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BEFORE THE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH, KOLKATA 

O.A. NO. 210/2025/EZ 

IN THE MATTER OF: 

SHRI NAY AN KUMAR PA TRA 

VERSUS 

JHARKHAND STATE POLLUTION 

CONTROL BOARD & ORS 

... APPLICANT 

... RESPONDENTS 

REPLY ON BEHALF OF THE RESPONDENT NO. 2 - MIS 

NILACHAL IRON & POWER LIMITED/OC; IRON & STEEL 

LIMITED TO THE ORIGINAL APPLICATION 

MOST RESPECTFULLY SHOWETH:-

PRELIMINARY SUBMISSIONS/OBJECTIONS 

A.At the outset, the Answering Respondent denies each and every 

contention, averment or submission made in the above captioned Original 

Application in seriatim. The absence of denial of any 

submission/averment may not be construed as an admission, unless 

specifically admitted therein. The present reply is being filed by the 

Authorised Representative. 

Copy of the Board Resolution dated 06.09.2024 in favour of Ms. 

Madhumita Ghosh, Senior Legal Manager to file the present reply on 

behalf of the Respondent No. 2 is attached herewith and annexed as 

ANNEXURE R2-1. 

B. The present Application is riddled with false averments, is based on grave 

misrepresentation and active concealment of facts. The Applicant has 
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approached this Hon'ble Tribunal with unclean hands and mala fide intent 

to prejudicially affect the lawful business of the Answering Respondent. 

It is vehemently denied that the Answering Respondent is engaged in any 

activity causing toxic emissions or damage to crops or the environment. 

The said allegations are outrageous, false and are outrightly denied. 

C. Without prejudice to the submissions made in the present reply, it is most 

respectfully submitted that the affidavit filed by the Jharkhand State 

Pollution Control Board in the present proceedings completely establishes 

that the allegations made in the present Original Application are false, 

frivolous and malafide. The Board's inspection-cum-verification dated 

13.02.2026 categorically records that the seal of the electrical control 

panel room of the 2 x 600 TPD DRI kiln was intact, and all alleged 

expanded/violation components including the SMS, CCM, rolling mill 

and 3 7 MW WHRB based power plant were found closed, with only the 

existing lawful units being operational. The statutory affidavit further 

records that even the electrical connection of the CPP service line already 

stands disconnected. In view of these official findings, there is no 

surviving basis for the allegation that the answering respondent is 

operating the expanded portion in violation of law. 

D. That for proper adjudication of the O.A. it is essential to bring before this 

Hon'ble Tribunal certain facts pertaining to the Answering Respondent 

and the matter in issue. 

1. The answering respondent, established its plant at village Ratanpur, 

P.O. & P.S. Kandra, District Saraikela-Kharsawan, Jharkhand, on 

06.05.2002. Initially, the 350 TPD kiln was commissioned and 

commenced commercial production on 01.04.2005 , pursuant to valid 

Consent to Establish dated 17.12.2003 and Consent to Operate dated 

04.02.2005. The answering respondent has continuously obtained 
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3 
renewal of the requisite CTOs from time to time in accordance with 

law. 

Copy of Consent to Establish dated 17.12.2003 and Consent to 

Operate dated 04.02.2005 are attached herewith and annexed as 

ANNEXURE R2-2 (COLLY) 

11. Subsequently, the answermg respondent obtained Environmental 

Clearance dated 24.12.2009 for expansion of the existing sponge iron 

plant into an integrated steel plant, pursuant to which the 2 x 1 00 TPD 

kilns were commissioned in 2010. Thereafter, upon a change in 

management in March 2018, S.M. Niryat Private Limited took over 

the ownership of the answering respondent, and the 12 MW WHRB 

power plant associated with the existing lawful operations 

commenced generation in January 2021. Thus, the existing plant has 

continuously operated under valid consents and prior environmental 

approvals. 

Copy of letter dated 24.12.2009 granting Environmental Clearance is 

attached herewith and annexed as ANNEXURE R2-3 

111. Thereafter, the Answering Respondent proposed a revised and 

downsized expansion of the existing sponge iron plant into an 

integrated steel plant with allied facilities, for which fresh 

Environmental Clearance became necessary. Accordingly, ToR was 

granted on 06.09.2020, public hearing was conducted on 27.09.2021 , 

and the EC application for the revised expansion proposal was 

formally filed on 17.08.2023. 

Copy of Terms of Reference issued by Ministry of Environment, 

Forest and Climate Change (MoEF&CC) dated 06.09.2020 is attached 

herewith and annexed as ANNEXURE R2-4 
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Copy of the letter dated 25.10.2022 by the Jharkhand Pollution 

Control Board forwarding the minutes of meeting of public hearing 

was conducted on 27.09.2021 is attached herewith and annexed as 

ANNEXURE R2-5 

Copy of the EC application for the revised expansion proposal dated 

17.08.2023 is attached herewith and annexed as ANNEXURE R2-6 

IV. It is most emphatically submitted that the plant presently stands 

divided into two portions, namely, the existing plant and the proposed 

expanded integrated steel plant. The expanded plant has never been 

put into commercial operation. 

v. In the course of the fresh EC process, the answering respondent duly 

complied with all statutory and regulatory requirements, including the 

deposit of the environmental compensation and penalty assessed by 

the Jharkhand State Pollution Control Board, including the sum of 

<5,36,32,000/-. The answering respondent has also duly complied 

with the remediation and environmental management measures 

directed during the EAC proceedings. Thereafter, pursuant to the 

approved Terms of Reference and compliance with all requisite 

conditions, the answering respondent filed its formal application for 

grant of Environmental Clearance on 17.08.2023 for the revised 

expansion proposal. 

a) Upon initial consideration by the Expert Appraisal Committee, certain 

further compliances and clarifications were sought, which were duly 

furnished by the answering respondent. Thereafter, in its 43rct meeting 

held on 08-09.11.2023, the Expert Appraisal Committee positively 

recommended the proposal for grant of Environmental Clearance under 

Clause 7 of the EIA Notification, 2006, leaving only the formal 

issuance of the clearance order by the Ministry. The EAC conducted a 
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detailed analysis of the status of compliances being made by the 

answering respondent and in conclusion observed as follows: 

"In view of the foregoing and after detailed deliberations, the 

committee recommended the instant proposal for grant of 

Environment Clearance subject to uploading the written 

submissions on portal under the provisions of EIA Notification, 

2006 subject to the stipulation of following specific conditions 

and general conditions as per the Ministry s Office Memorandum 

No. 22-34/2019-111 dated 9/8/2018 based on project specific 

requirements " 

Copy of the relevant portions of the Minutes of the 43rct Meeting of the 

expert appraisal committee- (industry-1 sector), held from 08.11.2023 

to 09.11.2023 recommending grant of Environmental Clearance is 

attached herewith and annexed as ANNEXURE R2-7 

v1. It is respectfully submitted that upon the positive recommendation of 

the Expert Appraisal Committee and the expiry of the 45-day period 

contemplated under Paragraph 8(i) of the EIA Notification, 2006, the 

answering respondent became entitled to the benefit of deemed 

Environmental Clearance in terms of Paragraph 8(iii). However, 

before the formal Environmental Clearance could be issued by the 

Ministry, the interim orders passed by the Hon'ble Supreme Court in 

the pending proceedings affected the formal issuance process, even 

though the statutory appraisal had already been completed in favour 

of the answering respondent. 

E. Further, it would be pertinent to point out that initially OA No. 

426/2021/PB titled "Dasai Munda & Ors. v State of Jharkhand & Ors." 
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0 
came to be filed before the Hon'ble Principal Bench of this Tribunal 

wherein the Applicant therein asserted that the Answering Respondent 

operated in violation of environmental norms and without proper 

environmental clearance. The said OA was later transferred to this 

Hon'ble bench of the tribunal and came to be registered as OA No. 

156/2023/EZ. 

Copy of the OA No. 426/2021/PB titled "Dasai Munda & Ors. v State of 

Jharkhand & Ors." filed before the Hon'ble Principal Bench of this 

Tribunal is attached herewith and annexed as ANNEXURE R2-8 

F. During the adjudication of the above-mentioned OA, following replies 

and additional affidavits to be filed by the answering respondent herein. 

For the convenience of this Hon'ble Tribunal, they are listed as under: 

b) Reply dated 14.12.2022- The answering respondent clarified that the 

original 350 TPD kiln has been in lawful commercial operation since 

01.04.2005, backed by valid CTE dated 17.12.2003, CTO dated 

04.02.2005, and EC dated 24.12.2009. It was further highlighted that 

extensive environmental safeguards were already in place, including 

plantation of saplings over 21.86 acres, deployment of water tankers 

and sprinklers, paving of internal roads and drains, and third-party 

ambient air monitoring. These facts established that the existing unit 

has long been functioning with statutory compliance and pollution 

control measures. 

Copy of the Reply to Original Application dated 14.12.2022 is attached 

herewith and annexed as ANNEXURE R2-9 

c) Additional Affidavit dated 18.07.2023 - The answering respondent 

explained that after completing the required compliances, it moved an 

application dated 29.05.2023 for amendment of ToR in terms of the 
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MoEF&CC SOP dated 07.07.2021. The proposal was considered in the 

35th EAC meeting held on 06.06.2023, where the Committee took note 

of the pending NGT proceedings and thereafter recommended issuance 

of updated ToRs. This affidavit established the bona fide and 

transparent continuation of the statutory EC process for the expansion 

proposal. 

Copy of the Additional Affidavit dated 18.07.2023 bringing on record 

subsequent developments regarding expansion of existing steel plant to 

integrated steel plant is attached herewith and annexed as 

ANNEXURE R2-10 

d) Additional affidavit dated 01.09.2023: This affidavit recorded that the 

public hearing minutes for the expansion project had already been 

forwarded by JSPCB, and the environmental compensation imposed by 

the Board had also been duly paid. It further explained that after the 

project was downsized, a fresh amendment in ToR was sought, which 

was considered favourably by the EAC and culminated in modified 

ToRs dated 21.07.2023 with additional conditions. The same reflected 

the respondent's continued compliance with the evolving EC process. 

Copy of Additional affidavit dated 01.09.2023 bringing on record 

subsequent developments regarding expansion of existing steel plant to 

integrated steel plant is attached herewith and annexed as 

ANNEXURE R2-11 

e) Additional affidavit dated 20.10.2023 - The answering respondent 

updated the Tribunal regarding the pending EC application filed on 

17.08.2023 for the integrated steel plant expansion. It was clarified that 

while the 43rd EAC considered the proposal, certain additional 

recommendations were issued, due to which the grant of EC was 
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c;; 
temporarily deferred. The respondent specifically stated that the 

modified ToR remained valid till 05.10.2024 and that it was actively 

pursumg all remaining compliances within the prescribed validity 

period. 

Copy of the Additional affidavit dated 20.10.2023 bringing on record 

position of facts regarding the process of grant of environmental 

clearance to Answering Respondent is attached herewith and annexed 

as ANNEXURE R2-12 

f) Additional Affidavit dated 11.01.2024- The answering respondent 

informed the Tribunal that after fulfilling the additional compliances 

required by the EAC, the proposal was reconsidered in the 4Yd EAC 

meeting held on 08-09.11.2023. Upon detailed deliberation, the 

Committee recommended the project for grant of Environmental 

Clearance, subject only to uploading written submissions and 

compliance with specific and general conditions. 

Copy of the Additional Affidavit dated 11.01.2024 bringing on record 

the fact that environmental clearance has been recommended 

Answering Respondent is attached herewith and annexed as 

ANNEXURE R2-13 

G. Subsequently this Hon' ble tribunal dismissed the said OA on 26.04.2024 

with the direction to the Answering Respondent that the answering 

respondent shall not operate the expanded part of its unit without valid 

environmental clearance. This Hon'ble Tribunal took a detailed 

consideration all the affidavits and disposed of the OA with the following 

observations: 
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"28. In view of the facts noted hereinabove, we find that 

nothing further remains for adjudication in the present case. 

29. The Original Application No. 156/2023/EZ is accordingly 

disposed of with a direction that the Respondent No. 6 shall 

not operate the expanded part of its unit without valid 

Environmental Clearance " 

It is, therefore, respectfully submitted that the issues sought to be raised 

in the present proceedings already stand adjudicated and concluded by this 

Hon'ble Tribunal in O.A. No. 156/2023/EZ, and the present O.A. is 

nothing but are-agitation of the very same issues under the garb of a fresh 

cause save and except the allegation of alleged post-order operation, 

which too stands conclusively disproved by the State Pollution Control 

Board affidavit dated 13.02.2026. 

Copy of the final order dated 26.04.2024 passed by this Hon'ble Tribunal 

in Original Application No. 156/2023/EZ titled "Dasai Munda & Ors v. 

State of Jharkhand & Ors. is attached herewith and annexed as 

ANNEXURE R2-14 

H. It is pertinent to mention that the Regional Office of the Ministry of 

Environment, Forest and Climate Change (MoEF &CC) also carried out 

an inspection on 16.06.2024 and specifically recorded that the industrial 

units constructed as part of the expansion of the existing steel plant, for 

which formal Environmental Clearance is yet to be issued, were not in 

operation and had remained shut since 21.03.2023. It was further clarified 

by the Answering Respondent during the said inspection that occasional 

running of the machinery installed for the expansion units if any, is only 

for maintenance and preservation purposes and not for any commercial 

production. 
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Copy of the inspection report carried on 16.06.2024 by the regional office 

Ministry of Environment Forest and Climate Change (MoEF &CC). 1s 

attached herewith and annexed as ANNEXURE R2-15 

I. That the answenng respondent respectfully submits that the said 

expansion plant has remained closed as also noticed by this Hon 'ble 

Tribunal in its final order dated 26.04.2024 passed in O.A. No. 

156/2023/EZ titled Dasai Munda & Ors. v. State of Jharkhand & Ors. It 

is respectfully submitted that as a consequence of such prolonged 

shutdown, the machinery and equipment installed for the expansion units 

are liable to weathering, deterioration and loss of operational fitness. 

Accordingly, any occasional running of the said machinery, if at all 

undertaken, is only for maintenance, preservation and prevention of wear 

and tear, and not for any commercial production, pending formal issuance 

of Environmental Clearance. 

J. The allegations regarding crop loss and environmental damage are wholly 

unsupported by any scientific soil analysis, agricultural assessment or 

expert material. In fact, even in the earlier proceedings O.A. No. 

156/2023/EZ titled Dasai Munda & Ors. v. State of Jharkhand & Ors, 

the joint committee constituted under the directions of this Hon ' ble 

Tribunal had specifically observed that while some visible ambient dust 

was attributable to production activities, material handling and vehicular 

movement, the same was not significant in view of the dust suppression 

systems, refurbished ESPs, sprinklers and other pollution-control 

measures installed by the Answering Respondent. Most importantly, the 

committee's soil analysis of nearby agricultural fields did not reveal any 

significant adverse impact on soil quality, thereby completely negating the 

allegation of crop loss or environmental damage. The committee has 
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nowhere in its report stated that the answering respondent is causing any 

environmental damage. 

Copy of the NGT mandated inspection report ofthe visit conducted by the 

Joint Committee on 29.03.2022 is attached herewith and annexed as 

ANNEXURE R2-16 

K.lt is significant to point out that although the Hon 'ble Apex Court in 

Vanashakti v. Union of India, WP (C) No. 1394 of 2023 had initially 

restrained the grant of ex-post facto Environmental Clearances and stayed 

the operation of the Office Memorandum dated 07.07.2021, the said 

judgment was subsequently recalled in review in Confederation of Real 

Estate Developers of India v. Vanashakti, 2025 SCC OnLine SC 2474 

whereby the issue was directed to be reconsidered in light of the earlier 

binding precedents permitting such consideration in exceptional cases. 

L.lt is respectfully submitted that prior to the aforesaid intervening judicial 

developments, the expansion proposal of the answering respondent had 

already been positively recommended by the Expert Appraisal Committee 

in its meeting dated 08-09.11.2023, and only the formal issuance of 

Environmental Clearance by the Ministry remained pending. As such, the 

statutory appraisal process had already substantially culminated in favour 

of the answering respondent and the issue presently survives only at the 

stage of formal issuance of Environmental Clearance. 

M. It is further submitted that during the pendency of the proceedings in 

Vanashakti v. Union of India, WP (C) No. 1394 of 2023, the Answering 

Respondent had also filed M.A. No. 214852 of 2025 eking necessary 

directions in respect of the Environmental Clearance process for its 

expanded project. Pursuant thereto, the Hon'ble Apex Court was pleased 

to direct the Answering Respondent to place written submissions, which 
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have already been duly filed. The said proceedings are presently reserved 

for judgment and are therefore sub judice. 

Copy of the order dt. 16.02.2026 passed by the Hon'ble Supreme Court in 

W.P.(C) No. 1394 of 2023 titled Vanashakti v. Union of India is attached 

herewith and annexed as ANNEXURE R2-17. 

Copy of the Written Submissions dated 24.02.2026 filed before the 

Supreme Court in W.P.(C) No. 1394 of2023 titled Vanashakti v. Union of 

India is attached herewith and annexed as ANNEXURE R2-18. 

N.It is further submitted that the recommendation of the Expert Appraisal 

Committee having been made on 08-09.11.2023, the period of 45 days 

under Paragraph 8(i) of the EIA Notification expired on 23 .12.2023, much 

prior to the interim order dated 02.01.2024 passed by the Hon'ble 

Supreme Court in Vanashakti v. Union of India, WP (C) No. 1394 of2023. 

Thus, even on the answering respondent's own case, all substantive 

requirements for grant of Environmental Clearance had already stood 

satisfied prior to the said interim order, and only the ministerial act of 

formal issuance remained. The anomaly arising from such situations, 

where the project had completed all statutory requirements but formal 

issuance remained pending solely due to subsequent judicial intervention, 

has also been expressly noticed in the review proceedings before the 

Hon 'ble Supreme Court. In these circumstances, there is nothing on 

record to suggest any subsisting illegality or any continuing 

environmental damage attributable to the answering respondent. 

0. It is further submitted that, in the interregnum, the Ministry of 

Environment, Forest and Climate Change (MoEF &CC) has itself issued 

Office Memorandum vide File No. IA3-3/7 /2024-IA.111 clarifying that 

EC applications may continue to be processed notwithstanding the 

pendency of the issues arising from the Vanashakti judgment, albeit 

subject to the outcome of the final decision therein. Thus, it is evident that 
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the answering respondent's application for grant of EC has not been 

declined or rejected rather, the application remains under consideration, 

subject to the final adjudication in Vanashakti. Therefore, no adverse 

inference can be drawn against the Answering Respondent. 

Copy of the Office Memorandum vide File No. IA3-3/7 /2024-IA.lll 

issued by Ministry of Environment, Forest and Climate Change is 

attached herewith and annexed as ANNEXURE R2-19. 

P. In view of the above, it is most respectfully submitted that the answering 

respondent has completed all statutory compliances under the EIA 

Notification, 2006, and only the formal issuance of the Environmental 

Clearance remains pending despite the proposal having been positively 

recommended by the Expert Appraisal Committee. Upon expiry of the 45-

day period under Paragraph 8(i) of the EIA Notification, 2006, the 

answering respondent became entitled to the benefit of deemed 

Environmental Clearance. In any event, the expanded portion is not being 

operated, and therefore no continuing illegality or environmental violation 

survives against the answering respondent. 

REPLY ON MERITS 

The contents of the OA are vehemently denied. It is denied that any 

pollution affecting the environment is being caused by the answering 

respondent and is submitted that the inspection committee has observed 

in its report that only extremely negligible air pollution is being caused 

and even that is being controlled by using of sprinklers etc. further the 

joint committee has asked us to comply with certain recommendations 

which shall take care of even such negligible air pollution which 

answering respondent is actively complying with as has been elaborated 

in the aforesaid separate reply filed with respect to compliance of joint 
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committee report recommendations before this Hon'ble Tribunal. It is 

submitted that the inspection committee itself specifically observed that 

while some visible ambient dust was attributable to production activities, 

material handling and vehicular movement, the same was not significant 

in view of the dust suppression systems, refurbished ESPs, sprinklers and 

other pollution-control measures installed by the Answering Respondent. 

Most importantly, the committee's soil analysis of nearby agricultural 

fields did not reveal any significant adverse impact on soil quality, thereby 

completely negating the allegation of crop loss or environmental damage. 

The committee has nowhere in its report stated that the answering 

respondent is causing any environmental damage It is thus submitted that 

the allegation regarding environmental harm is absolutely false and 

vexatious. Furthermore, it is denied that any activity contrary to the law 

of the land is being performed by the answering respondent. It is also 

emphatically denied that any activity contrary to law is being undertaken, 

and it is reiterated that the expanded plant is not in commercial operation 

and shall remain non-operational until the Environmental Clearance is 

formally granted. 

In vtew of the facts and submissions made hereinabove, it is most 

respectfully submitted that the present Original Application is wholly 

misconceived, devoid of merit and based on stale as well as factually 

incorrect allegations. The applicant has failed to place any material on 

record to establish any continuing environmental violation or crop 

damage attributable to the answering respondent. It is, therefore, most 

humbly prayed that the present Original Application be dismissed. 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH, KOLKATA 

O.A. NO. 210/2025/EZ 

IN THE MATTER OF: 

SHRINAYAN KUMARPATRA 

VERSUS 

JHARKHAND STATE POLLUTION 

CONTROL BOARD & ORS 

BEFORE rHE NGTARY PUBLIC 
AT BI9HANNAGAA AFFIDAVIT 

ni~T -NORTH 2A PA~GMIAS 

... APPLICANT 

... RESPONDENTS 

I, Madhumita Ghosh, aged about 44 Years, D/o Mr. Ananda Prosad Ghosh, 

Rio 38/A, G.T. Road, Howrah (North), West Bengal- 711101 do hereby 

solemnly affirm and say on oath as follows: 

1. That I am the Authorised Representative of Respondent No.2 in the 

above noted case and as such well conversant with the facts and 

circumstances of the suit and am thus competent to swear the present 

affidavit. 

2. That the factual averments made in the accompanymg written 

statement/reply are true and correct to the best of my knowledge and 

the same may kindly be read as part and parcel of this affidavit which 

for the purpose of brevity are not reproduced herein. 

3. That the accompanying written statement/reply has been drafted by 

my counsel under my instruction and the contents thereof have been 

read over to me in my vernacular and nothing material has been 

concealed therefrom. 

For OCL IRON & STEELS LIMITED 

Ha_~~h Cf'~ 

1 6 APR 2026 
Authorised Signatory 

DEPONENT 
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VERIFICATION 

Verified at Bidhannagar, West Bengal on this 16th day of April 2026 

that the contents of the above affidavit are true and correct to my 

knowledge and no part of it is false and nothing material has been 

concealed therefrom. 

'. CHA R• 
·*NOT~.RY* 

GOVT. OF INDIA 
Regd . No.-658-4/0i 
Bldhannagar Court 
Olst. -North 2~ Pgs 

1 6 APR 2026 

For OCL IRON & STEELS LIMITED 

Mo.~~k yn~ 
Authorised Signatory 

DEPONENT 

ldenttfied by me 

M UW\CJ ~ @:; V()A1_ 
4d~c~tte 

l\1ANOJ BASU 
Advocate 

Enro.lment No-F-24712006 
B:dhan Nagar Court 

Kolkata-700091 
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*DC IRON & STEELS LIMITED 
"Godrej Waters ide" Tower-1 , 5th Floor, Sec-V, Saltlake City, Kolkata-700091 , West Bengal, India 
Ph.: 033 40903510 I Email : info@oclsteel.com I CIN : U27102WB2006PLC270990 

l <2 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF 
DIRECTORS OF OCL IRON AND STEEL LIMITED HELD AT THE REGISTERED OFFICE OF THE 
COMPANY AT GODREJ WATERSIDE, TOWER-I, 5TH FLOOR, PLOT DP-5, SALT LAKE CITY, 
KOLKATA - 700091, WEST BENGAL, ON FRIDAY THE 06TH DAY OF SEPTEMBER, 2024 AT 
04:30PM 

The Chairman informed the Board of Directors of the Company that Disha Real con Private Limited, 

Nilachal Iron & Power Limited, Praful Enterprises Private Limited, Samriddhi Metals Private 

Limited and S M Niryat Private Limited have been amalgamated with OCL Iron and Steel Limited 

vide the National Company Law Tribunal (NCLT) order dated 30.01.2024 under C.P .(CAA) No. 

191/(KB)/2023 connected with C.A. No. (CAA) No. 163/(KB)/2023. Hence, to deal with any legal 

proceedings/matter, which is fare unsettled in the names of Disha Real con Private Limited, Nilachal 

Iron & Power Limited, Praful Enterprises Private Limited, Samriddhi Metals Private Limited and S 

M Niryat Private Limited and all the proceedings, actions, claims, suits, investigations and inquiries 

in the name of OCL Iron and Steel Limited, the Chairman proposed the names of Ms. Madhumita 

Ghosh (Aadhar no.: 5423 0655 7130) and Mr. Sahil Sinha (Aadhar No.: 7347 2803 4114), as the true 

and lawful Authorized Signatory cum Representative in the above matters. After discussion and due 

deliberation, the Board has passed the following resolution: 

"RESOLVED THAT the consent of the Board of Directors of the Company be and is hereby accorded 

to severally authorize Ms. Madhumita Ghosh (Aadhar no.: 5423 0655 7130), the Senior Legal 

Manager and Mr. Sahil Sinha (Aadhar No.: 7347 2803 4114), the Legal Manager, as a true and lawful 

Authorized Signatory cum Representative, to deal with any legal proceedings/matter, which is/are 

unsettled in the names of Disha Realcon Private Limited, Nilachal Iron & Power Limited, Praful 

Enterprises Private Limited, Samriddhi Metals Private Limited and S M Niryat Private Limited and 

all proceedings, actions, claims, suits, investigations and inquiries in the name of OCL Iron and Steel 

Limited and to sign, file and/or to execute any caveat, application, written statements, replies, 

affidavit, rejoinder, representation, cross-objections, memo of appeal, revision, writ petition, claims 

etc., verify the same and to give statements on oath or to depose, before any court(s) of law andjor 

tribunal and/or forum in the aforesaid matters." 

Ratanpur, Kandra, Chandil Road, Saraikela, Kharsawan, Jharkhand-832402 (India) 

Odisha Office :Viii. Lamloi. P.O. Garvana, Rajgangpur-770017, Odisha , India I Website : www.oclsteel.com 
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*OCLIRON & STEELS LIMITED 
"Godrej Waterside" Tower-1, 5th Floor, Sec-V, Saltlake City, Kolkata-700091, West Bengal , India 
Ph.: 033 40903510 I Email: info@oclsteel.com I CIN : U27102WB2006PLC270990 

"FURTHER RESOLVED THAT Ms. Madhumita Ghosh (Aadhar no .: 5423 0655 7130), the Senior 

Legal Manager and Mr. Sahil Sinha (Aadhar No.: 7347 2803 4114), the Legal Manager, be and is 

hereby severally authorized to appoint advocate, pleader, counsel or any consultant and to retain 

them and for to discharge them from time to time in the interest of the Company with respect to the 

above." 

"FURTHER RESOLVED THAT a Certified True Copy of resolution duly signed by any of the 

Directors of the Company or the Company Secretary of the Company, be and is hereby furnished to 

concerned authority as and when required." 

Certified To Be True Copy 

For OCL Iron and Steel Limited 

OCL IRON & STEELS LIMIT ED 

i rd'-f'f? N ~ 
Company S'Cjtary 

Titir Nag 
Company Secretary 
Membership No.: 55278 

Ratanpur, Kandra, Chandil Road, Saraikela, Khan;awan, Jharkhand-832402 (India) 

Odisha Office : Viii. Lamloi. P.O. Garvana, Rajgangpur-770017, Odisha, India I Website: www.oclsteel.com 
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JHARKliANDSTATEPOLLUTIONCONTROLBOARD 
T .. '\. D:VISICN BUilDING (GROUND FLOOR), H.E.C., DHURWA. RAN~HI -8340()4 

·enon§.:21Q3852. 2403§51, Ep:0651· 24Q'J8§Q 

,· .. . , , . . : i ~ :: i .,(( • . L ' .. ; .l ~ : - . ~ • I /).d .. : . .. .. YJ::.:J.:; I (J '":'-

No Obfoction Certlrlcate unJt:r section 25 & 26 of the Water. (Pntventlon & Control of Pcllution) 
.:·-: · .. 19 / 4 iSOd under section 21 of the Air (Pn:~vantion & Control of PollutiOfl} Act, 1981. 

ReferencG applicz.tion no.112 dated 31.07.2002 of M/s. Nilach11l ln;n 8! Power ltd., .SF 
F~:v-<J nut, 46 C Chownaqjhe. Road, Kulkatbl - 700071, for setting of P\ant for manufact'- ring of 
.:::pangea Ir-on at Plot No.: 79 to 30'2, Khata No.: 1 to 17, Mauza: Raanpur, P.O.Kande-a, P.S: 
~~raikela, q1st: Sansikela.Tho Pl"oduction C!.pacit:y cl the Industry wiU be as follows: -

350 TPD 

:: . Afts,c w ·nlfld·tillwl : 

·. ·1 t1e facts stated in the N.O .C ~pplicatlon &. Project Report; 
.;) Frovisions at raldtad WlSt~ (Pr~i.& Contraof"Polrution)'Act, 1974 & Air (?rev.& Control of Pollution : 

Act, 1981. ' . .. · 
· ;) Check list based on Site Inspection on date 08.11.2002 • 
.. ) Sacratarv, lndustrili1> D.lptt., Jharkhand Govemment, Ranchi Latter no. - 217/~&;\lla datud 

:J3.12 .2003 

'. H.O.C. In fev~ur of unit, !.tt~~aed on aite lnep.edion •nclf:a~ stated in the project report, 
. . u.C. c. ppl iaAtittn is hc:rob'f Ut;corded •ubject lo the following condition.,; -

. ; 'The un.t shall obtain consent to oper&e from State Polh.rt:l~n Contrcl Board under section ;~s anc 
26 l-f tl"' Wetur (Pro11.& Co11trol of Pollution) Pv;t, 1974 and &e<..tion 2.1 Of AJr (Prev.&. Centre~ of 
~ · ·: t ~-: . .,) Act: , 1 9!31 pnor t~ co!nmlulonlnrJ of the plant. 

The Unit shall insb!U Effluerct Treat,m~ Pient adopting appropriete technclogy t<:J trMt the 
llfflu;nt to the standard stit>~lated. · · 

, ; } Al! trm!.:s u..ed fo.- . cO:I~"Uoi, c.nd tfliatm.e~;Qf ,effl~ .Shall ~made impervious .bY provtdin•, 
ociequale c'dfr <~rrt ·c~n~~etsj ;; ta~e ~sonry/~on~ sl~b ~nin.g with i~k-proof matarials 

• 'p' :· -;. . 

·. ) The untt shalt install wattlr • :--.(:,te,r to rneesvre the Willter consumed for di1ferent Pl1rposes ~s ·P<:! 
the Wc.tii!r (Prw.e!ltton & C :11t rol of Pollutivn) Cass Act, 1977. 

...-) The un~t shi!!U ensure conttnuous and urllnt~rupteQ po~ suppl'r .5Y ~~~ ~he pollutior. !:Ontn 
system funcbws unintarrupte:!div. Separala energy met~ sh<sll be ;:>;:ovided for the ~LUon 

CCI"Itml systems. 
•• • i . • 

v i} The unit !.hall JPQr~de poilun•.:.n control S)stems t~s and. 'ffhsn ~w technoi-.)'Jies are -ava!l!t?le 

~ 

, ) n 'IEl ur·, t shall 1nstall c lectrc :;, _, tic Precipitator (ESP) to brln<J air 1)011ut<"Jnt from stz,ck to the 

;:: ; · ~::o.G i~J ~Ull ~dao·ds. 

: ;! ) Th~ ~ i Q:1i. ut Stacks(!: ) sh .: II t",e liS per I'IOmlS of c.entntl Pollution Control Boar~- Nece:.., r'/ 

1·.:·;; ; ~·a .. (;,. J 13Jd~,- .: ; '~· r ;l,:~ , ; Qi';Ji,s.htJ I_I.be prqv;docJ .with l:ha stack~~ norrri!. cf Car!tra! Pc~;u~t .> 
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Jl IAI~KJ lANDS.l'ATE POLLUTION CONTH.OL BO:\HD 
;uq, ~ ~ -~ Hm 1 3~ 1981 '" ~ llf<m 

·, '>. ~ · rn i. -:-ED l~'DER THJ$ .41R (PR [ 1 l{;'J1l•:l0: & C.Q.~TROL •) F PCLL -.T' l '·~· •. , ' ~ . : ' · ~ i 

f. -\. 1 li-; iqion 'tlulldin5 ( Crr.unJ F!oor), H.f:.C. Uimpu:o. Dlu:n~:'l . Rund:i-)1 }~l n.! 
I ' 
·. ,' • Ref~;,, J.'< ~~11 \ c-)\t 

EMISSION CONSENT ORDER 

· tti-1 r lrtt-nCl' ro the <~l' ;.'h t'~ttlon ttltcJ U3ll1i20(14 ,>f Sn R · .~arwdl:. MD. ~ t's Xi1.ochRI hn .i. f \ v.\a LtD 
. ~ -~, Y.zn J."a :.'"hnr-..:!:1 ~·~d ft:-J~!'..c.t."lt.~:ctJC~ ~l d'!h.e ,\u·(Pre\"=:L~I!\ & c .... nlrol dP,,IlutJ .~ '} } '. t: ! . i ~!. 

- · ~/fhey j •;;~~ §'1'1;<'.1 ~r·~-~l'J'tl ~&operate hi '1lheir m d; l•>!.r' l\ l T•' ant ::!1 Rat~. Kar,jN- ( -:: it.:.n:! ! K: .t,!. ·. JITI . ,,. !.~ 
~ar:i.~ t ;.., •. ;:e.;:mu !..r;~ftl Ol..i.!2. ~ni.b 1c...ll..l..U6 .?.IIQj 6e\.u.h Ll:,; f.1l1e~ cl!ll'ld&tton.il r.-'<><.::. :; ~:· ·? 

· L." .. tt h:! ~}: ~ :: - · : ~ : ~~~~~~ ?;!..;::,y :~!r.e r.:~!(.n :lC<! ~ ~ ;. P_~: .: ~ ~ ·: ~ ~ ~~ :r.~~i~~::1! : .:r::..."":!~~r< :.~-:~ · .. ·, :!· :· : ~ · .-!· -: .. r 

ri t'ar· .. __ r. ' m r.r;~ b·;·MJ ant.l ~iu :i i.is<.• UOlOe hy tn~ ,· i;:;o;\uns under se~H<.'n., ::., ~ : an·j .! : \ .. ,. :; ,, -, r 
~ ~ !';e\ cn: ;.: .. :;-~ r·'\,.n- :·• : (: f PcP.utinn ·l :\cll9$11nd ,l~ 2: t ;.l~O:<.•t .. ·xh."nli co.orh.::rj:., .~ :r.."'·thr ~- ~- 1: · ;r~ t" . --!,' r !~1 -· 1..;:~ .. 

f. ! ··. u~~tt .. ... ;, _ .... 1 .-.J~ t ~. : ' . " \.!-?!!- ~ { ! H ... ~ -.: ~1 . ~5 .. ~end ::.j.. .• - ~ ~,.· . ... ~ 

~-­
r 

i 

· ~'1. tt f::! t ~ ,,· •; .;." a tl : :· :~ ]1.· W!th :h<~ ~rc~r.to ·'t r-:.1· .: 1-1 Jt :;,~ SnYl~nment t. e-.;l!r·r. ;;: _; ·· i · ~· · ,. ····• -
. ~·- 1· · tt! h .i : t , ~ fjh c" l·iuz..u duu!.> \\" :.-;t~ ,~~*'rl tl!:; ?"l"•r • • u ~ d .~ \t.bng_; .R-ui t"".# 1._,-~ ,, tr. t.. ~ :d1 ~ .1 . n.J l f." ·· t • · 1 l i 

; ~. l -i I. i i ·.mJ i · ,·.!:he .\iMUi\ioCtw~'. :St<.'rag(' J l'.;. :.!"'}"' ' :1' • . :. H:tt!sl'<k-.J~f'i-.er:~ · ,:Ji,; R uh·~ rli, :1rd Li r,, 

-:--:cn · : ·; ; ·y:~ .. ~ !!·,e hl:' :t: l ; .~k>!!t!Y !nsumnet \C1 1-n : . : .. ~..:: 1 .:\ t: T r: apr. l\.'2tJle . 

.3. I ht:ll ihc:-· ;.~.a i i H);:·!'Jt\r h.o·-;."t.": ·1r .:rn:ssion(s·: :tn.: .; n ~ l'"i:';;t a:.r qua~. from representat :r~ !" :••: • r<',:>.!: 'LrJ , · .1:!.:. 

·-- h~ ~ ~ ~, . ~ i "-' .,. ~ "·: . ! : ~ ~~ : ... . ~ ! ~.:c-r:!t~nr.-~t ._.. \ . !lh !.)c-.t: ·..i ;,; :-·-~H;·H.!~:: J:-~ ~'1d ~!I ~rc j\.!~ ;o t:; p~ :-- ·~ ·: ':!. ~ · ~ .. ~ '. ·:~ ;.-i ~ ~ .. 1. :. ~-~ .. :- . 
1 . . . 

· :· :-!~ t· . he ~ - \' ~h ?.!i · .l_j. i ~!!l pp-ih.';i! l\) n ~r-r ·~·n ~ , ... : ~ :_;.i!l l :~ 1 • 1 .Jav.s tref, .. te the expu:-lt1 J., . r L\.h! {":': 1
: -~ .\f I ....... "l::t""r.: .: (' , 

~ ~ I ' , ,: ,. "'\, ... , .:;: ... ' _ .... . 

ro, 
SH.R.K J\t{anrul, ~ID 
~Vs ~~~~~hal lT~m & P:nrcr L:ct 
.Roll.unpur, .b.a ndrn- LhamlilKoad 
Saraikdu K..~m-~:1'-'"•m 
Pl'ton~ ~ :- .Jif91719 

(' · av :·r- .vard.·J i ,j t]-.e Re~~:krol Offictr 

Dated 04/0212C~ 

ll£MBER SECR!T~RY 

·' 
l 

' . . 

' . 
~ 

( 
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1"9 t>tb eo rv (:r~eJc.1~i rr:tl· "l()~ 
JHARKHAND STATE POLLUTION CONTROL BOARD 2.-3 

T.A. Division Building (Ground Floor), H.E.C. Campus, Dhurwa, 

Ranchi -834004 

Phone: 2403852,2403851, Fax: 0651-2403850 

Ref. No. N-307 Date 17-12-2003 

No Objection Certificate under section 25 & 26 of the Water 

(Prevention & Control of Pollution) Act, 1974 and under Section 21 of 

the Air (Prevention & Control of Pollution) Act, 1981. 

1. Reference application no. 112 dated 31.07.2002 of M/ s. Nilachal 

Iron & Power Ltd., SF Everest, 46 C Chowranghee Road, Kolkata -

700071, for setting of Plant for manufacturing of Sponge Iro n at Plot No. 

79 to 392, Khata No. 1 to 17, Mouza Ratanpur, P.O. Kandra, P.S. 

Saraikela, Dist. Saraikela. The production capacity of the industry will be 

as follows : -

Sponge Iron - 350 TPD 

2. After considering : 

i) The facts stated in the N.O.C. application & Project Report; 

ii) Provisions of related Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21 of the Air (Prevention & Control 

of Pollution) Act, 1981. 

iii) Check list based on Site Inspection on date 06.11.2002. 
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iv) Secretary, Industries Deptt., Jharkhand Government, Ranchi Letter 

no. 2171Sahiva dated 03. I 2.2003. 

3. N.O.C. in favour of unit, based on site inspection and facts stated 

in the project report N.O.C application is hereby accorded subject 

to the following conditioris :-

i) The unit shall obtain consent to operate from State Pollution 

Control Board under section 25 and 26 of the \Vater (Prevention & 

Control of Pollution) Act , 1974 and under Section 21 of the Air 

(Prevention & Control of Pollution) Act, 1981 prior to 

commissioning of the plant. 

ii) The unit shall install Eftlucnt Treatment Plant adopting appropriate 

technology to treat the aftluent to the standard stipulated. 

iii) All tanks used for collection and treatment of effluent shall be 

made impervious by providing adequate current concrete I stone 

masonry I stone slab lining with leak-proof materials. 

iv) The unit shall instalJ water meter to measure the water consumed 

for different purposes as per the Water (Prevention & Control of 

Pollution) Cess Act, 1977. 

v) the unit shall ensure continuous and uninterrupted power supply so 

that the pollution control system functions uninterruptedly. 

Separate energy meters shall be provided for the pollution control 

systems. 

vi) The unit shall upgrade pollution control systems as and when new 

technologies are available. 
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vii) The unit shall install Electro State Precipitator (ESP) to bring air 

pollutant from stack to the prescribed standards. 

viii) The height of Stacks(s) shall be as per norms of Central Pollution 

Control Board. Necessary port hub(s) ledder and platform shall be 

provided with the stack as per norms of Central Pollution 

ix) The unit shall provide Ambient Air Quality Report & Noise le~el 

monitoring Rep01i before commissioning of the Plant. The unit 

shall ensure that the Npoise level and --------- the prescribed limit. 

x) -------------- shall -------------- n01se pollution m and around the 

factory-------------- ofC.P.C.B. 

xi) -------------- Plantation shall be made in every 15 meters width in 

zig zag way around the factory . . .. . . 

xii) The unit shall prepare a plan of rain water harvesting within six 

months. 

xiii) The-------------- Fitter(s) of adequate capacity at Coal crushing in -

------------- Product separation and all transfer points of belt 

conveyer or at any other plant --------------emission. 

xiv) The unit shall make pucca ( --------) haul roads within the premises. 

xv) The unit shall make arrangement for water spraying at all the------­

------- of raw materials I products and water. 

xvi) --------------to the Board within 3 months with --------------. 

xvii) The unit shall keep off raw materials and products under shed and 

fine (dusty) raw materials -------------- shed. 
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xviii) --------------conveyor------ shall be under covered shed. 

xix) The unit shall -------------- by 31.07.2004 and shall -------------­

shall be binding on the unit. The NOC is -------------- Industry 

Department, Government of Jharkhand to avoid delay. 

xx) The Jharkhand State Pollution Control Board reserves the right to 

reverse and I or and -------------- for the protection of Environment 

and to ensure pollution control --------------. 

XX i) --------------

xxii) The NOC is valid for a period of6 months from the date of issue. 

Memo No ............ . Ran chi Dated ....... . 

-------------­ ............ . ..... . ........ . . .. . .. .. 

Member Secretary 
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JHARKHAND STATE POLLUTION CONTROL BOARD 

CONSTITUTED UNDER THE AIR (PREVENTION & CONTROL OF 
POLLUTION) ACT, 1981 

T.A. Division Building (Ground Floor), H.E.C. Campus, Dhurwa, 
Ranchi-834004 

Ref. No. 1 N2613/NC-III Date 0410212005 

EMISSION CONSENT ORDER 

With reference to the application dated 0311212004 of Sri R.K. 

Agarwal , MD Mls. Nilachal Iron & Power Ltd. Ratanpur, Kandra Chandil 

Road for consent under Section 21 of the Air (Prevention & Control of 

Pollution) Act, 1981 he I they is I are granted consent to operate his I their 

Industrial Plant at Ratanpur, Kandra - Chandil Road Saraikela 

Kharsawan for the period from 0 110212005 to 3010612005 with the 

following conditions : 

I. That he I they shall not make any alteration, addition, deletion or 

modification in the plant without the prior clearance from the board 

and shall also abide by the obligations under sections 22, 23 and 

31 A of the Air (prevention & Control of Pollution) Act, I 981 and 

shall further extent co-operation to the Board in performing its 

functions entrusted under sections 24, 25 and 26 of the Act. 

2 . That, he I they shall comply with the requirements of mle 14 of the 

Environment (Protection) Rules, 1986, rules 4, 5 7, 9, 10 and 11 of 

the Hazardous Wastes (Management and Handling) Rules, 1989, 

and 2000, rules 4, 5, 7, 8, 10, 11, 12, 13, 15, 17 and 18 of the 

Manufacture, Storage and Import of Hazardous Chemicals Rules, 
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1989, and the provisions of the Public Liability Insurance Act, 

1991, whichever is applicable. 

3. That, he I they shall monitor his I their emission(s) and ambient air 

quality from representative points regularly and shall maintain its 

quality in conformity with Board ' s standards and shall produce its 

proof, as and when asked for. 

4. That, he I they shall submit application for consent again 30 days 

before the expiration of the period of consent i.e. 30/06/2005 or 

within 30 days from the date of receipt of this order, whichever is 

applicable. 

5. He/they shall submit Environmental Statement by 301
h Sept. every 

year. 

6. The unit shall comply all conditions of NOC by 31.3.05 failing 

which this consent order shall automatically remain canceled. 

7. If the proposed area is not declared Industrial Area I Zone by 

• 31.3.05, this order shall automatically remain canceled. 

To, 

Sri R.K. Agarwal, MD 

M/s. Nilachaliron & Power Ltd. 

Sd/­

MEMBER SECRETARY 
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Ratanpur, Kandra - Chandil Road 

Saraike1a Kharsawan 

Phone# : 309171 

Memo No. JA/2613/A . ..... . Dated 04/02/2005 

Copy forwarded to the Regional Officer Jamshedpur for information and 

necessary action. 

MEMBER SECRETARY 
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F. No. J-1 1011/66212008- lA ll {I) 
Government of India 

· Ministry of Environment and Forests 
(I.A. Division) 

j'aryavaran Bhawan 
CGO Complex, Lodhi Road . 

New Delhl-110 003 

E-mail : pb.rastog!@nic.ln 
Telefax: 011! 2436 7668 

To, / 
~e Executive Director (Project & Te4lnology) 

Dated 24., December, 2009 

M/s Nilachal Iron & Power Ltd. · 
5, Bentinck Street 
Kolkatta- 700 001, West Bengal 

E-mail : cpattnaik@jaibalajigroup.com I jbalaji@vsnl.net ; Fax No. : 033-22430021 ; . 
Subject : Expansion of Sponge Iron Plant (350 TPD) into Integrated Steel Plimt (0.7 

. MTPA) alongwith Captive Power Plant (75 MWJ at Ratanpur-Kandra Village, 
Gam haria Bloc:k, District Saraikela Kharswan, Jharkhand by M/s Nilachal Iron & 
Power Ltd. - Envlron~nt clearance reg. 

Ref. : Your letter no. nil dated 151~ S.eptember. 2009. 

Sir. 
This has reference to your letter no. nil dated 15ln September. 2009 alongwith Form I, 

Pre-feasibility Report, draft Terms of References, E!NEMP, P ublic hearing report and 
subsequent clarifications furnished t;y you vide your !etters .dated 11th & 131~ November, 2009 
for environmental clearance on the ab"ove mentioned project. 

2.0 The Ministry of Environment and Forests has examined the application. It is noted that 
proposal is for the expansion of Sponge_ Iron Plant (350 TPD) into Integrated Steel Plant (0.7 
MTPA) alongwith Captive Power Plant (75 MW) at Ratanpur-Kandra V illage, Gamharia Block, 

·District Saraikela Kharswan, Jharkh'and oy M/s Nilachallron &. Power Ltd . Existing plant area is 
57 acres. Total Jand acquired for expansion is 176.33 acres. Pendrabera PF, Kanki PF, 
Basrapahar PF, Palubera PF, Giddibera PF, Muskikudar PF. Tetuldanga PF, Poradih PF, 
!) ;~\rna PF, Br.ijn'-l thpur PF. Basliko3cf><.> PF are located withif' 10 km radius of the project site. 
Ddlma Reserve Forest is located at 8 km. No national park, wild life sanctuary, biosphere 
r:serve, wetland etc. are located within 15 km. area of the project ·site. Total cost of the project 
is Rs. 1,350.00 Crores. Pollowing are the details of existing and proposed facilities : 

; 5 :---· Plants . --------I 'EliTstirlg- · r · Propos~-- Finai;] 
i / ·j-s"Ponge-iron Ptant · --._.,._,.-- - j · 1 .~~~;diPA ·

1

! ·· · ~~o'b,~;~0¥PA ;~;:~6~~A 
I • (1x350 TPDj (1800 TPD} 
! .! ; Blast Furnace · - · · · -- -- I 3,5o.ooo TPA -- 3,50,ooOTPA 

i 1 t' ·3= (2~~?1?. m~} . _ ' J j Pelie!fzation -Plant -· · · · ·---- ·· · - - - _ - 6 ,0_0 ,QOO TPA .. ~J1.QRQQ.'!'.f:~-

l i r~~~t£f~~::~~CM (2>50j ei'FJ ~- · ~~:_-c . '; :~~~~~s 
17 1 Re-Ro11Jn9. ¥.!11 {Liquid_~!~~ll ___ .. L... -----1·· ~.00 , 000 TP_~ . 7 OO,OQQ .. TPA 
! 8 I Ferro Alloy Plant i ·- - _:.. _ . 1,2!?,008 TP_!. - ~QQQJPA 

l . .. . --- - ·· .. ' 000 TPD 1 000 TPD · ~ 
9 1 9~.!.1.f.>l.a_n! ___ -·· ! -- ··- ·-. -_J____ 1, ··- - - •.•. __ • ... .... - ;(/ 
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3.0 Sponge iron will be produced in fhe DRI kilns by conventional process. Iron ore will be 
reduced in blast•furnaces with a hot gas. Proportioned mix1ure of iron ore concentrate and 
bentonite will be fed to disk pelletizer to produce green balls which will be fed to traveling grate. 
rotary kiln and annular cooler to produce iron pellets. Steel melting wiU be carried out In an 
electric arc furnace (EAF) and ladle rumace (LF). Casted biUetslslabs will be manufactured in 
rolling mill. Heavy media ·cyclone technology will be adopted in the coal benef~r.iation plant 
Ferro alloy will be produced in submerged arc furnace (SAF) will be used in the 

4.0 Electrostatic predpitator (ESP). dust settling chamber (DSC) . . ~Qer burning chamber 
(ABC) , bag filters. gat cleaning plilnt (GCP). cyclone, multi-<:yclone. wef 'acrubber type, dust & 
extraction system with bag filters. dust suppression system (dry fog type and water sprinkler) 
will be provided to control air emissions. Total water requirement from Suvarnarekha Rivet will 
be 19,200 m 3/day. Effluent treatment plant (ETP) will be installed to treat wa$tewater from 
various units and all the treated wastewater will be recyded I reused for aslh handling, dust 
suppression and green bell development. No effluent will be discharged and ·zero' discharge 
will be adopted. Blast furnace slag will be granulated and provided to cement manufacturers. 
Dust and sludge from blast furnace. dust from ORI plant, pellet plant, SMS, ferro alloy plant, and 
mill scales from rolling mill and casting machines will be reused in pellet plant. Fly ash will be 
used in cement making, brick. making etc. Char from DRI Plant, coal rejects and fines from coal 
washery will be used in AFBC boiler! as fuel. SMS and ferro alloy slag will be disposed as per 
CPCB guidelines. 

5.0 Public: hearing/consullatior. meeting was conducted on 27"' August, 2009. 

6.0 The Min~!r:t_ of -~nvi~!:n~'!!l! and Forests hereby accord_~ ~n'!!_r9.!:_~e~~~ce to !ha 
above project unCfefltie proVISJOn9 "'T'ETA' l'ilotiflcatfO'n' <'fated 1-4' Septemsir. 2U06 su~ 
StriCt COmplianc~ ot'the folhNi n~i speCific and general COndi!iOr.s: 

A. SPECIFIC CONDITIONS : .. 
i) Compliance to all the specific and general conditions stipulated for the existing spone 

iron plant by the CenlraliState Govt. shalf be ensured and regular reports submitted to 
the Min1stry and its Regional Office at Bhubaneswar. 

i1 ) Efforts shall be made to reduce RSPM levtlls 111 the ambient air and a time bound 
action plan shall be submitted. Continuous stack monitoring facilities for all the stacks 
shall be provided and sufficient air pollution control devices viz. Electrostatic 
precrpitator (ESF), gat c!earring plant, cyclone, multi-cyclone. wet scrubber, bag fitters 
etc. shall be provided to keep the emission .levels below 50 mg/Nml. At no time, the 
emission level shall go 1>6yond the prescribed standards. Interlocking fa<:itities shaU be 
provided so \hat process can be automatically stopped in case emission level exceeds 
the limit. 

ii i) ·Electrostatic precipitator (ESP) shaU be provided to DRI kilns, pellet plant, CFBC boiler 
and waste heat recovery boiler (W.HRB) .to control gaseous emissions within 50 
mg/Nm 3

. Blast furnace shall be provided with cyclone/multi-cyclone followed by wet 
scrubber type gas cleaning plant (GCP) to control dust pollution. Bag filters shaJI be 
prov'ded to stock house to control dust emissions. Fume extraction system with bag 
filters to steel melting shop (SMS). elactric arc furnace (EAF). ladle refining furnace 
(LRF), ferro alloy plant and rolling m1ll shall be provided to control dust pollution. 
Recupera1or system with high stack shall be provided to rolling mill. Data on ambient 
arr quality, stack emissions and fugitive emissions shall regularly submitted to the 
Ministry's Regional Office at Bhubaneswar, Jharkhand Pollution Control Board (JPCB) 
and Central Pollution Control Board (CPCB) once in srx months .~ 
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rv) Hot gases from DRI kiln shall be passed through Dust Settl ing Chambef·(DSC) to 

rl:!rnove coar54 sol!ds and After Burning Cht!mber (ABC) to burn CO completely and 
used in waste heat recovery boiler (WHRB). The gas then shal~ be cleaned in ESP 
before leaving out into the atmosphere through 10 fan and stack. 

v) Proper and full utilization of DRI and blast furnace gases in power plant using heat 
recovEVy steam generators shall be ensured and no flue gases shall be discharged 
into the air. 

vi) The National Ambient Nr Quality Standards issued by the Ministry vide G.S.A. No. 
826(E) dated 16"' November, 2009 shall be followed. 

vir) In-plant control measures for checking fugitive ermssrons lrom all the vulnerable 
sources. Bag filten; shall be provided at intermediate bins/separation buildings, product 
storage silos, iron ore circuit, cooler discharge and raw materr.tf handling section, stock 
house, grinding and material transfer and junction points etc. Dust extraction system 
with bag filters shall be provided to crusher house, screens. transferring chutes, 
junction towers, feed points below reclaim hoppers. pellet plant and blast furnace stodt 
house. Dust suppression system with dry fog type and water sprinklers shaU be 
provided at coal handling and crushing area to control fugitive dust emissions. Closed 
conveyers and closed crushing unit with water sprinkling system shall be provided to 

· suppress fugitive emissions from the coal washery. Further, specific measures like 
asphalting of the roads within premises shall be carried out to control fugitive 
~miss ions . Fugitive emissions shall be controlled, regularly monitored and records 
maintained. 

viii) Gaseous emission levels including secondaif fugiti\:e emiss:ons from all the sources 
sha ll be ccntrclled "ithin the latest permrssible limits rssued by the Ministry and 
regularly monitored. Guidelines I Code of Practice issued by the CPCB shall be 
followed . New standards issued by the Ministry for the sponge iron plant in May, 2008 
shall be followed. 

1x) Vehicular pollution due to transportat ion of raw material and ftmshed product shall be 
controlled . Proper arrangements shall also be made to control di JS! emissions during 
loading and unloading of the raw material and finished product. 

x) 

XI ) 

xii) 

Total water re91.;1!Lill'"~n! fr()TTl S_ube~re~ha R iv~r WII. I:J91. exceed 19,200 m3/day and 
prior 'permission' tor the drawfof 19,200 m")/day water from the concein'e<.f department 
shall be obtamcd. Cooling tower blow down shall be taken to settling tank and used for 
dust suppression. The wastewater from gas cleaning plant (GCP) of blast furnace shall 
be treated in an effluent treatment plant (ETP) and clar ified wale:r re•Jsed in GCP itself. 
The regeneration .wastewater from the demineralization (OM) plant shall be neutralized 
in a neutralization pit and used for dust suppression. The effluent from captiVe power 
plant sh<JII be taken lo ash pond and reused for ash handlrng and slag granulation. The 
wastewater generated from SMS and rolling miU shall be taken to scale pit and reused 
for cool ing and slag granulation. The wastewater from coal washery after recovery of 
fine5 shall be re-circulated. 

f;fforts shall be made to make use of rain water harvested . If needed, capacity of the 
reservoir shall be enhanced to meet the maximum water requirement. Only balance 
water requirement shall be met from other sources. 

·zero· effluent discharge shall be strictly followed and no wastewater shall be 
discharged outside the premises. Domestic wastewater shall be treated in sewage 
treatment plant (STP) and used for green belt development. ('v ....-
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xiii) The wa~r consumption shall not exceed 16 m3rTon of Steel as per prescribed 

standard. 

xiv) Regular monitoring of influent and effluent surface, sub-surface and ground water shall 
be- ensured and treaied wastewater shaH meet the norms prescribed by the State 
Pollulion Control Bolird or descibed un&r the E(P) Act whichever are more stringent. 
leachate study for the ~ generated and analysis shall also be regularly carried 
out and report sUbmittacl to the Ministry's Regional Office at Bhlolbeneswar, Jharkhand 
SPCB and CPCB. 

XV) Char from DRJ Plant, coal rejects and fines ftom coal washery shall be used in AFBC 
boilers as fuel. Iron ol8. fluxes •. mill scale from rolling mi ll etc. shall be recyded to 
sinter plant to produce sinter. 

xvi) All the char from DRI plant shall be utilized in AFBC boiler of power plant and no char 
shall" be disposed off anywhere else. AFBC boiler shall be installed simultaneously 
alongwith the DRI plant to ensure full utilization of char from the beginning. All the 
blast furnace (BF) slag shaH be granulated and Pfo"vided to cement manufacttXers for 
further utilization. SMS. slag and kiln accretions shall also be properly utilized property. 
All the other solid w8$le including broken refractory mass shall be property disposed 
off in environment-friendly manner. Dust and sludge irorn blast fumace, mill scales 
from rolling mill and casting machine~ and dust from DRI plant. pellet plant. SMS, ferro 
alloy plant shall be reused in peDet plant. Oily waste and spent oil shall be provided to 
authoriZed recyclerslreproc;:es·sors. ,.-

xvu) All the slag (ferro alloy, blast furnace slag etc.) shall be used for land filling inside the 
plant or used as building material -only after passing through Toxic Chemical 
Leachability Polential (TCLP) test. Toxic slag shall be disposed in secured landfill as 
per CPCB guidelines. Otherwise. hazardous substances shall be recovered from the 
slag and Olltput waste and be dispos""ed·in secured landfill as per CPCB gu1dlf:lines. 

XVIII) 

xix) 

Xllj 

xxi} 

xxii) 

xxiii} 

Slag produced in Ferro-Manganese (Fe-Mn) production shall be used in manufacture 
Silico-Manganese (Si-Mn). 

Proper utlhzation of fly ash shall be en~ured as per Fly Ash Notification, 1999 and 
subsequent amendment in 2Q03. All the fly ash and blast furnace stag shall be 
provided to cement and bril:ft manufacturers for further utilization and 'Memorandum of 
Understanding ' shall be submitted to the Ministry's Regional Office at Bhubaneswar 
within 3 months of issue of this letter. 

Proper handling, storage, utilization and disposal of all the solid waste shalf be 
ensured and regular report regarding toxic metal content in the waste material and its 
composition , end use at solid/hazardous waste shall be submitted to the Ministry's 
Regional Office at Bl'lubaneswar. Jharkha_nd SPCB and CPC8. 

A time bound action plan shall be submitted to reduce solid waste . its proper utilization 
and disposal. 

A Disaster Management Plan shall be prepared and a copy submitted to the Ministry's 
Regional Office at Bhubaneswar, Jharkhand SPCB and . CPCB within 3 months of 
ISSue of environment clearance letter. 

As proposed, green belt sh8U be developed in 60 acres (34 %) out of total 176.33 acre 
area within and around the plant premises as per the CPCB guidelines in consultation 
with DFO. (1--' 

I 
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xxiv) Prior pennission from the State Forest Department shall be taken rega·rding likely 

impact of th"Jxpansion of the proposed steel plant on the reserve forests. Measures 
shall be taken to prevent impact of particulate emissions I fugitive emissions. if any 
from the proposed plant on the surrounding reserve fores1s viz . Pendrabera PF, Kanki 
PF , Basrapahar PF, Palubera PF, Giddibera PF, Muskikudar PF. Tetuldanga PF, 
Poradih PF. Dalma PF, Baijnathpur PF, Baslikoacha PF and Dalrna Reserve. Forest 
loc::ate,p Within 10 km radius of the project. Further, Conservation Plan for the 
conservation of wild fauna in consultation with the State Forest Department shall be 
prepared and implemented. 

XXV) All the recommendations made in the Charter en Corporate Responsibility for 
Environment Protection (CREP) for the Steel Plants shalt be implemented. 

xx•;i) All the commitments made to lhe public during the Public Hearing 1 Public Consultation 
meeting held on 2711t August, 2009 shall be satisfactorily irrtJ51emented by allocating 
separate budget to implement the same. 

xxvii) Rehabilitation and Resettlement Plan for the project affected population induding 
libats, if any, shall be implemented as per the policy of the State Govt. In consultation 
with the State Govt. of Jharkhand. Compensation paid in any case shall not be less 
than the norms prescribed under the National Resettlement and Rehabilitation Polley, 
2007. 

xxvii i) The company shall provide housing for construction labour within the site With all 
necessary infrastructure and facifities such as fuel ror cooking, mobile toilets, mobile 
STP, safe drinking water, medical health care. creche etc. The housing may be in the 
form of temporary structures to be removed after the completion of the project. 

B. GENERAL CONDITIONS: 

i. The project authorities must strktly adhere to the stipulations made by the Jharkhand 
Pollution Control Board (JPCB} and the State Government 

ii . No further expansion or modificat1ons in the plant should be carried out without prior 
approval of the Ministry of Environment and Forests . 

.•. 
iii. The gaseous emissions from various ·process units shall conform to the load/mass 

based standards notified by this Ministry on 19'" May, 1993 and standards prescribed 
from ·time to time. The state Board may specify more stringent standards for the 
relevant parameters keeping in view the nature of the industry and its size and 

iv. 

v . 

vi. 

location. ·· 

At least four ambient air quality monitoring stations shan be established in the 
downward direction as well as where maximum ground level concentration of PM,o, 
PM25, S02 and NOx are anticipated in consultation with the Jharkhand PCB. Data on 
ambient air quality 2nd stack emission should be regularly submitted to this Ministry 
including its Regional Office at Bhubaneswar and the Jharkhand PCB/CPCB once in 
six months. 

Industrial wastewater shall be properly collected. treated so as to conform to the 
standards prescribed under GSR 422 (E) dated 191

h May, 1993 and 31 11 December. · 
1993 or as amended form time to time. The treated wastewater shall be utilized for · 
plantation purpose. 

The overall noise levels in and around the plant area shall be kept well within the 
standards (85 dBA) by providing noise control measures including ~caustic hoods, .·· 
silencers, enclosures etc. on all sources of noise generation. The amb1ent no1se levels J~ 
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should '"conform to the standards prescribed under EPA Rules, 1989 viz . 75 dBA 
(daytime) and 70 d8A {nighttime). 

v1i. Occupational Health Surveillance of the wo~ers shaH. be done on a regular basis and 
records maintained as per the Factones Act. 

v1ii. The company shall develop surface as weN as ground water harvesting structures to 
harvest the rainwater for utilization m the lean season besid•-techarging the ground 
water table. 

i)( . The project proponent shall also comply with all the environmental protection 
measures and safeguards recommended in t~e EIAIEMP report. Further, the company 
must undertake socio-economic development activities in the surroundiOg vil\ages like 
community development programmes, edtleatiooal programmes, drinking w.aler supply 
and health care etc. 

x. As proposed, Rs. 135.00 Crores and Rs. 13.5 Crores shaH be earmarked towards total 
capital cost and recurring cosVannum for environmental pollution control measures 
and judiciously utilized to implement the conditions stipulatoo by the Ministry of 
Environment and Forests as well as the State Government. The funds so provided 
shall not be diverted for any other purpose. 

xi. The Regional Office of :his Ministri at Bhubaneswar I CPCB I Jharkhand SPCB will 
monitor the stipulated conditiqns. A six monthly compliance report and the monitored 
data along with statistical interpretation shaH be submitted to them regularly. 

xu . The Project Proponent sha ll inform tt1e public that the project has been accorded 
environmental clearance by the Ministry and copies of the clearance leller are 
available with the JSPCB and may also be seen at Website of lhe Ministry of 
Environment and Forests at 'http:lenvfor.nic.in. This shall be advertised within seven 
days from the date of Issue of the clearance letter, at least in two local newspapers 
that . are widely circulated in the region of which one shall be in the vernacular 
language of the locality concerned and a copy of the same shall be forwarded to the 
Regional office. 

x1i1. A copy of clearance letter shall be sent by the proponent to. concerned Panchayat, Zila 
Parishad I Municipal Corporation . Urban Local Body and the local NGO, if any, from 
whom suggestions I representations, if any, were received while processing the 
proposal. The clearance letter shall also be put on the web site of the company by the 
proponent. 

xiv. Tne project proponent shall upload the status of compliance of the stipulated 
.environment clearance conditions, including results of monitored data on their website 
and shall update the same periodically. It shall simultaneously be sent to the Regional 
Office of the MOEF. the respective ZMal Office of CPCB and the JPCB. The criteria 
pollutant levels namely; PM, 0 , PM 2 5 , RSPM, S02. NOx (ambient levels as well as 
stack emissions) or critical sectoral parameter$, indicated for the projects shall be 
monitored and displayed at a convenient location near the main gate of the company 
in the public domain. 

xv The project proponent sha ll also submit six monthly reports on the status of the 
compliance of the stipulated environmenla.l conditions including results of monitored 
data (both in hard copies as well as by EHna~) to the Regional Office of MOEF at 
Bhubaneswar, the respective Zonal Office of CPCB and the JPCB. The Regional 
Office of this Ministry at Bangalore I CPCB I JPCB shall monitor the stipulated 
conditions. ;v 
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xv• . The environmental statement for each financial year ending 31 01 March in f!:OI'm-V aa is 

mandated ta. be submitted by the project .proponent to the concerned State PoNution 
Control Board as prescribed under the Environment (Protection) Rules, 1986, as 
amended subsequently, shall also be put on the website of the company alongwith the 
status of compllanoe of environmental conditioM and shan also be 5enl to the 
respective Regional OffiCes of the MOEF by e-maiL 

xvi1. Project authOfilies shall inform the Regional Office as well as the Mi!Jislty, the date of 
financial closure and final approval of the project by the concerned authorities and the 
date or commencing the land development work. 

1.0 The Ministry may revoke or suspend the clearance. if implementation of any of the 
above conditions is not satisfactory. 

8 0 The Ministry reserves the right to stipulate additional conditions if found necessary. The 
Company in a time bound manner shall implement these conditions. 

9 0 Any appeal against this environmental clearance shall lie with the National Environment 
Appellate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the 
National Environment Appellate Act, 1997. 

10.0. The above conditions shall be enforced, inter-alia under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) ·Act, 
1981 , the Environment (Protection) Act, 1986, Hazardous Wastes (Management and Handling) 
Rules. 2003 and the Public (Insurance) Liability Act. 1991 along with their amendments and 
rules ())~.- - ---

(Or. P. B- Rastogi) 
Director 

Copy to-

1 
2 

3 

The Secretary, Department of Environment. Govt. of Jharkhand, Jhar1<hand. 
Chairman , Central Pollution Control Doard , Parivesh Bhavan, CBD-cum-Office 
Complex, East A~un Nag at, New Delhi- 110 032. 
Chairman. Jharl<hand Pollution · Control Board, Jharkhand. Town Administrative 
Duildmg. H.E.C .. Dhruwa, Raanchi - 824004 , Jharkhand. 

4. The Chief Conservator of Forest.s (Eastern}, Regional Office (EZ}, A/3, 
Charidrasekh;upur, Bhuvaneswar - 751 023, Orissa. 

5. Adviser (IA-11), Ministry of Environrnent ana Forests, P:nyavaran Bhavan, CGO 
Complex, New Delhi. 

6 Monitoring Cell, . Ministry of Environment and Forests, Paryavaran Bhavan, CGO 
Complex, New Delhi. 

7. Monitoring Cell 
8 . Guard File. 
9 . Record File. 

,, 

f~ . ..f.:;./o /__ 
:.-:-r.;:.'f/, dc. r 

(Or. P. B. Rastogi) 
Director 
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To 

F. No. J-11011 /662/2008-lAJI(l) 
Government of India 

.:v\inistry ofEnvironmeJit, Forest and Climate Change 
(Impact Assessment Division) 

Sbri. Deep Chand Lamba, 
Director, 
M/s. NilachaJ Iron and Power limited, 
5, Bentinck Street, Kolkata, 
West Bengal- 700001. 
Email: niplpower@gmail.com; Tel: 033-24862154 

Indira Paryavaran Bhawan 
Jor Bagh Ro-.id, Aliganj, 

New Delhi - I I 0003 

E-mail: dirind-mockc@gov .in 
Tel: Oll-24695368 

Dated: 061h September, 2020 

Subject: Proposed expansion of existing steel plant to Integrated Steel Plant through 
installation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for 
lron ore (IX0.6 MTPA). Pellet Plant (lx0.6 MTPA), Steel Melting Shop (2x25 T + 
4x 15 T Induction rumaccs) with matching LRF & CCM, Rolling Mill (0.35 MTPA), 
Ferro alloy Plant ( 4x 16.5 MY A), Briquette plant for Chrome Ore (I x30 TPH), 
Oxygen plant(IOOTI'D)and63 MW (38 MW WHRB based+ 25 MW AFBC based) 
capacity Captive Power Plant by M.Js. Nilacballron and Power Limited located at 
Rata.npur-Kandra Village, Gamharia Block., District Saraikela-Kbarsawan, 
Jbarkhaod [Online Proposal No. IA/JHIIND/111776120 19; File No. J-
1 JOII /66212008-1<\ll(l)]- Prescribing of Terms of Reference (ToR) - regarding. 

Sir, 

l . This refers to the online application of M/s. Nilachal Iron and Power Limited made vide 
online proposal no. IA/JH/IN0/111776/2019 dated 06/08/2020 along with the application 
in pr~scribed format (Fonn-1), copy of pr~-fcasibility reJXIrt and proposed ToRs for 
undertaking detailed EIA study as per the EIA 0-'otification. 2006 tor the project men tinned 
above. The proposed project activity is listed at S. No. 3(a) Metallurgical industries 
(ferrous & non-ferrous) under Category ·'A ' oft he ~chedule of the EJA Notific.atinn. 2006 
and appraised at Central Level. 

2. The proposal cited abo..c was considered during the 22nJ meeting of Re-Constituted F.xpert 
.<\ppraisal Committee fEACJ (lndu~try-1) held on 26th August- 28th August, 2020. The 
EAC proceedings of the proposal cited abo-ve is given as below. 

Details submitted by the project propo•ent 

3. M/s Nilochal Iron & Power Limited proposes an expansion of existing steel plant tn 
Integrated STeel Plant through installation of I 800 TPO (3x600 TPD) DRI kilns along with 
Bendiciation Plant for Iron ore (IX0.6 MTPA). Pellet Plant ( lx0.6 MTPA). Steel Me1ting 
Shop (2x2S T + 4x15 T Induction FLJTnaces) with matching LRF & CCM, Rolling l'vlill 
(0.35 MTPA), Ferro alkly Plant (4xl6.5 MVA), Briqoctte plant for Chrome Ore (lx30 
TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based+ 25 MW AFBC 
based) Captive Power Plant on the available land within the existing plant premises, 
comprising of total 24.63 hectares (60.K7 acres) as well on the additional land of total 56.3 
hectares ( 139. 13 acres) adjoining the existing plant premises. 

TumJ of Jilftru•u fnr f>'O}<'C"IIil}ed ""Propo~d .;;JCJrJJioll of tJIStlng >lUI planl to lnl•gr-d su~/ Plant thr(!Ugll !1Uiollotion of /.~Ill) 7/'D 
(3W00 TPD) DIU kJlns alo1111. with ~cMrl(lll Fli>lllfnr /rOtf on (JX0.6 .\ff?A), ?<iler Pkmt (hl/.6 MTPA) .. )lui ~l:llffj Shop (b" T • 
4::r!5 T /nductJUII ~•rN>Cu) w·ith mQ/cltirtg /..RF & CCM. llniJtng .~WI (1/.35 MTPA), Furo allo> P/0111 (.fA / 6 5 MVAJ. 8rz(/1wllt pl"rrl ·"' 
Chrome Ore f i .rJO TP!Ij. Oxygen phlnt (100 TPD) aN/63 MW (311 Wf." fi'HR.B ba.>o.i ' 2.l MW .~ FJJC bmw; <upaciiJ' r:apm< l'vwrr Pllllll 
b,, M/s. :Vi/o.;h.,lirorr nnd Prnru Umited /orolul a1 RntDI!piiT· KONfru 1',//agr. Gam!ltJf ia 8/oeA. /Jisrrict S.:Voiulo-Kllarsmo·un. JhmkhUftiJ'". 
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4. The overatl project sceMrio is given as below 

I Existing C, 
~ UnU 

U 't d ~r' Untt under ot uo e . 
O . lmplemenlaltOD 

per.shoD 

BeneficiatiOn 

I Plant 
-

~-· 
I Pelletization I - I 
I Plant 

I 550TPD 

I Sponge Iron (2xJOO 
Plant TPD, 

I I l x350 
L_ ______ TPD) 

f-·--

I 
Steel Melting 
Shop (SMS) 

with 
I matching - I 

I 
LRF & CCM 

I 

Proposed Units 
Capaci ty 

-

6,00.000 T PA 

6,00,000 T PA 
00,000 (Module: 1 x6, 

TPA) 

(lx0.6 MTPA) 
6,00,000 TPA 

Concentrated Iron Ore 
- ---- - -·-----1 

(lx0.6 MTPA) 
6, 00,000 TP A Pe !lets 

------+-------- --------~ 

1800TP D 2350 TPD Sponge Iron 
(2xl00 TPD, lx350 

(3x600 T PD) TPD, 3x600 TPD) 

---1-----------
Induction Fu maces 

(2x25 T + 4x 15 T) 

Induction furnaces 
(2x25 T + 4xl 5 T) 

3,63,000 TPA 
Liquid Steel 

(3 ,59,000 TPA 

~--- --- f-----

Rolling Mill I I - ---- ----- - ~=7~~-~ 

I 

(Liquid Steel) I I 
--- --- -T-·-------,---

Ferro Alloy 
Plant 

1 

I 

3,50,000 TJ>A 

__ ·1-- S(t~:~~r~_l _ll 
1 4xl6.5MVA 

I 
I ,25,000 TPA 

Submerged Arc 
Furnaces (SAF) -

4 x 16.5 MVA 

I 
I 

Ferro Alloys 

(35,l60TPA 
Ferro-Chrome 

+ 
14,367 TPA 

Ferro-S i I icon 
+ 

43,633 TPA 
Ferro-Manganese 

+ 

t 
31,840TPA 

Silico-Manganese) 
·----· ------ -- - ·--------- - ----- -- - - ---l 

30 TPH 30TPH 
f Chw;;,; O.o 

I I Briquette Plan~ 

ge __ n Plant=------4---i~---r 
Piant . WHRB 

lOOTPD 

63 .\1W 
(38MW WHRB 

100 TPD Oxygen 

75 MW 
Power 

ve Power I --- 12 MW~~ -
- ------ ---- ____ _ __ ___ .J 

·--- ------------
1imu of Refuerw:r for pmJirllllltd ·'frapo.st~d upoJUiOit of ..msm, .ued plant to lnt<),>raud Stt~l Pfaff/ tJvwgh lnmJ/4i,{Jft of I SOO TPD 
(3x600 TPD) DRJ kihu along wl/11 &Mficiatiotl /'1""' jN Jrwo ,., (JX0.6 MT/'.~). Prllct Plant (l:x0.6 M11'Aj, Stu/ .~lu~g SMp (2.;5 T ~ 
4:x)j T /Niuctmn FuntDCrs) wil~ mQK/oillf LRF & COl. Rollllfl ,\tj/[ (V.35 MT7'A). Forro nlliJ)I PloiiJ (4xl6 5 MYA). /Jrjqo.ntr pi<W Jnr 
Chro""' Orr (JxJD Tl'H). ~" p/11111 (JOO TPD) altii6J MW (.!8 MW WHR8b<Med I 25 .'.IW AF8C lnurul) t:.Dp~>C~ty Cap#>'l l'owor Pla11tt 
by MI.<. Mlocha/lr011 and Pmotr U10itr.d /ocattd a/ /laiWtpw-KUIIdru ViJ/al!". GamlrUTia fllod., District Saruiklla-/JiarMifO'an, J~". 
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UE~istiodg l Unit un:e~ Proposed Units Total Capacity andl 
Dlt UR er!

1 
I . 1_ C · p d t 

peratJon 0 . Imp ement:ahon apacrty ro uc s j 
~--::J-- - -h-a~~d-+-25_M_W_ ------

1 AFBC based) I L_ _ _ ___ _ _ _ __l____ - _ _ _J__ - ----- -

5. ·me proposed unit is located at Ratanpm-Kandra Village. Uamharta Block, District 
Saraikda-Kharsawan, Jharkhand. The geographical co-ordinates are Latitude -
22°52'39.94"N & Longitude - 86°03'55.24"E with above \-tean Sea Levet (AMSL): J 70 
m. 

6. lne proposed expansion project will be installed on the available land within the. existing 
plant premises, comprising of total 24.63 hectares (60.87 acres) as well on the additional 
land of total 56.3 hectan:s ( 139. I 3 acres} adjoining the existing plant premises. No forest 
land involved. Of the total area 26.71 ha (33%) land wiU be used for green bdt 
development. 

7. No national park I wildlife sanctuary I biosphere reserve I tiger reserve I elephant reserve 
etc. are reported to be located in the core and buffer zone of the project. The area also does 
not report to fonn corridor for Schedule-! fauna . 

8. Total project cost is approx. Rs. 8R6 Crorcs. Manpower, to the tune of 1700 persons will 
be required for the plant operat ions. 

9. The targeted production capacity of the Beneliciation Plant {lx0.6 MTPA) is 6,00,000 
TPA Conccntr.1ted Iron Ore, Pelletization Plant (Jx0.6 MTPA) is 6,00,000 TPA Pdlets, 
Sponge Iron Plant (2xl00 TPD, 1x350 TPD, 3x600 TPD) is 2350 TPD Sponge Iron, Sted 
Melting Shop (SMS) with matching LRf & CCM (2x25 T + 4x 15 T) is 3,63,000 TPA 
Liquid Steel (3,59,000 TPA Billets), Rolling Mill (3,50,000 TPA) is 3,50,006TPA Rods, 
Bars, Light Structural, Ferro Alloy Plant (Submergt>d Arc Furna..:es (SAF)- 4 x 16.5 MV A 
is 1,25,000 TPA Ferro Alloys (35.160 TPA Ferro-Chrome +14,367 TPA Ferro Silicon 
+43,633 TPA Ferro-Manganese +31 ,840 TP.o<\ Si lico-Manganese), Chrome Ore Briquette 
Plant (30 TPH) is 30 TPH Chrome Ore Briquette, Oxygen Plant (100 TPD) is 100 TPD 
Oxygen, Captive Power Plant 75 MW (50 MW WIIRB hased + 25 MW AFBC based) is 
75 MW Power. The raw material transportation will be done through Rail and road. 

10. The estimated power r~quirement of the proposed expansion project is about 121 \1W . 
The above power requirement for the plant is proposed to be met from proposed 75 MW 
captive power plant and rest from State grid. 

11 . Proposed raw materials and fuel requirement for major products of the project are as 
follows . 

sL. RAw ~A ;:-ERIAl s- ~ I ANNUAL RFA)UIREMF.N·~ 
NO. ' _ _ --~TP_A_._} __ 

BEN.EFICI~ 7ION PIANT_~~OO TP ~)_\ ___ . ·- . 
I. I RJ\ w IRON ORE _ __ J. - - _ 9,30,000 1 - - - - --

-=-=-~ - - - ------------· 
PELLETJZA TION PLA.i'l'!_(J X6,00, OOOTP~~ _ -- - --

I. IRON ORE FINES 
2. LIMESTONE 

L- 3. BENTONITE 
4. COAL FINES Q ! coAL 

- ____ 6,00.000 
13000 ·------i 

I 
--·-2::-:()()(:-::--10~.==-~------1 

13.000 

L _______________ ________________________ _ 

Tff111S of R•fertlfC• for JXOju;rlrl•d .. Propo«d <IpONtl)ll of r.Uumr >ttrl plat~~ to Integrated Stu/ Plant thr<NgJt t:IUtailttticm <if I ROO Tf'D 
(3.r600 TPD) DR! elm aiOII!lwitlt BmojiciDt1011 Piantfor /rM or. (/XO. ~ .Iff!' A). Prllet !'!nm (lxfJ.6 MTPA_I. Sl<tl M•ltittfShop (hlJ T + 
-lx/J T lruiuctton F"IJTltQU•) with r/IQ/tflfng LfiF .t CCM. Rolling Mr11 (rU5 MTPA). Fmo alluy P/anl (4.t/6 5 ,1/j.;•J. BriqwtUt p/anl for 
Cllrolfl< (M (I zJO TPH). 0.TJIK"' p/olrJ (100 TPD) .mJ 6J MW (38 Ml+' WHRB b<ueJ .,. 25 MW AFBC bwt'VIj UlpiJcity ~ l'<JWrr Plart 
by Mi l. tillachal lroff and Pu-wtr Limitrd locttttJ aJ Ralallpur-Kandru ·mtagt. Gom/rwio &oct. Dulrict Saraikla· Khar31NUII. JlrarUtand"". 

Page 3of14 

39 

124



~0 

I_DR_!_~wT~~OOTPD) __ _ ___ - -r- - - -~ 

__1_:____ IMPORTED COAL __ _ _ _ l _ 6.12.000 ____ _ ~ 
_ _!. rnELLET ____ _ _ ___ -i---- 9,00,000 _ _ 

3. DOLOMITE _j_ 31.000 - - - -------- --- - - I 

IINDUC'nON FURNACES(2x2S HxlS T) ---~ 
I. . ' SPONGE IRON ~ 2 20 000 I 

~ __1.:_ sc 
- ' , 

RAPS 55,000 - --
3. PI GIRON 55,000 ------
4. FE RROALLOYS 2,900 -

POWER PLANT -{25..0 MW BASED ON AFOC BOILER) CAPTIVE 

-I. -1 JM1 >ORTEDCOAL I 1,50,000 
2. DO 

-------
I LOCHAR 1,50,000 - -·-

--- - ----·-
LOY PLANT{4 X 16.5MVA} 

---
--

- I 
FERRO-CHROME R 
- l _jcliRc)M£6RE 91,400 

2. ! COKE ---------- 14 000 

; 3.-_ JCOAL --- ----~ - I 
t--;~ -+~~~~TE ________ -- --- ---;~ ~ 
L~-~~ -ru~-=--=--= ~--=-~ _ ·=- 88_Q_ _ 
. -=-~~~~~---- ------------2,_!_l_Q__ -

SILICO-MANGANESE _=t -----------j 
I. I MANGA}..T£SE ORE 54, 130 I 

2. i FERROMANGANESE SLAG - ----n-:300 -==:J 
r J .t COKE ' 12.7--lO ~ 
" _jCOAI , - ------=--~- 12:740 -

_j__Q~JARTZ ~-r__ 6,370 
I 

- 0 SlLJCO~ __ l 
I QUARTZ - ---, - -- 24,425 -

S
2. f~MlLLSCALE 6, 18_0 ____ _ 
- _M.S. SCRAP 1 290 

4. CHARCOAL ± 12,930 
----s.-- 1 LAMCOKE ·----- ·- _ __ 7,2QQ___ 

FERRO MANGANE:::::SE~~--
--~3-r~:{ANESE ORE _ --~-:__~--~~ --~ lj~4-z,o . ~ 
~-)~COAl - - -------- 17,450 ----
l 4. I OOLOMlTE - - -- -- 1,310 - - --

I 2. The total requirement of make-up water to rnect process make-up and drinking m:eds of 
the proposed new facilities will be 3862 m3/day, to be sourced from Subamarekha river. 
Domestic wastewater will be treated in Sewage treatment plant and industrial waste water 
generated will be treated in water treatment facility and reused completely. 

13 . The proponent has mentioned that there is no court case or violation under EL<\ 

T<mu of Rt/crrttCt/OT pt"ojcct tiU.d "f'ropwftlupansiolf of <.ri.lllng $/«WI plan< ro Integrated Stu/ Pltml rlvrnigh rmlolla!lon of 18()() TPD 
t3~6()(J TPD) DRJ hhu akmgwrlh Bnwjlciullm l'ltwforlrwt ON: {JX0.6 MTPA). l'tll-' P/a111 flxa6 MTPAi. Slttl Mllrl"ll SJtop(l>lJ T • 
4.¥15 T Induction Ft~n~DCrs) wit/1 mt1k.hing UIF cl CCM. !IDII11rg Mrll (tl_Jj MTPA), Fnro alloy Plant {-l xl6.5 MJ! A), Br/tpl#Ut pJilfll fvr 
C!v-~ O.t (l:rUO TPH). ();ryrcnp/Qtl (J()(JTPn}an.J6J .w · (J8 .MW WHRB based· ZJ MW AFBC bo»«<) captrityCaptiw PtNtr P/(111/ 
b_v M f>. NilachDJ /NJft attd Pow,. lilf!irtJ IOCIJrtd Ill /lam:ltpul'-Kandra l'i llagc. (iamJo<ma Blnck. IA.Jtnct Sorail>elo-Kltar,.,.,<Dt, JlttvtJtm>d". 
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Notification to the project or related activity. 

14. Name of the EIA consultant: Enviro Tech East Private Limited [S.No. 61 , List of 
Accredited Consultant Organizations as on August, 2020). 

Observation!! of the Committee 

15. The Committee noted the following: 

1. Water shall be withdrawn from Subamarekha river. 
II. Plant si-te is located n KM away from CEPI area i.e., Saraikela Kharsawan. 

iii. Status of additional land of 56.3 Acres required for the plant is not given. 
iv . Railway facility is available nearby in Kunki and Kandla. 

Recommrndatioos oftbe Committee 

16. 1\fler deliberations, the Commitlee recommended the project proposal for prescribing 
foUowing speciflC ToRs for undert.aking detailed EIA and EMP study in addition to the 
generic ToR enclosed at Annexure-) read with additional ToRs at Annexure-2: 

i. EMJ> Matrix indicating EMP details, time line for implementation, Budgetary 
Provisions and Monitoring Schedule along with methodology shall be furnished in 
EIA report. 

ii . CPP of 25 MW using low sulfur Indian coal shall be installed with CEMS 
integrated with plant control for process control. 

111. Green belt shall be developed in 40 % of the plant area. 

iv. CER amount to be spent shaH be 1.5 times that ofnonnal amount for meeting CEPI 
norms. 

v. Only surface Wat-er shall be used . GW anstraction shall not be permitted. 
vi. I 00% water consumed annually shall be n:charged t.hcough water harvesting. 

vii . PM level from chimneys shall be maintaine-d al < 30 mg!Nm 3 and Power plant· 

emission norms of SO! and NOx Jess than 100 Mg/Nm3 shall be adhered to. 

viii . The dust collected from road~ plant floors and APCDs shall be recycled to pelle.t 
plant. 

ix . IOBP tailings shall be dewatered and used for filling low lying areas and 
construction wOTk. No dumping shall be permitted. I 00% of solid waste generated 
shall be utilized. Jmpcrvious concrete floor with shed shall be used to ~;tore chrome 
slag. 

x . 100% dolo char generated shall be used in CPP. Dumping of dolo char is not 
permitted. 

XL Plant shall operate on ZLD. 
xii . Fourth hole extraction system shall he installed on SAF for :; vr;llui of dust 

emission . 
x.iJ.j_ 85-90% hot charging shall be practiced in !Uvl. RHF shall be ll5Cd in emergency 

:o run nnly on l DO. Use of FO/Pulverized coal is not permitted. 
x.iv. Waste Recovery Plant shall be installed to recover met allies, fluxes. and agi,!Tegates 

from Slag. 
xv. Scheme for reduction of Green House gases shall be furnished in EIA report. 

xvi. Fe Cr slag storage shall be done in covered shed having impervious floor. 
xvii. All roads inside the plant shall be paved, vacuum cleaners shall be provided to 

clean roads and shop floors. Water spray systems shall be included to control 

fugjtive dust from RM Stockpiles. 

xviii . Air cooled condensers shall be used. 

x.ix. Energy conservation measures like use of VFD, Slip power recovery etc ., shall be 
-li-,rms-of""'R-~fi'""'umc~ for ?O.f«r titltd .. PraptNed upt»Uion of t:wtlng strtl plant ro /nltgraiLd Surf J'kuu rhrat~l:lr tn.'llalloom nf 1800 TPD 
(3x6/)() TPD) DR! /alru alonx wirJr Bm«fu:iotJm Plant/"' lr01t orf (/:¥0.6 MTPAI. Pe/1~1 Plonr (/%0.6 J.ffP.~). SJ#tl Mtltmg .Sitop (lxl.< T • 
4x15 T lt>ductian Fttrno<:n) witll-lottttr LRF 6 CCI>t Rontng Mi/1 (11.35 MTPA). ~-.rro a/Jay P/Qnl (4~16.5 MVAJ. Btiqvtrrt p/mtl/<Jr 
Chrome Ore (J :rJO TPJ!), 0xygt11 plam (100 TI'D) IJIIII6J MW (38 Mit' Wlf.qB ba.scd + 15 .\fW AFBC bas<dl capacity ,~<Ipi!Yt P<JW~r Plalll 
1ry Mit. 1VI/o<hnl }run a'ld Power lintittd IOC4ltd 01 RotnnP"r-Kwtdra 111/o>ge. Gaml~<viu Block. Dumcl ScvaiA<ItrKhcrJOWan. Jharihar>:i " 
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adopted. 
:-.: :-- . Knof Top sol<~r system. l.EO li ;,!hl> and s,)i:J r Street lights :<hall be prov id~d . 

X..\J. Proposalt0 use nearby railway b..: i lit~ fr,r the transportelti•.ln C1f rn<..tcri <ds shall t->c 
explored and detail~ shall be furn i,hcd in the EIA report. 

Decision uf .Mol.'~F&CC 

17. The undersigned is directed ll) inform that Ministr) of Environment, Forest and C limate 
Change has examined the propo~a l in accl>rdance with the Environment Impact 
Assessment (EIA) Notification, 2006 & furthc:r :Jmendments thereto and after accepting 
the recommendations of the Expert Apprai~l Committee (Industry-]) hereby decided to 
accord above-said specific ToRs. in add ition to the standard ToRs and Sector Specific 
ToRs as enclosed at Annexure I read\\ ith ndditif1!1al ToRs at Annexurc-2 for carrying out 
detailed El.-VEJ\·1P for the abm e pro ject . 

18. It is requested that the drart EIA Rcpon may he prepared in :1cw rdance wit h the above: 
mentit>ned specific ToRs and enclosed gc neri ..: I oRs and addition:.~! ToRs and thereafter 
further necessary action includ ing conduct o f public consu ltation may be tah:cn for 
0btaining Environment Clearam:e in acco rr.l ancl· \\ ith the procedure prescribed under t.hc 
Eli\ Notification, 2006 as amended. 

19. The T1)Rs arc valid fN a period of tour yea r~ 1!-,,m toda; i.e .. 06-' I 0.'~ 0~0 and \\ ill e.\p in:­
on 05/ 10/2024 u~ per the l\1in istry ·s 1\:otitica ti on S.O. 75 1 (E) dated 1 7.·02120~0. 

20 . This i ss u e~ \~ith the apprO\ alt'fthe C•)n;petent .- \ utlwrity. 

--~ru (.·\ .K. Agraw;t.l) 
Director 

~l'P' to~ 
I . Secretary. Deparunent of b1\'irl'nm~nt. Ci,1, cmm.:nt <~f Jharkhand. :)ccrt:tariaL R:t!lc h i. 

Deput; Din:ctor Ucncral t' f hm:~ ts t.C 1. \.·1in i ~t r ~ · of Lm ironment and forest. Region<JI 
Ofiice (EC7.). Bungalow ~-Jo. A-2 . Sh' nma li ~_· ,· i o n;. Ranch i - g< -100~ . 

·'· Chairman. Central Pollution CnntroiBoard , Pari v-:sh Dhav,·an. CBO-cum-Off1Ce Compkx. 
F.Jst Arjun Nagar, Delhi- J I 0032. 

4 . Chairman . .lharkhand State Pollution Cnntr<)l JJoard . T. :\ . Division Builui ng (Cround 
.. loor). HEC Campus, P.O. Dhurwa. Ram·hi- 83-l!J!.J-t Jharkh<~nJ 

5. :VIember Secrel.Ciry, Central Ground \\.att::r .-\uthority. \Vest Rlock - IL Wing -3 . Sector I. 
R.K.Puram, New Delhi - 110086. 

6. District Collector, Saraikela-Kharsawan IJi!:.trict, Jharkhand. 
7. Guard File I Record File ! Monitoring File . 
8. \-I0EF&CC Websit~. = f'ffl~ - ---r-

(A.K. Agrawal) 
Din:ctor 

.'t•r!f/.J of8r:J~rt'JII. 'tfor prnjt t.'t ILIIrd "l'rcpru~d i!l}JiiH-' I l1 11 r~fc~x. ~tm;.; ,,rt·~ l fho llrl ,· , im.·.~r·u ;nt . r.. ,,.~, f'J.mt f};~·ouglt truuzJJt.JJ I<.'fl ...... , / 3 1} Jj 7 r:> 
U:a6(){) TP{)} LJRI kilnJ along Willt lJ<Mjicwrwn PlCHdJOI /rr,n c)lt' 1/.\(t (') .\flPAI, J'el!t-·t Plum (I r fJ 6 _;.rrr~ J . Site/ .".1tlnng .''Imp r.: ... ~J T .. 
~.rl ; T /nduc riun fwmocr•J ~·irh morchin,, iJU' & ('(" .\f. 1/o/lmx .Htll t(/ .• '5 .1/TPAJ. Frrn . cl/or i'!anr t~x/ b..i M~Al Brtqllo'tll' plant jOt' 
O u ome 0 1'r llxJ•) TI'Hj , ~nplm~ IJQO TNlumd 6J Jill' d8 .1.'11 "I!RB t.a,rJ · ~.' .1111' ~ Fi'C ~awli copod f!.o Cu~~~ ; ·.- /'n"·u !'Iaiii 
' ' \ .~ : .t . Stlad wl itull and Fntttr l. imllici !Oo.. a:~J c;l JJ.tlttmpur· 1-:anJ, ,, l '1 llil~l' Gumft,tria Jil"<..l , l ;Lt trl£'1 Scu·a,ftla- Kltorsuu·~l. Jhvrkh.Tn::i " 
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ANNEXURE-I 
GENERIC TERMS OF REFERENCE (ToR) IN RESPECT OF INDUSTRY SECTOR 

I. Executive Summary 
2. Introduction 

1. Details ofthe EIA Consultant inch1ding !'\ABET accreditation 
11. Information about the project proponent 
111. Importance and bene1its of the project 

3. Project Description 
1. Cosl of project and time ofcompletion. 
11. Products \\·ith capacities for the proposed project. 
111. If expansion project. details of existing products \Vith capacities and whether 

adequate land is avaitable for expansion. reference of earlier EC if any. 
IV. List of raw materials required and their source along with mode of 

transportation. 
v. Other chemicals and materials required ·with quantities and storage capacities 
v1. Details of Emission. etl1uents. hazardous waste generation and their 

management. 
VII. Requirement of water. power. with source of supply. status of approval. water 

balance diagram. man-power requirement (regular and contract) 
VIII. The project proponent shali furnish the requisite documents from the competent 

authority in support of drawl of ground water nnd surface water and supply of 
electricity. 

IX . Process description along with major equipment and machineries. process flow 
sheet (Quantitative) from raw material to products to be provided. 

x. HazaFd identification and details of propos~:d safety systems. 
x1. Expansion/modernization proposals: 

a. Copy of !!ll_the Environmental Clearance(s) including Amendments 
thereto obtained for the project from MoEF&CC/SEIAA shall be 
attached as an Annexure. A certitied copy of the latest Monitoring 
Report of the Regional Office of the :vtinistry of Em·ironment Forest 
and Climate Change as per circular dated 30'h May. 2012 on the status 
of compliance of conditions stipulated in all the existing environmental 
clearances including Amendments shall be provided. In addition. status 
of compliance of Consent to Operate for the ongoing 'existing operation 
of the project from SPCB/PCC shall be attached with the EIA-EMP 
report. 

b. In case the existing project has not obtnined environmental clearance. 
reasons. for not laking EC under the provisions of the EIA Notification 
1994 and/or EIA Notification 2006 shall be provided. Copies of Consent 
w Establish/No O~jection Ce11iticate and Consent to Operate (in case of 
units operating prior to EIA Notification 2006. CTE and CfO of FY 
2005-2006) obtained from the SPCB shal l be submitted. Further. 
compliance report to the conditions of consents from the SPCB shall be 
submitted. 

4. Site Details 
1. Location of the project site covering \·illagc. Taluka/Tehsil. District and State. 

Justification for selecting the site. whether other sites were considered. 
11. A toposheet of the study area of radius of I Okm and site location on 

I :50.000/1:25,000 scale on an A3/A2 sheet. (including all ceo-sensitive areas 
and em:ironmentally sensitive places) 

111. Co-ordinates (!at-long) of all four corners of the site. 
iv. Google map-Earth downloaded of the pr~ject site. 

l i:rm . .; of Rcfi!rt:JTC'cfor prcyect filled "'Proposed e.tpanswn of e:nstmg SfCf'l plum to hllt '~rutet15tt'e l Planllhrough mswllofl0."1 uf 1800 FPD 
!3 r~OO Tf'D) DR! k.tn.• ale IIIIi •ruh 13en~ficwtion Plam{nr Iron ore (!XO. ~ .\ITI'.·I) . /',·/fer /'/om l/.r0.6 .\ITP.·IJ Sred ,\ldrmg Shop (2x25 T · 
~x/ 5 T Induction Furnaces) wnh matchmg LRF & CC.~I. Rollmg .\f.t/10 35 .11TI'.·I) f· erro a.'lo 1· Plum (-/x/6 5 .\11:1). Bnquelle plam.for 
Chrnme Ore fl .dO TPH) . O:np.en p/wu (100 TPD) and 63 .lfW r38 .1111' WI/RR ha.,,-.J ::'5 \Ill' .·11-RC ~ased) cnpa,·m · ("nptn·e Pmrer /'lam 
h1· .\J,,'i. ,"hlachu/ lrun and Puu•er l.imiteclloc·ated at Rorcmpur -Kandra l'rllagt' . ( iamlwrw Block. Dtso·tu Sorwkl'la-Kiwr.<>uwan. Jharkh,md '' 
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""~ v. Layout maps indicating existing unit as well as proposed unit indicating storage 
area. plant area. greenbelt area. utilities etc. If located within an Industrial 
area/Estate/Complex. layout oflndustrial Area indicating location of unit within 
the I nd\lstria l area/Estate . 

\f. Photographs. of the proposed and existing (if applicable) plant stte. If existing. 
show photographs of plantation/greenbelt. in pm1iculnr. 

, u . Land use break-up of total land of the project site (identified and acquired). 
gm ernment/privatc - agricultural. forest . wasteland. water bodies, settlements, 
etc shall be included . (not requifcd for industrial area) 

'111 . A tist of major industries with name and type within study area (I Okm radius) 
shall be incorporated. Land usc details. of the study area 

1x. Geologica} features and Geo-hydrological status of the study area shall be 
included. 

x. Details of Drainage of the project upto 5km radius of study area . If the site is 
within I km radius of any major river. peak and lean season river discharge as 
weH as flood occurrence frequency based on peak rainfall data o f the past 30 
years. Details of Flood Level of the pwject site and maximum Flood Level of 
the riYer shall also be provided. (mega green field projects) 

XL Status of acquisition of land . Jf acquisition is not complete. stage of the 
acquis ition process and expected time of complete possession of the land. 

xii. R&R detail s in respect of land in line with state Government policy 

5. Forest and wildlife related issues (if applicable): 

1. Permission and approval for the usc of forest land (forestry clearance). if any. 
and recommendations of the State Forest Department. (if npplicable ). 

11 . Land use map based on High resolution satellite imagery (GPS) of the proposed 
site tlelineating the forestland (in case o(projects involvingfures/ lund more 
!hun -1 0 hu). 

111 . Status of Application submitted for obtaining the stage I forestry clearance 
along with latest status shall be submitted . 

IY. The projects to be located within 10 km of the National Parks. Sanctuaries. 
Biosphere Reserves. Migratory Corridors of Wild Animals. the project 
proponent shall submit the map duly authenticated by Chief Wildlife Warden 
showing these features vis-il-vis the project location and the recommendations 
or comments of the Chief Wildlife Warden-thereon . 

' . Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of 
the State Government j(Jr com;ervation of Schedule I fauna. if an; exists in the 
study area . 

v1. Copy of application submitted for clearance under the Wildhle (Protection) Act. 
1972. to the Standing Committee of the National Board for Wildlife. 

6. Environmental Status 
1. Determination of atmospheric inversion level at the project site and site-specific 

micro-meteorological data using temperature, relative humidity. hourly wind 
speed and direction and rainfall. 

11. AAQ data (except monsoon) at R locations for PM1 o. PM2.s. S02. NOx. CO and 
other parameters relevant to the project shall be collected. The monitoring 
stations shall be based CPCB guidelines and take into account the pre-dominant 
wind direction. population zone and sensitive receptors including reserved 
forests. 

Terms of Re}.!rt' ll(t! _{or J>rOjl'CI fil led ''PrOJlOSl'd cxpunswn of CXIS!tn}! stcd plow 10 lnlcgrated S teel rtumlhraugh tnsltlllolmn of tsnn TPD 
(3x6nn TI'DJ /Jill ktii!S alc>~~g >mlr Bmefic"'"v" f'/unt [nr lm11 ore (I.Y0.6 .\171'.·11. f'ellei f'lamllx0.6 .1/T!'Aj . Steel Ale/Jtllg Shop r]x]j T • 
Jx/5 T I11Jucuon Funwce.<J w11h mmchmg /.RF & CC.H. Rolling .\ lt /1 rn 35 .1-!T/'A). Ferrn alloy !'lam Nxl 6.j Jfl:11 Rrtqueue plum for 
Chrome Ore 1 /.dO Tf'HJ. Orygen pla111 1 / flO Tf'f)J and ld .1/lf' (38 .l!W W/1/IR ha.<ed · 2j .t/WAFBC ~ased) caractn• Copuve !'mo-er / '/ani 
b ~· M!s NlluLiwllrun and Pm1'C' I" Limited located ut Ru1unpur-Kumlra 1"rlluge. CiamJwrw Bloc:k DISirJC'I Sarmkc/a-Kiwrs!nn m. Jharkhund·· 
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111. Raw data of aH AAQ measurement for 12 weeks of all stations as per frequency 
given in the NAQQM Notification of Nov. 2009 along with - min. , max .. 
average and 9R% values for each of the AAQ parameters from data of all AAQ 
stations should be provided as an annexure to the EIA Report. 

iv. Surlace water quality of nearby River (60m upstream and downstream) and 
other surface drains at eight locations as per CPCB/MoEF&CC guidelines. 

\'. Whether the site tails near to polluted stretch of river identified by the 
CPCB/MoEF&CC. 

\1. Ground water monitoring at minimum at 8 locations shall be included. 
vii . Noise levels monitoring at 8 locations within the study area. 
vu1. Soil Characteristic as per CPCB guidelines. 
1x . Traffic study of the area. type of vehicles. frequency of vehicles for 

transportation of materials, additional traffic due to proposed project, parking 
arrangement etc. 

x. Detailed description of flora and fauna (terrestrial and aquatic) existing in the 
study area shall be given with special reference to raJe. endemic and endangered 
species. If Schedule-} fauna are found within the study area, a Wildlife 
Conservation Plan shall be prepared and furnished . 

x1. Socio-economic status of the study aren . 

7. Impact Assessment and Environment Mnnngcmcnt Plan 
1. Assessment of ground level concentration of pollutants from the stack emission 

based on site-specitic meteorological features . In case the project is located on 
a hilly terrain. the AQIP Modelling shaH be done using inputs of the specific 
terrain characteristics for determining the potential impacts of the project on the 
AAQ. Cumu-lative impact of a~l sources of emissions (including transportation) 
on the AAQ of the area shall be well assessed. Details of the model used and 
the input data used for modelling shall also be provided. Th~ air quality contours 
shalt be ploned on a location map showing the location of project site. habitation 
nearby. sensitive receptors, if any. 

11. Water Quality modelling- in case. if the eftluent is prupos.:u lobe dis('harred 
in to the local drain. then Water Quality Modelling study should be conducted 
for the drain water taking into consideration the upstream and downstream 
quality of water of the drain. 

111. Impact of the tr~msport of the raw mat~riais and end products on the surrounding 
environment shall be assessed and provided. In this regard. op,tions for transport 
of raw materials and tinished products and wastes (large quantities) by rail or 
rail-cum road transport or conveyor-cum-rail transport shall be examined. 

1v. A note on treatment of wastewater from differen1- plant operations. extent 
recycled and reused for different purposes shall be included. Complete scheme 
of cftluent tn::atment. Characteristics of untreated and treated effluent to meet 
the prescribed standards of discharge under E(P) Rule::.. 

v. Details of stack emission and action plan for control of emissions to meet 
standards. 

v1. Measures for fugitive emission control 
v11. Details of hazardous waste generation and their storage. utilization and disposal. 

Copies of MOU regarding utilization of solid and hazardous waste shall also be 
included. EMP shall include the concept of waste-mm1m1zation. 
recycle/reuse/recover techniques, Energy conservation. and natural resource 
conservation. 

v111. Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. 
A detailed plan of action shall be provided. 

r (·rms of Rr:fercm.:C' for jJNJ)t'CI mled .. Propo~ccl c:<pcm:uun of £'X1Sting steel plam IO lntt.•gratt!d Sleel Plant through installmw n of /800 TPD 
!3x600 Tf' D) DR/ ktlns along 'ruh Ben~/icwflmll'lunlfor Iron ore (I X0.6 .1/TI'.~) . /'elletl'/anl (/x0.6 .\/Tf'A) . S teel Meltmg Shop 12x 25 T I 

4x 15 T fnJuuion FumuasJ 11'/lh morchmg LRJC & CC \1. Rolling .\ttl/ (rl 35 .11TPA). Ferro alloy /'/ant 1-I.Y 16.5 .111 :1). Enqueue plant f or 
Chrome Orr ( /.dn T/'1/). o-r .. gen plant ( /(/() TI'IJ) and 63 .HW 138 .\!W WI/RB hased I 25 .\/W AFBC hased ) COf'GCifl' C a{'/11'" I 'OIIW 1'1-tnl 
h\ .\1/s. Ni/a(lw//run and Pu-w~r /.mrited lv t:uted uf Ral!mpnr-Kamlra f 'd/age Ciamhuria Bloc/c. D1s1nct Saru1ke fa- Khar:;uu ·un . .lharkhand ·· 
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"'\--6 
ix. Action ptan for the green belt development plan in 33% area i.e. land with not 

less than 1.500 trees per ha . Giving details of species. width of pl<:ntation. 
planning schedule etc . shall be included. The green belt shall he around the 
project boundmy and a scheme fo r greening of the roads used for the project 
shall also be incorporated . 

x. Action plan fN rainwater han ·esting measures at plant site shall he submitted to 
harvest rainwater from the roof tops and stonn water drains to recharge the 
ground water and also to use for the various activities at the project site to 
conserve fresh water and reduce the water requirement from other sources. 

xt. Total capitat cost and recurring cost/annum for environmental pollution control 
measures shall be inch1dcd. 

x11. Action plan for post-project environmental monitoring shall be submitted . 
xu1. Onsite and Offsite Disaster (natural and Man-made) Preparedness and 

Emergency Management Plan including Risk Assessment and damage control. 
Disaster management plan should be linked with District Disaster \1anagemcnt 
Plan . 

8. O~:cupational health 
1. Details of existing Occupational & Safety Hazards. What are the exposure 

le\'e ls of above mentioned hazards and whether they are within Permissible 
Exposure level (PEL) . If these arc not within PEL, \vhat measures the company 
has adopted to keep them within PEL so that health of the workers can be 
preserYed. 

11. Details o~- exposure speci fie health status evaluation of. worker. If the workers· 
health is being e,·aluatcd by pre-designed format chest x rays . Audiometry. 
Spirometry. Vision testing (Far & Near vi sion. colour vision and any other 
ocular defect) ECG. during pre-placement and periodical examinations give the 
Jctuil s of the same. Details regarding last month analysed datu of 
abovementioned pur:unctcrs as per age_ sex, duration of ex posure und 
department wise . 

111. Annual report of health status of\vorkers with special re!Crence to Occupational 
llenlth and Safety . 

I\ . Plan and fund allocatinn to ensure the occupational health & safetY of all 
contract and casual workers . 

9. Corporate Environment Policy 
1. Does the company have a we ll laid down Environment Policy approved by its 

Board of Directors? If so. i.t may be detailed i·n the EIA report. 
11. Does the Environment Policy prescribe for standard operating process I 

procedures to bring into focus any infringement / deviation I violalion of the 
environmental or forest norms I conditions? If so. it may be detailed in the El:\ . 

111. What is the hierarchical system or Administratiw order of the company to deal 
with the environmental issues and for ensuring compliance with the 
environmental clearance conditions? Details of this system may be given. 

I\ . Does the company have system of reporting of non-compliances I 'iolations of 
environmental norms to the Roard of Directors of the company and I or 
shareholders or stakeholders at large? This reporting mechani sm shall be 
detailed in the EIA report 

I 0 . Details regarding infrastructure fucilities such as sanitation. fueL restroom etc . to be 
provided to the labour force during .:onstruction as wdl as to the casual work~:rs 

including truck drivers during operation phase. 
11 . Corporate Environment Responsibility (C ER) 

7 0 ·11u r~/ Rl:j t'rt'm (' fur p rt.J) rcttulr-J ··prr •pu.s,·d ci ¥/Jull.~/011 of e.n.tfmg .H~el plant to lntt•grut~·d Su· .. ·l Plam through m.uulfcmmt of I.YtJfl T! '{) 
r3.,60n TP/JJ l lR/41/ns altm.~ " '"h Bnu~li cuJti c.m Plant fo r /n tn ore (1.\'fl tJ \ITP:IJ. Pl!!lt!J Plant (/xn 6 .\17P. l). Sleet .\lt' ltu tg .\'hop t:Y~5 T 
.1\1 5 T lndnmnn f "umau•.•J >rllh marchmg LRf-" & ('( "\{. Rullm.• \fd/ ;() 35 \fTPA!. Ferro vl/oy 1'/anr (h/6 5 Ml A I. /lrrquerle plant /or 
, "hromt• u,_ t l dn TPIII Oryf:t'n plmrl (100 Tl'f)J rmd 63 .\Ill' r38 \ /W W/ff/8 ba.< .. d . 15 .\IW AI·B t' has,•d) (Q{'O<"IIl ( IIJ'IIW ' ' ' ' " n l'lun! 
hr .\1 .i Srlm hul!ron and Puwn l. rmlltd lur..·ut~d (.}{ Rt.IIUIII'li,.-K""'''u r 'tllu~e. Gamhuna B/cJ(k Dt.t(Tifl Sarmlctla-Kiwr.wuun. Jhar/.. hamr. 
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1. To address. the Public Hearing issues. an amount as specified under Ministry's 
Oftice Memorandum vide F.No. 22·65/2017-IA.lll dated 1st May 2018 
amounting to Rs. . .......... . crores, shall be eannarked by the 
project proponent, towards Corporate Environment Responsibility (CER). 
Distinct CER projects shall be carved out based on the local public hearing 
issues. Project estimate shall be prepared based on PWD schedule of rates for 
each distinct Item and schedule for time bound action plan shall be prepared. 
These CER projects as indicated by the project proponent shaH be implemented 
along with the main project. Implementation of such program shall be ensured 
hy constituting a Committee comprising of the pwject proponent. 
representatives of village Panchayat & District Administration. Action taken 
report in this regard shall be submitted to the Ministry's Regiona) Office . No 
free distribution/donations and or free camps shaH be included in the aboYe CER 
budget 

12. Any litigation pending against the project and/or any direction/order passed by any Court 
of Law against the project, if so. details thereof shalt also be included. I las the unit 
received any notice under the Section 5 of Environment (Protection) Act. 1986 or 
releYant Sections of Air and Water Acts? If so. detaik thereof and compliance/A TR to 
the notice(s) and present status of the case. 

13 . A tabular chart with index for point wise compliance of above ToRs. 

14. The ToRs prescribed shatl be valid for a period of three years for submission of the EIA­
EMP reports along with Public Hearing Proceedings (wherever stipulated). 

The followinu ueneral points shall be noted: 
1. All documents shall be properly indexed. page numbered. 

11. Period/date of data collection shall be clearly indicated. 
111. Authenticated English translation of all material in Regional languages shall be 

provided. 
IV. The letter/application for environmental clearance shall quote the MOEF&CC file No. 

and also attach a copy of the letter. 
\ ' The copy of the letter received from the Ministry shall be also attached as an annexure 

to the final EIA-EMP Report. 
Yl. The index of the final EIA-EMP report must indicate the specific chapter and page no. 

of the EIA-EMP Report 
\II. While preparing the EIA report the instructions for the proponents and instructions for 

the consultants issued by MOEF&CC vide O.M . No. J-11013/41 /2006·1A .Il (I) dated 
41h August. 2009, which are available on the website of this Ministry shall also be 
followed. 

n11. The consultants involved in the preparation ofEI/\-EMP report after accreditation with 
Quality Council of India (QCI)/National Accreditation Board uf Education and 
Training (NABET) would need to include a certificate in this regard in th{: EIA-EMP 
reports prepared by them and data provided by other organization/Laboratories 
including their status of approvals etc. Name of the Consultant and the Accreditation 
details shaH be posted on the EIA·EMP Report as well as on the cover of the Hard Copy 
of the Presentation material for EC presentation. 

IX . ToRs' prescribed by the Expert Appraisal Committee (Industry) shall be considered for 
preparation ofEIA-EMP report for the project in addition to all the relevant inl{1rmation 
as per the 'Generic Structure of EIA' given in Appendix Ill and IliA in the EIA 
Notification. 2006. Where the documents provided are in a language other than English. 
an English translation shall be provided. The draft EIA-EMP report shall be 

Terms of Reference for projectntled .. Prapused cxpanswn vf <.T!stmg steel platrrto lnl£•grated Sted Plam ;hrough mstallativn <!f 18110 Tf'/J 
(3x600 Tf'D! Dill kilns crlung •rllh Beneficm/IOII !'lam for Iron ore (/ .YO b . \IT!'.~) . f'rll<t !'/ant flx0 .6 \/T/'.·1). Steel ,1/e/tcng Sh<>p (?xJj T · 
4x/5 T /nducrw n Furnaces) 1fllh matching LRF & CC.\1. Rolling .Hill (0 35 J1TPA). Ferro a/lor Plm11 l~x/6. 5 Ml A}. Brtquel/e plant for 
Chrome Ore (/.dO Tf'l!J. O:ry.ee11 plant (100 Tf'IJ) anc/63 .\/IV (38 .11Jr IVIIRB basr d ' ?5 .\/IV AFBl. hosd) wpaccf1 · CopiCW f'cHrerl'/anf 
by A1 s. ,Vr/vchallrun and Puwt!r Linuted lot·ated a1 Ratun;mr-KauJra f't!/uge. Gamhunu 8/ud:. 015/fu.:t St..~r(JJkt!la-Kiwrsmfan. Jharkhond ·· 
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"\'£ 
submitted to the State Pollution Control Board of the concerned State for conduct 
of Public Hearing. The SPCB shall conduct the Public Hearing/public 
consultation, district-wise, as per the provisioas of EIA notification, 2006. The 
Public Hearing shan 1M! chaired by an Officer not below the rank of 1\dditional 
District Magistrate. The issues raised in the Public Hearing and during the 
consultation process and the commitments made by the project proponent on the same 
shaH be included separately in ElA-EMP Report in a separate chapter and summarised 
in a tabular chart with financial budget (capital and revenue) along with time-schedule 
of implementation for complying with the commitments made. The Jinal EIA report 
shall he suhmitted to the Ministry for obtaining environmental clearance. 

******** 

Terms of Refi•n•ncefor prOJect luled "Proposed ,·xpwr:rmn uf e.Ttsfmg s1eel plun/ Jo lnt~grated S"·e/ Plant rhrough mstallo110n nj 1800 TPD 
(3x600 TPD) DR/ ktlns llhmg wuh &n~/ictallon f'iam(or Iron nre ( /.\"0.6 .\!TP..l) . Pellet Plwrt (/x0.6 .\JTP.-1). Steel Meltm}( Shop (:!x]5 T · 
4x/5 T lnducttun Fzmraces) wah matclung LRF & CC.\f. Rolling .\ill/ (1!.35 .\ITPAJ. Faro alloy Plant (.fx/6.5 .-111:1;. Briquette plan! for 
Chrome Ore tl.t31J TPI{). Oxygenplalll (100 Tf'D! ond63 .\flY (38 \/W W/IRB based l5 .\JWA/CBC ha.<ed} capau tvCopttw f'm rer !'/ant 
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ADDITIONAL ToRs FOR 
I:'IITEGRATED STEEL PLANT 

AN~[XURE-2 

I . Iron ore/coal I inkage documents along with tho.: status of en' ironmcntal clearance of iron 
ore and coal mines 

2. Quantum of production of coal and iron ore from coul & iron ore mines and the projects 
t~ey cater to. Mode of transportation to the plant and its impact 

3. For Large ISPs. a 3-D view i.e. DEM (Digital EleYa\ion Model) for the area in 10 km 
radius from the proposal site. MRL details of project s ite :md RL of nearby sources of 
water shall be indicated. 

4. Recent land-usc map based on satellite imagery. High-resolution satellite image data 
having lm-5m spatial resolution like quickbird , Jkonos. IRS P-6 pan sharp..:ned etc. for 
the I 0 Km radius area from proposed site. The same shall be used for land used/land­
cover mapping of the area. 

5. J>M (PMw and Pz s) present in the ambient air must be analysed for source analysis­
natural dust/RSPM generated from plant opemtions (trace elements) of PM 1o to be 
carried over. 

6. All stock piles will have to he on top of a stahle line r to a,·uid l e:.~c hing of materials to 
ground water. 

7. Plan for the implementation of the recommendations made for the steel plants in the 
CREP guidelines. 

8. Plan for sing utili zation 
9. Plan for utilization of energy in olf gases (coke o\·en. hlast furnace) 
I 0. System of coke quenching adopted with justification 
} l. Trace metals Mercury. arsenic and tluoride emi ssions in the raw material . 
12. Trace metals in \Vaste material especially slag. 
13. Trace metal s in water 
14. Details o f proposed layout clearl y demarcating \"a ri ous unit s wi thin the plant. 
15. Complete process flow diagram describing eac h unit. its processes and operations. along 

wi th material and energy inputs and outputs (material and <.>nergy balance). 
16. Details on design and manufaclllring process for a ll the un its. 
17. Detai ls on cnvironm..:ntally sound technologi..:s for recycling of hazardous materials. as 

per CPCB Guidelines. may be mentioned in case of handli ng scrap and other recyc led 
materi<tls. 

18. Details on requirement of energy and water a long with its source and authorization ti"om 
the concerned department. Location of water intake and outfall points (with coordinates). 

19. Details on toxic metal content in the v:aste material and it s composition and end usc 
(particularly of slag). 

20. Detai ls on tox ic content (TCLP). compos ition and end usc o f slag . 

Tf•rms uj Rtfercnc~.for pnyrrf 111/,: d l ;rOf"' ·'~d t'. ~:.ptmswn t!( t' .Tt ... lmg .-;ted 1'/mu If• lml!g ra tcd Sw d Plum through mJtullc ii iOn u.f /8(}0 l .P/) 
!3 t 600 Tf'D} DIU kdn.•· alnn.~ \I" lilt Ht' lle{IOMI•>fl rJ,,, tor Iron " ''' (1.1"0 6 \/T/' .11. f'e l/et Pfalll f 1<0 6 I I) /'. II Stn •/ . \ldt tn.~ SJ. ,,p ,_'rl 5 r . 
4x / 5 T Jnducmm !-umac•.<J 11 ,;, 1r.t1td111rg J.RF & C< "\f. Rollmg \Ill/ ({1 35 .\ l fi 'A J !-c~<o alfo.1 · /'1.:111 t4' 16 j J/U; Rn qutllt' l'kml fnr 
Chromt Ore i/.T30 TPI IJ O.n-gr" plnm (/ flO l"PIJ} oncl 6.i MW 13,• .\ ! W WI Ifill ~w,·J :'5 .\ t rY .·l f- 11C ~osedJ m raor:> C"l''" e I'm• " ' rf,,, 
b" .\I .s. Slla, hu / /run anri Pcm t'r LlmJh•rl l oLIItt'd rf t Ra!lmpur-,\.'umitu t 'r llu~ t ' Gamiwrm flllX 4. 0 1511 H. I Saru ,At•lu-l<lrars(.N. em. Jlw rkltcmd 
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Executive Summary 

Executive summary of the report in about &-1 0 pages incorporating the following: 

1. Project name and location (Village. !Jist. St:.~te. Industrial Estate (if applicable) 
11 Products and capacities. If expansion proposa l. then existing produ.:ts with 

capacities and reference to earlier EC. 
iii. Requirement of land. raw material. '' <.~ter. power. fue I. with source of supply 

(Quantitative) 
1v. Process description in hrief. speciiically indicating the gaseous emission. liquid 

effluent and solid and hazardous wastes. Materials balance shall be presented . 
v. Measures for mitigating the impact on the environment and mode o f discharge or 

di sposal. 
vi. Capital cost of the project, estimated time of completion 

vii . Site selected for the project- Natme of land - Agricultural (single/double crop), 
barren. Govt/private land. status of is acqui sition. nearby (in 2-3 km.) water body. 
population. with in JOkm other industries. lorest. eco-sensitive zones. accessibility. 
(note- in case of industrial estate this infonm1tion may nol be necessary) 

viii . Baseline environmental data - air quality. surface and ground water quality. soil 
characteristic. Hora and fauna , socio-economic condition of the nearby population 

ix. ldentiticntion of hazards in handling. processing and storage of hazardous material 
and safety system provided to mitigate the ri sk. 

x. Likely impact of the project on air. water. land. !lora-fauna and nearby population 
x1. Emergency preparedness plan i11 case of natural or. in plant emergenc ies 

xii . Issues rai sed during puhlic hearing (if applicable) nnd response given 
x111. CSR plan with proposed expenditure. 
x1 v. Occupational Heahh Measures 
xv. Post project monitoring plan 

**** 'l< * 

T(•nn:s nj Rt1t! rtncc.for JWO)t't 1 tll ln l Jlr op usf.:d t'XJhmswn qi• ' '( l.'fllng stt.~r/ plum Ju ll1lf.'grah•d Sred P!rmt thrmr~h mJwl!atum t!fl ~0() TPIJ 
(3r6M TI'IJ) LIRI /.. 1/ns 11!0 11!! , , 11h Rt- 11< /i<~a flo., Plom.l;, '""' nre !I.Yn 6 117"1'.·11 l't'ilell'lunt t /,-0 6 .\IT/'ll. 5/(•e/ \Id ling Si" 'l' t.' r.'5 T 
4.Y1 5 r lnducl/on Fum u. e.•J Hllh maldlllrg LRF & CC.\1. Rollm.c \111/10 35 .\ ni'AJ f erro "'"~· · !'lam (· /x/ 6 .l .\11:1 /. !lnqllo'll<' pi<mJ .fnr 
Chrome Ore t l.d ll Tl'liJ O.n.ceu p/wll /1110 7Pfl! and 63 .lllf' 133 .\IW WIIRB ho.<<d :'5 .\ffl .-11-"Rl. /){Judj caro, .t1 · I "op111·e !'"""' 1'/an/ 
b\· ,\f}s. S dm.hul fnm rmJ Pou er (.muted loc.ult:d at Rt~llltrpur ·Kcmdrn l 'rllay,e. Gamhana Blurk. /)1s1ru. I SormA·e/a¥A. hal.l(l\t 'lut. Jh n·Hwnd 
. l'ag~ ·~ o r l.t 
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-A aJ ~ ~ v A.e 'fl...i...-s- 5 1 
* ?4 'fZ1 MVj t9A/\ Parf--1\lo n. ~ 5'1 

.Jt-IARKHAND STATE POLLlTION CONTROL BOARD 
~ T.:\. J)j,'i.,ion lluillling (C;round Fooor) HEC C:•mru~. Dhurw:~.lbn\'hi· 113-UI0-1 ,..._.,, 

\'.- ; \ ., / 'r f'll 

J>hunr \u:-:!-lOIJS52. 2-IIJOS::: I. F:t' :"n:- 2-llliiS:-11. : .·. . 11 J I o) 7<- 2-

t_, x -~J-!1: _.,,_,; h - I~ 7 5 

., 
1\' , 

Sub: 

'\' K IJas 

;\ kmb~r S«rCI.lf) 

Sri.-\ . K . ,\gr•w•l 

J)ia:dl>r 

'\-l i ni~tn- oi' Environment. Forests :md Climate Change 

lmpnct ;\sscssmenl Division. Go~1. oflndin 

Jndra l'uryavar:m Ohaw11n. Va)'U Win~ )nl Floor, :\liganj. 

Jur Bagh Rond. :":ew Dt:lhi· 110 OOJ 

J>rupu .,~:d c\p:ansion ufr,islin~~ltd pl:1nllo lnh·j;!r:all'tl Sle-d Pbntthrnu;!h in.\l:tll:uion nf 
I SUO Tl'l) (.h6UOTPI>) 1>1~1 kiln!> alunJ.! with Bcnl'fici:tlil)n Plant fo1· Iron on· tl ,1).6 :\'ITJ>A). 

J>dlct Plant (I ,0.6 :'\ITP,\), Stcd \Idling Shop (2:\25 T • -hIS ·1 lntlucli,n Furn:ltc:.s) with 

motll·hin ~ LH.F .~ CC:'-1, Rolling\ lill (U.JS \IT I' A). F ctTIJ alloy J>lanl ( -h )(,.5 \J\',\ ). llriq netic 

plant fur Chrom~ Ort ( h30 TPII), Olyg~n pl~nl ( J 00 TJ>D) and !12 .\-I W (5-: .\1\V WIJH.B 
ha~cd + 2S ;\1\\' AFBC ha~~u) cupariiJ Copti\'C Pun cr J>lant by ;'\1/~ _-.;il:lchallrnn and J>owcr 
Limill·d loc;ltcd :~1 R:at:mpur-K:mdra Villagr, Gamh:tri:l Block, f>i~lrict S:Jr.likda-Khanawao, 

Jhnrkh:md · Rtg:mling. 

Rrf: TOR i~!>ucd •·itJ~ ~toEF<~CC. :'\cw Orlhi ,·hi~ Rd. J - 11 OJJ,'662i;!l•08-IA . I)(l) tlal.-tl 01>.0'1. 2&20: 

\'.· t'r rcf,•r<' " '"" :o ;:be•.·.: thi~ is to inf1;nn ~ol! that t:1~ ;>u~ ( ic hear in!! ,, f :r. ~: pa>j.:ct "'~~ (•)r-duc;nlt>n 27.09.2021 

.:'l ·.kr !hl· C !· air.:mm h• r vi Sri SuhmJh Kum01r. ,\DC in ::1.''•-x ' ;;!!":-, " it h Sri \I. Jha. A.S .O. r.f! ; ~ :; ~ O: tic.: . JSPC 

q,, , ; ~ct. !{ar'l'l l . .:r!.! _<.,ri . Jiltntlro~ Pr:o~pd, Rt1!innal Offin-r. Rq;l\•nai o:::.:c . JSi>( B<lard .. l:~r. t.-! :.:,!;mr_ 

; r;.· minutes· uf t!1c pub!!c hcarin~ with soft copy, copy of :lt!cndancc sheet. question ami answer sh~:et. ;:>a per 

..:,:uing and copy of complain recc:i.,t:d from >\divasi · ~lrolwasi B~omi Raksh~ Samiti, Gamh>~~ - ~=~::::.:.:!:: 

Khar.onwan and Snll. Gecta Koda. M.P. ~rc cnclo~d hc~cwith for cons:do:ring cn..-ironmenta! d::ar-nte under EIA 

'-:cHific:uion 2006 o:1 the b:l.sis of its merit. 

[nd.- AlA Yours_ faithfully. 

-.;t. 
Sd/-

(Y. K . Dns) 

A /3 '1-5 M~mber Sccr~:turv 
'l.lt>mo No: . .. ~ - .:-:-: ............ ....... Ra~chi, r>a:ed: .. .. '?:.'-./J..~[!:.~"-1 
Cup~· fono:onlc:d to: Adi.lti()rl,JI Chief Secretary, Dcpanment of ror~st. Environmentnr.d Clim:~tc Change, Govt. of 

.lh;,~hand, ~cpnl House, RarKhi.I, Membcr S.ecrei:Jr)'. MoEF & CC .. Govt. of lndin. Regional. Ollie~ Ranchi--, _ 

B~tnglow No. /\!2, Shpmali Colon>'•. ~an_chi- &~4 002 I Sri Dc.-p Chand Lamba. DircctQr-M!s Nil:i<:!\-3 i~ ir(ln & '· 
Power Limilcd, Vill- Rlltnnpilr, K_iridra Gha'ildil Rt•ad, Disl- Scmikela Khor~~wan, cih~rkiland) 83J 220 .for .· 

,,,,.~,;., & "':"NY "'I}S<~~ ·~. · ·~ t ·,. · . . · .. 2<-~~~t;? ~ ;;~,~- ''"'''' 
"'"'""" lrro·PUI)Il!ZBl·l "!~• •;'.'fi@f"~;··:•·~ 0 ., : · .,.:. . : . · .,~~~ .• :r-;. '' ''·' '•if ' " ·. . . . _, :~_: . -~ -. . _i!r:~t~·.;~~~>~r/~i:,_:r0~·- :~ti~:?)<::-:· .:~ .... ; . ~·- : :-:·,:~~ ?'. {?. :..-~:.:r- .. 

·-~-
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JHARKHAND STATE POLLUTION CONTROL BOARD 

T.A. Division Building (Ground Floor) HEC Campus, Dhurwa. 

Ranchl- 834004 

Phone No>-·2400852, 2400851. Fax No:- 2400850. 

Ref. No.: Pt. PH INR 54-02-2024 B-1825 Dated: 25/10/2021 

From: 

Y.K. Das 

Member Secretary 

To 

Sri A. K. Agrawal 

Director 

Ministry of Environment. Forests and Climate Change 

Impact Assessment Division, Govt. of India 

Indra Paryavaran Bhawan. Vayu Wing, 3rd Floor, Aliganj, 

Jor Bagh Road, New Delhi-110003 

Sub: Proposed expansion of existing steel plant to Integrated 

Steel Plant through installation of 1800 TPD (3x600 TPD) 

DRI kilns alon·g with Beneficiation Plant for Iron ore 

(lx0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting 

Shop (2x25 T + 4x 15 T Induction Furnaces) with 

matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro 

alloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore 

(1x30 TPI), Oxygen piant (100 TPD) and 82 MW (57 MW 
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WHRB based + 25 MW AFBC based) capacity Captive 

Power Plant by M/s Nilachal Iron and Power Limited 

located at Ratanpur-Kandra Village, Gamharia Block, 

District Saraikela-Kharsawan, Jharkhand Regarding. 

Ref: TOR issued vide MoEF&CC. New Delhi vide Ref. J-

11011/662/2008-1A.10(1) dated 06.09.2020; 

Sir. 

With reference to above this is to inform you that th~ public 

hearing of the project was conducted on 27.09 .2021 under the 

Chairmanship of Sri Subodh Kumar, ADC in association with 

Sri M. Jha, A.S.O. of Head Office, JSPC Board, Ranch and Sri 

Jitendra Prassad, Regional Officer, Regional Office, JSPC 

Board, Jamshedpur. 

The minutes of the public hearing with soft copy, copy of 

attendance sheet, question and answer sheet, paper cutting 

and copy of complain received from Adivasi Moolwasi Bhoomi 

Raksha Samiti, Gamharia, Seraikela Kharsawan and Smt. 

Geeta Koda. M.P. are enclosed herewith for considering 

environmental clearance under EIA Notification 2006 on the 

basis of its merit. 

Encl.-A/ A 
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M·ema No: B-1825 

Yours faithfully. 

Sd/­

(Y. K. Das) 

Member Secretary 

Ranchi, Dated: 25/10/2021 

Copy forwarded to: Additional Chief Secretary, Department of 

Forest, Environment and Climate Change, Govt. of Jharkhand, 

Nepal House, Ranchi I Member Secretary, MoEF & CC. Govt. of 

India, Regional Office, Ranchi Bunglow No. A/2, Shyamali 

Colony, Ranchi- 834 002/Sri Deep Chand La mba, Director M/s 

Nilachal Iron & Power Limited, Viii- Ratanpur, Kandra Chandil 

Road, Dist- Seraikela Kharsawan, (Jharkhand) 833 220 for 

information & necessary action. 

Sd/­

(Y. K. Das) 

Member Secretary 
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2 x 25 r + 4 x 15 r ~~Ff\1! 'ill ~c~ci ir~ ~ \="i ~~ ~ "fll~ ~03TI"XO~O ::.41~ 

mo"fl)o~o. 0.35 ~otto~o~o wren cpf ~~fR~T ~. 4 X 16.5 MVA e:J11(ff "(j)T -qm ~ 
~. 1 x 30 TPH e:mffi c:nT ·sh)~ 3fR ~ ~. 100 TPD e1lmT Q>T 3llcMliJ1"1 ~ \rcl 
82 l!JIIC!Ic (57 i1~11Cllc Wl!RB 3lltllftl ~ 25 ~lcilc ArBC 3llm~-cr) ~ tffCR ~c 

wrr;) CJ)J ~ -g. I fi({J~illt1 \r~-;:; ~;:iT ~ ~ c6) ~~Cl~lF.f>fll . lfRl. ~ Chl 
3liC!~4cl)(11, ~ \nc1 Cf)l ~CJ)c ~ ~. ~ ~ f.1ti?tOf ~ ESP, Bag filter T;[Ci 

fCp:r;fi em ~ ~ ·ct1 <rll"i¢1~ cfr 1 ~ 31RlRCk1 i'm 3f4~tte -sriitR <PI f<ffi=rR ~ 
\Jfl"i(.f)l~ ·en ~ 1 

t~R~~ftll ~ cB1 l_f'Ti:Tfii q,~ dl-q ts 3llO ~"AT 'PT ~ ~ ·m, ~ \JlC1 

CJ)J 10 x~. l.,Jci ~ \T.c=i (f,l 9 ml tJX 1lfl1 ~ ~ ~ qRoiiSi ~ tiJ 
3"fGx -qJ?) ~ c#t iJ1 H Cb I~ 311 ~ C11TJi em cfr ~ I ~ ~ t) W~ urf;1 -«R WI 1 0 

x~ tR ~e:rul cnT-1 ~ lJ ,-, ~ ~ cfi 3~ ~ urr;) ~ \i"ll'i¢1~ ~~I 
?.rTI cr;) eft ~I ¢~~icZc ~1'!1 v.~ -qfu:fl-iJ1.-n ·x1 qTg :J)0 1Clnl, \Jid TTCITll, TD tR 

~~rrcJ, ~ifil l:R wwr, {j1~~1m~ tr~ wnq ~·ci ·ffi'nftrc.n 3l~ tR 9.1-lrcl 3lrf; "fT "R'Pii 
<m ~ ~ Tf(.jj I 3ffr T~ \Ft~ W}J\;·Fil X~ ·fij 3Tffjl:fffi ~M Ci~ q>\(~ l;fcl 
Cl>ff~l "$ ~1:1 ~ r:f; 40~-;, 't ·'llf1T tJx l.f8 ~ cpcf'l' CJJ-B "$1 \JlHG"ll{l eft ~I 

C.">~:-~· &W ~~Fil ~ ~u ii ~ \JlRCfir.fr ~ ~ ~T R<f"?Tur ~ ~ 
~ CI!M ~ ctr \Jll'1 (.t>l ~T i8 ~ ~ wn 3Jw.<R &RT 3J1l1 ?.Trr) ii ~~---~--R'r x1 
m ~~;l fPH=lll ~cf ~llCl ~ cfi tWA 00 -g·g 3fjiTQ fcRn I '3·il·'; c1'p,'; "'~! 

~q) ~q ~ 3ftFff 1i -~--i ~~p:1 'PI 3i1iiu f¢<:rr ~ ~~~ct FcPm fcp ·;a01~ -~ m ~ 
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~lf,y~~l 

}cno_HI•di_!UjPog'! 494 

~ 
2.""~ ·D') · l-02..1 

~~~) 
~~~­
~oxro~of.'fo '1~. 
3ll~,~~'i! , "'Pi~fGI{X I 

tl ~\)_1 
~~ 
~~) 
3Tl'R \HI ~<Ki, 

xT\Jl'fCT ~TG I i'5 'i! o II C1 <l, 

~~-- '<:'l HIICli I 

142



3ljC"fl..-j¢ - 1 

~~~~ y~ (~ ~i1lf.m "ff~~ ciJ ~) 

: HIS }Jl LANC.HAL lRtJJJ Y-<- Po~.NERw;;:toA-TJ 
Viii_,_ {)_A I fHJ PUR, k AN b/Z A CJ-J,o J.J 

bisH _. _ .S (} R. ()1 k~LA J<-H PrR..~~ ~A 

: FooTP..A-LL 4-RourJl),ViJI:- (<_fTTJ}NPuf<. 
Pot P.s- k. AN bRA 1 ,lJ uNJRI). P!}N c. itPrYP.t T 

S ~()) k.l" LA - k. HI}.I?.S I) J..JI} N 

L-7· 09. 2oZ,1 

i 
j 

; 
I 
! 

I 

I 
I 
I 

I 
I 
I 
i 
I 

I 

' 

r 
I 
i 
I 
I 
! 
; . 
i 

------- - ·· ----- _j -· ----------- -----. ___ .1_ __ ____ --

---·---- -- ---, 
~R J 

t~~\ ·· 
.t.:t ! 
~ I 

X-1- . cr:J . 'l-b21 1 
' 
' 

143



... 
\ . 

: M!S' ~ILA-tJCHhL 1RoN 9-f>owt.R. LT!> 
~~11:- p_ ~rt+NPUR 1 k¢-NJ>R~ CJ+tJtokt:r (2o!7D · 
)I.!H+S~"ll cU ke}q- /<:..!..4-r-Sil'-'~. 

: r 0 ()1. bel II CrH' ~ ,. v; IJ- Ra 1-t:vnt>U y r~ + rs- j(f)-H t:>RA­
DI..IM T<A- PA-NCHPt-YI} 1

1 
St1~tU kefa· Jc'J.-4,.> trw~ · 

: Z7·D0·~0~/ 
,-. -r--· --·· 
l c:po i ;wJ I ~ 
, -xlo! 

' 

: ~ ~7);~~, P'~~IL 

: /) ! ('<)~" l ~~ (b,ri Jl-­

j ? ) i ~oW)~'/ J" (nf)'n~ 
. ~) lQ,I.-\'n'l·,--}--1-r.. _:y~o/) 

/ :---' i 

: 7) I Un-\<" MQ~~ 

144



.. 
/ 

31j<>Jh"jtp -2 bo 
~fi'f -q-~ (c;J'r<P '(]'1Cll~ -B ~ rtPIR¢'1 ciJ ~) 

<PO 

"flO 

' 

I I~) ' /ee 1'/C{ /111 hE.t-J2~ . z j J h-~'r"'t?~q 

jlq) S~"f~~~Q f{)~n~ ~ta)\_pvtY 

12~ 'S"-< w ''"" I v-J,.., ~ fv/Y' 
_ ~') ev-~~1 ~ ~CAffh~ p 

I : 

)
2
-)) ~ r:e~« ~ CA""-ciQr 

;2 ..,.._ i /J l <~)i . . ! , .. :.-~ Yt-f -~--~ 
i i 

! 2~) 1/Jil// I Prvt1'4an'l\ 
~ "9llpJ m o k.-, ':l:lj 
l 

-- I 

K~{oYl 0uv 
f t.rrc, 1\.<'1. h ..._!( • 

!'<._ Q____f ~ ·t..- p4 rY 

~~'~fwv 
{ 

I 
I 

I 
I 

I 
I 
I 
I 

I 
I 
; 
I 
I 

I 
·-'~ 

. J . . I 
. 

. 

.. . ; -io• ..:.:·" :.· . • , . . 

I 
! 
i 
I 
I • 
I 
I 
I 
I 

! 
! 
i 

_ _ _ __j 

145



---- / _____ r 
a . r 

-~ 

146



3ijW'i¢ -2 b)-. 
~ tMl (~ ~ -if ~ 'iPIRCl>) r$ ~) - --- ··· ·-· ·-

I ~o ! -;:wr / q~'il:=f 1 mlf <m ~ 

~~0 i 
I n 1 • 1 , () 'b I '-1 ~) i lit U'(\1'-''(>0/"V\ H e,.r-tN I F j lrl · 

I"~) I c;:;,(j: f')"'""t I ~r 
I ~~) ! Nt-~r?Mi:ct fl1 ~ c/._, l .Ptlif-tC3 
9) --;~{ ~ < ~·~ :sz_ 

(') 4J.r rP; .Y tirp I '\<~fwV . 
I t2)! ~f'>ttJD lC~ rnf>?JP et.j' f?..fr-rfv·.J fvf.. 

i ~ ~+-r~~ {L1y h.jqvvl . ~,.{"'~1,...__ 
I~) I J<o /eJ'4 .f}):? a"') c~v . Qolttfflr ~--
1 s-I) ~~~ ~;;p -fktt:r:vfGJ I f;a._;zct?/?ari 

i~ 1 f""''-"" 10~ I~~ , I 

\ s:~)i £ · h~nk_Z:J '" t'~ arJ? 
~~E)Uu'h~--C . 
! /~ ) D 
l ~~ ! . 'a,r"'- \it;~ /Vle?... .ci>{-1 ., i ( 

/..f 

I ! 

l t t) . ){J: rJ, Hc~lt, 

I 1 ~ ~~ cpTI'( qrf?cn ;fv;~-"11 Z1l!. (_ 

ibz) {&1~; ~~ - d'&JFtl~-c;;_-_z· 
··' ' 07 r· dJ-~ ~>) ' ''>7)· C> 00 o.·o-~ 'V 

t 1} yYl'l.J~ K'~IL'-1 6)~ 

b~ 1<{Jk f/-CJJ7JOC1 IY'JoJlljur · 

cro) 2t FC'17; 41 V ~ 

! 
. ! 

m,cn,,.....,cP€ 
~'L ! 
, I 

l 

147



i---~==============:::.:...:...:..:::::::===.:::...=....::::==:::===:::..::..:..::__ ----------
·.·• 

.-: · 148



149



·-
·-·-· 

~ 
-

··-
. 

. 
-

--
-

····-· .. 
-----

---... ··----
-
-

· .. 
·-

·-
··---

-
·---

-
-·-·

-
-.......--

liP
 i 

-~
~
l
t
 

&1: 
I 

;~ ~ 
~
 

1 ·~~~ ~ ~ ~' 
I 

~
 . 

:g ~
 

~ 
£ ~ 

n 
~ 

"L 
; 

. ~ I " 
_ 1i 

. 
. 

. 
* f 

~
 ~ ~ 

! · tl , r ·. ·· · ~, 1,, .• "'&' 
.,,, ,,,.i,~ffPw ·~ "";·~.;\;~-,~~ 

!l 
r ~~k 

~~~k ~~1°1~ _~ ·r~ 
~ ~! tS c~ ct 4r ~ ~-~ 

~ " . ~ ~ ~if ~ 
r~~n !~ 

, 
I"' 

~ 
¥ 

iij:-t 
· 

~ 
l~ 

l 
crlr 

~
 . 

.{\ 
~
 

. ' 
y 

!'J ~
 

' 
·f 

~
 

l 
d I\!. 

t\J-\ 
...-

-
· rb 

€ 
1 ~;t ~i lv~~~i&'~ ~J1. i i 
I~ ~ 

·r 
~ 

i 
. 

I 

~ ~ ~~~~ 
! 

~
~
 
~
q
 

cfJ 
lrH

@
 

@
 

.0 
------

-·---

150



.
. 

, 

-
--

---
--

--
--

---
-
·
-
-

-
·
-
-
-
-
-
-
-

151



152



'C
_

) 
I ~-

-s1
1 

~
 

o
o

 
1-

--
!1,.
~.
;~

--
-
-
-
-
-

·-
-
-
-
-
+

-
-
-
!
 

_.
,-

· 
..

 ··.·~
 

~~
 

-
~
 

~
 

~.
 

~
l
 

I~ 
}, 

~ 
I·~
 
~

l '' 
I 
:! 

I 
~ 

I 
..Q

i.
 

' 
I 

I 
~ 

3_ 
-

-
::: 

! 
"W

 ~ji
)-

Ilk
 

. 

-~~
~~

-~
-!

{~
~ 

~-
~ 

~· 
i~ 

I 
~ 

)J
 
_a:

t~ 
.N

 
· 

~ 
~

--
}i

ii
 l

\li
 
~ 11

1 
l 

_,. 
"~
~ 

. 
~ 

-1
-.

 
~
~
4
 
~

~-
~~

~ 
! 

r
-

~
 

'Y:
J .

 
1 

~
 

. 
--~

 ! 
] 

~~ 
~ 

:; ·
 '

 · 
-f

 
_

c 
'!) 

~ 
-
~

~ 
! 

"i
. 

'1 
;?j

 ltt
P I

 
i~
~~
~ 

~I
 

I 

1.
 . 

.. . ;
 r 

~, 
~ 

£-~
. ~ 

1 

il 

.f
t~

 
~ 

l~
JA

 
~ 
~
 

4 ~
! 
~ 

1
~
~

-_: 
~ 

,. 
L

-
-
-
-
-
-
-
·
·

· 

153



. 
' 

.... -, 

-
-
-
-
-
!
 ' i I ' t i I 

~
 I 

-
-
-
:
-
-
-
-
-
-
-

-~-1 
~
-
-
-
-

~
 

I 

154



155



156



4/18/26, 2:40 PM 

PARIVESH 
Ml"lstry clln\llrooment, FON!st and Clirr.cnc C!"la r.ge 
Gov•mm~t ot tndia 

Project Name: 

P'fopcalld•~al• .. ting •t•ltl~to 

lrltegtotltdStNI,..,IItwougl'llnotolclllonotl!OD 

11'0(3•50:1li"')DJII~Iolong!MthS.neficlotlon 
l'lorii!Ot .. onlll'•(t•0.6WTPA), ~Pionl(lw!l_& 
NTI'A). StMII.W'Jng Sho9 (MS T +AdS T 
lnducllon hlrnac.l) with matching UIF " CC.t.l, 
Roa->gt4(!l.l5 ""11'A). IWTDctaoy"kkn1(-4115.5 
...v.~o),Briquen• pgn~tor Ctvome Or• {tr::JD Tl'H). 
or,-v-o~t{lW ii'U)DndiJUWjSit.nNWMiill 
belled • lS t.rW M8C boud) Captl'w1o Po- Plant: 

211/ 05/2023 

SW/12Ul7/2DU 

lA/JH/INCt/•2tl1t/2023 

https :1/parivesh .n i c. in/r.ewupgrad e/#/report/ec?proposalld=5364194 

Welcome to PARIVESH 

2/6 
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4/18/26, 2:40 PM 

Project Details 

1. Details of Project 

1.1. Name of the Project 

1.2. Project Proposal For 

1.3. Project ID (Single Window Number) 

1.4. Description of Project 

Welcome to PARIVESH 

Common Application Form 

Proposed expansion of ex isting steel plant to Integ rated St eel Plant 

through installation of 1800 TPD (3x600 TPD) DRI kilns along with 
Beneficiation Plant for Iron ore (1X0.6 MTPA) , Pellet Plant (1x0.6 MTPA), 

Steel Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching 

LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 

MVA),Briquette plant for Chrome Ore (1 x30 TPH), Oxygen plant (100 TPD) 

and 82 MW (57 MW WHRB based + 25 MW AFBC based) Captive Power 

Plant 

Amendment 

sw /129327/2023 

1800 TPD (3x600 TPD) DRI kilns, Benefic iation Plant for Iron ore (1X0.6 

MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T 

Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), 

Ferro alloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore (1x30 TPH), 

Oxygen plant (100 TPD) and 82 MW (57 MW WHRB based+ 25 MW AFBC 

based) 

2. Detail s of the Company/Organization/User Agency making application 

2.1. Legal Status of the Company/Organization/User Agency Company 

2.2. Name of the Company/ Organization/User agency NILACHALIRON AND POWER LTD 

Registered address 

2.3. Address 5, Bentinck Street, Kolkata 

2.4. Village /Town /City Kolka to 

2.5. State WEST BENGAL 

2.6. District KOLKATA 

2.7. Pin Code 700001 

2.8. E-mail address niplpower@gmail.com 

2.9. Landline Number 24862154 

2.10. Mobile number xxxxxx5622 

3. Details of the person making application 

3.1. Name Deep Chand Lomba 

3.2. Designation Director 

Correspondence address 

3.3. Address 5, Bentinck Street, Kolka to 

3.4. Village /Town /City Kolkata 

3.5. state VvEST BENGAL 

3.6. District KOLKATA 
------------------------------------------------------------------------------------~ 

3.7. Pin Code 700001 

3.8. E-mail address niplpower@gmail.com 

3.9. Landline Number 24862154 

3.10. Mobile number xxxxxx5622 

https: //parivesh .nic.in/newupgrade/#/repor'Jec?proposalld=536t, 1 8 ~ 4/6 
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4/18/26 , 2:40 PM 

Project Location 

4. Location of the Project or Activity 

4.1. Upload KML 

4.2. Whether the project/activity falling in the state/UT sharing 

international borders 

5. Shape of the Project 

Location Details 

Toposheet No State/UT District 

F4511 JHARKHAND Saraikela-kharsawan 

F451l JHARKHAND Saraikela-kharsawan 

"F451l JHARKHAND Saraikela-kharsawan 

F451l JHARKHAND Saraikela-kharsawan 

Remarks 

N/A 

6. Land Requirement (in Ha) of the project or activity 

Nature of Land involved in (Ha) 

Non-Forest Land [A] 

Forest Land [B] 

Total [A+B] 

https :1/parivesh .nic.in/newupgrade/#/report/ec?proposalld=5364194 

Welcome to PARIVESH 

Layout-NIPL.kml Preview 

NO 

Non- Linear 

Sub District Village Plot/Survey/Khasra No. 

Adityapur{ Gamharia) RAIPUR 

Adityapur{ Gamharia) RATANPUR 

Adityapur{ Gamharia) KANKl 

Adityapur( Gam haria) MADHUPUR 

Area Existing in Additional Area Total Area required after 

Ha [X] Proposed in Ha [Y] expansion In Ha [X+Y] 

24.2 10.6 34.8 

0 0 0 

24.2 10.6 34.8 

S/6 
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4/18/26, 2:40PM 

Project Activity Cost 

7. Project/ Activity Cost 

7.1. Cost of the Existing Project at current price level (in Lakhs) [A] 

7. Cost of the proposed expansion/ modernization of Project at current 

2. price level (in Lakhs) [B] 

7.3. Total Cost of the project/ Activity (in lakhs) [A+B] 

B. Employment likely to be generated 

8.1. During construction phase 

Permanent employment 

8.2. During operational phase 

Permanflnt employment 

Others 

9. Whether Rehabilitation and Resettlement (R&R) involved? 

10. Whether project area involves shifting of 

watercourse/road/rail/Transmission line/water pipeline, etc. required? 

11. Whether any alternative site(s) examined or part thereof for the 
non-site-specific component? 

11.1. Reason thereof 

12. Whether there is any Government Order or Policy/ court order 

relevant or restricting to the site? 

13. Whether there is any litigation pending against the project and/or 

land in which the project is proposed to be set up? 

14. Whether the proposal involves violation of 

Act/Rule/Regulation/Notification of Central/State Government? 

Type of Direction 

Act violation Year Issued By Direction Details 

EIA 
Direction to 

Notificatio 202 

Direction 

Copy 

JSPCB 

Welcome to PARIVESH 

21600 

49303 

70903 

NO 

NO 

NO 

Expansion Project 

NO 

NO 

YES 

summary 

Implementation of 2X600 TPD DR I, 3X10 T & 4X15 T 

n 1994 I NA SPCB deposit penalty Penalty.pdf Induction Furnace, 0.23 MTPA Rolling Mill and 37 
0 

Prev iew MW CPP (WHRB) projects without any prior EC amount 
2006 

https://parive5h.ni c.in/newupgrade/#/report/ec?proposalld=5364194 

Report 

Submission of 

Penalty. pdf 
Preview 

6/6 
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4/18/26, 2:43 PM 

PARIVESH 
............ ..,, .. ...__,,~-~c.~ -·-

ProfKtName: 

~..:IPf"Cl"&lenrJpqtmg•t ... pb'ltlolntllgnlted51eeiP'tont 

ttYoughlrwtalatlondliOOTPO (.b600TPD) Dltltholorogwlth 
a.n.foclatlon l'flllnl lc.lron "'' (D:O.I t.lll'A).~ l'tant (btl.IMTPA), 
S~U .. k'ogShop (h75T • 41\ST~Fo..macn)wllhmatct\ing 

lAf""-CCt.&.R~MI{IUS I•ITP A), FIImloloyl'tanl(~rl&..!i 
WVA).arlqwtteplunclotCN<:Jr'I'* OI'e (blOTPH),~pluni (IOO 
TPD) and U WI (S71.1W WHQ based • 2S WI Aile band) CuotMI 

taachol lron.t.ndPc;:w.,Ltd 

https://pa rivesh. nic. in/newupgrad e/#/report/ec?proposall d =5 3641 94 

Welcome to PARIVESH 

IA/JH/IN01/•l l371/l013 

2/14 
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4/18/26,2:43 PM Welcome to PARIVESH 

Application for amendment In ToR (for categories A & Bl)/ Amendment in EC (for category 82)- Form-3 7--1--
Project Details 

1. Introduction of Project or Activity 

1.1. Need for the project or activity and its Importance to the country/region For better market 

1.2. Demand- Supply Gap and Domestic and export markets, if any Domestic demand shall be covered 
-------------------------------------

2. Sociollntrcstructure 

2.1. Readily available 

2.2. Proposed to be developed 

3. Connectivity to the project or activity 

3.1. Nearest railway station and its distance {in l<m) 

3.2. Nearest Airport and its distance {in Km) 

3.3. Nearest Town/City/District head quarter and its distance (In Km) 

4. Soil classification 

5. Distance from the HFL of the river in m, if any 

6. Benefits of the project 

6.1. Social benefits of project or activity 

6.2. Financial benefits of project or activity 

7. Project/ Activity Construction Status 

7.1. Likely date of start ot construction activity (start of mining operations in case ot mining 
proposals) 

7.2. Likely date of completion of construction activity (end of mining operations in case of mining 
proposals) 

https ://pari vesh. nic. in/newu pg rad e/#/re port/ec?proposalld = 5 364194 

Existing infrastructure will be utilised 

Internal rood, green belt etc. within the project site will be developed 

Kunki 

Birsa Mundo Airport 130 

Jomshedpur 20 

Sandy Clay 

3500 

Employment generation for the local people 

Issues raised during public hearing will be properly addressed, a sizeable budget will be considered 

accordingly 

To be Started 

17/09/2020 

01/12/2025 

4/14 
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4/18/26, 2:43PM Welcome to PARIVESH 

Resource Utilization 

8. Use of resources for construction or operation of the project 

8.1. Whether requirement of water involved in the project? 

Details of Water requirement during Construction stage 

Distance 
Quantity Quantity in Method of from Reason for 

in KU~ KLOwlth water Source in Mode of Details of Proof of non-

Sr.No. source Present Expansion withdrawal mlr Transport Permis!'ion 
Competent 
Authority 

Upload a copy 
of the 

permission 
letter/HOC 

Status of 
f'ermission/UOC application submir.sion Justification 

Suborr.orekho 

Surfoc Dom 
50 50 River 3500 TcnKcrs 

Pramondol - II , 
No N/A N/ A N/A N/A N/A 

Chondil 

Details of Water requirement during Operational stage 

Distance Upload a copy 

Quantity Quantity in Method of from of the r.casonfor 

lnKLD KLO wlth water Source In Mode of Details of Competent permission Status of Proof of non-

Sr.No. Source Present Expansion withdrawal mtr Transport Permission Authority letter/NOC Permission/Nee application submi:;.sion Justification 

Subornarekhc 

Surtac 
650 2133 3500 Tanlcers 

Dom 
Barrage 

Pramondol- II , 
No N/A 1~/A N/A N/A N/A 

Chof'lriil 

8.2. other intormntion, if any N/A 

8.3 . Whether requirement of Minerals ond/or fuels involved in the project? Yes 

------------------------------------------------------
Details thereof 

Nom& of Minerals/ Fuel Quantity per annum in MT Source Mode of transport Distance from source in Km Details of linkage I supply agreement 

------------------- --~----------------------------------------------------------
Cool 4~0950 local Market Rood 100 N.A 

Iron ore 673200 Local Market Rood 250 NA 

Dolomite 23760 Local Market Rood 250 NA 

8.4 . Other information, if any N/A 

8.5. Cnnstruction mat~ rial Yes 

Construction material Quantity in MT Source Mode ct transport Distance from source in Km 

Aggrega tes 40000 Local Rood 50 

Cement BODO Local market Rood 20 

$end 450JO local Mar:.:-et Rood 

~teeJ 1500 Local Mcrk-;t Rood 20 

Stone 32000 locoi Market Read 50 

8.6. Timber No 

8.7. Electric Power: Yes 

8.7.1. Total Electricity requirement (MW): 59 

8.7.2. Main Source: Captive Power Plant - 49 MW capacity 
--------------------·-------------- ---------·----·--·---· 

6.7.3. Renewable energy prcposed to install (KW): 

8.7.4. Percentage ccntribution of renewable energy: 

8.7.5. Standby arrangements (d.:!toils or OG Sets): 3 X 1500 KVA, 2 X 1250 KVA, I X 1000 KV A 

8.7.6. Steck height in m (OG set) : 3.0 
- - ------------· 

8.7.7. Energy conservation measures: Use of LED lights, power saving equipment toilowed by energy audit 
-----------------------------------------------------------·-----

8.8 . Whether any other natural resource:> / other raw materials required?: 

Name of \he natural resource Quantity (use appropriate stanCard units) 
--------------------------
Cool 54750 Metric Tonne 

8.9. Whether or.y use ol substances or mate~1 ols , which ore hawrdous (as per MSIHC rul ~:) to 

human health or th~ environment (ttora, founa, and water supplies} reql!ired? 

8.10. Whether any resc.ur.:e efficiency I optimiz::Jtion / rer.yc:lir.g emU reuse envisaged in ~he 

project? 

li.10.1. Details 

--------·----

https://parivesh.nic.in/newupgrad€/#/repurtfec?proposal !d=5364194 

Yes 

Source Mode of t ~onsport Distance from source In Km 

Loco I Market Rood 100 

No 

V~s 

Wc;stu l ~e c:t frcm D~l ldlns will be U!.>ed in V/HRB !c generote ~ower, C.ohl - char wi:i b~ dsE:d ir. .\ FSC 

boi:cr 

5/14 
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4/18/26,2:43 PM Welcome to PARIVESH 

Physical Changes 

9. Construction, operation or decommissioning of the Project involving actions, which will cause phy~ical changes in the locality: 

9.1. Whether any permanent or temporary change in land use, land cover or topography due to 

project activity? 

9.2. Whether any clearance of existing vegetation due to project activity? 

9.3. Whether any loss o f native species or genetic diversity? 

9.4. Whether any demolition works involved in project activity? 

9.5. Whether any linear structures proposed for diversion or demolition due to project activity? 

(e.g. roads, transmission lines, roil line, pipelfne, conveyor, etc.) 

No 

No 

No 

No 

No 

------ ----------------- --- ------------------------------------------·----

9.6. Whether any closure or diversion of existing transport routes or infrastructure due to project 
leading to changes in traffic movements? 

9.7. Whether any closure or diversion of water bodies present in project area or realignment of 

water courses passing through project area? 

9.8. Whether any dismantling or decommissioning or restoration works or reclamation works 
(Long-term/ short-term)? 

9.9. Whether any construction works tor temporary use for project activity? 

9.10. Whether any cut and fill excavations proposed tor the project activity? 

9.11 . Whether any underground works including tunnelling? 

9.12. Whether any dredging Involved in project? 

9.13. Whether any offshore structur2s involved in project? 

9.14. Whether any new road, rail, sea, airports, helipad, etc. during construction or operation? 

9.15. Whether any construction of new linear structures? {e.g. transmission lines, pipelines, etc.) 

9.16. Whether any Facilities for storage of goods or raw materials? 

9.16.1. Covered area proposed for storage 

9.16.2. Open area proposed for storage (sqm/Km) 

9.16.3. other information, if any 

9.17. Whether any Facilities for long term/ permanent housing of operational workers/ staff? 

9.18. Whether any Impoundment, damming, culverting, realignment or other changes to the 

hydrology of watercourses or aquifers? 

9.19. Whether any Stream crossings, temporary and permanent? 

9.20. Whether any Influx of people to on area in either temporarily or permanently? 

9.21. Whether any other information would like to submit? 

https://parivesh.nic.in/newupgrade/#/report/ec?proposalld=53641 94 

No 

No 

No 

No 

No 

No 

No 

No 

No 

No 

Yes 

20000 

5000 

NA 

No 

No 

No 

No 

No 

6/14 
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4/18/26, 2:43 PM Welcome to PARIVESH 

10.1. Whether any probable air pollutants generated? Yes 

Air Pollution Source Probable Pollutants Mitigation Measures 

Boilers PM, 502, NOX ESPs, hot flue gas used in power generation 

Manufacturing process PM, 50 2, NOX ESPs and bogfilters 

Screening PM Bog filetr, dry fog system 

Transport of row material/ products PM wet covering of trucks. water spray on internal roods 

Materia l handling PM Dry fog system, water sprinkler 

10.2. Other information, it any NA 

10.3. Generat ion of Noise & Vibration and m itigation measures 

10.3.1. Whether any probable generation of Noise and vibration from the proposed project? Yes 

------------------------------------------------------
10.3.1.1. Sources of Noise operational noise 

10.3.1.2. sources of Vibration NA 

10.3.1.3. Details of blasting, if any NA 

10.3.1.4. other information. if any NA 

10.3.1.5. Whether any m it igation measures proposed tor Noise & Vibration? Yes 

10.3.1.5.1 . Mitigation measures proposed for control of Noise Acoustic enclosures, three tire plantation 

10.3.1.5.2. Mitigation measures proposed for control of vibration NA 

10.3.1.5.3. other information, it any NA 

10.3.2. Whether any probable generat ion of light end Heat? Yes 

10.3.2.1. Sources of light NA 

10.3.2.2. Sources of Heat Boiler, Furnace 

10.3.2.3. other information, if any N.A. 

10.3.3. Whether any mitig ation measures proposed for light & Heat? Yes 

10.3.3.1. Mitigation measures proposed for control of light N.A. 

10.3.3.2. Mitigation measures proposed for control of Heat Insta llation of WHRB 

10.3.3.3. other information, if any N.A. 

10.4. Discharge of pollutants to water and mitigation measures 

10.4.1. Whether any probable water pollutants generated? No 

Details of reuse/ recycle of wastewater Qty I Capacity 

Details Present Upon Expansion 

10.5. Quantity of waste water generation per day (KlD) 20 30 

10.6. Quantity of treated water proposed to use per day (KlD) 18 25 

10.7. Quantity of treated water proposed to discharge outside the premises (KLD) 

10.8. Purpose for which treated water is proposed to use dust suppression, plantation dust suppression, plantation 

10.9. Whether it is proposed to opt/avail common off- site Sewage Treatment Plant (CSTP)/Effluent No 

Treatment Plant (CETP} fa cility? 

10.10. Whether it is proposed to setup on-site Sewage Treatment Plant (STP)/Eflluent Treatment 
Plant (HP) facility? 

-------------------------------------------
10.10.1. Whether 100% at the waste water generated will be treated? 

10.11. Type of treatment plant 

10.12. ETP/STP Capacity 

10.13. ETP/STP Techno logy 

Yes 

Yes 

STP 

Unit 

ETP 

50 

STP 

N/ A 

STP 

·---------------· -----------------
Yes 

STP 

KLD 50 

N/A N/A 

ETP 

KLD 

N/ A 

-------------------------------------------------------
SBR Technology N/A SBR Technology 
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10.14. Whether the adequacy of the Sewage Treatment Plant (STP) or Effluent Treatment Plant 

certified by an independent expert? 

10.14.1. Reasons thereof 

10.15. Whether any other mitigation measures proposed? 

10.16. Whether Dual Plumbing System proposed to be implemented? 

10.16.1. Reasons thereof 

10.17. Whether any discharge of treated effluent involved? 

Water Requirements 

11. Ground water intersection and water conservation measures: 

11.1. Whether ground water table intersection involved in the project activities? 

11.2. Area category from Groundwater availability perspective? 

11.3. Whether Rainwater harvesting proposed 

11.3.1. Capacity of facilities provided 

11.3.2. Description of facilities provided 

11.3.3. Description 

11.3.4. Total Quantity of water requirements m et from water harvestingin KLD 

11.3.5. Storage capacity of rain water harvested in cubic meters 

11.4. Whether any other water conservation measures proposed? 

11.4.1. Details thereof 

11.5. Whether the ZLD is proposed? 

11.5.1. Details of ZLD 

12. Greenbelt 

Description 

12.1. Area proposed for green belt (in Ha) 

12.2. Width of green belt (in m) along the boundaryof the project or activity 

1J:.3. Percentage of the total area covered under green belt 

12.4. Details of the species proposed for plantation 

12.5. No. of tree saplings to be planted 

12.6. Funds allocated for plantation in Lakhs. 

https://parivesh.nic.ininewupgrade/#/report/ec?proposalld=53641 94 
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No 

Not requi red 

No 

No 

No t requ ired Ia• the project 

No 

No 

Semi- Critical 

Yes 

125682 

8 No. PITs to recharge 1.25,682 M3 ground water annualy 

8 No. PITs to recharge 1,25,682 M3 ground water annualy 

Yes 

waste water w ill be recycle and reused within the plant 

Yes 

waste wa ter will be recycle and reused within the plant 

Existing Proposed Incremental Total after Expansion 

3.4 10.52 13.92 

12 

14 26 40 

To be included in EIA report To be Included in EIA report 

8500 26300 34800 

17 52.6 69.6 

10/14 
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Waste Generation 

13. Production of wastes during construction or operation or decommissioning 

13.1. Whether any generation of Solid waste (domestic wastes)? 

Name of the waste Source Qty(TPA) 

Slog Induction furnace 42708 

Dolo char DRI plvnt 79200 

Fly ash AFBC boiler 49152 

Bottom ash AFBCboiler 12288 

Dust Air Pollution control devices 27000 

Welcome to PARIVESH 

Yes 

Mode of disposal 

After metal recovery slog will be used In road development/land tilling 

To be used in power plant 

Brick: manufacturing 

Brick manufacturing 

land filling 

13.2. Whether any generation of plastic waste? No 

13.3. Whether any generation of e-waste? No 

13.4. Whether any generation of batteries waste? No 

13.5. Whether any generation of Bio-medical waste? No 

13.6. Whether any generation of hazardous wastes {as per Hazardous Waste Management Rules)? No 

13.7. Whether any generation of construction or demolition wastes? No 

13.8. Whether any generation of other wastes? No 

13.9. Whether any generation of surplus products? No 

13.10. Whether measures tor waste minimization proposed? Yes 

13.10.1. Details thereof Details will be incorporated in EIA report 

Mode of Transport 

Rood 

internal 

Road 

Rood 

Road 
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Risk Assessment 

14. Whether any risks a ssociated with project activities which could affect human health or the environment,-

14.1. From explosions, spillages, fires etc. from storage, handling, use or production of hazardou s 

substances? 

14.2. From any other causes? 

14.2.1. Details thereof 

14.3. Could the prJject be affected by natural disasters causing environmental damage (e.g . 

floods, earthquakes, landslides, cloudburst etc)? 

14.4. Changes in occurrence of disease or affect disease vector~ {e.g. insect or water borne 
diseases) 

14.5. Could project adversely affect the wellbeing of people in project area e.g. by changing li ving 

conditions? 

14.6, Vulnerable groups of people who could be adversely affected by the project e.g. hospital 

patients, children, the elderly etc. 

14.6.1. Has cumulative risk assessment been performed? 

14.7. Whether any likely impacts of the proposed activity on the existing facili t ies adjacent to the 

proposed site due to generation of dust, smoke, odorous fumes or other ha2ardo us gases? 

No 

Yes 

Stored HSD, Gas etc. 

No 

No 

No 

No 

N/A 

No 

15. Factors which should be considered (such as consequential development) which could lead to environmental effects or the potential for cumulative impacts with other existing or planned 

activities in the locality 

15.1. Whether lead to development of supportive fac ilities, ancillary development or development 

stimulated by the project w hich could have impact on the environment e.g.: Supportive 

infrastructure (roads, power supply, waste or waste w ater treatment, etc .); housing development; 

industries in supply chain and downstream; any other? 

15.2. Whether lead to after-use of the site, w hich could hove on impact on the environment? (e.g. 

mine void, dump sites, etc.) 

15.3. Whether set a precedent for later developments? 

15.4. Hove cumulative effects due to proximity to other existing or planned project s with similar 

effects? 

15.5. Whether lead to g rowth of alien species, it any? 

15.6. Is there any threat of the project to the biodiversity (including displacement of fauna-both 

terrestrial and aquatic and avi-fauna or creation of barriers for their movement)? 

15.7. Will the proposed project in any way result in the obstruction of a view, scenic amenity or 

landscapes? 

No 

No 

No 

No 

No 

No 

No 

15.8. Is there any impact on anthropological or archaeological sites or any important site feature in No 

the vicinity of the proposed site have been considered? 

15.9. Will the proposed project resu lt in any changes to the demographic structure of local 

population? 

15.10. Will the project cause adverse effect on local communities, disturbance to sacred sites or 

other cultural va lues? 

https://parivesh.nic.in/newupgrade/#/reporVec?proposalld=5364194 
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16. Industry Proposals 

16.1. Configuration of the plant/ activity 

16.1.1. Plant/ Equipment / Facility ORI Kiln, Induction Furnace, CCM, LRF, Roll ing Mill, WHRB, AFBC 

16.1.2. Existing Configuration 2 X 100 TPD & I X 350 TPD DRI, 12 MW Cpp 

16.1.3. Prop osed Configu ration 2 X 600 TPO OR I, 3 X 10 T & 4 X 15 T Induction Furnaces, Rolling Mill (0.23 MTPA) and CPP- 49 tAW 

16.1.4. Final configuration after expansion 1750 TPD DRI, 3 X 10 T & 4 X 15 T Induc tion Furnac es, Rolling Mill (0.23 MTPA) and CPP- 61 MW 

16.1.5. Remarks if any No 

16.2. Information in respect of Integrated steel plants 

16.2.1. Details of adoption of Best Available Tec hnology, if any It will be given In EIA report 

16.2.2. Coke Que nching Others 

16.2.2.1. Please specify Not applicable 

16.2.3. Waste heat recovery system for blast furnce N.A. 

16.2.4. Waste heat recovery for sinter plant: N.A. 

16.2.5. Detail s of slog utili zation slag will be used in lend fill ing 

16.2.6. Details of Metal recovery Metal recovery through jigging process 

16.3. Whether road/river / seasonal nallah / irrigation canal posses through project si te 

Proof of 

Type of 
S.No. Road/Waterway 

No Object 

Any d iversion is Certificate 

proposed obtained 

Application for NOC 

has been submitted 

NOC from the concerned application for 

department or authority NOC 

Reason thereof (No Object 

Certificate obtained - Nat 

Applicable) 

Reason thereof (NOC has 
not been submitted) 

Enclosures 

17. Layout Plan showing the components of t he project and green belt proposed; general location 

and specific location of the project along with coordinates 
NIPL- LAVOUT.pdf Preview 

18. Schematic representation of the fea sibility drawings which give information for EIA purpose NIPL- ROAD & DRAINAGE.pdf Preview 

19. Additional Information 

S. No. Document Nome Remark 

Tapa sheet m o p Tapa sheet mop marked with project site 

Water arrangement agreement Water arrangem ent agreem ent 

Row m aterials linkage Raw m ateri als linkage 

Land document land document 

Brief wri te of the proposal Brief wr ite 'at the prop osal 

Justification of project site Alternative site selection 

Contour Mop Projec t site Contour Mop 

Authorisation letter Authorisation letter 

Cover Letter Covering letter 

10 Preleosib ilty Rep ort of Expansion poraposal Prefeasibilty Report of Expansion paroposol 

20. Document Checklist 

Document 

TOPO SHEET.pdf Preview 

WATER AGREEMENT.pdf Preview 

RAW MATERIALS LINKAGE.pdf Preview 

NIPL - Land Oocum ent.pdf Preview 

BRIEF WRITE UP.p df Preview 

ALTERNATIVE SITES.pdt Proviow 

NIPL- CONTOUR MAP.pdf Preview 

Authorization Letter.pdf Preview 

Cover Letter.pdf Preview 

PFR OF NILACH AL IRON.pdf Preview 

21. I ccrtlly !hot I hove uploaded all the mquirod d ocuments and correctly indicated them in thu c hockH:;t. In cose any di~c reponcy is found, or a ny required document is mi~sing, the applicot ion ~holl be 1lobiD to be rojoctod at our own risk and cost 

Undertaking 

22. I hereby give Ul'1dertoking that the data and information given in the a pplication and enclosures are true to b e best of m y knowtedge and b elief and 1 om aware that if any part of the data and 
information is found to be false or m isleading at any stage, the project will b e rejected and clearance given if any to the project wi ll be revoked at our risk: and cost. In addition to the above, I heorby give 
undertaKing that no activity/ construction/ expansion has been token up 

22.1. Nome Deep Chand Lomba 

22.2. De~igna tion Director 

22.3. Company NILACHAL IRON AND POWER l TO 

22.4. Address 5, Bentinc k Street, Kolkota 

22.5. Date 29 / 05/ 2023 
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Amendment Logs 

Dascrtptlon 

Approved ToR 

Reference Exl1tlng 

3x600 TPD DRI \cilns, Boneliciation Plant (1X0.6 MTPA), Pellet Plant (b:0.6 MTPA),Induction 

1.4 Furnaces (h25 T + 4'dS T ), Rolling Min (0.35 tAlPA), Ferro alloy Plant (4xt6.5 MVA), Brlquene 
Plant. oxygen plant and 82 MW CPP 

--------------------
Land Requirement 80.93 Hectares 

VIolation or 
Act/Rule/Regulotion/Noti 13 No violation lor I X 350 TPD & 1. X 100 TPO DRI Kilns a n d 12 MW (WHRB) CPP 

ficotion 

Project/Activity Cost •. , Rs. 1350 Crore 

Employment Details &.7 3195 persons 

Approved ToR 1.2 1800 TPO ORI,Ix0.6 MTPA Beneficiation, h·0.6 MTPA Pellet, SMS, 0.35 MTPA Rolling Mill 

https://parivesh.nic.in/newupgrade/#/report/ec?proposalld=5364194 

Propo111d / Amandment Rea•on• f01 Amendment 

2x600 TPD DRI kilns, Induction Furnaces (JX\0 T + 4x15 T) with matching 

LRF & CCM, Rolling Mill (0.23 MTPA) and 49 MW CPP {37 MW WHRB + 12 To ensure project leaslb~ity 
MWAFBC) 

34.8 Hoctoros 
Due to downsizing of the expansion proposal 

lend requirement has been reduced. 

Violation lor 2 X 600 TPD OR! Kilns, Induction Furnace (3 X 10 T & 4 X 15 T), :~~=:~~pp:~,-:tei:pld~:!~~=~:~ 
RoUing Mill (0.23 MTPA) and 37 MW (WHRB) CPP ... -

Rs. 493.03 crore 

1655 persons 

1200 TPD DRI, IF, 0.23 MTPA Rolling Mill49 MW CPP 

started. 

Due to downsiling of the expansion proposal 
Project cost has been reduced. 

Due to downsizing ol the expansion proposal 
m anpower requlrem&nt l"'o5 been reduced 

Proposal has been dowmoiled 
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Application for amendment in ToR (for categories A & Bl)/ Amendment in EC (for category 82)- Form-3 

Basic Information 

1. Category of the Project/ Activity 

1.1. Nome of the project proposal 

1.2. Type of Proposal 

1.3. Whether the Project Activity (Construction/ Operation) has been 

Proposed expansion of existing steel plant to Integrated Steel Plant through 

installation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for 

Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Stee l Melting Shop (2x25 T + 4x15 

T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro 
alloy Plant (4x16.5 MVA),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant 

(100 TPD) and 82 MW (57 MW WHRB based+ 25 MW AFBC based) Captive Power 

Plant 

Amendment 

undertaken without obtaining prior Environmental Clearance under the No 

provision of EIA Notification 1994/2006? 

1.4. Wh ether multiple items (components) as per the notification involved in the Yes 
proposal? 

1.4.1. Item No. as per schedu le to EIA Notification, 2006 for Major Act ivity 3(a) Metallurgica l Industries (ferrous and non ferrous) N/A 

Capacity 0.297 

1.5. Item No. as per schedule to EIA Notification, 2006 for Minor Activity 

Activity Sub Activity 

1(d) Thermal Power Plants Waste heat boilers without any auxiliary fuel 

1(d) Thermal Power Plants Coal/Lignite based plants 

2. Whether project/act ivity attracts the General Condition specified in the 
Schedule of EIA Notification? 

3. Whether any Protected Areas Notified Under the Wild Life (Protection) Act, 

1972 are located with in lD km of the project site 

4. Whether any Severely Polluted Areas as identified by the CPCB from time to 

time located in proximity to the project site 

5. Whether any Critically Polluted Areas as identified by the CPCB from time to 

time located in proximity to the project site 

6. Whether any Notified Eco-Sensitive area notified under Environmental 

(Protection) Act, 1986 located in proximity to the project site 

7. Whether any Inter-State Boundaries and International Boundaries located in 

proximity to the project site 

8. Whether any Eco- sensitive Zone notified/proposed to be notified under 

Environment (Protection) Act, 1986 located within 10 km of the p roject site 

9. Whether any forest land present within 10 km of the project site 

10. Category of the Project as per EIA Notification, 2006 

11. Whether Proposa l has interlinked / interdependent projects or activities? 

Yes 

No 

No 

No 

No 

No 

No 

No 

A 

No 

MTPA 

capacity Unit 

37 MW 

12 MW 

11.1. Reason thereof Proposal is for an expansion project 

12. Whether any Forest Land involved in the project or part thereof 

13. Whether NBWL recommendation is required ? 

14. land Acquisition Details 

Type of 

land 

In case of non-forest land, 

please specify 

Type of privately 

owned land 

https :1/parivesh .nic.in/newupg rade/#/report/ec?proposalld=53641 94 

No 

No 

Type of land in terms of 

ownership 

Supporting documents 

Document 

Nome 

Status of Land 

Remarks Document Acquisition 
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Project Details 

15. Details of Earlier EC/CTE/CTO of Existing Projects 

15.1. Whether Environment Clearance available for the existing project I 
activity? 

15.1.1. Proposal No. 

15.1.2. Dote of environmental clearance 

15.1.3. MoE FCC / SEIAA File Number 

15.1.4. Upload EC Letter ( in pdf) 

15.1.5. Whether any amendment/ corrigendum/ transfer to the earlier EC has 

been obtained? 

15.1.6. Status of Implementation of Project or Activity 

Welcome to PARIVESH 

Yes 

24/12/2009 

MoEFCC F. No. 11 011{662/2008-IA-11(1) 

l ._EC REPORT 24 DEC 2009.pdf Preview 

No 

Project is operational for partial c omponents /units envisaged in the EC 

S. Reference Number of consent to establish obtained Date of consent to establish Validity of consent to establish Copy of consent to 

establish order No. from SPCB I UTPCC issued (Valid up to) 

S. Reference Number of latest consent to operate Date of latest consent to Validity of latest consent to Copy of latest consent to 

establish order No. obtained from SPCB I UTPCC operate issued operate (Valid up to) 

EC 

Captive Power Plant - 75 MW 

Blast Furnace- 2 X 250 CuM 

Steel Melt Shop - 0.7 MTPA 

oxygen Plant - 1000 TPD 

Pellet Plant- 0.6 MTPA 

Ferro- Alloy Plant- 1,25,008 

TPA 

Cool Washery- 1.3 MTPA 

Sponge Iron - 1800 TPD 

Rolling Mill- 0.7 MTPA 

GTE 

12MW 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

Sponge Iron - 2Xl00 

TPD 

NIL 

CTO 

12MW 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

Sponge Iron - 2100 

TPD 

NIL 

16. Whether the project/act!v!tylccated in Notified Industrial Area? 

17. Whether the project/activity located in CRZ or ICRZ area? 

18. Whether the project proposed to be located in Territorial waters (Off­

shore) 

19. Whether project/activity attracts the Specific Condition specifi~d in the 

Schedule of EIA Notification? 

https://parivesh.nic.in/newupgrade/#/report/ec?proposalld=53641 g4 

Details of Unimplemented 

units 

63MW 

Blast Furnace- 2 X 250 CuM 

Steel Melt Shop- 0.7 MTPA 

Oxygen Plant - 1000 TPD 

Pellet Plant- 0.6 MTPA 

Ferro - Alloy Plant- 1,25,008 

TPA 

Coal Washery- 1.3 MTPA 

Sponge Iron- 1600 TPD 

Roll ing Mill - 0.7 MTPA 

No 

No 

No 

No 

Remarks 

N/A 

Due to global slowdown project nat 

implemented 

Due to global slowdown pr.oject not 

implemented 

N/A 

Due to global slowdown project not 

implemented 

N/A 

Due to g lobal slowdown project not 

implemented 

Due to global slowdown project not 

implemented 

N/A 

sn 
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Product Details 

20. Details of Products & By-products 

Welcome to PARIVESH 

Quantity I capacity 

Name of Product Product/ By Product Existing Proposed Total Unit Mode of Transport/ Transmission Remarks 

Rolled product (TMT /Wire Rod) Product 0 230000 230000 Tons per Annum (TPA) Road 

21. Whether any other Environmental Sensitive area exists within 10 Km from 

the project/activity boundary? 
No 

Note :others, interalia, includes areas protected under international conventions/ Area important or sensitive ecological reasons/ Sensitive species of flora or 

fauna/Inland or coastal/Tourist places/ Defence installations I Densely populated areas/ Areas containing important, high quality, or scarce resources/ Areas 

susceptible to natural Hazards 

22. Status of collection of baseline data 

22.1. Period of baseline data collection 

22.1.1. From 

22.1.2. To 

22.2. Seasons of collection 

22.3. Number of Monitoring locations for 

22.3.1. Meteorology (Nos.) 

22.3.2. Ambient Air Quality (Nos.) 

22.3.3. surface Water Quality (Nos.) 

22.3.4. Ground Water Quality (Nos.) 

22.3.5. Ground water level (Nos.) 

22.3.6. Noise Level (Nos.) 

22.3.7. Soil Quality (Nos.) 

22.3.B. summary on the baseline situation 

22.3.9. Map showing the monitoring locations 

Consultant Details 

25. Whether QCI/NABET Accredited EIA Consultant engaged> 

25.1. Accreditation No./ Organization ld 

25.2. Nome of the EIA Consultant Organization 

25.3. Address 

25.4. Mobile No. 

25.5. E-mailld 

25.6. Category of Accreditation (Eligible for Category A I Eligible for Category 

B) 

25.7. Sector{s) of Accreditation 

25.8. Validity of Accreditation 

https://pari·Jesh.nic.in/newupgrade/#/report/ec?proposalld=o53641 94 

Already collected 

01/10/2020 

31/12/2020 

Post monsoon 

8 

10 

0 

10 

4 

Summary of Base line- NIPL.pdf Preview 

Monitoring locations Map. pdf Preview 

Yes 

ORG000575 

Envirotech East Pvt. Ltd. 

Bengal Ambuja Coml. Complex, UN-F-13, :050/ 1, Survey Park, Kolkata -700075 

9331026867 

eeplkol@gmail.com 
-------··-----------

A 

4,9,10,11,20,21,22,24,33,38,39,8 

12/09/2022 

174



environmental conditions on the website of the mini stry of Environment, Forest and Climate Change at 
environment clearance portal. 

The project proponent shall submit the environmental statement for each financial year in Form-V to the 
7. concemed State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as 

amended subsequently and put on the website of the company. 

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and 
8. final approval of the project by the conccmcd authorities, commencing the land development work and start of 

production operation by the project. 

The project proponent shall abide by all the commitments and recommendations made in the EIA!EMP report, 
9. commitment made during Public Hearing and also that during their presentation to the Expert Appraisal 

Committee. 

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of 

10. 
Schedule-r species) shall be implemented in consultation with the State Forest Department. The implementation 
report shall be fumished along with the six-monthly compliance report to the concemed Regional Office of the 
MoEF&CC. 

The PP shall put all the envirom11ent related expenditure, expenditure related to Action Plan on the PH issues, 
and other commitments made in the EIA/EMP Report etc . in the company web site for the information to 

II. public/public domain . The PP shall also put the information on the left over funds allocated to EMP and PH as 
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for 
the information to public/public domain . 

12. 
o further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of 

Environment, Forests and Climate Change (MoEF&CC). 

13. 
Concealing factual data or submission of false/fabricated data may result in revocation of this environmental 
clearance and attract action under the provisions of Environment (Protection) Act, 1986. 

14. 
The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not 
satisfactory. 

15. 
The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time 
bound manner shall implement these conditions. 

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project 
16. authorities should extend full cooperation to the officer (s) of the Regional Office by fumishing the requisite 

data I information/monitoring reports. 

17. 
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of30 days as 
prescribed under Section 16 of the National Green Tribunal Act, 2010. 

3.4. Agenda Item No 4: 

3.4.1. Details of the proposal 

Proposed expansion of existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 
TPD) DRI kilns along with Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel 
Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), 
Ferro alloy Plant (4xl6.5 MVA),Briquette plant for Chrome Ore (lx30 TPH), Oxygen plant (100 TPD) and 82 
MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant by NILACHAL IRON AND POWER 
LTD located at SARAIKELA KHARSA WAN,JHARKHAND 

lA Ill 1 I'J'I r 1111 tr 1 I , I Page 59 of 471 
J1r-1 1, ~t r ~ ... ·. 
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Proposal For Fresh EC 

Proposal No File No Submission Date 

IA-J-l!Oll /662/2008-IA-
IA/JH/IND 1/439143/2023 

II(IND-I) 
17/08/2023 

3.4.2. Project Salient Features 

)Proposal No. IA/JH/INDI/439143/2023, File No. F. No. 11011/662/2008-IA-II(I)J 
[Consultant: Envirotech East Pvt. Ltd.; Valid upto 12.09.2025) 

!. 

-en 
Activity 
(Schedule Item) 

Metallurgical IndustTics 
(ferrous and non ferrous) 
(3 (a)) 

2. M/s. Nilachallron & Power Limited has made an online application vide proposal no . IA/JH/INDl /439143/2023 
dated 17.08.2023 along with copy of EIA report, Fmms (Part A, B and C) and certified compliance 
report seeking Environment Clearance (EC) under the provisions of the ElA Notification, 2006 for the project 
mentioned above. The proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non­
fetTous) and l(d) Thermal Power Plants under Category "A" of the schedule of the EIA Notification, 2006 and 
being appraised at Central Level. 

I. Name of the EIA consultant: M/s. Envirotech East Pvt. Ltd. [List of ACOs with their Certificate I Extension 
Letter no. NABET/EW2225/RA 0279; valid upto 12.09.2025, as on November 7, 2023]. 

Details submitted by Project proponent 

I . The details of the ToR arc furnished as below: 

Date of 
Application 
06.08.2020 

04.01.2021 

29.05 .2023 

Consideration 

2211dmeeting of REAC held 
on 26-281h August, 2020 

28nd meeting of REAC held 
on 18-21 st January, 2021 

351hmecting ofEAC held on 
61h June, 2023 

Details 

Terms of Reference 

Amendment in ToR 
(Change of capacity of 
WHRB based Captive 
Power Plant from 35 

MWto45 MW 
Amendment of TOR 

(under violation 
category) 

Date of Accord ToR Validity 

06.09.2020 

12.02.2021 

05.10.2024 

21.07.2023 

I. The project of M/s. Nilachal Iron & Power Limited located at Ratanpur-Kandra Village, Gamharia Block, 
District Saraikela-Kharsawan in the state of Jharkhand is for expansion of existing sponge iron plant through 
installation of 2 X 600 TPD DRI kilns along with installation of Steel Melting Shop (3 X I 0 T & 4 X 15 T 
Induction Furnaces with matching LRF & CCM and Metal Recovery Plant), Rolling Mill (2 ,30,000 TPA) and 49 
MW (3 7 MW WHRB based + 12 MW AFBC based) capacity Captive Power Plant - under violation. 

I. Environmental Site Settings: 
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Sl. 
No. 

I 

2 

3 

Particulars Details submitted by PP 

Total Land Total land requirement 34.80 Ha (86.00 Acres) 

Private Land : 59.78 Acres 
Govt. Land : 26.32 Acres 

Land acquisition details as per Land is acquired by the company. 
MoEF&CC O.M. dated 
7/ 10/2014 
Existence of habitation & Project site: Nil 
involvement ofR&R, if any. 

Study Area: 
Habitation 

Distance (Km) 

Direction 

Raghunathpur 

0.25 

WEST 

Raipur 

1.0 

NORTH 

Ratanpur 

0.5 

WEST 

Kanki 

0.6 

EAST 

Raimara 

1.0 

EAST 

Manipur 

1.25 

NORTH EAST 

Karangura 

0.65 

SOUTH 

Gidibera 

AJdrP.~..::. lA Olvisiun rvlHII tr·i I [II.JIIjllt'ltt•IH r•)'t-:".t ,-1.-ld { 1•1 l ',l (I,) lq~-· 
l rlLJIId Pcir)'d'. -Jr 1!1 811d '',J[ ... _r f; I•JI r· .. -:~·:.r Ot:'a I- 1 ~~- Jfl 
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Sl. 
No. 

4 

5 
6 

7 

"13 
Particulars Details submitted by PP 

1.5 

NORTH EAST 

Baijnathpur 

2.0 

WEST 

Manoharpur 

1.5 

WEST 

Tilepada 

1 

SOUTH WEST 

Latitude and Longitude of all Point 
corners of the project site Lat 

Long 

TRC 

22°53'08.05"N 

86°4'9.66"E 

BRC 

22°52'17.31 "N 

86°03'50.98"E 

TLC 

22°53'8.52"N 

86°3'47.65"E 

BLC 

22°52'20.95"N 

86°3'42.36"E 

Elevation of the project site 170 M above mean sea level. 
Involvement of Forest land if No forest land is involved 
any. 
Water body (Rivers, Lakes, Project Site: Nil. 

AdclrP.s5: lA Drvt~ rnn M r nr ~, t r) n' f"nvrr[Jnm>er r Frnost ;-,nu Clrm81P C hiln~'" 

l l'(lrra P.Jry . h<Jr~Jrr fil ,;·: • .-l r Ju r B.hJII f\1-w r:l E: IIll· 11r1003 

-
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Sl. Particulars Details submitted by PP Remark 
No. 

Pond, NaJa, Natural Drainage, 
Canal etc.) exists within the Study Area: 
project site as well as study Subamarekha River is t1owing at a distance of about 3.5 
area kms. in North direction w.r.t the Project Site. 

Kharkai River is flowing at a distance of about 9.0 kms. 
in South direction w.r.t the Project Site . 
Besides, there are several ponds I smal\ nallas existing 
within the study area. 

8 Existence of ESZ/ ESA/ Nil 
national park/ wildlife 
sanctuary/ biosphere reserve/ 
tiger reserve/ elephant reserve 
etc . if any within the study 
area 

I. The existing project was accorded environmenta l clearance Ref. F. No. J-11011 /662/2008-IA-II(I), dated 
24.12.2009. Consent to Operate for the existing unit was accorded by Jharkhand State Pollution Control Board 
vide lr. No.JSPCB/HO/RNC/CT0-14798208/2023/986 dated 06.06.2023 . The validity of CTO is up to 
30.06.2024. 

1. Implementation status of the existing EC: 

Sl. Facilities Units As per EC Implementation Production as 
No. dated status as on date perCTO 

I Sponge Iron Plant I X 350 TPD + 24.12 .2009 IX350 TPD & 2 X IX350 TPD ~ 2 
1800 TPD 100 TPD X 100 TPD 

2 Blast Furnace 3,50,000 TP A 24.12.2009 Not implemented -

3 Pelletisation lant 6,00,000 TP A 24.12.2009 Not implemented -

4 Coal Washery 13,00,000 TPA 24.12.2009 Not implemented -

5 SMS 7,00,000 TPA 24. 12.2009 Not implemented -

6 Captive Power Plant 75MW 24.12.2009 12 MW(WHRB) 12MW 
(WI-IRB)-

applied 
7 Rolling Mill 7,00,000 TPA 24.12.2009 Not implemented -

8 Oxygen Plant 1000 TPD 24.12.2009 Not implemented -

I. The unit configuration and capacity of existing and proposed project is given as below: 

s. Plant Existing facilities as per EC F. No. J -110111662/2008-IA-11(1), Proposed unit Fi al (Exis 
N. Equip dated 24.12.2009. + Propos1 

ment I Total (A+B) Implemented Unimplemented As per CTO 
Facilities (A) (B) 

on fig Cap. on fig Cap. Config Cap. on fig Cap. ~on fig Cap. on g c 
1 Sponge 3150 ,45,000 550 ,65,000 2600 4,80,000 550 ,65 ,000 2X ,96,000 175 D 5,61 

Iron Plant TPD TPA TPD TPA TPD TPA TPD TPA 600 TPA TPID T. 
TPD 

2 SMS - ,00,000 - NIL - 7,00,000 - NIL 3 X 10 ,97,000 3x 0 2.9~ 

(rNDUC TPA TPA T TPA T T 
TION & &4 •X: 
FURN ~X 15 15 
ACE) T I 
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~s-
s. Plant Existing facilities as per EC F. No. J-1 101 1/66212008-IA-II(f), Proposed unit Fi al (Exis 
N. Equip dated 24.12.2009. + Propos' 

mentl Total (A+B) Implemented Unimplemented As per CTO 
Facilities (A) (B) 

ontig Cap. Contig Cap. Contig Cap. ontig Cap. ~ontig C~p: ~"on ~g c 
3 ROLLING - ,00,000 - NIL - 7,00,000 - NIL - ,30,000 - 2J( 

MILL TPA TPA TPA T 
4 CAPTIVE 75 MW fVHRB 2MW - 63MW NHRB I2MW NHRB ~9MW ~HF 8 61 

POWER (*) - 37 - 4C 
PLANT MW MV 

& & 
12 12 

MW- IMW -
~FBC ~FB ~-

l. The details of the raw material requirement for the proposed project along with it source and mode of 
transportation is given as below: 

Sl. Raw Material Existing Proposed Ultimate Source Distance Mode of'Tran: 
No. Requirement Requirement Requirement (Km.) Rail Road 

(TPA) (TPA) (TPA) 

Sponge Iron Plant (1,65,000 TPA existing & 3,96,000 TPA proposed) 

I Iron ore I 2,80,500 6,73,200 9,53,700 Barbi l, Odisha 200 ,53,000 
Pellet 

2 Coal 1,65,000 3,96,000 5,61,000 Imported - ,6 1,000 

3 Dolomite 9,900 23,760 33,660 Local Market - 33,600 

Steel Melt Shop (2,97,000 TPA) 

I Pig Iron - 31 ,482 31,482 Local Market - 31 ,482 

2 Sponge Iron - 2,58,390 2,58,390 In House -

3 Scrap I Return - 31 ' 185 31,185 In house I - 16,525 
Scrap(*) Local Market 

4 Ferro-Alloys - 3,564 3,564 Local Market - 3,564 

Rolling Mill (2,30,000 TP A) 

I Steel Billet I - 2,39,200 2,39,200 In House -

Liquid Steel 

Captive Power Plant (12 MW AFBC) 

I Dolo-Char - 1, 12,200 1' 12,200 In House -

2 Coal - 44,676 44,676 CCL Mines 250 44,676 

- lb,43,847 

l. Existing Water requirement is 620 m31day, water requirement is obtained from Swamarekha river and 
permission for the same has been obtained from Water Resource Department, Govt. Of Jharkhand vide 
Agreement dated 23.07.20 13 . The water requirement for the proposed project is estimate as 2,110 m31day. Thus 
total of 2730 m31day of water will be required post expansion. Out of which 2355 m31day of fresh water 
requirement will be obtained from Swamarekha river and the remaining requirement of 375 m31day will be met 
from recyc led water in process. The permission for drawl of surface water is obtained from Water Resource 
Department, Govl. Of Jharkhand vide Agreemnt dated 23 .07.2013 . 

1. Existing power requirement of 3.2 MW is obtained from Jharkhand Bijli Yitaran Nigam Limited. The power 
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requirement for the proposed project is estimated as 59.2 MW, out of which 61 MW will be obtained from 
Captive Power Plant of 61 MW, balance power will be obtained from Jharkhand Bijli Vitaran Nigam Limited. 

1. Baseline Environmental Studies: 

Period 
AAQ parameters at 8 
Locations (min and 
max) 

Incremental 
level 

GLC 

Ground water quality 
at 09 locations 

Surface water quality 
at 10 locations 

Noise levels Leq 
(Day and Night) 

Traffic assessment 
study findings 

From 01.10.2020 to 31.12.2020 

• PM2.s = from 17 j..Jg/m3 to 44 j..Jg/m3 

• PM 10 = from 48 j..Jg/m3 to 90 j..Jg/m3 

• so2 = from 4 j..Jg/m3 to 16 j..Jg/m3 

• NOx = from 10 j..Jg/m3 to 37 j..Jg/m3 

• CO = from 0.1041Jg/m3 to 1.218j..Jg/m3 

• PM2.5 = 0.66j..Jg/m3 ((Level at 0.5 km in South East Direction) 

• PM 1 o = 1.65 j..Jg/m3 ((Level at 0.5 km in South East Direction) 

• S02 = 1.33 j..Jg/m3 ((Level at 1.0 km in East Direction) 

• NOx = 1.33 j..Jg/m3 ((Level at 1.0 km in East Direction) 
• CO = 0.032 mg/m3 ((Level at 1.0 km in East Direction) 

• pH: 7.1 to 7.96, Total Hardness: 172 to 320 mg/1, 
• Chlorides: 58 to 118 mg/1, Fluoride: 0.16 to 0 .32 mg/1. 
• Lead- <0.01 
• Zinc <0.05 
• Hg- <0.01 

pH: 6.66 to 7.24; DO: 6.4 to 7.5 mg/1 and BOD: BDL to 5 mg/1. 
COD from BDL to 16 mg/1 

58.8 to 70.7 dB( A) for the day time 
and 45.2 to 54. 1 dB( A) 
for the Night time. 
Traffic study has been conducted at Govindpur-Jamshedpur Road (Via-Chandil) SH -
43 which is 
Approximately 0.2 K.m from the plant 
site. 

Transportation ofraw material, fuel & finished product will be done 100% by road. 

Existing PCU is 2297 PCU/day on 
SH - 43 and existing level of 
service (LOS) is: 
Road 

v 
(Volume in PCU/day) 

C (Capacity in PCU/day) 

Existing V/C ratio 

LOS 

SH-43 

2297 

'-',Jd lA , \ l• tr \ r 
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15000 

0.15 

EXCELLENT 

PCU load after proposed project will 
Be 2297(Existing) + 709 (Additional) PCU/DA Y 
and level of service (LOS) will be: 

Road 
v 

(Volume in PCU/day) 

C (Capacity in PCU/day) 

Proposed V /C ratio 

LOS 

SH-43 

3006 

15000 

0.20 

EXCELLENT 

*Note: Capacity as per IRC: 64- 1990 code Guide line for 
capacity.for roads. 

Conclusion: The level of service wi ll be excellent after 
including additional traffic due to proposed project. 

Flora & Fauna Presence of schedule I fauna - None 
Endangered Flora- None 

I. The detail s of solid waste generation along with its mode of treatment/disposal is furnished as below: 

Generation (TPA) In plant Managed 
Sl. 
No. 

Solid Waste Existing Proposed utilisation outside of Manag< 

Units Units 
Ultimate (TPA) plant (TPA) 

SPONGE IRON PLANT 
To be used 

I Dolo-Char 33,000(*) 79.200 1,12,200 1, 12,200 boi cr for 
po wer gene• 
To be usee 

2 Dust from APCDs 34,650 83,160 1,17,810 1,17,810 rna ing I 
rna in g. 

STEEL MELTING SHOP 
Ap prox. 10 
(4, 68 TPP. 

1 IF Slag 40.689 40,689 40,689 rec pvered 
sla . An( 
rec pvery 
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Generation (TP A) In plant Managed 
Sl. 
No. 

Solid Waste Existing Proposed utilisation outside of Manag1 

Units Units 
Ultimate (TPA) plant (TPA) 

36, p21 TPP 
be used 
cor struction 

2 Scale from CCM 8,910 8,910 8,910 
To be rc 

Induction F1 
To be usee 

3 Dust from APCDs 2,970 2,970 2,970 rna !<ing I 
rna in g. 

ROLLING MILL 

I Mill Scale 3,450 3,450 3,450 
To be sold 
Fe1 o-Alloy 

2 Scrap/end cut 5,750 5,750 5,750 
To be n 
Ind ;uction F1 

CAPTIVE POWER PLANT - AFBC 

I Bottom Ash 11 ,894 11 ,894 11 ,894 
To be use 
Ian filling 
To be usee 

2 Fly Ash 47,576 47,576 47,576 rna ing I 
making. 

TOTAL 67,650 2,83,599 3,51,249 1,26,860 2,24,389 

I. Public Consultation: 

Details of advertisement given 23rd August, 2021 in Hindi newspaper "Hindustan" 
Date of public consultation 27th September, 2021 
Venue 
Venue Football Ground, Village - Ratanpur, P.O. & P.S. - Kandra, Dumra 

Panchayat, Dist.- Saraikela-Kharswan, Jharkhand. 
Presiding Officer Additional District Magistrate, Saraikela-Kharswan. 
Major issues raised . Generation of employment for the local people . . Adequate pollution control measures . 

Action plan as per MoEF&CC O.M. dated 30/09/2020 

Concerns 
raised during 

Public 
Hearing 

Generation of 
employment 
for the local 
people 

Physical Activity and Action 
Plan 

In the proposed project, top 
most priority will be given to 
the local people based on their 
academic 
qualification. 

1J 

I vocational 

.... n .1'''' 

J1 I,... l r 

Particulars Year of 
Implementation 

1st I 2nd I 3rd 
Year Year Year 
Construction of a 2 -
room building (total 

Physical carpet area: 1200 
Target sq.ft.) with 

(3 Y cars) infrastructure 
development like 
installation of 4 
sewing machines, 4 
computer systems & 
2 machines for 
making hand craft 

I I 

F- I .I :. 

Total 
Expenditure 

(Rs. in 
Lakhs) 
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Concerns 
raised during 

Public 
Hearing 

To maintain 
the 
environmental 
norms, to take 
adequate 
measures for 
pollution 
control and to 
operate the air 
pollution 
control 
devices 
regularly 

Physical Activity and Action 
Plan 

Skill development to 
unemployed local youths 
through National Skill 
Development Corporation, 
Govt. of India Scheme. 
Construction of a building 
along with the necessary 
infrastructures for this purpose 
like different machineries for 
industries. 
Adequate control measures 
like installation of ESP, Bag 
Filters compnsmg of PTFE 
membrane bags, dust 
suppression system, fume 
extraction system, sprinklers & 
stacks of adequate height at 
relevant places will be 
installed. 

Air bomc dust shall be 
controlled by mobile water 
tanker inside the plant 
premises. 

To maintain Maintenance of air pollution 
the 

Particulars 

Budget 
(Rs. In 
Lakhs) 

Physical 
Target 

(3 Years) 

Year of 
Implementation 

1st 2nd 3rd 
Year Year Year 
items along with 
necessary raw 
materials for training 
purpose. 

30 15 

Most of the pollution 
control measures 
have been taken tor 
the projects 
implemented under 
violation. 

*The shall be 
installed for AFBC 
boiler which is yet to 
be installed 

Total 
Expenditure 

(Rs. in 
Lakhs) 

45 

control equipment shall be 
environmental done at regular intervals. 
n01ms, to take All roads shall be paved on 
adequate which movement of raw 

Physical 
Target 

(3 Years) 

Most of the pollution 
control measures 1-- - ---i 

measures for 
pollution 
control and to 
operate the air 
pollution 
control 
devices 
regularly 

materials or products will take 
place inside the plant premises. 
No waste water will be 
discharged outside the plant 
area. The plant is designed as a 
zero-discharge plant. The 
entire wastewater will be 
recirculated and recycled. 
The equipment shall comply 
with the Statutory limit of 85 
dB(A) (at I m. from the 
source). Noise Reduction 
Systems will be provided. 

have been taken for 
the projects 
implemented under 
violation. 1------i 

*The shall be 
installed for AFBC 
boiler which is yet to 
be installed 

Total Budget- in addressing the issues raised in Public Hearing Rs. 45 Lakhs 

BUDGETARY ESTIMATE FOR NEED BASED ACTIVITIES 

.C..J•1 • o J,(> [I' I Ill ~11 llo.,lf, 'f ,Jf' t Fn c -t d 1 ( .1 .• • r_.r , ,, ,, Page 68 of 471 
lr :llr 1 P,-H • 1 '-11 1 ' ., r ... ~. ,dl ~~..:~.{ 

184



IUO 

Need Based Activities Particulars Year of Implementation 
1st Year 2nd Year 3rd Year Ex 

(R 
Physical Target IOKm. 5Km -

Construction I repairing of 
Ratanpur, 

Gidibcra, Durang, 
village roads (*) 

Village Raghunath pur, 
Baijnathpur 

-
Raipur, Manoharpur 

Budget in Rs. lakh 50 25 -

Physical Target 80 Nos. 30 Nos. -

Solar Light Arrangement 
Ratanpur, 

Gidibcra, Durang, 
Village Raghunathpur, -for villages (*) 

Raipur, Manoharpur 
Baijnathpur 

Budget in Rs. lakh 16 6 -
Development of Drinking Physical Target 20No. IONo. -

Water Infrastructure- 30 Ratanpur, Raipur, 
Gidibera, Durang, 

numbers Tube well I Hand Village Ragunathpur, 
Baijnathpur 

-
Pump in nearby Manoharpur 
villages/schools Budget in Rs. lakh 12 6 -

Garbage Collection from Physical Target 
villages and suitable 

Budget in Rs. lakh 15 - -disposal arrangement 
Support to local Medical Physical Target 

Health Center and 
arrangement of Health Budget in Rs. lakh 50 30 15 

Check-up camp_ 
Support to local schools by Physical Target 
developing infrastructure 

/arranging cultural Budget in Rs. lakh 100 40 -
program/ sports 

Physical Target 

Construction I repairing of 
Ratanpur, 

Gidibera, Durang, 
Village Raghunathpur, 

local drains/culverts(*) 
Raipur, Manoh(I!"Qur 

Baijnathpur 

Budget in Rs. lakh 65 25 -

Construction of 15 no of 
Physical Target 10 5 

ground water Recharging 
Ratanpur, 

Gidibera, Durang, 
system for rainwater in 

Village Raghunathpur, 
Baijnathpur 

Raipur, Manoharpur 
nearby villages 

Budget in Rs. lakh 20 10 
TOTAL 

Note: (*)-Maintenance will come under com__p_any's CSR budg_et 

M/s. NIPL has earmarked Rs. 530 lakhs towards addressing PH issues and need based issues, details is given below: 

Budgetary Estimate towards addressing the issues Rs. 45 Lakhs 
raised in Public Hearing 
Budgetary Estimate towards Need Based Rs. 485 Lakhs 
activities 

TOTAL Rs. 530 Lakhs 

AdoptiQD Q( Ragbyoatbuur Yillage 
Undertaking w.r.t to Village adoption is submitted. 

Village l Distance (Km) l Direction J 
Raghunath pur I 0.25 I WEST I 
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1 0 ) 
1. Existing capital cost of project was Rs. 177.57 Crores. The capital cost of the proposed project is Rs. 493.03 

Crores and the capital cost for environmental protection measures is proposed as Rs. 50.74 Crores . The annual 
recuiTing cost towards the environmental protection measures is proposed as Rs. 4.90 Crores. The employment 
generation from the proposed project I expansion is 1655. The detai ls of cost for environmental protection 
measures is as follows: 

St. Description of Item Existing Proposed 
No. (Rs. In Crores) (Rs. In Crores) 

Capital Cost Recurring Capital Cost Recurri g 
Cost Cost 

I Air Pollution Contro l I Noise 14.0 1.50 38.00 3.60 
Management 

2 Water Pollution Control 1.0 0.10 0.59 0.05 
3 Environmental Monitoring and 1.0 0.25 6.50 1.25 

Management 
4 Green Belt Development(*) 0.08 0.35 -

5 Addrcssal of Public 5.30 -
Consultation concerns 

6 Details of adoption of villages, if any 
Note: (*)- I 0 years maintenance cost has been included in the Capital cost for green belt development 

I. The PP have developed green belt in an area of 8.85 Ha (2 1.86 acre) comprising of 22,000 saplings. Total Green 
belt area will be 13.92 Ha ( 34.40 Acres), i.e. 40% of the total project area, after expansion. The plant species 
se lected for greenbelt are mainly the native species. These saplings are planted in 2-3 rows with I Om to 15m 
width with a tree density of about 2500 trccslha. 

Total Plant Area 34.80 IIa (86.00 Acres) 
Total Area earmarked for Green Belt 13.92 Ha ( 34.40 Acres), i.e. 40% of the total project area . 
Development 
Total Number of Trees to be Planted [@2500 34,800 No. Trees 
trees per hectare] 
EXISTING 
Green Belt Area already developed 8.85 Ha (2 1.86 acre) 
Number of Trees already planted 22,000 No. Trees 
PROPOSED 
Green Belt Area to be developed 5.07 Ha. (12.54 Acres) 
Number of trees to be planted 12,800 (34,800 - 22,000) No. Trees 
Balance 12,800 Plantation to be done By the end of coming monsoon season (2024) 

I . Summary of Violation under EIA NotUication. 2006; 

Mls. Nilachal Iron & Power Limited (NIPL) applied for Environmental Clearance (EC) for proposed expansion of 
its existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with 
Beneficiation Plant for Iron ore (IX0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting hop (2x25 T + 4xl5 T 
Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant ( 4x 16.5 
MVA),Briqucttc plant for Chrome Ore (lx30 TPH), Oxygen plant (100 TPD) and 82 MW (57 MW WHRB based + 
25 MW AFBC based) Captive Power Plant at Ratanpur-Kandra Village, Gamharia Block, District Saraikela-
Kharsawan, Jharkhand. Accordingly, Terms of Reference (TOR) issued by MoEF&CC. , Ref. file No. J -II 011 1662-
2008-lA 11 (1)) , dated 06.09.2020 and TOR was amended on 12.02.2021 , Amendment due to change in WHRB 
based CPP capacity from 38 MW to 45 MW. However, due to COVID - 19 pandemic, number of local residents lost 
their job and there was a huge demand of employment. To cope with the unprecedented soc io-economic situation, 
the company was almost compelled to commence part of the project implementation of its above mentioned 
expansion proposal, which was violation of EIA Notification , 2006 and its subsequent amendment. 
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I . Pena!cy Ca!cu!atjon 

In compliance of Hon 'ble NGT order, dated 05 .01.2023, JSPCB imposed penalty Rs . 5,36,32,000 against violation, 
as per EIA Notification, 2006 and its subsequent amendments. (Penalty amount was calculated as per SOP of the 
O.M. ofMoEF&CC, dated 07.07.2021 ). 

BASE OF THE CALCULATION: 
I. Construction status 
NIPL has installed (under violation) the 2x600 TPD Sponge Iron plant, 3x I 0 T Steel Melting Shop, 2,30,00.00 TPA 
Rolling Mill and 37 MW capacity WHRB Power Plant. 

Investment 
S.N Unit Constructed Units Date of Investment 

Operationalization (In crores) 

1 Sponge Iron Plant 
(lx600 TPD) 24-07-2022 107.35 
(lx600 TPD) Not in operation 78.22 

2 
Steel Melting Shop (SMS) (3xl0 T) 21-03-2022 29.24 
with matching LRF & CCM (4xi5T) Not in operation 41.32 

3 Rolling Mill (Liquid Steel 2,30,000 TP A 21-03-2022 43.88 
4 Captive Power Plant 37MWWHRB Not in operation 119.02 

Total Investment (in crores) = 419.03 

II. Operational Status 
The capacity of lx600 TPD Sponge Iron plant, 3xl0 T Steel Melting Shop and 2,30,00.00 TPA Rolling Mill fully 
functional and maintained. 

S.N Unit Under Production Production 
Production FY-2021-22 FY-2022-23 

I Sponge Iron Plant (lx600 TPD) - 95,846.29 
2 Steel Melting Shop (3x!O T) 22,547.56 72,490.19 

(SMS) with matching 
LRF&CCM 

3 Rolling Mill (Liquid 2,30,000 TP A 1,091.37 56,289.10 
Steel) 

Ill. Financial Year Wise Turnover 
Total turnover from the expanded project (under violation) is about 469.16 crores in the 2021-22 and 2022-23 
!inancial year. 

S.N Unit Under Turnover (in crores) Turnover (in crores) 
Production FY-2021-22 FY-2022-23 

1 Sponge Iron Plant (lx600 TPD) 

2 Steel Melting Shop (3xl0 T) 
(SMS) with 
matching LRF & 21.87 447.29 
CCM 

3 Rolling Mill (Liquid 2,30,000 TP A 
Steel) 

Tum over in 202 I -22 - Rs . 2 I .87 Crores 
Tum over in 2022-23 - Rs. 44 7.29 Crorcs 

TOTAL TURNOVER - Rs. 469.16 CRORES 

PENAL TV CALCULATION 
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Penalty = I % of the Project Cost+ 0.25% of the tumovcr /03 
= I 'Yo of Rs. 419.03 Crores + 0.25% ofRs. 469. 16 Crorcs 
= Rs. 4.1903 Crores + Rs. 1.1729 Grores 
= Rs. 5,36,32000 /-

Penalty amount was determined based on the calculation mentioned in the MoEF&CC O.M. dated 07.07.2021 
(i.e. I% of the total project cost under violation plus 0.25% of the total turnover for the period of operation after 
implementation) 

I. Remediation Plan 

-

Sl. Environment Activity Description Physical T a rget (Year Wise) 
No. Component 

1st Part 2nd Part 3ro Part ToJ 
(6 Months) (6 Months) (6 Months) (Rs. In 

1 Land Environment 

A Assistance to farmers To the farmers To the farmers To the fam1ers of 
by providing seedlings, of of Raipur Ratanpur 
manure and Raghunathpur 
Biofertilizers 

BUDGETARY 2 2 I 5 
PROVISION (Rs. in 

Lakhs) 
B Providing Bund maker, To the farmers To the farmers To the farmers of 

Ridgcr, plough for of ofRaipur Ratanpur 
agriculture purpose to Raghunathpur 
the farmers 

BUDGETARY 2 2 1 5 
PROVISION (Rs. in 

Lakhs) 
2 Air Environment 

A Repairing/Concreting Roads Roads Road (Repairing) 
of village roads for (Concreting) in (Concreting) in in Village 
better connectivity m Village Village Manoharpur 
the villages . Pendebcra, Raghunath pur, 

Dunu·a Gidhibera 
BUDGETARY 15 10 2 2' 

PROVISION (Rs. in 
Lakhs) 

B Avenue Plantation, 5,000 saplings 3,000 saplings 2,000 saplings in 
Plantation m Schools, in in Pindebera, Dumra, 
Health centres etc. Raghunathpur, Kunki Manoharpur 

Raipur, 
Ratanpur 

BUDGETARY 2.5 1.5 1.5 5. 
PROVISION (Rs. in 

Lakhs) 
c Solar Panels in schools Schools in Schools in Schools in Dumra 

Raghunathpur, Bankipur, and Hurang 
Kunki , and Ramaira and 
Gidhibcra Kandra 

BUDGETARY 4 3 1.5 8. 
PROVISION (Rs. in 

Lakhs) 

3 Water Environment 

A Renovation of village Raghunathpur Manoharpur , 1 pond from 

,C\j<lr · lA I.IIVI.•ICI" Llt•w '', ·,t Frliffcnl'"'' t r:,.,. ,[ ,,~,J Cl•t loll" UlCJn•Jt.; ~a e r L of 471 g 
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Sl. Environment Activity Description 
No. Component 

1st Part 
(6 Months) 

ponds (Includes and 
Cleaning I desiltation, Baijnathpur 
concrete Lining and I Pond from 
plantation) each village 

BUDGETARY 5 
PROVISION (Rs. in 

Lakhs) 
B Rain water harvesting Raghunathpur -

pit in schools 2 pits and 
Kunki- 2 pit 

BUDGETARY 10 
PROVISION (Rs. in 

Lakhs) 
c Drinking water Raghunathpur 

facilities at schools I and Gidhibera 
anganwari kendra and (2 schools and l 
health centre Anganwari 

Kendra) 
BUDGETARY 1.5 

PROVISION (Rs. in 
Lakhs) 

4 Noise Environment 

A Providing ENT related 
equipments 111 Dumra 
Health Centre. 

BUDGETARY 5 
PROVISION (Rs. in 

Lakhs) 
B Hearing Aid to the 

Oldagc Citizens 

BUDGETARY 2 
PROVISION (Rs. in 

Lakhs) 
4 Biological Environment 

A Adoption of Land 111 

nearby area for 
development of green 
belt 

BUDGETARY 10 
PROVISION (Rs. in 

Lakhs) 

-

I . Natural & Community Resource Augmentation Plan 

-

SI. Activity Description 
No. 1st Part 

(6 Months) 

I Installation of Bio-degradable waste 

,.1..1cJr• ~. ....... Ll \•lt.:.IIJII 1:1 -;r:--r ,..I Ill' I ,, r I I 

!1 1111 r- I 

Physical Target (Year Wise) 

znd Part 
(6 Months) 

Dumra I pond 
from each 

village 

5 

Gidhibera- 1 
pits Hurang - I 

pit 

5 

Dumra Health 
Centre, School 
and Anganwari 

1 

I 

3rd Part 
onths) (6M 

Raipur village 

2 

Bankipu 
Kandra 

r- 1 pits 
- I pit 

5 

Scho ols in 
r,Kandra 

Hurang 
Bankipu 

and 

Total 

Physical Target (Yea r Wise) 

To1 
(Rs. In 

t: 

21 

3. 

3 

) I 

znct Part 3r Part Tot 
(6 Months) (6 Months) 

-',, I I 1• 
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I0Y 

St. Activity Description Physical Target (Year Wise) 
No. I 51 Part 2"0 Part 3ra Part Tot 

(6 Months) (6 Months) (6 Months) 

converter (Make: Rcddonatura, Capacity: 
75 
kg/day) - Common tor Raghunath pur, 
Raipur and Ratanpw·. 

BUDGETARY PROVISION (Rs. in 5 5 
Lakhs) 

2 Providing 3R Waste Containers at schools, 
health center and Anganwari Kendra to 
facilitate Swachh Bharat Mission. 

BUDGETARY PROVISION (Rs. in I 0.25 0.25 1.~ 

Lakhs) 
3 Veternary Clinic facility in Raghunathpur 

Samudaik Bhawan 

BUDGETARY PROVISION (Rs. in 2 2 2 6 
Lakhs) 

4 Renovation of Community Hall Raghunath pur & Dumra& 
Raipur Manoharpur 

BUDGETARY PROVISION (Rs. in 3 3 6 
Lakhs) 

5 Renovation of School building Raghunathpur & Dumra & 
Kuinki Hurang 

BUDGETARY PROVISION (Rs. in 4 2 6 
Lakhs) 

6 Development of Play ground at Raipur 
BUDGETARY PROVISlON (Rs. in I 1 

Lakhs) 
7 Sanitary unit renovation in Health Centre I Raghunathpur & Dumra & 

schools Kuinki Hurang 

BUDGETARY PROVISION (Rs. in 3 3 6 
Lakhs) 

Total 31. 

-

I. Summar~ of Remediation rlan, Natural & Communi~ Re5o!.m:e Augmentation rlao 

S.No. Aspects Budget (Rs. In Lakhs) 
1. Estimated Cost on remediation plan based or: 104.50 

the damage assessment due to violation 
2. Natural & Community Resource Augmentation Plan 31.50 

Total 136.00 

1. Details of the Court Cases: 

-
Ca5e N!!. - Q,A, ~Z6L~Q21 

1. Complaint was lodged to The llon ' ble Chairperson, Date of complaint- HL06.2021 
National Green Tribunal. 
The Complaint was lodged by Mr. Dasai Munda on 
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r------------------------------------------------------------------------ - ---------, 

behalf of Jharkhand Adivasi Janakalyan Morcha. 

2. Hon 'ble NGT has passed three (3) orders/directions Order - dated 25 .01 .2022 

Order - dated 12.09.2022 
Order - dated 05 .01.2023 

SL.NO. ORDER/ DIRECTION COMPLIANCE 
1 Hon'ble NGT Order dated 25.01.2022 

Hon'ble NGT ordered to know the Hon' ble NGT mandated site vi sit took place on 29.03.2022 
Factual position through site visit of a 
Joint committee, comprising of CPCB. Report Summary: 
JSPCB, SEIAA, District 
Magistrate,Saraikela -Kharswan • Induction Furnace, CCM , Rolling Mill - Cons ruction. 

2 Hon'ble NGT Order dated 12.09.2022 

Hon'ble NGT took cognizance and 
constituted a Joint Committee 

Erection Done (without having any EC). 
• Joint Committee put 9 (nine) recommendations on their 

notes. 

After the NGT mandated visit, the Joint Committee put 9 (nine) 
recommendations on their notes. 

M/s. Nilachal Iron & Power Limited submitted pc 'nt-wise 
compliance of the Joint Committee recommendations. 

comprising of the CPCB, State PCB, Report of the Joint Committee has been filed on 11.09.2 122 
SEIAA, Jharkhand and the District 
Magistrate-Saraikela Kharsawan, 
(Jharkhand) and directed the same to 
submit factual and action taken report 
within three months . 

3 Hon'ble NGT Order dated 05.01.2023 

Order/Direction - 1 

Rs.23,62,500 deposited by NIPL towards 
environmental compensation (*) - to be 
spent on restoration of environment in 
the locality through DFO/DM and action 
taken report to be sent to the Hon 'ble 
NGT within three months. 

Order/Direction- 2 

JSPCB was directed to take appropriate 
proceedings for imposition of 
environmental compensation. 

A J' I" D ·;, '' r' 
I Ja, 1 

• Met:ting held on 03 .03 .2023 
• Presents : Officiai from jSPCB, DFO, DC Saraikcla­

Kharswan 
• DFO suggested to spend Rs. 23 ,62,500 towards 

plantation in the plant surrounding area, which was 
resolved anonymously. 

Further, the plant site was visited by the team of Govt. pffi cials 
on 08.04.2023 . Detail action plan was prepared a> out the 
plantation programme. 

Accordingly, Vide letter Ref. No. B-733 , dated I 0. ~4.2023. 

JSPCB released fund to DFO, Saraikela Forest Division for 
carrying out plantation work in NIPL plant nearby areas . 

I '' 

• JSPCB asked NIPL about the status of 12 M vv CPP-
09.02.2023 
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.------------------------------------------------------------------------- -

SL. NO. ORDER/ DIRECTION 

Order/Direction - 3 

Hon'ble NGT directed M/s. Nilachal 
Iron & Power Limited (the violator) to 
submit EC compliance, CSR, GBD and 
the application for EC of 
expansion within three months. 

Certified 1:ompliance report from Regional Office 

lu')-
COMPLIANCE 

• NIPL complied against JSPCB letter, dated 09.0L 2023 

• Filing complaint case gainst NIPL by JSPCI as per 
Environment Protection Act, 1986, u/s.l9 
(APPROVAL)- 06.04.2023 

• JSPCB imposed penalty Rs. 5,36,32,000 against 
violation, as per EIA Notification, 2006 and its 
subsequent amendments- 21.03 .2023 

(Penalty amount was calculated as per SOP of the :.>.M. of 
MoEF&CC, dated 07.07.2021) 

• NIPL deposited the penalty amount Rs. 5,36,3 ,000 in 
favour of JSPCB under the above said noti fica tic ns there 
on -05.04.2023 

EC compliance, CSR, GBD - submitted on 20.03.2023 

M/s. NlPL had applied to MoEF&CC for the grant of A mended 
TOR (under the category of violation). 

Amended TOR was granted on 21.07.2023 . (the same was 
placed before the lion 'ble NGT Principal Bench [wide an 
affidavit) 

M/s. Nilachal Iron & Power Limited has app ed for 
Environmental Clearance as ordered by Hon 'blc NGT. 
The entire compliance have been placed before the ~on'ble 
NGT vide affidavit. 

!. The Status of compliance of earlier EC was obtained from Regional Office, Ran chi vide letter no. I 03-
270/10/EPE/ 1029, dated 10.04.2023 in the name of M/s. Nilachal Iron & Power Limited. It was noted in the 
CCR that some conditions were partially complied. Subsequently, Action taken report (ATR) regarding the 
partially/non-complied condition was submitted to Regional officer MoEF&CC, Ranchi vide letter no. NIL dated 
04.08.2023 . Based on the ATR submitted the IRQ visited the plant on 27.09.2023 and issued CCR dated 
12. I 0.2023 . The CCR has noted Being Complied but further action is needed in one condition and has noted 
Partially Complied in one condition. With regard to condition of Green Belt Development it was noted Partially 
Complied but action being taken for compliance. The PP has taken immediate action on it and ATR against the 
noted conditions and the ATR is submitted to IRQ, Ranchi vide letter dated 17.10.2023. 

Sl. No. 

2. 

Fact 
IRO, Ranchi visited the NIPL 
Plant 
CCR issued by IRQ, Ranchi 

,_.~, :dr ... I~ D .r,1r11 r 1111 tr 

lr .!rr 1 1 Jr .. J' 

Date 
28 .03.2023 

I 0.04.2023 

Remarks 

3 conditions were noted as partiall 
complied. 
5 conditions were noted as Being complie< 
with assurance. 
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SI. No. Fact Date 
3. 
4. 

5 

6. 

Sl. 
No. 

2 

A TR submitted by NIPL 04.08.2023 
IRO, Ranchi visited the NTPL 
Plant 

27.09.2023 

CCR issued by IRO, Ranchi 

ATR submitted by NIPL 

Non-Compliance details 

Proper handling, storage, 
utilization and disposal of all 
the solid waste shall be 
ensured and regular report 
regarding toxic metal content 
in the waste material and its 
composition, end use of 
solid/hazardous waste shall be 

the Ministry ' s 
Office at 

Jharkhand 

submitted to 
Regional 
Bhubaneswar, 
SPCB and CPCB. 

Specific Condition (x) 

As proposed, green belt shall 
be developed m 58 acres 
(34%) of the total project area 
of 176.33 acres within and 
around the plant premises as 
per the CPCB guidelines m 
consultation with DFO. 
Specific Condition (xiii) 

12.10.2023 

17.10.2023 

Observations and 
remarks by IRO, based 

on plant visit dated 
28.03.2023 

It was observed that 
there was unsystematic 
storage of raw materials 
as well as other solid 
waste materials m the 
plant. Further, 
construction of roads and 
other improvement 
facilities within the plant 
premises was also 
noticed - PARTIALLY 
COMPLIED 

The project authorities 
arc to submit an action 
plan with 
implementation schedule 
for Green Belt 
Development­
PARTIALLY 
COMPLIED 

\. 1 1 r•1 I 

Remarks 

The CCR has noted Being Complied bt1 
further action is needed in one condition an 
has noted Partially Complied in on 
condition. 

With regard to condition of Green Bel 
Development it was noted Partially Compliec 
but action being taken for compliance. 

Observations and remarks 
by IRO, based on plant 

visit dated 
27.09.2023 

It was observed that the 
project proponent have 
systematised storage of raw 
materials. They have 
earmarked separate areas for 
storage of various raw 
materials. Construction of 2 
additional sheds have been 
made for storage of coal and 
char after the inspection 
on 20.03.2023. The project 
authorities have constructed 
4 sheds earlier for storage. 
Presently there are 06 sheds. 
The raw materials in open 
were observed to be partly 
covered. Complete covering 
of raw materials is needed. 
Roads have been made 
concrete and 
sprinklers have 
installed at loading 
unloading sites. 

water 
been 

and 

Remarks: Being Complied 
but further action is 
needed. 

It was observed that the 
project has carried out mass 
plantations within the 
industrial plant during this 
monsoon season, 2023 .As 
per the PP new plantations, 
around 7000, have been 
done in the project after the 
last 
inspection dated 28.03.2023 . 

Action T~ken by 

against te rema1 
IRO, bas on pia 

a ted 
27.~9.2023 

It is respe tfully s1 
that all the raw m< 
store undc the sh 
remaining coal f 
covered wjth tarp: 
control the must em is 

In the pres nt seen: 
of 60.87 Ac cs existi 
area green belt h. 
developed on 2 1.8 
land comp ising of 
22000 sapli gs. 

For additional l: 
greenbelt d

1
bvclopm• 

12,250 plants v 

Page 77 of 471 
r J<r 'I E I ,t I •.· I 1 

193



St. 
No. 

3 

4 

Non-Compliance details 

The project authorities must 
strictly adhere to the 
stipulations made by the 
Jharkhand Pollution Control 
Board (JPCB) and State 
Government. 

General Condition (i) 

Efforts shall be made to reduce 
RSPM levels in the ambient air 
and a time bound action plan 
shall be submitted. Continuous 
stack monitoring facilities for 
all the stacks shall be provided 
and sufficient a1r pollution 
control devices like 
Electrostatic precipitator 
(ESP), gas cleaning plant, 
multi cyclone, wet scrubber, 
bag filters etc. shall be 
provided to keep the emission 
levels below 50 Mg/Nm3. At 
no time the emission level 
shall go beyond the prescribed 
standards. Interlocking 
facilities shall be provided so 
that process can be 

Observations and 
remarks by I RO, based 

on plant visit dated 
28.03.2023 

The project has obtained 
Consent to 
Operate (CTO) from 
Jharkhand State 
Pollution Control Board 
(JSPCB) vide letter no. 
JSPCB/HOI RNC I CT0-
14 79820812023 I 986 
DATED 

Observations and remarks 
by IRO, based on plant 

visit dated 
27.09.2023 

As per the reports submitted 
by PP, a total of 22000 
saplings have been planted 
over 21.86 acres of land. 

As per the Action Plan 
submitted, it is committed 
that they would achieve 
40% of total land cover in 
plantation 1.e. 34.40 acres 
out of 86.0 acres during the 
cun·ent financial year. PP 
should ensure survival of 
the new plantations done . 

Remarks: Partially 
Complied but 
action being taken for 
compliance. 

Plan related to plantations 
has been 
submitted by the project. 
The project has obtained 
Consent to 
Operate (CTO) from 
Jharkhand State Pollution 
Control Board (JSPCB) vide 
letter no. 
JSPCB/HOI RNC I CT0-
14 79820812023 I 986 
DATED 06.06.2023 which 

06.06.2023 which 
valid upto 30.06.2024. 

1s is valid upto 30.06.2024. 

Remarks: Complied 
The project authorities 
have assured that in case 
of reading of emission 
exceed the prescribed 
limits, they would 
shutdown the plant 
immediately- BEING 
COMPLIED WITH 
AN ASSURANCE 

Remarks: Complied 

lt was observed at site that 
the project has DRI plant is 
directly connected to 
WHRB for 12 MW CPP. 
ESP is installed in between 
the DRI plant and WHRB 
and the gases pass through it 
continuously 
so that dust and particulate 
matter arc removed. 

Air bag filters have been 
installed 
are also for suction of the 
dust in a 
continuous proc ss from 
conveyors, 
material handling 
cquipmcnts and 

M Jd • ,· lA [l '.l~l•·rl r llr " r It ... t j l I 'I r· j c.r ,{l{jl 
II. :1·1 :J I 'It r. : · c:-:11 1 • , 1 , 

Action Tpken by 
against the rcma1 

IRO, bas,. on pia 
~a ted 

27.09.2023 
completed Nithin tr 
2024 financ al yea r. 

It is respe~tfull y s1 

that there was a mal 
problem wi~h PM 1 0 
at admin ~lock wt 
been rcctifi ·d and c 
working proper!) 
recorded V< ue IS w 
standard li r1it of ll 
and succes fully Ira 
to the JSPC B portal. 
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Sl. 
No. 

5 

Non-Compliance details 

automatically stopped in case 
emission level exceeds limit. 

Specific Condition (ii) 

In plant control measures for 
checking fugitive emissions 
from all the vulnerable 
sources. Bag filters shall be 
provided at intermediate 
bins/separation buildings. 
Product storage silos, iron ore 
circuit, cooler discharge and 
raw material handling section, 
stock house, grinding and 

Observations and 
remarks by IRO, based 

on plant visit dated 
28.03.2023 

It has been assured by 
the project authorities 
that once the 
construction of road 
activities arc completed 
within one month, they 
would control the 
fugitive 
BEING 
WITH 

emissions. -
COMPLIED 

AN 

I • [1 \' 1 1 1 i 1t I 1 I I f 

r· 1
! 1.-. '' 11 I ~- " .. 

Observations and remarks 
by IRO, based on plant 

visit dated 
27.09.2023 

product handling 
equipments. Further, the 
project has installed 
Continuous emtsston 
monitoring system (CEMS) 
and continuous air quality 
monitoring system 
(CAQMS) have been 
installed in the plant. Both, 
CEMS and CAQMS real­
time data arc directly being 
transmitted to the JSPCB 
and CPCB portals by 
registered vendor of Mls 
Forbes Marshall and 
Knowledge lens crvicc 
provider. Monthly 
monitoring of two stacks 
and 4 fugitive and ambient 
monitoring locations is 
being done. From the PM I 0 
Analyser readings in the on­
line portal of JSPCB, it was 
noted that PM I 0 value at 
one station Kata was within 
the standard 
limits whereas at Admin 
station location, it recorded 
123.1 7 mg/Nm3.The project 
proponent has informed this 
Office that "they have found 
similar baseline data in one 
station and the same has 
been intimated to their 
service provider" and " it 
would be resolved within 
one week". Further, the 
project authorities have 
reported that the Kiln 2 and 
Kiln 3 were shut down on 
13.06.23 due to 
maintenance. 

Remarks: Partially 
Complied 
Roads within the industrial 
plant has been made 
concrete. (photos at Point 
no. 7) Trucks carrying raw 
materials have been seen to 
be covered with tarpaulin. 
Dry fog dust control 
equipment has been 
installed at charcoal hopper, 
Product house and screen 

Action Taken by 
against t c rcma1 

IRO, base1d on pia 
dated 

27.~9.2023 
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Sl. 
No. 

Non-Compliance details Observations and 
remarks by IRO, based 

on plant visit dated 
28.03.2023 

materia l transfer and junction ASSURANCE 
points etc. Dust extraction 
system with bag filters shall be 
provided to crusher house, 
screens, transfetTing chutes, 
junction towers, feed points 
below recl aim hoppers, pellet 
plant and blast furnace stock 
house. Dust suppress10n 
system with dry fog type and 
water sprinkler shall be 
provided at coal handling 
plant. 

Ill 
Observations and remarks 

by IRO, based on plant 
visit dated 
27.09.2023 

areas as well as in material 
handling area. (photos at 
Point no. 7) It wa observed 
that water sprinklers have 
been installed along the 
roads. 

Remarks: Being Complied 

Action Trken by 
against t~e remat 

IRO, basf on pia 
t'ated 

27.[)9.2023 

Specific Condition (iv) 
~~~~--------~~~~--~~------~~----~~~------~----~~--~------~-----6 Gaseous emtsston levels It was noted that roads It was observed that 

7 

8 

including secondary fugitive are being constructed concrete roads have been 
emissions from all the sources with concrete and water constructed and water 
shall be controlled within the sprinklers have been sprinklers are also installed 
latest pennissiblc limits issued installed all along. along the roads for control 
by the Ministry and regularly However, construction of fugitive emi sions and 
monitored. Guidelines I code activities of roads and dust control. 
of practice issued by the CPCB permanent drains are 
shall be followed. New causing dust cmission.-
standards issued by the BEING COMPLIED 
ministry for the sponge iron WITH AN 
plant in May, 2008 shall be ASSURANCE 
followed. 
Specific Condition (viii) 
V chicular pollution due to 
transportation of raw materials 
and finished goods shall be 
controlled. Proper 
arrangements shall also be 
made to control dust emissions 
during loading and unloading 
of raw materials and finished 
products . 
Specific Condition (ix) 

It was also observed that 
at the sites of loading and 
unloading, dry fog water 
system has been 
installed. But efficiency 
and frequency of water 
spraying needs to be 
installed. It was assured 
by the project authorities 
that fugitive etnissions 
shall be controlled within 

Remarks: Being Complied 

During the inspect ion, it was 
observed at site that the 
project has installed Dry fog 
dust control equipment at 
charcoal hopper, Product 
house and screen areas as 
well as in material handling 
area. It was observed that 
water sprinklers have been 
installed along the roads. 

one month during which Remarks: Being Complied 
construction of roads and 

All the char from DRl plant 
shall be utilized m AFBC 
boiler of power plant and no 
char shall be disposed off 
anywhere else AFBC boiler 
shall be installed 
simultaneously along with the 
DRT plant to ensure the full 
utilization of char from the 

drains shall be 
completed .. - BEING 
COMPLIED WITH 
AN ASSURANCE 
The project authorities 
have stored around 5400 
Metric Tonncs within 
their industrial premises. 
This should be disposed 
off at the earliest and 
reported thi s office. -
BEING COMPLIED 
WITH AN 

It was observed at site that 
the project has di sposed of 
all the char w ich was 
stored earlier. From the 
infom1ation submitted with 
regard to disposal, it IS 

noted that Dolo char 
generated was about 
39346.93 MT and of this, 

t .. l rut• II r I I Hh. 1,1 ull-' ..... r JVe 

II .IH I p :II) I J I ~I f 1 
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SI. 
No. 

Non-Compliance details Observations and 
remarks by IRO, based 

on plant visit dated 
28.03.2023 

beginning. All the blast ASSURANCE 
furnace (BF) slag shall be 
g:-anulatcd and provided to 
cement manufacturers for 
further utilization. SMS slag 
and kiln accretions shall be 
properly disposed off m 
environment friend ly manner. 
Dust and sludge from blast 
furnace, mill scales from 
rolling mill and casting 
machines and dust from DRI 
plant. SMS, ferro alloy plant 
shall be reused in pellet plant. 
Oi ly waste and spent oil shall 
be provided to authorized 
recyclerslreprocessors. 
Specific Condition (xvi) 

I. Action Plan in Compliance to CEPI Guidelines: 

S.N. 
1. 
(i) 

(ii) 

(iii) 

(iv) 

Environment 
Air 

Mitigation Measures 
Stipulated conditions such as: 

Stack emission levels should be stringent 
than the existing standards in tenns of 
the identified critical pollutants. 

CEMS may be installed in all large I 
medium red category industries (air 
polluting) and connected to SPCB and 
CPCB server. 

Effective fugitive emiSSion control 
measures should be imposed in the 
process, transportation , packing, etc. 

Transportation of materials by rail/ 
conveyor belt, wherever feasible. 

Observations and remarks 
by IRO, based on plant 

visit dated 
27.09.2023 

38,893.77 MT had been sold 
off to power industry. The 
rest quantity, 453.16 MT 
was used in the industrial 
plant. 

Remarks: Complied 

Action Taken by 
against t e rema1 

IRO, basti<J on pia 
tlated 

27.09.2023 

Measures have been I will be ta~ en by N I 

Stack emission from boiler stacks will b maintai1 
30 mg!Nm3. 

CEMS for I X 350 TPD & 2 X 100 TPD Kilns 
installed and connected to SPCB and CPQ:B scrvc1 
CAAQMS have also been installed. 
CEPI recommendations will be stri • tly foil 
proposed projects also. 
All material transfer points are co~ected 
suppression water nozzles to avoid the fugiti ve air 
De-dusting is provided for product handl~g area. 
Fugitive emissions arc suppressed by WI; atcr spr 
dust prone areas. 
Every possible effort is made to conserv1the raw 
energy and water resource. 
Good housekeeping practices are maintai ed. 
All vibrating screens shall be covered prever 
emission. 
Sponge Iron from DRI unit will be used ip the ow 
feeding the SMS unit; Hot billets from tt e SMS u 
used in the Rolling Mills. 
The incoming raw material like Iron or and Cc 
unloaded at Chandi l & Birajpur railwa siding, 
but from there it is transported through rc ad. 

All the trucks for raw material and finishe· 
transportation shall comply with the 
environmental n01ms. 
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S.N. 

(v) 

(vi) 

(vii) 

(vii) 

(ix) 

2. 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

3. 

( i) 

(ii) 

Environment 

Water 

Land 

Mitigation Measures 

Encourage usc of cleaner fuels (pet coke/ 
fumace oil/ LSHS may be avoided). 

Best Available Technology may be used. 
For example: usage of EAF I SAF I IF in 
place of Cupola furnace. Usage of 
Supercritical technology in place of sub­
critica l technology. 
Increase of green belt cover by 40% of 
the total land area beyond the 
permissible requirement of 33%, 
wherever feasible. 
Stipulation of greenbelt outside the 
project premtses such as avenue 
plantation, plantation m vacant areas, 
social forestry, etc . 
Assessment of carrying capacity of 
transportation load on roads inside the 
industrial premises . If the roads required 
to be widened, shall be prescribed as a 
condition. 
Stipulation of conditions such as: 

Reuse I recycle of treated wastewater, 
wherever feasible. 

Continuous monitoring of effluent 
quality I quantity in large and medium 
Red Category Industries (water 
polluting). 
A detailed water harvesting plan may be 
submitted by the project proponent. 

Measures have been I will be tal\en by Nl 
TMT bars will be marketed to nearby ar as by rai 
transportation of other raw materials an fini shc1 
will be done byr oad I rail. 
Hot billets will be charged in Rolling Mi 

Latest modern technology will be us d to pr 
proposed produ ts. 

AFBC technology to provide viab e alter 
conventional coal-fired and other solid fu I fired l: 
After expansion, approx. 40% of the t tal plan 
34.40 acres (- 13.92 ha) will be covered under g1 
green cover plantation in and around the tllant pre1 

Greenbelt/Plantation outside the projec premis~ 

avenue plantation in vacant areas and soaial forcs 
done through socioeconomic dcvclopmcrtal activ 

Intemal roads f plant premises will be cone 
maintained in good condition. 
Assessment of carrying capacity of appri<Jach roa 
carried out to calculate the transportation load oft 
Corrective measures will be taken accord ngly. 

Existing CPP has Air cooled condenser and the 
CPP will employ air cooled cond nser w 
drastically reduce the water consumption 
Domestic waste water will be treated i r STP a 
water wi ll be re-used for grccnbe l dcvclo 
plantation and dust suppression. 
The project will be based on Zero Liquid :Dischar~ 

Will be compli ed 

Zero liquid discharge wherever techno- The plant will be a Zero liquid discharge i'Jnit. 
economically feasible . 

In case, domestic waste water generation Already installed 
is more than I 0 KLD, the industry may 
install STP. 

Stipulation of conditions such as: 

Increase of greenbelt cover by 40% of 
the total land area beyond the 
pctmissiblc requirement of 33%, 
wherever, feasible for new projects. 
Stipulation of greenbelt outside the 
project premises such a avenue 
plantation, plantation m vacant areas, 
social forestry , etc. 

After cxpansio , approx . 40% of the t tal plan! 
13.92 ha (34.4 acres) will be covered under gr 
green cover plantation in and around the plant prc1 

Greenbelt/ Plantation outside the projec premts1 
avenue plantation in vacant area and soc 'al forcs1 
done through socioeconomic developmertal activ 
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S.N. 
(iii) 

(iv) 

4. 

(i) 

(ii) 

Environment Mitigation Measures 
Dumping of waste (fly ash, slag, red 
mud, etc.) may be pcnnitted only at 
designated locations approved by 
SPCBs/ PCCs. 

More stringent norms for management 
of hazardous waste. The waste generated 
should be preferably utilized in co­
processing, 

Other Conditions (Additional) 

Monitoring of compliance of EC 
conditions may be submitted with third 
party audit every year. 

The % of the CER may be at least 1.5 
times the slabs given in the OM dated 
01.05 .2018 for SPA and 2 times for CPA 
me 

\ )~ 

Measures have been I will be tak~n by Nl 
IF slag will be used for road constructi pn and ]; 
purposes. 
Dolochar from the existing Sponge Iron Plants w 
in proposed AFBC boiler. 
The scales generated from casters wil be tran 
Induction Furnace (IF) for reuse. 
Used oils are industrial lubricating oi ls ~ hich wil 
in designated places and sold to authoriz~d vendot 
Scrap generated in continuous casting an'd rolling 
be used as return scrap in the IF. 
Contaminated cotton and wiping clothe collecte 
units is sent to Common Hazardous Waste 
Storage and Disposal Facility (CHWTSI: If). 
Fly ash generated from CPP will be sold as a ra• 
for cement plants and brick manufaet ring wb 
bottom ash shall be used for road making and land 
Storage and handling of hazardous waste will be d 
provisions of Hazardous Waste Rules, 2016. 

Monitoring of compliance of EC conditions 
submitted with third party audit every ye! r. 

As per MoEFCC Office Memorandum dated 3 
2020 and 20th Oct. , 2020 and the is ues ra1s 
Public hearing, company has prepare:! Socio 
deve lopment plan for development of the area . 

. The proposal was considered during the 4Yd meeting of the EAC for Industry-! sector held on 4th - 5th 
September, 2023. Proposal was deferred for want of additional information. The deliberations and 
recommendation is given as below: 

Deliberations b~ the Committee (EAC during 4th- sth September, 2023) 

The Committee noted the following: 

. The EAC was appraised that "an application vide Application No. 426 of 2021 was filed before the Hon' ble 
National Green Tribunal , Principal Bench, New Delhi against the ilachal lron and Power Ltd. Ratanpur stating 
that the company is operating Saraikela plant for the last many years in violation of the environmental norms. 
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crops 
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge kiln and 15 
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC or CTE. 
Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visited the Unit 
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated 
17 .01.2023 , the IRO, MoEF&CC, Ran chi conducted the site visit and forwarded the certified compliance report 
of earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in thi s regard." The 
EAC is of the opinion that PP shall submit the complete details of the case with each directions [Tabular F01m], 
along with the latest status and clarification on the allegations made by the applicant in the aforementioned 
application to Hon 'blc National Green Tribunal , Principal Bench, New Delhi. PP shall also submit the 
compliance of the Joint Committee report. 

2. The EAC noted that there are multiple court cases/ directions from statutory bodies against the project. PP shall 
submit brief of each case I direction along with the updated status and compliance of the court orders and 
directions [Tabular Form]. 
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r----------------------------------------------------------------------.--=-------------------~ )/) 
3. The EAC deliberated on the remediation plan and the natural and community resource augmentation plan 

prepared against the violation and is of the opinion that the plan is not appropriate and quantitative assessment 
needs to be revisited and revised remediation plan and the natw·al and community resource augmentation plan 
shall be submitted. 

4. The EAC observed that there is no proper Engineering drawing of a layout. It is missing area statement, index 
etc. The PP shall prepare 3 separate drawings as a layout details. In Drg 1 PP shall cover Road networking, Plan 
Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Parking, with 
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any poi t. It shall have proper 
looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP shall show a 
layout indicating road networking, Existing Green belt and proposed Green Belt with its % against plot area 
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench mark, Road 
network and drainage network along road side with drainage flow, disposal of drainage tl w at lowest point with 
invert level etc. Further PP to show RWH details in the same drawing with calculations. 

5. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to 
address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to 
address all the issues. The EAC advised PP to revise the action plan as per Ministry ' s Q.M . dated 30.09.2020. 

6. The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and still 
proper greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt 
development and then apply for expansion. 

7. The Consultant presented the drone video of the project site. The EAC observed that the housekeeping of the 
project site is not adequate. PP needs to undertake housekeeping very seriously and needs to submit a 
housekeeping plan involving appropriate measures to be implemented on regular basis. 

8. The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, RaghLmathpur Village at 
a distance 0.7 km in West of the project site. Also there are other villages in the st11dy area. The EAC opined that 
Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitation of 
the locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduce the dust 
pollution. 

9. The EAC deliberated on the ccttificd compliance rcp01t of IRQ and observed that IRQ has observed pattial I 
non-compliance of conditions. PP shall submit the copy of ATR submitted to IRQ along with closure report on 
the non-compliances obtained from IRQ, MoEFCC. 

l 0. The PP shall prepare a Village Adoption program consisting of need - based community development activities 
and submit an undertaking for adoption of villages including the name of villages. 

II. The EAC warned the Consultant and advised that Consultant to guide the PP properly for compliance of EC 
conditions etc. 

12. The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the revision of 
the application incorporating the desired information. 

Recommendations of the Committee (EAC durin!! 4th- sth Seotember 2023) 

In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposalto 
address the shortcomings enumerated at para above. The proposal may be considered after submission of the 
requisite information. 

I. The proponent submitted the ADS reply vide letter dated 20.10.2023 uploaded on PARJVESH on 20. 10.2023 . 
Point-wise reply of ADS is given as below: 

Sl. No. Observation 
The EAC was appraised that "an application vide Application No. 426 of 2021 was filed before th< Hon 'bl< 
National Green Tribunal , Principal Bench, New Delhi against the Nilachal lro and Power Ltd. Ratanp tr statin! 
that the company is operating Saraikcla plant for the last many years in violation of the environment I norms 
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crop: 
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge ki n and I: 
MTX3 Crucible Steel melting shop and CCM is about to statt in the above plant without any EC or CTE 
Accordingly, Hon'blc Tribunal notified the Joint Committee in this regard. The Joir.t Committee visitc< the Uni 
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Mini try date< 
17.01.2023, the IRQ, MoEF&CC, Ranchi conducted the site visit and forwarded the certified complianct: report o 
earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard." he EAC 
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Sl. No. Observation 
is of the opinion that PP shall submit the complete details of the case with each directions [Tabular For [n] , alon! 
with the latest status and clarification on the allegations made by the applicant in the aforementioned a plicatim 
to Hon'ble National Green Tribunal , Principal Bench, New Delhi . PP shall also submit the compliar ce of th1 
Joint Committee report. 

Reply by PP: 

I. Details of Case before Hon'blc National Green Tribunal 

I. 
Complaint was lodged to The Hon'ble Chairperson, National Green Tribunal. 

rrhe Complaint was lodged by Mr. Dasai Munda on behalf of Jharkhand Adivasi Janakalyan Morcha. 

~opy of the complaint letter is enclosed as ANNEXURE- I 

!Date of complaint- 18.06.2021 

2. 

Summary of the Complaint 

Setting up of Sponge Iron plant, Steel Melting Shop and Rolling Mill without any EC. 

3. 

A case was filed before the Hon'ble National Green Tribunal (NGT). 

Case No. O.A. - 426/2021 

4. 

~on 'ble NGT has passed three (3) orders/directions 

I. Order Dated: 25.01.2022 

[Copy of Hon 'ble NGT Order is uploaded alongwith ADS reply] 

I. Order Dated: 12.09.2022 
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Sl. No. Observation 
[Copy ofHon'ble NGT Order is uploaded alongwith ADS reply] 

I. Order Dated : 05 01 2023 

[Copy ofHon ' blc NGT Order is uploaded alongwith ADS reply] 

~UMMARY OF THE HON'BLE NGT ORDERS 

A. 

Order/directions Dated 25.01.2022 

Ordered to know the Factual position through site visit of a Joint committee, comprising of CPCB, JSPCE , SEJAA 
District Magistrate,Saraikela -Kharswan. 

B. 

Order/directions Dated 
12.09.2022 

Vide order dated 25.01.2022, Hon 'ble NGT took cognizance and constituted a Joint Committee compris ng of th< 
CPCB, State PCB, SEIAA Jharkhand and the District Magistratc-Saraikela Kharsawan, (Jharkhand) an directe1 
he same to submit factual and action taken report within three months. 

Report of the Joint Committee has been filed on 11 .09.2022. 

c. 

prdcr/dircctions Dated 05.01.2023 

~s.23 ,62,500 deposited by NIPL towards environmental compensation - to be spent on restoration of en tronmen 
·n the locality through DFO/DM and action taken report to be sent to the NGT within three months . 

~SPCB is directed to take appropriate proceedings for imposition of environmental compensation. 

~on'ble NGT directed NIPL to submit EC compliance, CSR, GBD and appl ication for EC of expansi :m withi1 
hree months. 
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Sl. No. Observation 

l. Compliance to lion ' ble NGT Orders (Latest Status) 

Hon' blc NGT Order I directions. dated 25.01.2022- COMPLIANCE 
NGT ORDER DETAILS (O.A.- 426/2021) 

NGT Direction 

Date of hearing /order 

Order Summary 

Documentary Evidence 

25.01.2022 

prdered for site visit of Joint Committee comprising of CPCB, JSPCB, SEIAA, DM to ascertain factua positiot 
r,vith respect to the complaint. 

~opy of the NGT order is uploaded alongwith ADS reply 

!Compliance to the order dated 25.01.2022 

Sl. No. 

Events 

Date 

Documentary Evidence 

I. 

NGT mandated site visit 

Rummllrv of vi.;:it · 

nduction Furnace, CCM, Rolling Mill- Construction. Erection Done (without having any EC) 

Committee could not meet Dasai Munda personally, because of inadequate communication address. 

Date of visit 
29.03.2022 

Copy of the Joint Committee Report is uploaded alongwith ADS reply 

2. 

V\fter the NGT mandated visit, the Joint Committee put 9 (nine) recommendations on their notes. 

M/s. Nilachal Iron & Power Limited has submitted point-wise compliance to the recommendations of Join 
Committee. 
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')~ 
Sl. No. Observation 

14.12.2022 

Copy of the Compliance to Joint Committee Report is uploaded alongwith ADS reply 

IHon ' ble NGT Order I directions dated 05.1.2023- COMPLIANCE 

~OMPLIANCE TO DIRECTION -1 
NGT ORDER DETAILS (O.A. -426/2021)- DATE 05.01.2023 

!Direction - 1 

JSPCB was directed to spend Rs.23,62,500/-, which is deposited by NIPL towards environmental com pensatior 
*) - to be spent on restoration of environment in the locali ty through DFO/DM and action taken repor1 to be sent t< 
he NGT within three months. 

*) JSPCB issued closure notice against NIPL and the closure was revoked once NIPL deposited the en rronmcn 
·ompensation amount i.e. Rs. 23 ,62.500/- (Copy of the revoke letter is uploaded alongwith ADS reply 

~ompliance 

Sl. No. 

Compliance 

Date 

Documentary Evidence 

I. 

Detail Action Plan report has been sent to NGT. 

09.03.2023 
Vide e-mail 

Details of action plan is uploaded alongwith ADS reply. 

2. 

Fund Transfer 

Vide letter dated I 0.04.2023 Rs. 23 ,62,500/- has been issued in favour of DFO for plantation in plant su rroundin! 
area 

Copy of the letter is uploaded alongwith ADS reply. 
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r------------------------------------------------------------------------------ ~--~ 
Sl. No. Observation 

COMPLIANCE TO DIRECTION -2 
NGT ORDER DETAILS (O.A.- 426/2021)- DATE 05.01.2023 

Direction - 2 

SPCB was directed to take appropriate proceedings for imposition of environmental compensation. 

Compliance 

SI.No. 

Compliance 

Date 

Documentary Evidence 

1. 

~SPCB asked NIPL about the status of 12 MW CPP 

09.02.2023 

~opy of the letter is uploaded alongwith ADS reply. 

2. 

INIPL complied against JSPCB letter, dated 09.02.2023 

16.02.2023 

Copy of the letter is uploaded alongwith ADS reply. 

3. 

Filing complaint case against NIPL by JSPCB as per Environment Protection Act, 1986 (APPROVAL) 

06.04.2023 

Copy of the letter is uploaded alongwith ADS reply. 

4. 

As per the Hon'ble NGT order JSPCB imposed penalty ofRs. 5,36,32,000 against N1PL 

21.03 .2023 

f=opy of the letter is uploaded alongwith ADS reply. 

5. 

INlPL deposited the penalty amount Rs. 5,36,32,000 

05 .04.2023 

~opy of the letter is uploaded alongwith ADS reply. 

6. 
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Sl. No. Observation 

NIPL has informed MoEF&CC about this payment against violation) 

07.04.2023 

Copy of the letter is uploaded alongwith ADS reply. 

COMPLIANCE TO DIRECTION- 3 
NGT ORDER DETAILS (O.A.- 426/2021)- DATE 05.01.2023 

Direction - 3 

Hon'ble NGT directed NIPL to submit EC compliance, CSR, GBD and application for EC of expansi ~n withi1 
hrcc months. 

!compliance 

Sl. No. 

Compliance 

Date 

Remarks 

I. 

INIPL submitted EC compliance, CSR, GBD 

14.12.2022 

~opy of the letter is uploaded alongwith ADS reply. 

I. 

INIPL submitted application for TOR amendment through PARIVESH portal ofMoEF&CC. 
V\.ffidavit to Hon'ble NGT 

19.10.2023 

Copy of the affidavit is uploaded alongwith ADS reply. 

Compliance of the Joint Committee report- is uploaded alongwith ADS reply. 
2 The EAC noted that there are multiple court cases/ directions from statutory bodies against the project PP shal 

submit brief of each case I direction along with the updated status and compliance of the court o dcrs an< 
directions [Tabular Form]. 

Reply: 
There arc two court cases/ directions from statutory bodies against the project. 

rASE -1 

Sl. No. 
Details of Court Case 
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Sl. No. Observation 

Case -1 

1. 

Name of the Court I Tribunal 

Hon'ble National Green Tribunal (Principal Bench) 

2. 

Case No. 

O.A. 42612021 

3. 

Party of the case 

Dasai Munda & Ors. 
Vs. 
State of Jharkhand 

4. 

Grievance 

Toxic emission from industry of Mls. Nilachal Iron & Power Limited causing serious health hazards, amagml 
crops and environment as well. 
Construction work of 600 TPD Sponge Iron Plant, 3 X 15 T Crucible Steel Melting Shop, C.C.M s startc< 
without any EC. 

5. 

Date of hearing 

25.01.2022 
(through video conference) 

6. 

Court Direction I order 

25.01 .2022 

Plant visit to be done by Joint Committee comprising of CPCB, State PCB, SElAA Jharkhand Distric 
Magistrate, Plant visit of Joint Committee of CPCB, State PCB, SEIAA Jharkhand, District Magistrate, . araikela 
Kharswan. 

Factual and Action Taken Report may be submitted to court within 3 months. 

List the matter for consideration on 28.04.2022 

7. 

Date of hearing 

12.09.2022 
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Sl. No. 

('1-_3 
Observation 

8. 

Court Direction I order 

Vide order dated 25.01.2022, Hon 'ble NGT took cognizance and constituted a Joint Committee compris ng of tht 
CPCB, State PCB, SEIAA, Jharkhand and the District Magistrate-Saraikela Kharsawan, (Jharkhand) an directe( 
the same to submit factual and action taken report within three months. 

Report of the Joint Committee has been filed on 11.09.2022. 

9. 

Date of hearing 

05.01.2023 

10. 

Court Direction I order 

NGT passed order- 05.01.2023 

l .Rs.23 ,62,500 deposited by NJPL towards environmental compensation - to be spent on resto ation o 
environment in the locality through DFO/DM and action taken report to be sent to the NGT within three months. 

2. JSPCB is directed to check whether the 12 MW CPP was installed in 2018 alongwith CTE/CTO 

3 . .IS PCB is also directed to check 
whether the plant expansion was done betore the closure notice issued by .JSPCB. 

I . JSPCB is directed to take appropriate proceedings for imposition of environmental compensation. 

1. NIPL is directed to submit EC compliance. CSR, GBD and application for EC of expansion wi hin thrct 
months. 

II. 

updated status and compliance of the court orders and directions 

Already described in Submission w.r.t. Note- 1 

irASE -2 

Sl. No. 
Details of Court Case 

Case-2 

I. 

Name of the Court I Tribunal 
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St. No. 

Chief Judicial Magistrate, Saraikcla, Jharkhand 

2. 

Case No. 

I. 342 I 2023 

4. 

Party of the case 

JSPCB 
Vs. 
NIPL 

5. 

Grievance 

Observation 

Complaint u/s. 200 of the Code of Criminal Procedure, 1973 
(The accused has installed and have since been operating I x 600 TPD capacity Iron Rotary Kiln, 3 I 0 TP[ 
SMS CCM, 23000 TP A Rolling Mill without obtaining Environmental Clearance as mandated in En 1ronmcn 
Impact Assessment Notification, 2006 issued vide S.O 1533(E) dated 14s September,2006 by gove )lment o 
India, Ministry of Environment, Forest & Climate Change. 

6. 

updated status and compliance of the court orders and directions 

E-Court Status (downloaded) is uploaded alongwith ADS reply. 

3 The EAC deliberated on the remediation plan and the natural and community resource augment~ ion plm 
prepared against the violation and is of the opinion that the plan is not appropriate and quantitative a sessmcn 
needs to be revisited and revised remediation plan and the natural and community resource augment tion plat 
shall be submitted. 

4 

Reply: 
As per the advice of Hon'ble EAC, the Remediation Plan and the Natural and Community Resourc' 
Augmentation Plan has been revised and the same is incorporated in the Revised EIA/EMP Report. 

Brief of the Remediation Plan and the Natural and Community Resource Augmentation Plan is updatled at pan 
48.4 .1 7 above. 
The EAC observed that there is no proper Engineering drawing of a layout. lt is missing area statcment,Jndcx etc 
The PP shall prepare 3 separate drawings as a layout details. In Drg I PP shall cover Road networ ing, Pla1 
Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Park'ng, wit! 
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any point. It shall ha e propc 
looping. PP also to show traffic flow in the drawing along road with ent1y and exit. In drg 2 PP sha I show ; 
layout indicating road networking, Existing Green belt and proposed Green Belt with its % against plot arc: 
including no of species WRT 2500 density per ha. In drg3 PP shal l show contour map with Bench mark, Rom 
network and drainage network along road side with drainage now, disposal of drainage now at lowest oint witt 
invert level etc. Further PP to show RWH details in the same drawing with calculations. 

Reply: 
As per the advice of Hon 'blc EAC, the engineering drawing has been revised. 
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.-----------------------------------------------------------------~--------- ------~ l0 
Sl. No. Observation 

Three (3) separate drawings have been prepared. 

Drawing -1 

• Covers Road networking, Plan Layout, Parking along with area statement showing % of all ingre ients i.e 
roads, Buildings, Parking, with indexing, scale of drawing etc. 

• Roads arc not abruptly tcrn1inatcd at any point. Roads have proper looping. 
• Traffic Flow have been shown in the drawing along road with ent1y and exit. 

Drawing- 2 

• Indicating road networking, 
• Existing Green belt and proposed Green Belt with its% against plot area including no of species ~ RT 250( 

density per ha. 

Drawing- 3 

• Shows contour map with Bench mark, 
• Road network and drainage network along road side with drainage flow, disposal of drainage flow at lowes 

point with invert level etc. 
• RWH details with calculations. 

5 The Committee deliberated on the public hearing issues along with action plan submitted by the proponent t< 
address the issues raised during the public hearing and is of the view that the submitted action is not su ficient t< 
address all the issues. The EAC advised PP to revise the act ion plan as per Mini try's O.M. dated 30.09.L020. 

Reply: 
The public hearing issues along with action plan submitted by the proponent to address the issues rais d durin! 
the public hearing and is of the view that the submitted action - it has been revised by addressing all t c Issues 
The revised the action plan has been prepared as per Ministry's O.M. dated 30.09.2020. 

Details of the Public Hearing along with the point-wise compliance to the issues, raised during this meetimg alon! 
with the action plan and budgetary provision is updated at para 48.4.14 above. 

6 The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and s ill propc 
greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt de\ elopmen 
and then apply for expansion. 

Reply: 
Out of 60.87 Acres existing plant area green belt has been developed on 21 .86 acres land comprising f aroun< 
22000 saplings. Photographs related to Green Belt Development are uploaded alongwith ADS Reply. 

7 The Consultant presented the drone video of the project site. The EAC observed that the housekeeping of th< 
project site is not adequate. PP needs to undertake housekeeping very seriously and needs to ubmit < 

housekeeping plan involving appropriate measures to be implemented on regular basis. 

Reply: 

The concern ofHon ' blc EAC over the House keeping issues have been addressed on very serious mode. 
It is respectfully submitted that after the concern of Hon ' ble EAC, NlPL has constructed 4 new sheds t r storin! 
the row material inside the plant. Presently, 4 new and 2 exiting a total of 6 sheds arc availab le inside thf plant th< 
details of which arc as follows: 

SN 
Name of shed 

Area (acers) 

Storage material 

"' J•l' .~ I"- u ,, ,,. 1 r r1. 11 " r ,, n 1 I , -t ,ru • 
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SI.No. Observation 

Storage capacity 

I 

Shed- I 

1.1 

~oal 

25000 T 

~ 

~hed-2 , 3, 4 

0.95 

!Pellet 

25000 T 

3 

Shed-5 

0.7 

Dolo char 

18000 T 

4 

~hed-6 

0.5 

Sponge 

30000 T 

~ 

~hed-7 

0.2 

~harcoal 

10000 T 

All Internal roads and drains have been made into Pacca. The detail breakup of road feature is listed in he belov 
table; 

SN 
Road feature 
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Sl. No. Observation 
Completed 

I 

~MS culvert to 3 no Gate 

300x l2 m 

t2 

Coal Hopper to Coal shed No-03 

200x12 m 

3 

jcoal shed No-03 to DRI 100 TPD towards store 

44x8m 

~ 

IPH Load out RMP Area 

20x20.3 m 

~ 

!Main Gate to SMS Calvert 

30x20m 

~ 

!Patches between 100 to 350 TDP DRI area 

30x20m 

7 

Admin to Main gate 

300xl5m 

~ 

!Admin To Power plant 

80x6m 

~ 

!Power plant to Material Handling Area 

75mx15 

10 

pthers utilities 

Aurlr~·,s I.C. D''-'15 inn f·.1ml~lr; nl lrr :rrun~ ,, r>l F ,,. c - 1 etncJ r;11n1iliP Ch;Jn>le 
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r----------------------------------------------------------------------------------------. 

Sl. No. Observation 

300mx20m 

Total area made pucca 

1379m 

Action Taken for Pollution contromng Measures 

• Material handling unit store raw material in such a way that heap should not be higher than 5 meter tc 
prevent tire and smog. 

• NlPL has taken action and ensure that the top of truck must me covered with tarpaulin to avoid spillage o 
dusting of row material. It is also ensured that trucks are not over loaded as well as there is n spillage 
during transportation. 

• Construction of road & RCC Pucca flooring has been done in the material handling area. 
• Continuous water sprinkling system has been installed in the sheds to prevent dusting, fire & smok . 
• Proper drainage system has been provided in all storage area. I 
• Dry fog system has been installed in the material handling area to supress the dust emission. 
• NIPL has developed regular sweeping of dust from internal and main road and also ensure that there i: 

adequate space for free movement of vehicles. 
• An onsite emergency plan has been prepared and implemented in the material handling unit. 

Action plan for Pollution contromng Measures 

• Installation of collection tank in the material handling area so that water drained from sprinkling & runoff i: 
collected at a common tank and can be reused after screening. I 

• Development of systemic approach for regular cleaning and wetting of the floor area within the pre 1iscs. 
• Development of fixed pipe network with sufficient water storage and pump to prevent fugitive emissior 

during loading/unloading. 
• NIPL will construct compound wall all along periphery of the premises with minimum 9 meters h ight wit! 

dust containment cum suppression system in the material handling area. I 
• NIPL will develop three rows plantation w1th tall growing tress all along the periphery of the matcna 

handling premises, ms1de & outside of the prem1ses along with road 1 
Apart from the all these measures the company has been endeavouring for continual improvem t in tht 
pverall housekeeping of the plant. I 

8 The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, Raghunathpur v jllage at ; 
distance 0.7 km in West of the project site. Also there are other vi llages in the study area. The EAC OJPined tha 
Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitation of thc 
locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduct the dus 
pollution. 

Reply: 

As perKY A findings as well as ground truth verification, the villages nearby to the project site arc as fol ows: 

!Raghunathpur 

" 'U A 0\J'-,iLJ 1 

, .. lj I I rll 1 

,, 

Sl. No. 
Village 

Distance 
(Km) 

Direction 

L .... t I 
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St. No. 

~ 

~aipur 

~ 

Ratanpur 

4 

Kanki 

5 

Raimara 

6 

Manipur 

7 

Karangura 

~ 

Pidibera 

Observation 

0.25 

WEST 

1.0 

NORTH 

0.5 

WEST 

0.6 

EAST 

1.0 

EAST 

1.25 

NORTH EAST 

0.65 

SOUTH 

1.5 

Audr>"S<;' lA Drvrsrn1 Mi·w-tr 1 ,.,. lmrrunr1~1 t F-,-.,·31 il'HJ C I.P1iliP Chil'l~l~ 

lnr lrra P.-Hy.;,•ararr El ,.,.,..,, J.,r Baqlr r.J...,w Dt:llr- 1 'CIOO:i 
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Sl. No. 

1.50 

Observation 
NORTHEAST 

~ 

~aijnathpur 

2.0 

WEST 

10 

!Manoharpur 

1.5 

WEST 

II 

Tilepada 

I 

SOUTHWEST 

As per KY A findings as well as ground truth verification, the schools nearby to the project site are as foil ows: 

SI. No. 
Schools 

Distance 
(Km) 

Direction 

I 

~aghunathpur Middle School 

0.25 

West 

2 

IKunki Prathamik Vidyalaya 

0.5 

NE 

3 

Gidibera Primary School 

1.0 

Addrec.s. lA D·viSIOII fv1tm..:.lf) rJ r\l-ill•"lll'111 fit F J t:···;J ,-,·Jd L J•p ~I-' ..... I',J'I ) ..... 
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r ~J 
Sl. No. Observation 

NW 

4 

Bankipur Primary School 

1.0 

s 

5 

Nav Prathamik Vidyalaya, Karunga 

1.0 

SE 

6 

Ramaira Primary School 

1.8 

E 

7 

Kandra High school 

2.5 

sw 

8 

Gurukul World Primary School 

2.3 

s 

9 

!Rajendra Public School 

2.75 

s 

10 

IHurang Middle School 

3.3 

sw 

Addr,o,c,<,: lA 0 vr~ ion Mmrslrf ,,f f'"nvrrunrn>'-r I Fn·c,,t <Jnd r;lrm. rtP Ch;:tn>lt: 
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SI. No. Observation 
Detailed environmental safeguard measures to minimise the impact on the habitation of the locals nd thes1 
sensitive areas have been described in Remediation Plan. 

Apart from the above green belt development has been planned all along the plant boundary to mitigate t e proJec 
impacts on these habitations and sensitive areas. 

More over the plant is envisaged to follow ZERO LIQUID DISCHARGE concept. 
9 The EAC deliberated on the certified compliance report of IRO and observed that IRO has observed par ial I non 

compliance of conditions. PP shall submit the copy of A TR submitted to IRO along with closure rep • rt on th1 
non-compliances obtained from JRO, MoEFCC. 

Reply: 

Based on the recommendation of Hon' ble EAC, the point-wise ATR dated 20.09.2023 was submit d to th1 
Regional Office Ranchi with a request to issue closure report. Copy of the A TR is uploaded along~ ith Am 
Reply. 
Based on the plant visit, dated 27.09.2023 the IRO, Ranchi has issued CCR on 12.10.2023. Copy of th~ CCR i: 
uploaded alongwith ADS Reply. 
The CCR has noted Being Complied but further action is needed in one condition and has noted Parti all' 
Complied in one condition. 
With regard to condition of Green Belt Development it was noted Partially Complied but action being taken fo 
compliance. 
The PP has taken immediate action on it and A TR against the noted conditions and the ATR is submitte~ to I RO 
Ranchi vide letter dated 19.10.2023. Copy of the ATR along with acknowledgement of receipt from lR p, Ranch 
is uploaded alongwith ADS Reply. 

10. The PP shall prepare a Village Adoption program consisting of need - based community development act ivitie: 
and submit an undertaking for adoption of villages including the name of villages. 

Reply: 

Village Adoption program consisting of need- based community development. 

Adoption of Raghunathpur Village 

~aghunathpur 

Village 
Distance 

(Km) 

Direction 

0.25 

WEST 

Undertaking w.r.t to Village adoption is uploaded alongwith ADS Reply . 
11 The EAC warned the Consultant and advised that Consultant to guide the PP properly for complian~e of EC 

conditions etc . 
12 The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the r vision o 

the application incorporating the desired information. 

Written submission by the PP: 

1. During the meeting, based on the deliberations made by the EAC, the project proponent through email dated 
08 . 11 .2023 submitted the following information: 
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~1. No. Details sought Reply 
1-

Revised CCR details The same is updated at para 48.4.19 above 
I. 

Violation Penalty details The same is updated at para 48.4.17 above 
I. 

NGT Court case details and The same is updated at para 48.4.18 above 
I. Orders 

Compliance to CEPI Guidelines The same is updated at para 48.4.20 above 
I. 

Justification for high PM values PM10 values have been found exceeding 80 g/mj at 
I. following 3 locations. 

l. Near Project Site (Raipur)- 86 g/m3 
2. Kandra - 90 g!m3 

3. Gamharia - 86 g/m3 

These considerably high values may be attributed 
mainly due to the vehicular emissions, industrial 
activities and other commercial activities in the area. 
However, all these values are within the stipulated limit 
of 100 g!m3. 

Road Map for Carbon The PP has submitted the details of carbon footprint 
I. Sequestration and carbon sequestration along with the mitigation 

measures to reduce carbon footprints. 

3.4.3. Deliberations by the committee in previous meetings 

Date of EAC 1 :04/09/2023 
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Deliberations of EAC 1 : 
Deliberations by the Committee 

I . The Committee noted the following: 

I. The EAC was appraised that "an application vide Application No. 426 of 2021 was filed before the Hon 'ble 
National Green Tribunal, Principal Bench, New Delhi against the Nilachallron and Power Ltd. Ratanpur stating 
that the company is operating Sara ike Ia plant for the last many years in violation of the environmental norms. 
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crops 
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge kiln and 15 
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC or CTE. 
Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visited the Unit 
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated 
17.01.2023 , the lRO, MoEF&CC, Ranchi conducted the site visit and forwarded the certified compliance report 
of earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard." The 
EAC is of the opinion that PP shall submit the complete details of the case with each directions [Tabular Fonn], 
along with the latest status and clarification on the allegations made by the applicant in the aforementioned 
application to Hon 'ble National Green Tribunal , Principal Bench, New Delhi. PP shall also submit the 
compliance of the Joint Committee report. 

2. The EAC noted that there are multiple court cases/ directions from statutory bodies against the project. PP shall 
submit brief of each case I direction along with the updated status and compliance of the court orders and 
directions [Tabular Form]. 

3. The EAC deliberated on the remediation plan and the natural and community resource augmentation plan 
prepared against the violation and is of the opinion that the plan is not appropriate and quantitative assessment 
needs to be revisited and revised remediation plan and the natural and community resource augmentation plan 
shall be submitted. 

4. The EAC observed that there is no proper Engineering drawing of a layout. lt is missing area statement, index 
etc. The PP shall prepare 3 separate drawings as a layout details. In Drg I PP shall cover Road networking, Plan 
Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Parking, with 
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any point. It shall have proper 
looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP shall show a 
layout indicating road networking, Existing Green belt and proposed Green Belt with its % against plot area 
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench mark, Road 
network and drainage network along road side with drainage flow , disposal of drainage flow at lowest point with 
invert level etc. Further PP to show RWH details in the same drawing with calculations. 

5. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to 
address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to 
address all the issues. The EAC advised PP to revise the action plan as per Ministry's O.M. dated 30.09.2020. 

6. The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and still 
proper greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt 
development and then apply for expansion. 

7. The Consultant presented the drone video of the project site. The EAC observed that the housekeeping of the 
project site is not adequate. PP needs to undertake housekeeping very seriously and needs to submit a 
housekeeping plan involving appropriate measures to be implemented on regular basis. 

8. The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, Raghunathpur Village at 
a distance 0.7 km in West of the project site. Also there are other villages in the study area. The EAC opined that 
Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitation of 
the locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduce the dust 
pollution. 

9. The EAC deliberated on the certified compliance report of IRO and observed that IRO has observed partial I 
non-compliance of conditions. PP shall submit the copy of A TR submitted to IRO along with closure report on 
the non-compliances obtained from IRO, MoEFCC. 

I 0. The PP shall prepare a Village Adoption program consisting of need - based community development activities 
and submit an undertaking for adoption of villages including the name of vi llages. 

II . The EAC warned the Consultant and advised that Consultant to guide the PP properly for compliance of EC 
conditions etc. 

12. The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the revision of 
the application incorporating the desired inf01mation. 
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J 3s-
3.4.4. Deliberations b the EAC in current meetin s 

Deliberations by the Committee 

I. The Committee noted the following: 
2. The instant proposal is for expansion of existing sponge iron plant through installation of 2 X 600 TPD DRI 

kilns along with install ation of Steel Melting Shop (3 X I 0 T & 4 X 15 T Induction Furnaces with matching LRF 
& CCM and Metal Recovety Plant) , Rolling Mill (2,30,000 TPA) and 49 MW (37 MW WIIRB based + 12 MW 
AFBC based) capacity Captive Power Plant - under violation. 

3. The existing project was accorded environmental clearance Ref. F. No. J-11 0 II /662/2008-IA-11(1), dated 
24.12.2009. Consent to Operate for the existing unit was accorded by Jharkhand State Pollut:on Control Board 
vide lr. No.JSPCB/HO/RNC/CT0-14798208/2023/986 dated 06.06.2023. The validity of CTO is up to 
30.06.2024. 

4. The EAC, constituted under the provision of the ElA Notification, 2006 comprising Expert Members/domain 
experts in various fields, examined the proposal submitted by the Project Proponent in desired fonnat along with 
EIA/EMP reports prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the 
Project Proponent. 

5. The EAC noted that the Project Proponent has given an undet1aking that the data and i fonnation given in the 
application and enclosures are tme to the best of his knowledge and belief and no information has been 
suppressed in the ErA/EMP reports. If any part of data/information submitted is found to be false/ misleading at 
any stage, the project will be rejected and Environmental Clearance given, if any, will be revoked at the risk and 
cost of the project proponent. 

6. The Committee noted that the EIA reports arc in compliance of the ToR issued for the project, reflecting the 
present environmental status and the projected scenario for all the environmental components. The Committee 
deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee 
suggested that the storage of toxic/explosive raw materials/products shall be undertaken with utmost precautions 
and following the safety norms and best practices. 

7. The EAC also took into consideration the drone survey of the project site and kml tile on the Google Ea11h 
presented by the project proponent along with DSS of the project site on PARIVESH and made following 
deliberations accordingly. 

8. The Committee observed that the instant proposal is in violation as below: 

• M/s. Nilachal Iron & Power Limited (NIPL) applied for Environmental Clearance (EC) for proposed expansion 
of its existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns 
along with Beneficiation Plant for Iron ore (IX0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting Shop 
(2x25 T + 4x 15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant 
(4xl6.5 MVA),Briquette plant for Chrome Ore (lx30 TPH), Oxygen plant (100 TPD) and 82 MW (57 MW 
WHRB based + 25 MW AFBC based) Captive Power Plant at Ratanpur-Kandra Village, Gamharia Block, 
District Saraikela-Kharsawan, Jharkhand. Accordingly. Terms of Reference (TOR) issued by MoEF&CC., Ref. 
File No. J -l!Oil/662-2008-IA II (I)), dated 06.09.2020 and TOR was amended on 12.02.2021, Amendment due 
to change in WHRB based CPP capacity from 38 MW to 45 MW. However, due to COVID - 19 pandemic, 
number of local residents lost their job and there was a huge demand of employment. To cope with the 
unprecedented socio-economic situation, the company was al most compelled to commence part of the project 
implementation of its above mentioned expansion proposal, which was violation of ETA Notification, 2006 and 
its subsequent amendment. 

I. Penalty Calculation 

In compliance of Hon ' ble NGT order, dated 05.01 .2023 , JSPCB imposed penalty Rs. 5,36,32,000 against violation , 
as per EIA Notification, 2006 and its subsequent amendments. (Penalty amount was calcul ted as per SOP of the 
O.M. ofMoEF&CC, dated 07.07.2021). 

PENALTY CALCULATION 

Penalty = I % of the Project Cost + 0.25% of the turnover 
= 1% of Rs. 419.03 Crores + 0.25% of Rs. 469.16 Crores 
= Rs. 4.1903 Crores + Rs. 1. 1729 Crores 

Addlh5. lA n .hl,ln rJmi tr 
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/3£, 

= Rs. 5,36,32,000 /-

Penalty amount was determined based on the calculation mentioned in the MoEF&CC O.M. dated 07.07.2021 
(i.e. 1% of the total project cost under violation plus 0.25% of the total tum over for the period of operation after 
implementation) 

I. Remediation Plan 

-
Sl. Environment Activity Description Physical Target (Year Wise) 
No. Component 

pr Part 2"0 Part 3ro Part Tot 
(6 Months) (6 Months) (6 Months) (Rs. In 

1 Land Environment 

A Assistance to fanners To the fanners To the fanners To the fam1ers of 
by providing seedlings, of ofRaipur Ratanpur 
manure and Raghunathpur 
Biofertilizers 

BUDGETARY 2 2 1 ~ 

PROVISION (Rs. in 
Lakhs) 

B Providing Bund maker, To the fanners To the fanners To the farmers of 
Ridger, plough for of ofRaipur Ratanpur 
agriculture purpose to Raghunathpur 
the fam1ers 

BUDGETARY 2 2 I ~ 

PROVISION (Rs. in 
Lakhs) 

2 Air Environment 

A Repairing/Concreting Roads Roads Road (Repairing) 
of village roads for (Concreting) in (Concreting) in in Village 
better connectivity in Village Village Manoharpur 
the villages. Pcndebcra, Raghunathpur, 

Dumra Gidhibera 
BUDGETARY 15 10 2 2' 

PROVISION (Rs. in 
Lakhs) 

B J.11~.venue Plantation, 5,000 saplings 3,000 saplings 2,000 saplings in 
Plantation Ill Schools, 111 in Pindebera, Dumra, 
Health centres etc. Raghunathpur, Kunki Manoharpur 

Raipw·, 
Ratanpur 

BUDGETARY 2.5 1.5 1.5 5. 
PROVISION (Rs. in 

Lakhs) 
c Solar Panels in schools Schools in Schools in Schools in Dumra 

Raghunath pur, Bankipur, and I-I urang 
Kunki , and Rama ira and 
Gidhibera Kandra 

BUDGETARY 4 3 1.5 8. 
PROVISION (Rs. in 

Lakhs) 
3 \Vater Environment 

A Renovation of village Raghunathpur Manoharpur , I pond from 
ponds (Includes and Dumra 1 pond Raipur village 
Cleaning I desiltation, Baijnathpur from each 
concrete Lining and 1 Pond from village 

'"'· ch '" A !JIV ,,, 11,, ·r ·,. .,, .ll I • l .... 
r '' ' 
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St. Environment Activity Description Physical Target (Year Wise) 
No. Component 

pt Part zn<t Part 3r<1 Part To1 
(6 Months) (6 Months) (6 Months) (Rs. In 

plantation) each village 
BUDGETARY 5 5 2 1: 

PROVISION (Rs. in 
Lakhs) 

8 Rain water harvesting Raghunathpur- Gidhibera - I Bankipur- I pits 
pit in schools 2 pits and pits I lurang - I Kandra - I pit 

Kunki- 2 pit pit 

BUDGETARY 10 5 5 21 
PROVISION (Rs. in 

Lakhs) 

c Drinking water Raghtmathpur Dumra llealth Schools in 
facilities at schools I and Gidhibera Centre, School Bankipur,Kandra 
anganwari kendra and (2 schools and I and Anganwari and Hurang 
health centre Anganwari 

Kendra) 
BUDGETARY 1.5 1 1 3. 

PROVISION (Rs. in 
Lakhs) 

4 Noise Environment 

A Providing ENT related 
cquipmcnts in Dumra 
Health Centre. 

BUDGETARY 5 ~ 

PROVISION (Rs. in 
Lakhs) 

B Hearing Aid to the 
Oldage Citizens 

BUDGETARY 2 I 3 
PROVISION (Rs. in 

Lakhs) 
4 Biological Environment 

A Adoption of Land 111 

nearby area for 
development of green 
belt 

BUDGETARY 10 11 
PROVISION (Rs. in 

Lakhs) 

Total 

-
1. Natural & Communitv Resource Au!!mcntation Plaq 

-

St. Activity Description Physical Target (Year Wise) 
No. 1st Part zna Part 3ra Part To1 

(6 Months) (6 Months) (6 Months) 

1 Installation of Bio-degradable waste 
converter (Make: Reddonatura, Capacity: 
75 
kg/day) - Common for Raghunath pur, 
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Sl. Activity Description Physical Target (Year Wise) 
No. pr Part 2"0 Part 3ru Part Tot 

(6 Months) (6 Months) (6 Months) 

Raipur and Ratanpur. 
BUDGETARY PROVISION (Rs. in 5 5 

Lakhs) 

2 Providing 3R Waste Containers at schools, 
health center and Anganwari Kendra to 
facilitate Swachh Bharat Mission. 

BUDGETARY PROVISION (Rs. in I 0.25 0.25 t.: 
Lakhs) 

3 Veternary Clinic facility in Raghunathpur 
Samudaik Bhawan 

BUDGETARY PROVISION (Rs. in 2 2 2 6 
Lakhs) 

4 Renovation of Community Hall Raghunathpur & Durnra & 
Raipur Manoharpur 

BUDGETARY PROVISION (Rs. in 3 3 6 
Lakhs) 

5 Renovation of School building Raghunathpur & Dumra & 
Kuinki Hurang 

BUDGETARY PROVISION (Rs. in 4 2 6 
Lakhs) 

6 Development of Play ground at Raipur 

BUDGETARY PROVISION (Rs. in I I 
Lakhs) 

7 Sanitary unit renovation in Health Centre I Raghunathpur & Dumra& 
schools Kuinki Hurang 

BUDGETARY PROVISION (Rs. in 3 3 6 
Lakhs) 

Total 31. 

-

I. Summar~ !JI B.~m~di!.lti!:!D flan. Natural & CommuniQR.fiQurtc_Am~menta.tiruL.fian 

S.No. Aspects Budget (Rs. In Lakhs) 
1. Estimated Cost on remediation· plan based or 104.50 

the damage assessment due to violation 
2. Natural & Community Resource Augmentation P lan 31.50 

Total 136.00 

. The Committee deliberated on the damage assessment report comprising of remediation plan and natural and 
community resource augmentation plan and found it satisfactory. 

I. The total project area is 34.80 Ha (86.00 Acres) [Private land: 59.78 Acres and Govt. Land: 26.32 Acres]. This 
land is under the possession of the company. 

2. The EAC noted that the project is located in Critically Polluted Area and also deliberated on the submitted 
mitigation plan in accordance to CEPI guidelines as detailed in para 48.3 .20 above. The EAC is of the opinion 
that the mitigation plans shall be strictly implemented. 

3. There is a rich habitation near the project site including the vi llages, schools and other sensitive areas within the 

ll jl ll I 
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study area of the project site. The EAC is of the opmwn that PP shall prepare and strictly implement the 
environmental safeguard measures to minimise the impact of the project activities on these sensitive areas. 

4 . Subarnarekha River is t1owing at a distance of about 3.5 kms. in North direction w.r.t the Project Site. Besides, 
there are several ponds I small nallas existing within the study area. The EAC is of the opinion that water body 
shall not be disturbed. Mitigation measures w.r.t. safeguarding the water body shall be prepared and 
implemented. 

5. Existing Water requirement is 620m3/day which is obtained from Swarnarekha river. The water requirement for 
the proposed project is estimated as 2, 110 m3/day . Thus total of 2730 m3/day of water will be required post 
expansion. Out of which 2355 m3/day of fresh water requirement will be obtained from Swarnarekha river and 
the remaining requirement of 375 m3/day wi ll be met from recycled water in process. The EAC deliberated on 
the water requirement and found is satisfactory. 

6. The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and is of 
the op inion that the mitigation measures to minimise the pollution shall be strictly implemented. 

7. The EAC noted that there arc court case against the project as detailed in para 48.14.18 above. The EAC 
deliberated on the orders of the court. 

8. The PP has submitted that they have developed green belt in an area of 8.85 Ha (2 1.86 acre) comprising of 
22,000 saplings. Total Green belt area will be 13 .92 Ha ( 34.40 Acres), i.e . 40% of the total project area, after 
expansion. The EAC deliberated on the greenbelt layout plan along with action plan and the budget earmarked 
and is of the opinion that the greenbelt development shall be completed in a period of I year. 

9. The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project 
and found them to be satisfactmy. 

I 0. The Committee also deliberated on the public hearing issues along with revised action plan submitted by the 
proponent to address the issues raised during the public hearing and found it satisfactory. 

II. The EAC deliberated on the certified compliance report of IRO, A TR submitted by PP and the review reports of 
IRO, MoEFCC and is of the opinion that PP shall strictly comply with the observations ofiRO. 

12. The EAC deliberated on the submission of ADS reply by the project proponent and found it satisfactory. 
13. The EAC also deliberated on the written submission of the project proponent and found it satisfactory. 
14. The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the 

ElA Notification. 2006, as amended from time to time and accordingly made the recommendations to the 
proposal. The Experts Members of the EAC found the proposal in order and recommended for grant of 
environmental clearance. 

15. The environmental clearance recommended to the project/activity is strictly under the provisions of the EIA 
Notification 2006 and its subsequent amendments. It docs not tantamount/construe to 
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed under any 
other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project. The project proponent shall 
obtain ncccssaty permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and 
the Air (Prevention and Con trol of Pollution) Act, 198 1, as applicable from time to time, from the State Pollution 
Contro l Board, prior to constmction & operation of the project. 

16. The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-! projects and observed 
that some of the specific conditions stipulated so far in the previously recommended EC projects are common 
and app li cable to most of the projects in general. In view of the same, the General Conditions (in case of EC 
projects) have been revised through reallocation of these common conditions from specific to General 
Conditions (in case of EC projects) . Accordingly, the instant project is also being stipulated with the modified 
Generai conditions. 

Recommendations of the Committee: 

I. In view of the foregoing and after detailed deliberations, the committee recommended the instant proposal tor 
grant of Environment Clearance subject to uploading the written submission on portal under the provisions of 
EIA Notification , 2006 subject to the stipulation of fo llowing specific conditions and general conditions as per 
the Ministty 's Office Memorandum No. 22-34/20 18-TIT dated 9/8/20 18 based on project specific requirements: 

3.4.5. Recommendation of EAC 

Recommended (Subject to submission of requisite information/ documents) 

3.4.6. Details of Environment Conditions 

'I 
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3.4.6.1. Specific 

I N/A 

3.4.6.2. Standard 

3(a) Metallurgical Industries (ferrous and non ferrous) 

Statutory compliance 

The Environment Clearance (EC) granted to the project/ activity is strictly under the provisions of the EtA 

I. 
Notification. 2006 and its amendments issued from time to time. It does not tantamount/ construe to approvals/ 
consent/ permissions etc ., required to be obtained or standards/conditions to be followed under any other 
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project. 

2. 
Thi s Environmental clearance is granted subject to final outcome of Hon 'ble Supreme Court of India, Hon ' ble 
lligh Court, Hon ' ble NGT and any other Court of Law, if any, as may be applicable to this project. 

Air Quality Monitoring and Preservation 

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor 
stack emission as well as 04/06 Nos. Continuous Ambient Air Quality Station (CAAQMS) for monitoring AAQ 
parameters with respect to standards prescribed in· Environment (Protection) Rules 1986 as amended from time 

1. to time. The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these 
systems from time to time according to equipment supplier specification through labs recognized under 
Environment (Protection) Act, I 986 or NABL accredited laboratories. (case to case basis small plants: Manual; 
Large plants : Continuous and their no's.) 

The project proponent shall carryout Continuous Ambient Air Quality monitoring for common/criterion 
parameters relevant to the main pollutants released (e.g. PM I 0 and PM2.5 in reference to PM emission, and 

2. S02 and NOx in reference to S02 and NOx emissions) within and outside the plant area (at least at four 
locations one within and three outside the plant area at an angle of 120° each), covering upwind and downwind 
directions. 

3. 
The project proponent shall monitor fugitive emissions in the plant premises at least once in every quarter 
through laboratories recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories. 

4 . 
Sampling facility at process stacks and at quenching towers shall be provided as per CPCB guidelines for 
manual monitoring of emissions. 

Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points including 
5. fugitive dust from all vulnerable sources, so as to comply prescribed stack emission and fugitive emission 

standards. 

6. 
The project proponent shall provide leakage detection and mechanized bag cleaning facilities for better 
maintenance ofbags. 

7. 
Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop floors , 
roofs , regularly. 

8. 
Ensure covered transportation and conveying of raw material to prev<:nt spillage and dust generation; Use closed 
bulkers for carrying fly ash. 

9. 
Recycle and reuse iron ore fines, coal and coke fines , lime fines and such other fines collected in the pollution 
control devices and vacuum cleaning devices in the process after briquetting/ agglomeration . 
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10. 

The project proponent use leak proof trucks/dumpers carrying coal and other raw materials and cover them with 
tarpaulin. 

11. 
The proj ect proponent shall provide primary and secondary fume extraction system at all heat treatment 
fu.maccs . 

12. Wind shelter fence and chemical spraying shall be provided on the raw material stock pil es. 

13. 
Design the ventilation system for adequate air changes as per prevailing nonns for all tunnels, motor houses, Oil 
Cellars. 

14. Pollution control system in the plant shall be provided as per the C REP Guidelines ofCPCB. 

The project proponent shall adopt the Clean Air practices like mechanical collectors, wet scrubbers, fabric filters 
(bag houses), electrostatic precipitators, combustion systems (thermal oxidizers) , condensers, absorbers, 

15. 
adsorbers, and biological degradation . Controlling emissions related to transportation shall include emission 
controls on vehicles as well as use of cleaner fuels . Sufficient numbers of additional truck mounted Fog/Mist 
water cannons shall be procured and operated regularly inside the project premises and also in the sun·ounding 
villages to arrest suspended dust in the atmosphere. 

16. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored at regular intervals. 

17. 
Water Sprinklers/Water mist system shall be installed near raw material yards, operational units and other 
strategic locations to control fugitive emissions from the plant. 

18. 
The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 and measures shall be 
undertaken as per the submitted action plan. Efficient Air monitoring equipment shall be instatled. 

Following additional arrangements to control fugitive dust shall be provided: a. Fog I Mist Sprinklers at all on 

19. 
bulk raw material storage area (at the transfer points) like Iron Ore, Coal and for Fly Ash and simi lar solid waste 
storage areas. b. Proper covered vehicle shall be used while transport of materials. c. Wheel washing mechanism 
shall be provided in cntty and exit gates with complete recirculation system. 

Air Quality Monitoring and Preservation in case of Ferro Alloy Plants 

1. Briquetting and Jigging plant shall be installed in Ferro Alloys Plant. 

2. 
The PP shall minimize the evaporation losses in jigging operation to less than l 0% using suitable advanced 
process. 

, 
The 4th hol e extraction system shall be provided in the Sub Merged Arc Furnaces and EAF. .). 

Industry is going to use silica quartz in large quantities and going to produce Silica Manganese and Ferro 
Silicon alloy steel. Therefore, it is necessary to control silica/quartz exposures at production Departments, not 

4. only emission nonns as per Indian Factories Act. The permissible limit for silica/quartz should be within l 0 
mg/m3 for total dust as per Indian Factories Act. Therefore, it is recommended to monitor persona l and area 
exposures for silica quartz dust in the process plants. (in case of Silica Manganese and Ferro Silicon alloy steel) 

5. No Ferro-chrome production shall be carried out without prior Environmental clearance from MOEF&CC. 

Air Quality Monitoring and Preservation in case of Aluminium Smelter I Aluminium Refinery 

l . Adopt measures to recover fluoride gas from electrolytic cells and recycle the same in the process . 

2. Practice usc of low-sulphur tars for baking anodes 
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3. 
Adopt dry scrubbing combined with incineration in order to control emisslOns of tar and volatile orgamc 
compounds (VOCs). The waste heat shall be recovered from the nue gases of incinerator. 

4. Make efforts to increase the life of pot lining through better construction and operating techniques. 

5. Recycle alumina dust collected in ESPs installed in calcincr. 

6. Design the pot roofs with louvers and roof ventilators 

Air Quality Monitoring and Preservation in case ofDI Pipe 

Ductile Iron (DI) plant shall have the following provisions: a. Bag filter for Zn coating and Mg converter area. 

l. 
b. Wet scrubbers in paint and bitumen coating area. c. Bag Filter in Cement lining area. d. PTFE dipped bags 
shall be used in the plant. e. PM emissions from BF in Zinc coating area shall be 5 mg/Nm3. f. ETP with 
recycling facility shall be included. 

Air Quality Monitoring and Preservation in case of BOF 

I. Basic Oxygen Furnace (BOF) gas shall be cleaned dry 

Water Quality Monitoring and Preservation 

The project proponent shall install 24x7 continuous effluent monitoring system with respect to standards 

1. 
prescribed in Environment (Protection) Rules 1986 as amended from time to time and connected to SPCB and 
CPCB online servers and calibrate these system from time to time according to equipment supplier specification 
through labs recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories. 

The project proponent shall monitor regularly ground water quality at least twice a year (pre- and post-
2. monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through Jabs 

recognized under Environment (Protection) Act, 1986 and NABL accredited laboratories. 

3. 
Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the prescribed 
standards. 

4. 
Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy 
rains and to check the water pollution due to surface run off 

5. Tyrc washing facilities shall be provided at the entrance of the plant gates. 

6. Water meters shall be provided at the inlet to all unit processes in the steel plants. 

7. 
The project proponent shall make efforts to minimise water consumption in the steel plant complex by 
segregation of used water, practicing cascade use and by recycling treated water. 

The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be installed and there shall be 
8. no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Treatment Plant. Suitable 

measures shall be adopted for sewage water handling to ensure no contamination of any kind of water body. 

All stockyards shall have impervious flooring and shall be equipped with water spray system for dust 
9. suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be 

implemented as per the action plan submitted in E1A/EMP report. 

10. 
Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the 
EIA/ EMP report. 

Water Quality Monitoring and Preservation in case of Rolling Mills 
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.. 
1. 

The project proponent shall provide the ETP for effluents of rolling mills to meet the standards prescribed in 
G.S.R 277 (E) 3 1st March 20 12 (applicable to IF/EAF) as amended from time to time. (in case of rolli ng mill s) 

2. 
Cold Rolling Mill (C RM ), color coating and galvani zi ng plants shall have CETP to treat and recycle the treated 
water from CRM complex . Sludge generated at CRM ETP shall be sent to TSDF. (in cas of cold rolling mills) 

Water Quality Monitoring and Preservation in case of Alluminium Shelter 

1. 
Reduce water consumption in bauxite benefi ciation and alumina refinc1y by concentrating the solids In the 
tailings. 

Noise Monitoring and Prevention 

Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and Control) Rules, 2000 
1. and amendments thereof~ and report in thi s regard shall be submitted to Regional Officer of the Ministry as a 

pa11 of six-month ly compliance report. 

2. 
The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz. 75 dB(A) 
during day time and 70 dB( A) during night time. 

Energy Conservation Measures 

1. Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide covers for open top ladles. 

2. Restrict Gas tla1ing to < 1% . 

3 . 
Provide solar power generation on roof tops of bui ldings, fo r solar light system for all common areas, street 
lights, parking around project area and maintain the same regularly; 

4. Provide LED lights in their offices and residential areas. 

Energy Conservation Measures in case of Reheating F urnace 

1. Ensure installation of regenerative/recuperative type burners on all reheating furnaces. 

2. 
The project proponent shall provide waste heat recovery system (pre-heating of combustion air) at the tl ue gases 
of reheating furnaces . 

3. Practice hot charging of slabs and billets/blooms as far as possible. 

4. Ensure install ation of regenerative type burners on all reheating furnaces 

Energy Conservation Measures in case of Blast Furnace 

1. 
Blast Furnaces shall be equipped with Top Recovery Turbine, dry gas cleaning plant, stove waste heat recovery, 
cast house and stock ho use venti lation system and slag granu lation faci lity . 

Energy Conservation Measur es in case ofDRT K ilns (Sponge Iron) 

1. The proj ect proponent shall provide waste heat recovery system on the DRl Kilns. 

2. The dolochar generated shall be used for power generation. 

~ Tar shall be recovered from producer gas and shall be sold to registered processors and phenolic water shall be 
.) , 

incinerated in A fter Bum Chamber (ABC) of DRT kilns . 
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4. The PP shall implement the guidelines on sponge iron plants issued by the CPCB/SPCB in this regard. 

Waste Management 

I. 
Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil. Oil collection trays 
shall be provided under coils on saddles in cold rolled coil storage area. 

2. Kitchen waste shall be composted or converted to biogas for further use. 

3. Used refractories shall be recycled as far as possible. 

l 00% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and brick manufacturers 
4. for further utilization and Memorandum of Understanding in this regard shall be submitted to the Ministry's 

Regional Office. 

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified Single Use Plastic (SUP) 
items with effect from 01 /07/2022. In this regard, CPCB has issued a direction to all the State Pollution Control 
Boards (SPCBs)/Pollution Control Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification 
published by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is available at 

5. https: //cpcb.nic.in/technical-guidelines-3/. All the project proponents are hereby requested to sensitize and 
create awareness among people working within the Project area as well as its surrounding area on the ban of 
SUP in order to ensure the compliance of Notification published by this Ministry on 12/08/2021 . A report, along 
with photographs, on the measures taken shall also be included in the six monthly compliance report being 
submitted by the project proponents. 

6. A proper action plan must be implemented to dispose of the electronic waste generated in the industry. 

Solid waste utilization: a. PP shall install a slag crusher to convert steel slag into aggregate for usc in 

7. 
construction industry, fine sand for use as flux in steel plant, sand in brick making and as lime in cement 
making. b. PP shall recycle/reuse solid waste generated in the plant as far as possible. c. Used refractories shall 
be recycled as far as possible. 

Waste Management in case of Sinter Plant 

SMS slag after metal recovery in waste recycling facility shall be conditioned and used for road making, railway 

I. 
track ballast and other applications. The project proponent shall install a waste recycling facility to recover 
metallic and flux for recycle to sinter plant. The project proponent shall establish linkage for 100% reuse of 
rejects from Waste Recycling Plant. 

2. Carbon recovery plant to recover the elemental carbon present in GCP slurries for use in Sinter plant shall be 
installed. 

3. Waste recycling Plant shall be installed to recover scrap, metallic and flux for recycling to sinter plant and SMS. 

Waste Management in case of Aluminium Smelter/ Aluminium Refinery 

I. 
A plan for 100 % utilisation of red mud generated shall be implemented. Under the Plan, MOU with shall be 
signed with potential buyers including cement companies for supply of red mud. 

The red mud generated from the project shall be stored in the red mud pond lined with impervious clay prior to 
usc to prevent leakage, designed as per the CPCB guidelines with proper leachate collection system. Ground 

2. water shall be monitored regularly all around the red mud disposal area and report submitted to the Regional 
Office of the Ministry. Proper care shall be taken to ensure no run off or seepage from the red mud disposal site 
to natural drainage. 

Green Belt 
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I. 
The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for 
reduction of the same including carbon sequestration by trees . 

Project proponent shall submit a study report on Decarboni sation program, which wou ld essentially consist of 
company's carbon emissions, carbon budgeting/ balancing, carbon sequestration activities and carbon capture, 

2. 
use and storage and offsetting strategies. Further, the report sha ll also contain time bound action plan to reduce 
its carbon intensity of its operations and supply chains, energy transition pathway from fossil fuels to 
Renewable energy etc. All these activities/ assessments should be measurable and monitor able with defined 
time frames. 

3. 
Greening and Paving shall be implemented in the plant area to arrest so il erosion and dust pollution from 
exposed soil surface . 

Public Heal"ing and Human Health Issues 

I. 
Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster 
Management Plan shall be implemented. 

2. 
The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work 
zone and provide Personal Protection Equipment (PPE) as per the norms. 

Provision shall be made for the housing of construction labour within the site with all necessary infrastructure 

3. 
and facilities such as fuel for cooking, mobile toilets, mobi le STP. Safe drinking water, medical health care. 
creche etc. The housing may be in the form of temporary structures to be removed after the completion of the 
project. 

4. Occupational health surveillance of the workers shall be done on a regular basis and records maintained. 

All the commitments made towards socio-econmic development of the nearby villages shall be satisfactorily 
implemented. The action plan based on the social impact assessment study of the project as per the EMP in 

5. accordance to the Ministry's OM dated 30.09.2020 shall be strictly implemented and progress shall be 
submitted to the Regional Office of MoEF&CC. PP shall adopt nearby vi llages and prepare and implement a 
robust plan to develop them into model villages in next 10 years. 

Environment Management 

The project proponent shall comply with the provisions contained in this Ministry's OM vide F.No. 22-65/2017-

I. 
IA.lll dated 30/09/2020. As part of Corporate Environment Responsibility (CER) activity, company shall adopt 
nearby villages based on the socio-economic survey and undertake community developmental activities in 
consultation with the village Panchayat and the District Administration as committed. 

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The 
environmental policy should prescribe for standard operating procedures to have proper checks and balances 

2. 
and to bring into focus any infringements/deviation/violation of the environmental I forest I wildlife norms I 
conditions. The company shall have defined system of reporting infringements I deviation I violation of the 
environmental I forest I wi ldlife nom1s I conditions and I or shareholders I stake holders. The copy of the board 
resolution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report. 

3. 
A separate Environmental Ce ll both at the project and company head quarter level , with qualified personnel 
shall be set up under the control of senior Executive, who will directly to the head of the organization. 

4. 
Performance test shall be conducted on all pollution control systems every year and report shall be submitted to 
Integrated Regional Office of the MoEF&CC. 

Miscellaneous 

I . The project proponent shall make public the environmental clearance granted for their project along with the 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

-

environmental conditions and safeguards at their cost by prominently advertising it at least in two local 
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in 
addition this shall also be displayed in the project proponent's website permanently. 

The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local 
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in tum has 
to display the same for 30 days from the date of receipt. 

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions, 
including results of monitored data on their website and update the same on half-yearly basis. 

The project proponent shall monitor the criteria pollutants level namely; PMl 0, S02, NOx (ambient levels as 
well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a 
convenient location for disclosure to the public and put on the website of the company. 

Action plan for developing cmmecting and internal road in terms of MSA as per IRC guidelines shall be 
implemented 

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated 
environmental conditions on the website of the ministry of Environment, Forest and Climate Change at 
environment clearance portal. 

The project proponent shall submit the environmental statement for each financial year in Form-V to the 
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as 
amended subsequently and put on the website of the company. 

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and 
final approval of the project by the concerned authorities, commencing the land development work and start of 
production operation by the project. 

The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report, 
commitment made during Public Hearing and also that during their presentation to the Expert Appraisal 
Committee. 

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of 
Schedule-I species) shall be implemented in consultation with the State Forest Department. The implementation 
report shall be furnished along with the six-monthly compliance report to the concerned Regional Office of the 
MoEF&CC. 

The PP shall put all the environment related expenditure, expenditure related to Action Plan on the PH issues, 
and other commitments made in the EIAIEMP Report etc. in the company web site for the information to 
public/public domain. The PP shall also put the information on the left over funds allocated to EMP and PI-I as 
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for 
the information to public/public domain. 

No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of 
Environment, Forests and Climate Change (MoEF&CC). 

Concealing factual data or submission of false/fabricated data may result in revocation of this environmental 
clearance and attract action under the provisions of Environment (Protection) Act, 1986. 

The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not 
sat is factory. 

The Ministry reserves the right to stipulate additional conditions if found necessary . The Company in a time 
bound manner shall implement these conditions. 
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The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project 
16. authorities should ex tend full cooperation to the officer (s) of the Regional Office by furnishing the requisite 

data I information/monitoring reports. 

17. 
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as 
prescribed under Section 16 of the National Green Tribunal Act, 2010. 

3.5. Agenda Item No 5: 

3.5.1. Details of the proposal 

Expansion of existing steel plant -M. S Ingots/Billets from 59400 TPA to 155000 TPA; Rc-Rollcd product 
through hot charging based rolling mill from 56,430 TPA to 1,50,000 TPA by Indian Ispat Works Pvt Ltd 
located at plot no 36 (Part),37 & 38, Industrial area Rawabhata, Tehsil & District-Raipur (C.G) by INDIAN 
ISP AT WORKS PRIVATE LIMITED located at RAIPUR,CHHA TTISGARH 

Proposal For Fresh ToR 

Proposal No File No Submission Date 
Activity 
(Sl~hedule Item) 

IA-J-11011 /342/2023 -IA-
Metallurgical Industries 

JA/CG/JND I /442888/2023 
Il(IND-1) 

17110/2023 (ferrous and non ferrous) 
(3(a)) 

3.5.2. Project Salient Features 

[Proposal No. IA/CG/INDl/442888/2023, File No. IA-J-11011/342/2023-IA-11-(IND-1)] 
!Consultant: Parivesh Environmental Engineering Services; Valid upto: 11.11.20241 

1. 
2. 
3. M/s. Indian !spat Works Pvt Ltd has made an application online vide proposal no IA/CG/INDl /442888/2023 

dated 17.10.2023 along withtheapplicationin prescribedformat(CAF, Form - 1 Part A & B),copyofpre­
feasibility report and proposedToRs for undertaking detailed EIA shtdy as per the EIA Notification, 2006 for the 
project mentioned above. The proposed project activity is listed at schedule no. 3(a) Metallurgical Industries 
(fenous & non-ferrous), under Category "A" of the schedule of the EIA Notification, 2006 and attracts general 
condition s located proximity to Critically Polluted area as identified by the CPCB ffrom time to time and 
appraised at Central Level. 

1. Name of the ElA consultant: M/s. Parivesh Environmental Engineering Services [List of ACOs with their 
Certificate I Extension Letter No: NABET/EIA/2124/IA 0092 (Rev.02); valid till 11.11.2024, as on November 7, 
2023]. 

Details submitted by Project proponent 

I. The project of M/s. Indian !spat Wr-rks Pvt Ltd at plot no 36 (Part),37 & 38, Industrial area Rawabhata, Tchsil & 
District-Raipur (C.G) for "Expansion of existing steel plant -M. S Ingots/Billets from 59400 TPA to 155000 
TPA; Re-Rolled product through hot charging-based rolling mill from 56,430 TPA to 1,50,000 TPA. 

I. The proposal was considered during the 43th meeting of the EAC for Industry-! sector held on gth - 9th 
November, 2023. The deliberations and recommendations ofEAC are as follows: 

f.\rJdr,.ss A [11\'ISII,n tc1inistr{ ,· Fn~1r .nnr.-r,t Fo·est Wld Cltf'rdiP Ch<JnyE: 1-'age 110 of 471 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 426 OF 2022 

IN THE MATTER OF: 
Dasai Munda & Ors. Applicant 

Versus 

State of Jharkhand & Ors. Respondent 
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH 

NEW DELHI 

O.A. NO. 426 OF 2022 

IN THE MATTER OF: 

Dasai Munda & Ors. Applicant 

Versus 

State of Jharkhand & Ors. Respondents 

REPLY ON BEHALF OF THE RESPONDENT NO.6- NILACHAL 
IRON AND POWER LTD. TO THE ORIGINAL APPLICATION 

MOST RESPECTFULLY SHOWETH: 

PRELIMINARY SUBMISSIONS/ OBJECTIONS 

1. At the outset, the Answering Respondent deni es ~ach and every 

contention, averment or submission made in th e Application in 

seriatim. The absence of denial of any submission/ averment may 

not be construed as an admission, unless specifically admitted 

therein . The present reply is being liled by the Authorised 

Representative. 

A copy of the Board resolution along with the Power of Attorney is 

attached herewith and marked as ANNEXURE R-1 (Colly). 

2. The present Application is riddled wi th false averments. is based on 

grave misrepresentation and active concealment of facts. The 

Plaintiff has come before this Hon"blc Court with unclean hands and 

mala lidc intent to prejudicially affect the business of the 

Respondent No. 6. It is vehemently deni ed that the Answering 

Respondent is engaged in any activity which is causing toxic 

emissions resultantly damaging the crops and the environment. The 

said allegations are outrageous and are outrightly denied. 
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3. That furthermore , attention of this Hon'ble Tribunal is drawn to the 

inspection report dated 11 .09.2022 prepared by the NGT mandated 

Committee. The Report has brought forth, after thorough inspection. 

the !'actum of the adherence to environmental norms by the 

Answering Respondent. ll is relevant to mention that the Committee 

has not once mentioned that there is any violation of any statutory 

requirements or that there is any environmental damage being 

caused. The Answering Respondent has actively complied with or is 

in the process of complying with all recommendations or the 

Committee as has been submitted before this Hon"bl e Tribunal in a 

separate reply to th~.: report . It is prayed that the contents thereof be 

read herein as being true and correct and are not repeated herein in 

great dctai I. 

4. That for proper adjudication of the O.A. it is essential to bring 

before this lion ' ble Tribunal certain facts pertaining to the 

Respondent No.6 and the matter in issue. 

1. That the Respondent No . 6- Nilachal Iron & Power Ltd. 

(hereinafter referred to as Nilachal) with its regi stered office 

in Kolkata and \.Vith its plant operating from village ··· 

Ratanpur, PO and PS - Kandra, Jharkhand \.Vas established on 

06.05.2002 . Initially 350 TPD kiln vvas commissioned and 

date of its commercial production was 01.04.2005. M/s Jai 

Balaji Group took over the ownership of Nilachal in :2007. 

The Answering Respondent applied tor and obtained the 

Consent to Establish and the Consent to Operate i. e. the Crt: 

and CTO on 17.12 .2003 and 04.02.2005 respect ively. It is 

submitted that the Answering Respondent is diligent about 
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ensuring that it has applied fix rem!\vals of relevant CTOs as 

and when required under law. 

1\. copy of the Consent to Establish and the Consent to 

Operate dated 17.12 .2003 and 04.02.2005 respectively are 

attached hereto and marked as ANNRXURE R-2 (Colly). 

11. Subsequently Nilachal applied for EC for expansion of M/s 

Nilachal Iron & Power Ltd. Th~ said EC was granted on 

24.12.2009. Pursuant to grant" of the aforesaid EC N ilachal 

commissioned I 00 x 2 TPD Kilns in 2010. Thus, from its 

inception the Answering Respondent has adhered to the li.l\\ 

of the land in its operations. 

A copy of the letter dated 24.12.2009 granting Environment 

Clearance to Nilachal is attached hereto as ANNEXURE R-3. 

111. In March. 2018 then: was again a change in management and 

ownership of Nilachal when S.M.Niryat Pr ivate Limited took 

over Nilachal. After taking over Nilachal's ownership in 

2018. 12 MW (WHRB) power plant was commissioned for 

"'hich EC was not required. 12 MW (WHR8) Power Plant 

started generating power in Jan 2021. 

IV. That N i Jachal thereafter intended to expand the existing 

Sponge Iron Plant (350 TPD) into Integrated Steel Plant alnng. 

with Captive Power Plant. It is submitted that the proposed 

expansiOn is expected to increase the employment potentia! 

and may lead to migration to surrounding areas and 

consequent setting up or new inhabitant centres supporting 

life and livelihood of more local inhabitants thereby 

increasing economic activity in local area and contributing to 

the growth of local economy. As per predictions. manpower 
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to the tune of 1700 persons will be required for the plant 

operations and as per the established norm of the 1\ nsvvcring 

Respondent, efforts will be made to utilise location population 

as far as reasonably possible. For the purpose of operating the 

expanded Plant, the Answering Respondent was under legal 

obligation for obtaining a fresh Environment Clearance for 

such expanded portion. 

v. In furtherance of the expansJOn, it is submitted that the 

Environmental Impact Assessment has already been 

completed and it is now pending approval/ grant of the 

Environmental Clearance. The ·rerms of Rctcrcnce ''ere 

issued by the Ministry of Environment, Forest and Climate 

Change (Impact Assessment Division) vide Ref J-

11011 /662/2008-IA.Ir(l) dated 06 .09.2020 and thcreatler a 

Public llcaring was also conducted on 27.0lJ.2021. The 

minutes of the Public llcaring have been fonvarded by the 

Jharkhand Pollution Control Board to the MoEFCC on 

25. I 0.2022 . It would not be out of place to mention that the 

Applicant was not in allendance at the public hearing to raise 

any objections . 

A copy of the Terms of Reference was issued by the Ministry 

of Environment, Forest and Climate Change (lmpuct 

Assessment Division) dated 06.09.2020 is attached hereto and · 

marked as ANNEXURE R-4. 

A copy or the letter dated 25 . 10.2022 by thL' .lharkhand 

Pollution Control Hoard forwarding the Minutes of meeting of 

public hearing conducted on 27.09.2021 is attached hereto 

and marked as ANNEXURE R-5 (COLLY). 
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l~ 
v1. Thus. the plant is at present di\'ided intn t\\'o portions: the 

existing steel plant and the expanded steel plant. It is most 

emphatically submitted that the existing steel plant has been 

operating with proper EC since 2009 itself. That furthermore. 

the Answering Respondent has already applied for the t.::c for 

the expanded portion of the plant and the same is in advanced 

stages of consideration as is evident from the preceding 

paragraph. It is most emphatically stated on record that the 

expanded plant is not in commercial operation. 

v11. That in addition to obtaining proper clearances and sanctions. 

the Answering Respondent has also made all efforts to ensure 

that its operation docs not cause any damage to the 

surrounding environment. 

v111. It is submitted that the Answering Respondent has planted 

around 5900 saplings of trees within the premises and along 

the boundary. Furthermore, all spare land has been covered 

with grass and shrubbery. At present at least 20% of the area 

has been covered with plantation. The Answering Respondent 

has also deployed water tankers and sprinkkrs to curb am 

emissions that may damage the environment. 

Pictures showing the new planted saplings are attached hereto 

and marked as ANNEXURE R-6. 

Pictures showing deployed water tankers and sprinklers arc 

attached hereto and marked as ANNEXURE R-7. 

IX . In Addition to the above, the Ambient Air Quality (AAQ) is · 

also being closely monitored. 

monitored by a 

The AAQ was previously 

third-party consultant 
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named ENVIROCHECK. Via an engagement letter dated 281
h 

September 2022N I PL has engaged USR Enviro for testing of 

'"Ambient Air, Fugilive Emission. Noise. Groundwater. 

Swface water and Harvesting Pond' and that USR Enviro has 

engaged a third party consultant by the name oi'"Asia Enviro 

l .ah" us <1 sub-consultant to monitor "Ambient Air 

Quality" tor Nl PL via a sub-consultancy agreement betvveen 

USR Enviro and Asia Enviro Lab dated 28'" Seplember 2022, 

with N I PL's consent. 

A copy of the engagement letter dated 28.09.2022 is attached 

hereto and marked as ANNEXURE R-8. 

The third party consultants gives bi-annual reports on data 

monitoring as said above. i.e .. once in every 6 months. Nl Pl. 

has complied with the '·Environmental Monitoring Plan"' 

lormulated and recommended by the third-party consultant. A 

team uf approximately 6 members of the third-part> 

consultant vvork on testing and monitoring uf ··Ambient Air. 

Fugitive Emission. Noise, Groundwater. Surface water and 

Harvesting Pond". Dr. Balwant Kumar. Manager 

(Environments). appointed by N ilachal I ron and Po\\W 

Limited is currently liaising with the third-party consultant 

and looking into certain other environmental compliances 

1ssues. The appointment detail Is attached 111 the 

ANNEXURE R-9. 

x. It is submitted that the Answering Respondent is a lavv­

abiding company and goes over and above the confines of law 
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to ensure th:.ll it not only complies vvith the environment 

standards but also contributes to the Society. 

XI. It is put vn record before this Hon"ble Tribunal that the 

Answering Respondent presently employs about I 000 

workers. labourers and officials directly and an additional 

1200 workers, labourers and officials indirect!\·. The 

i\nS\Vering Respondent has employed I 00% or thus~.: \\ ho 

have sord their land to the former for the various projects 

undertaken by it or their suitable nominees. Moreover. the 

indirect employment opportunities created for Nilachal"s plant 

tn the unskilled and semiskilled categof) retains 

resources/manpower from surrounding local villages. 

XII. The Answering Respondent works in tandem with the 

rl'cognizcd union . Further. the Answering Respondent ·s \\ ~lg\: 

structure is tixed taking into consideration certain inputs 

received from the said union apart from complying with all 

applicable labour laws of the county to make the \vage 

structure as pro workers and labourers as is reasonably 

possible. 

x111. It is submitted that the Answering Respondent has provided 

:.1111 bulance van for patients in nearby villages. organized 

medical camps like eye-check up and cataract operation 

camps on multiple occasions. school bus t(>r schol>l going 

children locally. The CSR activities are undertaken and are 

being carried out by the Answering Respondent on regular 

basis, keeping in mind the requirements that come up from 

time to time. For instance, during the prevalence of the 

COV£0 pandemic the Answering Respondent was engaged in 
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distribution or medical kits. food pach:ts de. lor which the 

Deputy Commissioner. Seraikela had issued to us a letler of 

appreciation. A copy of the letter of appreciation issued 

Deputy Commissioner. Seraikela is attached hereto and 

marked as ANNEXURE R-10. 

x1v. It is submitted that in addition to its CSR activities the same 

facility . along with villagers attending the aforesaid medical 

camps, \Vas provided to certain wnrkers or the Ansvverinl.! 

Respondent who were in need of the services. Moreover. the 

management of Nilachal has taken various pro-employee/ 

worker steps from time to time. lor illustrative purposes and 

as one such example the system or pick and drop or 

vvorkers/employees organized by the Answering Respondent 

through bus for those who are interested in availing the 

l"acility. paid for by the Answering Respondent. 

Some pictures showing CSR Activities of the Respondent No. 

6 are attached hereto as ANNEXRE R-11. 

REPLY ON MERITS 

It is submitted that the Answering Respondent has sutticicntly 

controverted the false allegations of the Applicants in the preceding 

paragraphs and it is prayed that the same he read hcn.:in as bl:ing true 

and correct and are not being repeated lor the sake or bn:vity. 

1-4. The contents of Prara 1-4 an: absolutely \'vTong and denied. It 

is Yehemently denied that any pollution substantially effecting 

the environment 1s being caused by the Ansvvering 

Respondent and is submitted that the inspection committee 
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\~ 
has observed in its report that only extremely negligible air 

pl)llution is being caused and even that is being controlled b) 

using of sprinklers etc. Further the joint committee has asked 

us to comply with certain recommendations which shall take 

care of even such negligible air pollution \\ hich Nilachal is 

actively complying with as has been elaborated in the 

aforesaid separate reply filed with respect to complianct: of 

joint committee report recommendations before this l-Ion 'h ie 

Tribunal. In addition it is absolutely denied that thcrL· has been 

any loss caused to the crops of the Applicants. It is submitted 

that the inspection committee itself noted that the soil of the 

surrounding areas is not polluted and thus. the said allegation 

is absolutely false and vexatious. Furthermore. it is denied 

that any activity contrary to the law or the land is bring 

performed by the Answering Respondent. The expanded plant 

is not in commercial operation till date and \\'ill not be till the 

Environment Clearance is received. The contents of the 

preliminary submissions/objections be read us part and parcel 

. of the present reply as the same arc not being repeated for the 

sake urbrcvitv. 

5. In light of the above, it is prayed that the present Application. 

· instituted pursuant to the letter dated 18 .06.202 1 of the Applicants is 

'>Yithout anv merit and be dismissed . 

6. The Answering Respondent reserves its right to file additional 

documents, raise additional grounds and pleas as and when 

permitted by this Hun "ble Tribunal. 
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Place: 
Dated: I "'·I"L· 2P'L"""L 

VERIFICATION: 

J )-) 

RESPONDENT NO. 6 

THROUGH ~) (~)Of @,~t__ . 
fl-~,c~· 

ASHIM SHRIDHAR & 
NIYATI PATWARDHAN 

ADVOCATES FOR RESPONDENT NO. 6 
B-4/ 227, GROUND FLOOR 
SAFDARJUNG ENCLAVE 

NEW DELHI- 110029 
MOBILE- +91-9971547353 

Email:ashim shridhar@hotmail.com 

Verified at this o~ day of J)(Z_L • , 2021.. 

I do hereby solemnly affirm and declare that I have read the 

contents of Para No. 1- ~ of the Written Statement/ Reply and 

state that the facts stated therein are true and cmrect to my 

knowledge and nothing material has been concealed therefrom. 

The Para No. \ to 6 are believed to be correct on the basis 

of the infmmation received from the Counsel. The Last Paragraph 

is a prayer made to this Honorable Court. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 1 · .. 
PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 426 OF 2022 

IN THE MATTER OF: 

., ,., ' .,..., ) y· , 'I )."/-.. c r -..JI> 

/ ... 

Dasai Munda & Ors. 

State of Jharkhand & Ors. 

~\. No:~ f C"l r g b I L "L_. 

(late ~ ·.:j •! "L. . '"'1 0~~ 

Applicant 

Versus 

Respondents 

AFFIDAVIT 

I, Sanjoy Ghosh, S/o Sri Santosh Kumar Ghosh aged about 58 years Rio 

1A/12, S.C. Path, City Center, Durgapur, Barddhaman City Centre, West 

Bengal- 713216, presently at Kandra, Seraikela Kharsawan, Jharkhand do 

hereby solemnly affirm and say on oath as follows: -

That I am the Authorised representative of the Respondent No. 6 

and I am fully conversant with the facts of the case and am thus 

competent to depose the present affidavit. 

That facts stated in the accompanying Written Statement/ reply are 

true and correct to the best of my knowledge and the same may 

kindly be read as part and parcel of this affidavit which for the 

purpose of brevity are not reproduced herein. 

3. That the accompanying Written Statement/ Reply has been drafted 

by my counsel under my instruction and I have perused the 

contents thereof. 
~-,r.:r~i,o <)__-::(____ 

W~-~--/ o:}J ,-v\ 
tih'aY_~~,Ka r , 

NOlARY 
R/\\~E.LLA 

SE KN3fS3WS' ' 
c;erai'<e\\3-
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VERIFICATION: 

contents of the above affidavit are true and correct to my knowledge, no 

part of it is false and nothing material has been concealed therefrom. 

DEPO~. NT 

/ff~ ~ 1 
(~1~~ 
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e )'t--11 
CIN-U27100VVB2002PLC094612 

,..... .·- ..•• . ...... __ "='-A.: ·;::-_-; -

REGD. OFFICE : 403, SAGAR TRADE CUBE 
104, S. P MUKHERJEE ROAD, KOLKATA-70026 

WEST BENGAL (INDIA) 
PMne . +91 033 40903510 to 3520 

E-mail · niplpower@gmai!.com 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE 
BOARD OF DIRECTORS OF NILACHAL IRON AND POWER LIMITED HELD AT THE 
REGISTERED OFFICE OF THE COMPANY AT 403 SAGAR TRADE CUBE, 104, S.P. 
MUKHERJEE ROAD, KOLKATA - 700026, on THURSDAY, lOth N_9VEMBER, 2022, 
COMMENCED AT 11.00 A.M. 

"RESOLVED THAT the board of directors, decided to given Registered power of attorney to Shri 
Sanjoy Ghosh, President- DRI, an authorized signatory of M/s Nilachal Iron and Power Ltd. (the 
"Company'') to be empowered to file on behalf of the Company to honourable National Green 
Tribunal, Delhi ("NGT"), objections/ reply to the inspection report dated 11th September 2022 
filed by the NGT mandated Joint Committee constituted vide NGT's order dated 25.01.2022, 
and to represent the Company in the matter of Dasai Munda & Ors. v. State of Jharkhand & Ors. 
in front of NGT and to do all acts related and ancillary to the same that are necessary including 
without limitation signing, attesting (and so on) of all documents required with respect to it." 

"FU RTHER RESOLVED that this resolution authorized the whole time director of the Company , 
Shri Deep Chand Lamba, to sign and execute the said Power of Attorney in favour of Shri 
Sanjoy Ghosh, President- DRI and that this resolution" 

"FURTHER RESOLVED that this resolution be communicated to the NGT and such other parties 
as may be required from time to time in connection with the above matter. 

"FURTHER RESOLVED that this resolution to remain in force until notice in writing or its 
withdrawal or cancellation is given to the concern department by the Company under his 
signature." 

I I Certified True Copy I I 
For, NILACHAL IRON & POWER LIMITED 

Director 

NILACHAL IRON & POWER LIMITED 

f)e.q {t._J--v-d. ~tvJ;~-. 
·Deep Chand Lat)lractor 
(DIN:06546108) 
Whole Time Director 

NILACf-lAL IRON & P"'W~R L''~ !TI= D 
) ' " ~ 

SOAJoy (;,~ 
Sanjoy Gho!ij_h .1 sed Signatory 

Authorised Signatory 

Works: Ratanpur, Kandra Chandil Road, Saraikela- Kharsawan, Jharkhand- 832402 (India) 
Phone: 7091099239, 7091095130, E-mail: nilachaltata@gmail.com • GSTIN : 20AABCN5428K1ZN 
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~~mtr 'l~ifi#\fltyt t~~ifsdii£Mi€i~ Nilachal Iron & Po: er Limited, ·~ tjOI~ffln 
~1corporated under the Companies Act, 1956 having its Registered Office at 402 gabJcir :trlt~ 0 7 

ube, 104, S.P. Mukherjee Road, Kolkata -700026 herein called " THE COMPANY" does 
ereby appoint Mr. Sanjay Ghosh S/o Mr. Santosh Kumar Ghosh with pennanent residential 

address as lA/12 S.C. Path, City Centeter, Durgapur (m. Corp), Bardhhaman, City Centre, West 
engal-713216 aged about 57 years holding Aadhar No. 316684591517, AN AUTHORIZED 
IGNATORY OF THE Company with designation as President- DRI, our true and lawful 
ttorney for a period of I year from the date of this POA empowered and Authorized to the 

following acts and deeds:-
1 

1. To file on behalf of the Company to honorable National Green Tribunal, Delhi ("NGT"), 
I objections/ reply to the inspection report dated 11th September, 2022 filed by the NGT 

mar1dated "Joint Committee" constituted vide NOT's order dated 25.01.2022 and to 
I represent the Company in the matter of Desai Munda & Ors. V. State of Jharkhand & 

Ors. in front ofNGT. 

2. To do in our name and on our behalf. all such acts, deeds and thing as are necessary or 
required in connection with or incidental or ancillary to the above including but not 
limited to signing, executing and attesting of all documents, representing the Company in 

1 front ofNGT, answering ofNGT's queries, if any and so on. 

' 

' I 

I 

i 

' / 
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1.)-}--
AND we hereby agree to ratify and confirm and do hereby ratify and confirm all 
acts, deeds and things lawfully done or caused to be done by our said Attorney 
pursuant to and in exercise of the powers conferred by this Power of Attorney and 
that all acts, deeds and things done by our said Attorney in exercise of the powers 
hereby conferred shall and shall always be deemed to have been done by us. 

IN WITNESS WHEREOF WE, NILACHAL IRON & POWER LIMITED, THE 
ABOVE NAMED PRINCIPAL, THROUGH SHRI DEEP CHAND LAMBA, 
HAVE EXECUTED THIS POWER OF ATTORNEY ON THIS 8TH DAY OF 
DECEMBER, 2022. 

For rN.\z~~~t{fL ~R?·~ 9. f9;w6 R l-T]) 
~ Lktr..~d- Lt---Mlo~ 

Witnesses: 
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i ' 

1tanp~;; . 

nJil~!~: . 

____ . _ _ _ 

... . ~ . - ·· ( ·r C 

J1·iARK1-iAND STATE POLLUTION CONTROL BOARD 
T .. '\. O:VISICN BUILDING (GROUND FLOOR), H.E.C., DHURW,\, RANpHI -8340()4 

· ·ehono.:240!3§52. 2403§51. Ep:Q651- 240385Q 

,· •. ;: , .·> :; i.•\f • \_: " .. ;i : :. -, ~ · I /)""1": ...... \~:::.:J. ) I (J -,. 
. ; 

No Obfoction Csrtltkate ur.dt:r section 2~ &. 26 of the Water (Prevention & Control of Pcllution) 
>-: ': , 19 I 4 and under section 2 1 of the Air (Prevention & Control of PollutiOP) Act, 1981. 

. :i.. RderenCG ~pplicz,tion no.112 dated 31;07.2002 of M/s. Nllach11l lrc;n & Power U:d., .SF 
r:..r'41 ,.,..~ 46 C Chowrai1Jh~ Road, Kolkatt. - 700071, for setting of Pt.-!snt for manuf~ct'- ring of 
s;pongo Iron Zit Plot No.: 79 to 302. Khata No.: 1 to 17, Mauza: R.:t.npur, P.O.Kandl'al, P.S: 
=--~raikel&, qlst: Saraikela.Tha Pf'oduction C!.pacity cl the Industry wiU be~ follows: -

350 TPO 

:· ·1 t1e facts stai::ed in the N.O.C ~pplicatlon & Project Repor1;; . 
•'} Provisions of relatad WlJtf¥ (Pr6it.& Conlraor"POirution}Act, 1974 & Air{Prev.& Control of Polluti011: 

Act, -1981. .. . 1 · ···-·' . 

:;) Check list based on Site lnspGction on date 08.11.2002. 
' 1 Sucrab!ry, lndustria.s D.lptt., Jhorkhand Government, R.anchi LSI:t.er no. - 217/Sll&i\>-a datiid 

83.!2 .2003 

'. N.O.C. In fevc-ur of unit, t,o,;erd on aite lnep.ection •n<Jf;sqs sia~ed in. the project r~por1, 
· ,.u.C. applic:Btittn is hcrab<y •H.:cord.d •ubj.ct lo the foUowin~ conditionto; -

; ; The un.t shall obtain consent to open~te from State Polllltlon Control Boord under section ;~s an< 
26 t-f tllOS Wetoc (Prov.& Co11trol of Pollution} Ad., 1974 and &6(.1:ion :tl il Alr (Prov.&. Contr1~ of 
'\ ': t:...-.:."\) Ad: , 1981 pnor tc. commls:£JonlnrJ of the pla_nt, 

, . l -rhe Unit shall inst2111 Effluent Treat.ment Piemt adoptlno ~ppropriete technology t-o trellt the 
wfll.t;n( to the stlJ~rd sti..,~iated. . . -

,,; } All t~n:.::S L!c;e.j ro.- .collectloit end tre:atmeflt-:Of·:effiUQflt ·shall t?e made. Impervious .bY providin•, 
adequ.:tte curr dnt ·c~~~~~ets/sto~e ~nrY/~ton~ sldb linin.g with i~k-proof rrnttarialo 

., ) The unit shall install watt3r , :.E:te.r to rneasvre the water consumed for different PIJ,~ ~s ·P~ 
the Woter (Pm~reiltlon :!1. C.:ntrol of Pollutiun} C4ISS Act, 1977. 

") The unit shaH ensure cont1nuous and Uf1intw-rupted P9W<V suppl~ .sy ~h$4 ~he pollutior. ~ontn 
system functictfls l . .minterruf)tediy. SspaiZila energy met~ shall be p;:ovided for the ~LUon 
control systems. 

~ ,. . . ' . ' . : . ~ . . .. . . 
yi} llle unit shall J~--Qr~de p.':>iluu..:.:n control S"rstems es and. v,-hsn ~w technok':"Jies ape -avat~ble 

~ 

.. ; ) The ur·, t shal! install Elen:rc St."Jtic Precipitator (ESP) to bring air p.:-Hut<mt from stl)ck to the 

pr;:>:o.G;<JeJ ~U1nda.-ds. 

;;l) The ~i{inL of Stacks(:: ) sh , II r..e as per norms of Canln!l Pollution Control Bol)r_!J. Neceii at"'/ 

1 -. ~·;; :. llU:o(::> J I;.!.J-.]~,- c!; ~~ p f,:h ; Qi'lii;shtJILbe f-1i 'D.'"'idaq .wit!) tha stlK:k ~ per norrr6 cf Centrn! Pc:u~i . 
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JHARKHAND STATE POLLUTION CONTROL BOARD 

T.A. Division Building (Ground Floor), H.E.C. Campus, Dhurwa, 

Ran chi -834004 

Phone: 2403852,2403851, Fax: 0651-2403850 

Ref. No. N-307 Date 17-12-2003 

No Objection Certificate under section 25 & 26 of the Water 

(Prevention & Control of Pollution) Act, 1974 and under Section 21 of 

the Air (Prevention & Control of Pollution) Act, 1981. 

1. Reference application no. 112 dated 31.07.2002 of M/s. Nilachal 

Iron & Power Ltd., SF Everest, 46 C Chowranghee Road, Kolkata -

700071, for setting of Plant for manufacturing of Sponge Iron at Plot No. 

79 to 392, Khata No. 1 to 17, Mouza Ratanpur, P.O. Kandra, P.S. 

Saraikela, Dist. Saraikela. The production capacity of the industry will be 

as follows : -

Sponge Iron- 350 TPD 

2. After considering : 

i) The facts stated in the N.O.C. application & Project Report; 

ii) Provisions of related Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21 of the Air (Prevention & Control 

of Pollution) Act, I 981. 

iii) Check list based on Site Inspection on date 06.11.2002. 
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iv) Secretary, Industries Deptt. , Jharkhand Government, Ranchi Letter 

no. 217 ISahiva dated 03 .12.2003. 

3. N.O.C. in favour of unit, based on site inspection and facts stated 

in the project report N.O.C application is hereby accorded subject 

to the following conditions :-

i) The unit shall obtain consent to operate from State Po11ution 

Control Board under section 25 and 26 of the Water (Prevention & 

Control of Pollution) Act, 1974 and under Section 21 of the Air 

(Prevention & Control of Pollution) Act, 1981 prior to 

commissioning of the plant. 

ii) The unit shall install Effluent Treatment Plant adopting appropriate 

technology to treat the affluent to the standard stipulated. 

iii) All tanks used for collection and treatment of effluent shall be 

made impervious by providing adequate current concrete I stone 

masonry I stone slab lining with leak-proof materials. 

iv) The unit shall install water meter to measure the water consumed 

for different purposes as per the Water (Prevention & Control of 

Pollution) Cess Act, 1977. 

v) the unit shall ensure continuous and uninterrupted power supply so 

that the pollution control system functions uninterruptedly. 

Separate energy meters shall be provided for the pollution control 

systems. 

vi) The unit shall upgrade pollution control systems as and when new 

technologies are available. 
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vii) The unit shall install Electro State Precipitator (ESP) to bring air 

pollutant from stack to the prescribed standards. 

viii) The height of Stacks(s) shall be as per norms of Central Pollution 

Control Board. Necessary port hub(s) ledder and platform shall be 

provided with the stack as per norms of Central Pollution 

ix) The unit shall provide Ambient Air Quality Report & Noise le~~l 

monitoring Report before commissioning of the Plant. The unit 

shall ensure that the Npoise level and --------- the prescribed limit. 

x) -------------- shall -------------- nOise pollution m and around the 

factory -------------- of C .P. C .B. 

xi) -------------- Plantation shall be made in every 15 meters width in 

zig zag way around the factory . . ... . 

xii) The unit shall prepare a plan of rain water harvesting within six 

months. 

xiii) The -------------- Fitter(s) of adequate capacity at Coal crushing in -

------------- Product separation and all transfer points of belt 

conveyer or at any other plant -------------- emission. 

xiv) The unit shall make pucca ( --------) haul roads within the premises. 

xv) The unit shall make arrangement for water spraying at all the------­

------- of raw materials I products and water. 

xvi) --------------to the Board within 3 months with--------------. 

xvii) The unit shall keep off raw materials and products under shed and 

fine (dusty) raw materials-------------- shed. 
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xviii) --------------conveyor------ shall be under covered shed. 

xix) The unit sha11 -------------- by 31.07.2004 and shall -------------­

shall be binding on the unit. The NOC is -------------- Industry 

Department, Government of Jharkhand to avoid delay. 

xx) The Jharkhand State Pollution Control Board reserves the right to 

reverse and I or and -------------- for the protection of Environment 

and to ensure pollution control --------------. 

xxi) --------------

xxii) The NOC is valid for a period of 6 months from the date of issue. 

Memo No ............ . Ran chi Dated ....... . 

-------------­............................ 

Member Secretary 
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JHARKHAND STATE POLLUTION CONTROL BOARD 

CONSTITUTED UNDER THE AIR (PREVENTION & CONTROL OF 
POLLUTION) ACT, 1981 

T.A. Division Building (Ground Floor), H.E.C. Campus, Dhurwa, 
Ranchi-834004 

Ref. No. 1 A/26131 A/C-III Date 0410212005 

EMISSION CONSENT ORDER 

With reference to the application dated 0311212004 of Sri R.K. 

Agarwal, MD M/s. Nilachal Iron & Power Ltd. Ratanpur, Kandra Chandil 

Road for consent under Section 21 of the Air (Prevention & Control of 

Pollution) Act, 1981 he I they is I are granted consent to operate his I their 

Industrial Plant at Ratanpur, Kandra - Chandil Road, Saraikela 

Kharsawan for the period from 0110212005 to 3010612005 with the 

following conditions : 

1. That he I they shall not make any alteration, addition, deletion or 

modification in the plant without the prior clearance from the board 

and shall also abide by the obligations under sections 22, 23 and 

31 A of the Air (prevention & Control ofPollution) Act, 1981 and 

shall further extent co-operation to the Board in performing its 

functions entrusted under sections 24, 25 and 26 of the Act. 

2. That, he I they shall comply with the requirements of rule 14 of the 

Environment (Protection) Rules, 1986, rules 4, 5 7, 9, 10 and 11 of 

the Hazardous Wastes (Management and Handling) Rules, 1989, 

and 2000, rules 4, 5, 7, 8, 10, 11, 12, 13, 15, 17 and 18 of the 

Manufacture, Storage and Import of Hazardous Chemicals Rules, 
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1989, and the provisions of the Public Liability insurance Act, 

1991, whichever is applicable. 

3. That, he I they shan monitor his I their emission(s) and ambient air 

quality from representative points regularly and shan maintain its 

quality in conformity with Board's standards and sha11 produce its 

proof, as and when asked for. 

4. That, he I they shan submit application for consent again 30 days 

before the expiration of the period of consent i.e. 30/06/2005 or 

within 30 days from the date of receipt of this order, whichever is 

applicable. 

5. He/they shall submit Environmental Statement by 30'h Sept. every 

year. 

6. The unit shall comply all conditions of NOC by 31 .3.05 failing 

which this consent order shall automatically remain canceled. 

7. If the proposed area is not declared Industrial Area I Zone by 

• 31.3.05, this order shall automatically remain canceled. 

To, 

Sri R.K. Agarwal, MD 

M/s. Nilachal Iron & Power Ltd. 

Sd/­

MEMBER SECRETARY 
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Ratanpur, Kandra- Chandil Road 

Saraikela Kharsawan 

Phone#: 309171 

Memo No. JA/2613/A ...... . Dated 04/02/2005 

Copy forwarded to the Regional OffiGer Jamshedpur for information and 

necessary action. 

MEMBER SECRETARY 
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F. No. J-11011/66212008-IA II (I ) 
Government of India 

· Ministry of Environment and Forests 
(I.A. Division) 

.faryavaran Bhawan 
CGO Complex, lodhi Road . 

New Delhl-110 003 

E-mail : pb.rastog!@nlc.tn 
Telefax: 011! 2436 7668 

To, /_ 
vh,~ Executive Director (Proje_ct & Te<;hnofogy) 
M/s Nilachal Iron & Power Ltd. 

Dated 24111 December. 2009 

5, Bentinck Street 
Kolkatta- 700 001, West Bengal 

E-mail : cpattnaik@jaibalajigroup.com I jbalaji@vsnl.net ; Fax No. : 033-22430021 ; 

Subject : Expansion of Sponge Iron Plant (350 TPD) into Integrated Steel Plimt. (0.7 
MTPA) alongwith Captive Power Plant (75 MW) at Ratanpur-Kandra Village, 
Gamharia Block, District S-ar-aikela Kharswan, Jharkhand by M/s Nilachallron & 
Power ltd. - Envlron~nt clearance reg. 

Ref. Your letter no. nil dated 151
h S_eptember. 2009. 

s:r. 
This has reference to your letter no. nil dated 15\n September. 2009 alongwith Form I, 

Pre-feasibility Report, draft Terms · of References, EINEMP, Public hearing report and 
subsequent clarifications furnished by you vide your letters .dated 11 1h & 131~ November. 2009 
for environmental clearance on the above mention-ed project. 

2.0 The Ministry of Environment and Forests has examined the application. It is noted that 
proposal is for the expansion of Sponge Iron Plant (350 TPD) into Integrated Steel Plant (0.7 
MTPA) alongwith Captive Power Plant (75 MW) at Ratanpur-Kandra Village , Gamharia Block, 

·District Saraikela Kharswan. Jhark~ndoy M/s Nilachallron &. Power Ltd. Existing plant area is 
57 acres. Total land ~cquired for expc!nsion is 176.33 acres. Pendrabera PF, Kanki PF. 
Basrapahar · P~. Palubera PF, Giddibera PF, Muskikudar PF, Tetuldanga PF, Poradih PF, 
Dalma PF. B?.ijnathpur PF, Baslikoachc PF zre located within 10 km radius of the project site. 
Dd!ma Reserve Forest is lo~ted at 8- km. No national park, wild life sanctuary, biosphere 
r,;1serve, wetland etc. are located within 15 km. area of the project site. Total cost of the project 
;s Rs. 1,350.00 Crores. Pollowing are the details of existing and proposed facilities : 

i .S . ~-. --· Plants ... ------ ---··r 
; ~~.: .. J__ ___ ... -~---.,----
1 1 1 Sponge Iron Plant 

-~-- -
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3.0 Sponge iron will be produ~ed in the DRI kilns by conventional process Iron ore will be 
reduced in biDst•furnaces with a hot gas. Proportioned mixture or iron ore concentrate and 
bentonite will be fed to disk pelletizer to produce green balls which will be fed to traveling grate, 
rotary kiln and annular cooler to produce iron pellets. Steel melting will be carried out in an 
electric arc furnace (EAF) and ladle furnace (LF). Casted billets/slabs will be manufactured in 
rolling mill . Heavy media·•cyclone technology will be adopted if) the coal benefiCiation plant 
Ferro alloy will be produced in submerged arc furnace (SAF) will be used in the. . 

4 .0 Electrostatic precipitator (ESP), dust settling chamber (DSC), . .fltler burning chamber 
(ABC), bag filters, ga9 cleaning plant (GCP), cyclone, multK:yclone, wef~scrubber type, dust'& 
extraction system with bag filter's, dust suppression system (dry fog type and water ~prinkler) 
will be provided to control air emissions. Total water requirement from Suvarnarekha Rivei'will 
be 19,200 m3/day. Etflu'ent treatment plant (ETP) will be installed to treat wastewater from 
various units and all the treated wastewater will be recycled I reused ror ash handling, dust 
suppression . and green bell development. No effluent will be discharged and ·zero' discharge 
will be adopted. Blast furnace slag will be granulated and provided to cement manufacturers. 
Ousl and sludge from blast furnace, dust from DRI plant, pellet plant, SMS, ferro alloy plant, and 
mill scales from rolling mill and casting machines will be reused in pellet plant. Fly ash will be 
used in cement rnCJking, brick making etc. Char from DRI Plant, coal rejects and fines from .coal 
washery will be used in AFBC boilers as fuel. SMS and ferro alloy slag will be disposed as per 
CPCB guidelines. · 

5.0 Public hearing/consultation meeting was conducted on 27u. August, 2009. 

6.0. The Ministry of Environment and1Forests hereby accords environmental ciear~nce to the 
above project u0qertfle provlsloiismEJ.Ai'Notiflcati6rn'fated f4" csepterriber, ~i5'06 suOjecfTC 
slrici compliance of '!tie rOifow1rig-s'pecTfic and general conditions: . 

A. SPECIFIC CONDITIONS : 

i) 

ii) 

iii) 

Compliance to all the specific"'and, general conditions stipulated for the existing spone 
iron plant by the CentraliState GoY!. shall be ensured and regular reports submitted to 
the Ministry and its Regional Office at Bhubaneswar .. 

Efforts shall be made to reduce RSPM l~ve ls in the ambient air and a time bound 
action plan shall be submitted. Continuous stack monitoring facilities for all the slacks 
shall be provided and sufficient Qir poUution control devices viz. Electrostatic 
precipitator {ESP), gat. c!eaning plant, cyclone, multi-cyclone; wet scrubber, bag fillers 
etc. shall be provided to keep the emission.levels below 50 mg/Nm3

. At no time, the 
emission level shall go beyond the prescribed standards. Interlocking facilities shall be 
provided so that process ~n be automatically stopped in case emission level exceeds 
the limit. 

·Electrostatic precipitator (ESP) sh~ll b~ provided to DRI kilns, pellet plant, CFBC boiler 
and waste heat recovery boiler (WHRB) .to control gaseous emissions within 50 
mg1Nm 3. Blast furnace shall be provided ~ith cydone/multi-cyclone followed by wet 
scrubber type gas cleaning plant (GCP) to control oust pollution. Bag filters shaH be 
provided to stock house to control dust emissions. Fume. extraction system with bag 
filters to steel melting shop (SMS), electric arc furnace (EAF}, ladle refining fvmace 
(LRF), ferro alloy plant and rolling mill shall be provided to control dust pollution. 
Recuperator system with high stack shall be provided to rolling mill. Data on. ambient 
air quality, stack emissions and fugitive emissions shall regularly submitted to the 
Ministry's Regional Office at Bhubaneswar, Jhark~an~ Pollution C~trol Board (JPCB) 
and Central Pollution Control Board (CPCB) once m s1x months. fV . · 
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iv) Hot gases from DRI kiln shall be passed through Oust Settling Chambe~-· (DSC) to 

remove coar~ solids and After Burning Ch~mber (ABC) to burn CO completely and 
used in waste heat recovery boiler (WHRB). ·The gas then shan be cleaned in ESP 
before leaving out into the atmosphere through 10 fan and stack. 

v) Proper and full utilization of DRI and blast furnace gases in power plant U$ll'ig heat 
~ecov&ry steam generators shall be ensured and no flue gases shaH be discharged . 
Into the air. · · 

vi1 The National Ambient Nr Quality Standards issued by the Ministry vide G.S.R. No. 
626(E) dated 16"' November, 2009 shall be followed. . 

vii) In-plant control measures for checking fugitive emissions from all the vulnerable 
sources. Bag filters shall be provided at intermediate bins/separation bulldi"9S; product 
storage silos, iron ore circuit, cooler discharge and raw materic1t handling sectiOn, stock 
house, grinding and material transfer and junction points etc. Dust extraction system 
with bag filters shall be provided to crusher house, screens, transferring chuteS~ 
junction towers, feed points below reclaim hoppers, pellet plant and blast furnace stociC 
house. Dust suppression system with dry fog type and water sprinklers shall be 
provided at coal handling and crushing area lo control fugitive dust emissions. Closed 
conveyers and closed crushing unit with water sprinkling system shall be provided to 

· suppress fugitive emissions from the coal washery. Further, specific. measures like 
asphalting of the roads .within premises shall be carried out to control fugitive 
emissions. Fugitive emissions. shall be· controlled, regularly monitored and records 
maintained. 

viii) Gaseous emission levels including seconda;y fugitive emissions from all the sources 
shall be controlled lo'oithin .the la!est permissible limits 1ssued by the Ministry and 
regularly monitored. Guidelines I Code of Practice issued by the CPCB shall be 
followed . New standards issued' by the Ministry for the sponge iron plant iil May, 2008 
shall be followed. ,-

ix) Vehiculm pollution due to transportation of raw material and finished product shalf be 
controlled. Proper arrangements shall also be made to control dust emissions during 
loading and unloading of the raw material and finished product. 

X) 

xi) 

xii) 

Tot~l water ~e9l!i.r.ft.llllt1JJ from S~!>erryre~ha ~i.v~r .wii. Q9l. exceed 19,200 m3/day and 
prior 'permission' for the drawl' ot 19,200 m)/day water from the. concerned department 
shall be obtained. Cooling tower blow down shall be taken to settling tank and useg fot 
dust suppression. The wastewater from gas cleaning plant (GCP) of blast furnace shall . 
be treated in an effluent treatment plant (ETP) and clarified walt::i reused in .GCP itself. 
The regeneration ,:wastewater from the demineralization (OM) plant shall be neutralized 
in a neutralization pi! and used. for dust s_uppression. The effluent from captive power 
plant shall be taken to ash p<)nd and reused for ash handling and slag granulation. The 
wastewater generated from SMS and rolling mill shall be taken to scale pit and reused 
for cooling and slag granulation. The wastewafer ·frori'l coal washery after recovery of 
fine!'. shall be re-circulated. 

f;fforts shall be made to make use of rain water harvested. If neeCed, capacity of the 
reservoir shall be enhanced to meet the maximum water requirement. Only balan~ 
water requirement shall be met frOm other sources. 

'Zero' effluent discharge shall be strictly followed and no wastewater shall be 
discharged outside the premise.s. Domestic wastewater shall be . treated in sewage 
treatment plant (STP) and used for green belt development. (v' 

. . ·' --- .. 
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xiv) 

XV) 

xvi) 

xvii) 

xvii1) 

xix) 

xx; 

l ~) 

4 
T~ watl!r consumption shill! not exceed 16 m3fTon of Steel as per prescribed 
standard . 

Regular monitoring of infl~nt ~nd effluent surface, sub-surface and grouncl water shall 
re ensured and treaied wastewater shaH meet the norms prescribed by the State 
Pollution Control Board cif ~sc:ribed Linc!ei' the E(P) Act whichey~r are. more stringent. 
Leachate study for the effluent generat&(j and analysis shall also be regularly carried 
out and report submitted to the Ministry'~ Regional Office at BhW>eneswar, Jhanchand 
SPCB and CPCB. . . . 

Char from DRI Plant, ~,rejects and fines ft.om coal washery shall be used in Ai=BC 
boilers as fuel. l.ron ore. flUxes •. mill scale from rolling mlli etc. shall be recycled to 
sinter plant to produce sihter. 

All the char froirt DRI plant shall be utilized in AFBC boiler of power plant and no char 
shall be disposed off anywhere else: AFBC boiler shall be installed simultaneously 
alongwith the DRI plant to ensure full utilization of char from the beginning. ··All the 
blast furnace (BF) slag shall be granulated and provided to cement manufacturers for 
further utilization. SMS. slag .and kiln accretions shall also be properly utilized properly. 
All the other solid waste including broken refractory mass shall be property disposed . 
off in environment-friendly manner. Dust and sludge from blast furnace, mill scales 
from rolling mill and casting machine~ · and dust from DRI planl, pellet plant, SMS, ferro 
alloy plant shall . be reused in penet pl~nt. Oily waste and spent oil shall be provided to 
authorized recyclerslreprocessors. ~. 

· All the slag (ferro alloy, bJast furnace slag etc.) shall be used for land filling inside the · 
plan! or used as bulldillg. material · only · after passing through Toxic Chemical 
Leachability Potential (TCLP) test. Toxic slag shall be disposed in secured landfill as 

·per CPCB guidelines. Otherwise, hazardous substances shall be recovered from the 
slag and output waste ai1d be dispoi'ed·in secured landfill as per CPCB guidelines . 

Slag produced in Ferro-Manganese (Fe-Mn) production shall be used in manufacture 
Silico-Manganese (Si-Mn). 

Proper utilization of fly ;)Sit shall be en~ured as · per Fly Ash Notification, 1999 and 
subsequent amendmeFit in 2003. All the fly ash and blast furnace slag shall be 
provided to cement and b~ manufacturers for further utilization and 'Memorandum of 
Understanding' shall be submitted to the Ministry's Regional Office at Bhubaneswar 
within 3 months of issue of this letter . . 

Proper handling, storage; . utiliZation and disposal of all the solid waste shall be 
ensured and regular report regarding toxic metal content in the waste material and its 
composition, end use of solidlhazardou~ waste shan be submitted to the Ministry's 
Regional Office at Bhubaneswar, Jharkhand SPCB anQ CPCB. 

xxi) A time bound action plan ~II be submitted to reduce solid waste, its proper utilization 
and disposaL · · · 

xxii) A Disaster Management Plan shall be prepared and a copy submitted to the Ministry's 
Regional Office at BhUbaneswar, Jharkhand SPCB and .CPCB within 3 months of 
issue of environment clearance letter, 

xxiii) As proposed., green belt shclll be developed in 60 acres (34 %) out of total 176.33 acre 
area within and around the plant premises as per the CPCB guidelines in consultation 
with DFO.fV 

' 
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XXV) 

5 
Prior permission from the State Forest Department shall be taken rega·rding likely 
impact of th._ . .rxpansion of the proposed steel plant on the reserve forests. Measures 
shall be taken to prevent impact of particulate emissions I fugitive emissions. if any 
from the proposed plant on the surrounding reserve forests viz. Pendrabera PF. Kanki 
PF, Basr.apahar PF, Palubera PF, Giddibera PF, Muskikudar PF, Tetuldanga PF, 
Poradih PF. Dalma PF. Baijnathpur PF, Baslikoacha PF and Oalrria Reserve. Forest 
local~ Within 10 km radius of the project. Further, Conservation Plan for the 
conservation of wild fauna in consultation with the State Forest Department shall be 
prepared and implemented. 

All the recommendations made in the Charter en Corporate Responsibility for 
Environment Protection (CREP) for the Steel Plants shall be implemented. 

xxvi) All the commitments made to the public during the Public tfearing I PubHc Consultation 
meeting held on 27ltt August, 2009 shall be satisfactorily il'l1}5"1emented by allocating 
separate budget to implement the same. 

xxvii) Rehabilitation and Resettlement Plan for the project affected population including 
tibats, if any, shall be implemented as per the policy of the State Govt. In consultat.ion 
with the State Govt. or Jhar1<hand. Compensation paid in any case shall not be less 
than the norms prescribed under the National Resetllement and Rehabilitation Polley, 
2007. . 

xxviii) The company shall provide housing for construction labour within the site with all 
necessary infrastrueture and facilities such as fuel for cooking, mobile toilets, mobile 
STP, safe drinking water, !lledical health care. creche etc. The housing may be in the 
form of tempc.rary structures to be removed after the completion of the project. 

B. GENERAL CONDITIONS: 

i. The project auth()ritles must strktly adhere to the stipulations made by the Jhar1<hand 
Pollution Control Board (JPCB) and·the State GovernrneQt. 

ii. No further expansion or modifical1ons in the plant should be carried out without prior 
approval of the Ministry of Environment and Forests . 

iii. 

iv. 

v. 

! "-

The gaseous emissions. from various process units shall conform to the load/mass 
based standar~s notified by this Ministry on 19'" May, 1993 and standards prescribed 
from ·time to time. The state Board m·ay specify more stringent standards for the 
relevant parameters keeping in view the nature of the industry and its size and 
location. ·· 

At least four ambient air quality monitoring stations shalf be established in the 
downward direction as well as where maximum ground level concentration of PM,o, 
Pl'vh.s. S02 and NOx-are anticipated in consultation with the Jharkhand PCB. Data on 
ambient air quality 2nd stack emission should be regularly submitted to this Ministry 
including its Regional Office at Bhubaneswar and the Jharkhand PCB/CPCB once in 
six months. 

Industrial wa-stewater shall be properly collected. treated so as to conform to the 
standards prescribed under GSR 422 (E) dated 191~ May, 1993 and 31a~ Decemqer. 
1993 or as amended form time to time. The· treated wastewater shall be · utilized for · 
plantation purpose. 

vi. The overall noise level$ ln and ar~und the plant area ·Shall be kept well within the 
standards (85 dBA) by providing noise control measures including acoustic hoods, .·· 
silencers, enclosures .etc. on· all sources of noise generation. The ambient noise levels 1-
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should"conform to the standards prescribed under EPA Rules, 1989 viz. 75 dBA 
(daytime) and 70 dBA (nighttime). 

vii. Occupational Health Surveillance of the workers shaH. be done on a regular basis and 
records maintained as per the Factories Ad . . 

viii. The company shall develop surface as well as ground water harvesting structures to 
harvest the rainwater for utilization in the lean season besid•.techarging the ground 
water table. 

ix. The project proponent shall also comply with . aJI the environ~ntal protection 
measures and safeg~ards recomm(lnded in l~e EIA/E~ report. F~i'. the company · , . 
must undertake socio-economic development activities in th~ surrolindli'\g viltages like. 
community development programmes, edtlcatiooal programmes, drinking water supply 
and health care etc. · 

x. As proposed, Rs. 135.00 Crores and Rs. 13.5 Crores shaH be earmarked towards total 
capital cost and recurring cosVannum for environmental pollution control measures 
and judiciously ulilized to implement the conditions stipulated by the : Ministry of 
Environment and Forests as well as the State Government. The funds so provided 
shall not be diverted for any other purpose. 

xi. The Regional Office of this Ministry at Bhubaneswar I CPCB I Jharkhand SPCB will 
monitor the stipulated conditiq:ns. A six monthly compliance report and the monitor~ 
data along with statistical interpretation shaH be submitted to them regularly. 

xii . The Project Proponent shall inform the public that the project has been accorded 
environmental clearance by the Ministry and copies of the clearance. letter. are 
available with the JSPCB and may also be seen at Website of l he Ministry of 
Environment and Forests at ~Jittp:lenvfor. nic. in. This· shall be advertised within seven 
days from the date of Issue of the clearance letter, at least in two loeal newspapers 
that . are widely circulated in the region of which one shall be in the vernacular 
language of the locality · concerned and a copy of the same shall be forwarded to the 
Regional office. 

xiii . A copy of clearance letter shall be sent by the proponent to. concerned Panchayat, Zila 
Parishad I Municipal Corporation, Urban Local. Body and the local NGO, if any, from 
whom suggestions I representations, if any, were received while processing lhe -
proposal. The clearance letter shall also be put on the web site of the company by the 
proponent. 

xiv. The project proponent' shall upload the status of compliance of the stipulated 
.environment clearance conditions, including results of monitored data on their website 
and shah update the same periodically. It shall simultaneously be sent to the Regional 
Office of the MOEF. the respective Zonal Office of CPCB and the JPCB. The criteria 
pollutant levels namely; PM 10 , PM 2 5 , RSPM, S02 , NOX (ambient levels as well as 
stack emissions) or critical sectoral parameters, indicated for the projects shall be 
monitored and displayed at a convenient location near the main gate of the company 
in the public domain. · 

The project proponent shall also submit six monthly reJ:lorls on the status of the 
compliance of the stipulated environmenta.t conditions . including results of monitored 
data (both in hard copies as well as by e,..mail) to the Regional Office of MOEF at 
Bhubaneswar, the respective Zonal Office of CPCB and the JPCB. The Regional 
orfice of this Ministry al Bangalore I CPCB I JPCB shall monitor the stipulated 
conditions. ~ . · . 
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xvi . The environmental statement for each financial year ending 31.11 March inForm-Vas is . 

mandated to. be submitted by the projeCt . proponent to the concerned St~le PoNution 
Control Board as prescribed under the Environment (Protection) Rules, 1986, as 
amended subsequently, shall also be put on the website of the company alongwith the · 
status of compliance of environmental conditions and shaH also be 5ent to the 
respective Regional Off~ees of the MOEF by e-mail. 

xvii. Project authorities shall inform the Regional Office as well as the MiQis!ry, the date of 
financial clo:sure and final · approval of the project by the concerned authorities and the 
date of commencing the land developme.nt work. 

7.0 . The Ministry may revoke or suspend the clearance, if implamentcition of any of the 
above conditions is not satisfactory. 

8.0. The Ministry reserves the right to stipulate additional conditions if found necessary. The 
Company in a time bound manner shall implement these conditions. 

9.0 Any appeal against this environmental clearance shall lie with the National Environment" 
Appellate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the 
National Environment Appellate Act, 1997, 

10.0. · The above conditions. shall be enforced, inter-alia uhder the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) ·Act; 
1981, the Environment (Protection) Act, 1986, Hazardous Wastes (Management and Handling) 
Rules . 2003 and the Public (Insurance) Liabil ity Act, 1991 along with their amendments and 

rules · ().. ;-, 1 , -·--· 
y;l·~ 

(Or. P. B. Rastogi) 
Director 

Copy to :-

1 
2. 

3 . 

4. 

5. 

6 . 

7 

8. 
9 . 

The Secretary, Department' of Environment, Govl. of Jharkhand, Jharkhand. 
Chairman, Centrai Pollution Control Board, Parivesh Bhavan, CBD-cum-Office 
Complex, East Arjun Nagar, New Delhi- 11 0 032. 
Chairman. Jharkhand Polh..ffion ·-Control Board, Jharkhand, Town Administrative 
Ouilding, H.E.C., Dhruwa, Raanchi- 824004, Jharkhand. 
The Chief Conservator of Forest.s (Eastem), · Regional .Office (EZ), N3, 
Charidrasekharpur, Bhuvaheswar- 751 023, Orissa. 
Adviser (!A-ll), Ministry of Environrnent ana Forests, Poryavaran Bhavan, · CGO 
Complex, New Delhi. 
Monitoring Cell, , Ministry of Environment and Forests, Paryavaran . Bhavan, CGO 
Complex, New Delhi. 
Monitoring Cell 
Guard File. 
Record File. 

..:ill 

1~.._{.!;-p/_ . 
~·t(l'-1'' 

(Or~ P. 8. Rastogi) 
Director 
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To 

1\-lJ t.J ER \J R E f.l-"\ F. No. J-1101 1/662/200&-IAII(l) :....;.._:..__ ______ _ 

Government of India I ~ 5-
Ministry ofEnvironme»t, Forest and Climate Change 

(lmpact Assessment Division) 

Sbri. Deep Chand Lamba, 
Director, 
M/s. Nilachallron an<.l Power Limited, 
5, Bentinck Street, KoJkata, 
West Bengal- 700001. 
Email: niplpower@grnail.com; Tel: 033-24862154 

Indira Paryavaran Bhawan 
Jor Bagh Road, Aliganj, 

New Delhi - I I 0003 

E-mail: dirind-moefcc@gov .in 
Tel: 011-24695368 

Dated: 061h September, 2020 

Subject: Proposed expansion of existing steel plant to Integrated Steel Plant through 
installation of 1800 TPD (3x600 TPD) DRJ kiJns along with Beneficiation Plant for 
Iron ore ( 1 X0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting Shop (2x25 T + 
4x 15 T Induction Furnaces) with matching LRF & CCM, RoJiing Mill (0.35 MTPA), 
Ferro alloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore (lx30 TPH), 
Oxygen plant (l 00 TPD) and 63 MW (38 M\V WHRB based+ 25 MW AFBC based) 
capacity Captive Power Plant by M/s. Nilacbai Iron and Power Limited located at 
Ratanpur-Kandra Village, Gamharia Block, District Saraikela-Kba rsawan, 
Jbarkhand [Online Proposal No, IAiJH/lND/1 I 1776!2019; File No. J-
1 10 l1/662/2008-L-\1l(J)] -Prescribing of Terms of Reference (To~)- regarding. 

Sir, 

1. This refers to the online application of M/s. Nilachal Iron and Power Limited made vide 
online proposal no. ll\/JH/IND/111776/20 19 dated 06/08/2020 along with the application 
in prescribed format (Forrn-J), copy of pre-feasibility report and proposed ToRs for 
undertaking detailed EIA study as per the EIA Notification. 2006 for the project mentioned 
above. The proposed project activity is listed at S. No. 3(a) Metallurgical industries 
(ferrous & non-ferrous) under Category "A" of the schedule of the EIA Notification, 2006 
and appraised at Central Level. 

2. The proposal cited above was considered during the 22nu meeting of Re-Constituted Expert 
Appraisal Committee fEAC) (lndustry-1) held on 261h Augusl- 28th August, 2020. The 
EAC proceedings of the proposal cited above is given as below. 

Details submitted by tbe project propoRent 

3. M/s Nilachal Iron & Power Limited proposes an expansion of existing steel- plant to 
Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with 
Beneficiation Plant for lron ore (}X0.6 MTPA), PeHct Plant (lx0.6MTPA), Steel Me1ting 
Shop (2x25 T + 4x1S T Induction Ftlmaces) with matching LRF & CCM, RoJling Mill 
(0.35 MTPA), Ferro aHoy Plant (4xl6.5 MVA), Briquette plant tor Chrome Ore (lx30 
TPH), Oxygen plant (I 00 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC 
based) Captive Power Plant on-the available land within the existing plant premises, 
comprising oftotal24.63 hectares (60.87 acres) as well on the additional land of total 56.3 
hectares (139.13 acres) adjoining the existing plant premises. 

Tema of RLferena fnr project tided "Proposed t:<panJion of eJ:uling J/ee/ plant to lnt•grated Steel Plant thruug!r iiiJtollarion of I.~{}/) TPD 
(3:r6()(J 1'PD} DR! kilns olong with Benejidation PlanJfor lum ore (JX0.6 MTPA), l'elltr .Plant (lx0.6 MTPA). Steel -~Iring Shop {h2J T • 
4:tl5 T ]>Jducflon folmwces) with ffi(J/ching LRF & CCM. Rolling Mill {!).35 MTPA), Ferro alloy Plant (4:xl6.5 MVA). Briquene p/(111/ for 
Chrome Ore (i.TJO TPH), Oxygen plant (100 T!'f)) and 63 MW (38 MW WHRB bas< .:I t ZJ ,\:fW AFBC ba:wJ; capacity Capri•·e Power Planr 
by M!s. Niloclla/ Iron and Paver Limited located at Rntanp>IT-Kandra Vi/lag~. Gamharia Block. [Mrrict Saraileb-Kltar•m.-un, Jharthand ·. 
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4. The overatl project sceJ~tario is given as below 

I Existing I Proposed Units To1al Capacity and 
I Unit Unit unde., UDit und~r 

O . Jmplement:ation Capacity Products 

r Beneficiation 

per.diOD 

{lx0.6 MTPA) 

! Plant - 6,00.000 TPA 6,00,000TPA 
Concentrated Iron Ore 

I Pelletization 
6,00,000 TPA 

(lx0.6 MTPA) - I (MOdule: 1 x6,00,000 

I ·Plant 
TPA) 

6,00,000 TPA Pellets 

! 550TPD 

I Sponge Iron (2x100 
1800TPD 2350 TPD Sponge Iron 

Plant TPD, 
(2x100TPD, lx350 

I lx350 
(3x600TPD) TPD, 3x600 TPD) 

TPD) 

Steel Melting Induction Furnaces Induction Furnaces 
Shop (SMS) (2x25 T + 4x1 5 T) 

I 
with (2x25 T + 4xl5 T) 3,63,000 TPA ' matching - Liquid Steel 

I 
LRF&CCM 

(3,59,000 TPA 
Billets) 

Rolling Mill 
3,50,000 TPA 

(Liquid Steel) - 3,50,000 TI>A Rods, Ilars, Light 

I ! Structural 

I (SAF)-
i 4 X 16.5 MVA 

I 1,25,000 TPA 

I Ferro A \toys 
I 

I 
I (35,160TPA 

Submerged Arc Ferro-Chrome 
Ferro Alloy Fum~es (SAF) - + -

Plant 4 x 16.5 MVA 14,367TPA 
Ferro-Silicon 

I ! + 
43,633 TPA 

Ferro-Manganese 

I I 
+ 

31,840 TPA 

I ChmmeOre 

Sil ico-Manganese) 

- 30TPH I Briquette Plant 
30TPH 

I 

Oxygen Plant - I IOOTPD 100 TPD Oxygen 

Captive Power -

I 
12MW l 63MW 75MW 

Plant WHRB I (38MWWHRB Power 
. . 

T~mu of Reforenu for projecr titltd "'Propos2d expaMIOII of exUiing s1ee/ plan11o Jntegro.~etl Steel Plalll wuug)llr.stalla/i(J(J ~( J 800 TPD 
(3x600 TPD) DR/Itibu along witll &ne/i&iation Plamfor Iron ore (JX0.6 MTP.4). Pellet Plttnz (J:r0.6 MTPAj, S1td Mdting Shop (l.r15 T + 
4x]j T Induction FIITMCes) with IIIQ/ching LRF & CCM. Rolling Mill (!1.35 MTI'A), Ferro alloy PIQJ'Il (4xl6.5 MYA), Briqltetle plum far 
Chrome Ore (Jx30 TPH), Orygtnplans (100 TPD) and63 MfY (.18 MW WHRB t.ased + 25 MW AFBC bated) capocityCaprive Pow., Plart1 
by M/s. Nilachallron and Pow.r Limited located at /lntanpur-KQ/Idra Village, Gamharia BJod, District Saraike/a-1\harsawQII, J~.tlti/rand". 
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E:sistiog ! 

Proposed Units Total Capacity and 
Unit U 't d er Unit under m un e . Capacity Products O . lmplemcntahon 

peratmn 

l ::_1 hased+ 25 MW 

I 
AFBC based) 

5. The proposed unit is located at Ratanpur-Kandra Village, Gamharia Block, District 
Saraikela-Kharsawan, Jharkhaod. The geographical co-ordinates are Latitude -
22°52'39.94"N & Longitude- 86°03'55.24"£ with above Mean Sea Levet{AMSL): 170 
m. 

6. The proposed expansion project will be installed on the available land within the existing 
plant premises, comprising of total 24.63 hectares (60.87 acres) as welton the additional 
land of total 56.3 hectares (139.13 acres) adjoining the existing plant premises. No forest 
land involved. Of the total area 26.71 ha (33%) land wiU be used for green beh 
development. 

7. No national park I wildlife sanctuary I biosphere reserve I tiger reserve I elephant reserve 
etc. are reported to be located in the core and buffer zone of the project. The area also does 
not report to form corridor for Schedule-} fauna. 

8. Total project cost is approx. Rs. 886 Crores. Manpower, to the tune of 1700 persons will 
be required for the plant operations. 

9. The targeted production capacity of the Beneticiation Plant (1x0.6 MTPA) is 6,00,000 
TPA Concentrated Iron Ore, Pelletization Plant (lx0.6 MTPA) is 6,00,000 TPA PeHets, 
Sponge lron Plant (2xl 00 TPD, 1x350 TPD, 3x600 TPD) is 2350 TPD Sponge Iron, Sted 
Melting Shop (SMS) with matching LRF & CCM (2x25 T + 4x15 T) is 3,63,000 TPA 
Liquid Steel (3,59,000 TPA Billets), Rolling Mill (3,50,000 TPA) is 3,50,000TP'A Rods, 
Bars, Light Structural, Ferro Alloy Plant (Submerged Arc Furnaces (SAF)- 4 x 16.5 MV A 
is 1,25,000 TPA Ferro Alloys (35,160- TPA Ferro-Chrome +14,367 TPA Ferro Silicon 
+43,633 TPA Ferro-Manganese +31 ,840 TPA Silico-Manganese), Chrome Ore Briquette 
Plant (30 TPH) is 30 TPH Chrome Ore Briquette, Oxygen Plant (100 TPD) is 100 TPD 
Oxygen, Captive Power Plant 75 MW (SO MW WJIRB based+ 25 MW AFBC based) is 
75 MW Power. The raw material transportation will be done through Rail and road. 

10. The estimated power requirement oft~ proposed expansion project is about 121 MW. 
The above power requirement for the plant- is proposed to be met from proposed 75 MW 
captive power plant and rest from State grid. 

I I. Proposed raw materials and fuel requirement for major products of the project are as 
follows. 

-- --
SL. 

RAW MATERIALS 
ANNUAL REQUIREMENT 

NO. _(lNTPA) 
BENEFICIATION PI..ANT (6,00,000 TP A) ____ __ 

1. RAW IRON ORE ~ 9,30,000 

PELLETlZA TION PLANT (1 X6,00,000 TP A 
1. IRON ORE FINES 6,00,000 
2. LIMESTONE 13000 
3. BENTONITE 20000 
4. COAL FINES 13,000 
5. COAL 60,000 

Ttrnu of Reference for profrcl titled "'l'ropo.scd UpaMion of exiSiing mel planllo /me grated Steel Plonl thrrmgh in.Jtallati<m of 18()() TPD 
(3.r600 TPD) DR/ kilns along with Beneficiation Plant for Iron ore (I X0.6 Ml1' A), Pellet P!nni ( Jxf>. 6 MTPA), SluT Melting Shop (]:r25 T + 
>4:tlJ T Induction Furnaces) with maJching LRF & CCM. Rblling Mill (IUS J>(J"PA), Ferro alloy Planl (4.tl6.5 .\IVA). Briquelle plant for 
Chrome Ore (1 x30 TPH). Oxygen plant (100 TPD) and 61 MW (38 MW WHRB baud+ 25 MW AFBC baJed) capacity Coptrrt f'(JWer Plant 
by },{l:s. /'11/ach.1/ /ron and PDlVer Limited locaud a1 Ratunpur-Kandra Village. Gamharia BiocA:, Dirtrict Sarailcela·KharJaWan. JharkJrand". 
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\Of~ 
l DRJ PLANT (3x600 TPD) l 
B. I PELLET =-t' 9,00,000 

2. I IMJ>ORTED COAL 6,12,000 I 
1 3·.:... -j:...::.oo=-L--=OMITc:.c_ =-=====-£,-:.....:~~~----~--_:_-_ -_ _ __.__- ~~~~~~~-:-:3_1~,o~oo~-=_-~~==:\ 

INDUC'nON FURNACES {2x25 + 4xlS T} I 1. SPONGE IRON 2,20,000 
2. SCRAPS 55,000 
3. PIG IRON 55,000 
4 . FERRO ALLOYS 2,900 

r-f_~~J~~~~PC~~z {25.0 MW BASED ON AF~.~~~R)_ 
2. DOLOCHAR 1,50,000 

FERRO ALLOY PLANT (4 X 16.5 MVA} 

I 
FERRO-CHROME 

1. I CHROME ORE 91,400 
2. I coKE 

' 14,000 
3. COAL 6,330 
4 . QUARTZ 700 
5. 1 OOLOM1TE 

I 
700 

6. LIME 880 
I 7. MOLASSES 2,110 

SILl CO-MANGANESE 
]. MANGANESE ORE 54,130 

I 2. FERRO MANGANESE SLAG 22,300 I 
3. COKE 12.740 

I I COAL 12,740 ~ 
~ ~:~I~Q~U~AR~T~Z~----------------L--------6~,3~7~0-------
I FERRO SILICON I 1. I QUARTZ 24,425 
. 2. I :tvfiLL SCALE 6,180 

3. M.S. SCRAP ! 10() -.-v 

I 4. 'CHARCOAL 12,930 
5. I LAM COKE 7,900 

FERRO MANGA.~SE 
l. MANGANESE ORE 1,04,720 
2. COKE I 17,450 
3. COAL 17,450 . 
4. DOLOMJTE 1,310 

I 2. The total requirement of make-up water to meet process make-up and drinking needs of 
the proposed new facilities will be 3862 m3/day, to be sourced from Subainarekha river. 
Domestic wastewater will be treated in Sewage treatment plant and industrial waste water 
generated will be treated in water treatment facility and reused completely. 

13. The proponent has mentioned that there is no court case or violation under ElA 

T•mu of Refu~N:itfol' projectliJied ''.Propo3ed expansion_ of exi.!ring sred planrro llrleJl1"1Jied.Sue/ Planlthr111lg/r irulallllffon of /800 TPD 
(3::<600 TPD) I>RJ W>U alongwilh ~ficitJJjon l'kwfor Iron ore (JX0.6 MTPA), Peffer Pkml (J:x0.6 MTPA). Sletl MtltingShap (2:x25 T + 
~::<1 5 T Jnducricm F11T110Cu) wit/1 rtWllclring LRF cl CCM.. Rolling Mill /fl.35 MTPA), Ferro alloy Plan/ (4:r/6.5 MI'A), Br~ae pla/JI /<»' 
Chrome Ore (1:130 TPH). Oxygen plan/ (JOOTPD)ont/63 MW (38 MW WHRB l=ed+ 25 MIY AFBC based) capociryCapm•e PtNtr Plant 
by M13. NiftXhoJ Iron and Power limited IOCtJted at llotanpur·Knndra Viffagc, Gamharia Bind; l.Utrict SaroikeiD-KharJCMan, Jharlltand ". 
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Notification to the project or related activity. 

14. Name of the EIA consultant: Enviro Tech East Private Limited [S_No. 61, List of 
Accredited Consultant Organizations as on August, 2020). 

Observations of the Committee 

15. The Committee noted the following: 

1. W atcr shall be withdrawn from Subamarekha river. 
11. Plant site is located 13 KM away from CEPJ area i.e., Saraikela Kharsawan. 

111. Status of additional land of 56.3 Acres required for tbe plant is not given. 
iv. Railway facility is available nearby in Kunki and Kandla. 

Recommendations of the Committee 

16. After deliberntions, the Committee recommended tbe project proposal for prescribing 
following specifiC ToRs for undertaking detailed EIA and EMP study in addition to the 
generic ToR enclosed at Annexure-] read with additional ToRs at Annexure-2: 

i . EMP Matrix indicating EMP details, time line for implementation, Budgetary 
Provisions and Monitoring Schedule along with methodology shall be furnished in 
ElA report. 

ii. CPP of 25 MW using low sutfur Indian coal shall be installed with CEMS 
integrated with plant control for process contJol. 

111. Green beJt shall be developed in 40 % of the plant area. 

iv. CER amount to be spent shaH be 1.5 times that ofnonnal amount for meeting CEPI 
norms. 

v. Only surface Water shall be used. GW abstraction shall not be permitted. 
vi. 100% water consumed annually shall be recharged through water harvesting. 

vii . PM level from chimneys shall be maintained at< 30 mg/Nm 3 and Power plant· 
emission norms of S<h and NOx less than J.OO Mg/Nm3 shaH be adhered to. 

viiL The dust collected from roads, plant floors and APCDs shall be recycled to pellet 
plant. 

1x. JOBP tailings shall be dewatered and used for filling low lying areas and 
construction work. No dumping shall be permitted. 100% of solid waste generated 
shall be utilized.lmpervious concrete floor with shed shall be used to store chrome 
slag. 

x. 100% dolo char generated shall be used in CPP. Dumping of dolo char is not 
permitted. 

xi. Plant shall operate onZLD. 
XII. Fourth hole extraction system shall he installed on SAF f•.r -c.:.r<trul of dust 

emission. 
xii-i. 85~90 % hot charging shan be practiced in RNI. RHF shall be used in emergency 

to nm only on LOO. Use ofFO/Pulverized coal is not permitted. 
xiv. Waste Recovery Plant shall be installed to recover metallics, fluxe~and :1ggregates 

from Slag. 
xv. Scheme for reduction of Green House gases shall be furnished in EIA report. 

xvi. Fe Cr slag storage shall be done in covered shed having impervious floor. 
xvii. All roads inside the plant shall be paved, vacuum cleaners shall be provided to 

clean roads and shop floors. Water spray systems shall be included to control 

fugitive dust from RM Stockpiles. 
xviii. Air cooled condensers shan be used. 

xix. Energy conservation measures like use of VFD, Slip power recovery etc., shall be 
Terms of Refrrencefor projrcr rirltd ••hopo.ed erpaiUion of ixi.Jting steel p/Ofll to Integrated Stu/ Plant through in.stallation nf /800 TPD 
(3:x600 TPD) DR/ kilns along with &neficiarint! Planljor lronm-t (IX0.6 MTPA), Ptllrt P/Qm (h0.6 MTP.4), Stul Melting Shop (2x25 T + 
4:.:15 T Induction Furnaces) witlt matching LRF &: CCM. Roning Mill {1!.35 MTPA), Ferro alloy Plant (4:xl6.5 M~:4). Briquell< plan~ fer 
Chrome Ore (l:rJO Tl'Jf), Oxygm piam (100 TPD) and 63 MW (38 MW WHRB based+ 25 MW AFBC bostd) ca{Xlcity Cap1ivr Puwer Plimt 
11y .M/3. Nilachal iron and Power Umited loca~ed at Rotonpur-Kmulra Village. Gamharw 13/cx:l:, Disrn'ct SaraiJ.elo--KlurrJllllan, .Jhar}:hantf"'. 

Page 5 oft4 

284



adopted. 
XX. RoofTop solar system, LED light~ and s.) \ar Street lights :;hall be pro\· jd~d . 

xx1. Proposal to use nearby railway fa.:ility for the transportation ofm~icrials shall be 

explored and details shall be furn !shed in the ElA report . 

Decision of MoEF &CC 

I 7. The undersigned is directed to inform that Ministry of Environment, forest and Climate 
Change has examined the propo!>al in acwrdance with the Environment Impact 
Assessment (EIA) Notificatjon, 2006 & further amendments thereto and after accepting 
the recommendations of the Expert Appraisal Committee (1ndustry- J) hereby decided to 
accord above-said specific ToRs, in addition to the standard ToRs and Sector Specific 
ToRs as enclosed at Annexure J read wi1h additional ToRs at Annexure-2 for carrying out 
detailed EJ.L\/EMP for the above project. 

18. It is requested that the draft EJA Report may be pn~pared in accordance with the above 
mentioned specific ToRs and enclosed generic ToRs and additional ToRs and thereafter 
funha necessary action including conduct of public consultation may be taken for 
obtaining Environment Clearance in accordance \\ith ihc procedure prescribed under the 
EIA Notitication, 2006 as amended. 

19. The ToRs arc valid ftlr a period of tour years from today i.e .. 06.' 1 0/2020 and "ill t.>:\pin? 
on 05110/2024 as per the Ministry's Notification S.O. 751 (E) dated J 7/02/2020. 

20. This issue~ ,,,.ith the approval of the Competent Amhority. 

-ttt-. 
(A.K. Agrirn·al) 

Director 

I. Secretary, Department ofEnvironment. C1overnment of Jharkhand, Secretariat Ranchi. 
2. Deputy Director General of Forests t,C). Ministry of Environment and Forest. Regional 

Office (ECZ), Bungalow No. A-2. Shyamali Ccluny. Ranchi-834002. 
3. Chairman, Central Pollution Contro l Board, Parivesh Bhawan. C:BD-cum-Of!ice Complex, 

East Arjun Nagar, Delhi-11 0032. 
4. Chairman, Jharkhand State Pollution Control Board, T.A. Division Built.ling (Ground 

Floor). HEC Campus, P.O. Dhurwa, Ranchi- 83.:t004. Jharkhand. 
5. ~·1embt:r Secretary, Central Ground Water Authority, West Block - 11 , Wing -3 , Sector J, 

R. K.Puram, New Delhi- ll 0086. 
6. District Collector, Saraikela-Kharsavvan District, Jharkh;md. 
7. Guard File I Record File I Monitoring File. 
8. MoEF&CC Website. 

c-·JDL -, . . --·-(A.K. Agrawal) 
Director 

Term-! of Rc!ftrvtK.'efor projtcr ruled "J>ropost d exp(.msion nftsiMin~ .'ilf!i:.·( plam w lnicgra;t!d S~t:eJ PJanl through m.uallm;;;,r of 18iUl TFD 
fJx600 TPD; DR/ kilns along with &Mjiciarion Planl)iJr /ro11 on· ! l .HI.f5 .lfTPAj. Pel/rt ?/om 1lxU6 HTPAj. Sud Melting Sl!op (2:<2j T • 
..;;,/; T Jndvcrion F11mocts} with matching J..RF & CCAt Rolling Mili rQ.3j MTPA;. Fm·r. cllvy ?!ant '~x/6.5 MH). Briquet~~ piant for 
Clrrume Or< llx3rl TPH). Oxygen plalll (100 Tl'Ll1 and 63 .-1-!W •3/i .Hlr li"/-iRB ba.;cd - I5 .\fll' . ~FBC bas<c~i capacifyCIJpil''~ !'owa P!cmt 
,.., ;~ 1/! . .V11ar:hal kon and Po'i.·er I.imiud !ocat~J ar Ratanpur·Kan.ln t ViUtJ~e. Gumh.aria Bloc!.... ntc;rru:r Sarai~·da-Khursrn!'llll, JharkJ,m,a··. 

· Po.g.-: 6 ofl4 

285



) -...'C)) ANNEXURE -I 
GENERIC TERMS OF REFERENCE (ToR) IN RESPECT OF INDUSTRY SECTOR 

1. Executive Summary 
2. Introduction 

1. Details of the EIA Consultant inchtding NABE7 accreditation 
11. Information abomthe project proponent 
111. Importance and benefits of the project 

3. Project Description 
1. Cost of project and time of compktion. 
11. Products with capacities for the proposed project. 
111. If expansion project. details of existing products \Vith capacities and whether 

adequate land is avai}abl"e for expansion. reference of earlier EC if any. 
IV. List of raw materials required and their source along with mode of 

transportation. 
v . Other chemicals and materials required with quantities and storage capacities 
vt. Details of Emission. effluents. hazardous waste generation and their 

management. 
VII. Requirement of water. power. with source of supply. status of upprovul. water 

balance diagram. man-power requirement (regular and contract) 
VIII. The project proponent shall furnish the requisite documents from the competent 

nuthority in support of drawl of ground water nnd surface water and supply of 
electricity. 

IX. Process description along with major equipment and machineries. process flow 
sheet (Quantitative) from raw material to products to be proYided. 

x. HazaFd identification and details of proposed safety systems. 
xt. Expansion/modernization proposals: 

a. Copy of ill_the Environmental Clearance(s) including Amendments 
thereto obtained for the project from MoEF&CC/SElAA shall be 
attached as an Annexure. A certified copy of the latest Monitoring 
Report of the Regional 01lice of the Ministry of Environment, Forest 
and Climate Change as per circular dated 3Qih May. 2012 on the status 
of compliance of conditions stipulated in all the existing en ·ironmental 
clearances including Amendments shall be provided. ln addition. status 
of compliance of Consent to Operate for the ongoing /existing operation 
of the project from SPCB/PCC shall be attached with the EIA-EMP 
report. 

b. ln case the existing project has not obtained environmental clearance. 
reasons for not taking EC under the provisions of the EIA Notification 
} 994 and/or EIA Notification 2006 shall be provided. Copies of Consent 
to Establish/No Objection Ce11ificate and Consent to Operate (in case of 
units operming prior to EJA Notification 2006. CTE and CTO of FY 
2005-2006) obtained from the SPCB shall be submitted. Further. 
compliance report to the conditions of consents from the SPCB shall be 
submitted. 

4. Site Details 
1. Location of the project site covering Yillage. Taluka/Tehsil. District and State. 

Justification for selecting the site. whether other sites were considered. 
11. A toposheet of the study area of radius of I Okm and site location on 

1:50.00011:25,000 scale on an A3/A2 sheet. (including all ceo-sensitive areas 
and environmentally sensitive places) 

111. Co-ordinates (lat-long) of all four corners of the site. 
iv. Google map-Earth downloaded of the project site. 

Tams of Referenafor projecttlllrd ·proposed <'.Tpanswn of eXISting s1eel plan: to /m,•p·ated Ste<•l Plant through mswllotum uf 1800 TPD 
13x600 TPD) DR/ li!lnJ alo11g wuh Benefic1atio11 Plam{or Iron ore (/X0.6 .1/TP..JJ. /'.:/let Plant l/x0.6 .1/TP..Ji. Steel ,\felting Slwp 12x]5 T ' 
4x/5 T Induction Furnaces) w11h matching LRF & CC.\,f, Rolling .\Ji/110.35 .11TPA!. Ferro a!loy P/am(h/6.5 .\11:1). B'nquelleplantfor 
Chrame Ore (/x30 TP/1) . O:rv~en plalll (/00 TPD) and63 HW !38 .1111' WIIRB haseJ · .'5 .\IIVAFBC f.ased) capacll\• Coplll'e Pmrer /'/ant 
h-. .\.lis l'v'ilacha/lrun and Puwer l.imited located ut Rnwnpur ·Kamira l·rllage. Gamlwrw Rlock. DtstnCI Sarwkela-Kiwr.-;m .. an. Jharkhr.md'' 
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v. Layout maps indicating existing unit as well as proposed unit indicating storage 
area. plant area. greenbelt area. utilities etc . If located within an Industrial 
area/Estate/Complex, layout oflndustrial Area indicating location of unit within 
the Indllstrial area/Estate. 

n. Photographs of the proposed and existing ( i r applicable) plant site. If existing. 
show photographs of plantation/greenbelt. in particular. 

,.u. Land use break-up of total land of the project site (identiiied and acquired). 
gm ernment/private - agricultural. forest, was leland. water bodies. settlements, 
elc shall be included. (not requited for industrial area) 

'111. A list of major industries '"<ith name and type within study area (1 Okm radius) 
shall be incorporated. Land use details of the study area 

ix. Geologica} features and Geo-hydrological status of the study area shall be 
included. 

x. Details of Drainage of the project upto 5km radius of study area. If the site is 
v,:ithin 1 km radius of any ma.ior river. peak and lean season river discharge as 
weB as flood occurrence frequency based on peak rainfall data of the past 30 
years. Details of Flood Level of the pr~ject site and maximum Flood Level of 
the ri,·er shall also be provided. (mega green field projects) 

xa. Status of acquisition of land. If acquisition is not complete, stage of the 
acquisition process and expected time of complete possession of the land. 

xn. R&R details in respect of land in line with state Government policy 

5. Forest and wildlife related issues (if applicable): 

J. Permission and approval for the use of forest land (forestry clearance). if any. 
and recommendations of the State Forest Department. (if applicable). 

11 . Land use map based on High resolution satellite imagery (GPS) of the proposed 
site delineating the forestland (in case ofprojects involving foresT land more 
rhan -10 ha). 

111. Status of Application submitted for obtaining the stage I forestry clearance 
along with latest status shall be submitted. 

1\'. The projects to be located within 10 km of the National Parks. Sanctuaries. 
Biosphere Reserves. Migratory Corridors of Wild Animals. the project 
proponent shall submit the map duly authenticated by Chief Wildlife Warden 
showing these features vis-a-vis the project location and the recommendations 
or comments of the ChicfWildlife Warden-thereon. 

\'. Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of 
the State Government for conservation of Schedule I fauna. if' any exists in the 
study area. 

v1. Copy of application submitted for clearance under the Wild~iie (Protection) Act 
1972. to the Standing Committee of the National Board for Wildlife. 

6. Environmental Status 
1. Determination of atmospheric inversion level at the proiect site and site-specific 

micro-meteorological data using· temperature , relative humidity, hourly wind 
speed and direction and rainfall. 

11. AAQ data (except monsoon) at 8Jocations for PM 10. PM2s. S02. NOx. CO and 
other parameters relevant to the project shall be collected . The monitoring 
stations shall be based CPCB guidelines and take into account the pre-dominant 
wind direction. population zone and sensitive receptors including reserved 

forests. 

Tams of Rejerwce for JWOJ<'Ctllllecl ··proJ>r>sed c.rpanswn vf <'.lt.<tmg steel plam to integratl'd Steel !'/ant rhrauglr mstrdlcwan of 1800 TPD 
{3x600 Tf'DJ D!U kt!ns along 1r11h Bell~(icwtwll f'lanrfnr lro11 "" (IX0.6 .\!Tf'.il. Pelle/ f'la•1t r/.,0.6 .1/Tf'A). S1ee/ Alef/111g Shop t:!x25 T; 
4x/5 T ltulucllon Fumace.<l wllh m(llchmg I.RF & CC.\.f. Rolling .\111/ (0 35 .\1TPAJ. Ferro a/Ivy !'lam (./.r/6.5 .'vfl: ·l). Briqueue plant for 
Chrome Ore tl.dO Tf'H1. O.ty~en plolll(/00 Tf'DJ nnd63 .\ /W (38 .IJW W/IRB ba.<,•d ' 25 .\IWAFBC l-ased) cupoclf1 · Cap/ll'e !'ower !'lam 
by M!s Ni/aclra/lrun and !'ower Umitecllocw~d at Rurwrpur-Kandra l'iilage. Comlwrw Block. Otsmcl Sartukclu-Kiwr.<mmn. Jharkfrand " 
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'2--J:J 3 
iii. Raw data of aH AAQ measurement for 12 weeks of all stations as per frequency 

given in the NJ\QQM Notification of Nov. 2009 along with - min., max .. 
average and 98% values for each of the AAQ parameters from data of all AAQ 
stations should be provided as an annexure to the EIA Report. 

1v. Surface water quality of nearby River (60m upstream and downstream) and 
other surface drains at eight locations as per CPCB/MoEF&CC guidelines. 

v. Whether the site falls near to polluted stretch of river identified by the 
CPCBIMoEF &CC. 

\1. Ground water monitoring at minimum at 8 locations shall be inc! uded. 
v11. Noise levels monitoring at 8 locations within the study area. 
v111. Soil Characteristic as per CPCB guidelines. 
1x. Traffic study of the area. type of vehicles. frequency of vehicles for 

transportation of materials, additional traf1ic due to proposed project, parking 
arrangement etc. 

x. Detailed description of flora and fauna (terrestrial and aquatic) existing in the 
study area shall be given with special reference to rare , endemic and endangered 
species. If Schedule-) fauna are found within the study area, a Wildlife 
Conservation Plan shall be prepared and furnished . 

xt. Socio-economic status of the study area. 

7. Impact Assessment and Environment Management Plan 
1. Assessment of ground level concentration of pollutants from the stack emission 

based on site-specific meteorological features. In case the project is located on 
a hilly terrain, the AQIP Modelling shaH be done using inputs of the specific 
terrain chara.cteristies. for determining the potemial impacts of the project on the 
AAQ. Cumulati...-e impact ofa~l sources of emissions (including transportation) 
on the AAQ of the area shall be well assessed. Details of the model used and 
the input data used lor modelling shall also be provided. The air qua li ty contours 
shalt be plotted on a location map showing the location of project site . habitation 
nearby. sensitive receptors, if any. 

11 . Water Quality modelling- in case. if the cftluent is pruposeu lobe J ischarred 
in to the local drain. then Water Quality Modelling study should be conducted 
for the drain water taking into consideration the upstream and downstream 
qualit~· of water of the drain. 

111. Impact of the transport of the raw mat~riais and end products on the surrounding 
environment shall be assessed and provided. In this regard. options tor transport 
of raw materials and finished products and wastes (large quantities) by rail or 
rail-cum road transport or conveyor-cum-rail transport shall be examined. 

1v. A note on treatment of wastewater from differeni plant operations, extent 
recycled and reused 1or different purposes shall be included . Complete scheme 
of cftluent treatment. Characteristics of untreated and treated effluent to meet 
the prescribed standards of discharge under E(P) Rule:s . 

Y. Details of stack emission and action plan for control of emissions to meet 
standards. 

vt. Measures for fugitive emission control 
v11. Details of hazardous waste generation and their storage. utilization and disposal. 

Copies of MOU regarding utilization of solid and hazardous waste shall also be 
included. EMP shall include the concept of waste-mmtmization, 
recycle/reuse/recover techniques, Energy conservation. and natural resource 
conservation. 

vnt. Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. 
A detailed plan of action shall be provided. 

Tams of Referencr.J{~r JifOJcclltllcd ··Proposed <'.YJ'WISion of c•xtsling steel plam to Integrated Steel P/am through instal!auvn of 1800 TPD 
(3x600 TPD) DR! kt!ns "'""!l lrtth Beneficial/on f'lunlfor Iron ore (/X0.6 .\JTI'A). Pelle/ Plant (/.r0.6 .1/TPA). Steel Mellmg Sltop (2.T15 T ' 
4.r/5 T fnciuction Fumaces/ wllh matchmg LRF & CC\4. Rolling .~fill (0.35 .11TPA). Ferro alloy Pion/ (4x/6.5 M1:4). Briqueue p/omfor 
Chrome Ore !1x311 7PH). Oxyr.en plant f I 00 TI'/J) and 63 .\lW 138 .\111' WI/RB ha.<ed ' 25 JIW A FBC nosed) capac ill• C apltre Power Phtnt 
hv Mis. Ni/achallron Clnci Power Lmtited lowteci u/ RCitanpur-Kanclra I Wage. Ciamlwria Block. Dtslrlcl Sarwkela-Khar.<alrun . . lharkhanci ·· 
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'"2-o'1 
1x. Action plan for the green belt development plan in 33 %area i.e. land with not 

less than 1.500 trees per ha. Giving details of species. width of plantation. 
planning schedule etc. shall be included. The green belt shaH be around the 
pro_iect boundary and a scheme for greening of the roads used for the project 
shall also be incorporated . 

x. Action plan for raimvater harvesting measures at plant site shall be submitted to 
harvest rainwater from the roof tops and storm water drains to recharge the 
ground water and also to use for the various activities at the project site to 
conserve fresh water and reduce the water requirement from other sources. 

x1. Total capita} cost and recurring cost/annum for environmental pollution control 
measures shall be included. 

xii. Action plan for post-project environmental monitoring shall be submitted. 
x111. Onsite and Off site Disaster (natural and Man-made) Preparedness and 

Emergency Management Plan including Risk Assessment and damage control. 
Disaster management plan should be linked with District Disaster Management 
Plan. 

8. Occupational health 
1. Details of existing Occupational & Safety Hazards. What are the exposure 

levels of above mentioned hazards and whether they are within Permissible 
Exposure level (PEL). If these are not within PEL, what measures the company 
has adopted to keep them within PEL so that health of the workers can be 
preserved. 

11. Details of exposure specific health status evaluation of. worker. If the workers· 
health is being evaluated by pre-designed format·, chest x rays. Audiometry, 
Spirometry, Vision testing (Far & Near vision. colour vision and any other 
ocular defect) ECG. during pre-placement and periodical examinations give the 
details of the same . Details regarding last month analysed data of 
abovementioned parameters as per age, sex, duration of exposure and 
department wise. 

111. Annual report of health status ofvvorkers with speciai reference to Occupational 
Health and Safety. 

IY . Plan and fund allocntinn to ensure the occupational health & safetY of all 
contract and casual workers. 

9. Corporate Environment Policy 
1. Does the company have a well laid down Environment Policy approved by its 

Board of Directors? If so. it may be detailed tn the EIA report. 
11. Does the Environment Policy prescribe for standard operating process I 

procedures to bring into focus any infringement I deviation I violation of the 
environmental or forest norms I conditions? If so, it may be detailed in the EIA . 

111. What is the hierarchical system or Administrative order of the company to deal 
with the environmental issues and for ensuring compliance with the 
environmental clearance conditions? Details of this system may be given. 

1v . Does the company have system of reporting of non-compliances I violations of 
environmental norms to the Board of Directors of the company and I or 
shareholders or stakeholders at large? This reporting mechanism shall be 
detailed in the EIA report 

10. Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be 
provided to the labour force during construction as well as to the casual workers 
including truck drivers during operation phase. 

11. Corporate Environment Responsibility (CER) 

TNm.1 of Refer em efor prOJCCIIitled "'Proposed npun.<wn vf extslmg ·"eel p/anr to lnregrou•d Sted Plan/through imtailmwn of 1800 TPD 
(3x600 TPIJ) LJRI kilns along wuh Benejicwttvll Plunt(or Iron ore II.Y0.6 .\ITPAJ. Pelle/ Plant (/x0.6 .\ITP.·l). Steel .lleltmg Shop t:?x:!5 T · 
1x/5 T Induction Furnaces) with matchmg LRF & CC.ltf, Rolli11g .\1t/IIIJ.35 JITPA). Ferra alloy PlanT (./x l6.5 M1:4) . Bnquel/e plant for 
Chrome Ore (/ .dO TPI/J. Oxygen plant (100 TPD) and 63 ;\/W (38 .1/W WHRB ba5ed I 15 .1/WAFBC hosed) copoc11y Cnpllw Pmrer f'hmt 
t,1· .\J's . . >.."i!atlw/lrun and Power L1miled loco ted at Rallmpw·· Kamlm I "if/age Camhuna Block. Dmnct Sarwke/a-Kiwr.wnwn. Jharkhand ··. 
· Page 10 of 14 

289



I. To address. the Public Hearing issues. an amount as specified under Mini~ss­
Oftice Memorandum vide F.No. 22-65/2017-IA.lll dated 1st May 2018 
amounting to Rs. . .... .. ... .. crorcs, shall be eannarked by the 
project proponent, towards Corporate EnYironmcnt Responsibility ( CER). 
Distinct CER projects shall be carved out based on the local public hearing 
issues. Project estimate shall be prepared based on PWD schedule of rates for 
each distinct Item and schedule for time bound action plan shall be prepared. 
These CER projects as indicated by the project proponent shaH be implemented 
along with the main project Implementation of such program shaH be ensured 
by constituting a Committee comprising of the project proponent. 
representatives of village Panchayat & District Administration. Action taken 
report in this regard shall be submitted to the Ministry's Regional Office . No 
free distribution/donations and or free camps shan be included in the aboYe CER 
budget 

12. Any litigation pending against the project and/or any direction/order passed by any Court 
of Law against the project, if so. details thereof sh~H also be included. } las the unit 
received any notice under the Section 5 of Environment (Protection) Act, 1986 or 
rele\·ant Sections of Air and Water Acts? If so, details thereof and compliance/ A TR to 
the notice(s) and present status of the case. 

13. A tabular chart with index for point wise compliance of above ToRs. 

14. The ToRs prescribed shatl be valid for a period of three years for submission of the EIA­
EMP reports along with Public Hearing Proceedings (wherever stipulated). 

The following Qeneral points shall be noted: 
1. All documents shall be properly indexed, page numbered. 

n. Period/date of data collection shall be clearly indicated. 
111. Authenticated English translation of all materi al in Regional languages shall be 

provided . 
tv. The letter/application for environmental clearance shaH quote the MOEF&CC file No. 

and also attach a copy of the letter. 
v. The copy of the letter received from the Ministry shall be also attached as an annexure 

to the final EIA-EMP Report. 
n The index of the final EIA-EMP report must indicate the specific chapter ::md page no. 

ofthe EIA-EMP Report 
Yll . While preparing the EIA report , the instmctions for the proponents and instructions for 

the consultants issued by MOEF&CC vide O.M. No. J-11013/4 1/2006-IA II (I) dated 
41h August. 2009, which are available on the website of this Ministry shall also be 
followed . 

viii. The consultants involved in the preparation ofEIA-EMP report after accreditation ,,_,·ith 
Quality Council of India (QCI)/National Accreditation Board of Education and 
Training (NABET) would need to include a certificate in this regard in the EIA-EMP 
reports prepared by them and data provided by other organization/Laboratories 
including their status of approvals etc. Name of the Consultant and the Accreditation 
details shall be posted on the EIA-EMP Report as well as on the cover of the Hard Copy 
of the Presentation material for EC presentation. 

IX . ToRs' prescribed by the Expert Appraisal Committee (Industry) shall be considered for 
preparation ofEIA-EMP report for the project in addition to all the relevant information 
as per the 'Generic Structure of EIA' given in Appendix Ill and 111A in the EIA 
Notification, 2006. Where the documents provided are in a language other than English. 
an English translation shall be provided. The draft EIA-EMP report shall be 

Terms of Reference for projectlilled "Proposed cxponswn u.f' xistmg steel pla111 10 lntegroted Sicel Pla1111hrough mswllo1ion u( 1800 TPI.> 
(3x600 Tf'D) DRI/cilns along wuh Ben~ficwlwll f'lamfor Iron ore {1.¥0.6 .\!Tf'A). !'ell~ I !'lam (/x0.6 .\ITPA). Slce/.llellmg Shop (2x25 T · 
4x/5 T Induction Furnaces) with matching LRF & CC\1. Rolling .\lill (035 .\1TPA}. Ferro o/Joy Plalll (-!x/6.5 ,v/1:4;. Briqume plant fur 
Chrome Ore tlx30 Tf'H). Oxygen plom (/00 TP{J) and 63 .\/IV (38 .1-!W WIIRB hosed ' 25 .\ /IVA FE<.' hosed) capacifl· Capm·e f'mrer P/0111 
by M's. Ni/achol lrun and Power Limited lowted ut Raton;mr-l\andru f"rlluge. Cam!turru Block Dmrict Surorkr.'a-Kiwr.llnmn . .lhwkhund "" 

Page II of 14 

290



'"2-e:J ' submitted to the State PoHution Control Board of the concerned State for conduct 
of Public Hearing. The SPCB shall conduct the Public Hearing/public 
consultation, district-wise, as per the provisions of EIA notification, 2006. The 
Public Hearing shan be chaired by an Officer not below the rank of ;\dditional 
District Magistrate. The issues raised in the Public Hearing and during the 
consultation process and the commitments made by the project proponent on the same 
shaH be included separately in ElA-EMP Report in a separate chapter and summarised 
in a tabular chart with financial budget (capital and revenue) along with time-schednle 
of implementation for complying with the commitments made. The iina) EIA report 
shall be submitted to the Ministry for obtaining environmental clearance. 

******** 

Terms of Refert!nceJor project titl<!d "Proposed expu11sto11 o(existmg steel plant to Integrated St<!el Plant thro11gh msrallotion of 1800 TPD 
(3x6(){) TPD) DRI ktlns along wnh Ben~{icratioll f'lanrfor Iron ore (IX0.6 .\ITPAJ. Pellet Plwll ({x0.6 _\ITPA ). Steel Meltmg Shop !::XJ5 T : 
4x/5 T Induction Fumaa.<) with matching LRF & CC~f. Rolling .\-Jill (0.35 .1/TPA;. Ferro alloy P/a/11 (4xl6.5 .\11:4). Briquel/e plant for 
Chrome Ore ilx30 TPH)_ O:rygen planl (100 TPDi and63 :\!IV (38 .\!IV WJIRB based · :!5 .\!WAFBC hosed) capawyCap/1\·e PrNer Pla111 
by Ji-s. Ntladwllron and Power Limited located ut Ratunpur-Kandru l 'illage. Gamlwnu Blod. Distnct Sarwk~la-Kharsmran. Jltarkhand .. 
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ADDITIONAL ToRs FOR 
INTEGRA TED STEEL PLANT 

ANNEXURE-2 

1. Iron ore/coal linkage documents along with the status of em ironmental dear nee of iron 
ore and coal mines 

2. Quantum of prodoction of coal and iron ore from coal & iron ore mines and the projects 
ttJey cater to. Mode of transportation to the plant and tts impact 

3. For Large lSPs, a 3-D view i.e. DEM (Digital Elevation Model) for the area in l 0 km 
radius from the proposal site. MRL details of project s ite and RL of nearby sources of 
water shall be indicated. 

4. Recent land-use map based on satellite imagery. High-resolution satellite image data 
having l m-5m spatial resolution like quickbird , lkonos, IRS P-6 pan sharpened etc. for 
the I 0 Km radius area from proposed site. The same shall be used for land used/land­
cover mapping of the area. 

5. PM (PM10 and P2 .s) present in the ambient air must be analysed for source analysis­
natural dust/RSPM generated from plant operations (truce elements) of PM 10 to be 
carried over. . 

6. All stock piles will have to he on top of a stable liner to avoid leaching of materials to 
ground water. 

7. Plan for the implementation of the recommendati ons made for the steel plants in the 
CREP guidelines. 

&. Plan for slag utilization 
9. Plan for utilization of energy in off gases (coke men. blast furnace) 
10. System of coke quenching adopted with justificati on. 
} 1. Trace metals Mercury, arsenic and fluoride emissions in the raw material. 
12. Trace metals in waste material especially slag. 
13-. Trace metals in water 
14 . Details of proposed layout clearly demarcating Yarious units within the plant. 
15. Complete process tlow diagram describing each uniL its processes and operations. along 

with material and energy inputs and outputs (material and energy balance). 
16. Detail s on design and manufacturing process for nll the units. 
17. Details on environmentally sound technologies for recycling of hazardous materials. as 

per CPCB Guidelines, may be mentioned in case of handling scrap and other recycled 
materials. 

18. Details on requirement of energy and water along with its source and authorization ti-om 
the concerned department. Location of water intake and outfa ll points (with coordinates). 

19. Details on toxic metal content in the waste materia l and its composition and end use 
(particularly of slag). 

20. Details on toxic content (TCLP). composition and end usc of slag. 

~**** 

Terms of Reference for prcyrcllillcd "Proposed expon.<ton <!f e.tt.<ling swelplan: Ia lmegraled S1eel Planllitrouglt m.!la!lalion of /8{}0 TPD 
(3x600 TPD) Dl/1 kilns along ll'llh Bene(lnallon J>lam for Iron ore (/XO 6 .1/T!'.·IJ. l'e/lel !'lam flx0.6 .IITPA). Sleet .\felling Shop (:'x:!5 T · 
4x/5 T Indue/ion Furnaces/ wilh malchmg LRF & CCJI. Rolling .\Ill/ 10.35 .\l7PA). Ferro alloy !'lam l.fx/ 6.5 Ml:-1). Hriqueue plan/ for 
Chrome Ore /1.<30 TPfl) . O:ry[<en pla111 (/{10 TPD) and 6j MJV (38 .\ /W WHRRI>ased ' 25 .\fW .~1-"BC ha . .ed) cupaCi tr <' apfn·e I'm• er 1'/an/ 
by M!s. flii /adwl lron and Power Limned /oco1ed a/ Rmanpur-Kmulw I Wag<. Gamlwna Block. DISinCI Saruikela-Kharsmran. Jlwrklwnd· · 
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Executive Summary 

Executive summary of the report in about 8-10 pages incorporating the following : 

1. Project name and location (Village. Dist. State. Industrial Estate (if applicable) 
,.. Products and capacities. If expansion proposal. then existing products with 

capacities and reference to earlier EC. 
111. Requirement of land. raw material. w<Jter. power, fuel. with source of supply 

(Quantitative) 
iv. Process description in brief. specifically indicating the gaseous emission. liquid 

effluent and solid and hazardous wastes. Materials balance shall be presented . 
v. Measures for mitigating the impact on the environment and mode of discharge or 

disposal. 
v1. Capital cost of the project, estimated time of completion 

v11. Site selected for the project- Nature of land- Agricultural (single/double crop), 
barren. Govt/private land. status of is acquisition. nearby (in 2-3 km.) water body. 
population. with in lOkm other industries, forest. ceo-sensitive zones, accessibility, 
(note- in case of industrial estate this information may not be necessary) 

viii. Baseline environmental data - air quality. surface and ground water quality, soil 
characteristic. Jlora and fauna , socio-economic condition of the nearby population 

1x. Identification of hazards in handling, processing and storage of hazardous materia! 
and safety system provided to mitigate the risk. 

x. Likely impact of the project on air. water. land. flora-fauna and nearby population 
xJ. Emergency preparedness plan in case of natural or. in plant emergencies 

xii. Issues raised duriHg public hearing (if appli<:abJe) and response given 
xm. CSR plan with proposed expenditme. 
xiv . Occupational Health Measures 
xv . Post projel:t monitoring plan 

****'~<* 

Tt!rm.< of Refrrence f or prtJjt'< ! llllt••l "Propost.'d exponswn of cxwmg Sire/ plum 10 lmt!gra,_d Su•£'1 Plant !hraugh lll.<ltlilatwn uf 1800 TPD 
(3x600 TPD) DR! ktlns altmg ''"" Bene fiCiation Plant for Iron ore ( /X0.6 .\ITPA). Pellet Plant ( l.r0.6 .\ ITP.-1). Stee/ .lleltm!; Sltop (c.t 'l 5 T · 
4x/5 T Indue/ton Furnacc•s) ll'llh mat<·hing LRF & CC.\1. Rolling .Hill 10.35 .\1TPA!. Ferro alloy Plant 1-lx/ 6.5 .\11 :4) . Bnqueue plant fnr 
Chrome Ore 1 l .t30 TP/1). O.n gen plo111 i/00 T/'0) and 63 MIV (38 .\/IV WfiRB ba.<ed ' 75 .1/WAI·'BC has•·dj cupau rr Coptt\'e l'oU"er Plant 
bv 1\1's .. \ .rlac:hu/lron and P01rer /.,m;u•tllocuted at Rmunpur·Km1drn rwage. Gumlwrw 8 /oc:k. D1stru:t Snrt~Jkela - Khtu .(mr£m . Jhw khund ·· 
· Pagl! l4 ofl.t 
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il•, 

.JIIAJlKHAND STATE POLLUTION CONTROL BOARD 
· Lff'C c Dhun, .. , lhnrhi- ~n~oo~ ~ , ... ,. ........ T..-\.Dh·i~ionBuilding(Groundfooor)s ~- · ~ :~mp~~. ; _· • ·· · 

l'honr ;\o:-2--lOOS52.2-Hl0S:-l. htx .'i•.l > 241lOS:-II ... ·., ? 1/10 )7~ l · 

-''H ' :. •i: :o.' i h - /9-i 7. 5 

:-.. kmh:r Secretary 

Sri:\ . K. t\grawal 

J)i;n;tor 

\ ·I ini<.try of Environment. Forests and.C!imntc Change 
lrnpucr ,\ :;sc.ssmcnl Oi\'i!iion. Gm·l. of India 
[;1dr;J f';,ry;Jv;~ran Ohowan. Vayu Wing . .Jrd Fluo r, Aligan_j, 

Jl,r Bagh Roml. :---:cw Delhi- ll 0 OOJ 

~uh : Prnpo~t·d t"ipan~ion nfc,islin~ :\ted plan! to Integrated SH·d Plant tl11·nugl1 in.q:tlhllion of 

I SO() TI'D (.h600 TPI>} DRI kilns :1lon).! with Bcndiciatit>n Plant for I ron on· (I \0.6 :VITJ'A), 

J>~llct Plant ( 1 x0.6 \ITP:\), Steel ~ll'lting Shop (2:x25 T + 4~ 15 T lntluction Furn;1ccs) with 

ntlltl·hin g. LHF .. \i( CCM, Rolling \lill (0 .,\S \ITP:\). Frrro alloy Plant ( ·h H1.5 \ 1VA ), D,riq uctcc 
plant for Chrome Ore (I x30 TPH), Oxygen pl:mt ( 100 TPD) and 82 M \\'(57 .\1\V WHHB 
ba~cd + 25 ~JW AFBC ha~cu) capacity Captive Power Plant h)· i\l/s :'iilachallron and Power 

Limited loc~tlcd at .Hatanpur-Kandra Village, Gam haria Block, District Sar:tikda-Kh:n-sawau, 

.Jharkhand - Regarding. 

Rd: TOR i ~ ~ucd vh.l\' ~1oEf,O::CC. :'\cw Delhi ,·idf Hd. J - 11011 1662/ 2008-IA .Il(l) tlal \"l Oo.WI . .ZOW; 

\'.·qil rc1'cr~· !1n· :•1 d •c •: c t h i~ is to intimn ~ ou tha t t:1c public hcarir1g <) f th~ project w~s cor, h Kt l·d (Ill 27.U~.21l21 

::nd.-r !hl' C!: ai r : :w n ~ h • p oi Sri SuhntJh 1-\umur. ADC i n.1~\,Jc i ;; ! i(ln with Sri :\l. Jha. ;\.S.O. d H ~:; (j (lflicc. JSPC 

•\;>:ni. f<n nd; .• :: !,1 '>ri .litrndra l'ras~ad, lh·gional Ofliar, K.q;:u:1;d o:::cc JSPC Board . 1;\r.;.;h..:,\pur. 

i t ; ~ minutes uf !h<: pt~b!ic h~::aring wi!h soft co;1y. copy uf ;}ttcndancc sheet, question and answ~r s\wc\. paper 

cuuing and copy or cumplain recc:ivt:d frQm Adivasi - Moohva:si Bhoomi Raksha Samiti. Gamh:tr;• . S::;-:.i~c~:! 
Kharsnwan and Srnt. Ge~ta Koda. M.P. :!rc enclosed hc,~;vith for o.: t) nsidc;ing ~;rw i ronmenr a l d~<~raacc und<::r El.>\ 
'\otificlltion ?006 o:; the basis of its merit. 

Lncl.- Mt\ Yours_ (llithftrll)'. 

" ~ ~ 

Sd!-

(Y. K. Das) 

\bno No: ./~ . - ~- J~ .. ~~... ~~:~~r;:~:~~:~~:~j - ~./!: .-~./~.~--~J 
Cop)· romanlcd lo: AJdtional Ch!efSccrctar)', Dcpan mo::n\ of rorcst , Environmcntnr.d Climate Change·;:.dovt. of . 
Jhu~lumd, Nqnll I louse, Ranchi / Member Se.cn:tary, MoEF . & C~ .. Gort. ~r Jndia; ; RcgionaJ.OITic~; ::Ruil~hi;· · 
Bunglow No. Ai2, Shyamnlj.'~oloJ.% Ranclii'~- 8~4 002 I Sri Dc:cp .Chur!d Lamba; Dire~ctor ;\tis Nililci"l~i1i'i6;1: & : ·' 
~)ower ~iil1iicd, Vii!- - Riitan.p~r,':K;_~-~;·dra · Ch:a.ndil . R(lad. Dist- Scmikela .Kha~i~\v~n; r~hirk_hiH{d)S~1~ 22(/for ' 
mformat10n & ! r<:<:cs~ary actto_n. : . ... ,:: .: ··(;:;: , · ·· · ,. ·· · 

;::; . 
. ·., . . : 

. . • 
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(~) \jqrpKl/\341gtKT &m ~lf.'m ~m 'fci !?lli1>Wu;s 
xT~ W~lfUT ~1111 ~ cf> ~~~ ·q;') 

3Tj0-I 'R ~I 

~xr-B -;f~ ~ ~ 1WR ~c. 'If1f xcFig'< ~. ~rcp-~~<n. 
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09.2021 em ~ ~ cnr 3ll<li\Ji•l ~ ~ PrJ~ m "cgc~il<'l 1JT\3ll:S, 1.JT1=f-ffi";r:!x. 
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. ~:;frTT'i -cdr ~liCfi-· 23.08.2021 em ~PtCfi wm ~ ·it 1T<hiftm Q')X eft •r~ ci'11 '<.9l11'ill~ 1B 
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~RqJ c;;-g;:]-i'J l0'f ~ ~{-urx tt>J \.-1q~!~1 'f>'iol ·thi 3NI~-1 rt1 TTt 1 ~ ti'U <-1~ ~-ci 

~ fl~cl$ Gil! ~ ~ ~ ~ I .311R "'41 g Cfu 1-IRT ~ it ~~ cq\r1\ ·cnr -fGPTC'f 

W<n T!lH T;fci LTRlll\JF11 q;') "fff$.-rct '-i1H Cfll~ ~ ~ ~ ~. ~f!Thltr\S WJ'<J 

~~ffUT ~Ti?rq ~. ~. VP=f~~-~ ~ ~1 fih<TI I 

-c~0~m~ e~~1n. "CRli~ ~T qft[JJ~~'l ! rtJ f7-1·x~Hfrcgur ·c5 cnrct 3r;;~ •=n d! !:ll"dri:fc 
c/; 'W~ I) l ; ..:i f~lff ·~-q ~ \JjJriC/?1~ {J '1~ I \'f·-m-q ~rl('1!41 fcn <:j~ C1' tc:fl ~~% 1fT{t'f 

~ Ch~ 3,~"'i'T 14 ft~ 2006 ct ~ "Cfll \Jll {g[ -g ftrfl'Ci-> Cf6c1 fcrirq N,R (:(;~ 

~<JJT~-Uj -cj) cmTq~unll ~ ~ ~ ·c;fr<n ~ eFT ~Tcrcwf fct<n Tf'<TI g i ,3;:~)-~ fi:r:-fi 
<JJl 9.)\:) ch: ct ~ ~ qmcr..:ur q~ 1g~ CT1?. wm '([Cf ~ -c:rx 31"lR fcffll'[, 9.~";] 31~-q r 

~-PR-<:il ··HSl ;l cnJ 3~ fcl=mT ~ ~r~rr i~ ~'twH w,iuep ~ 1TX 31G<if 7~1 4T6T ~j' I 

./ I 
}~. \1\Y~-c~l\1, ~11 ~'1!£i<tJ--R'T &nT LTf-ml\n-iT ~ q~ftl~ >P·iTcf :!C'"llich·: cTZITX m'!··i 

Ka:l-ri J\J~ ~~ "~" m >rff!~ em qR~'tCli1 T \reT 'Nrr$ 31F-t~ crahHUT ·qx %S 
-'<.,..~~~ ~1~Hrq col f.:l<i~~ m tg ~ \JlR qrc;f ~'f ~ Gil'iCbl~ ~ -gg 3Wif-=3ro 

lJ~ c J :~ ~<>ill~~~ ~'lil<:l-<~e<tJ ~ 3ftx ~ -~TO 3Tjl.Tl11 ffRq &Rf 31AcH"ffi mm-WTT 

-.<i· ~~U it mTJl tPT fufm' ~ i-f GlC1C11lil •mr I V.15'1'f *1dlal frn ~fl fct·H'IRrRt::r 

\ ··~ , ry . -~~:~-n-h ·$ ~ ~ &ffi 1800 i\-0~0~0 (3 x 600 TPD) W1ffi Chi ~f\lf Jll"l['R 
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2 x 2s r + 4 x 15 T ev:rm c1JT xtlc1 -B~ W"q -c[ti ~ ~ x=rr~ \9."03IT~O\[Q)O 311~ 

xnoxt'to~o. o.3s ~oilo~o"C!o ewcn em trfu~r ~. 4 x 1s.s MVA WJ(ff <PT tR1 ~ 
~. 1 x 30 TPH e:r=ml C51 Th'1+1 ~ ~ ~. 100 TPD ~ Cl?T 3ll~\Jl'l ~ \ref 
82 ~~PIICJic (57 ~ 1 11Cllc WHRB ·3Tltllftl10f 25 ~TCITG AFBC 3llm~C1) ~ 'C:fTCR '?.fc 
Wfl~ Cf>T 1RillCT tt I ~ifft1 \3-;:~'r.2! q~<J1\rFfT ~ ~ CJft 311Cl~ll¢ctl , ml, ~ Ch~ 
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~-mP. <f. -cg·e1 ~ <$ 40~'o '1--wr "Clx l.fR ~ q>qx -~ -$1 'J11'icnl-?l t1 ~ 1 
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~~ §~ ~f!C'llt~l 1$ ~-<D ~ it 3iRlR<tti 10 ~ uRt ~ ciT ~x R<:11 \Jif'{J1ll 

\3~'r;i ~~-rc;nm f$ Unskill<:d \reT Semi Skilled ~~f ~Rl~ld ~x 3il+l41f1 (j) :-fj-q1 ci> g 1 

CSR q, ~ ~J'i ¢C1 We \3trC'fQ:l ~. :~ii<ffil"1'1 tp.-~~ ~2f. :fiq cf, ~jq <i~x chi 
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ANNEXURE R-9 

Ref' HR/ NIPL/ LOtj ADMIN/ 0352 

Mr. Ualwant Kumar 

/lo use No. 21. Giri II id •o Ratna Lone, 

Di t :· J<olkato, ( We t U ugal), Pi11 :- 00009. Dote: 17.10.2022 

Sub: Letter of Intent 

Mr. Balwant /(umar· 

This lw r ference to tir e intetview ou hod with us and t11 e dlscussio11 lleld t.llereafter. We are pleased to 
ofler y ou tire po ilion of "Manager- E'nviroumerll" ill our organization 011 tir e terms mutually discu · d 
01111 oyr ed. You are reque ted to make y ourself available to join with II 011101 November. zazz at 
Nilachallro11 & Power Limil'etl. KolknW/ jamslleclpur. 

If 

The appOilltrllellt fell e r wilt be issued to you aft er y our jOining. 

You are of o advised to furrri /r us t/refollowillg rlocum IlLS at t11e rime of your joini11g: 

1. PllolocotJ of ogt:: pr·ovf cer·tificate. 
2. Plwtocopy of blood group certificate. 
3. Medical {illless cer·tificotes from GovL registered doctor. 
4-. Plrntocopy ofcerU{icates ill suppon o( uur Qualifications (academic and prof.) 
5. Plrotocop of all pruuf of worki119 e;~:perie11 ce certificate 
6. Two copies of pa sport size plwtogropll 
7. Last month Per Slip 
B. Residential oddre ·s proo(. 
9. Resume in deLnils. 
10. Resignation Acceptance copy (Last Employer) 

Please cnllfirm y our acceptance by rewrnin,q lire duplicate copy oj't/1is letter· duly signed. 

Decloraliow -

I /Jove read and under·stood Llle above terms and cotrdilions of my LeUer of Intent llef: 
HR/NIPL/ LOI/AIJMIN/ 0352 doted 17.10.2022 Will /rave signed every page of tile seco11d copy of the 
aforesaid Lerrer of lnlellL as a token of acceptance tiJC terms and condil'ions. 

Place:· 
Dated:-

I l ' fH 'l).! ! 1 r~,•• ; II I • J•[J "'" f 

,cq JJ• 4( li'11G 1u 1 ,Q f n 11 1, Yofl 1n 

~o1JCI<d /ltcno m£1 

SignotJ.11·e 

[. 0 '• I 
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\:~ 4 I '9)CKT Cf>T <t> I~ f(\1 ~, tl ~I~ i#m-~ '<~I qj 
~~lTRID) 

(EmaillD- dposkl786@gmail.com) 

~ ..... .1.&8: ........ /~olito · 
Sr. G.M (H.R). ~- . 

Nilanchal Iron & Power Limited, 
Ratanpur, Kandra-Chandil Road, 
Seraikella-Kharsawan, 
Jharkhand 832402. 

~ :- Covid-19 JJ61¥il~ q)-~ ~0~03TRO 31~'Pfd '8'<JgofJll llhiC:H c6 
"firfq -q, 

\3Y':tctt1 fcl1f<l" ~ ~ ll ~ ~ fcn fl"!lqJiclt . '<Sl"!fll~l ftrc;) Tf :cavld•·19 

~it ciJ cffXR ~O~WfRO ~ ~ 3fti!llfl'IQ? wRital'1 ~ ~ ~. 

~XT~ •ISFHilci'i CflT ~ fiElllll CfR fi'<IEofl<ll 41~1GI"i ~· 'lfllT t I 
ftR;n ~. fl'<ll:lcfiC'II '&'<fllcff qft 3ffi ~ ~ ~ '$ \3Wi~.cl '~ 

' tJ).: . I .' ~ . 
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.. ,;;;; .. · 
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' NCT Of OELHI COUR T ff.E 

I m lim 1111 ~nlliliiiDIOOiim"m! ~11111 1 1 
" Q 0 9" 

VAKALATNAMA 

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 
O.A. NO. 426 OF 2022 

IN THE MATTER OF: 
Dasai Munda & Ors. 
Versus 
State of Jharkhand & Ors. 

Applicant 

Respondents 

I, Sanjoy Ghosh, S/o Sri Santosh Kumar Ghosh aged about 58 years Rjo 1A/ 12, S.C. 
Path, City Center, Durgapur, Barddhaman City Centre, West Bengal- 713216, 
presently at Jharkhand the above named Respondent No.6 do hereby appoint. 

NIYATI PATWARDHAN, ASHIM SHRIDHAR, ASHOK KUMAR 
D/2571/2017, D/2201/2011, 01273/2021 

B-4/ 227, GROUND FLOOR, SAFDARJUNG ENCLAVE 
NEW DELHI- 110029 
MOB. 9971547353 

Advocate(s), to be my f our true and lawful attorney (s), in the matter noted above, to 
do all the following acts, deeds and things, or any of them, Uointly and severally) and 
also ratify anything already done on our behalf that is to say: -
1. To sign, verify and present and send notices, replies rejoinders, pleadings, appeals, 

cross-objections or petitions for execution, review, revision, other petitions or 
affidavit or other documents as shall be deemed necessary or advisable for the 
prosecution of the case or in relation thereto in all its stages. 

2. To appear, act, and plead in the above-mentioned case in any court or tribunal etc, 
in which the same be heard or tried in the I at instance or in appeal or review or 
revision or execution or in any other stage of its progress until its final decision. 

3 . To withdraw or compromise the said case or submit to arbitration any differences 
or disputes that may arise to or in any manner relating to the said case. 

4. To receive documents, papers, records, orders etc. and to do all other acts all 
things, which may be necessary or proper to be done for t he progress and in all 
course of the prosecution of the said case. 

5. To employ any other legal practitioner, advocate or consultant authorizing him to 
exercise the power and authority hereby conferred on the Advocate (s) whenever 
he/they may think fit to do so. 

::6. And IjWe hereby agree that whatever the Advocate (s) or his / there substitute shall 
do in the premises shall be binding on me in all intents and purposes just as if it 
would have been done by me. And I/We hereby agree not to hold the Advocate (s) or 
his/their substitute responsible for the said case in consequence of his absence 
from the court when the said case is called up for hearing. And I/We hereby agree 
that in the event of the whole or any part of the free agreed by me/ us to be paid to 
the Advocate (s) remaining unpaid he/ they shall be entitled to withdraw from the 
prosecution of the said case, or not to appear until the same is paid. In witness 
whereof 1/We hereunto set myjour hand to these presents the contents of which 
have been explained to and understood by me jus. 

Date: O't:"h-• ~ 2..L 

Advocate (s) 

' ..... , 
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12/14/22 , 2:55PM Gmail- SERVICE: O.A. 426 of 2022 ; Dasai Mundai & Ors vs State of Jharkhand & Ors . 

Gmail 
-::2--3~ 

Ashim Shridhar <chamberashimshridhar@gmail.com> 

SERVICE: O.A. 426 of 2022; Dasai Mundai & Ors vs State of Jharkhand & Ors. 
1 message 

Ashim Shridhar <chamberashimshridhar@gmail.com> 
To: ranchijspcb@gmail.com 
Bee: ashim <ashim_shridhar@hotmail.com> 

Sir 

Wed, Dec 14, 2022 at 2:55PM 

Attached herewith is a copy of the reply to the O.A. 426 of 2022 and reply to the inspection report filed by the NGT 
inspection committee, on behalf of Nilachal Iron and Power Ltd. 

Regards 

II Dasai Munda- reply to OA.pdf 

Ill Dasai Mundarcply to inspection report.pdf 

Ashim Shritlha r 
<\ dvocate 

C hamber of Ash im Shridhar 
B-4/227, Safda1jung Enclave, New Delhi- II 0029 
1\! : +9 1-99715 473531 Em:dl: ashim_shridhar@hotmail.com 

fJI,fP ORTANT NOTICE 

This e-mail , including any attachments. contains information which is confidential andlor privileged. If you are not th e;: intended recipient, 

pkase notif)' th t: sender immediately and d.:stroy this e-m ail without taking any copies or showing it to anyone. Unauthorised use of this e­

mail is prohibited. The sender takes no responsibility for misdirection, com1ption or unauthori sed use .of e-mai l communjcations, or fo r any 

damage that may bt: caused as a result of transmitting or receiv ing an e-mail communication . 

https:l/rr; 6il.google.com/mail/u/O/?ik=f6349fa7c5&view=pt&search=all&permthid=thread-a%3Ar8217559118799459751 &sirnpl=msg-a %3Ar821921... 1/1 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 426 OF 2022 

IN THE MATTER OF: 

Dasai Munda & Ors. Applicants 

Versus 

State of Jharkhand & Ors. Respondents 

INDEX 

S.NO. PARTICULARS PAGE NO 
1. ADDITIONAL AFFIDAVIT BRINGING 

ON RECORD SUBSEQUENT 
DEVELOPMENTS REGARDING 
EXPANSION OF EXISTING STEEL 

1- 4--PLANTTOINTEGRATEDSTEELPLANT 
2. ANNEXURE AF -1 

COPY OF THE RELEVANT MINUTES OF 
MEETING DATED 10.06.2023 FOR THE 
35TH EXPERT APPRAISAL COMMITTEE 
MEETING- INDUSTRIAL PROJECTS 

.S- l6 HELD ON 06.06.2023 
3. PROOF OF SERVICE \I 

¥ 
ASHil'v1 SHRiDHAR & 

Place: ~EW j)EU.ti 
Dated: \8 /o7/lD2?. 

NIY A TI PATWARDHAN 
ADVOCATES FOR RESPONDENT NO. 6 

B-4/ 227 SAFDARJUNG ENCLAVE 
NEW DELHI- 110029 

MOBILE- +91-9971547353 
E-Mail- chamberash imshridhar@gmail.com 
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Dasai Munda & Ors. Applicant 

Versus 

Stale of Jharkhand & Ors. Respondent 

ADDITIONAL AFFIDAVIT BRINGING ON RECORD 
SUBSEQUENT DEVELOPMENTS REGARDING EXPANSION OF 
EXISTING STEEL PLANT TO INTEGRA TED STEEL PLANT 

1, ~I+!VJo 'I GHosH , Slo 
I 

4f:- ~CI!bt~£. ~ GU\... , working as &ex'~~ with M/s 

Nilachal Iron and Power Ltd. with office at,katr-dh-c-, , ~qf2..tte*-J~_do 

hereby sokmnly ailirm and st·Jt.e that I have sufficient knowledge from 

record and from personal t'xperien~.:c to affirm the present allidavit. as under: 

::;..---:- -- ·-

1. The present Afliclavit is being lilcd on behalf of M/s N ilachal Iron 

and Power L.td. (hereinafter ·'Nilachal'" or .. NIPL'') in bona fide to 

bring on record all subsequent devdopments which are essential for 

the ad_iudication of the present O.A. 

1 That the Answering Respondent has already filed its reply to the 0./\. 

and reply/ objections to inspection committee report on 14.1_.2022. 
,/. "''' 'i \ ..,· ' ' 

r;~<bJ~/ .---· :7;":~; , :urther. in compliance \\ith the orders dated 05.01 .10:23. the 
~ ;<:-! ... ., \ 
~~ NC. < ~ Y\'1swering Respondent has Jilecl an Additional Reply dated 

(! P. · · . :. ~ 94-}l.~'lturn ishing additional det<iils as sought by this Ld. T'ribunal. 
~ ~ •t· . ' ,. • ' / i5 
~~. • - _J ~~:J' • . is prayed that the content~ or the same be read herein and arc not 

, ~'17, '----~~~1> ~-ij~Z ·,ated for the sake of brevity. 
~ <irst~··'"' · ~ _)'(\v 

.... _ ~ -. tol' ~. 'hat the Answerin!! Respondent has alreadv brought n record 
~ ,w · . ~ w -

9 \'\:: ~~- · ~l(H·e this Ld. Tribunal that NPlL had pr<~QO~ed an ~xpansion project . ~ 

' • .,.-.;:.• -6'..., • . Y' 
,,c ,.~c a Q..i ~ 

() ,c, ,}-~ ..;I 
~'-'" o• ~- .... ~ .$ ·. 

\) . "'-.\ ~ ~(.i 
_p{,J "~ 
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:;,.....o · - -.....:.: 

of its existing steel plant - --expansion or exist ing steel plant to 

Integrated Steel Plant through installation of 1800 ·rpo (3x600 TPD) 

DRI kilns along with Bencliciation Plant tor Iron ore (lX0.6 MTPA), 

Pellet Plant (l x0.6 MTPA ). Steel Melting Shop (2x25 T + 4x \5 T 

Induction Furnaces) with matching I RF & CC M. Rolling M.ill (0.35 

MTPA), Ferro alloy Plant (4x 16.5 MVA):Briquette plant for Chrome 

Ore ( I x30 TPH). Oxygen rlant (1 00 TPD) and 82 MW (57 MW 

WHRB based + 25 MW AFBC based) Captive Power Plant with 

Mo EF&CC through consul tation of M/s Lnvirotech East Pvt. Ltd. 

4. That the process of obtaining EC was at an advanced stage. That 

Terms of Reference dated 06 .09.2020 had been issued for the 

extended plant. Vide letter dated 25. I 0.2022, the JSPCB also 

forwarded the minutes or public hearing lor the extended plant. 

5. That however. Jharkhand Pollution Control Board imposed penalty 

on !PL. Jor violation thereby ascrib ing it of ·'v iolation category''. 

Further Inspection was made by MoEF&CC IRO Ranchi with Ref. 

No.: I 03-270/1 0/EPE/63 dated 25/01 /2022 for "Monitoring of 

Expansion of Spong~ Iron Plant (350 TPD) into Integrated Steel 

Plant and the inspection committee had pointed out certain 

comp liances. In view of inspection rcrort with Ref. No.: 103-
.. /?I \' , r.:: .I 

./ '!~': -· ~ . .,A.:. ?_70.1 1 o,rJ-:.:rr-:,'6-..,.) d d ')- ·c) 1 102., N 1 PI h b · d 11 ,. :..· ·:<;)~ . . · at~ _)' i_ -· . · ~ as su mttte a 

/~-(·. 'r '' . ,, . ·:% compliam:es with rdc\'ant documents according ly to MoEF&CC 

~~~ Rt.~ ·, .· ,._. •. ·. -~j IJ.RO Ranchi dat~d ~0.03.2023 for further verific·ation ~f documen~s 
~c---· . 7 .• , lrom IRO Rancht office. In rcsponse to letter dated 20.0.).2023, agam 
~~ . 

· '>~~ ,. f;l:-~'l>~ l\)$'Pnspection was done after compliances dated 28.03.2023 and the 
. ..• e~~n . Jfl"' 'l)> 7 " · . 

~:::;;;;=~..-~'1.· l\.Gl!ccessarv comrJ!iances were under process of being completed bv "' ~~ " ~ . \ \~?; ,G. I I ) 

' § ' ('),.\,..:' .~.J L. . ···~ · ·::l•' ~'ij; 
, ~ • '-~ ~ ·-:.."b"~?> The said position of facts is ah·ead ·before the Ld . Tribunal. 

~/~; -:\ '?> \ -x;;.· ~ / oK--" 
, ~0 .~e ." ' {~ J.7f.g 

c...e"?> . ~:v: , v t.. -. . · ~ ~ 
.'- <J _,;,· 

,,'-,; ' 
..... ~ ' 
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6. lt b most n.:~pcctfully subm itted that the Answering RL:spnndcnt is a 

~.:onsckntious entity. NPI L has heen cons iskntly fo ll<mi ng al l 

compliances and legal processes to ensure it operaks \Vith in the 

contours \lf law. Thl' Ans\vcring lZcspondent completed all 

compliances and by way lll' applic(ltiun dated ~9.05.202:i suught for 

;Hncndment in Terms or l~cferencc accun.kd by the Ministry vide no . 

.1-1 1011 /662/2008- IAII{I ) dG~tcd 06.0 LJ .2020 and subsequent 

amendment dated 12.0:?.202 1 ror apprai sal of proposa l · under 

viol;1tion call!gory as per the prO\ ision · contained in the ivloEJ-'&CC 

Stnndard Operating Procedure dated 07.07 .202 1. 

7. That it is relevant to !ll ll l: that in the Minutes uf Meeting !or the 35 111 

Mcding of the E.\.pcrt Appraisal Committee meeting- Industrial 

Pn,jccts to be hdd from 06/06/20:23 conducted by the M.inistt)' of 

F. rwimnmcnL Forest Jn d C li mate Change- lA Division, the 

i\pplication / propo~al ol'th~ Ans\\cring Rcspondcnt w:.ts cons idered . 

The Commiuec also elucidated therein the pendency and factum or 
the pn.:scnt proceedings i.e. O.A. No . 426/ 20n. 

~ . The committee highlightl'd in !!.real detail the proposal or the 

Ans\wring Respondent which had compr ·hensive ana lys is of the 

! ~tL· ts leading up to the !i li ng ~)1 · Al?pl icmion dated 29.05 .2023. (The 

di scussi~,n can be !(Hind in the attached document and is not 
' ~ I .'· _, / -..:::.:: ,Jl. 

// {.·: ' ~A\ 1111.:!1ll011Cd in great dct~ti[ hcrcii\ in Lhc interest uf bn;v it)) and 
( ' * ' :;.l, \ 

! ' r / '''..')! '"')~ TL'C()!lllllCntkd the issuatll'L'S ( r UJldat:: or ToRs to the Answering · ('" I - v ~ -
I .!; ; #-'L . • *1 
\~ \ · ··.·. __ . ~ :1. 1 ••. ; .. ! Rcspond.:n l. The n.:cummcndatioo Vi<.b as J()ll ovvs: 

. ~~ ·"- '·'" ., .. -:.? "(0~ ~ ~-(ier deiib ~rolions. ilu: ( 'ommiflec recommended the 
• -?. ·~ .. ~ ~v , 
' -~~sov. .. ~.m JhB-~\"~' t't)> pm posal. s ul?fecr o( uploading the 11ritten submission on .... ........_. ~· v- , 

- ~ , <i', , ~.o l'urivesh portal. jor tllnendmelll in ToR granted vide no. J-
. ' ~~~ ~ . \ ' c.; .. ':'· , .. _'. · ,G ! JrJI /1662/_()0N-I.·ll/r/) dmed 06.09.2020 and subsequent 

.. :.-: • ,..· ;"·!> · •••• ·\ w ne1uiment dated J.: .o:!.:!fC/ s u~ject to stipulation of 

'~/· · , · '. ~ · ·__.. ·;.·· fu /lo H·il l£ iuldi!ioi!ul CO!hliJions. The, other terms and 
t ·· ... . '·' rj) 

. ...... ..../?!'' 11>~~~\~ 
.,'-'

0
7,c/"t;.. /.r': rv'f) &'/ / ·""' ,. 

\''(. f"\1, ~ 1 t;' ' v \ 
.\'"' ' ' ,. , ~ · '>~" ~\ ·· / I 

&::kJI,/ ,< I ,\\ ::::' / . \ /" I [ 
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,. 
conditions of ToR dated 06.09.20:!0 and subsequent 

amendmenl dureu' I:: . 0:!. ]02! shu// remain the same. if 
applicuhl" ro 1he uwdifled project faciiities . .. 

A copy of the relevant Minute uf Meeting dated l 0.06.2023 for the 

_,:; th Expert 1\ppraisa l c~~mmitt~:c meeting- Industrial Projects held on 

06.06.2023 is auachcd hereto and marked as ANNEXURE AF-1 

9. That in light or the submission3 made hereinabove and keeping in 

vi-:w the prcviuus rep lies and Aflidavits on record, it is submitted 

that the A n:mering Respondent is ever engaged in complying with 

al l prov i si~1ns or law as can be seen from the record. Thus. it is prayed 

thai. rhis Ld . Tribunal take in!o consiJeration the same and consider 

the case or the /\ JlS\\cring Respondent in a favourable light. 

false and nothing material has been conceal ed therefrom. 

' 1 •• 
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GOVERNMENT OF INDIA 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

(lA DIVISION;.INDUSTRY-1 SECTOR) 

Venue: 

Time: 

***** 
Dated: 10.06.2023 

Date of Zero Draft MoM sent to EAC:07. 06.2023 
Approval by Chairman_·09.06.2023 

Uploading on PARIVESH: 10.06.2023 

MINUTES OF THE 35TH EXPERT APPRAISAL COMMITTEE 
(INDUSTRY-I SECTOR) MEETING HELD ON 6TH JUNE, 2023 

Ministry of Environment, Forest and Climate Change, Indira ' 
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 through . 
Video Conferencing 

10:30 AM onwards 

~ .--. :' .. '·. ·.;.OJ.· '\, - (.~' ..... .. __ ·::- • · , .-·: -
- - " . . "' ~ '- ' . ' -

(i) Opening Remarks by the Chairm-an, EAC 

Shri. Rajive Kumar, Chairman EAC welcomed the Committee members and opened the 
EAC meeting for further deliberations. 

Shri . Rajive Kumar also appreciated the efforts of the Ministry' s Team (Industry 1 Sector) 
for preparation and uploading the agenda of the EAC meetings and draft record of discussion very 
scientifically, systematically and timely on Parivesh Portal. 

(ii) Details of Proposals and Agenda by the Member Secretary 

Dr. R. B. Lal, Scientist 'F' & Member Secretary, EAC (Industry-! Sector) appraised to the 
Committee about the details of Agenda items to be discussed during this EAC meeting. 

(iii) Confirmation of the Minutes of the 32"d, 33rd and 34111 Meeting of the EAC {Industry-I 
Sector) held during 26111 ,29111 ,30111 and 31'' May, 2023 at MoEF&CC through VC. 

The EAC, having taken note that final minutes were issued after incorporating comments 
offered by the EAC (lndustry-1 Sector) members on the minutes of its 32"d, 33rd and 34t11 Meeting 

ofthe EAC (Industry-I Sector) held during 2611i, 29111 ,30111 and 31 51 May, 2023 conducted through 

Video Conferencing, and noted that there is no modifications/factual correction, in the minutes of 
the 32"d, 33m and 34t11 EAC meetings for the projecUactivities. 
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35.5 Proposed expansion of existing steel plant to Integrated Steel Plant through installation of 

1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron ore (lX0.6 
MTPA), Pellet Plant (lx0.6 MTPA), Steer Melting Shop (2x25 T + 4x15 T Induction 
Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant 
(4xl6.5 MVA),Briquette plant for Chrome Ore (lx30 TPH), Oxygen plant (100 TPD) and 
82 MW (57 MW WHRB based + 25 MW AFBC based) Captive . Power Plant by M/s 
Nilachal Iron And Power Ltd. located Ratanpur-Kandra Village, Gamharia Block, District 
Saraikela-Kharsawan, Jharkhand- Consideration of Modification of Terms of Reference 
under SOP dated 07.07.2021 (Violation case]. 

35.5 .1 

(Proposal No. IA/JWINDl/429379/2023, File No. F. No. 11011/662/2008-IA-11(1)] 

M/s Nilachal Iron and Power Ltd. has made an application online vide proposal No:­
INJH/fNDl/429379/2023, dated 29.05.2023 along with with the application in prescribed 
format- Form 3 (CAF, Form - I Part A & B) and revised PFR and sought for amendment in 
Terms of Reference accorded by the Ministry vide no. J-11011 /662/2008-IAJI(l) dated 
06.09.2020 and subsequent amendment dated 12.02.2021 for appraisal of proposal under 
violation category as per the provisions contained in the MoEF&CC Standard Operating 
Procedure dated 07.07.2021 as PP has corrinienced part of the project implementation of its 
expansion proposal for which the company obtained ToR i.e. the plant activities were started 
without having any prior EC. Also PP has also reported that earlier proposal of the company (for 
which ToR was granted on 12.02.2021) has been revised and downsized, based on the feasibility 
of the existing market scenario and therefore requested for modifications accordingly. 

35.5 .2 Name of the ElA consultant: M/s . Envirotech East Pvt. Limited [List of ACOs with their 

Certificate I Extension Letter no. NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on June 

2, 2023] . 

Details submitted by Project proponent 
35.5 .3 M/s Nilacha11ron and Power Ltd. had initially applied for Terms of Reference vide proposal no. 

INJH/IND 1111176/2019, dated 06.08.2020 for proposed expansion of existing steel plant to 
Integrated Steel Plant through installation of: 1800 TPD (3x600 TPD) DRI kilns along with 
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop 

(2x25 T + 4x 15 T Induction Furnaces) with matching LRF & CCM, Rolljng Mill (0.35 MTPA), 

Ferro alloy Plant (4xl6.5 MVA), Briquette plant for Chrome Ore {1x30 TPH), Oxygen plant 

(100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC based) capacity Captive Power 
Plant. Accordingly, ToR was granted by the Ministry vide no. J-11 01 1 /662/2008-IAll(I) dated 

06.09.2020. Thereafter, PP has applied for amendment in ToR and accordingly the ToR was 

amended by the Ministry vide letter dated 12.02.2021. 
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35 .5.4 The instant proposal is for amendment in Tetms of Reference accorded by the Ministry vide no. 

J-11 0 111662/2008-IAII(I) dated 06.09.2020 aild subsequent amendment dated 12.02.2021 for 
appraisal of proposal under violation category as per the provisions contained in the MoEF&CC 

Standard Operating Procedure dated 07.07.2021 as PP has commenced part of the project 
implementation of its expansion proposal for which the company obtained ToR i.e. the plant 
activities were started without having any prior EC. Also PP has also reported that earlier 
proposal of the company (for which ToR was granted on 12.02.2021) has been revised and 
downsized, based on the feasibility of the existing market scenario and therefore requested for 

modifications accordingly. The details of violation and changes in the instant proposal are as 
follows: 
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Details of Violation 
s. Facility EC details CTE details CTO details Imple• 
N. 1---

Constructi 
' Start 

I 1 X 350 TPD DRI Kiln - 17.12:2003 J SPCB/HO/RNC/ December. tv 
(I ,05,000 TPA DR!) (JSPCB ref. F.No.: 307) CTO- 2003 

2 2 X 100 TPD DRI Kiln 24.12.2009 01 .04.2009 14798208/2023/9 Apri12009 tv 

I (60,000 TPA DRl) J-11 011/662/2008- (JSPCB ref. 86 dated 
IA-11(1) A.No.:10094) 06 .06.2023 valid 

till 30.06.2024 

- · ·- f---
3 1 X 12 MW CPP 24.12.2009 26.03,2020 March 2020 

(WHRB) J-11 0 I 11662/2008- (JSPCB ref. F.No.: 

IA"II(I) JSPCB/HO/RNC/CTE-

61 19599/2020/ 168) 

4 I X 600 TPD DRI - - - September 
Kiln(l ,98,000 TPA DRI) 2020 

5 1 X 600 TPD DRI Kiln - - - June 2022 Ja 
( 1 ,98,000 TPA DRl) 

6 37 MW CPP (WHRB) - - . - August 2021 I 

7 Induction Furnace - - - June 2020 tv 
(3 X 10 T) 

99,000 TPA Billets 

8 Induction Furnace - - . - May 2022 j 

(4XI5T) 

1,98,000 TPA Billets 

9 Rolling Mill (2,30,000 - - - June 2020 tv 
I TPA) 
I 
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35.5.5 Details of amendments in the configuration and capacities sought: 
The revised expansion proposal (earlier TOR vis-a-vis TOR amendment) is being tabulated below: 

Sl. No. Unit Capacity 

Existing As per Previous TOR Proposed 
Capacity (as per (Ref. F. No. J- Amendment in 

EC/CTE) 110111662/2008-IAII(l) TOR dated 
dated 12.02.2021) 12.02.2021 

1 Beneficiation - 6,00,000 TPA Dropped 
Plant 

2 Pelletisation Plant - 6,00,000 TPA Dropped 

3 Sponge Iron Plant 550 TPD (1 X 350 1800 TPD 1200 TPD (2 X 600 
TPD & 2 X 100 · (3 X 600 TPD) TPD) 

TPD) 

4 Steel Melting - Induction Furnaces (2x25 Induction Furnaces 

Shop (SMS) with T + 4xl5T) (3Xl0 T + 4xl5 T) 

matching LRF & 
CCM 

5 Rolling Mill - 3,50,000 TPA 2,30,000 TPA 

(Liquid Steel) 

6 Ferro Alloy Plant -- 4 X 16.5 MVA Dropped 

7 Chrome ore 30 TPH Dropped 

briquette plant 

8 Oxygen Plant - 100 TPD Dropped 

9 Captive power 12 MW (WHRB) 70MW 49MW 

plant (45 MW WHRB + 25 MW (37 MWWHRB 

AFBC) +12MW AFBC) 
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35 .5.6 

35.5.7 

Details of other changes in the instant proposal are as follows: 

Sl. Attributes As per As per proposed . Remarks (In 

No. Previous TOR amend ment in TOR comparison with the 

I 

2. 

3. 

4. 

dated dated 12.02.2021 TOR dated 12.02.2021) 

12.02.2021 
- - -

Land 80.93 Ha (200 34.80 hectares (86 Reduction (57%) 

Requirement Acres) acres). 

Water 4534 KLD • 2780 KLD Reduction (39%) 

Requirement 

Power 123.7 MW 62.2 MW Reduction (50%) 

Requirement 
--

Project Cost Rs. 1350 Crores Rs~ 493.03 Crores Reduction (63%) 

Reasons for Amendment I Violation Details: 

The PP has reported the following: 

• The company planned to expand the existing steel plant to Integrated Steel Plant through 

installation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron 

ore (1X0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T 

Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy 

Plant ( 4x 16.5 MV A), Briquette plant for Chrome Ore (1 x30 TPH), Oxygen plant ( 100 TPD) 

and 82 MW (57 MW WHRB based+ 25 MW AFBC based) Captive Power Plant. 

• In accordance with EIA Notification, 2006 and its subsequent amendments, the company 

had applied for grant of TOR to MoEF&CC by submitting PFR, Form-1 and other relevant 

documents . 

• Terms of Reference (ToR) was granted .on 06 .09.2020 which was further amended on 

12.02.2021. Ref. File No. J-11 011 /662/2008-IA-Il(I), 

• As per the terms stipulated in the granted ToR (amended), public hearing was successfully 

conducted on 27.09.2021. 

• Due to huge socio-economic pressure dur:ing COVID pandemic period, M/s. Nilachal iron 

& Power Limited was compelled to commence part of the project implementation of its 

expansion proposal for which the company obtained ToR and conducted successful public 

hearing, i.e. the plant activities were started without having any prior EC. 

• Although the project implementation was started on the basis of huge social interest, but it 

was a violation case under EIA notification, 2006 and its subsequent amendments. 

Therefore, PP has requested for appraisal of proposal under violation category as per the 

provisions contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021 . 

• Also PP has also reported that earlier proposal of the company (for which ToR was granted 

on 12.02.2021) has been revised and downsized, based on the feasibility of the existing 

market scenario and therefore requested for modifications accordingly. 
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35.5.8 

'"2s} 

Summary of court cases/ directions I litigations: 

A. Summary of Hon'ble NGT case: 

• There is a case lodged complaint against the company before Hon 'ble NGT on 18 .06.2021. 

The complaint was related to commencement of construction of DRI plant, SMS plant 
without any prior EC/CTE. . 

• Hon'ble NGT Principal Bench ordered (O.A. 426/2021) on 25.01.2022 to know the Factual 
position through a Joint committee site visit comprising of CPCB, JSPCB, SEIAA, DM of 
Saraikela Kharswan. 

• Accordingly, the Joint Committee visited the project site on 29.03.2022 reported about 
erection of DRI plant, SMS and Rolling Mill without any prior EC/CTE. 

• Hon'ble NGT Principal Bench further ordered (O.A. 426/2021, order date 05.01.2023) 
JSPCB to take appropriate proceedings for imposition of environmental compensation. 

• Under the provision of O.M. of MoEF&CC, F. No. 22-21 /2020-IA.Ill, dated 71
h July, 2021 

bearing subject 'Standard Operating Procedure (SoP) for identification · and handling of 
violation cases under EIA notification 2006 in compliance to order of Hon 'ble National 
Green Tribunal in Q.A. 34/2020 WZ' JSPCB directed the company to deposit Rs. 
5,36,32,000/- towards penalty against violation case under EIA Notification. 

• Abiding by the directive of JSPCB, the project proponent has already deposited the required 
amount based on the calculation (1 % of the total project cost under violation plus 0.25% of 
the total turnover for the period of operation after implementation) as mentioned therein. 

• Besides, NGT in its order dated 05 .01.2023 directed to comply with the following matters: 
I . Rs.23,62,500 deposited by NIPL towards environmental compensation - to be spent on 

restoration of environment in the locality through DFO/DM and action taken report to be 
sent to the NGT within three months by .JSPCB. The same was complied with the 
submission of ATR dated 06.03.2023. · 

2. JSPCB is directed to check whether the 12 MW CPP was installed in 2018 alongwith 
CTE/CTO. It was submitted that MoEF&CC, Govt. of India vide its letter no. 22-
24/2018-IA.Ill dated 23.01.2019 has exempted the Thermal Power Plant using Waste 
Heat Recovery Boiler without any auxiliary fuel from obtaining the Environmental 

Clearance. 
• Further Hon 'ble NGT (vide order dated 05.01 .2023) directed NIPL to submit EC compliance, 

CSR, GBD and application for EC of expansion within three months. 

• In the context ofHon'ble NGT order dated 05.01 .2023, NIPL has submitted TOR amendment 
application vide proposal No. IA/JH/INDl/429379/2023 , dated 16.05,2023. 

B. Summary of Direction issued by Jharkhand State Pollution Control Board: 

• In compliance to the direction issued by Hon'ble NGT Principal Bench, ~ew Delhi, JSPCB 
vide letter Ref. No. B-295 dated 09.02.2023 , directed PP to submit the documents w.r.t. the 

EC/CTE/CTO of the 12 MW Power Plant installed by PP is 2018 and details w.r.t. the 
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construction and operational status of the expanded plant. The information was submitted by 
project proponent to JSPCB vide letter dated 16.02.2023 . 

• Further, based on the submission ofPP and under the provision of the MoEF&CC O.M . dated 

7th July 2021, JSPCB issued direction under section 33(A) of Water {Prevention & Control 
of Pollution) Act, 1974 and under section 31(A) ofthe Air (Prevention & Control of Pollution) 

Act, 1981 to project proponent to pay penalty amount based on the calculation (1% of the 
total project cost under violation plus 0.25% of the total turnover for the period of operation 
after implementation) as mentioned therein. 

• As per the calculation, the Project Proponent deposited a Bank Demand Draft (D.D. No. No. 
507592) amounting Rs. 5,36,32,000.00 (i.e Rupees Five Crores Thirty-Six Lakh Thirty-Two 

Thousand only) in favour of "Member Secretary, Jharkhand State Pollution Control Board, 

Ranchi" and intimated the same to JSPCB vide letter dated 05.04.2023. 

Written representations: 

35.5 .9 During the meeting, based on the deliberations made by the EAC, the project proponent through 
email dated 06.06.2023 submitted the following information: 

Sl. ! Issue raised by EAC 
No. 

r--· 
I. Brief Summary of the 

project proposal 

2. Documents pertaining 

I 
to Hon 'ble NGT case 

I 

I ) 

I 
I 

I I 
I I 

Reply ofPP 

Revised brief summary has been submitted by the project proponent. 

Summary of Hon'ble NGT case: 

• 

• 

I. 

• 

Mr. Dasai Monda lodged complaint against the company before Hon ' ble ! 

NGT on 18.06.2021. The complaint was related to commencement of 

construction of DRl plant, SMS plant without any prior EC/CTE. 1 

Hon' ble NGT Principal Bench ordered (O.A. 426/2021) on 25.01.2022 ! 
to know the Factual position through a Joint committee site visit 

comprising of CPCB, JSPCB, SEIAA, OM of Saraikela Kharswan. 
. . 

Accordmgly, the Jomt Committee VISited the proJect site on 29.03.2022 \ 
reported about erection ofDRI plant, SMS and Rolling Mill without any 

1 

prior EC/CTE. 

Hon 'ble NGT Principal Bench further ordered (O.A. 426/2021, order 
date 05.01.2023) JSPCB to take appropriate proceedings for imposition 

of environmental compensation. 

• Under the provision of O.M. of MoEF&CC , F. No. 22-21 /2020-IA.IIJ, 
dated 7th July, 202lbearing subject 'Standard Operating Procedure (SoP) 1 

for identification and handling of violation cases under EIA notification 

2006 in compliance .to order of Hon'ble National Green Tribunal in . 

Q.A. 34/2020 WZ' JSPCB directed the company to deposit Rs. \ 

5,36,32,000/- towards penalty against violation case under EiA ! 
I 

Notification. i 
• Abiding by the directive of JSPCB, the project pro_ponent has already i 

deposited the required amount based on the calculatwr: (I'% of the totl!.!J 

,.. . 
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·-· - --- - ------,----- -----------------------------, 
Reply ofPP Sl. Issue raised by EAC 

No. 

3. 

4. 

Affidavit from PP 

Land documents 

• 

project cost under violation plus 0.25% of the total turnover .for the 
period of operation i;ifter implementation) as mentioned therein. 

Besides, NGT in its order dated 05.01.2023 directed to comply with the 
following matters: 

1. Rs.23,62,500 deposited by NIPL towards environmental 
compensation - .to be spent on restoration of environment in the 
locality through .DFO/DM and action taken report to be sent to the 
NGT within three months by JSPCB. The same was complied with 
the submission of ATR dated 06.03.2023. 

2. JSPCB is directed to check whether the 12 MW CPP was installed 

in 2018 alongwith CTE/CTO. It was submitted that MoEF&CC, 
Govt. of India vide its letter no. 22-24/20 18-IA.Ill dated 23.01.2019 
has exempted the Them1al Power Plant using Waste Heat Recovery 

Boiler without any auxiliary fuel from obtaining the Environmental 
Clearance. 

• Further Hon'ble NOT (vide order dated 05.01.2023) directed NIPL to 
submit EC compliance, CSR, GBD and application for EC of expansion 
within three months. 

• In the context of Hon'ble NGT order dated 05.01.2023, NIPL has 
submitted TOR amendment application vide proposal No. 
IA/JH/INDl/429379/2023, dated 16.05.2023. · 

The supporting documents related to the case are submitted. The details are 

also updated at para 35 .5.8 above. 

PP vide affidavit dated 06.06.2023 has declared that the facilties which have 
been implemented under violation are not operational presently and these 
facilties \'!ill remain closed till the grant of Environment Clearance, CTE 

and CTO. 
Further PP has assured that there wi ll be no violation in furture. 

PP has submitted the details of the land under their possession in a tabular 

form along with the supporting documents. 

Deliberation bv the Committee 

35.5.10 The Committee noted the following: 
1. M/s Nilachal Iron and Power Ltd. had initially applied for Terms of Reference vide 

proposal no. IA/JH/INDl/11176/2019; dated 06.08.2020 tor proposed expansion of 

existing steel plant to Integrated Steel _Plant through installation of 1800 TPD (3x600 

TPD) DRI kilns along with Beneficiation Plant for Iron ore (l.X0.6 MTPA), Pellet Plant 

(lx0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching 

LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4xl6.5 MVA), Briquette 

plant for Chrome Ore (lx30 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB 

~. ~-
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based + 25 MW AFBC based) capacity Captive Power Plant. Accordingly, ToR was 
granted by the Ministry vide no. J-11 0 11/662/2008-lAll(I) dated 06.09.2020. Thereafter, 
PP applied for amendment in ToR and accordingly the ToR was amended by the Ministry 
vide letter dated 12.02.2021. 

11. The instant proposal is for amendment in Terms of Reference accorded by the Ministry 

vide no. J-11 0 ll/662/2008-IAII(I) dated 06.09.2020 and subseq'!lent amendment dated 
12.02.2021 for appraisal of proposal under violation category as per the provisions 
contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021 as PP has 
commenced part of the project implementation of its expansion proposal for which the 
company obtained ToR i.e. the plant activities were started without having any prior EC. 
Also PP has also reported that earlier proposal of the company (for which ToR was granted 
on 12.02.2021) has been revised and downsized, based on the feasibility of the existing 
market scenario and therefore requested for modifications accordingly. The amendments 
I modifications are detailed in para 35.5:4, 35.5 .5 and 35.5.6 above. 

m. The PP has reported that due to huge socio-economic pressure during COVID pandemic 
period, M/s. Nilachal Iron & Power Limited was compelled to commence part of the 
project implementation of its expansion proposal for which the company obtained ToR 
and conducted successful public hearing, i.e. the plant activities were started without 
having any prior EC. Although the project implementation was started on the basis of 
huge social interest, but it was a violation case under EIA notification, 2006 and its 
subsequent ·amendments. Therefore, PP has requested for appraisal of proposal under 
violation category as per the provisions:con.tained in the MoEF&CC Standard Operating 
Procedure dated 07.07.2021. Also PP has also reported that earlier proposal of the 
company (for which ToR Wl:lS granted on 12.02.2021) has been revised and downsized, 
based on the feasibility of the existing market scenario and therefore requested for 
modifications accordingly. 

1v. The EAC also deliberated on the Violation reported by the project proponent and is agreed 
that project proponent has committed a violation by undertaking project implementation 

of its expansion proposal for which the company obtained ToR .i.e. the plant activities 
were started without having any prior EC: Therefore, the proposal shall be appraised under 
violation category as per the provisions contained in the MoEF&CC Standard Operating 

Procedure dated 07.07.2021. 

v. The EAC noted that there is a case lodged complaint against the company before Hon'ble 
NGT on 18.06.2021. The complaint was related to commencement of construction ofDRI 
plant, SMS plant without any prior EC/CTE. Taking into account the judgment of Hon 'ble 
NGT in the instant case, along with the directions issued by JSPCB the EAC appraised 
the instant proposal. The EAC deliberated the proposal and is of the view that it is a 

violation case and be appraised as per provisions ofthe SOP dated 07.07.2021. The details 

ofthe cases are enumerated in para 35.5.8above. 

VI. It has been reported that as per the terms stipulated in the granted ToR (amended), public 

hearing was successfully completed on 27.09.2021. 
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vu. The PP reported that under the provision of MoEF&CC O.M. dated 71
h July 2021, the 

project proponent has already deposited the required amount based on the calculation ( l% 
of the total project cost under violation plus 0.25% of the total turnover for the period of 
operation after implementation) as mentioned therein 

VIII. The EAC further deliberated on the modifications proposed by the project proponent in 

the existing TOR and agreed to the changes requested. The EAC also deliberated the 

compliances of the SOP dated 07.07.2021 and EAC is of the view that the modification 
in TOR w.r.t. SOP dated 07.07.2021 may be considered. 

IX . The EAC directed the PP to submit the EC application immediately after the compliance 
of SOP dated 07.07.2021. 

x. The EAC also deliberated on the submitted written representation of project proponent 
and found it satisfactory. 

Recommendations of the Committee 

35.5.11 After deliberations, the Committee recommended the proposal , subject of uploading the 
written submission on Parivesh portal, for amendment in ToR granted vide no . J-

11 011 /662/2008-IAII(I) dated 06.09.2020 and subsequent amendment dated 12.02.2021 subject 
to stipulation of following additional conditions. The other terms and conditions ofT oR dated 
06.09.2020 and subsequent amendment dated 12.02.2021 shall remain the same, if applicable to 

the modified project facilities: 

~-(, 

k-

1. The PP needs to comply all the points ofTOR for Violation Project and follow SOP dated 

07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, for 

identification & handling of Violation cases under EIA notification 2006. 

n. The State Govemment/SPCB to take action against the project propon~nt under the 
provisions of the Environment (Protection) Act, 1986, and further no consent to operate to 
be issued till the project is granted EC for the Unit which violated under the provision of 

the EIA Notification 2006 i.e. 1.4 MTPA Iron Ore Pellet Plant. 
u1. Assessment of ecological damage with respect to air, water, land and other environmental 

attributes. The collection and analysis of data shall be done by an environmental laboratory 

duly notified under the Environment . (Protection) Act, 1986, or an environmental 
laboratory accredited by NABL, or a laboratory of a Council of Scienti fic and Industrial 

Research (CSIR). 
iv. Preparation of EMP comprising remediation plan and natural and community resource 

augmentation plan corresponding to the ecological damage a!?sessed and economic 

benefits derived due to violation. 

v. 

VI. 

VII. 

The remediation plan and the natural and community resource augmentation plan to be 
prepared as an independent chapter (13) in the EIA report by the accredited consultants. 

Budget of remediation plan and natural and community resource augmentation plan 
corresponding to the ecological damage_ shall be completed within three years and to be 

prepared accordingly. 
The project proponent shall require to submit a bank guarantee equivalent to the amount 

of remediation plan and natural and community resource augmentation plan with the 

CPCB prior to the grant of EC as per SOP dated 07.07.2021. The quantum shall be 
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recommended by the EAC and finalized by the regulatory authority. The bank guarantee 
shall be released after successful implementation of the · EMP, followed by 
recommendations of the EAC and approval of the regulatory authority. 

vm. Project proponent shall implement penalty provisions i.e., l% of project cost attributable 
to the expansion, incurred up to the date of filing of application along with the EIA/EMP 
report as contained in the paragraph 12 of the Standard Operating Procedure dated 
7/07/2021 shall be complied with. 

The meeting ended with thanks to the Chair. 

*** 
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BEFORE THE l\ATIO~AL GREEN TRIBUNAL, PRINC IPAL 
BENCH. :\E\V DELHI 
0 .!\. \;0 . -+.26 OF 2022 

IN THE MATT ER OF: 

Dasai Munda & ( lrs. 

V crsus 

Statt' of Jharkhand & Ors. 

' I 

ADDil'lONAL AFFJDAVlT BRINGING ON RECORD 
. StJBSEQllENT DEVELOPMENTS REGARDING EXPANSION OF 
EXISTI~G STEF:L PLANT TO INTEGRATED STEEL PLANT­
M,PDIFICATION OF TORs 

I. Sanjoy Ghosh. s :u Let Sanwsh Kumar ( )bosh. work ing as President 'vith -----
fv1 i:-; :-J il achal Iron and Po\\·er Ltd. with office at Saraikeln ag<.1d about .. ?8 
years do hereby solemnly affirm and slate that I have suffici ent knowledge 

!i·om record and ti·om personal experience to afJirm the present affidavit, as 

under: 

1. fhc present Affidav it is king fi led on behalf of M/s Nilachal Iron 

and Power Ltd. (hcreinalkr "Nilachal'· or "NIPL") in bona llde to 

bring on n::cnni all subsequent devdopmcnts which art: csscnt ial for 

lhe adjudication of the present 0 ./\ . 

.., ·rhat the i\ns,vering Respondent has already filed its reply to the O.A. 

and reply/ objections to inspect ion committee report on 14.12.2022. 

Fmthcr, in co mpliance with the orders dated 05.0 1.2023, the 

' ';"' \ 

<;... .. 
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3. It is prayed that. the contents of the same be read h-.:rein and are not 

repeated for the sake of brevity. 

4. Thnt the Answering Respondent has already brought on record 

before this Lei. Tribunal that NPIL had proposed an expansion project 

of it ex.isting steel plant and the steps al ready cleared in the process 

of obtaining EC. As already submitted prior before this llon' ble 

Tribunal. Terms of Reference dated 06.09.2020 had been issued for 

the extended plant. Vide letter dated 25.10.2022, the JSPCB also 

forwarded the minutes of public hearing conducted on 25.10.1021 

for the extended plant. Therealler, the pena lty impo ed by Jharkhand 

Pollution Control Board was also paid ( I% of the tu tal project cost 

under violation plus 0.25% of the total turnover for the period of 

operation atler implementation). 

5. 'T11at by way of app lication dated :29.05.2023 , the Answering 

Respondent sought Hw amendment in Terms of Ret-erence accorded 

by the Ministry vide no. J-11011 /662/2008- IAII(I ) dateJ 06.09.2020 

and subsequent amendment dated 12.02.2021 tor appraisal of 

proposal under violation category as per the provisions contained in 

g~ the !Vloi.:::F&CC Standard Operating ProccJurc dated 

/fj;)/ ~j"o...~ 07.202l .That in the 35111 Meeting of . the Expert Appraisal 
I ~~/ ~\\ '.~\ . V . -' ,.._ ·.J l" . 
! (,!) • ~ -, \l-. · · ~ 1mittee meeting- Industrial Projects lO be hdd from 06/06/2023 bd ~r:. .· ... ,<-o\\ . , .. ;!.\ -':J 
\ {: \ ~~: ~'•-;) \~ · ;Q!-1 ucled by the Ministry of Environment, Forest and Climate 
\ ti ' \ ~''"~ ,., .g-C-" 1 en· . \.>---. [. / ,JQ ange- lA Division, tbe Application/ proposal of the Answering 

".f. . ......_ ./ ,":(. / 
~ii! ---- .) / .1 

~harso.'!!:.-~· ~ .. espondcnt was considered and approved. __ ·-·· ... , 
:------· . 

... ~-~ The snid position of facts is already be tore the Ld. Tribunal. 
Vo..,· · . . v 

.... ,.r', :,,."··'': . .> ~ However based on the feasibility of the existing market scenario the 
~ .. :-' ·; )' ).!'1";1." .. { ,._ ... .. · 

r,.'- • · ~ \ ~J 
,. ...... 

,. ":" • r :I~ .. ·; · . · , 

J,; .. ,-: 
•\ .. '\rt.::'-c-

Answering Respondent has downsized its functioning ~md thus. 
;;.· 

( , ..... 
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applied fo r another amendment .in the ·roRs and therefore requested 

for modi lications accordingly. 

7. 'liJe t:AC also ddiberated on the submitted written representation of 

project proponent and found it sa tis factory. After deliberations. the 

Cornmi ttcc recommended in its n1eeting the proposal l~)r amendment 

in ToR granted vide no. - .J- I I 0 11 /662/2008-IAII(I) dated 

06 .09.2020 and subsequent amendment dated J 2 .()2 .202 1 for 

DppraisaJ of proposa l Under violation category as per the provisions 

contained in the MoEF&CC Standard Operating Procedure dated 

07.07.2021 subj ect to stipulation of additional conditi ons. The 

modified TORs have been sc>ut by the Ministry of Envi ronment, 

Forest and Climate changi.' to the Answering Respondent on 

21 .07 .2023 and are being suitab ly acted upon by the Answering 

Respondent. A copy of the modil icd l'OR dated 2 1.07.2023 are 

attached hereto and marked as Annncxure AR-2. 

.. 
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ANNEXURE AR-1 
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Dasai l\1u nda & Ors. Applicant 

Versus 

State of .Jharkband & Ors. Respondent . 

ADDITIONAL AFFIDAVIT BRINGING ON RECORD 
SUBSEQUENT DEVELOPMENTS REGARDING EXPANSION Of 
EXISTING STEEL PLANT TO INTEGRATED STEEL PLANT 

I, 514 NJO '! Off o_s' H ·-' S!o 
) 

1-r..f:· -~Cv·hhnd k..t-1/YWV) cu~ 'worl{ing as Pr(/)( 'e-t~i- with M/s 

N ilachallmn and Power Ltd . with ofJice atk.a.~~~~:2.-·__j_~12 '<.e~ct dl) 

hereby solemn ly aJTirm and st'ltc that 1 have suilicicnt knovvledgc ti·om 

record and ti·om personal cxpaienc...: to af'Jirm the present aflidavit. as under: 

l. The present Affidavit is being li led on behalf or Mi s Nilachal Iron 

anJ Power Ltd. (hcn:.inatkr ·'Nilachar· or ''NIPL"') in bona fide to 

bring on record all subsequl.!nt developments vv·hich are essential for 

the adjudication of the present O.A. 

! That th e Ans\vcring Respondent has already filed its reply to the O.A. 

~:· , and rt::pl y! objections to inspecti1.)ll commitlee report on l4 . 12.2022 . 

1,'/i/~->· .. /~:;-::~'\\ ;·urther, in compl iance with the orders dated 0:".0 I .2023 . the 
;· ~ / · ... ;~ ' . - . J. . I ) I d d '/4::/ NC . . . , ~\1swcnng Respondent has h led an AdcJJtlona . k ep y ate 

( ~{ "'. '. ~ 04:-}J,.Q'};!Lirn ishing additional deLails as sought by thi :; Ld. TribunaL 
l\ ~ (•, t,. ,. • ·

1 '~ / 

\~ \ · .... , . · : (5L is prayed that the contents ol' the same be read herein and arc not 
\\c~~ r..~!. 

· ~:.;,i1 ----~~~~/) nll}'jated for the sake ofbrevity . . 
~l"s;:;·'" • _I ::aj)_ 

· . ~ . .; . . • ' hal the Ans~,:verim?. Rcsrxmdent has alreadv brou2.ht on record 
'\.,...Y'\ \ .l ·" ... .. ... 

9 •:·:· ,~· · -~"'k-efurc this Ld. Tribunal that NPTL had proJl'l~ed an ~).;pau sion project :. ' ,.· --~ · ·~f ' • ~ J c. 
''"' ~~ .,., . 

. ,, ~o'\':c; ;. _pt:r ,, J /' 

,,~'~~ ~ ~() ~ - :~Y~~ I ~) ' 

~.' .. I v . !\ D-(rJv Y· 
.f!• \,.f ' ' H1 
?J- tJ:wrj~) 

... 
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.. ~ .. ::; · -~~ /"' : .. . 
, / ' \('~ .. . . . _!;)A-
~ · "" . ·orr 

::~ · · ' .~ 

of its existing steel plant - ··expansion of existing steel plant to 

Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) 

DRI kilns along with 8cncliciation Plant lor Iron ore (1X0.6 MTPA). 

Pellet Plant (1 x0.6 M rPA ). Steel Melting Shop (2x25 ·r + 4x 15 T 

Induction Furnaces) with matching LRF & CCM. Rolling Mill (0.35 

MTP/\ ). Ferro alloy Plant (4x16.5 MVA),Briquctte plantfor Chrome 

Ore (lx30 TPH). Oxygt:n plant ( 100 TPD) and 82 MW (57 MW 

WHRB based 25 MW AFBC based) Captive Power Plant with 

MoEF&CC through consultation ofM/ s Envirotech East Pvt. Ltd. 

4. That the process of ohtaining -.C was at an advanced stage. That 

Terms or Reference datt.·d 06 .09.2020 had been issued tor the 

extended plant. Vide letter dated 25 . 10.2022. the JSPCB also 

forwarckd the minutes or public hearing lor the extended plant. 

5. That how·ever. Jharkhand Pollution Contro l Board imposed penalty 

on N I PL for vio lation th~reby ascribing it of ··violat ion category" . 

Further Inspection was made by MoEF&CC IRO Ranchi with Ref. 

No .: 103-270/ IO/EPE/63 dated 25/0 112022 for '·Monitoring of 

Expansion of Sponge Iron Plant (350 TPD) into Integrated Steel 

Plant and the inspt:cti~)n committee had pointed out certain 

compliances. In vic·,\ n r· inspection report with r~ef. No.: 103-

270/1 OiFPF/63 dated 2VO l /202:?. . IPL has ubmitted all 
~ . ' \ ~ /;;.- ·r· (' ,, · ,~ compliances with rclev~m t documents accordingly to MoEF&CC 

(( ~ ( R~.,, · .... /j !RO l~anchi dated 20.()3.2023 for further verification of documents 

~\_ . <-' · - '•: <~ ·.') ti'om I RO Ran chi of! ice. In response to letter dated 20 .~3 .2023, again 

"t?~tt-"<> V\)€'_)'nspectton was done alter compliances dated _8 .0J .2023 and the 
~-.:~0'1.\~;;m ' Jtt"' '1)> '_,F 

" ~- ~*1.· ~\.<?lecessary compl iances \.vere under process of being completed by 
\\~~ . , ... ,G. .. >Ji 

.. ,. __ .;~~.J-QV~~· -· 
.... <Z> ··, ... "\ ~. "'-o"r:::,~ The said position of fact:~ is a I read ' -before the Ld. Tribunal. 

• ~ . ,. ....... 1--- • . . .h..--
-..K:S (.A './' ~0: ·"' 0 IP\ 
, ~u -~"- : "~'"~ J..v~ 

- ~ ' ? p 
'0"' .' .. sd' ~r ~ <}: 
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6. It is most n.:spcctfull: sulom ittcd that the Ans'v\ cring Resp mdent is a 

cunscientiou: cnti t) . N I' ll . has been consistently fo llmving all 

compliances and legal processes to ensure it operates vi thin the 

contours or lavv. The 1\ ns\\cring, Rtspondent completed all 

compliances and b) wa~ o r application dated 19.05.2023 suught for 

amendment in Terms of Rdcrcncc accorded by the Ministry vide no . 

.1- 1 I 0 11 /662/2008-I A ll( l ) dated 06.09.2020 and subsequent 

amendm ent dated 12.02.202 1 for appraisa l of proptsal under 

violation category a~ per the 1 ru\·is ions contained in the Moi:::F&CC 

Standard Opera! ing Procedure duted 07.07.202 1. 

7. That it is relevant Lo note that in the Minutes of Meeting f(w the 35111 

Meeting or the E:xpcTt ;\ppra isal Committee meeting- Industrial 

Prn.iccts to be hdd t1·nm Uhi06/1023 conduct~.:d by the Ministry ol' 

Lnviromncn t. Forest Jnd Clim at..:. Change- lA Divis ion. the 

/\pplication i proposal or the- 1\ns\' cring Respondent '-Vas considered. 

The Committee: also L.·lucidated therein the pendency and ructum of 

the present proceedings i .e. 0./\. No. 426/ 2022. 

:i. The com mittee high lighted in great detail the prop sal of the 

.1\lls\.vering Rcspondc.:nt which had comprehensive anal ... sis of the 

. • \(a f.Ji ohil 

f<~ c t.s leading up to the !'iling l'r Aeplication dated 29.05.2023. (The 

discussion can be round i11 th' attached document and is not 
1: : ~·/--~~ 
~;:··.' . ~~ 111t.:ntioncd in great detail herciil in the interest of brevity) and 

f~,r g; ( "'''Bu2; recommended the 1'-'SUanccs or update o f ToRs to the Answering 

~ \ Rt:~· . ·. · ~···v ~ Respondent. !'he recnmnh:ndmion \vas as 1ollows: 
~~ C:<:.· ,._,~ ,:l ., s 

· ~~~<:t~ be.~; rf!!.lier deliberations. rJw Committee recommended the 

. "'~"sa~.t~(t.'f-~ . (I)J proposal. subjecl uj' uploading the written s.ybmission on 

~ZV::~ <1' ~-o l)arivesh portal. for amendment in ToR gt·an~ed vide no. J­' .. ~ .... ,. , ·=':'\ v-' c I 1 fJ I J/662/2008-/Afl(/) dated 06.09.2020 and subsequent . ~,. \ .. . 
·- r, I ~ •• y'. ) .• ~[" ([1!/CIIdmenr doted /2.()2.2021 subject to stipulation of 

\i '!"' .. ', • • ~ ~ :) '·· -

' ' ' .::-· jiJ!!oJVino additional conditions. The. other terms and 
\. .. .~· . ,..., -"', 

\f··'' fllr" 

-~,, '-?'~~i:~'~ 
•. ,.G~~-~~~y~. r;~ ..:'1/'Y ~/'. 0 

·~_,.~··~~ ' ¥ '>~~~/ /4\-/~ . k 
e'~ · ·u. J._ t!'~ -~·"'c; {7 ~ -~ ~ '\.• -..,~ s 'V,"· 
o·~ . .~,. --
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cone/il ion\· of ToR dated 06.09.2020 and subsequent 
anJl:' ll£111/ent doled I~ - 02.2021 shall remain the same. if 
aptJ!icuhle ro the 111oclijied project faci iities." 

A copy of the relevant Minutes of Meeting dated I 0.06.2023 forthe 

35 1
h Expert Appraisal Committee meeting- Industrial Projects held on 

06.06.2023 is Jtlached hereto and marked as ANNEXURE AF-1 

9. That in light of the submiss ions made h reinabove and keeping in 

view the pn.:vious n:plics and Affidavits on record, it i submitted 

that the' 1\ns \\\~ ri ng. Respondent is ever engaged in complying with 

~111 prm·isions o I' Ia\\ as c1n be seen from the record. Thus. it is prayed 

that this l .d. Tribunal lake into consideration the same and consider 

the case (\r the 1\ ns" ~.-ring Rcsponcknt in a fen ourable I ight. 

VERIFICATION: 
K C . ~}29L\) 

Yeril~ ccl at~~~!·kJkon this _/1_ day of .J:)t. 2023 that the eo~te~tS" 
of the above aftida \' it an.: truL' uno correct to my knovvledge. no part of it is 

false and nothing material hns been concealed therefrom. 
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Ll,J:, 

~!'JtlfXU~E ~f -1 
GOVERNMENT OF INDIA 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
(lA DIVISION-INDUSTRY-1 SECTOR) 

Venue: 

Time: 

***** 
Dated: 10.06.2023 

Date of Zero Draft MoM sent to EAC:07.06.2023 
Approval by Chairman:09.06.2023 

Uploading on PARIVESH: 10.06.2023 

MINUTES OF THE 35TH EXPERT APPRAISAL COMMITTEE 
(INDUSTRY-I SECTOR) MEETING HELD ON 6TH JUNE, 2023 

Ministry of Environment, • Forest and Climate Change, Indira 
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 through 
Video Conferencing 

10:30 AM onwards 

~ !;·.......-: · ':'_: .. .. .. y. ~··. ".-:'"'i-·-·~.-... . . 
.. -. .. . ' ' 

(i) Opening Remarks by the Chairman, EAC 

Shri. Rajive Kumar, Chairman EAC welcomed the Committee members and opened the 
EAC meeting for further deliberations. 

Shri. Rajive Kumar also appreciated the efforts of the Ministry' s Team (Industry 1 Sector) 
for preparation and uploading the agenda of the EAC meetings and draft record of discussion very 
scientifically, systematically and timely on Parivesh Portal. 

(ii) Details of Proposals and Agenda by the Member Secretary 

Dr. R. B. La!, Scientist 'F' & Member Secretary, EAC (Industry-! Sector) appraised to the 

Committee about the details of Agenda items to be discussed during this EAC meeting. 

(iii) Confirmation of the Minutes of the 32nci, 33rd and 34'h Meeting of the EAC (Industry-1 

Sector) held during 261h, 291h, 301h and 3P1 May, 2023 at MoEF&CC through VC. 

The EAC, having taken note that final minutes were issued after incorporating comments 
offered by the EAC (Industry-1 Sector) members on the minutes of its 32"d , 33rd and 34th Meeting 

of the EAC (lndustry-1 Sector) held during 261ti , 291
h, 30'h and31 51 May, 2023 conducted through 

Video Conferencing, and noted that there is no modifications/factual correction, in the minutes of 

the 32"d, 33rd and 34th EAC meetings for the project/activities. 

,,(: 

Minutes of 351h meeting of the EAC for Industry-I sector held on ()th June, 2023 
Arlrlress: !A D :VISlfJil ~. 1i!~J:.t r y of [r·!'.-':rn~Tl81l! f-o;!~~ ! ~l f"l :-J c lifl!C:te Chi=!nqc~. 

lncl ira Pa ry;.wa rar~ Bhaw<m . Jor 8a51r, Ne·,v l},!i lll- 1·;uu0:; 

Page I of 48 
Page 40 of 87 
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35.5 Proposed expansion of existing steel plant to Integrated Steel Plant through installation of 

1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron ore (1X0.6 
MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4xl5 T Induction 
Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant 
(4x16.5 MVA),Briquette plant for Chrome Ore (lx30 TPH), Oxygen plant (100 TPD) and 
82 MW (57 MW WHRB based+ 25 MW AFBC based) Captive Power Plant by M/s 
Nilachal Iron And Power Ltd. located Ratanpur-Kandra Village, Gamharia Block, District 
Saraikela-Kharsawan, Jharkhand- Consideration of Modification of Terms of Reference 
under SOP dated 07.07.2021 (Violation casej. 

(Proposal No. IA/JWINDl/429379/2023, File No. F. No. 11011/662/2008-IA-Il(I)] 

35.5.1 M/s Nilachal Iron and Power Ltd. has made an application online vide proposal No:­
INJH/INDI/429379/2023, dated 29.05.2023 along with with the application in prescribed 
format- Form 3 (CAF, Form- I Part A & B) and revised PFR and sought for amendment in 
Terms of Reference accorded by the Ministry vide no. J-110111662/2008-IAII(l) dated 
06.09.2020 and subsequent amendment dated 12.02.2021 for appraisal of proposal under 

violation category as per the provisions contained in the MoEF&CC Standard Operating 
Procedure dated 07.07.2021 as PP has commenced part of the project implementation of its 
expansion proposal for which the company obtained ToR i.e. the plant activities were started 
without having any prior EC. Also PP has also :reported that earlier proposal ofthe company (for 
which ToR was granted on 12.02.2021) has been revised and downsized, based on the feasibility 
of the existing market scenario and therefore requested for modifications accordingly. 

35.5 .2 Name of the EIA consultant: M/s. Envirotech East Pvt. Limited [List of ACOs with their 

Certificate I Extension Letter no. NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on June 

2,2023]. 

Details submitted by Project proponent 
35 .5.3 M/s Nilachal Iron and Power Ltd. had initially applied for Terms of Reference vide proposal no. 

INJH/INDI/11176/2019, dated 06.08.2020 for proposed expansion ofexisting steel plant to 
Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with 
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting Shop 

(2x25 T + 4x 15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), 
Ferro alloy Plant (4xl6.5 MVA), Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant 

(1 00 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC based) capacity Captive Power 

Plant. Accordingly, ToR was granted by the Ministry vide no. J-11011/662/2008-IAII(I) dated 

06.09.2020. Thereafter, PP has applied for amendment in ToR and accordingly the ToR was 

amended by the Ministry vide letter dated 12.02.2021. 

-Minutes of 35'h meeting of the EAC for Industry-I sector held on 6'h June, 2023 
; . ! • ' : ' ' . . . : ~. :. ~ , , 1' :_I , • 
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35.5.4 The instant proposal is for amendment in Terms of Reference accorded by the Ministry vide no . 

J-110111662/2008-IAII(l) dated 06.09.2020 ahd subsequent amendment dated 12.02.2021 for 
appraisal of proposal under violation category as per the provisions contained in the MoEF &CC 
Standard Operating Procedure dated 07.07.2021 as PP has commenc.ed part of the project 

implementation of its expansion proposal for which the company obtained ToR i.e. the plant 

activities were started without having any prior EC. Also PP has also reported that earlier 
proposal of the company (for which ToR was granted on 12.02.2021) has been revised and 
downsized , based on the feasibility of the existing market scenario and therefore requested for 
modifications accordingly. The details of violation and changes in the instant proposal are as 
follows: 
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Details of Violation 
s. Facility EC details CTE details CTO details lmple1 
N. Constructi 

Start 
1 1 X 350 TPD DRI Kiln - 17.12;2003 JSPCB/HO/RNC/ December. !v 

(1 ,05,000 TPA DR!) (JSPCB ref. F.No.: 307) CTO- · 2003 

2 2 X 100 TPD DRI Kiln 24.12.2009 01 .04.2009 14 798208/2023/9 April2009 !v 
(60,000 TPA DRI) J-11011/662/2008- (JSPCB ref. 86 dated 

IA-II(I) A.No.:l0094) 06.06.2023 valid 

till 30.06.2024 

3 1 X 12 MW CPP 24.12.2009 26.03.2020 March 2020 
(WHRB) J-11 011/662/2008- (JSPCB ref. F.No.: 

IA-II(I) JSPCB/HO/RNC/CTE-

61 19599/2020/ 168) 

4 1 X 600 TPD DRI - - - September 

Kiln(l,98,000 TPA DRI) 2020 

5 1 X 600 TPD DRI Kiln - - - June 2022 Ja 

(1 ,98,000 TPA DRI) 

6 37 MW CPP (WHRB) - - . - August 2021 I 

7 Induction Furnace - - - June 2020 !v 

(3 X 10 T) 

99,000 TPA Billets 

8 Induction Furnace - - . - May 2022 j 

(4Xl5T) 

1,98,000 TPA Billets 

9 Rolling Mill (2,30,000 - - - June 2020 !v 

TPA) 

TL' 
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35 .5.5 Details of amendments in the configuration and capacities sought: 
The revised expansion proposal (earlier TOR vis-a-vis TOR amendment) is being tabulated below: 

Sl. No. Unit Capacity 

Existing As per Previous TOR Proposed I 
Capacity (as per (Ref. F. No. J- Amendment in 

EC/CTE) 110111662/2008-IAII(I) TOR dated 
dated 12.02.2021) 12.02.2021 

1 Beneficiation - 6,00,000 TPA Dropped 
Plant 

2 Pelletisation Plant - 6,00,000 TPA Dropped 

3 Sponge Iron Plant 550 TPD (1 X 350 1800 TPD 1200 TPD (2 X 600 
TPD & 2 X 100 (3 X 600TPD) TPD) 

TPD) 

4 Steel Melting - Induction Furnaces (2x25 Induction Furnaces 

Shop (SMS) with T + 4xl5T) (3Xl0 T + 4x15 T) 

matching LRF & 

CCM 

5 Rolling Mill - 3,50,000 TPA 2,30,000 TPA 

(Liquid Steel) 

6 Ferro Alloy Plant -- 4 x 16.5 MYA Dropped 

7 Chrome ore 30TPH Dropped 

briquette piam 

8 Oxygen Plant - 100 TPD Dropped 

9 Captive power 12 MW(WHRB) 70MW 49MW 

plant (45 MW WHRB + 25 MW (37 MW WHRB 

AFBC) + 12MW AFBC) 

-· 
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35.5.6 Details of other changes in the instant proposal are as follows: 

35.5.7 

Sl. Attributes As per As per proposed . Remarks (In 

No. Previous TOR amendment in TOR comparison with the 

1 

2. 

"' .). 

4. 

dated dated 12.02.2021 TOR dated 12.02.2021) 

12.02.2021 
Land 80.93 Ha (200 34.80 hectares (86 Reduction (57%) 
Requirement Acres) acres). 

Water 4534KLD • 2780 KLD Reduction (39%) 
Requirement 

Power 123.7 MW 62.2 MW · Reduction (50%) 

Requirement 

Project Cost Rs. 1350 Crores Rs~ 493.03 Crores Reduction (63%) 

Reasons for Amendment I Violation Details: 

The PP has reported the following: 

• The company planned to expand the existing steel plant to Integrated Steel Plant through 
installation of 1800 TPD (3x600 TPD) DR! kilns along with Beneficiation Plant for Iron 
ore (1X0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting Shop (2x25 T + 4xl5 T 

Induction Furnaces) with matching LRF & CCM, Rolling Mill (0 .35 MTPA), Ferro alloy 
Plant ( 4x 16.5 MY A), Briquette plant for Chrome Ore ( 1 x30 TPH), Oxygen plant (1 00 TPD) 

and 82 MW (57 MW WHRB based+ 25 MW AFBC based) Captive Power Plant. 

• In accordance with EIA Notification, 2006 and its subsequent amendments, the company 

had applied for grant of TOR to MoEF&CC by submitting PFR, Form-1 and other relevant 

documents. 

• Terms of Reference (ToR) was granted on 06.09.2020 which was further amended on 

12.02.2021. Ref. File No. J-11011 /662/2008-IA-II(I), 

• As per the terms stipulated in the granted ToR (amended), public hearing was successfully 

conducted on 27.09.2021. 

• Due to huge socio-economic pressure during COVID pandemic period, M/s. Nilachallron 
& Power Limited was compelled to commence part of the project implementation of its 
expansion proposal for which the company obtained ToR and conducted successful public 

hearing, i.e. the plant activities were start~d without having any prior EC. 

• Although the project implementation was started on the basis of huge social interest, but it 

was a violation case under EIA notification, 2006 and its subsequent amendments. 

Therefore, PP has requested for appraisal of proposal under violation category as per the 

provisions contained in the MoEF &CC Standard Operating Procedure dated 07.07.2021. 

• Also PP has also reported that earlier proposal of the company (for which ToR was granted 

on 12.02.2021) has been revised and downsized, based on the feasibility of the existing 

market scenario and therefore requested for modifications accordingly. 
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35.5.8 Summary of court cases/ directions I litigations: 

A. Summary of Hon'ble NGT case: 

• There is a case lodged complaint against the company before Hon 'ble NGT on 18.06.2021 . 

The complaint was related to commencement of construction of DRl plant, SMS plant 
without any prior EC/CTE. · . 

• Hon'ble NGT Principal Bench ordered (O.A. 426/2021) on 25.01.2022 to know the Factual 
position through a Joint committee site visit comprising of CPCB , JSPCB, SEIAA, DM of 
Saraikela .Kharswan. 

• Accordingly, the Joint Committee visited the project site on 29.03.2022 reported about 
erection of DRI plant, SMS and Rolling Mill without any prior EC/CTE. 

• Hon'ble NGT Principal Bench further ordered (O.A. 426/2021, order date 05.01.2023) 
JSPCB to take appropriate proceedings for imposition of environmental compensation. 

• Under the provision of O.M. of MoEF&CC, F. No. 22-21 /2020-IA.HI, dated 7~ July, 2021 
bearing subject 'Standard Operating Procedure (SoP) for identification and handling of 

violation cases under EIA notification 2006 in compliance to order of Hon'ble National 

Green Tribunal in Q.A. 34/2020 WZ' JSPCB directed the company to deposit Rs. 

5,36,32,000/- towards penalty against violation case under EIA Notification. 

• Abiding by the directive of JSPCB, the project proponent has already deposited the required 
amount based on the calculation (1 % of the total project cost under violation plus 0.25% of 

the total turnover for the period of operation after implementation) as mentioned therein. 

• Besides, NGT in its order dated 05.01.2023 directed to comply with the following matters: 
I. Rs.23,62,500 deposited by NIPL towards environmental compensation - to be spent on 

restoration of environment in the locality through DFO/DM and action taken report to be 
sent to the NGT within three months by JSPCB. The same was complied with the 

submission of ATR dated 06.03.2023. · 

2. JSPCB is directed to check whether the 12 MW CPP was installed in 2018 alongwith 

CTEICTO. It was submitted that MoEF&CC, Govt. of India vide its letter no. 22-

24/2018-IA.III dated 23.01:2019 has exempted the Thermal Power Plant using Waste 

Heat Recovery Boiler without any auxiliary fuel from obtaining the Environmental 

Clearance. 

• Further Hon 'ble NGT (vide order dated 05.0 1.2023) directed NIPL to submit EC compliance, 

CSR, GBD and application for EC of expansion within three months. 

• In the context of Hon ' ble NGT order dated 05.01.2023, NIPL has submitted TOR amendment 
application vide proposal No. IA/JH/INDI /429379/2023, dated 16.05.2023. 

B. Summary of Direction issued by Jharkhand State Pollution Control Board: 

• In compliance to the direction issued by Hon'ble NGT Principal Bench, ~ew Delhi, JSPCB 
vide Jetter Ref. No. B-295 dated 09.02.2023, directed PP to submit the documents w.r.t. the 

EC/CTE/CTO of the 12 MW Power Plant installed by PP is 20 18 and details w .r. t. the 

--\-C..' . 
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35.5.9 

construction and operational status of the expanded plant. The infmmation was submitted by 

project proponent to JSPCB vide letter dated 16.02 .2023. 

• Further, based on the submission ofPP and under the provision of the MoEF &CC O.M. dated 
71h July 2021, JSPCB issued direction under section 33(A) of Water (Prevention & Control 
of Pollution) Act, 1974 and under section 3l(A) of the Air (Prevention & Control of Pollution) 

Act, 1981 to project proponent to pay penalty amount based on the calculation (1% of the 
total project cost under violation plus 0.25% of the total turnover for the period of operation 
after implementation) as mentioned therein . 

• As per the calculation, the Project Proponent deposited a Bank Demand Draft (D.O. No. No. 
507592) amounting Rs. 5,36,32,000.00 (i.e Rupees Five Crores Thirty-Six Lakh Thirty-Two 
Thousand only) in favour of "Member Secretary, Jharkhand State Pollution Control Board, 
Ranchi" and intimated the same to JSPCB vide letter dated 05.04.2023. 

Written representations: 

During the meeting, based on the deliberations made by the EAC, the project proponent through 
email dated 06.06.2023 submitted the following information: 

Sl. Issue raised by EAC Reply ofPP 

No. 
I. Brief Summary of the Revised brief summary has been submitted by the project proponent. 

project proposal 

2. Documents pertaining Summary of Hon'ble NGT case: 

to Hon'bleNGT case • Mr. Dasai Munda lodged complaint against the company before Hon 'ble I 
NGT on 18.06.2021. The complaint was related to commencement of 

1 

construction of DRI plant, SMS plant without any prior EC/CTE. I 
• Hon'ble NGT Principal Bench ordered (O.A. 426/2021) on 25.01.2022 

to know the Factual position through a Joint committee site visit 
comprising of CPCB, JSPCB, SEIAA, OM of Saraikela Kharswan. 

• 

• 

• 

• 

Accordingly, the Joint Committee visited the project site on 29.03.2022 
reported about erection of DRI plant, SMS and Rolling Mill without any 

prior EC/CTE. 

Han 'ble NGT Principal Bench further ordered (O.A. 426/2021, order 
date 05.01 .2023) JSPCB to take appropriate proceedings for imposition 

of environmental compensation. 

Under the provision of O.M. of MoEF&CC, F. No. 22-21/2020-IA.IIJ, 
dated 71h July, 2021 bearing subject 'Standard Operating Procedure (SoP) 
for identification and handling of violation cases under EIA notification 
2006 in compliance to order of Hon 'ble National Green Tribunal in 

Q.A. 34/2020 WZ' JSPCB directed the company to deposit Rs. 

5,36,32,000/- towards penalty against violation case under ElA .

1 Notification. · 
Abiding by the directive of JSPCB, the project proponent has alreadyj . 

deposited the required amount based on the calculation ( 1% of The total 
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Sl. Issue raised by EAC Reply ofPP 

No. 

3. 

4. 

Affidavit from PP 

Land documents 

project cost under violation plus 0.25% of the total turnover for the 

period of operation after implementation) as mentioned therein . . 

• Besides, NGT in its order dated 05.01.2023 directed to comply with the 

following matters: 

1. Rs.23,62,500 deposited by NIPL towards environmental 

compensation - ·to be spent on restoration of environment in the 

locality through DFO/DM and action taken report to be sent to the 

NGT within three months by JSPCB. The same was complied with 

the submission of ATR dated 06.03.2023. · 

2. JSPCB is directed to check whether the 12 MW CPP was installed 

in 2018 alongWith CTE/CTO. It was submitted that MoEF&CC, 

Govt. of India vide its letter no. 22-24/2018-IA.lll dated 23.01.2019 

has exempted the Thermal Power Plant using Waste Heat Recovery 

Boiler without any auxiliary fuel from obtaining the Environmental 

Clearance. 

• Further Hon'ble NGT (vide order dated 05.01.2023) directed NIPL to 

submit EC compliance, CSR, GBD and application for EC of expansion 

within three months . 

• In the context of Hon'ble NGT order dated 05.01.2023, NIPL has 
submitted TOR .amendment application vide proposal No. 

IA/JH/IND1/429379/2023, dated 16.05.2023. 

The supporting documents related to the case are submitted. The details are 

also updated at para 35.5.8 above. 

PP vide affidavit dated 06.06.2023 has declared that the facilties which have 

been implemented under violation are not operational presently and these 
facilties will remain closed till the grant of Environment Clearance, CTE 

andCTO. 

Further PP has assured that there will be no violation in furture . 

PP has submitted the details of the land under their possession in a tabular 

form along with the supporting documents. 

Deliberation by the Committee 

35.5.10 The Committee noted the following: 

1. M/s Nilachal Iron and Power Ltd. had initially applied for Terms of Reference vide 

proposal no. IA/JH/INDl/11176/2019; dated 06.08.2020 for proposed expansion of 

existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 

TPD) DRI kilns along with Beneficiation Plant for Iron ore (1X0:6 MTPA), Pellet Plant 

(lx0.6 MTPA), Steel Melting Shop (2x25T + 4x15 T Induction Furnaces) with matching 

LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA), Briquette 

plant for Chrome Ore (lx30 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB 
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based + 25 MW AFBC based) capacity Captive Power Plant. Accordingly, ToR was 
granted by the Ministry vide no. J-11 0 111662/2008-lAil(l) dated 06.09.2020. Thereafter, 
PP applied for amendment in ToR and accordingly the ToR was amended by the Ministry 
vide letter dated 12.02.2021. 

n . The instant proposal is for amendment in Terms of Reference accorded by the Ministry 

vide no. J-11 0 11/662/2008-IAII(I) dated 06.09.2020 and subsequent amendment dated 
12.02.2021 for appraisal of proposal under violation category as per the provisions 
contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021 as PP has 
commenced part of the project implementation of its expansion proposal for which the 
company obtained ToR i.e. the plant activities were started without having any prior EC. 
Also PP has also reported that earlier proposal of the company (for which ToR was granted 
on 12.02.2021) has been revised and downsized, based on the feasibility of the existing 
market scenario and therefore requested for modifications accordingly. The amendments 

I modifications are detailed in para 35.5A, 35.5.5 and 35 .5.6 above. 

111. The PP has reported that due to huge socio-economic pressure during COVID pandemic 
period, M/s . Nilachal Iron & Power Limited was compelled to commence part of the 
project implementation of its expansio11 proposal for which the company obtained ToR 
and conducted successful public hearing, i.e. the plant activities were started without 
having any prior EC. Although the project implementation was started on the basis of 
huge social interest, but it was a violation case under EIA notification, 2006 and its 
subsequent amendments. Therefore, PP has requested for appraisal of proposal under 
violation category as per the provisions contained in the MoEF&CC Standard Operating 
Procedure dated 07.07.2021. Also PP has also reported that earlier proposal of the 
company (for which ToR was granted on 12.02.2021) has been revised and downsized, 
based on the feasibility of the existing market scenario and therefore requested for 
modifications accordingly. 

IV. The EAC also deliberated on the Violation reported by the project proponent and is agreed 
that project proponent has committed a.violation by undertaking project implementation 

of its expansion proposal for which the company obtained ToR i.e. the plant activities 

were started without having any prior EC. Therefore, the proposal shall be appraised under 

violation category as per the provisionscontained in the MoEF&CC Standard Operating 

Procedure dated 07.07.2021. 

v. The EAC noted that there is a case lodged complaint against the company before Hon'ble 
NGT on 18.06.2021. The complaint was related to commencement of construction ofDRI 
plant, SMS plant without any prior EC/CTE. Taking into account the judgment ofHon'ble 
NGT in the instant case, along with the directions issued by JSPCB the EAC appraised 
the instant proposal. The EAC deliberated the proposal and is of the view that it is a 

violation case and be appraised as per provisions of the SOP dated 07.07.2021. The details 

of the cases are enumerated in para 35.5.8 above. 

Vl. It has been reported that as per the terms stipulated in the granted ToR (amended), public 

hearing was successfully completed on 27.09.2021. 
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vu. The PP reported that under the provision of MoEF&CC O.M. dated 71h July 2021, the 
project proponent has already deposited the required amount based on the calculation ( 1% 
of the total project cost under violation plus 0.25% of the total turnover for the period of 
operation after implementation) as mentioned therein 

v111. The EAC further deliberated on the modifications proposed by the project proponent in 

the existing TOR and agreed to the changes requested. The EAC also deliberated the 
compliances of the SOP dated 07.07.2021 and EAC is of the view that the modification 
in TOR w.r.t. SOP dated 07.07.2021 may be considered. 

1x. The EAC directed the PP to submit the EC application immediately after the compliance 
of SOP dated 07.07.2021. 

x. The EAC also deliberated on the submitted written representation of project proponent 
and found it satisfactory. 

Recommendations of the Committee 

35.5 .11 After deliberations, the Committee recommended the proposal, subject of uploading the 
written submission on Parivesh portal, for amendment in ToR granted vide no. J-
11 0 111662/2008-IAII(I) dated 06.09.2020 and subsequent amendment dated 12.02.2021 subject 
to stipulation of following additional conditions. The other terms and conditions of ToR dated 
06.09.2020 and subsequent amendment dated 12.02.2021 shall remain the same, if applicable to 
the modified project facilities: 

1. The PP needs to comply all the points ofTOR for Violation Project and follow SOP dated 
07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, for 
identification & handling of Violation cases under EIA notification 2006. 

11. The State Govemment/SPCB to take action against the project proponent under the . 
provisions of the Environment (Protection) Act, 1986, and further no consent to operate to 
be issued till the project is granted EC for the Unit which violated. under the provision of 
the EIA Notification 2006 i.e. 1.4 MTPA Iron Ore Pellet Plant. 

111. Assessment of ecological damage with respect to air, water, land and other environmental 
attributes. The collection and analysis of ~ata shall be done by an environmental laboratory 
duly notified under the Environment (Protection) Act, 1986, or an environmental 
laboratory accredited by NABL, or a laboratory of a Council of Scientific and Industrial 

Research (CSIR). 
1v. Preparation of EMP comprising remediation plan and natural and community resource 

augmentation plan corresponding to the ecological damage assessed and economic 
benefits derived due to violation. 

v. 

VI. 

VII . 

The remediation plan and the natural and community resource augmentation plan to be 
prepared as an independent chapter ( 13) in the EIA report by the accredited consultants. 

Budget of remediation plan and natural and community resource augmentation plan 
corresponding to the ecological damage shall be completed within three years and to be 

prepared accordingly. 
The project proponent shall require to submit a bank guarantee equivalent to the amount 
of remediation plan and natural and community resource augmentation plan with the 

CPCB prior to the grant of EC as per SOP dated 07.07.2021. The quantum shall be 
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recommended by the EAC and finalized by the regulatory authority. The bank guarantee 

shall be released after successful implementation of the · EMP, followed by 
recommendations of the EAC and approval of the regulatory authority. 

vm . Project proponent shall implement penalty provisions i.e., 1% of project cost attributable 
to the expansion, incurred up to the date of filing of application along with the EINEMP 

report as contained in the paragraph 12 of the Standard Operating Procedure dated 
7/07/2021 shall be complied with. 

The meeting ended with thanks to the Chair. 

*** 
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ADVANCE SERVICEO.A. 426 of 2022; Dasai Mundai & Ors vs State of Jharkhand 
& Ors 
1 message 

Ashim Shridhar <chamberashimshridhar@gmail .com> 
To: ranchijspcb@gmail.com 

Sir/ Madam 

Tue, 18 Jul, 2023 at 6:09 pm 

Please fmd attached herewith two additional afftdavits being ftled on behalf of defendant no. 6- Nilachallron 
and Power Ltd in the captioned matter: 

You are requested to ignore any previous em ails regarding the filing of the Affidavits and treat this as the email 
for the filings. 

Regards 

Ashim Shridhar 
Advocate 
Chamber of Ashim Shridhar 
B-4/227, Safdarjung Enclave, New Delhi- 110029 
M: +91-99715 47353 1 Email: ashim_shridhar(£vhotmail. corn 

IMPORTANT NOTICE 
This e-mail, including any attachments, contains information which is confidential and/or privileged. If you are 
not the intended recipient, please notify the sender immediately and destroy this e-mail without taking any 
copies or showing it to anyone. Unauthorised use of this e-mail is prohibited. The sender takes no responsibility 
for misdirection, corruption or unauthorised use of e-mail communications, or for any damage that may be 
caused as a result of transmitting or receiving an e-mail communication. 
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File No.: F. No. 11011/662/2008-IA-11(1) 
Government of India 

Ministry of Environment, Forest and Climate 
Change 

lA Division 

*** 

ANNEXURE AR-2 

Dated 21/07/2023 

To, 

Subject: 

MIS NILACHAL IRON AND POWER LTD 
5, Bentinck Street. Kolkata. Kolkata, KOLKATA, WEST BENGAL, , 700001 
niplpower@gmail .com 

Modification in TOR under violation category of "Proposed expansion of existing steel plant to 
Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with 
Beneficiation Plant for Iron ore (1X0.6 MTPA) , Pellet Plant (1x0.6 MTPA) , Steel Melting Shop 
(2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA) , 
Ferro alloy Plant (4x16.5 MVA) ,Briquette plant for Chrome Ore (lx30 TPH), Oxygen plant (100 
TPD) and 82 MW (57 MW WHRB based+ 25 MW AFBC based) Captive Power Plant by M/s 
Nilachal Iron And Power Ltd. located Ratanpur -Kandra Village, Gamharia Block, District 
Saraikela-Kharsawan, Jharkhand"- Credible action taken against the Project Proponent u/s 19 of 
the E(P) Act, 1986, as per SOP dated 07.07.2021- regarding 

Sir/Madam, 

This has reference to your proposal No. IA/JH/IND 1/429379/2023, dated 29.05.2023 along 
with with the applicati on in prescribed format - Form 3 (CAF, Form - I Part A & B) and revised PFR 
and sought for amendment in Terms of Reference accorded by the Miuistry vide no. J-11011/662/2008-
IAII (I) dated 06.09.2020 and subsequem amendment dated 12.02.2021. 

The r;roposal was considered by rJte EAC (Industry 1) in its 35th mee ting held on 6r11 June, 202 3. The 
proposed proj ect activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non-ferrous) Plants 
under Category "A·· of the schedule of the EIA Notification and appraised at central level. The EAC 
proceeding of the said meeting is furnished a~. below. The minutes of the meeting and all the project 
documents are available on PARIVESH portal which can be accessed at https ://narivesh.nic i!1 

2. The particulars of the proposal are as below : 

(i) ToR Identification No. 

(ii) File No. 

(iii) Clearance Type 

(iv) Category 

(v) Schedule No./ Project Activity 

T023A 1001]H5165560A 

F. No. 110111662/2008-IA-II (I) 

Amendment in ToR 

A 

3(a) Metallurgical Industries (feiTous and non 

IA/J H/IN 0 1/429379/2023 ,Urldrf:ISS lA DtVr<:j;Utl r~ .. ~ tni ') {r'i 'if E.liv:ro r .fpr•nl t ore:.t :lnd C lm1atc l h;~rlge . 
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(vi) Sector 

(vii) Name of Project 

(ix) Location of Project (District, State) 

(x) Issuing Authority 

(xi) ToR Date 

(xii) Applicability of General Conditions 

C)_ <t-o 
ferrous), 1 (d) Thermal Power Plants, 1 (d) Thermal 

Power Plants 

Industrial Projects - 1 

Proposed expansion of existing steel plant to Integrated 

Steel Plant through installation of 1800 TPD (3x600 

TPD) DRI kilns along with Beneficiation Plant for Iron 

ore (IX0.6 MTPA), Pellet Plant (lx0.6 MTPA) . Steel 

Melting Shop (2x25 T + 4x15 T Induction Furnaces) 

with matching LRF & CCM, Rolling Mill (0. 35 

MTPA), Ferro alloy Plant (4x16.5 MVA) ,Briquette 

plant for Chrome Ore (lx30 TPH), Oxygen plant (100 

TPD) and 82 MW (57 MW WHRB based + 25 MW 

AFBC based) Captive Power Plant 

SARAIKELA KHARSA WAN, JHARKHAND 

MoEF&CC 

15/07/2023 

No 

1. M/s Nilachal Iron and Power Ltd. had initially applied for Terms of Reference vide proposal no. 

IA/JH/IND 1/11176/20 19, dated 06.08.2020 for proposed expansion of existing steel plant to Integrated Steel 

Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along w ith Beneficiation Plant for Iron ore 

(1X0.6 MTPA), Pell et Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction Furnaces) with 

matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA). Briquette plant for 

Chrome Ore (lx30 TPH). Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC 

based) capacity Captive Power Plant. Accordingly, ToR was granted by the Ministry vide no . J-

11011 /662/2008-IAII(I) dated 06.09.2020. Thereafter, PP has applied for amendment in ToR and 

accordingly the ToR was amended by the Ministry vide letter dated 12.02 .2021. 

2. The instant proposal is for amendment in Terms of Reference accorded by the Ministry vide no. J-

11011 /662/2008-IAII(I) dated 06 .09.2020 and subsequent amendment dated 12 .02 .2021 for appraisal of 

proposal under violation category as per the provisions contained in the MoEF &CC Standard Operating 

Procedure dated 07 .07.2021 as PP has commenced part of the project implementation of its expansion 

proposal for which the company obtained ToR i. e. the plant activities were started without having any prior 

EC. Also PP has also reported that earlier proposal of the company (for whic;h ToR was granted on 

12.02.202 1) has been revised and downsized, based on the feasibility of the existing market scenario and 

therefore requested for modifications accordingly. 

3. Details of amendments in the configuration and capacities sought is as following: 

Details of other changes in the instant proposal are as .follows: 

4. The PP has reported that as per the provision of the MoEF&CC O.M. dated 7th July 2021 , JSPCB issued 

direction under section 33(A) of Water (Prevention & Control of Pollution) Act, 197 4 and under section 31 (A) 

of the Air (Prevention & Control of Pollution) Act, 1981 to project proponent to pay penalty amount based on 

the calculation (1 % of the total project cost under violation plus 0.25% of the total turnover for the period of 

operation after implementation) as mentioned therein. 

1. As per the calculation, the Project Proponent deposited a Bank Demand Draft (D.O . No. No. 507592) 

amounting Rs. 5,36,32,000.00 (i.e Rupees Five Crores Thirty-Six Lakh Thirty-Two Thousand only) in 

favour of "Member Secretary, Jharkhand State Pollution Control Board, Ranchi " and intimated the same to 

JSPCB vide letter dated 05 .04 .2023. 

lA/J HIIN 01/429379/2023 Address. lA Dtvtsion, ~1inistry nf E.nv;ronment , ·Forest <Jnd Climate · hongq. 
lndtra Paryavaran Bha_wan. Jor Bagh New Delht - 110003 
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L5bl 
2. Reason for seeking amendment in ToR: PP has commenced part of the project implementation of its 

expansion proposal for which the company obtained ToR i.e. the plant activities were started without having 

any prior EC. Also PP has also reported that earlier proposal of the company (for which ToR was granted on 
12 .02.2021) has been revised and downsized, based on the feasibility of the existing market scenario and 
therefore requested for modifications. Thus the proposal falls under violation and needs to be appraised as 

per the provisions contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021. 

Deliberation by the Committee 
5. The EAC noted the following: 

1. M/s Nilachal Iron and Power Ltd. had initially applied for Terms of Reference vide proposal no . 
IA/JH/IND 1/11176/2019, dated 06.08.2020 for proposed expansion of existing steel plant to Integrated Steel 
Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron ore 
(1X0.6 MTPA) , Pellet Plant (lx0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction Furnaces) with 
maiching LRF & CCM, Rolling Mill (0.35 MTPA) , Ferro a11oy Plant (4x l6 .5 MVA). Briquette plant for 

Chrome Ore (l x30 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based+ 25 MW AFBC 
based) capacity Captive Power Plant. Accordingly, ToR was granted by the Ministry vide no . J-
11 011 /662/2008-IAII(I) dated 06 .09 .2020. Thereafter, PP applied for amendment in ToR and accordingly 
the ToR was amended by the Ministry vide letter dated 12.02.202 1. 

2. The instant proposa l is for amendment in Terms of H.eferencc accorded by the Ministry vide no . .l-
11011 /662/2008-IAII(I) dated 06.09.2020 and subsequent amendment dated 12.02.2021 for appraisal of 
proposal under violation category as per the provisions contained in the MoEF &CC Standard Operating 
Procedure dated 07 .07.2021 as PP has commenced part of the project implementation of its expansion 
proposal for which the company obtained ToR i.e. the plant activities were started without having any prior 
EC. Also PP has also reported that earlier proposal of the company (for which ToR was granted on 
12.02.202 1) has been revised and downsized, based on the feasibility of the existing market scenario and 
therefore requested for modifications accordingly. The amendments I modifications are detailed in para 5 
and 6 above. 

3. The PP has reported that due to huge socio-economic pressure during COVID pandemic period, M/s. 
Nilachal Iron & Power Limited was compelled to commence part of the proj ect implementation of its 

expansion proposal for which the company obtained ToR and conducted successful public hearing, i.e . the 
plant activities were started without having any prior EC. Although the project implementation was started 
on the basis of huge social interest, but it was a violation case under EIA notification, 2006 and its 
subsequent amendments. Therefore, PP has requested for appraisal of proposal under violation category as 
per the provisions comained in the MoEF&CC Standard Operating Procedure dated 07 .07.2021. Also PP has 
also reported that earlier proposal of the company (for which T oH. was granted on 12.02.2021) has been 

revised and downsized, based on the feasibility of the existing market scenario and therefore requested for 

modifications accordingly. 

4. The EAC also deliberated on the Violation reported by the project proponent and is agreed that project 
proponent has committed a violation by undertaking project implementation of its expansion proposal for 

which the company obtained ToR i.e. the plant activities were started without having any prior EC. 
Therefore, the proposal shall be appraised under violation category as per the prov isions contained in the 
MoEF&CC Standard Operating Procedure dated 07.07.2021. 

5. The EAC noted that there is a case lodged complaint against the company before Hon 'ble NGT on 
18 .06 .2021. The complaint was related to commencement of construction of DRI plant, SMS plant without 

any prior EC/CTE. Taking into account the judgment of Hon 'ble NGT in the instant case, along with the 
directions issued by JSPCB the EAC appraised the instant IJroposal. The EAC deliberated the proposal and 

is of the view that it is a violation case and be appraised as per provisions of the SOP dated 07 .07.2021. The 

details of the cases are enumerated in para 8 above. 

6. It has been reported that as per the terms stipulated in the granted ToR (amended), public hearing was 

successfully completed on 27 .09 .2021. 

IAiJH/INDl /429379/2023 ~.:1.::·~-·s :-, lA fH.I!Sion rJp·,-;oy :·i [ !1 'v!•onl11 ' "'t F:xc.:st fi IU Ciirn-1' :· [_ -.. :,ll17e. 
•r,r :ir,~ Pdf'yd\/C'rt:n ~-n ~ JW3n Jcr ~-.;·!•· \ r:'i' Cr lh:, 11~JGC.1 :! 

Page 3 of 7 

366



7. The PP reported that under the provision of MoEF&CC O.M. dated 7th July 2021. the project proponent has 
already deposited the required amount based on the calculation (1 % of the total proj ect cost under violation 
plus 0.25% of the total turnover for the period of operation after implementation) as mentioned therein 

8. The EAC further deliberated on the modifications proposed by the project proponent in the existing TOR 
and agreed to the changes requested. The EAC also deliberated the compliances of the SOP dated 
07 .07.2021 and EAC is of the view that the modification in TOR w.r.t. SOP dated 07.07 .2021 may be 
considered. 

9. The EAC directed the PP to submit the EC application immediately after the compliance of SOP dated 
07.07 .2021. 

10. The EAC also deliberated on the submitted written representation of project proponent and found it 
satisfactory. 

fi . After deliberations , the Committee recommended the proposal for amendment in ToR granted vide no. - J-
11 011 /662/2008-I/\II (I) dated 06.09 .2020 and subsequent amendment dated 12.02.2 021 for appraisal of 
proposal under violation category as per the provisions contained in the MoEF &CC Standard Operating 
Procedure dated 07.07.2021 subject to stipulation of following additional conditions . The other terms and 
conditions of ToR dated 06.09.2020 and subsequent amendment dated 12.02.2021 shall remain the same . 

Sl. U . 
N mt 

0. 

Beneficiation 
Plant 

2 
Pelletisation 
Plant 

Capacity 

As per Previous 
Existing TOR (Ref. F. No.]-Proposed . 

Amendment m . 
Capacity (as 11011/662/2008- TOR d d Ultimate 
per EC/CTE) IAII(I) ate 

12.02.2021 
dated 12.02.2021) 

6,00,000 TPA Dropped 

6,00,000 TPA Dropped 

1750 TPD 

Remarks (In 
comparison with 
the TOR dated 
12.02.2021) 

To be Dropped 

To be dropped 

3 
55 0 TPD (1 X 1800 TPD 

Sponge Iron Plant 350 TPD & 2 (
3 

X 
600 

TPD) 
X 100 TPD) 

1200 TPD (2 
600 TPD) 

(1X350 TPD. 
X 2 X 1 DO TPD Capacity 

& 
2 

X 
600 

Reduction 

4 

5 

Steel Melting 
Shop (SMS) with 
matching LRF & 
CCM 

Rolling Mill 

(Liquid Steel) 

TPD) 

Induction 
Induction 

Induction Furnaces F (
3
Xl0 Furnaces Capacity 

(2x25 T + 4x15 T) umaces (3X10 T +Reduction 
T + 4x15 T) 4x15 T) 

3,50,000 TPA 2,30,000 TPA 2 30 000 TPA Capacity 
' ' Reduction 

6 Ferro Alloy Plant -- 4 X 16.5 MVA Dropped To be Dropped 

7 

8 

Chrome ore 
briquette plant 

Oxygen Plant 

30TPH Dropped 

100 TPD Dropped 

61 MW 

9 
Captive 
plant 

70 MW 49 MW (49 
powerl2 MW (45 MW WHRB + 25 (37 MW WHRBWHRB 

(WHRB) MW AFBC) +12MW AFBC) +12MW 

AFBC) 

As per Remarks (In 
As per proposed . 'th 

Previous amendment in TOR companson WI · 

TOR dated d d 
12 02 2021 

the TOR dated 
12.02.2021 ate · · 12.02.2021) 

Sl. A 'b 
N 

·. ttri utes 
0. 

IA/JH/IND1 /429379/2023 .L\cldress: lA Division, Ministry of Erwonmcnt, Forest and Climate Change. 
Indira Paryavaran Bhawan. Jor Bagh New Delh i · 110003 

To be dropped 

To be dropped 

MW 
Capacity 
Reduction 
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Land 80.93 Ha (200 34.80 hectares (86 
'")_~~ 

Requirement Acres) acres). 
Reduction (57%) 

2. 
Water 

4534 KLD 2780 KLD Reduction (39%) 
Requirement 

3. 
Power 

123.7 MW 62.2 MW Reduction (50%) 
Requirement 

4. Project Cost 
Rs. 1350 . 

Reduction (63%) 
Crores 

Rs. 493.03 Crores 

Annexure I 

Specific Tem1s of Reference for (Metallurgical Industries (ferrous and nori ferrous)) 

I. Specific Conditions 

Sr. No 

1.1 

Terms of Reference 

1. The PP needs to comply all the points of TOR for Violation Project and follow SOP dated 

07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, for identification 

& handling of Violation cases under EIA notification 2006. 

2. The State Government/SPCB to rake action a·gainst the project proponent under the provisions of 

the Environment (Protection) Act, 1986, . and further no consent to operate to be issued till the 

project is granted EC for the Unit which violated under the provision of the EIA Notification· 

2006 i.e. 1.4 MTPA Iron Ore Pellet Plant. 

3. Assessment of ecological damage with: respect ·to air, water, land and other environmental 

attributes. The collection and analysis of data shall be done by an environmental laboratory duly 
notified under the Environment (Protection) Act, 1986, or an environmental laboratory · 
accredited by NABL, or a laboratory of a Council of Scientific and Industrial Research (CSIR). 

4. Preparation of EMP comprising remediation plan and natural and· community resource 

augmentation plan corresponding to the ecological damage assessed and economic benefits 
derived due to violation. 

5. The remediation plan and the natural and community resource augmentation plan to be prepared 

as an independent chapter (13) in the EIA report by the accredited consultants: . 

6. Budget of remediation plan and natural and community resource augmentation plan 

corresponding to the ecological damage shall be completed within three years and to be prepared 
accordingly. 

7. The project proponent shall require to submit a· bank guarantee equivalent to the amount of 
remediation plan and natural and commu~ity resource augmentation plan with the CPCB prior to 

the grant of EC as per SOP dated 07.07.2021. The quantum shaH be recommended by the EAC 

and finalized by the regulatory authority. The bank guarantee shall be released after successful 

implementation of the EMP, followed by recommendations of the EAC and approval of the 

regulatory authority. 

8. Project proponent shall implement penalty provisions i. e., 1% of project cost attributable to the 

expansion, incurred up to the date of filing of application along with the EIA/EMP report as 

contained in the paragraph 12 of the Standard Operating Procedure dated 7/07/2021 shall lJ,c 

complied with. 

Annexure 2 

1A/J H/IND1/429379/2023 Address. lA Division. Mi11isi'Y oi E' ll'.'ironrnr:nt. F vies, ~·no C!i,.,late ·::.ll.;,·;£r­
lndird Paryavaran Bh3'.NZ11l Ja1 8agi1 f,Je'•'J o,~l!c; · 111lOG.1 
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Description Reference 

Approved ToR 1.4 

Land Requirement 5 

Violation of 

Act/Rule/Regulation/Notificat ion 
13 

Project/ Activity Cost 6.2 

Employment Details 6.7 

Additional EC Condjiions 

Amendment Logs 

Existing 

3x600 TPD DRI 

kilns, Beneficiation 
Plant (1X0.6 MTPA). 

Pellet Plant (lx0.6 
MTPA), Induction 

Furnaces (2x25 T + 
4x15 T ) , Rolling 
Mill (0 .35 MTPA). 
Feno alloy Plant 
(4x16.5 MV A), 

Briquette Plant , 

oxygen plant and 82 

MWCPP 

80.93 Hectares 

No violation for 1 X 

350 TPD &. 2 X 100 
TPD DRI Kilns and 
12 MW (WHRB) 

CPP 

Rs. 1350 Crore 

3195 persons 

Proposed I 
Amendment 

2x600 TPD DRI 

kilns, Induction 
Furnaces (3X10 T 

+ 4x15 T) with 
matching LRF &. 

CCM, Rolling Mill 
(0 .23 MTPA) and 
49 MW CPP (37 
MW WHRB + 12 
MWAFBC) 

34 .8 Hectares 

Violation for 2 X 
600 TPD DRI 

Kilns , Induction 
Furnace (3 X 10 T 

&. 4 X 15 T) , 
Rolling Mill (0 .23 
MTPA) and 37 
MW (WHRB) 

CPP 

Rs. 493.03 Crore 

1655 persons 

IA/JH/1 ND1 /429379/2023 Address. lA Division, Minis try of Environment Forest ;md Climotc· Ch.1nge, 
Indira Paryavar;m Bhawan, Jor Bagh New Dellli . 110003 

Reason 

To ensure project 

feasibility 

Due to 
downsizing of the 
expansion 

proposal land 

requirement has 
been reduced . 

To offer 

employment 
during COVID 19 

pandemic project 

implementation 
was started. 

Due to 

downsizing of the 

expansion 

proposal Project 
cost has been 
reduced. 

Due to 

downsizing of the 
expansion 

proposal 

manpower 

requirement has 

been reduced . 
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The PP needs to comply the SOP dated 07.07.2021. 

Copy To 

1. The Additional Chief Secretary, Environment & Forests Department, Government of ]harkhand, Secretariat, Nepal 
House, Doranda, Ranchi-83400 1. 

2. Principal Chief Conservator of Forests and HoFF. Van Bhawan ]harkhand Sate at-Doranda P.O. Doranda, Ranchi-
834002 ]harkhand. 

3. The Director General of Forest, Ministry of Environment, Forest and Climate Change, New Delhi. 

4. The Regional Officer, Ministry of Env., Forest and Climate Change, Integrated Regional Office, Bunglow No. A-2, 
Shyamali Colony, Ranchi-834002 . 

5. The Member Secretary, Central Pollution Control Board Parivesh Bhawan, CBD-cum-Office Complex, East Arjun 
Nagar, New Delhi- 32 

6. The Member Secretary, ]harkhand Po1lution Control Board, Town Administrative Building, HEC, Dhurwa, Ranchi-
824004. 

7. Member Secretary, Central Ground Water Authority, A2 , W3 Curzon Road Barracks, K.G. Marg, New Delhi-110001. 

8. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, ]or Bagh Road , 
New Delhi 

9. District Collector, Saraikela, ]harkhand 

10. Guard File/Monitoring File/ Parivesh Portal /Record File 

Signature Not Verified 
Digitally Signecr(y': Jr R B Lal 
Member Secreta~~oEFCC (EC) 

Date: 21/07/2023-1 

IA/JH/IND1/429379/2023 Address. lA Division. Ministry of Environment, Fores t and Climate Change. 
lnd1ra Paryavaran Bhawan. Jor Bagh New Dell1i · 110003 
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9/1/23 , 3:57PM Gmail- ADVANCE SERVICEQ.A. 426 of 2022; Dasai Mundai & Ors vs State of Jharkhand & Ors 

t-'• Gmail 
J-<t-b 

Ashim Shridhar <chamberashimshridhar@gmail.com> 

ADVANCE SERVICEO.A. 426 of 2022; Dasai Mundai & Ors vs State of Jharkhand 
& Ors 
1 message 

Ashim Shridhar <chamberashimshridhar@gmail.com> 
To: ranchijspcb@gmail.com 

Sir/ Madam 

Fri , Sep 1, 2023 at 3:57PM 

Please find attached herewith additional affidavit being filed on behalf of defendant no. 6- Nilachal Iron and Power Ltd 
in the captioned matter 
Ashim Shridhar 
Advocate 
Chamber of Ashim Shridhar 
B-4/227, Safdatjung Enclave, New Delhi- II 0029 
M: +91-99715 473531 Email: ashim_shridhar@hotmail.com 

IMPORTANT NOTICE 

This e-mail , including any attachments, contains information which is contidentia l and/or privileged. If you are not the intended recipient, 

please notify the sender immediately and destroy this e-m ail without taking any copies or showing it to anyone. Unauthorised use of this e­

mail is prohibited. The sender takes no responsibility for ~ni sdirection , co1ruption· or unauthorised use of e-mai l communications. or for any 

damage that may be caused as a result oftransm itting or receiving an e-m ail communication . . 

tj 4._Affidavitfrom PP 1.9.23_01 092023.pdf 
v 1352K 

https://m ail.g oog I e. com/mail/u/O/?ik=f6349fa 7 c5& view=pt&search=all&permthid=thread-a:r22134012 96332585364&sim pl=msg-a :r24 7118878550... 1/1 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, FINANCE CENTRE KOLKATA 

Original Application No. 156/2023/EZ 

IN THE MATTER OF: 

Dasai Munda & Ors. Applicants 

Versus 

State of Jharkhand & Ors. Respondents 

INDEX 

S.NO. PARTICULARS PAGE NO 
1. 

2. 

3. 

ADDITIONAL AFFIDAVIT • BRINGING 
ON RECORD POSITION • OF FACTS 
REGARDIING THE PROCESS OF GRANT 
OF ENVIRONMENTAL CLEARANCE TO \.--'1 
NILACHAL IRON AND POWER LTD.'S 
INTEGRA TED STEEL PLANT 
ANNEXURE AR-1 
COPY OF THE RELEVANT PORTION OF 
THE MINUTES OF AGENDA FOR 43RD 
MEETING OF THE EXPERTAPPRAISAL s- Jt::> COMMITTEE HELD FROM 04/09/2023 TO 
05/09/2023 
PROOF OF SERVICE t I 

~? 

Place: ~Q.VJ ~· 
Dated: --u> 1 t ~ j '2D 2-3 

ASHIM SHRIDHAR & 
NIYATI PATWARDHAN 

ADVOCATES FOR RESPONDENT NO. 6 
B-4/ 227 SAFDARJUNG ENCLAVE 

NEW DELHI- 110029 
MOBILE- +91-9971547353 

chamberashimshridhar@grriail . com 

'I'" ... ! II '" I'll 
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. 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, FINANCE CENTRE KOLKATA 

Original Application No. 156/2023/EZ 

IN THE iVIATTER OF: 
Dasai Munda & Ors . Applicants 

Versus 

.... : . -·--

State of Jharkhand & Ors. Respondents 

ADDITIONAL AFFIDAVIT BRINGING ON RECORD POSITION 
OF FACTS REGARDIING THE PROCESS OF GRANT OF 
ENVIRONMENTAL CLEAilANCE TO NILACHAL IRON . AND 
PO\VER LTD.'S INTEGRATED STEEL PLANT 

S'.';l) _. .. c-1' 4r ··r ., . ,..., 
.......... .. ) ..; ~ t_.~ .. 

[}.Jf ' "' - . : f .. ~ ~JI ·J • . . 

I, Gangadhar BaJPai, S/o Prakash Chandra Bajpai working as Director 

with M/s Ni lac hal Iron and Pov . .-er Ltd. with office at Saraikela aged about 
'-

72 years do hereby solemnly atfirm and state that I have sufficient 

knowledge from record and from personal experience to affirm the present 

affidavit, as under: 

1. The present Affidavit is being filed on behalf of M/s N ilachal fran 

and Power Ltd. (hereinafter "Nilachal" or "NIPL") in bona fide to 

bring on record aU subsequent developments which are essential for 

the adjudication of the present (LA. 

That the Answering Re. pondent has already filed its reply to the 

O.A. and reply/ objections to inspection committee report on 

14.12.2022. Further, in cornpliance with the orders dated 

05.01.2023, the Answering Respondent has filed an Additional 

Reply dated 10.04.2023 furnishing additional details as sought by 

this Ld. Tribunal. 

3. That it is a inatter of record before this Ld. Tribunal that the project 

of ~ .. f/s. Nilachallron & Power Limited located at Ratanpur-Kandra 

~c. Gamharia Block, Dis_~ict S~.!:aike la-Kharsawan in the state 

~~---~\D\Y~~ r' _, (-) 
BiJ~Y Kr."K'cir ~ -~ ~~~ <l o'~ tnc:n" . 

NOTARY ' o · nt\f\e \ ~t -~ Jt' 'I 
SERAlKELLA l-tct:-~-'·v~&\--9-{ Q.a..yFot.1 ide ¥-\.~-~~(.~ ,.~ . -::, '11• . 

... ---·~··'""' ·....J 1 .. ..... r.at€i _~ l ';) 

373



of Jharkhand is for expansion of existing sponge iron plant through 

installation of 2 X 600 TPD DRI kilns along with installation of 

Steel Melting Shop (3 X 10 T & 4 X 15 T Induction Fumaces with 

matching LRF & CCM), Rolling Mill (2.30,000 TPA) and 37 MW 

WHRB based capacity Captive Power Plant - under violation. 1. 

4. On 18.07.2023, the Answering Respondent also filed an Additional 

Affidavit updating this Hon'ble Court regarding the position of 

facts qua the TORs. That finally vide Additional Affidavit dated 

01.09.2023 the Answering Respondent apprised the Hon'ble 

Tribunal that the modified TORs had been extensively considered 

and in the 35th meeting of EAC held on 06.06.2023 and the 

modified TOR was granted to Nilachal. 

5 That for the conven1ence of this Hon 'ble Court, the details of the 

;/;,'.:;:~~· chronological position of facts arc summarised as under: 

I~~/ . -{ t:~~' .:~< .!:! \ 
'J ( ~u · _ .,;~. \ z \ 

: -. .~\.• ·" ,,_ , :;:t: I 

. co \'?-<;;,-:§. · ~~""' " / ;I: i f------ ---.-
... "- \t~ u /~i/l Date of Consideratio Details Date of TOR 
J~--=-- / ~·f>J d 
~~KELLI"~~ . ~pplicatio n ~ Accor Validity 

06.08.2020 22nd meeting Tem1s of 06.09.202 

I of REAC held 
1 
Reference I 0 

I I ' 
1 1 on 26-28th bl 
1 j August, 2020 
r 04.01.20_2_1 

1 
28nd meeting A_m_e_n_dm_ e_n-+-1-2-.0-2-.-20- 2-. --1 

I of REAC held I t in ToR 1 , 05.10.202 
I . 

on 18-21 st (Change of 4 

January, 2021 capacity of 

WHRB 

based 
' c . 1 ....-apt1ve 

Power 

Plant from 

35 MAo I __ _L __ . ___ j 

C' c~~.\y~ -· o• '"" \ f\,\f\ev . ~ 1'_1' }:'-' ' 

\Q~~-\- f( ~OJ.-~ ~o~ ide y. .c, .. ,~ (·: ~~- 1 ~1:<1_ 
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I • · --- V / 

45 MvV 
29.05.2023 35th meeting Amendmen 21 .07.202 

of EAC held t of TOR 
.., 
.) 

on 6 th June, (under 

2023 violation 

category) 

6. That thus, the TORs have been modified suitably and granted to 

Nilachal And thus, the next step was to adhere to the TORs and 

obtain the En ironmental Clearance. Thus. on 17.08.2023 the 

Respondent filed its Application for grant of Environmental 

Clearance. 

7. That in its 43Ro meeting, the Expert Appraisal Committee, 

considered the proposal dated 17.08.2023 seeking Environment 

Clearance (EC) submitted by the Respondent. That upon 

consideration of the Application certain recommendations were ;f
> ._ :,AR k ,_ - .. .... •,..() 

1\!';i( . \_;\P:.<:~-·.\ ·~~ .;-'!. made by the EAC and the Responden-t has been advised to adhere to 
.; I '"' I ... ' z 

(!1 
\ \1:<·t '-1:;·:. :. (P j' the same. In light to this the Application of the Respondent for 

...,. 'A"-.. /. /. ,) ~ \. • ¥p"r'· '- ' 
·~_i;®_C;:.~~· grant of EC has been deferred. 

· copy of the relevant portion of the minutes of agenda for 43rd 

meeting of the expert appraisal commiitee held from 04/09/2023 to 

05/09/2023 is attached hel'eto and marked as ANNEXURE AR-1. . 

8. That thus, it is submitted that the Applicant has already received the 

modified TOR on 06.06.2023 which is valid up till 05.10.2024 for 

expansion of existing sponge iron plant through installation of (3 X 

10 T &amp; 4 X 15 T Induction Furnaces with matching LRF 

&amp; CCM and Nletal Recovery Plant), Rolling Mill (2,30,000 

TPA) and 49 M\V (37 MW WHRB based + 12 MWAFBC based) 

ac~ Captive Power Plant. (J .. 
rb'w ~/ ~J --
!~\I y. G""'"" "'( t f\ ~ -\.(o-r p..R'Y r t -· (" . {\eO 0 .1 Qs s-. 
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9. That furthennore, the Respondent is actively engaged in obtaining 

the EC within the validity of the TOR i.e. on or before 05.10.2024. 

That routinely the EAC has been considering the case of the 

Respondent. 

l 0. That in the interest of justice, the said subsequent developments are 

important and thus, in its bona fide functioning, the Answering 

.. . -----...;;:: Respondent is placing the same before this Hon '~e Tribuu . 

.. ·,' ""'· R ~" . ( . - - ''v<J ' . \ 
,; ~ : · . ')< ~ ... ~ - ~~--- . 
I otr I :'\ ~~ ( n c-. \ ( \ (2_ · _ J 

1\\j .( 0'~ ·;:_,": ·· \1 J l\a-~"\00\ y{ ~{Ld~~v} 
~~~/,~:-.~1 : v DEPONENT 

~~EL;.. , FICATION: 

Verified at ~fstru kd o.. on this I~ 1'-' day of ou~. 2023 that the 

contents of the above affidavit are tme and COITect to my knowledge, no 

part of it is false and nothing material has been concealed ~refrorp~l· 
( __ 't . 

~',J ---

\a._:- (\_&_ \..o '-.( . I~ . ~ . 
~ DEPONEN 

376



~~ 

ANNEXURE AR-1 

Government of India 
Ministry of Environment, Forest and Climate Change 

lA Division 
(Industrial Projects- 1) 

*** 

Minutes of AGENDA FOR 43rd MEETING OF THE EXPERT APPRAISAL 
COMMITTEE -(INDUSTRY-I SECTOR), SCHEDULED TO BE HELD ON 4th- Date: 18/09/2 023 
5th SEPTEMBER, 2023 Expert Appraisal Committee meeting Industrial Projects -

1 held from 04/09/2023 to 05/09/2023 

MoMID: EC/MOM/EAC/192463/8/2023 

Agenda ID: EC/AG EN DA/EAC/192463/8/2023 

Meeting Venue: N/A 

Meeting Mode: Virtual 

Date & Time: 

04/09/2023 
I 

10:30 AM I 06:30PM 

05/09/2023 10:30 AM I 06 :30PM 

1. Opening remarks 

(i) Opening Remarks by the Chairman, EAC Shri Rajive Kumar, Chairman EAC welcomed the Committee members 
and opened the EAC meeting for further deliberations. Shri Rajive Kumar also appreciated the efforts of the Ministry 's 
Team (Industry I Sector) for preparation and uploading the agenda of the EAC meetings and draft record of discussion 
very scientifically, systematically and timely on Parivesh Portal. (ii) Details of Proposals and Agenda by the Member 
Secretary Dr. R. B. La!, Scientist 'F' & Member Secretary, EAC (Industry-! Sector) appraised to the Committee about 
the details of Agenda items to be discussed during this EAC meeting. Note - Due to some technical errors/issues in 
Parivesh 2.0 portal . the PDF of MoM enclosed herewith may be considered. 

2_ Confirmation of the minutes of previous meeting 

The EAC, having taken note that final minutes were issued after incorporating comments offered by the EAC (Industry­
! Sector) members on the minutes of its 42nd meeting of the EAC for Industry-! sector held on 17th - 18th August, 
2023 conducted through VC Mode. and noted that there are modifications/factual correction reported by the PP. in the 
minutes of the 42nd EAC meeting for the project/activities. A. Agenda No. 42.5 : Expansion project to produce MS 
Billets 3,20,000 TP A. Rerolled Steel Products 3,38,000 TPA (through Hot Charging 1,88,000 TPA; and through 
Reheating Furnace from existing 30,000 TPA to 1.50,000 TPA) ; MS Black Pipe (30,000 TPA to 2,10,000 TPA) ; 
Galvanizing Plant (51,000 TPA to 1,00,000 TPA) with addition of SAF- 3.6 MVA (to produce SiMn/FeMn/FeSi/Pig 
Iron) by M/s Blackrock Steel & Power Pvt. Ltd., located at Village Raikheda, Tehsil Kharora, District Raipur, 
Chhattisgarh - Consideration of TOR. [Proposal No.: IA/CG/INDI /435159/2023; F. No. IA-J-11011/255/2023-IA­
II(IND-I) ] [Consultant: Anacon Laboratories Pvt. Ltd.; Valid upto 03 .05 .2025] The aforementioned proposal was 
considered and recommended by EAC in its 42nd meeting of the held on 17 -18th August, 2023 . PP vide letter dated 
31.08 .2023 sent through email dated 31.08.2023 requested minor correction in MoM of 42nd EAC w.r.t configuration 
of induction furnace as given below. MoM ref point no. Details given in MoM of 42nd EAC Meeting dated 17 -18th 
August, 2023 (Agenda No. 42.5) Corrections suggested Remarks/ Justification Page No . 41 Para 42 .5. 7 Table Proposed 
configuration of the plant- I. Induction Furnace (20 Tons X 3 Nos.) Proposed configuration of the plant- I. Induction 
Furnace (2C Tons X 5 Nos .) PP clarified that this was a clerical mistake from their in the submitted brief and correct 
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nfiguration of induction furnace is 20 Tons X 5 Nos. PP has further submitted that there is no change in fin~l 
oduction capacity. Deliberations by the EAC: It was informed to the Committee members that PP has requested 
odifications in the MoM of 42nd meeting of the EAC for Industry-I sector held on 17 -18th August, 2023 pertaining to 

proposal agenda no. 42.5 as referred above. The EAC deliberated and noted that the request of the PP may be accepted 
and recommended for the incorporation of the above-mentioned corrections/modifications in the minutes of the 
meeting. Accordingly, aforementioned configuration of induction furnace in table for configuration and capacity of 
proposed project at para 42.5. 7 stands modified in the minutes of 42nd EAC (Industry-!) meeting as detailed in table 
above. The other information mentioned will remain the same. *** B. Agenda No. 42.13: Expansion of existing 
Sponge iron/DRI From 90,000 to 1,25,000 TPA, Induction Furnace and Billet Caster from 2 x 12 T (300 TPD) to 1 x 12 
T, 1 x 15 T (416 TPD), Captive Power Plant from 12 to 12.5 MW, addition of Hot Rolling Mill including galvanizing 
425 TPD and Fly Ash Brick Manufacturing Unit 30 TPD to 40 TPD (i.e. , 35000 Bricks/day, 7000 Blocks/day) by M/s 
Goa Sponge & Power Limited, located at EY NOS. 58/1, 59/1, 60/1 (Part) of Santana Village, Sanguem Ta1uka, South 
Goa District , Goa- Consideration of Environmental Clearance under SOP dated 07.07.2021 [Violation case]. [Proposal 
No. IA/GA/INDl/435814/2023, File No. IA-]-11011/246/2018-IA.II(I)] [Consultant: TEAM Labs and Consultants; 
Valid up to 09.12.20251 The aforementioned proposal was considered and recommended by EAC in its 42nd meeting of 
the held on 17 -18th August, 2023. PP vide email dated 31 /08/2023 requested minor correction in MoM of 42nd EAC 
w.r.t name of Schools & Colleges in study area as given below. Further it is noted that in Specific Condition iv and v 
there are typographical errors as listed below. The matter has been examined in the Ministry and it is observed that there 
is typographical en·or in the minutes of the meeting w.r.t. the above-mentioned proposal, as detailed below: MoM ref 
point no. Details given in MoM of 42nd EAC Meeting dated 17-18th August, 2023 (Agenda No. 42.13) Corrections 
suggested Remarks/ justification Page No. 111 Para 42.13.5 Manovikas Engineering and Medical School-16.70- W 
Bengal Education College-8 .2-NE Manovikas English Medium School-16.70- W Government High School Shigao-8.2-
NE The EAC noted that this is Typo error and recommended for the correction in the minutes. Page No. 135 Para 
42.13.24 Specific Condition: iv iv. Project proponent shall be required to submit a bank guarantee for an amount of Rs. 
60 Lakhs to the SPCB prior to the grant of EC. The plan shall be completed in three years whereas the bank guarantee 
shall be for five years. The bank guarantee shall be released by the SPCB after successful implementation of 
Remediation plan, Natural Resource Augmentation Plan and Community Resource Augmentation plan. iv . Project 
proponent shall be required to submit a bank guarantee for an amount of Rs. 60 Lakhs to the CPCB prior to the grant of 
EC . The plan shal l be completed in three years whereas the bank guarantee shall be for five years. The bank guarantee 
shall be released by the CPCB after successful implementation of Remediation plan, Natural Resource Augmentation 
Plan and Community Resource Augmentation plan. The EAC noted that this is Typo enor and recommended for the 
correction in the minutes. Page No. 135 Para 42.13.24 Specific Condition: iv v. Project proponent shall be required to 
submit Rs. 3.86 Lakhs towards penalty provisions i.e., 1% of project cost attributabl e to the expansion, as per SOP 
dated 07.07.2021 to the CPCB prior to the grant ofEC. v. Project proponent shall be required to submit Rs. 3.86 Lakhs 
towards penalty provisions i.e., 1% of project cost attributable to the expansion. as per SOP dated 07.07.2021 to the 
SPCB prior to the grant of EC. The EAC noted that this is Typo error and recommended for the correction in the 
minutes Deliberations by the EAC: It was informed to the Committee members that PP has requested modifications in 
the MoM of 42nd meeting of the EAC for Industry-I sector held on 17 -18th August, 2023 pertaining to proposal agenda 
no. 42.13 as referred above. The EAC deliberated and noted that the request of the PP may be accepted and 
recommended for the incorporation of the above-mentioned conections/modifications in the minutes of the meeting. 
Accordingly, aforementioned para 42.13.5 and 42.13.24 stands modified in the minutes of 42nd EAC (Industry-!) 
meeting as detailed in table above. **"' C. Corrections in the Minutes of the 41st meeting of the EAC for Industry-! 
sector held on 2nd & 4th & 8th August, 2023 at MoEF &CC through VC. Agenda No. 41.8 Proposed Cement Plant With 
Clinker Production Capacity of 12.0 MTPA, Calcined Clay Production 'Capacity-1.5 MTPA, Cement Pn:;:1:.;ctwn 
Capacity 5.0 MTPA (OPC/PPC/PSC/Composite Cement/LC3/PLC), WHRB based Power Plant- 54 MW, DG Sets of 
6000 KV A, Oxygen Plant of capacity 160 m3/hr, AFR Pre-Processing/Co-processing Facility and Railway siding with 
wagon tippler by M/s ]SW Cement Limited, located at Village-Bhadana & ] indas , Teh-Nagaur , Dist-Nagaur, 
Rajasthan- Consideration of EC [Proposal No. IAfR]/INDl/432291/2023, File No. ]-11011 /355/2022-IA.II(Indl)] 
lConsultant: .J. M. Environet Pvt. Ltd .] The aforementioned proposal was considered and recommended by EAC in its 
41st meeting of the held during on 2nd & 4th August, 2023. PP vide email dated 30/08/2023 requested minor correctiou 
in MoM of 41st EAC w.r.t Specific Condition vii and Standard Condition under 'Water Quality Monitoring & 
Preservation" Condition No. 4 &5. The matter has been examined in the Ministry and it is observed that there is 
typographical error in the minutes of the meeting w.r.t. the above-mentioned proposal, as detailed below: Condition 
Ref. No. Details as per minutes of Meeting To be corrected as Remarks 41.8.18 Specific Condition No.7, page No. 137 
of the Minutes of meeting The water requirement of 4180 m3 /day be met from saline ground water (3960 m3 /day) 
after prior approval from competent authorities and through treated waste water (220 m3 /day). As committed, the 
Company shall not use any groundwater in its premises except for drinking. Also, the Company shall not take drinking 
water from the Indira Gandhi Canal. PP shall implement the plan for sourcing treated sewage water from the STP of 
Nagaur Municipality in place of groundwater for industrial purposes. As committed, the Company shall not use any 
groundwater in its premises except for drinking. Also, the Company shall not take drinking water from the Indira 
Gandhi Canal. PP shall implement the plan for sourcing treated sewage water from the STP of Nagaur Municipality in 
place of groundwater for industrial purposes. During the EAC meeting, we had submitted the revised proposal of 
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sourcing treated sewage water from Nagaur Municipality which was deliberated and accepted by the EAC. Plan for 
sourcing of treated sewage water as well as assurance letter from Nagaur municipality have also been submitted. PP 
herewith reiterate that JSW Cement will not use any groundwater at the project premises except for drinking and nor 
will it take water from Indira Gandhi Canal as committed by us . 3.3.6.2(in online MoM) Standard Condition under 
'Water Quality Monitoring & Preservation " Condition No . 4, page No. 182 of the Minutes of meeting Water meters 
shall be provided at the inlets to all unit processes in the steel plant Water meters shall be provided at the inlets to all 
unit processes in the cement plant Typographic error 3.3.6.2(in online MoM) Standard Condition under 'Water Quality 
Monitoring & Preservation " Condition No. 5, page No. 182 of the Minutes of meeting The project proponent shall make 
efforts to minimize water consumption in the steel plant complex by segregation of used water, practicing cascade use 
and by recycling treated water. The project proponent shall make efforts to minimize water cons mption in the cement 
plant complex by segregation of used water, practicing cascade use and by recycling treated water. Typographic error 
Deliberations by the EAC: It was informed to the Committee members that PP has requested modifications in the MoM 
of 41st meeting of the EAC for Industry-I sector held on 17-18th August, 2023 pertaining to proposal agenda no. 41.8 
as refe!Ted above. The EAC deliberated and noted that the request of the PP may be accepted and recommended for the 
incorporation of the above-mentioned corrections/modifications in the minutes of the meeting. Accordingly, 
aforementioned para 41.8.18 stands modified in the minutes of 41st EAC (Industry- !) meeting as detailed in table 
above. 

3. Details of proposals considered by the committee 

Day 1 -04/09/2023 

3.1. Agenda Item No 1: 

3.1.1. Details of the proposal 

Expansion of Steel Plant consisting of I/0 Benef&Pelletization plant from 3,00,000 TPA to 5,00,000 TPA, Spong 
Iron From 90,000 TPA to 2,40,000 TPA, IF with Concast From 90,000 TPA to 1,80,000 TPA, RM From 90,000 
TPA to 1,80,000 TPA, CPP-WHRB from 6 MW to 18 MW, AFBC From 6 MW to 24 MW, Fly ash Brick plant of 
15 Million bricks /annum (50,000 Bricks/day) along with existing Ferro Alloy plant of 2 x 9 MVA to manufacture 
FeSi- 12,650 TPA (or) SiMn- 28,500 TPA (Or) FeMn-37,000 TPA by RAIPUR POWER AND STEEL LTD 
located at DURG,CHHATTISGARH 

Proposal For Fresh ToR 

Proposal No File No Submission Date 
Activity 
(Schedule Item) 

IA-J-110 11/5 45/201 0-IA-
Metallurgical Industries 

IA/CGIIND 1/438442/2023 
II(IND-I) 

18/08/2023 (ferrous and non ferrous) 
(3 (a)) 

3.1.2. Project Salient Features 

1. Expansion of Steel Plant consisting of I/0 Benef&Pelletization plant from 3,00,000 TPA to 5,00,000 TP A, 
Sponge Iron From 90,000 TPA to2,40,000 TPA, IF with Concast From 90,000 TPA to 1,80,000 TPA, RM 
From 90,000 TPA to 1,80,000 TPA, CPP-WHRB from 6 MW to 18 MW, AFBC From 6 MW to 24 MW, 
Fly ash Brick plant of 15 Million bricks /annum (50,000 Bricks/day) along with existing Ferro Alloy plant 
of2 x 9 MVA to manufacture FeSi -12,650 TPA (or)SiMn- 28,500 TPA (Or) FeMn-37,000 TPA by M/s 
Raipur Power and Steel Limited, located At Plot nos. 75 & 76 of Borai Industrial Growth Centre ada 
Village, Durg Tehsil & District Chhattisgarh -Consideration of TOR. 

[Proposal No. IA/CG/IND/438442/2023; File No. IA-J-110111545/2010-IA-II(IND-1)] 
[Consultant: Pioneer Enviro Laboratories & Consultants Pvt. Ltd; Valid upto 09.09.2026] 
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~genda No. 43. 

43.2 Proposed expansion of existing steel plant to Integrated Steel Plant through installation of 
1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron ore (1X0.6 
MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction 
Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant 
(4x16.5 MV A),Briquette plant for Chrome Ore {lx30 TPH), Oxygen plant (100 TPD) and 
82 MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant by M/s 
Nilachal Iron and Power Ltd. located Ratanpur-Kandra Village, Gamharia Block, District 
Saraikela-Kharsawan, Jharkhand- Consideration of Environmental Clearance proposal 
as per provisions of SOP dated 07.07.2021 _[Violation case]. 

43.2.1 

[Proposal No. IA/JH/INDl/439143/2023, File No. F. No. 110111662/2008-IA-II(I)] 
[Consultant: Envirotech East Pvt. Ltd.; Valid upto 12.09.2025] 

M/s. Nilachal lron & Power Limited has made an online application vide proposal no. 
IA/JHIIND1 /439143/2023 dated 17.08.2023 along with copy of EIA report, Forms (Part A, B 
and C) and certified compliance report seeking Env ironment Clearance (EC) under the 
provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project 
activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non-ferrous) and 1(d) Thermal 
Power Plants under Category "A" of the schedule of the EIA Notification, 2006 and being 
appraised at Central Level. 

43.2.2 Name of the EIA consultant: M/s. Envirotech East Pvt. Ltd. [List of ACOs with their Certificate 
I Extension Letter no. NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on September 6, 
2023]. 

Details submitted by Project proponent 
43 .2.3 The details of the ToR are furnished as below: 

Date of 
Consideration Details 

Date of ToR 
Application Accord Validity 
06.08.2020 22"d meeting of REAC Terms ofReference 06.09.2020 

held on 26-28111 August, 
2020 

04.01.2021 28nd meeting of REAC Amendment in ToR 12.02.2021 
held on 18-21 51 January, (Change of capacity 

2021 of WHRB based 
Captive Power Plant 05 .10.2024 

from 35 MW to 45 

MW 

29.05.2023 35th meeting ofEAC Amendment ofTOR 21.07.2023 
held on 61h June, 2023 (under violation 

category) 

Minutes of 43rd meeting of the EAC for Industry-I sector held on 4111
- 51

" September, 2023 Page 29 of274 
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43.2.4 

43 .2.5 

43.2.6 

The project of M/s. Nilachal Iron & Power Limited located at Ratanpur-Kandra Village, 

Gamharia Block, District Saraikela-Kharsawan in tbe state of Jharkhand is for expansion of 

existing sponge iron plant through installation of2 X 600 TPD DR! kilns along with installation 

of Steel Melting Shop (3 X 10 T & 4 X 15 T Induction Furnaces with matching LRF & CCM 

and Metal Recovery Plant), Rolling Mill (2,30,000 TPA) and 49 MW (37 MW WHRB based+ 

12 MW AFBC based) capacity Captive Power Plant -under violation. 

The proposal was considered during the 43rd meeting of the EAC for Industry-! sector held on 

41h- 5th September, 2023. The deliberations and recommendations of EAC are as follows: 

Deliberations by the Committee 

The Committee noted the following: 

I. The EAC was appraised that ·'an application vide Application No. 426 of2021 was filed 

before the Hon ' ble National Green TribunaL Principal Bench, New Delhi against the 

Nilachal Iron and Power Ltd. Ratanpur stating that the company is operating Saraikela 

plant for the last many years in violation of the environmental norms. Toxic emission from 

the industry is causing serious health hazards to the local residents and damage to the crops 

as well as environment. It is alleged by the applicant that the construction work of 600 

TPD Sponge kiln and 15 MTX3 Crucible Steel melting shop and CCM is about to start in 

the above plant without any EC or CTE. Accordingly, Hon'ble Tribunal notified the Joint 

Committee in this regard. The Joint Committee visited the Unit and submitted the Report 

to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated 

17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and forwarded the 

certified compliance report of earlier EC on 10.04.2023 to MoEF&CC along with details 

of action taken by the SPCB in this regard. " The EAC is of the opinion that PP shall submit 

the complete details of the case with each directions [Tabular Form], along with the latest 

status and clarification on the allegations made by the applicant in the aforementioned 

application to Hon ' ble National Green Tribunal , Principal Bench, New Delhi . PP shall 

also submit the compliance ofthe Joint Committee report. 

2. The EAC noted that there are multiple court cases/ directions from statutory bodies against 

the project. PP shall submit brief of each case i direction along with th updated status .and 

compliance of the court orders and directions [Tabular Form]. 

3. The EAC deliberated on the remediation plan and the natural and community resource 
augmentation plan prepared against the violation and is of the opinion that the plan is not 

appropriate and quantitative assessment needs to be revisited and revised remediation plan 

and the natural and community resource augmentation plan shall be submitted. 

4. The EAC observed that there is no proper Engineering drawing of a layout. It is missing 

area statement, index etc. The PP shall prepare 3 separate drawings a a layout details. In 

Drg 1 PP shall cover Road networking, Plan Layout, Parking along with area statement 

showing% of all ingredients i.e. roads, Buildings, Parking, with indexing, scale ofdra'Ning 

etc. In no case road shaii be abruptly terminated at any point. It shall have proper looping. 
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43.2.7 

PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP 
shall show a layout indicating road networking, Existing Green belt and proposed Green 

Belt with its% against plot area including no of species WRT 2500 density per ha. In drg3 

PP shall show contour map with Bench mark, Road network and drainage network along 
road side with drainage flow, disposal of drainage flow at lowest point with invert level 
etc. Further PP to show RWH details in the same drawing with calculations. 

5. The Committee deliberated on the public hearing issues along with action plan submitted 

by the proponent to address the issues raised during the public hearing and is of the view 

that the submitted action is not sufficient to address all the issues. The EAC advised PP to 

revise the action plan as per Ministry ' s O.M. dated 30.09.2020. 

6. The EAC deliberated on the existing greenbelt and observed that existing EC was granted 

in 2009 and still proper greenbelt has not been developed. The EAC is of the opinion that 

PP shall complete the greenbelt development and then apply for expansion . 

7. The Consultant presented the drone video of the project site. The EAC observed that the 

housekeeping of the project site is not adequate. PP needs to undertake housekeeping very 

seriously and needs to submit a housekeeping plan involving appropriate measures to be 

implemented on regular basis. 

8. The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, 

Raghunathpur Village at a distance 0.7 km in West ofthe project site. Also there are other 

villages in the study area. The EAC opined that Project Proponent shall prepare 

environmental safeguard measures to minimise the impact on the habitation of the locals 

and these sensitive areas. PP needs to strengthen green belt all around the plant area to 

reduce the dust pollution. 

9. The EAC deliberated on the certified compliance report ofiRO and observed that IRO has 

observed partial I non-compliance of conditions. PP shall submit the copy of A TR 

submitted to IRO along with closure report on the non-compliances obtained from IRO, 

MoEFCC. 

I 0. The PP shall prepare a Village Adoption program consisting of need - based community 

development activities and submit an undertaking for adoption of villages including the 

name of villages. 

1 1. The EAC warned the Consultant and advised that Consultant to guide the PP properly for 

compliance ofEC conditions etc. 

12. The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear 

after the revision of the application incorporating the desired information. 

Recommendations of the Committee: 

In view of the foregoing and after detailed deliberations, the committee recommended to defer 
the proposal to address the shortcomings enumerated at para no. 43.2.6 above. The proposal 

may be considered after submission of the requisite information. 

*** 
I ' • 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, FINANCE CENTRE KOLKA T A 

Original Application No. 156/2023/EZ 

IN THE MATTER OF: 

Dasai Munda & Ors. Applicants 

Versus 

State of Jharkhand & Ors. Respondents 
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I·TOJH: Tif F \ .\ 110:\ \I <;RI·T:\ TI{IBF 

I N THE .\l AT T ER OF: 
Dasai !\1und<t t\· Ors. 

\ ' ,:1':-.lh 

State of J h <~rk hil nd & Or:-, . 

ADDJTIOl\'. \1 . t\ FFID.\ \'IT BRL\GL\'G O N RECORD TIH: FACT 
T il. \T F\\ .11{01\ \1 E'\"r ,\I. C l . F -\ R.\ :\CE 11..\S BEF J\\ 
RFC0\1\IF\DFD TO \II \ C II \I. IJH>:\ .- \ '\1) POWFI~ I.TD.'S 
1 :\TFC I~ \ T I· D ST F El. Pl.\ '\ T 

\l<hT RFSPFCTI·T LL\ SIIO\\TTII: 
·;r. l.o..: ~ ~· .. -HI 

~~ JJ!9 .i ' · ~·~·If ' ,·_. ~ ·-._z~'0.~. (la ng:ldhar ih_1 p:Ji. S 't) Prakash Chandra Baj p~1 i. vvorking as Director 
. 6 / ~-· 1, ·, \-?.:. 

~t~! 2 · --~: \ ith M!s :'\ii <~ ·Jl dl Iron and Pnw~..·r l td . \\ ith d!Ticc at Sar:1 ikcb aged about 
.,., ' of' I) 

;, \';-;· ; ·'-)t/,1- \·-.·a rs d1) ht' l cbv :o;u k n1111\ a !l11lll ;Jnd '-Ia I c ! hill I ha\ ~ ;-; ul'fi c i L?ll! 
~~~~ ..:~--_.j - - -
-,~~~:.:.:p-:· knL) \-\ kd!J..L' from t\.'L'llrd and frum pcr:-on;d cxpcn cncc to aflirm the prcsl'n t 

ai'Jidm it. ;ls LIIH.kr: 

brint! on record al l subscqut:nt de' t:lop!ncnt:-> which arc csscntial !'or 

thc udiuJicarion or the prese nt 0 . .-\ . 

' That On l ~UJ 7 . 20:23, the .\n :-;m: rin,:: Re:-; pondcnl als1l tlkd an 

t\dditio1wl !\ t'lid~ l \1 ! 11pdatin g tlii ..; llnn 'bk Cnurt rq!.an! mg tlh: 

pusi t inn o!' l ~1 c ts q u ~l the TOR:; . l lwt fina ll y vi de Addi tional 

/\ llldu\ it Lhitt:d 0 I ()l). :2 023 the ,\ n-,\YL'r ing Rcspundcnt apprised the 

llon'hlc Trihun ~ il tlwt ilJL· Jl Wd il iL·d TORs had lx·~n L'\ lcnsivcl v 
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in 1\.>rmcd this I .J. Tribunal th~1i the grant of EC had been dek rrcd 

D:-. Slltnc new L'l) l 1pliances \\ere required by the ;\n~m\~ring: 

Respondent, mand:llcd by the 1·:.\C in it::; 43"1 meeting. 

J. Tlut the Applicant has alrcad~ rccciYed the modifi ed TOR nn 

0(\!)(,.2023 vv hic h is valid up till 05.10.2024. It was incumbent 

up1m the Ans\\('1'11) ~~ Respondent to obtain the EC during th e 

validi ty of the TOR. 

-l-. That in its 43 1
'
1
) meeting. the Fxpcrt Appraisal Comrni~tcc , 

nmsidcrcd the proposal dated 17.0R.2023 seeking E:nv ironmcn t 

Clearance {I :C} submitlcd by the Respondent. Tk1t upun 

consic..lcr<ltion uf the :\pplieaiion certain recommcndntions wc.:n.' 

mad~., hy the F:\C and the Respondent was adYiscd to adhere tu 1hc 

complying with these conditions and submitted the status oi' the 

same bd'orc the F.-\C'. In the 4X i· meeting of the expert appraisa l 

committee -(industry- I sccl\1rl. held frum OX. J 1.202) lu 

OlJ. J 1.2023 , the !'o!Juwing observation \vas made regardin g the 

comp li ances made by th(' Answering Respomknt: 

T/J(' Stullls u/ c'OIIlfJ/i(tll< '<' of curlier FC 1\ 'Us uhittincd p·o 11 1 

Rr ·giunu/ Ot/ic't', Rum ·hi l'id( ll'!!t:r nn. i fJ3 - l 70:/0:FPF f()llJ. 

eluted I £J.(J./.l 0~3 in the II C/11/ e of .His. Nilaclwl lnm c\{ Pom'r 

Limited. lt 11·as noted in the CCR !hat som.e condi1irms H'(:.>re 

purtia/h· complied. Suh.,·eqlwlll(1·, Action taken reporT (A TRJ 
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pic nil on :! 7 . IN. }0:!3 und issi!L'd ( { 'R dated I:!. I 0. _ 023. lhe 

CCI? has noted Being Complied hur ji1rther action is needed in 

one condition ,,ncl hus JWtecl Porrialzv Complied in on,· 

condition. fVirlr re,!!,cml ro condition o( Green Belt Dt!velopment 

it 1\ 'U S nnted Paniu/1_,. Complied hut action being take!n /(1!· 

compliance. T'llt' Pf> /J(tS taken immcdiare action on it 1111d A TR 

ug uiml rhc norecl cundirinns und the :IT!? is suhmi!fed to IRO. 

R<1nchi 1·/d" let/a dut( ·d I 7 . 10. 20~3 ... 

That the I >\C cunduckll a de ta iled analvs is of the status t>l' -· 
Cllmp liancl'S being malk by the Respondent and in conclusion 

nbscrvcd as follmvs: 

"l11 \ ' tt-'\1' of rhe /1/'('goiii:J. and ui!er detoiled deliherotions , the 

c ·ollll/!ith't' l' t ' t'OIJ/IIIencle cl the insta/ll proposal jor y,runt u( 

r ·n\'ii 'OI II/Il'lll ( '/C'c l/'({1/ Ct ' suhje cr {O 11pfoadf11g If! ·' l\Tfl/t 'JI 

suhmission on porto/ under thl' fJI'r .J \'isiuns q{ l·.LI Norijicution . 

. '!{)(}(i suhjec! to rhe slijlllluthm d( /(d/o\l'illg specific conditions 

uud tl('/1('/'(d , ... t·unditiuns ({.\ Jh ' l' 1 he .Hinisl!T 's Ojjic ·e 

. \temm w1dum Xu. .} l- .J.I ~il I 8-/1 I dated 918/10 I 8 hased on 

pny'ect .\'jJL'c'i/ic l'('(jlliremenrs:" 

;\ l'Of"~Y o fth~..· rL'ic\·an t portion l)fthc ivlinutcs of the 4X ';. meeting of 

rhe cxpL'rl app raisal committee -(industry- ] sector). held ll·om 

0~. I 1.2023 to 09.11 .2023 is attachcd hereto and marked as 

A~:\EXti RE AR-1. 

7. Tlwt thus. it 1s mo:-.t I'L'SPI.'Ctl'tllly· stated thal the nswcnng 

r~cspondcnl h conducting its operations as per la\V. That the 
- . ~·-~..-:n\ ~<.<."'>"'-(Z\t)\ ' '-I'· Answering Rcspomknt 

Bijay l<\r. Kar 
NOT.A~Y 

, SEf<.t.J, IKEU '\ 
Seraikei i :-1-~\J · ., _-
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X. 

previousl y for its infractions, if any. That in the interest of _justice. 

the said subsequent lkn:lopmcnts a n: imp,)rt<Jnt and thus. in its 

bona fide runction ing. the !\11 S\\ cring Rcspuillkllt is placing the 

same before this I llm ' blc Tribuna l. 

or these developments. 

\ 'ER I FIC:\ TJ()~: 

Vcrilicd at S§:'-6~~ 
~~ __., 

un this \\. day l.>f ~~j ~0:24 that the 

Selemnly rfEJetared .and afi ('fOJ~\le 
by Sri/~ou. LlZ ~;ff'r;.-; . ·:· 3-: .. t:/d_C::.(;, ;£._..~· 
id~~t.ifi~·dby·s·;i:¥.,;~:·;~; .. :1!;t.~·:. · · 
........ ........ .... ~dvoc .-,.ser;fkella Tad .. · i 
h. h " " .. t IS t e ... !..-: . .... day o l.. :~ .... ' .CJJ .. ~ .. .. 2U) r · 

. ' l 
TARY \' V \\ ,.~ 0 

L. u\ 
SERAIKELLA . \ \ 

Seraikella-Kharsaw 
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environmental conditions on the website of the ministry of Environment, Forest and Climate Change at 
environment clearance portal. 

The project proponent shall submit the environmental statement for each financial y ar in Form-V to the 
7. concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as 

amended subsequently and put on the website of the company. 

The project proponent shall inform the Regional Office as well as the Ministry, the date of financia l closure and 
8. final approval of the project by the concerned authorities, commencing the land development work and start of 

production operation by the project. 

The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report, 
9. commitment made during Public Hearing and also that during their presentation to the Expert Appraisal 

Committee. 

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of 

10. 
Schedule-I species) shall be implemented in consultation with the State Forest Department. The implementation 
report shall be furnished along with the six-monthly compliance report to the concerned Regional Office of the 
MoEF&CC. 

The PP shall put all the environment related expenditure, expenditure related to Action Plan on the PH issues , 
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to 

11. public/public domain. The PP shall also put the information on the left over funds allocated to EMP and PH as 
cormnitted in the earlier ECs and shall be canied out and spent in next three years, in the company web site for 
the infonnation to public/public domain. 

12. 
No further expansion or modifications in the plant shall be canied out without prior approval of the Ministry of 
Environment, Forests and Climate Change (MoEF&CC). 

13 . 
Concealing factual data or submission of false/fabricated data may result in revocation of this environmental 
clearance and attract action under the provisions of Environment (Protection) Act, 1986. 

14. 
The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not 
satisfactory. 

15. 
The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time 
bound manner shall implement these conditions. 

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project 
16. authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite 

data I information/monitoring reports. 

17. 
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, withi a period of30 days as 
prescribed under Section 16 of the National Green Tribunal Act, 2010. 

3.4. Agenda Item No 4: 

3.4.1. Details of the proposal 

Proposed expansion of existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 
TPD) DRI kilns along with Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel 
Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), 
Ferro alloy Plant (4x16.5 MVA),Briquette plant for Chrome Ore (lx30 TPH), Oxygen plant (100 TPD) and 82 
MW (57 MW WHRB based+ 25 MW AFBC based) Captive Power Plant by NILACHAL IRON AND POWER 
LTD located at SARAIKELA KHARSA W AN,JHARKHAND 

Address: lA Div1sion, Ministry of Enwonment, Forest and Climate Change. Page 59 of 471 
Indira Paryavaran Bhawan. Jar Bagh New Delhi - 110003 
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Proposal For Fresh EC 

Proposal No File No Submission Date 
Activity 
(Schedule Item) 

IA-J-11011 /662/2008-IA-
Metallurgical Industries 

IA/JH/IND 11439143/2023 ll(IND-1) 
17/08/2023 (ferrous and non ferrous) 

3.4.2. Project Salient Features 

[Proposal No. IA/JH/INDl/439143/2023, File No. F. No. 110111662/2008-IA-11(1)] 
[Consultant: Envirotech East Pvt. Ltd.; Valid upto 12.09.2025] 

1. 

(3(a)) 

2. M/s. Nilachal Iron & Power Limited has made an online application vide proposal no. IA/JH/INDl /439143/2023 
dated 17.08.2023 along with copy of EIA report, Forms (Part A, B and C) and certified compliance 
report seeking Environment Clearance (EC) under the provisions of the ElA Notification, 2006 for the project 
mentioned above. The proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non­
ferrous) and l(d) Thermal Power Plants under Category "A" of the schedule of the ElA Notification, 2006 and 
being appraised at Central Level. 

I. Name of the EIA consultant: M/s. Envirotech East Pvt. Ltd. [List of ACOs with their Certificate I Extension 
Letter no. NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on November 7, 2023] . 

Details submitted by Project proponent 

1. The details of the ToR are furnished as below: 

Date of 
Application 
06.08.2020 

04.01.2021 

29.05.2023 

Consideration 

2211dmeeting of REAC held 
on 26-281h August, 2020 

28nd meeting of REAC held 
on 18-21 st January, 2021 

35111meeting of EAC held on 
61h June, 2023 

Details Date of Accord ToR Validity 

Terms of Reference 06.09.2020 

Amendment in ToR 12.02.2021 
(Change of capacity of 
WHRB based Captive 05 . 10~2024 
Power Plant from 35 

MWto45MW 
Amendment of TOR 

(under violation 
category) 

21.07 .2023 

1. The project of M/s. Nilachal Iron & Power Limited located at Ratanpur-Kandra Village, Gamharia Block, 
District Saraikela-Kharsawan in the state of Jharkhand is for expansion of existing sponge iron plant through 
installation of 2 X 600 TPD DRI kilns along with installation of Steel Melting Shop (3 X 1 0 T & 4 X 15 T I 
Induction Furnaces with matching LRF & CCM and Metal Recovery Plant), Rolling Mill (2,30,000 TPA) and 49 I 
MW (37 MW WHRB based + 12 MW AFBC based) capacity Captive Power Plant- under violation. 

1. Environmental Site Settings: 

.A.rldrc:ss: lA Division. Mh~t:,\ry .1! Environment . Forest ana Cl ima te C.:>an:J<:. Page 60 of 471 
Indira P"lryavarar BI'Jawan, Jar Bagh New Delhi- i 10003 
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St. 
No. 

1 

2 

3 

~ 0) 

Particulars Details submitted by PP 

Total Land Total land requirement 34.80 Ha (86.00 Acres) 

Private Land : 59.78 Acres 
Govt. Land : 26.32 Acres 

Land acquisition details as per Land is acquired by the company. 
MoEF&CC O.M. dated 
7110/2014 
Existence of habitation & Project site: Nil 
involvement ofR&R, if any. 

Study Area: 
Habitation 

Distance (Km) 

Direction 

Raghunathpur 

0.25 

WEST 

Raipur 

1.0 

NORTH 

Ratanpur 

0.5 

WEST 

Kanki 

0.6 

EAST 

Raimara 

1.0 

EAST 

Manipur 

1.25 

NORTHEAST 

Karangura 

0.65 

SOUTH 

Gidibera 

Address: lA Divis ion , Ministry of Environment, Forest and Climate Change, 
Ind ira Paryavaran Bhawan , Jar Bagh New Delhi - 110003 

.... 

Remark 

-

Status ofR& R 

Page 61 of 471 
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Sl. 
No. 

4 

5 
6 

7 

Particulars Details submitted by PP 

1.5 

NORTH EAST 

Baijnathpur 

2.0 

WEST 

Manoharpur 
.. 

1.5 

WEST 

Tilepada 

I 

SOUTHWEST 

Latitude and Longitude of all Point 
comers of the project site Lat 

Long 

TRC 

22°53'08.05"N 

86°4'9.66"E 

BRC 

22°52'17.3l"N 

86°03 '50.98"E 

TLC 

22°53'8.52"N 

86°3'47.65"E 

BLC 

22°52'20.95"N 

86°3'42.36"E 

Elevation of the project site 1 70 M above mean sea level. 
Involvement of Forest land if No forest land is involved 
any. 
Water body (Rivers, Lakes, Project Site: Nil. 

Address: lA Dtvts ton, Mtntstry of Enwonment, Forest and Climate Change , 
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003 

Remark 

Page 62 of 471 

391



~a:)-

St. Particulars Details submitted by PP Remark 
No. 

Pond, NaJa, Natural Drainage, 
Canal etc.) exists within the Study Area: 
project site as well as study Subamarekha River is flowing at a distance of about 3.5 
area kms. in North direction w.r.t the Project Site. 

Kharkai River is flowing at a distance of about 9.0 kms. 
in South direction w.r.t the Project Site. 
Besides, there are several ponds I small nallas existing 
within the study area. 

8 Existence of ESZ/ ESA/ Nil 
national park/ wildlife 
sanctuary/ biosphere reserve/ 
tiger reserve/ elephant reserve 
etc. if any within the study 
area 

I . The ex1stmg project was accorded environmental clearance Ref. F. No. J-1 1 0 l l /662/2008-IA-Il(l), dated 
24. 12.2009. Consent to Operate for the existing unit was accorded by Jharkhand State Pollution Control Board 
vide Jr. No.JSPCB/HO/RNC/CT0-14798208/2023/986 dated 06.06.2023. The validity of CTO is up to 
30.06.2024. 

I. Implementation status of the existing EC: 

St. Facilities Units As per EC Implementation Production as 
No. dated status as on date per CTO 

I Sponge Iron Plant I X 350 TPD + 24. 12.2009 1X350 TPD & 2 X 1X350 TPD &2 
1800 TPD 100 TPD X 100 TPD 

2 Blast Furnace 3,50,000 TPA 24.12.2009 Not implemented -

3 Pelletisation lant 6,00,000 TP A 24.12.2009 Not implemented -

4 Coal Washery 13 ,00,000 TPA 24.12.2009 Not implemented -

5 SMS 7,00,000 TP A 24. 12.2009 Not implemented -
6 Captive Power Plant 75MW 24.12.2009 12MW(WHRB) 12MW 

(WHRB) 
applied 

7 Rolling Mill 7,00,000 TPA 24.12.2009 Not implemented -

8 Oxygen Plant 1000 TPD 24.12.2009 Not implemented -

I. The unit configuration and capacity of existing and proposed project is given as below: 

s. P lant Existing facilit ies as per EC F. No. J -110111662/2008-IA-11(1), Proposed unit Fi a! (Exis 
N. Equip dated 24.12.2009. -+ Propos« 

ment / Total (A+B) Implemented Unimplemented As per CTO 
Facilities (A) (B) 

on fig Cap. ~onfig Cap. Config Cap. ~on fi g Cap. ~onfig Cap. pon g c 
1 Sponge 3150 ,45,000 550 ,65 ,000 2600 ~,80,000 550 ,65 ,000 2X ,96,000 175) 5,61 

Iron Plant TPD TPA TPD TPA TPD TPA TPD TPA 600 TPA TPI T 
TPD 

2 SMS - ,00,000 - NIL - [7 ,00,000 - NIL 3 X 10 ,97,000 ~X 0 2,9~ 

(INDUC TPA TPA T TPA T T 
TION & ~4)( 
FURN ~ X 15 15 
ACE) T 

/\ddress· lA Di ~ SIU'i r'.~lniSiiJ cf En .. ,o·r(;;-·, ·:1, Forest 3nd Clima~f: Chd nge. Page 63 of 471 
Indira Paryavaran Bhawan . .Jor Bagh Ne , Delhi - 11 0003 
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I 
s. Plant Existing facilities as per EC F. No. J-11011/66212008-IA-11(1), Proposed unit Fi al (Exis 
N. Equip dated 24.12.2009. + Propos1 

ment I Total (A+B) Implemented Unimplemented As per CTO 
Facilities (A) (B) 

on fig Cap. ~onfig Cap. ~on fig Cap. on fig Cap. on fig Cap. ~on g c 
3 ROLLING - ,00,000 - NIL - r,oo,ooo - NIL - ,30,000 - 2,3( 

MILL TPA TPA TPA T 
4 CAPTIVE 75MW r'/HRB 2MW - 63MW NHRB 12MW ~HRB ~9MW iVHI B 61. 

POWER (*) -37 - 4< 
PLANT MW MV 

& & 
12 12 

MW- MW-
V\fBC f\FB~ 

1. The details of the raw material requirement for the proposed project along with its source and mode of 
transportation is given as below: 

Sl. Raw Material Existing Proposed Ultimate Source Distance Mode ofTran: 
No. Requirement Requirement Requirement (Km.) Rail Road 

(TPA) (TPA) (TPA) 

Sponge Iron Plant (1,65,000 TPA existing & 3,96,000 TPA proposed) 

1 Iron ore I 2,80,500 6,73,200 9,53,700 Barbil, Odisha 200 ,53 ,000 
Pellet 

2 Coal 1,65,000 3,96,000 5,6 1,000 Imported - ,6 1,000 

3 Dolomite 9,900 23,760 33,660 Local Market - 33 ,600 

Steel Melt Shop (2,97,000 TPA) 

1 Pig Iron - 31,482 31,482 Local Market - 31 ,482 

2 Sponge Iron - 2,58,390 2,58,390 In House -

3 Scrap I Return - 31 ,185 31,185 In house I - 16,525 
Scrap(*) Local Market 

4 Ferro-Alloys - 3,564 3,564 Local Market - 3,564 

Rolling Mill (2,30,000 TPA) 

1 Steel Billet I - 2,39,200 2,39,200 In House -

Liquid Steel 

Captive Power Plant (12 MW AFBC) 

1 Dolo-Char - 1,12,200 1,12,200 In House -

2 Coal - 44,676 44,676 CCL Mines 250 44,676 

- 16,43,847 

l. Existing Water requirement is 620 m31day, water requirement is obtained from Swamarekha river and 
permission for the same has been obtained from Water Resource Department, Govt. Of Jharkhand vide 
Agreement dated 23.07.2013. The water requirement for the proposed project is estimated as 2,110 m31day. Thus 
total of 2730 m31day of water will be required post expansion. Out of which 2355 m31day of fresh water 
requirement will be obtained from Swamarekha river and the remaining requirement of 375 m31day will be met 
from recycled water in process. The permission for drawl of surface water is obtained from Water Resource 
Department, Govt. Of Jharkhand vide Agreemnt dated 23.07.20 13. 

l. Existing power requirement of 3.2 MW is obtained from Jharkhand Bijli Vitaran Nigam Limited. The power 

Address: lA 0JVJSJ011, rv1 JnJstr'' c.1 Env:ron111cnt, !-crest and Climate C hange, J t"a eo<+ of 471 g 
lnd1ra Paryavarar1 Bhawan Jor B.Jgh New Delhi- 110003 
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requirement for the proposed project is estimated as 59.2 MW, out of which 61 MW will be obtained from 
Captive Power Plant of 61 MW, balance power will be obtained from Jharkhand Bijli Vitaran Nigam Limited. 

1. Baseline Environmental Studies: 

Period 
AAQ parameters at 8 
Locations (min and 
max) 

Incremental 
level 

GLC 

Ground water quality 
at 09 locations 

Surface water quality 
at 10 locations 

Noise levels Leq 
(Day and Night) 

Traffic assessment 
study findings 

From 01.10.2020 to 31.12.2020 

• PM2.s = from 17 ~g/m3 to 44 ~g/n} 
• PM1o =from 48 ~g/m3 to 90 I-J g/m3 
• so2 =from 4 ~g/m3 to 16 ~g/m3 
• NOx =from 10 ~g/m3 to 37 ~g/m3 

• CO= from 0.104 ~g/m3 to 1.21 8 ~g/m3 

• PM2.5 = 0 .66~g/m3 ((Level at 0.5 km in South East Direction) 

• PM10 = 1.65 ~g/m3 ((Level at 0.5 km in South East Direction) 

• S02 = 1.33 ~g/m3 ((Level at 1.0 km in East Direction) 

• NOx = 1.33 ~g/m3 ((Level at 1.0 km in East Direction) 
• CO= 0.032 mg/m3 ((Level at 1.0 kl11 in East Direction) 

• pH: 7.1 to 7.96, Total Hardness: 172 to 320 mg/1, 
• Chlorides: 58 to 118 mg/1, Fluoride: 0. 16 to 0.32 mg/1. 
• Lead - <0.0 1 
• Zinc <0.05 
• Hg- <0.01 

pH: 6.66 to 7.24; DO: 6.4 to 7.5 mg/1 and BOD: BDL to 5 mg/1. 
COD from BDL to 16 mg/1 

58.8 to 70.7 dB(A) for the day time 
and45 .2 to 54.ldB(A) 
for the Night time. 
Traffic study has been conducted at Govindpur-Jamshedpur Road (Via-Chandil) SH -
43 which is 
Approximately 0.2 Km from the plant 
site. 

Transportation of raw material, fuel & finished product will be done 100% by road. 

Existing PCU is 2297 PCU/day on 
SH- 43 and existing level of 
service (LOS) is: 
Road 

v 
(Volume in PCU/day) 

C (Capacity in PCU/day) 

Existing V /C ratio 

LOS 

SH-43 

2297 

Address: lA Division, Mintstry of Environment, Forest and Climate Change 
Indira Paryavaran Bhawan, Jor Bagh New Delhi- 110003 

Page 65 of 471 
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3)0 

Flora & Fauna 

15000 

0.15 

EXCELLENT 

PCU load after proposed project will 
Be 2297(Existing) + 709 (Additional) PCUIDA Y 
and level of service (LOS) will be: 

Road 
v 

(Volume in PCU/day) 

C (Capacity in PCU/day) 

Proposed V /C ratio 

LOS 

SH-43 

3006 

15000 

0.20 

EXCELLENT 

*Note: Capacity as per IRC: 64 - 1990 code Guide line for 
capacity for roads. 

Conclusion: The level of service will be excellent after 
including additional traffic due to proposed project. 
Presence of schedule I fauna- None 
Endangered Flora - None 

. The details of solid waste generation along with its mode of treatment/disposal is furnished as below: 

Sl. 
No. 

2 

Solid Waste 

Dolo-Char 

Dust from APCDs 

Existing 
Units 

Generation (TP A) 

Proposed 
Units 

Ultimate 

In plant 
utilisation 

(TPA) 

SPONGE IRON PLANT 

33,000(*) 79,200 1,12,200 1,12,200 

34,650 83 ,160 1,17,8 10 

Managed 
outside of 

plant (TPA) 

To be used 
b01 er for 
po f/er gene1 
To be usee 

l , 17,8 10 ma cing I 
ma ' ing. 

~---L----------------~---------L--------~--------~--·--------~---------~0-+~~-

IF Slag 

STEEL MELTING SHOP 

40,689 40,689 

Address: lA Orvis ion t.~inrslr y oi ELvirorl:llelll Fares: cllld ·:;Jir:la~ •. Ch:mae 
Indira Pary.:~varan 13i1~"wr• rl Jor 8cJ!)h New Delhi- 11.JCJ'i 

Ap~rox . 10 
(4, 68 TPP 

40,689 rec pvered 
sla . Aft( 
recpvery 
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31 . -

Generation (TPA) In plant Managed 
Sl. 
No. 

Solid Waste Existing Proposed utilisation outside of Manag' 
Units Units 

Ultimate (TPA) plant (TPA) 

36, p2 1 TPP 
be used 
cor struction 

2 Scale from CCM 8,910 8,910 8,910 
To be n 
Ind ~ction Ft 
To be usee 

3 Dust from APCDs 2,970 2,970 2,970 rna mg I 
ma ing. 

ROLLING MILL 

1 Mi ll Scale 3,450 3,450 3,450 
To be sold 
Fe o-Alloy 

2 Scrap/end cut 5,750 5,750 5,750 
To be n 
Ind uction Ft 

CAPT IVE POWER PLANT- AFBC 

1 Bottom Ash 11 ,894 11,894 11,894 
To be use 
ian fi lling 
To be usee 

2 Fly Ash 47,576 47,576 47,576 rna <.i.ng I 
ma in g. 

TOTAL 67,650 2,83,599 3,51,249 1,26,860 2,24,389 

1. Public Consultation: 

Details of advertisement given 23rd August, 2021 in Hindi newspaper "Hindustan" 
Date of public consultation 27th September, 2021 
Venue 
Venue Football Ground, Vi llage - Ratanpur, P.O. & P.S. - Kandra, Dmnra 

Panchayat, Dist.- Saraikela-Kharswan, Jharkhand. 
Presiding Officer Additional District Magistrate, Saraikela-Kharswan. 
Major issues raised . Generation of employment for the local people . . Adequate pollution control measures . 

Action plan as per MoEF&CC O.M. dated 30/09/2020 

Concerns Physical Activity and Action Particulars Year of Total 
r aised during Plan Implementation Expenditure 

Public (Rs. in 
Hearing 1st I 2nd I 3rd Lakhs) 

Year Year Year 
In the proposed project, top Construction of a 2 -
most priority will be given to room building (total 
the local people based on their Physical carpet area: 1200 
academic I vocational Target sq.ft.) with 
qualification. (3 Years) infrastructure 

development like 
Generation of installation of 4 
employment sewing machines, 4 
for the local computer systems & 
people 2 machines for 

making hand craft 
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Concerns 
raised during 

Public 
Hearing 

To maintain 
the 
environmental 
norms, to take 
adequate 
measures for 
pollution 
control and to 
operate the air 
pollution 
control 
devices 
regularly 

Physical Activity and Action 
Plan 

Skill development to 
unemployed local youths 
through National Skill 
Development Corporation, 
Govt. of India Scheme. 
Construction of a building 
along with the necessary 
infrastructures for this purpose 
like different machineries for 
industries. 
Adequate control measures 
like installation of ESP, Bag 
Filters comprising of PTFE 
membrane bags, dust 
suppression system, fume 
extraction system, sprinklers & 
stacks of adequate height at 
relevant places will be 
installed. 

Air borne dust shall be 
controlled by mobile water 
tanker inside the plant 
prem1ses. 

To maintain Maintenance of air pollution 
the control equipment shall be 
environmental done at regular intervals. 
norms, to take 
adequate 
measures for 
pollution 
control and to 
operate the air 
pollution 
control 
devices 
regularly 

All roads shall be paved on 
which movement of raw 
materials or products will take 
place inside the plant premises. 
No waste water will be 
discharged outside the plant 
area. The plant is designed as a 
zero-discharge plant. The 
entire wastewater will be 
recirculated and recycled. 
The equipment shall comply 
with the Statutory limit of 85 
dB(A) (at 1 m. from the 
source). Noise Reduction 
Systems will be provided. 

Particulars 

Budget 
(Rs. In 
Lakhs) 

Physical 
Target 

(3 Years) 

Physical 
Target 

(3 Years) 

Year of 
Implementation 

1st 
Year 
items 

2nd 
Year 
along 

3rd 
Year 
with 

necessary raw 
materials for training 
purpose. 

30 15 

Most of the pollution 
control measures 
have been taken for 
the projects 
implemented under 
violation. 

*The shall be 
installed for AFBC 
boiler which is yet to 
be installed 

3)L 

Total 
Expenditure 

(Rs. in 
Lakhs) 

45 

Most of the pollution 
control measures 1------1 

have been taken for 
the projects 
implemented under 
violation. 1----------1 

*The shall be 
installed for AFBC 
boiler which is yet to 
be installed 

Total Budget- in addressing the issues raised in Public Hearing Rs. 45 Lakhs 

BUDGETARY ESTIMATE FOR NEED BASED ACTIVITIES 

'---------------------------------------·---------------------------------~ 
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. "313; 

Need Based Activities Particulars Year of Implementation 
1st Year 2nd Year 3rd Year 

Physical Target lOKm. 5Km -

Construction I repairing of 
Ratanpur, 

Gidibera, Durang, 
village roads (*) 

Village Raghunathpur, 
Baijnathpur 

-

Raipur, Manoharpur 
Budget in Rs. lakh 50 25 -

Physical Target 80 Nos. 30 Nos. -

Solar Light Arrangement 
Ratanpur, 

Gidibera, Durang, 
for vi llages (*) 

Village Raghunathpur, 
Baijnathpur 

-
Raipur, Manoharpur 

Budget in Rs . lakh 16 6 -

Development of Drinking Physical Target 20No. lONo. -

Water Infrastructure- 30 .. Ratanpur, Raipur, 
Gidibera, Durang, 

numbers Tube well I Hand Village Ragunathpur, -

Pump in nearby Manoharpur 
Baijnathpur 

villages/schools Budget in Rs. lakh 12 6 -

Garbage Col lection from Physical Target 
villages and suitable 

Budget in Rs. lakh 15 - -
disposal arrangement 

Support to local Medical Physical Target 
Health Center and 

arrangement of Health Budget in Rs. lakh 50 30 15 
Check-up camp 

Support to local schools by Physical Target 
developing infrastructure 

/arranging cultural Budget in Rs. lakh 100 40 -

program/ sports 
Physical Target 

Construction I repairing of 
Ratanpur, 

Gidibera, Durang, 
local drains/culverts (*) 

Village Raghunathpur, 
Baijnathpur 

Raipur, Manoharpur 
Budget in Rs. lakh 65 25 -

Construction of 15 no of 
Physical Target 10 5 

ground water Recharging 
Ratanpur, 

Gidibera, Durang, 
system for rainwater in 

Village Raghunathpur, 
Baijnathpur 

Raipur, Manoharpur 
nearby villages 

Budget in Rs. lakh 20 10 
TOTAL 

Note: (*)- Maintenance will come under company's CSR budget 

M/s. NIPL has earmarked Rs. 530 lakhs towards addressing PH issues and need based issues, details is given below: 

Budgetary Estimate towards addressing the issues Rs . 45 Lakhs 
raised in Public Hearing 
Budgetary Estimate towards Need Based Rs. 485 Lakhs 
activities 

TOTAL Rs. 530 Lakhs 

Adontion of Raji!hunathnur Villaji!e 
Undertaking w.r.t to Village adoption is submitted. 

Village I Distance (Km) I Direction 
Raghunathpur I 0.25 I WEST 

Address: lA Division. Ministry of Enwonment, Forest and Climate Change, 
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1. Existing capital cost of project was Rs . 177.57 Crores. The capital cost of the proposed project is Rs. 493.03 
Crores and the capital cost for environmental protection measures is proposed as Rs. 50.74 Crores. The annual 
recurring cost towards the environmental protection measures is proposed as Rs. 4.90 Crores. The employment 
generation from the proposed project I expansion is 1655. The details of cost for environmental protection 
measures is as follows: 

Sl. Description of Item Existing Proposed 
No. (Rs. In Crores) (Rs. In Crores) 

Capital Cost Recur ring Capital Cost Recurr i g 
Cost Cost 

I Air Pollution Control I Noise 14.0 1.50 38.00 3.60 
Management 

2 Water Pollution Control 1.0 0.10 0.59 0.05 
3 Environmental Monitoring and 1.0 0.25 6.50 1.25 

Management 
4 Green Belt Development (*) 0.08 0.35 -
5 Addressal of Public 5.30 -

Consultation concerns 
6 Detai ls of adoption of villages, if any 

Note:(*)- 10 years maintenance cost has been included in the Capital cost for green belt development 

1. The PP have developed green belt in an area of 8.85 Ha (21.86 acre) comprising of 22,000 saplings. Total Green 
belt area will be 13.92 Ha ( 34.40 Acres), i.e. 40% of the total project area, after expansion. The plant species 
selected for greenbelt are mainly the native species. These saplings are planted in 2-3 rows with 1Om to 15m 
width with a tree density of about 2500 trees/ha. 

Total Plant Area 34.80 Ha (86.00 Acres) 
Total Area earmarked for Green Belt 13.92 Ha ( 34.40 Acres), i.e. 40% of the total project area. 
Development 
Total Number of Trees to be Planted [@2500 34,800 No. Trees 
trees per hectare] 
EXISTING 
Green Belt Area already developed 8.85 Ha (21.86 acre) 
Number of Trees already planted 22,000 No. Trees 
PROPOSED 
Green Belt Area to be developed 5.07 Ha. (12.54 Acres) 
Number of trees to be planted 12,800 (34,800- 22,000) No. Trees 
Balance 12,800 Plantation to be done By the end of coming monsoon season (2024) 

1. Summary of Violation under EIA Notification, 2006: 

Mls. Nilachallron & Power Limited (NIPL) applied for Environmental Clearance (EC) for proposed expansion of 
its existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with 
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting Shop (2x25 T + 4xl5 T 
Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 
MVA),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 82 MW (57 MW WHRB based+ 
25 MW AFBC based) Captive Power Plant at Ratanpur-Kandra Village, Gamharia Block, District Saraikela-
Kharsawan, Jharkhand. Accordingly, Terms of Reference (TOR) issued by MoEF&CC., Ref. File No. J -110111662-
2008-IA ll (I)) , dated 06.09.2020 and TOR was amended on 12.02.2021 , Amendment due to change in WHRB 
based CPP capacity from 38 MW to 45 MW. However, due to COVID- 19 pandemic, number of local residents lost 
their job and there was a huge demand of employment. To cope with the unprecedented socio-economic situation, 
the company was almost compelled to commence part of the project implementation of its above mentioned 
expansion proposal , which was violation of EIA Notification, 2006 and its subsequent amendment. 
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1. Penalty Ca lculation 

In compliance of Hon 'ble NGT order, dated 05.01.2023, JSPCB imposed penalty Rs . 5,36,32,000 against violation, 
as per EIA Notification, 2006 and its subsequent amendments. (Penalty amount was calculated as per SOP of the 
O.M. of MoEF&CC, dated 07 .07.202 1). 

BASE OF THE CALCULATION: 
I. Construction status 
NIPL has installed (under violation) the 2x600 TPD Sponge Iron plant, 3x10 T Steel Melting Shop, 2,30,00.00 TPA 
Roll ing Mi ll and 3 7 MW capacity WHRB Power Plant. 

Inves tment 
S.N Unit Constr ucted Units Date of Investment 

Operationalization (In crores) 

1 Sponge Iron Plant 
(1x600 TPD) 24-07-2022 107 .35 
(1x600 TPD) Not in operation 78.22 

2 
Steel Melting Shop (SMS) (3x l 0 T) 2 1-03-2022 29.24 
with matching LRF & CCM (4x l5 T) Not in operation 41.32 

3 Rolling Mill (Liquid Steel) 2,30,000 TP A 21-03-2022 43 .88 
4 Captive Power Plant 37MWWHRB Not in operation 119.02 

Total Investment (in crores) = 41 9.03 

II. Operational Status 
The capacity of 1x600 TPD Sponge Iron plant, 3x10 T Steel Melting Shop and 2,30,00.00 TPA Rolling Mill fully 
functional and maintained. 

S.N Unit Under Production Production 
Production FY-2021-22 FY-2022-23 

1 Sponge Iron Plant (lx600 TPD) - 95,846.29 
2 Steel Melting Shop (3x !O T) 22,547.56 72,490.19 

(SMS) with matching 
LRF &CCM 

3 Rolling Mill (Liquid 2,30,000 TPA 1,091.37 56,289.10 
Steel) 

III. Financial Year Wise Turnover 
Total turnover from the expanded project (under violation) is about 469.16 crores in the 202 1-22 and 2022-23 
financ ial year. 

S. N Unit Under Turnover (in crores) 
Production FY-2021-22 

1 Sponge Iron Plant ( l x600 TPD) 

2 Steel Melting Shop (3x l 0 T) 
(SMS) with 
matching LRF & 21.87 
CCM 

3 Rolling Mill (Liquid 2,30,000 TP A 
Steel) 

Tum over in 2021 -22 - Rs. 21.87 Crores 
Tum over in 2022-23 - Rs. 447.29 Crores 
===============================--============ 
TOTAL TURNOVER - Rs. 469.16 CRORES 

PENAL TV CALCULATION 

A;Jdress: lA Division. Ministry of EnvironmP.I> t. Forest and Climat.., Change, 
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Pen alty = 1 %of the Project Cost + 0.25% of the turnover 
= 1% ofRs. 419.03 Crores + 0.25% ofRs. 469.16 Crores 
= Rs. 4.1903 Crores + Rs. 1.1729 Crores 
= Rs. 5,36,32000 1-

wlty amount was determined based on the calculation mentioned in the MoEF&CC O.M. dated 07.07.2021 Pe1 
(i.e 
imp 

. 1% of the total project cost under violation plus 0.25% of the total turnover for the period of operation after 
lementation) 

1. Remediation Plan 

-

St. Environment Activity Description Physical Target (Year Wise) 
No. Component 

1st Part 2" 0 Part 3ra Part 
(6 Months) (6 Months) (6 Months) 

I Land Environment 

A Assistance to farmers To the farmers To the farmers To the farmers of 
by providing seedlings, of ofRaipur Ratanpur 
manure and Raghunathpur 
Biofertilizers 

BUDGETARY 2 2 1 
PROVISION (Rs. in 

Lakhs) 
B Providing Bund maker, To the farmers To the farmers To the farmers of 

Ridger, plough for of ofRaipur Ratanpur 
agriculture purpose to Raghunathpur 
the farmers 

BUDGETARY 2 2 1 
PROVISION (Rs. in 

Lakhs) 
2 Air Environment 

A Repairing/Concreting Roads Roads Road (Repairing) 
of village roads for (Concreting) in (Concreting) in in Village 
better connectivity Ill Village Village Manoharpur 
the villages. Pendebera, Raghunath pur, 

Dumra Gidhjbera 
BUDGETARY 15 10 2 

PROVISION (Rs. in 
Lakhs) 

B Avenue Plantation, 5,000 saplings 3,000 saplings 2,000 saplings in 
Plantation Ill Schools, Ill in Pindebera, Dumra, 
Health centres etc. Raghunathpur, Kunki Manoharpur 

Raipur, 
Ratanpur 

BUDGETARY 2.5 1.5 1.5 
PROVISION (Rs. in 

Lakhs) 
c Solar Panels in schools Schools in Schools in Schools in Dmma 

Raghunathpur, Banbpur, and Hurang 
Kunki, and Ramaira and 
Gidhibera Kandra 

BUDGETARY 4 3 1.5 
PROVISION (Rs. in 

Lakhs) 
3 Water Environment 

A Renovation of village Raghunathpur Manoharpur , 1 pond from 

Tot 
(Rs. In 

5 

5 

2' 

5. 

8. 
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~\)-

Sl. Environment Activity Description Physical Target (Year Wise) 
No. Component 

1st Part 21111 Part 3ra Part ToJ 
(6 Months) (6 Months) (6 Months) (Rs. In 

ponds (Includes and Dumra 1 pond Raipur village 
Cleaning I desiltation, Baijnathpur from each 
concrete Lining and 1 Pond from village 
plantation) each village 

BUDGETARY 5 5 2 1: 
PROVISION (Rs. in 

Lakhs) 
B Rain water harvesting Raghunathpur - Gidhibera - I Bankipur - 1 pits 

pit in schools 2 pits and pits Hurang - I Kandra - 1 pit 
Kunki- 2 pit pit 

BUDGETARY 10 5 5 21 
PROVISION (Rs. in 

Lakhs) 
c Drinking water Raghunathpur Dumra Health Schools in 

faci lities at schools I and Gidhibera Centre, School Bankipur,Kandra 
anganwari kendra and (2 schools and 1 and Anganwari and Hurang 
health centre Anganwari 

Kendra) 
BUDGETARY 1.5 1 1 3. 

PROVISION (Rs. in 
Lakhs) 

4 Noise Environment 

A Providing ENT related 
equipments in Dumra 
Health Centre. 

BUDGETARY 5 ~ 

PROVISION (Rs. in 
Lakhs) 

B Hearing Aid to the 
Oldage Citizens 

BUDGETARY 2 I 3 
PROVISION (Rs. in 

Lakhs) 
4 Biological Environment 

A Adoption of Land Ill 

nearby area for 
development of green 
belt 

BUDGETARY 10 II 
PROVISION (Rs. in 

Lakhs) 
Total 

-

1. Natural & Community Resource Au~mentation Plan 

-

Sl. Activity Description Physical Target (Year Wise) 
No. 1st Part 2110 Part 3ra Part Tot 

(6 Months) (6 Months) (6 Months) 

1 Installation of Bio-degradable waste 
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Case 

St. Activity Description Physical Target (Year Wise) 
No. 15 Part 2"0 Part 3ro Part Tot 

(6 Months) (6 Months) (6 Months) 

converter (Make: Reddonatura, Capacity: 
75 
kg/day) - Common for Raghunathpur, 
Raipur and Ratanpur. 

BUDGETARY PROVISION (Rs. in 5 5 
Lakhs) 

2 Providing 3R Waste Containers at schools, 
health center and Anganwari Kendra to 
facilitate Swachh Bharat Mission. 

BUDGETARY PROVISION (Rs. in 1 0.25 0.25 v 
Lakhs) 

3 Veternary Clinic facility in Raghunathpur 
Samudaik Bhawan 

BUDGETARY PROVISION (Rs. in 2 2 2 6 
Lakhs) 

4 Renovation of Community Hall Raghunathpur & Dumra& 
Raipur Manoharpur 

BUDGETARY PROVISION (Rs. in 3 3 6 
Lakhs) 

5 Renovation of School building Raghunathpur & Dumra& 
Kuinki Hurang 

BUDGETARY PROVISION (Rs. in 4 2 6 
Lakhs) 

6 Development of Play ground at Raipur 

BUDGETARY PROVISION (Rs. in 1 1 
Lakhs) 

7 Sanitary unit renovation in Health Centre I Raghunathpur & Durnra& 
schools Kuinki Hurang 

BUDGETARY PROVISION (Rs. in 3 3 6 
Lakhs) 

Total 31. 

-

. Summar~ 2f Remediati2n £Jan, ~atunl &. C2mmuniO: B.!::iQl![!.:f AugmentatiQn £!an 

S.No. Aspects Budget (Rs. In Lakhs) 
1. Estimated Cost on remediation plan based on 104.50 

the damage assessment due to violation 
2. Natural & Community Resource Augmentation Plan 31.50 

Total 136.00 --
. Details of the Court Cases: 

No.- Q.A, 42{!£2D21 

I. 
, ~ 

' Complamt was lodged to The Hon ble Chairperson, Date of l;omp\amt- 18.06.2021 
National Green Tribunal. 
The Complaint was lodged by Mr. Dasai Munda on 

f.cidress : lA Divisior, Mir:istry of Env•ronn·,em Forest anc Cl imate Cl·,an~w. 
lndlr'l Paryav<nc.n Boo'··lan. ,10r Bagh :--Jew Delhi - 11t•OCJ3 
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behalf of Jharkhand Adivasi Janakalyan Morcha. 

2. Hon'ble NGT has passed three (3) orders/directions Order - dated 25.0 1.2022 

Order - dated 12.09.2022 
Order - dated 05.01.2023 

SL. NO. ORDER/ DIRECTION COMPLIANCE 
1 Hon'ble NGT Order dated 25.01.2022 

Hon'ble NGT ordered to know the Hon'ble NGT mandated site visit took place on 29.03.2(22 
Factual position through site visit of a 
Joint committee, comprising of CPCB, Report Sutrunary: 
JSPCB, SEIAA, District 
Magistrate,Saraikela -Kbarswan • Induction Furnace, .CCM, Rolling Mill - Cons ruction, 

2 Hon'ble NGT Order dated 12.09.2022 

Hon 'ble NGT took cognizance and 
constituted a Joint Committee 

Erection Done (without having any EC). 
• Joint Committee put 9 (nine) recommendations on their 

notes. 

After the NGT mandated visit, the Joint Committee put 9 (nine) 
recommendations on their notes. 

M/s. Nilachal Iron & Power Limited submitted pc int-wise 
compliance of the Joint Committee recommendations. 

comprising of the CPCB, State PCB, Report of the Joint Committee has been filed on 11.09.2 22 
SEIAA, Jharkhand and the District 
Magistrate-Saraikela Kharsawan, 
(Jharkhand) and directed the same to 
submit factual and action taken report 
within three months. 

3 Hon'ble NGT Order dated 05.01.2023 

Order/Direction- I 

Rs.23 ,62,500 deposited by NIPL towards 
environmental compensation (*) - to be 
spent on restoration of environment in 
the locality through DFO/DM and action 
taken report to be sent to the Hon'ble 
NGT within three months . 

Orderillirection- 2 

JSPCB was directed to take appropriate 
proceedings for imposition of 
environmental compensation. 

• Meeting held on 03.03.2023 
• Presents : Official from JSPCB, DFO, DC S raikela­

Kharswan 
• DFO suggested to spend Rs. 23,62,500 towards 

plantation 111 the plant surrounding area, wh ch was 
resolved anonymously . 

Further, the plant site was visited by the team of Govt. officials 
on 08.04.2023. Detail action plan was prepared a out the 
plantation programme. 

Accordingly, Vide letter Ref. No. B-733, dated 10. 4.2023 , 
JSPCB released fund to DFO, Saraikela Forest Divi ton for 
carrying out plantation work in NIPL plant nearby areas. 

• JSPCB asked NIPL about the status of 12 M N CPP-
09.02.2023 
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SL. NO. ORDER/ DIRECTION 

Order/Direction - 3 

Hon'ble NGT directed M/s. Nilachal 
Iron & Power Limited (the violator) to 
submit EC compliance, CSR, GBD and 
the application for EC of 
expansion within three months. 

COMPLIANCE 

o NIPL complied against JSPCB letter, dated 09.0L 2023 

o Filing complaint case against NIPL by JSPCE as per 
Environment Protection Act, 1986, u/s.19 
(APPROVAL)- 06.04.2023 

o JSPCB imposed penalty Rs. 5,36,32,000 against 
violation, as per EIA Notification, 2006 and its 
subsequent amendments- 21.03.2023 

(Penalty amount was calculated as per SOP of the p.M. of 
MoEF&CC, dated 07.07.2021) 

o NIPL deposited the penalty amount Rs. 5,36,3 ,000 in 
favour of JSPCB under the above said notificatic ns there 
on -05.04.2023 

EC compliance, CSR, GBD- submitted on 20.03.2023 

M/s. NIPL had applied to MoEF&CC for the grant of P mended 
TOR (under the category of violation). 

Amended TOR was granted on 21.07.2023. (the same was 
placed before the Hon'ble NGT Principal Bench vide an 
affidavit) 

M/s. Nilachal Iron & Power Limited has appl ed for 
Environmental Clearance as ordered by Hon'ble NGT. 
The entire compliance have been placed before the ~on ' ble 
NGT vide affidavit. 

Certified compliance report from Regional Office 

1. The Status of compliance of earlier EC was obtained from Regional Office, Ranchi vide letter no. 103-
270110/EPE/1029, dated 10.04.2023 in the name of M/s. Nilachal Iron & Power Limited. It was noted in the 
CCR that some conditions were partially complied. Subsequently, Action taken report (ATR) regarding the 
partially/non-complied condition was submitted to Regional officer MoEF&CC, Ranchi vide letter no. NIL dated 
04.08.2023 . Based on the ATR submitted the IRO visited the plant on 27.09.2023 and issued CCR dated 
12.10.2023. The CCR has noted Being Complied but further action is needed in one condition and has noted 
Partially Complied in one condition. With regard to condition of Green Belt Development it was noted Partially 
Complied but action being taken for compliance. The PP has taken immediate action on it and ATR against the 
noted conditions and the ATR is submitted to IRO, Ran chi vide letter dated 17 .I 0.2023. 

SI. No. 

2. 

Fact 
IRO, Ranchi visited the NIPL 
Plant 
CCR issued by IRO, Ranchi 

Date 
28.03.2023 

10.04.2023 

Remarks 

3 conditions were noted as partiall 
complied. 
5 conditions were noted as Being complie 
with assurance. 

Addres:;· lA Division . Mir.:~t:y of Envi:onnr.sol Forest ar,d Cilmak C ·1.3r,gc , 
Indira Paryavaran Bhawa1•. Jor Bagh New Deihl - 11000:3 

Page 76 of 471 

405



SI. No. Fact Date Remarks 
3. 
4. 

5 

6. 

SI. 
No. 

2 

AIR submitted by NIPL 04.08 .2023 
IRO, Ranchi visited the NIPL 27.09.2023 
Plant 
CCR issued by IRO, Ranchi 

A TR submitted by NIPL 

Non-Compliance details 

Proper handling, storage, 
utilization and disposal of all 
the solid waste shall be 
ensured and regular report 
regarding toxic metal content 
in the waste material and its 
composition, end use of 
solid/hazardous waste shall be 
submitted to the Ministry's 
Regional Office at 
Bhubaneswar, Jharkhand 
SPCB and CPCB. 

Specific Condition (x) 

As proposed, green belt shall 
be developed m 58 acres 
(34%) of the total project area 
of 176.33 acres within and 
around the plant premises as 
per the CPCB guidelines m 
consultation with DFO. 
Specific Condition (xiii) 

12.10.2023 

17.10.2023 

Observations and 
remarks by IRO, based 

on plant visit dated 
28.03.2023 

It was observed that 
there was unsystematic 
storage of raw materials 
as well as other solid 
waste materials m the 
plant. Further, 
construction of roads and 
other improvement 
facilities within the plant 
premises was also 
noticed - PARTIALLY 
COMPLIED 

The project authorities 
are to submit an action 
plan with 
implementation schedule 
for Green Belt 
Development­
PARTIALLY 
COMPLIED 

The CCR has noted Being Complied bu 
further action is needed in one condition anc 
has noted Partially Complied m om 
condition . 

With regard to condition of Green Bel 
Development it was noted Partially Compliec 
but action being taken for compliance. 

Observations and remarks 
by IRO, based on plant 

visit dated 
27.09.2023 

It was observed that the 
project proponent have 
systematised storage of raw 
materials. They have 
earmarked separate areas for 
storage of various raw 
materials . Constr ction of 2 
additional sheds have been 
made for storage of coal and 
char after the inspection 
on 20.03.2023. The project 
authorities have constructed 
4 sheds earlier for storage. 
Presently there are 06 sheds. 
The raw materials in open 
were observed t be partly 
covered. Complete covering 
of raw materials is needed. 
Roads have been made 
concrete and 
sprinklers have 
installed at loading 
unloading sites. 

water 
been 
and 

Remarks: Being Complied 
but further action is 
needed. 

It was observed that the 
project has carried out mass 
plantations within the 
industrial plant during this 
monsoon season, 2023 .As 
per the PP new plantations, 
around 7000, have been 
done in the proj ct after the 
last 
inspection dated 28.03.2023. 

Action Taken by 
against t e rema1 

IRO, basf d on pia 
Jated 

27 . ~9.2023 

It is respe tfully s1 
that all the raw m~ 
store uncle the sh 
remaining coal f 
covered w th tarp: 
control the ust emis 

In the pres ~nt seen: 
of 60.87 Ac es existi 
area green belt h 
developed on 21.8 
land comp ising of 
22000 sapli gs. 

For additipnal I : 
greenbelt d velopm 
12,250 pants v 
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Sl. 
No. 

3 

4 

Non-Compliance details 

The project authorities must 
strictly adhere to the 
stipulations made by the 
Jharkhand Pollution Control 
Board (JPCB) and State 
Government. 

General Condition (i) 

Efforts shall be made to reduce 
RSPM levels in the ambient air 
and a time bound action plan 
shall be submitted. Continuous 
stack monitoring facilities for 
all the stacks shall be provided 
and sufficient air pollution 
control devices like 
Electrostatic precipitator 
(ESP), gas cleaning plant, 
multi cyclone, wet scrubber, 
bag fi I ters etc. shall be 
provided to keep the emission 
levels below 50 Mg/Nm3. At 
no time the emission level 
shall go beyond the prescribed 
standards. Interlocking 
facilities shall be provided so 
that process can be 

Observations and 
remarks by IRO, based 

on plant visit dated 
28.03.2023 

The project has obtained 
Consent to 
Operate (CTO) from 
Jharkhand State 
Pollution Control Board 
(JSPCB) vide letter no. 
JSPCB/HOI RNC I CT0-
1479820812023 I 986 
DATED 

Observations and remarks 
by IRO, based on plant 

visit dated 
27.09.2023 

As per the reports submitted 
by PP, a total of 22000 
saplings have been planted 
over 21.86 acres ofland. 

As per the Action Plan 
submitted, it is committed 
that they would achieve 
40% of total land cover in 
plantation i.e. 34.40 acres 
out of 86.0 acres during the 
current fmancial year. PP 
should ensure survival of 
the new plantations done. 

Remarks: Partially 
Complied but 
action being taken for 
compliance. 

Plan related to plantations 
has been 
submitted by the project. 
The project has obtained 
Consent to 
Operate (CTO) from 
Jharkhand State Pollution 
Control Board (JSPCB) vide 
letter no. 
JSPCB/HOI RNC I CT0-
1479820812023 I 986 
DATED 06.06.2023 which 

06.06.2023 which IS is valid upto 30.06.2024. 
valid upto 30.06.2024. 

Remarks: Complied 
The project authorities 
have assured that in case 
of reading of emission 
exceed the prescribed 
limits, they would 
shutdown the plant 
immediately - BEING 
COMPLIED WITH 
AN ASSURANCE 

Remarks: Complied 

It was observed at site that 
the project has DRI plant is 
directly connected to 
WHRB for 12 MW CPP. 
ESP is installed in between 
the DRI plant and WHRB 
and the gases pass through it 
continuously 
so that dust and particulate 
matter are removed. 

Air bag filters have been 
installed 
are also for suction of the 
dust in a 
continuous process from 
conveyors, 
material 
equipments and 

handling 

Address: lA Division, Ministry oi Environment. Forest and Climate Change. 
Indira Paryavaran Bhawan , Jor Bagh New Delhi - 110003 
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Action T~ken by 
against t e rema1 

IRO, basEd on pia 
a ted 

27.~9.2023 

completed .vithin tt 
2024 financ al year. 

It is respe tfully s1 
that there " as a mal 
problem wi h PM 10 
at admin lock wl 
been rectifi d and IJ 

working proper!] 
recorded va ue is w 
standard lirpit of 11 
and succes~ fully tra 
to the JSPC 3 portal. 
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Sl. 
No. 

5 

Non-Compliance details 

automatically stopped in case 
emission level exceeds limit. 

Specific Condition (ii) 

In plant control measures for 
checking fugitive em1sswns 
from all the vulnerable 
sources . Bag filters shall be 
provided at intermediate 
bins/separation buildings. 
Product storage silos, iron ore 
circuit, cooler discharge and 
raw material handling section, 
stock house, grinding and 

Observations and 
remarks by IRO, based 

on plant visit dated 
28.03.2023 

It has been assured by 
the project authorities 
that once the 
construction of road 
activities are completed 
within one month, they 
would control the 
fugitive emiSSIOnS. -
BEING COMPLIED 
WITH AN 

Observations and remarks 
by IRO, based on plant 

visit dated 
27.09.2023 

product handling 
equipments. Further, the 
project has installed 
Continuous emiSSIOn 
monitoring system (CEMS) 
and continuous air quality 
monitoring system 
(CAQMS) have been 
installed in the plant. Both, 
CEMS and CAQMS real­
time data are directly being 
transmitted to the JSPCB 
and CPCB portals by 
registered vendor of M/s 
Forbes Marshall and 
Knowledge len erv1ce 
provider. Monthly 
monitoring of two stacks 
and 4 fugitive and ambient 
monitoring locations is 
being done. From the PMIO 
Analyser readings in the on­
line portal of JSPCB, it was 
noted that PMI O value at 
one station Kata was within 
the standard 
limits whereas at Admin 
station location, it recorded 
123.17 mg/Nm3.The project 
proponent has informed this 
Office that "they have found 
similar baseline data in one 
station and the same has 
been intimated to their 
service provider" and " it 
would be resolved within 
one week". Further, the 
project authorities· have 
reported that the Kiln 2 and 
Kiln 3 were shut down on 
13.06.23 due to 
maintenance. 

Remarks: Partially 
Complied 
Roads within the industrial 
plant has been made 
concrete. (photos at Point 
no. 7) Trucks carrying raw 
materials have been seen to 
be covered with tarpaulin. 
Dry fog dust control 
equipment has been 
installed at charcoal hopper, 
Product house and screen 

Address. lA Division. Ministry oi Enw-o'1tT•unt. Forest and Climate Change 
Indira Poryavaran Bhawan. Jar Bagh New Delhi - 110003 
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I 

Action Taken oy 
against t e rema1 

IRO, bas{ d on pia 
Jated 

27.~9.2023 
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Sl. 
No. 

6 

7 

Non-Compliance details Observations and 
remarks by IRO, based 

on plant visit dated 
28.03.2023 

material transfer and junction ASSURANCE 
points etc. Dust extraction 
system with bag filters shall be 
provided to crusher house, 
screens, transferring chutes, 
junction towers, feed points 
below reclaim hoppers, pellet 
plant and blast furnace stock 
house. Dust suppressiOn 
system with dry fog type and 
water sprinkler shall be 
provided at coal handling 
plant. 

Specific Condition (iv) 
Gaseous emtsston levels 
including secondary fugitive 
emissions from all the sources 
shall be controlled within the 
latest permissible limits issued 
by the Ministry and regularly 
monitored. Guidelines I code 
of practice issued by the CPCB 
shall be followed. New 
standards issued by the 
ministry for the sponge iron 
plant in May, 2008 shall be 
followed. 
Specific Condition (viii) 
Vehicular pollution due to 
transportation of raw materials 
and finished goods shall be 
controlled. Proper 
arrangements shall also be 
made to control dust emissions 
during loading and unloading 
of raw materials and finished 
products. 
Specific Condition (ix) 

It was noted that roads 
are being constructed 
with concrete and water 
sprinklers have been 
installed all along. 
However, construction 
activities of roads and 
permanent drains are 
causing dust emtsswn.-
BEING COMPLIED 
WITH AN 
ASSURANCE 

It was also observed that 
at the sites of loading and 
unloading, dry fog water 
system has been 
installed. But efficiency 
and frequency of water 
spraymg needs to be 
installed. It was assured 
by the project authorities 
that fugitive emtsstons 
shall be controlled within 
one month during which 
construction of roads and 
drains shall be 
completed .. - BEING 

Observations and remarks 
by IRO, based on plant 

visit dated 
27.09.2023 

areas as well as in material 
handling area. (photos at 
Point no. 7) It was observed 
that water sprinklers have 
been installed along the 
roads. 

Remarks: Being Complied 

It was observed that 
concrete roads have been 
constructed and water 
sprinklers are also installed 
along the roads for control 
of fugitive emissions and 
dust control. 

Remarks: Being Complied 

During the inspection, it was 
observed at site that the 
project has installed Dry fog 
dust control equipment at 
charcoal hopper, Product 
house and screen areas as 
well as in material handling 
area. It was observed that 
water sprinklers have been 
installed along the roads . 

Remarks: Being Complied 

Action T~ken by 
against t ~e rem at 

IRO, bas~ld on pia 
~a ted 

27.p9.2023 

COMPLIED WITH --1-
~---+-------------~------------~A~N~A~S~SU~RA~~N~C~E------+-------------------------~--------

8 All the char from DRI plant The project authorities It was observed at site that 
shall be utilized m AFBC have stored around 5400 the project has disposed of 
boiler of power plant and no Metric Tonnes within all the char which was 
char shall be disposed off their industrial premises. stored earlier. From the 
anywhere else AFBC boiler This should be disposed information submitted with 
shall be installed off at the earliest and regard to disposal, it is 
simultaneously along with the reported this office. - noted that Dolo char 
DRI plant to ensure the full BEING COMPLIED generated was about 
utilization of char from the WITH AN 39346.93 MT and of this, 

Address: lA Dtvtston. M!ntstrv ·)f E~vliO•Wl::!nt. Fcrc,st "no ._: !i ate, Cilang,_ , 
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SI. 
No. 

Non-Compliance details Observations and 
remarks by IRO, based 

on plant visit dated 
28.03.2023 

beginning. All the blast ASSURANCE 
furnace (BF) slag shall be 
granulated and provided to 
cement manufacturers for 
further utilization. SMS slag 
and kiln accretions shall be 
properly disposed off m 
environment friendly manner. 
Dust and sludge from blast 
furnace, mill scales from 
rolling mill and casting 
machines and dust from DRJ 
plant. SMS, ferro alloy plant 
shall be reused in pellet plant. 
Oily waste and spent oil shall 
be provided to authorized 
recyclers/reprocessors. 
Specific Condition (xvi) 

Observations and r emarks 
by IRO, based on plant 

visit dated 
27.09.2023 

38,893.77 MT had been sold 
off to power industry. The 
rest quantity, 453.16 MT 
was used in the industrial 
plant. 

Remarks: Complied 

. . ----, 

Action T~ken by 
against t ~e rem at 

IRO, base~ on pia 
~a ted 

27.p9.2023 

1. Action Plan in Compliance to CEPI Guidelines: 

S.N. 
1. 
(i) 

(ii) 

(iii) 

(iv) 

Environment Mitigation Measures Measures have been I will be taken by Nl 
Air Stipulated conditions such as: 

Stack emission levels should be stringent 
than the existing standards in terms of 
the identified critical pollutants. 

CEMS may be installed in all large I 
medium red category industries (air 
polluting) and connected to SPCB and 
CPCB server. 

Effective fugitive emission control 
measures should be imposed m the 
process, transportation, packing, etc. 

Transportation of materials by rail/ 
conveyor belt, wherever feasible. 

Stack emission from boiler stacks will b( maintai1 
30 mg/Nm3. 

CEMS for 1 X 350 TPD & 2 X 100 TPD Kilns 
installed and connected to SPCB and CP B serve 
CAAQMS have also been installed. 
CEPI recommendations will be stri tly foil 
proposed projects also. 
All material transfer points are cor nected 
suppression water nozzles to avoid the fugitive air 
De-dusting is provided for product hand! ng area. 
Fugitive emissions are suppressed by ater spr 
dust prone areas. 
Every possible effort is made to conserv the raw 
energy and water resource. 
Good housekeeping practices are maintai 11ed. 
All vibrating scr ens shall be covered o prever 
emlSSlOn. 
Sponge Iron from DRJ unit will be used ·r the ow 
feeding the SMS unit; Hot billets from tl e SMS u 
used in the Rolling Mills. 
The incoming raw material like Iron or and Cc 
unloaded at Chandil & Birajpur railwa siding, 
but from there it is transported through rc ad. 

All the trucks for raw material and finishe' 
transportation shall comply with the 
environmental norms. 

Address: lA Division. Ministry of Environment Forest and Climate Change, 
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S.N. Environment 

(v) 

(vi) 

(vii) 

(vii) 

(ix) 

2. Water 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

3. Land 

(i) 

(ii) 

Mitigation Measures Measures have been I will be tak n byNJ 
TMT bars will be marketed to nearby an as by rai 
transportation of other raw materials an finishe• 
will be done by road I rail. 

Encourage use of cleaner fuels (pet coke/ Hot billets will be charged in Rolling Mi 
furnace oil/ LSHS may be avoided). 

Best Available Technology may be used. Latest modern technology will be us d to pr 
For example: usage ofEAF I SAF I IF in proposed products. 
place of Cupola furnace. Usage of 
Supercritical technology in place of sub- AFBC technology to provide viab e alter 
critical technology. conventional coal-fired and other solid ft I fired t 
Increase of green belt cover by 40% of After expansion, approx. 40% of the t Dtal plan 
the total land area beyond the 34.40 acres (- 13.92 ha) will be covered under g1 
permissible requirement of 33%, green cover plantation in and around the Dlant pre1 
wherever feasible. 
Stipulation of greenbelt outside the Greenbelt/Plantation outside the proJeC premis{ 
project premises such as avenue avenue plantation in vacant areas and so ial fores 
plantation, plantation in vacant areas, done through socio economic developme tal activ 
social forestry, etc. 
Assessment of carrying capacity of Internal roads of plant premises will be cone 
transportation load on roads inside the maintained in good condition. 
industrial premises. If the roads required Assessment of carrying capacity of app oach roa 
to be widened, shall be prescribed as a carried out to calculate the transportation load oft 
condition. Corrective measures will be taken accord ngly . 
Stipulation of conditions such as: 

Reuse I recycle of treated wastewater, Existing CPP has Air cooled condense and the 
wherever feasible. CPP will employ air cooled cond nser w 

drastically reduce the water consumption 
Domestic waste water wi ll be treated i o. STP a 
water will be re-used for green bel develo 
plantation and dust suppression. 

Continuous monitoring of effluent The project will be based on Zero Liquid Dischar~ 
quality I quantity in large and medium 
Red Category Industries (water 
polluting). 
A detailed water harvesting plan may be Will be complied 
submitted by the project proponent. 

Zero liquid discharge wherever techno- The plant wi ll be a Zero liquid discharge Unit. 
economically feasible . 

In case, domestic waste water generation Already installed 
is more than 10 KLD, the industry may 
install S TP. 

Stipulation of conditions such as: 

Increase of greenbelt cover by 40% of After expansion, approx. 40% of the t tal plan: 
the total land area beyond the 13.92 ha (34.4 acres) will be covered mder gr 
permissible requirement of 33%, green cover plantation in and around the lant prc1 
wherever, feasible for new projects . 
Stipulation of greenbelt outside the Greenbelt/ Plantation outside the projec premis• 
project prem1ses such a avenue avenue plantation in vacant area and soLfal fores· 
plantation, plantation in vacant areas, done through socioeconomic developme .tal activ 
social forestry, etc. 

j 
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S.N. 
(iii) 

(iv) 

Environment Mitigation Measures 
Dumping of waste (fly ash, slag, red 
mud, etc.) may be permitted only at 
designated locations approved by 
SPCBs/ PCCs. 

More stringent norms for management 
of hazardous waste . The waste generated 
should be preferably utilized m co­
processmg. 

4. Other Conditions (Additional) 

(i) 

(ii) 

Monitoring of compliance of EC 
conditions may be submitted with third 
party audit every year. 

The % of the CER may be at least 1.5 
times the slabs given in the OM dated 
01.05 .2018 for SPA and 2 times for CPA 
in c 

Measures have been I will be taken by Nl 
IF slag will be sed for road constructi n and ); 
purposes . 
Dolochar from the existing Sponge Iron Plants w 
in proposed AFBC boiler. 
The scales generated from casters wil be tran 
Induction Furnace (IF) for reuse. 
Used oils are industrial lubricating oils \1 hich wil 
in designated places and sold to authorizf d vendm 
Scrap generated in continuous casting ar d rolling 
be used as retum scrap in the IF. 
Contaminated cotton and wiping clothe~ collecte 
units is sent to Common Hazardous Waste · 
Storage and Disposal Facility (CHWTSCF). 
Fly ash generated from CPP will be sol as a ra• 
for cement plants and brick manufact ring wh 
bottom ash shall be used for road making and land 
Storage and handling of hazardous waste will be d 
provisions of Hazardous Waste Rules, 2016. 

Monitoring of compliance of EC co ditions 
submitted with third party audit every ye r. 

As per MoEFCC Office Memorandum dated 3 
2020 and 20th Oct. , 2020 and the is ues ra1s 
Public hearing, company has prepared Socia 
development plan for development of the area. 

I. The proposal was considered during the 43rd meeting of the EAC for Industry-! sector held on 4th - 5111 

September, 2023. Proposal was deferred for want of additional infonnation. The deliberations and 
recommendation is given as below: 

Deliberations by the Committee (EAC during 4th- 5th September. 2023) 

The Committee noted the following: 

1. The EAC was appraised that "an application vide Application No. 426 of 2021 was fi led before the Hon'ble 
National Green Tribunal, Principal Bench, New Delhi against the Nila:chal Iron and Power Ltd . Ratanpur stating 
that the company is operating Saraikela plant for the last many years in violation of the environmental norms. 
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crops 
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge kiln and 15 
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC or CTE. 
Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visited the Unit 
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated 
17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and forwarded the certified compliance report 
of earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard." The 
EAC is of the opinion that PP shall submit the complete details of the case with each directions [Tabular Fonn] , 
along with the latest status and clarification on the allegations made by the applicant in the aforementioned 
application to Hon'ble National Green Tribunal, Principal Bench, New Delhi. PP shall also submit the 
compliance of the Joint Committee report. 

2. The EAC noted that there are multiple court cases/ directions from statutory bodies against the project. PP shall 
submit brief of each case I direction along with the updated status and compliance of the court orders and 
directions [Tabular Fonn]. 
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3. The EAC deliberated on the remediation plan and the natural and community resource augmentation plan 
prepared against the violation and is of the opinion that the plan is not appropriate and quantitative assessment 
needs to be revisited and revised remediation plan and the natural and community resource augmentation plan 
shall be submitted. 

4. The EAC observed that there is no proper Engineering drawing of a layout. It is missing area statement, index 
etc. The PP shall prepare 3 separate drawings as a layout details. In Drg 1 PP shall cover Road networking, Plan 
Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Parking, with 
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any point. It shall have proper 
looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP shall show a 
layout indicating road networking, Existing Green belt and proposed Green Belt with its % against plot area 
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench mark, Road 
network and drainage network along road side with drainage flow, disposal of drainage flow at lowest point with 
invert level etc. Further PP to show RWH details in the same drawing with calculations. 

5. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to 
ad~ress the issues raised during the public hearing and is of the view that the submitted action is not sufficient to 
address all the issues. The EAC advised PP to revise the action plan as per Ministry's O.M. dated 30.09.2020. 

6. The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and still 
proper greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt 
development and then apply for expansion. 

7. The Consultant presented the drone video of the project site. The EAC observed that the housekeeping of the 
project site is not adequate. PP needs to undertake housekeeping very seriously and needs to submit a 
housekeeping plan involving appropriate measures to be implemented on regular basis . 

8. The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, Raghunath pur Village at 
a distance 0.7 km in West of the project site. Also there are other villages in the study area. The EAC opined that 
Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitation of 
the locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduce the dust 
pollution. 

9. The EAC deliberated on the certified compliance report of IRO and observed that IRO has observed partial I 
non-compliance of conditions. PP shall submit the copy of ATR submitted to IRO along with closure report on 
the non-compliances obtained from IRO, MoEFCC. 

10. The PP shall prepare a Village Adoption program consisting of need - based community development activities 
and submit an undertaking for adoption of villages including the name of villages. 

11 . The EAC warned the Consultant and advised that Consultant to guide the PP properly for compliance of EC 
conditions etc. 

12. The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the revision of 
the application incorporating the desired information. 

Recommendations of the Committee (EAC during 4th- 5th September, 2023) 

In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposalto 
address the shortcomings enumerated at para above. The proposal may be considered after submission of the 
requisite information. 

1. The proponent submitted the ADS reply vide letter dated 20.10.2023 uploaded on PARIVESH on 20.10.2023. 
Point-wise reply of ADS is given as below: 

Sl.No. Observation 
The EAC was appraised that "an application vide Application No. 426 of 2021 was filed before thE Hon'bl' 
National Green Tribunal, Principal Bench, New Delhi against the Nilachal Iron and Power Ltd. Ratanpllr statin1 
that the company is operating Saraikela plant for the last many years in violation of the environment I norms 
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crop: 
as well as environment. It is alleged by the applicant that the constmction work of 600 TPD Sponge kin and 1~ 

MTX3 Crucible Steel melting shop and CCM is about to start In the above plant without any EC or CTE 
Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visitec the Uni 
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Mini try date< 
17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and forwarded the certified compliance report o 
earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard." he EAC 

kuuress: '"' UIVISIOI1. MiniStry or t:nv1ronmcn:. f-orest ana Ulrn<H" l....ildr.ge . r"C:l\J~ O't f 4 71 
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Sl. No. 

~2q - - ' 

I 
Observation 

is of the opinion that PP shall submit the complete details of the case with each directions [Tabular For In], alon1 
with the latest status and clarification on the allegations made by the applicant in the aforementioned a plicatim 
to Hon 'ble National Green Tribunal, Principal Bench, New Delhi. PP shall also submit the compliar ce of th1 
Joint Committee report. 

Reply by PP: 

I. Details of Case before Hon'ble National Green Tribunal 

I. 
~omplaint was lodged to The Hon'ble Chairperson, National Green Tribunal. 

lrhe Complaint was lodged by Mr. Dasai Munda on behalf of Jharkhand Adivasi Janakalyan Morcha. 

~opy of the complaint letter is enclosed as ANNEXURE - I 

!Date of complaint - 18.06.2021 

2. 

Summary of the Complaint 

Setting up of Sponge Iron plant, Steel Melting Shop and Rolling Mill without any EC. 

3. 

A case was filed before the Hon 'ble National Green Tribunal (NGT). 

Case No. O.A. - 426/2021 

4. 

Hon 'ble NGT has passed three (3) orders/directions 

I. Order Dated: 25 .01.2022 

[Copy ofHon'ble NGT Order is uploaded alongwith ADS reply] 

1. Order Dated : 12.09.2022 

Address: lA Division , Ministry of Emilronrnent, Forest and Chrnate Change. 
lncli ra Paryavaran Bhawan . Jor Bagh New Delhi- 11 0003 

Page 85 of 471 

414



SI. No. 
I 

Observation 
Copy ofHon'ble NGT Order is uploaded alongwith ADS reply] 

I. Order Dated : 05 0 I 2023 

Copy ofHon'ble NGT Order is uploaded alongwith ADS reply] 

SUMMARY OF THE HON'BLE NGT ORDERS 

A. 

.. 

prder/directions Dated 25.01.2022 

prdered to know the Factual position through site visit of a Joint committee, comprising of CPCB, JSPCE , SEIAA 
pistrict Magistrate,Saraikela -Kharswan. 

B. 

Order/directions Dated 
12.09.2022 

Vide order dated 25.01.2022, Hon'ble NGT took cognizance and constituted a Joint Committee compris ng of tht 
CPCB, State PCB, SEIAA, Jharkhand and the District Magistrate-Saraikela Kharsawan, (Jharkhand) an< directe< 
he same to submit factual and action taken report within three months. 

Report of the Joint Committee has been filed on 11.09.2022. 

c. 

Prder/directions Dated 05 .01.2023 

~s.23,62,500 deposited by NIPL towards environmental compensation- to be spent on restoration of en ironmen 
n the locality through DFO/DM and action taken report to be sent to the NGT within three months . 

~SPCB is directed to take appropriate proceedings for imposition of environmental compensation. 

iHon'ble NGT directed NIPL to submit EC compliance, CSR, GBD and application for EC of expans iJn withi1 
hree months. 

Address : lA Divis ion, Ministry of Environment, Forest and Climate Char,ge, 
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3~\ 

St. No. Observation 

l. Compliance to Hon 'ble NGT Orders (Latest Status) 

Hon 'ble NGT Order I directions dated 25.01 .2022- COMPLIANCE 
NGT ORDER DETAILS (O.A.- 42612021) 

NGT Direction 

Date of hearing /order 

Order Summary 

Documentary Evidence 

25.01 .2022 

Ordered for site visit of Joint Committee comprising of CPCB, JSPCB, SEIAA, DM to ascertain factua positim 
with respect to the complaint. 

Copy of the NGT order is uploaded alongwith ADS reply 

Compliance to the order dated 25.01.2022 

St. No. 

Events 

Date 

Documentary Evidence 

l. 

iNGT mandated site visit 

~ummarv of visit: 
~duction Furnace, CCM, Rolling Mill - Construction, Erection Done (without having any EC) 

~ommittee could not meet Dasai Munda personally, because of inadequate communication address. 

Date of visit 
29.03 .2022 

Copy of the Joint Committee Report is uploaded alongwith ADS reply 

2. 

~fter the NGT mandated visit, the Joint Committee put 9 (nine) recommendations on their notes . 

~Is . Nilachal Iron & Power Limited has submitted point-wise compliance to the recommendations of Join 
~ommittee . 

Add1ess ,A 01 .s,on. Ml,-<~slry of En··itn1·W!nt Forest and. Climate Cliange. Page 87 of 471 
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SI. No. 

I 

I 

-

Observation 

14.12.2022 

Copy of the Compliance to Joint Committee Report is uploaded alongwith ADS reply 

Bon 'ble NGT Order I directions dated 05.1.2023 - COMPLIANCE 

~OMPLlANCE TO DIRECTION -1 
NGT ORDER DETAILS (O.A.- 426/2021)- DATE 05.01.2023 

!Direction - 1 

JSPCB was directed to spend Rs.23 ,62,500/-, which is deposited by NIPL towards environmental com 
*) -to be spent on restoration of environment in the locality through DFO/DM and action taken report to 
he NGT within three months. 

*) JSPCB issued closure notice against NIPL and the closure was revoked once NIPL deposited the en 
~ompensation amount i. e. Rs. 23,62,500/- (Copy of the revoke letter is uploaded alongwith ADS reply 

Compliance 

Sl. No. 

Compliance 

Date 

Documentary Evidence 

I. 

Detail Action Plan report has been sent to NGT. 

09.03 .2023 
Vide e-mail 

petails of action plan is uploaded alongwith ADS reply. 

2. 

und Transfer 

Vide letter dated 10.04.2023 Rs. 23 ,62,500/- has been issued in favour of DFO for plantation in plant su 

opy of the letter is uploaded alongwith ADS reply. 

pensatio 
Je sent t 

uonme 

r 

oundi 

I 

n 

n< 
' 

__ j 
AdrlrE:ss: lA Divis ion , ~f. ~ ~~s 1 1 . ' E11vi.on•nero t Forest ,md ':lunate Cfla11:Jc 
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Sl. No. 

ss ---
I 

Observation 

!cOMPLIANCE TO DIRECTION -2 
NGT ORDER DETAILS (O.A.- 426/2021)- DATE 05.01.2023 

jDirection - 2 

~SPCB was directed to take appropriate proceedings for imposition of environmental compensation. 

!compliance 

Sl. No. 

Compliance 

Date 

Documentary Evidence 

l. 

SPCB asked NIPL about the status of 12 MW CPP 

09.02.2023 

Copy of the letter is uploaded alongwith ADS reply . 

2. 

NIPL complied against JSPCB letter, dated 09.02.2023 

16.02.2023 

Copy of the letter is uploaded alongwith ADS reply. 

3. 

!Filing complaint case against NIPL by JSPCB as per Environment Protection Act, 1986 (APPROVAL) 

06.04.2023 

~opy of the letter is uploaded alongwith ADS reply. 

4. 

!As per the Hon ' ble NGT order JSPCB imposed penalty of Rs . 5,36,32,000 against NIPL 

21.03.2023 

~opy of the letter is uploaded alongwith ADS reply. 

5. 

jNIPL deposited the penalty amount Rs . 5,36,32,000 

05.04.2023 

~opy of the letter is uploaded alongwith ADS reply. 

6. 

Address: lA Division. Minis try of Environment, Forest and Climate Change, 
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Sl. No. 

2 

33 

Observation 

INIPL has informed MoEF&CC about this payment against violation) 

07.04.2023 

Copy of the letter is uploaded alongwith ADS reply. 

~OMPLIANCE TO DIRECTION- 3 
NGT ORDER DETAILS (O.A.- 426/2021)- DATE 05.01.2023 

~irection - 3 

IHon 'ble NGT directed NIPL to submit EC .. compliance, CSR, GBD and application for EC of expansi n withi1 
hree months. 

Compliance 

Sl. No. 

Compliance 

Date 

Remarks 

1. 

!NIPL submitted EC compliance, CSR, GBD 

14.12.2022 

Copy of the letter is uploaded alongwith ADS reply. 

1. 

NIPL submitted application for TOR amendment through PARIVESH portal ofMoEF&CC. 
Affidavit to Hon'ble NGT 

19.10.2023 

~opy of the affidavit is uploaded alongwith ADS reply. 

Compliance of the Joint Committee report- is uploaded alongwith ADS reply. 
The· EAC noted that there are multiple court cases/ directions from statutory bodies against the project PP shal 
submit brief of each case I direction along with the updated status and compliance of the court o ders an< 
directions [Tabular Form]. 

Reply: 

I There are two court cases/ directions from statutory bodies against the project. 

rAsE -1 I 
Sl. No. 

I Details of Court Case 

___ I 
Address · lA Divisic•n. M 1n1stry of Er,'JIIon!1l0Jlt , Fares< 3nG ~:iM<J :c Chan,;-,. 

lnd1ra Paryavaran 8haw;:.n Jor Br.lgh New Oelt;1- '10003 
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Sl. No. Observation 

Case- 1 

I. 

Name of the Court I Tribunal 

Hon'ble National Green Tribunal (Principal Bench) 

2. 

Case No. 

O.A. 42612021 

3. 

Party of the case 

Dasai Munda & Ors. 
Vs. 
State of Jharkhand 

4. 

Grievance 

Toxic emission from industry of Mls. N ilachal Iron & Power Limited causing serious health hazards, amagin1 
crops and environment as well. 
Construction work of 600 TPD Sponge Iron Plant, 3 X 15 T Crucible Steel Melting Shop, C.C.M ·s startec 
without any EC. 

5. 

Date of hearing 

25.01.2022 
(through video conference) 

6. 

Court Direction I order 

25.01.2022 

Plant visit to be done by Joint Committee con1prising of CPCB, State PCB, SEIAA Jharkhand Distric 
Magistrate, Plant visit of Joint Committee of CPCB, State PCB, SEIAA Jharkhand, District Magistrate, araikela 
Kharswan. 

Factual and Action Taken Report may be submitted to court within 3 months. 

List the matter for consideration on 28.04.2022 

7. 

Date of hearing 

12.09.2022 

Address: lA Division, Ministry oi Environment, Forest and Climate Cl1ange. Page 91 of 471 
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Sl. No. Observation 
8. 

Court Direction I order 

Vide order dated 25.01.2022, Hon 'ble NGT took cognizance and constituted a Joint Committee compris ng of the 
CPCB, State PCB, SEIAA, Jbarkhand and the District Magistrate-Saraike1a Kharsawan, (Jharkhand) an directe< 
the same to submit factual and action taken report within three months . 

Report of the Joint Committee has been filed on 11.09.2022. 

9. 

Date of hearing 

05 .01.2023 

10. 

Court Direction I order 

NGT passed order- 05 .01.2023 

1.Rs.23 ,62,500 deposited by NIPL towards environmental compensation - to be spent on restc ation o 
environment in the locality through DFO/DM and action taken report to be sent to the NGT within three months . 

2. JSPCB is directed to check whether the 12 MW CPP was installed in 2018 a1ongwith CTEICTO 

3. JSPCB is also directed to check 
whether the plant expansion was done before the closure notice issued by JSPCB. 

1. JSPCB is directed to take appropriate proceedings for imposition of environmental compensation. 

1. NIPL is directed to submit EC compliance, CSR, GBD and application for EC of expansion wi bin three 
months. 

11. 

updated status and compliance of the court orders and directions 

Already described in Submission w.r.t. Note- 1 

rASE -2 
Sl. No. 
Details of Court Case 

Case-2 

1. 

Name of the Court I Tribunal 

Aaaress: 11-1 UIVISion. IVIin!snyoi t:nv1ronmenr, Forest ana Climate diai'i !,Je. 
Indira Paryavaran Bhawan , Jar Bagh New Delhi- 110003 
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SI. No. 

Chief Judicial Magistrate, Saraikela, Jharkhand 

2. 

Case No. 

I. 342 I 2023 

4 . 

Party of the case 

JSPCB 
Vs. 
NIPL 

5. 

Grievance 

Observation 

Complaint u/s. 200 of the Code of Criminal Procedure, 1973 
(The accused has installed and have since been operating 1 x 600 TPD capacity Iron Rotary Kiln, 3 10 TP[ 
SMS CCM, 23000 TP A Rolling Mill without obtaining Environmental Clearance as mandated in En 1ronmen 
Impact Assessment Notification, 2006 issued vide S.O 1533(E) dated 14s September,2006 by gove nment o 
India, Ministry of Environment, Forest & Climate Change. 

6. 

updated status and compliance of the court orders and directions 

E-Court Status (downloaded) is uploaded alongwitb ADS reply. 

3 The EAC deliberated on the remediation plan and the natural and community resource augmenta ion plat 
prepared against the violation and is of the opinion that the plan is not appropriate and quantitative a sessmen 
needs to be revisited and revised remediation plan and the natural and community resource augment tion plm 
shall be submitted. 

Reply: 
As per the advice of Hon 'ble EAC, the Remediation Plan and the Natural and Community Resouw 
Augmentation Plan has been revised and the same is incorporated in the Revised EIA/EMP Report. 

Brief of the Remediation Plan and the Natural and Community Resource Augmentation Plan is updat d at par: 
48.4.17 above. 

4 The EAC observed that there is no proper Engineering drawing of a layout. It is missing area statement, ndex etc 
-The PP shall prepare 3 separate drawings as a layout details. In Drg I PP shall cover Road networ1 ing, Plat 
Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Park 'ng, wit! 
indexing, scale of drawing etc . In no case rol;ld shall be abruptly tem1inated at any point. It shall ba e prope 
looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP sha I show : 
layout indicating road networking, Existing Green belt and proposed Green Belt with its % against plot are: 
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench m rk, Roa< 
network and drainage network along road side with drainage flow, disposal of drainage flow at lowest oint wit! 
invert level etc. Further PP to show RWH details in the same drawing with calculations. 

Reply: 
As per the advice of Hon 'ble EAC, the engineering drawing bas been revised . 

Address lA Division. Ministry of Environment . Forest and Climate Change 
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Sl. No. Observation 

Three (3) separate drawings have been prepared. 

Drawing -1 

• Covers Road networking, Plan Layout, Parking along with area statement showing % of all ingre ients i.e 
roads, Buildings, Parking, with indexing, scale of drawing etc. 

• Roads are not abruptly terminated at any point. Roads have proper looping. 
• Traffic Flow have been shown in the drawing along road with entry and exit. 

Drawing- 2 

• Indicating road networking, 
• Existing ·Green belt and proposed Green Belt with its % against plot area including no of species " RT 250( 

density per ha. 

Drawing -3 

• Shows contour map with Bench mark, 
• Road network and drainage network along road side with drainage flow, disposal of drainage flow at lowes 

point with invert level etc. 
• R WH details with calculations. 

5 The Committee deliberated on the public hearing issues along with action plan submitted by the proponent t< 
address the issues raised during the public hearing and is of the view that the submitted action is not su ficient t< 
address all the issues. The EAC advised PP to revise the action plan as per Ministry' s O.M. dated 30.09.2p20. 

Reply: 
The public hearing issues along with action plan submitted by the proponent to address the issues rais~d durin! 
the public hearing and is of the view that the submitted action - it has been revised by addressing all t e Issues 
The revised the action plan has been prepared as per Ministry' s O.M. dated 30.09.2020. 

Details of the Public Hearing along with the point-wise compliance to the issues, raised during this mee ·ng alon1 
with the action plan and budgetary provision is updated at para 48.4.14 above. 

6 The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and s ill prope 
greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt de\ elopmen 
and then apply for expansion. 

Reply: 
Out of 60.87 Acres existing plant area green belt has been developed on 21.86 acres land comprising f aroun< 
22000 saplings. Photographs related to Green Belt Development are uploaded alongwith ADS Reply. 

7 The Consultant presented the drone video of the project site . The EAC observed that the housekeepipg of tht 
project site is not adequate. PP needs to undertake housekeeping very seriously and needs to ~ubmit ; 
housekeeping plan involving appropriate measures to be implemented on regular basis. 

· Reply: 

The concern ofHon'ble EAC over the House keeping issues have been addressed on very serious mode. 
It is respectfully submitted that after the concern of Hon'ble EAC, NIPL has constructed 4 new sheds f r storin1 
the row material inside the plant. Presently, 4 new and 2 exiting a total of 6 sheds are available inside thf plant tht 
details of which are as follows: 

SN 
Name of shed 

Area (acers) 

~torage material 

Address: lA Dtvisio11, Mtnistry cf Envtronment Forest and Climate Change. t-'age ~4 of 471 
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Sl. No. 

.q - -

Observation 

Storage capacity 

1 

Shed-! 

1.1 

Coal 

25000 T 

2 

Shed-2, 3, 4 

0.95 

Pellet 

25000 T 

3 

Shed-5 

0.7 

Dolo char 

18000 T 

4 

~hed-6 

0.5 

~ponge 

30000 T 

~ 

~hed-7 

0.2 

~harcoal 

10000 T 

All Internal roads and drains have been made into Pacca. The.detail breakup of road feature is listed in he belov 
table; 
~N 
!Road feature 

Address: 1.~ Drvrsion. Mir i:;try () f Er:/r. ;:'r r,•c:1 t, F::>rest and Climate Cl1ange. 
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Sl. No. Observation 
Completed 

SMS culvert to 3 no Gate 

300xl2 m 

2 

Coal Hopper to Coal shed No-03 

200xl2 m 

~oal shed No-03 to DRI 100 TPD towards store 

44x8m 

4 

PH Load out RMP Area 

20x20.3 m 

5 

Main Gate to SMS Calvert 

30x20m 

!Patches between 100 to 350 TDP DRI area 

30x20m 

7 

dmin to Main gate 

300xl5m 

dmin To Power plant 

80x6m 

ower plant to Material Handling Area 

75mxl5 

l ~.. ______ l_:_he_r_s_u-ti-li-ti-es---------------------=-·--·-·~· .. --~----J ..... 
Adr,ress: lA Division . Ministry of Envimnrnum Forest and ClimatP. Cha'1Q'-· 
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Sl. No. Observation 

300mx20m 

Total area made pucca 

1379m 

Action Taken for Pollution controlling Measures 

-

. Material handling unit store raw material in such a way that heap sho ld not be higher than 5 meter tt 
prevent fire and smog. . NIPL has taken action and ensure that the top of truck must me covered with tarpaulin to avoid s pillage o 
dusting of row material. It is also ensured that trucks are not over loaded as well as there is n spillagt 
during transportation. . Construction of road & RCC Pucca flooring has been done in the material handling area . . Continuous water sprinkling system has been installed in the sheds to prevent dusting, fire & smok . Proper drainage system has been provided in all storage area . . Dry fog system has been installed in the material handling area to supress the dust emission . . NIPL has developed regular sweeping of dust from internal and main road and also ensure tha there i: 
adequate space for free movement of vehicles. . An onsite emergency plan has been prepared and implemented in the material handl ing unit. 

Action plan for Pollution controll ing Measures 

. Installation of collection tank in the material handling area so that water drained from sprinkling & runoffi: 
collected at a common tank and can be reused after screening. . Development of systemic approach for regular cleaning and wetting of the floor area within the pre mses . . Development of fixed pipe network with sufficient water storage and pump to prevent fugitive emissi01 
during loading/unloading. . NIPL will construct compound wall all along periphery of the premises with minimum 9 meters h ight wit! 
dust containment cum suppression system in the material handling area. . NIPL will develop three rows plantation with tall growing tress all along the periphery of thf materia 
handling premises , inside & outside of the premises along with road 

Apart from the all these measures the company has been endeavouring for continual improveme rt in tht 
overall housekeeping of the plant. 

8 The nearest habitation is Ratanpur Village at a distance ofO.S km in the West direction, Raghunathpur V llage at< 
distance 0. 7 km in West of the project site. Also there are other villages in the study area. The EAC o ined tha 
Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitat on oftht 
locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduc( the dus 
pollution. 

Reply: 

As per KY A findings as well as ground truth verification, the villages nearby to the project site are as fol ows: 
Sl. No. 
Village 

Distance 
(Km) 

Direction 

I 

Raghunathpur 
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Sl. No. 

2 

Raipur 

~ 

~atanpur 

4 

Kanki 

~ 

~aimara 

6 

Manipur 

[7 

[Karangura 

8 

Gidibera 

Observation 

0.25 

WEST 

1.0 

NORTH 

0.5 

WEST 

0.6 

EAST 

1.0 

EAST 

1.25 

NORTHEAST 

0.65 

SOUTH 

1.5 

Address : lA Divisio·1, ~.~inr ~;\r y oi Er tvi:Gnlllent, Fores; and ':' l:rnat? Cnange, 
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SI.No. Observation 
NORTHEAST 

~ 

IBaijnathpur 

2.0 

WEST 

10 

Manoharpur 

.. 
1.5 

WEST 

11 

Tilepada 

1 

SOUTHWEST 

As per KY A findings as well as ground truth verification, the schools nearby to the project site are as foll ::>ws: 

SI. No. 
Schools 

Distance 
(Km) 

Direction 

1 

Raghunathpur Middle School 

0.25 

West 

2 

Kunki Prathamik Vidyalaya 

0.5 

NE 

3 

Gidibera Primary School 

1.0 

Address: lA Division , Mrnistry of Environment, Forest and Climate Change. Page 99 of 471 
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I 
Sl. No. Observation 

NW 

4 

lsankipur Primary School 

1.0 

s 

5 

INav Prathamik Vidyalaya, Karunga 

.. 

1.0 

SE 

6 

!Ramaira Primary School 

1.8 I 
E 

7 

!Kandra High school 

2.5 

sw 

8 

purukul World Primary School 

2.3 

s 

9 

~ajendra Public School I 
2.75 

s 

10 

iHurang Middle School 
I 

3.3 

sw 

Add ress : lA Division . tvhnistry of Enwonment, Forest ana Climate C t1ang~ . Page 100 of 471 
Indira Paryavaran Bhawan "'or Ba!Jh New Delhi · 110tlll3 

429



Sl. No. Observation 
Detailed environmental safeguard measures to minimise the impact on the habitation of the locals nd thest 
sensitive areas have been described in Remediation Plan. 

Apart from the above green belt development has been planned all along the plant boundary to mitigate t e projec 
impacts on these habitations and sensitive areas. 

More over the plant is envisaged to follow ZERO LIQUID DISCHARGE concept. 
9 The EAC deliberated on the certified compliance report of IRQ and observed that IRQ has observed par ial I non 

compliance of conditions. PP shall submit the copy of ATR submitted to IRO along with closure rep rt on tht 
non-compliances obtained from IRO, MoEFCC. 

Reply: 

Based on the recommendation of Hon'ble EAC, the point-wise ATR dated 20.09.2023 was submit d to tht 
Regional Office Ranchi with a request to issue closure report. Copy of the ATR is uploaded along' ith AD~ 
Reply. 
Based on the plant visit, dated 27.09.2023 the IRO, Ranchi has issued CCR on 12.10.2023. Copy oft}~ CCR i: 
uploaded alongwith ADS Reply. 
The CCR has noted Being Complied but further action is needed in one condition and has noted Partiall~ 

Complied in one condition. 
With regard to condition of Green Belt Development it was noted Partially Complied but action being taken fo 
compliance. 
The PP has taken immediate action on it and A TR against the noted conditions and the A TR is submitte~ to IRO 
Ranchi vide letter dated 19.10.2023. Copy of the ATR along with acknowledgement of receipt from IR ~'Ranch 
is uploaded alongwith ADS Reply. 

10. The PP shall prepare a Village Adoption program consisting of need - based community development activitie: 
and submit an undertaking for adoption of villages including the name of villages. 

Reply: 

Village Adoption program consisting of need- based community development. 

Adoption of Raghunathpur Village 

~aghunathpur 

Village 
Distance 

(Km) 

Direction 

0.25 

WEST 

Undertaking w.r.t to Village adoption is uploaded alongwith ADS Reply. 
11 The EAC warned the Consultant and advised that Consultant to guide the PP properly for comp1ian~e of EC 

conditions etc. 
12 The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the r vision o 

the application incorporating the desired information. 

Written submission by the PP: 

l. During the meeting, based on the deliberations made by the EAC, the project proponent through email dated 
08.11.2023 submitted the following information: 

Address: lA Division, Ministry of Environ1nent, Forest and Climate Chang.; , 
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Sl. No. Details sought Reply 
Revised CCR details The same is updated at para 48.4.19 above 

1. 

Violation Penalty details The same is updated at para 48.4.17 above 
1. 

NGT Court case details and The same is updated at para 48.4.18 above 
1. Orders 

Compliance to CEPI Guidelines The same is updated at para 48.4.20 above 
1. 

Justification for high PM values PM 10 values have been found exceeding 80 g/mj at 
1. following 3 locations. 

I . Near Project Site (Raipur)- 86 g/m3 

2. Kandra - 90 g/m3 
3. Gamharia- 86 g!m3 

These considerably high values may be attributed 
mainly due to the vehicular emissions, industrial 
activities and other commercial activities in the area. 
However, all these values are within the stipulated limit 
of 100 glm3. 

Road Map for Carbon The PP has submitted the details of carbon footprint 
I. Sequestration and carbon sequestration along with the mitigation 

measures to reduce carbon footprints. 

3.4.3. Deliberations by the committee in previous meetings 

Date of EAC 1 :04/09/2023 
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Deliberations of EAC 1 : 
Deliberations by the Committee 

1. The Conunittee noted the following: 

1. The EAC was appraised that "an application vide Application No. 426 of 2021 was fil ed before the Hon'ble 
National Green Tribunal, Principal Bench, New Delhi against the Nilachallron and Power Ltd. Ratanpur stating 
that the company is operating Saraikela plant for the last many years in violation of the environmental norms. 
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crops 
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge kiln and 15 
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC or CTE. 
Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard . The Joint Committee visited the Unit 
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated 
17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and-forwarded the certified compliance report 
of earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard." The 
EAC is of the opinion that PP shall submit the complete details of the case with each directions [Tabular Form], 
along with the latest status and clarification on the allegations made by the applicant in the aforementioned 
application to Hon'ble National Green Tribunal, Principal Bench, New Delhi . PP shall also submit the 
compliance of the Joint Committee report. 

2. The EAC noted that there are multiple court cases/ directions from statutory bodies against the project. PP shall 
submit brief of each case I direction along with the updated status and compliance of the court orders and 
directions [Tabular Form]. 

3. The EAC deliberated on the remediation plan and the natural and community resource augmentation plan 
prepared against the violation and is of the opinion that the plan is not appropriate and quantitative assessment 
needs to be revisited and revised remediation plan and the natural and community resource augmentation plan 
shall be submitted. 

4. The EAC observed that there is no proper Engineering drawing of a layout. It is missing area statement, index 
etc. The PP shall prepare 3 separate drawings as a layout details . In Drg 1 PP shall cover Road networking, Plan 
Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Parking, with 
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any point. It shall have proper 
looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP shall show a 
layout indicating road networking, Existing Green belt and proposed Green Belt with i ~s % against plot area 
including no of species WRT 2500 density per ha. ln drg3 PP shall show contour map with Bench mark, Road 
network and drainage network along road side with drainage flow , disposal of drainage flO\v at lowest point with 
invert level etc. Further PP to show RWH details in the same drawing with calculations. 

5. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to 
address the issues raised during the public hearing and is of the view that the submitted action is not st:fficient to 
address all the issues. The EAC advised PP to revise the action plan as per Ministry's O.M. dated 30.09.2020. 

6. The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and still 
proper greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt 
development and then apply for expansion. 

7. The Consultant presented the drone video of the project site . The EAC observed that the housekef-ping of the 
project site is not adequate. PP needs to undertake housekeeping very seriously and needs to submit a 
housekeeping plan involving appropriate measures to be implemented on regular basis. 

8. The neare~t habitation is Ratanpur Village at a distance of 0.5 k.Jn in the West direction, Raghunathpur Vill age at 
a distance 0. 7 k.J11 in West of the project site. Also there are other villages in the study area. The EAC opined that 
ProjeCt Proponent shall prepare environmental safeguard measures to minimise the impact on the habitation of 
the locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduce the dust 
pollution. 

9. The EAC deliberated on the certified compliance report of IRO and observed that lRO has observed partial I 
non-compliance of conditions. PP shall submit the copy of A TR submitted to IRO along with closure report on 
the non-compliances obtained from IRO, MoEFCC. 

10. The PP shall prepare a Village Adoption program consisting of need- based community development activities 
and submit an undertaking for adoption of villages including the name of villages. 

11. The EAC warned the Consultant and advised that ConsuJtar,t to guide the PP properly for compliance of EC 
conditions etc. 

12. The PP/Consuitant agreed to the suggestions of EAC and requested EAC to allow reappear after the revision of 
the application incorporating the desired information. 
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1. The Committee noted the following: 
2. The instant proposal is for expansion of existing sponge iron plant through installation of 2 X 600 TPD DRI 

kilns along with installation of Steel Melting Shop (3 X I 0 T & 4 X 15 T Induction Furnaces with matching LRF 
& CCM and Metal Recovery Plant), Rolling Mill (2 ,30,000 TPA) and 49 MW (37 MW WHRB based + 12 MW 
AFBC based) capacity Captive Power Plant - under violation. 

3. The ·existing project was accorded environmental clearance Ref. F. No. J-11011/662/2008-IA-ll(I), dated 
24.12.2009. Consent to Operate for the existing unit was accorded by Jharkhand State Pollution Control Board 
vide lr. No.JSPCB/HO/RNC/CT0-14798208/2023/986 dated 06.06.2023. The validity of CTO is up to 
30.06.2024. 

4. The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain 
experts in various fields , examined the proposal submitted by the Project Proponent in desired format along with 
EIA/EMP reports prepared and submitted by the Consultant accredited by the QCII NABET on behalf of the 
Project Proponent. 

5. The EAC noted that the Project Proponent has given an undertaking that the data and information given in the 
application and enclosures are true to the best of his knowledge and belief and no infonnation has been 
suppressed in the EWEMP reports . If any part of data/information submitted is found to be false/ misleading at 
any stage, the project will be rejected and Environmental Clearance given, if any, will be revoked at the risk and 
cost of the project proponent. 

6. The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the 
present environmental status and the projected scenario for all the environmental components. The Committee 
deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee 
suggested that the storage of toxic/explosive raw materials/products shall be undertaken with utmost precautions 
and following the safety norms and best practices. 

7. The EAC also took into consideration the drone survey of the project site and kml file on the Google Earth 
presented by the project proponent along with DSS of the project site on P ARNESH and made following 
deliberations accordingly. 

8. The Committee observed that the instant proposal is in violation as below: 

• M/s. Nilachallron & Power Limited (NIPL) applied for Environmental Clearance (EC) for proposed expansion 
of its existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns 
along with Beneficiation Plant for Iron ore (IX0.6 MTPA), Pellet Plant (lx0.6 MTPA), Steel Melting Shop 
(2x25 T + 4xl5 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant 
(4xl6.5 MVA),Briquette plant for Chrome Ore ( lx30 TPH), Oxygen plant (100 TPD) and 82 MW (57 MW 
WHRB based + 25 MW AFBC based) Captive Power Plant at Ratanpur-Kandra Village, Gamharia Block, 
District Saraikela-Kharsawan, Jharkhand. Accordingly, Terms of Reference (TOR) issued by MoEF&CC., Ref. 
File No. J -11011 /662-2008-IA II (I)), dated 06.09.2020 and TOR was amended on 12.02.2021, Amendment due 
to change in WHRB based CPP capacity from 38 MW to 45 MW. However, due to COVill - 19 pandemic. 
number of local residents lost their job and there was a huge demand of employment. To cope with the 
unprecedented socio-economic situation, the company was almost compelled to commence part of the project 
implementation of its above mentioned expansion proposal, which was violation of EIA Notification, 2006 and 
its subsequent amendment. 

1. Penaltv Calculation 

In compliance ofHon'ble NGT order, dated 05 .01.2023 , JSPCB imposed penalty Rs . 5,36,32,000 against violation, 
as per EIA Notification, 2006 and its subsequent amendments. (Penalty amol.!llt was calculated as per SOP of the 
O.M. ofMoEF&CC, dated 07 .07.2021). 

PENALTY CALCULATION 

Penalty= I % ofthe Project Cost + 0.25% of the tumover 
= 1% of Rs . 419.03 Crores + 0.25% of Rs. 469.16 Crores 
= Rs. 4.1903 Crores + Rs . 1.1729 Crores 
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= Rs. 5,36,32,000 /-

Penalty amount was determined based on the calculation mentioned in the MoEF&CC O.M. dated 07.07.2021 
(i.e. 1% of the total project cost under violation plus 0.25 % of the total turnover for the period of operation after 
implementation) 

1. Remediation P lan 

-

Sl. Environment Activity Description Physical T arget (Year Wise) 
No. Component 

1st Part 2"0 Part 3ru Part To1 
(6 Months) (6 Months) (6 Months) (Rs. In 

1 Land Environment 

A Assistance to farmers To the fanners To the farmers To the fanners of 
by providing seedlings, of ofRaipur Ratanpur 
manure and Raghunathpur 
Biofertilizers 

BUDGETARY 2 2 1 ~ 
PROVISION (Rs. in 

Lakhs) 
B Providing Bund maker, To the fanners To the fanners To the farmers of 

Ridger, plough for of ofRaipur Ratanpur 
agriculture purpose to Raghunathpur 
the farmers 

BUDGETARY 2 2 1 ~ 

PROVISION (Rs. in 
Lakhs) 

2 Air Environment 

A Repairing/Concreting Roads Roads Road (Repairing) 
of village roads for (Concreting) in (Concreting) in in Village 
better connectivity Ill Village Village Manoharpur 
the villages. Pendebera, Raghunathpur, 

Dumra Gidhibera 
BUDGETARY 15 10 2 2' 

PROVISION (Rs. in 
Lakhs) 

B Avenue Plantation, 5,000 saplings 3,000 saplings 2,000 saplings in 
Plantation Ill Schools, Ill in Pindebera, Dumra, 
Health centres etc. Raghunathpur, Kunki Manoharpur 

Raipur, 
Ratanpur 

BUDGETARY 2.5 1.5 1.5 5. 
PROVISION (Rs. in 

Lakhs) 
c Solar Panels in schools Schools in Schools in Schools in Dumra 

Raghunathpur, Bankipur, and Hurang 
Kunki, and Ramaira and 
Gidhibera Kandra 

BUDGETARY 4 3 1.5 8. 
PROVISION (Rs. in 

Lakhs) -
3 Water Environment 

A Renovation of village Raghunathpur Manoharpur , 1 pond from 
ponds (Includes and Dumra 1 pond Raipur village 
Cleaning I desiltation, Baijnathpur from each 
concrete Lining and I Pond from village 
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Sl. Environment Activity Description Physical T arget (Year Wise) 
No. Component 

1st Part 2" 0 Part 3ra Part To1 
(6 Months) (6 M onths) (6 Months) (Rs. In 

plantation) each village 
BUDG ETARY 5 5 2 1: 

PROVISION (Rs. in 
Lakhs) 

B Rain water harvesting Raghunathpur - Gidhibera - 1 Bankipur - 1 pits 
pit in schools 2 pits and pits Hurang - l Kandra - l pit 

Kunki- 2 pit pit 

BUDGETARY 10 5 5 21 
PROVISION (Rs. in 

Lakhs) 
c Drinking water Raghunath pur Dumra Health Schools in 

fac il ities at schools I and Gidhibera Centre , School Bankipur,Kandra 
anganwari kendra and (2 schools and 1 and Anganwari and Hurang 
health centre Anganwari 

Kendra) 
BUDGET ARY 1.5 I 1 3. 

PROVISION (Rs. in 
Lakhs) 

4 Noise Environment 

A Providing ENT related 
equipments in Dumra 
Health Centre . 

BUDGETARY 5 ~ 

PROVISION (Rs. in 
Lakhs) 

B Hearing Aid to the 
Oldage Citizens 

BUDGETAR Y 2 1 3 
PROVISION (Rs. in 

Lakhs) 
4 Biological Environment 

A Adoption of Land m 
nearby area for 
development of green 
belt 

BUDGETARY 10 } I 

PROVI SION (Rs. in 
Lakhs) I 

Total 

-

. Natural & Community Resource Augmentation Plan 

-
SI. Activity Description Physical Target (Year Wise) 
No. 1st Part 2"0 Part 3rd Part Tot 

(6 Months) (6 Months) (6 Months) 

1 Installation of Bio-degradable waste 
converter (Make: Reddonatura, Capacity: 
75 
kg/day ) - Common for Raghunathpur, 

--.-.;1'-
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St. Activity Description Physical Target (Year Wise) 
No. pt Part 2" 11 Part 3ro Part Tot, 

(6 Months) (6 Months) (6 Months) 

Raipur and Ratanpur. 
BUDGETARY PROVISION (Rs. in 5 5 

Lakhs) 

2 Providing 3R Waste Containers at schools, 
health center and Anganwari Kendra to 
faci litate Swachh Bharat Mission. 

BUDGETARY PROVISION (Rs. in I 0.25 0.25 1.~ 

Lakhs) 
3 Veternary Clinic fac ility in Raghunathpur 

Samudaik Bhawan 
.. 

BUDGETARY PROVISION (Rs. in 2 2 2 6 
Lakhs) 

4 Renovation of Community Hall Raghunathpur & Dutma& 
Raipur Manoharpur 

BUDGETARY PROVISION (Rs. in 3 3 6 
Lakhs) 

5 Renovation of School building Raghunathpur & Dunua & 
Kuinki Hurang 

BUDGETARY PROVISION (Rs. in 4 2 6 
Lakhs) 

6 Development of Play ground at Raipur 
BUDGETARY PROVISION (Rs. in 1 1 

Lakhs) 
7 Sanitary unit renovation in Health Centre I Raghunathpur & Dmnra & 

schools Kuinki Hurang 

BUDGETARY PROVISION (Rs. in 3 3 6 
Lakhs) 

Total 31. 

-

1. Summar~ of Remediation Plan, Natural & CommuniiT Resource Au~:mentation Plan 

S.No. Aspects Budget (Rs. In Lakhs) 
I . Estimated Cost on remediation plan based or 104.50 

the damage assessment due to violation 
2. Natural & Community Resource Augmentation Plan 31.50 

Total 136.00 

. The Committee deliberated on the damage assessment report comprising of remediation plan and natural and 
community resource augmentation plan and found it satisfactory. 

1. The total project area is 34.80 Ha (86.00 Acres) [Private land: 59.78 Acres and Govt. Land : 26.32 Acres]. This 
land is under the possession of the company. 

2. The EAC noted that the project is located in Critically Polluted Area and also deliberated on the submitted 
mitigation pla!1 in accordance to CEPI guidelines as detailed in para 48.3 .20 above. The EAC is of the opinion 
that the mitigation plans shall be strictly implemented. 

3. There is a rich habitation near the project site including the villages, schools and other sensitive areas within the 
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study area of the project site. The EAC is of the opinion that PP shall prepare and strictly implement the 
environmental safeguard measures to minimise the impact of the project activities on these sensitive areas. 

4. Subamarekba River is flowing at a distance of about 3.5 kms. in North direction w.r.t the Project Site. Besides, 
there are several ponds I small nallas existing within the study area. The EAC is of the opinion that water body 
shall not be disturbed. Mitigation measures w.r.t. safeguarding the water body shall be prepared and 
implemented. 

5. Existing Water requirement is 620m3/day which is obtained from Swamarekba river. The water requirement for 
the proposed project is estimated as 2,110 m3/day. Thus total of 2730 m3/day of water will be required post 
expansion. Out of which 2355 m3/day of fresh water requirement will be obtained from Swarnarekba river and 
the remaining requirement of 375 m3/day will be met from recycled water in process. The EAC deliberated on 
the water requirement and found is satisfactory. 

6. The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and is of 
the opinion that the mitigation measures to minimise the pollution shall be strictly implemented. 

7. The EAC noted that there are court case against the project as detailed in para 48.14.18 above. The EAC 
deliberated on the orders of the court. 

8. The PP has submitted that they have developed green belt in an area of 8.85 Ha (21.86 acre) comprising of 
22,000 saplings. Total Green belt area will be 13.92 Ha ( 34.40 Acres), i.e. 40% of the total project area, after 
expansion. The EAC deliberated on the greenbelt layout plan along with action plan and the budget earmarked 
and is of the opinion that the greenbelt development shall be completed in a period of I year. 

9. The corrunittee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project 
and found them to be satisfactory. 

10. The Committee also deliberated on the public hearing issues along with revised action plan submitted by the 
proponent to address the issues raised during the public hearing and found it satisfactory. 

II. The EAC deliberated on the certified compliance report of IRO, ATR submitted by PP and the review reports of 
IRO, MoEFCC and is of the opinion that PP shall strictly comply with the observations of lRO. 

12. The EAC deliberated on the submission of ADS reply by the project proponent and found it satisfactory. 
13 . The EAC also deliberated on the written submission of the project proponent and found it satisfactory. 
14. The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the 

EIA Notification, 2006, as amended from time to time and accordingly made the recommendations to the 
proposal. The Experts Members of the EAC found the proposal in order and recommended for grant of 
environmental clearance. 

15. The environmental clearance reconm1ended to the project/activity is strictly under the provisions of the EIA 
Notification 2006 and its subsequent amendments. It does not tantamount/construe to 
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed under any 
other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project. The project proponent shall 
ubtain necessary permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and 
the Air (Prevention and Control of Pollution) Act, 1981 , as applicable from time to time, from the State Pollution 
Control Board, prior to construction & operation of the project. 

16. The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-! projects and observed 
that some of the specific conditions stipulated so far in the previously recommended EC projects are common 
and applicable to most of the projects in general. In view of the same the General Conditions (in case of EC 
projects) have been revised through reallocation of these corrunon conditions from specific to General 
Conditions (in case of EC projects). Accordingly, the instant project is also being stipulated with the modified 
General conditions. 

Recommendations of the Committee: 

1. In view of the foregoing and after detailed deliberations, the corrunittee recommended the instant proposal for 
grant of Environment Clearance subject to uploading the written submission on portal under the provisions of 
EIA Notification, 2006 subject to the stipulation of following specific conditions and general conditions as per 
the Ministry's Office Memorandum No. 22-34/2018-III dated 9/8/2018 based on project specific requirements : 

3.4.5. Recommendation of EAC 

Recmnmended (Subject to submission of requisite infom1ation/ documents) 

3.4.6. Details of Environment Conditions 

Aodre~~ . lA D•, ,sion . Mu .. ~t•y or t:n•:!~:)ll!'•!?nl Forest and Climatt) Cnangc, 
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3.4.6.1. Specific 

N/A 

3.4.6.2. Standard 

3(a) Metallurgical Industries (ferrous and non ferrous) 

Statutory compliance 

The Environment Clearance (EC) granted to the project/ activity is strictly, under the provisions of the EIA 

I. 
Notification, 2006 and its amendments issued from time to time. It does not tantamount/ construe to approvals/ 
consent/ permissions etc. , required to be obtained or standards/conditions to be followed under any other 
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project. 

2. 
This Environmental clearance is granted subject to final outcome of Hon ' ble Supreme Court of India, Hon 'b le 
High Court, Hon'ble NGT and any other Court of Law, if any, as may be applicable to this project. 

Air Quality Monitoring and Preservation 

1. 

2. 

3. 

4 . 

5. 

6. 

7. 

8. 

9. 

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor 
stack emission as well as 04/06 Nos. Continuous Ambient Air Quality Station (CAAQM ) for monitoring AAQ 
parameters with respect to standards prescribed in Environment (Protection) Rules 1986 as amended from time 
to time. The CEMS and CAAQMS shall be c01mected to SPCB and CPCB online servers and calibrate these 
systems from time to time accord ing to equipment supplier specification through labs recognized under 
Environment (Protection) Act, 1986 or NABL accredited laboratories. (case to case basis small plants: Manual ; 
Large plants: Continuous and their no's.) 

The project proponent shall carryout Continuous Ambient Air Quality monitoring for common/criterion 
parameters relevant to the main pollutants released (e.g. PMlO and PM2.5 in reference to PM emission, and 
S02 and NOx in reference to S02 and NOx emissions) within and outside the plant area (at least at four 
locations one within and three outs ide the plant area at an angle of 120° each), covering upwind and downwind 
directions . 

The project proponent shall monitor fugitive emissions in the plant premises at least· once in every quarter 
through laboratories recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories. 

Sampling facili ty at process stacks and at quenching towers shall be provided as per CPCB guidelines for 
manual monitoring of emissions. 

Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points including 
fugitive dust from all vulnerable sources, so as to comply prescribed stack emission and fugitive emission 
standards. 

The project proponent shall provide leakage detection and mechanized bag cleaning facilities for better 
maintenance of bags. 

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop floors, 
roofs, regularly. 

Ensure covered transportation and conveying of raw material to prevent spillage and dust generation; Use closed 
bulkers for carrying fly ash. 

Recycle and reuse iron ore fines , coal and coke fines , lime fines and such other fines collected in the pollution 
control devices and vacuum cleaning devices in the process after briquetting/ agglomeration. 
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10. 
The project proponent use leak proof trucks/dumpers carrying coal and other raw materials and cover them with 
tarpaulin . 

11. 
The project proponent shall provide primary and secondary fume extraction system at all heat treatment 
furnaces. 

12. Wind shelter fence and chemical spraying shall be provided on the raw material stock piles. 

13 . 
Design the ventilation system for adequate air changes as per prevailing norms for all tunnels, motor houses , Oil 
Cellars. 

14. Pollution control system in the plant shall be provided as per the CREP Guidelines of CPCB. 

The project proponent shall adopt the Clean Air practices like mechanical collectors, wet scrubbers, fabric filters 
(bag houses), electrostatic precipitators, combustion systems (thermal oxidizers), condensers, absorbers, 

15. 
adsorbers, and biological degradation. Controlling emissions related to transportation shall include emission 
controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist 
water cannons shall be procured and operated regularly inside the project premises and also in the surrounding 
villages to arrest suspended dust in the atmosphere. 

16. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored at regular intervals . 

17. 
Water Sprinklers/Water mist system shall be installed near raw material yards, operational units and other 
strategic locations to control fugitive emissions from the plant. 

18. 
The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 and measures shall be 
undertaken as per the submitted action plan. Efficient Air monitoring equipment shall be installed. 

Following additional arrangements to control fugitive dust shall be provided: a. Fog I Mist Sprinklers at all on 

19. 
bulk raw material storage area (at the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste 
storage areas . b. Proper covered vehicle shall be used while transport of materials. c. Wheel washing mechanism 
shall be provided in entry and exit gates with complete recirculation system. 

Air Quality Monitoring and Preservation in case of Ferro Alloy Plants 

I 

I. Briquetting and Jigging plant shall be installed in Ferro Alloys Plant. 

2. 
The PP shall minimize the evaporation losses in jigging operation to less than 1 0% using suitable advanced 
process. 

3. The 4th hole extraction system shall be provided in the Sub Merged Arc Furnaces and EAF. 

Industry is going to use silica quartz in large quantities and going to produce Silico Manganese and Ferro 
Silicon alloy steel. Therefore, it is necessary to control silica/quartz exposures at production Departments, not 

4. only emission norms as per Indian Factories Act. The permissible limit for silica/quartz should be within 10 
mg/m3 for total dust as per Indian Factories Act. Therefore, it is recommended to monitor personal and area 
exposures for silica quartz dust in the process plants. (in case of Silico Manganese and Ferro Silicon alloy steel) 

5. No Ferro-chrome production shall be carried out without prior Environmental clearance from MOEF&CC. 

Air Quality Monitoring and Preservation in case of Aluminium Smelter I Aluminium Refinery 

1. Adopt measures to recover fluoride gas from electrolytic cells and recycle the same in the process. 

2. Practice use of low-sulphur tars for baking anodes 
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3. 
Adopt dry scrubbing combined with incineration in order to control em1sswns of tar and volati le organic 
compounds (VOCs). The waste heat shall be recovered from the flue gases of incinerator. 

4. Make efforts to increase the life of pot lining through better construction and operating techniques. 

5. Recycle alumina dust collected in ESPs installed in calciner. 

6. Design the pot roofs with louvers and roof ventilators 

Air Quality Monitoring and Preservation in case of Dl Pipe 

Ductile Iron (Dl) p lant shall have the following provisions: a. Bag filter for Zn coating and Mg converter area. 

I. 
b. Wet scrubbers in paint and bitumen coating area. c. Bag Filter in Cement lining area . d. PTFE dipped bags 
shall be used in the plant. e. PM emissions from BF in Zinc coating area shall be 5 mg/Nm3. f. ETP with 
recycling fac ility shall be inducted. 

Air Quality Monitoring and Preservation in case of BOF 

I. Basic Oxygen Furnace (BOF) gas shall be cleaned dry 

Water Quality Monitoring and Preservation 

The project proponent shall install 24x7 continuous effluent monitoring system with respect to standards 

I. 
prescribed in Environment (Protection) Rules 19S6 as amended from time to time and connected to SPCB and 
CPCB online servers and calibrate these system from time to time according to equipment supplier specification 
through labs recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories. 

The project proponent shall monitor regularly ground water quality at least !\vice a year (pre- and post-
2. monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs 

recognized under Environment (Protection) Act, 1986 and NABL accredited laboratories. 

3. 
Sewage Treatment Plant shall be provided for treatment of domes1ic wastewater to meet the prescribed 
standards. 

--

4. 
Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy 
rains and to check the water pollution due to surface run off. 

5. Tyre washing faci lities shall be provided at the entrance of the plant gates . 

6. Water meters shall be provided at the inlet to all unit processes in the steel plants. 

7. 
The project proponent shall make efforts to minimise water consumption in the steel plant complex by 
segregation of used water, practicing cascade use and by recycling treated water. 

The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be install ed and there shall be 
8. no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Tieatment Plant. Suitable 

measures shall be adopted for sewage water handling to ensure no contamination of any kind of water body. 

All stockyards shall have impervious flooring and shall be equipped with water spray system for dust 
9. suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be 

implemented as per the action pl :m submitted in EIAIEMP report. 

-

10. 
Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the 
EIA/EMP report. 

Water Quality Monitoring and Preservation in case of Rolling Mills 
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1. 
The project proponent shall provide the ETP for effluents of rolling mills to meet the standards prescribed in 
G.S.R 277 (E) 31st March 2012 (applicable to IF/EAF) as amended from time to time. (in case of rolling mills) 

2. 
Cold Rolling Mill (CRM), color coating and galvanizing plants shall have CETP to treat and recycle the treated 
water from CRM complex. Sludge generated at CRM ETP shall be sent to TSDF. (in case of cold rolling mills) 

Water Quality Monitoring and Preservation in case of Alluminium Shelter 

1. 
Reduce water consumption in bauxite beneficiation and alumina refinery by concentrating the solids in the 
tailings. 

Noise Monitoring and Prevention 

Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and Control) Rules, 2000 
1. and amendments thereof, and report in this regard shall be submitted to Regional Officer of the Ministry as a 

part of six-monthly compliance report. 

2. 
The ambient noise levels should conform to the standards prescribed under E(P)A Rules , 1986 viz. 75 dB(A) 
during day time and 70 dB(A) during night time. 

Energy Conservation Measures 

1. Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide covers for open top ladles. 

2. Restrict Gas flaring to < I%. 

3. 
Provide solar power generation on roof tops of buildings, for solar light system for all common areas, street 
lights , parking around project area and maintain the same regularly; 

4. Provide LED lights in their offices and residential areas. 

Energy Conservation Measures in case of Reheating Furnace 

1. Ensure installation of regenerative/recuperative type burners on all reheating furnaces. 

2. 
The project proponent shall provide waste heat recovery system (pre-heating of combustion air) at the flue gases 
of reheating furnaces. 

3. Practice hot charging of slabs and billets/blooms as far as possible. 

4 . Ensure installation of regenerative type burners on all reheating furnaces 

Energy Conservation Measures in case of Blast Furnace 

l. 
Blast Furnaces shall be equipped with Top Recovery Turbine, dry gas cleaning plant, stove waste heat recovery, 
cast house and stock house ventilation system and slag granulation facility. 

Energy Conservation Measures in case of DRI Kilns (Sponge Iron) 

1. 

2. 

3. 

The project proponent shall provide waste heat recovery system on the DRI Kilns . 

The dolochar generated shall be used for power generation. 

Tar shall be recovered from producer gas and ·shall be sold to registered processors and phenolic water shall be 
incinerated in After Burn Chamber (ABC) of DRI kilns . 
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4. The PP shall implement the guidelines on sponge iron plants issued by the CPCB/SPCB in this regard. 

Waste Management 

l. 
Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spi lled oil. Oil collection trays 
shall be provided under coils on saddles in cold rolled coil storage area. 

2. Kitchen waste shall be composted or converted to biogas for further use. 

3. Used refractories sha ll be recycled as far as possible. 

I 00% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and brick manufacturers 
4. for further utilization and Memorandum of Understanding in this regard shall be submitted to the Ministry 's 

Regional Office. 

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified Single Use Plastic (SUP) 
items with effect from 01107/2022. In this regard, CPCB has issued a direction to all the State Pollution Control 
Boards (SPCBs)/Pollution Control Com11).ittees (PCCs) on 30/06/2022 to ensure the compliance of Notification 
published by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is available at 

5. https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are hereby requested to sens itize and 
create awareness among people working within the Project area as well as its surround ing area on the ban of 
SUP in order to ensure the compliance ofNotification published by this Ministry on 12/08/202 1. A report, along 
with photographs, on the measures taken shall a lso be included in the six monthly compliance report being 
submitted by the project proponents. 

6. A proper action plan must be implemented to dispose of the electronic waste generated in the industry. 

Solid waste utilization: a. PP shall install a slag crusher to convert steel slag into aggregate for use m 

7. 
construction industry, fine sand for use as flux in steel plant, sand in brick making and as lini.e in cement 
making. b. PP shall recycle/reuse solid waste generated in the plant as far as possible. c. Used refractories shall 
be recycled as far as possible. 

Waste Management in case of Sinter Plant 

SMS slag after metal recovery in waste recycling fac ility shall be conditioned and used £ r road making, railway 

1. 
track ballast and other applications. The project proponent shall install a waste recycling faci lity to recover 
metallic and flux for recycle to sinter plant. The project proponent shall establish linkage for 100% reuse of 
rejects from Waste Recycling Plant. 

2. 
Carbon recovery plant to recover the elemental carbon present in GCP slurries for use in Sinter plant shall be 
installed. 

3. Waste recycling Plant shall be installed to recover scrap, metallic and flux for recycling to sinter plant and SMS. 

Waste Management in case of Aluminium Smelter/ Aluminium Refi nery 

1. 
A plan for 100 % utilisation of red mud generated shall be implemented. Under the Plan, MOU with shall be 
signed with potential buyers including cement companies for supply of red mud. 

The red mud generated from the project shall be stored in the red mud pond lined with impervious clay prior to 
use to prevent leakage, designed as per the CPCB guidelines with proper leachate collection system. Ground 

2. water shall be monitored regularly all around the red mud disposal area and report submitted to the Regional 
Office of the Ministry. Proper care shall be taken to ensure no run off or se.epage from the red mud disposal site 
to natural drainage. 

Green Belt 
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1. 

The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for 
reduction of the same including carbon sequestration by trees. 

Project proponent shall submit a study report on Decarbonisation program, which would essentially consist of 
company's carbon emissions, carbon budgeting/ balancing, carbon sequestration activities and carbon capture, 

2. 
use and storage and offsetting strategies. Further, the report shall also contain time bound action plan to reduce 
its carbon intensity of its operations and supply chains, energy transition pathway from fossil fuels to 
Renewable energy etc. All these activities/ assessments should be measurable and monitor able with defined 
time frames. 

3. 
Greening and Paving shall be implemented in the plant area to arrest soi l erosion and dust pollution from 
exposed soil surface. 

Public Hearing and Human Health Issues 
.. 

1. 
Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster 
Management Plan shall be implemented. 

2. 
The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work 
zone and provide Personal Protection Equipment (PPE) as per the norms. 

Provision shall be made for the housing of constmction labour within the site with all necessary infrastmcture 

3. 
and facilities such as fuel for cooking, mobile toilets, mobile STP. Safe drinking water, medical health care, 
creche etc. The housing may be in the form of temporary structures to be removed after the completion of the 
project. · 

4. Occupational health surveillance of the workers shall be done on a regular basis and records maintained. 

All the commitments made towards socio-econmic development of the nearby villages shall be satisfactorily 
implemented. The action plan based on the social impact assessment study of the project as per the EMP in 

5. accordance to the Ministry's OM dated 30.09.2020 shall be strictly implemented and progress shall be 
submitted to the Regional Office of MoEF&CC. PP shall adopt nearby villages and prepare and implement a 
robust plan to develop them into model villages in next 10 years. 

Environment Management 

The project proponent shall comply with the provisions contained in this Ministry's OM vide F.No. 22-65/20 17-

l. 
lA. III dated 30/09/2020. As part of Corporate Environment Responsibility (CER) activity, company shall adopt 
nearby villages based on the socio-economic survey and undertake community developme!ltal activities in 
consultation with the village Panchayat and the District Administration as committed. 

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The 
environmental policy should prescribe for standard operating procedures to have proper checks and balances 

2. 
and to bring into focus any infringements/deviation/violation of the environmental I forest I wildlife norms I 
conditions. The company shall have defined system of reporting infringements I deviation I violation of the 
environmental I forest I wildlife norm~ I conditions and I or shareholders I stake holders . The copy of the board 
resolution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report. 

3. 
A separate Environmental Cell both at the project and company head quarter level, with qualified personnel 
shall be set up under the control of senior Executive, who will directly to the head of the organization. 

4. 
Performance test shall be conducted on all pollution control systems every year and report shall be submitted to 
Integrated Regional Office of the MoEF&CC. 

Miscellaneous 

1. The project proponent shall make public the environmental clearance granted for their project along with the 
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environmental conditions and safeguards at their cost by prominently advertising it at least in two local 
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in 
addition this shall also be displayed in the project proponent's website permanently. 

The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local 
2. bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has 

to display the same for 30 days from the date of receipt. 

3. 
The project proponent shall upload the status of compliance of the stipulated envirorunent clearance conditions, 
including results of monitored data on their website and update the same on half-yearly basis . 

The project proponent shall monitor the criteria pollutants level namely; PM I 0, S02, Ox (ambient levels as 
4. well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a 

convenient location for disclosure to the public and put on the website of the company. 

5. 
Action plan for developing connecting and internal road in terms of MSA as per IRC guidelines shall be 
implemented 

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated 
6. enviromnental conditions on the website of the ministry of Environment, Forest and Climate Change at 

enviromnent clearance portal. 

The project proponent shall submit the environmental statement for each financial year in Fonn-V to the 
7. concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as 

amended subsequently and put on the website of the company. 

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and 
8. final approval of the project by the concerned authorities, commencing the land development work and start of 

production operation by the project. 

The project proponent shall abide by all the commitments and reconm1endations made in the EIA/EMP report, 
9. commitment made during Public Hearing and also that during their presentation to the Expert Appraisal 

Committee. 

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of 

10. 
Schedule-I species) shall be implemented in consultation with the State Forest Department. The implementation 
report shall be furnished along with the six-monthly compliance report to the concerned Regional Office of the 
MoEF&CC. 

The PP shall put all the enviromnent related expenditure, expenditure related to Action Plan on the PH issues , 
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to 

11. public/public domain. The PP shall also put the information on the left over funds allocated to EMP and PH as 
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for 
the information to public/public domain. 

12. 
No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of 
Environment, Forests and Climate Change (MoEF&CC). 

13. 
Concealing factual data or submission of false/fabricated data may result in revocation of this environmental 
clearance and attract action under the provisions of Environment (Protection) Act, 1986. 

14. 
The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not 
satisfactory. 

15. 
The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time 
bound manner shall implement these conditions. 
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The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project 
16. authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite 

data I information/monitoring reports . 

17. 
Any appeal against this EC shall lie with the National Green Tribunal , if preferred, within a period of 30 days as 
prescribed under Section 16 ofthe National Green Tribunal Act, 2010. 

3.5. Agenda Item No 5: 

3.5.1. Details of the proposal 

Expansion of existing steel plant -M. S Ingots/Billets from 59400 TPA to 155000 TPA; Re-Rolled product 
through hot charging based rolling mill from 56,430 TP A to I ,50,000 TPA by Indian I spat Works Pvt Ltd 
located at plot no 36 (Part),37 & 38, Industrial area Rawabhata , Tehsil & District-Raipur (C.G) by INDIAN 
ISPAT WORKS PRIVATE LIMITED located at RAIPUR,CHHATTISGARH 

Proposal For Fresh ToR 

Proposal No File No Submission Date 
Activity 
(Schedule Item) 

IA-J-11 0 II /342/2023-JA-
Metallurgical Industries 

IA/CG/IND 1/442888/2023 
Il(IND-J) 

17/10/2023 (ferrous and non ferrous) 
(3(a)) 

3.5.2. Pro· ect Salient Features 

[Proposal No. IA/CG/INDl/442888/2023, File No. IA-J-11011/342/2023-IA-11-(IND-1)] 
[Consultant: Parivesh Environmental Engineering Services; Valid upto: 11.11.2024] 

I. 
2. 
3: M/s. Indian Ispat Works Pvt Ltd has made an application online vide proposal no iA/CG/INDl /442888/2023 

dated 17 .I 0.2023 along with the application in prescribed format (CAF, Form - I Part A· & B), copy of pre­
feasibility report and proposcdToRs for undertaking detailed EIA study as per the EIA Notification, 2006 for the 
project mentioned above. The proposed project activity is listed at schedule no. 3(a) Metallurgical Industries 
(ferrous & non-ferrous), under Category "A" of the schedule of the ElA Notification, 2006 and attracts general 
condition s located proximity to Critically Polluted area as identified by the CPCB from time to time and 
appraised at Central Level. 

1. Name of the EIA consultant: M/s. Parivesh Environmental Engineering Services [List of ACOs with their 
Certificate I Extension Letter No: NABET/EIA/2124/IA 0092 (Rev.02); valid till 11.11.2024, as on November 7, 
2023]. . 

Details submitted by Project proponent 

I. The project ofM/s. Indian lspat Works Pvt Ltd at plot no 36 (Part),37 & 38, Industrial area Rawabhata, Tehsil & 
District-Raipur (C.G) for "Expansion of existing steel plant -M. S Ingots/Billets from 59400 TPA to 155000 
TPA; Re-Rolled product through bot charging-based rolling mill from 56,430 TPA to 1,50,000 TP A. 

1. The proposal was considered during the 43th meeting of the EAC for Industry-! sector held on gth - 9111 

November, 2023. The deliberations and recommendations ofEAC are as follows: 

I 

I 
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Item No.3 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI. 

(Court No. 2) 

(Through Physical Hearing with Hybrid VC Option) 

Original Application No. 426/2022 

1. M.W. Qureshi 
Sarai Behleem 
Meerut 

1. State of Uttar Pradesh 
Through Chief Secretary 
Government of Uttar Pradesh 

Versus 

151 Floor, Room No . 110, Lalbahadur 
Sastri Bhawan, Uttar Pradesh, Secretariat 
Lucknow- 226001 
Email: CSUP@nic.in 

2. Uttar Pradesh Pollution Control Board 
Building No . TC-12V 
Vibhuti Khand, Gomti Nagar 
Lucknow-226010 
Email: ms(i:L uppcb.com 

3. Municipal Corporation, Meerut 
Near Ghanta Ghar, Kaiser Ganj Road 
Meerut- 250002 (U.P.) 
Email: dmmeerd nic.in 

4. District Magistrate , Meerut 
DM Office, Collectorate, Meerut 
Email: dmmee!lt nic.in 

5. M/s AI Saquib Export Pvt. Ltd. 
Alipur, Hapur Road 
Meerut-250002 

Date of hearing: 28.02 .2023 

. .. Applicant 

. .. Respondents 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant: None . 

Respondent: Mr. Pradeep Misra, Advocate for Respondent No . 2-UPPCB 
(through VC). 
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0. A. No. 426/2022 
3,{,'2... 

M.W. Qureshi vs. State ofU.P. & Ors. 
-2-

Mr. GI.GI.C .George, Advocate for State of U.P. with Mr. 
Mahesh Prasad Dikishit ACM and Mr. Brijpal, AMC, Meerut 
Nagar Nigam. 

Mr. S.A Zaidi and Ms. Mansi Chahal, Advocate for M/s AI 
Sakib Exports. 

Application is registered based on a letter petition received by Email 

ORDER 

1. Mr. M. W Qureshi , resident of Sarai Behleem, Meerut has sent the 

present letter petition by e-mail complaining about operation of slaughter 

house of M/ s Al Sakib Exports on Meerut Ali pur Hapur road by Sha hid 

Akhlaque in violation of environmental norms. The applicant has submitted 

that hundreds of buffaloes, cows and calves including calves aged t en days to 

one month are illegally slaughtered on the ground in the factory. The waste 

water, blood etc. are collected in a pond and pumped into ground through 

borewell thereby causing damage to environment and posing health hazards 

to local residents. 

2 . Vide order dated 15.07.2022, this Tribuna] constituted a Joint 

Committee comprising of the State PCB, State Ground Water Board 

(SGWB) and District Magistrate, Meerut and directed the same to submit 

factual and action taken report. In compliance of the above said order, 

report of the Joint Committee was filed vide email dated 07.10.2022. The 

relevant part of the report is reproduced below:-

""Report regarding Order dated 15-07-2022 passed by Hon'ble 
NGT in OA No. 426/2022. 

Pursuant to the direction given by Hon 'ble NGT order dated 15-07-
2022 in OA No. 426/2022. The main relevant contents of the order 
are as under :-
" .. .... 2. In view of the averments made in the application, it would 
be appropriate to have a factual and action taken report from a Joint 
Committee comprising of State PCB, State Ground Water Board 
(SGWB) and District Magistrate, Meerut. Joint Committee shall meet 
within four weeks, undertake site visits, look into the grievances of 
the applicant, verify the factual position and take requisite remedial 
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action by following due process of law. State PCB will be the Nodal 
agency for coordination and compliance. 
3. Factual and action taken report may be furnished within two 
months by e-mail at judicial-ngt@gov. in preferably in the form of 
searchable PDF I OCR Support PDF and not in the form of Image 
PDF ... ... " 

In compliance of the above order, the following officials from the 
offices of District Magistrate, Meerut, UP Pollution Control Board, 
Meerut and State Ground water Board (SGWB), Meerut inspected the 
place mentioned in the order on dated 15-07-2022. 

l.Rameshwer Prasaad 
2 .Ram Lal Singh 
3 .Aditya Kumar Pandey 
4 .Prakhar Kumar 

- Tehsildar, Meerut 
· Revenue Inspector Tehsil, Meerut 

- Senior Geophysicist, SGWB, Meerut 
- AEE, UP Pollution Control Board, 

Meerut 

The Joint committee inspected the questioned M/ s Al Saqib export 
Put Ltd Alipur Hapur Road, Meerut Unit on dated 22-08-2022. The 
observations are as below:-

1. M/ s Al Saqib export Put Ltd Alipur Hapur Road, Meerut is an 
Integrated slaughter House establish in the year 2000. 
2 . The said slaughter House comprises of slaughter section, larrage 
section, slaughter Meat processing section, d-freezer section, 
rendering s ection and meat packaging section. 
3. The maximum s laughtering capacity of the said unit is 480 
buffalos per day and 1140 goats per day. The maximumfrozen meat 
processing capacity including Tallow and bone meal is 29535MT per 
year. 
4 . Unit has installed a boiler of 04TPH capacity. The steam is 
utilized in rendering section the fuel used in boiler is L.D. 0. with 
stack height 30mtr from ground level. Unit has installed a Blood 
meal plant also. 
5. Unit has installed an effluent treatment plant (ETP) which 
comprises of units i.e. Oil and gress separate, Gravity separate, 
equalization tank, primary clarifier, aeration tank, secondary 
clarifier, clear water tank, sand and carbon filter. The treated water 
is being utilized by the unit in its on land for irrigation purpose, The 
area of the field is approximately 11 hect. at the time of inspection 
the ETP found operational and at the outlet of ETP sample was 
collected, after analysis the parameters was found to be Ph 7.8, 
BOD 26mg/ 1, COD 204mg/ 1, TSS 46mg/ 1. Analysis Report is 
annexed as annexure-]. 
6. The said integrated slaughter house was found operational 
7. Regarding slaughtering of animals, a report by gout. veterinary 
officer Meerut of the month April 2022, May 2022, June 2022, July 
2022, August 2022 is here by being annexed as annexure-2. 
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8. A report by Senior Geophysicist, SGWB, Meerut by letter no 372 
dated 3 1-08-2022 is here by being annexed as annexure- 3 
9. During inspection No reverse boring regarding discharge of 
pollutant into the underground water was observed. 
1 O.Photograph taken at the time of inspection is annexed as 
annexure-4" 

3. On consideration of the report , we found that the Joint Committee 

did not draw any sample of ground water from any hand-pump/bore-well 

in the vicinity and did not address the status of the compliance of the 

consent conditions by the proj ect proponent. Accordingly, vide order 

dated 10.10.2022 UPPCB was directed to a rrange and ensure taking of 

samples of ground water for analysis and look into the sta tu s of 

compliance of the terms and conditions by the project proponent and 

submit its report within three weeks. Notice was also ordered to be 

issued to the respondents including the project proponent. 

4 . In compliance thereof report of the Joint Committee h as been filed 

vide email dated 11 .02 .2023 The relevant part of the report of the Joint 

Committee is reproduced below:-

"IN THE MATTER OF M.W. QURESHI O.A. NO. 426/2022 
BEFORE THE NATIONAL GREEN 
BENCH ORDER DATED 10-10-2022. 
X X 
Air Spec(fic Conditions: 
1- This consent order will be 
subject to the compliance of order 
passed by the Hon'ble N.G.T. in 
O.A no.231/2014 and O.A. no. 
66/2015 (Doaba Paryavaran 
Samiti Vs. State of U.P &Ors.) and 
application No. 19/2018(M.A 
no.172/20 18) 
2- The maximum slaughtering 
capacity of the industry is 480 
Buffalos per day and 1140 Goat 
per dayand maximum frozen meat 
processing capacity including 
Tallow and bone meal will be 
29535 MT per Year 

TRIBUNAL, PRINCIPAL 

X X 
Compliance Status 
Unit is utilizing the 
treated effluent in 
irrigation purpose in 
their own field, no 
effluent is 
discharged in 
surface water/water 
bodies. 
Govt. Veterinary 
Officer, has verified 
the month wise 
report i.e. 
September, October 
2022 which is 
annexed as 
annuxure-1. 
According verified 
report no small 
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3- The unit should follow the 
various provisions of "REVISED 
COMPREHENSIVE INDUSTRY 
DOCUMENT ON SLAUGHTER 
HOUSES" issued by Central 
pollution Control Board in October 
2017 and will submit the action 
plan for reduction in water 
consumption within 3 months 

4- All the slaughtered meat 
produced by slaughter house shall 
be supplied to its own integrated 
frozen meat unit. The prior 
permission from U.P. Pollution 
Control Board is required if the 
slaughtered meat is to be given to 
any other frozen meat unit for 
processing 

5- Industry shall abide by 
orders I directions issued by 
Hon'ble Supreme Court Hon'ble 
High Court, Hon'ble National 
Green Tribunal, Central Pollution 
Control Board and U.P Pollution 
Control Board for protection and 
safe guard of environment from 
time to time. 
6 - The industry should be 
operated in such a manner that it 
does not adversely affect the 
environment. 

animal has been 
slaughtered, big 
animals {buffaloes) 
has been slaughtered 
which is 
approximate 250-
220 animals/day. 
The integrated 
slaughter house is 
running/operating to 
under capacity as 
consented 
slaughtering 
capacitu. 
Unit has reduced the 
water consumption 
as per 
"REVISED 
COMPREHENSIVE 
INDUSTRY 
DOCUMENT ON 
SLAUGHTER 
HOUSES" the average 
water consumption 
found to be below 
500Itr /animals 
(Large animal). 
The slaughter meat 
is being supplied to 
its integrated frozen 
meat unit. In the 
name of 
ALLANASONS 
PRIVATE LIMITED, 
allana house, j .a. 
allana marg, colaba 
Mumbai city, 
Maharashtra, 
400001 . 
The unit agrees to 
abide the orders. 

Industry has 
installed a boiler of 
4TPH capacity with 
APCS as dust 
collector with the 
stack height 30MTR 
from ground level. 
The steam is utilized 
in rendrinq plant. 
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7- Any source of Air pollution No any changed in 
other than the mentioned in the capacity boiler 
Air consent seeking application 4TPH. 
will not be permitted by the 
Board. 
8. The industry should follow the 
directions issued by the Chief 
Secretary vide letter no. 760jNau-
8-2017-29J/2017 dated 
22/03/2017 and the direction 
issued by the Principal Secretary, 
Nagar Vikas vide letter No. 
3710/Nau-8-2017-2 CS/12 TS 
dated 07 July, 2017. 
9- The industry should ensure the 
operation of the APCS in such a 
manner that the air emission 
confirm the standards laid down 
under the EP Act. 
10- The slaughtering of the cow 
& its progeny is not permitted 
under any circumstances. 

11- The industry should strictly 
follow the various Acts & 
guidelines mentioned in the 
compendium compiled in 
compliance of the Ilon 'ble 
Supreme Court order dated 17-02-
2017 in the matter of W.P.(Civil) 
No. 330/2001, Common Cause V/s 
Govt. of India, W.P. No. 44/2004, 
contempt petition 124/2015 
annexed with W.P. (Civil) No. 
309/2003 Laxmi Narayan Modi 
Vjs Govt. of India and ors. 
12- No change in capacity or new 
source of emission will be added 
by the company without the prior 
permission of the board. 
13- The industry should provide 
the linkage of the CCTV cameras 
installed at the entry points, 
lairage, and meat processing unit 
to the DM office and on the public 
portal .. 

14- The unit shall obtain prior 
consents in the event of any 
addition or alteration of existing 
effluent treatment or discharge 
mode or any addition or 
alteration of new emission 
generation sources such as -

Unit has having 
valid CTO of Air and 
Water. The unit is a n 
integrated slaughter 
house. 

Unit has installed 
Online continuous 
monitoring system 
connected with 
SPPCB/CPCB server. 
The slaughtering of 
the cow & its 
progeny is not 
permitted and it is 
being check by Govt. 
Veterinary Officer. 
The slaughtering of 
animal is being duly 
verified and checked 
by Govt. Veterinary 
Officer. 

No any changed in 
capacity boiler 
4TPH. 

The linking of CCTV 
cameras installed at 
the entry points, 
lairage, and meat 
processing unit is 
being monitored by 
Govt. Veterinary 
department. 
No any changed in 
capacity boiler 
4TPH. 
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Boiler/Furnace/Heaters/D. G. Sets 
in accordance with section- 25/26 
of water act 1974 & section-
21/22 of air Act 1981 (as 
amended respectively) 
15- The solid waste generated 
from the industry should be 
disposed in such a manner that it 
does not pollute ground water, 
river or any other surface water 
body source. 

16- The ground water samples of 
the hand pumps near the industry 
should be got tested on a 
quarterly basis and the report of 
the same should be submitted to 
the board. 
1 7- The industry should ensure 
that the data of The online 
OCEEMS should be Continuously/ 
uninterruptedly provided to the 
CPCB and SPCB server. 

18- The unit shall submit the 
audited balance sheet for the 
current year and the details of 
fees deposited during last three 
years within a month. 
19- If the CPCB or UPPCB issues 
the Closure order against the 
industry this consent order 
stands automatically suspended 
for that period. 
20- Industry shall submit 
Environmental Statement in 
prescribed form V as per rule 
no.l4 of E.P Rules 1986. 
21- This consent is valid only 
for products and quantity 
mentioned above. Industry shall 
obtain prior approval before 
making any modification in 
product/process/fuel/Plant 
machinery failing which consent 
would be deemed void. 
22- Industry shall comply with 
various provisions of Air 
(Prevention and Control of 
Pollution) Actl981 as amended, 
Water (Prevention and Control of 
Pollution) Act 1974 as amended 
and all other applicable rules 
notified under E.P. Act 1986. 

The solid waste 
generated is being 
utilized in rendering 
plant capacity 
96T/Day and blood 
mill plant capacity 
1ST/Day. 
Ground water 
monitoring report 
submitted by unit is 
annexed as 
annexure-3. 

Unit has installed 
Online continuous 
emission monitoring 
system connected 
with SPPCB/CPCB 
server. 
Application fee have 
been deposited by 
the unit at the time 
of application on 
OCMMS p.ortal. 
No closure order has 
been issued against 
unit. 

Industry has 
submitted 
Environmental 
Statement. 
No change in 
products capacity of 
the unit. 

Unit has submitted 
Adequacy 
assessment of ETP by 
Central Pulp and 
paper research 
institute, 
Saharanpur, India, 
November 2022 has 
been submitted by 
unit is annexed as 
annexure-4. 
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23- Minimum 33% of the land on 
which unit is established will be 
covered by the plantation of 
talltrees of suitable species as per 
the guidelines set up by the Board 
vide its Office 
Orderno.H16405/220/ 2018/02 dt. 
16/02/2018. The copy of this 
guideline is available at 
URLiittp://www. uppcb.comjpd 
f/Green-Belt-Guidle 160218.pdf 
24- The solid waste generated 
from the industry should be 
disposed in such a manner that it 
does not pollute ground water, 
river or any other surface water 
body source. 

25- The use of Pet coke and 
Furnace oil as a fuel in the 
factory is restricted in compliance 
of the IIon'ble Su reme court order 
till further order. 
26- The Industry will use 
minimum 20% Bio Unit is utilizing 
Bio Briquette as a fuel in Boiler. 

Water Specific Conditions: 
1- This consent order will be 
subject to the compliance of order 
passed by the Hon'ble N.G. T. in 
O.A no.231/2014 and O.A. no. 
66/2015 (Doaba Paryavaran 
Samiti Vs. State of U.P &Ors.) and 
application No. 19/2018(M.A 
no.l 72/20 18) 
2- The maximum slaughtering 
capacity of the industry is 480 
Buffalos per day and 1140 Goat 
per day and maximum frozen 
meat processing capacity 
including Tallow and bone meal 
will be 29535 MT per Year. 

Green belt has been 
developed by the unit 
in the premises. 

The solid waste 
generated is being 
utilized in rendering 
plant capacity 
96T/Day and blood 
mill plant capacity 
1ST/Day. 
Pet coke and 
Furnace oil is not 
being used in boiler 
of capacity 4TPH. 

Unit is utilizing Bio 
Briquette as a fuel in 
Boiler. 

Compliance Status 
Unit is utilizing the 
treated effluent in 
irrigation purpose in 
their own field, no 
effluent is 
discharged in 
surface water/water 
bodies. 
Govt. Veterinary 
Office~ has verified 
the month w ise 
report i.e. 
September, October 
2022 which is 
annexed as 
annuxure-1. 
According verified 
report no small 
animal has been 
slaughtered, b ig 
animals (buffaloes) 
has been slaughtered 
which is 
approximate 250-
220 animals/day. 
The integrated 
slaughter house is 
running/operating to 
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3- The unit should follow the 
various provisions of "REVISED 
COMPREHENSIVE INDUSTRY 
DOCUMENT ON SLAUGHTER 
HOUSES" 
issued by Central pollution 
Control Board in October 2017 
and will submit the action plan 
for reduction in water 
consumption within 3 months. 

4 - All the slaughtered meat 
produced by slaughter house 
shall be supplied to its integrated 
frozen meat unit. The prior 
permission from U.P. Pollution 
Control Board is required if the 
slaughtered meat is to be given to 
any other frozen meat unit for 
processing 

5- Industry shall abide by 
orders I directions issued by 
Hon'ble Supreme Court Hon'ble 
High Court, Hon'ble National 
Green Tribunal, Central Pollution 
Control Board and U.P Pollution 
Control Board for protection and 
safe guard of environment from 
time to time. 
6- The slaughtering of the cow 
& its progeny is not permitted 
under any circumstances. 

7- The industry should strictly 
follow the various Acts & 
guidelines mentioned in the 
compendium compiled in 
compliance of the Hon'ble 
Supreme Court order dated 1 7-02-
2017 in the matter of W.P.(Civil) 
No. 330/2001, Common Cause V/s 
Govt. of India, W.P. No. 44/2004, 
contempt petition 124/2015 
annexed with W.P. (Civil) No. 
309/2003 Laxmi Narayan Modi 
V/s Govt. of India and Ors. 
8- Industry shall submit 

under capacity as 
consented 
slaughtering 
capacity. 
Unit has reduced the 
water consumption 
as per "REVISED 
COMPREHENSIVE 
INDUSTRY 
DOCUMENT ON 
SLAUGHTER 
HOUSES" the average 
water consumption 
found to be below 
5001 tr /animals 
(Large animal). 
The slaughter meat 
is being supplied to 
its integrated frozen 
meat unit. In the 
name of 
ALLANASONS 
PRIVATE LIMITED, 
allana house, j .a. 
allana marg, colaba 
mumbai city, 
maharashtra, 
400001. 
The unit agrees to 
abide the orders. 

The slaughtering of 
the cow & its 
progeny is not 
permitted and it is 
being check by Govt. 
Veterinary Officer. 
The slaughtering of 
animal is being duly 
verified and checked 
by Govt. Veterinary 
Officer. 

Latest analysis 
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quarterly monitoring reports of 
treated effluent from a certified I 
approved laboratory under E.P. 
Act 1986. 
9. The unit shall ensure 
deployment of qualified to step 
up self monitoring mechanism on 
24 x7 hours basis. 

10. The unit shall implement 
treated effluent flow distribution 
measurement for irrigation 
purposes completely in 
accordance with irrigation plan 
& its impact. 

11. The impact of treated 
effluent application on land is to 
be included further in E.I.A. 
studies involving ground water 
monitoring point identified in 
close proximity to the unit. 
12. E.I.A. studies shall include 
comprehensive 
study of water & waste water 
balance in addition to the 
adequacy studies of E. T.P. 
relating to pollution load 
reduction impacts after 
implementation of treatment 
technology & discharge of 
treated effluent completely for 
irrigation purposes in place of 
discharge on 
surface water bodu. 
13. The unit shall deploy self 
monitoring task force to strictly 
observe & monitor treated 
effluent discharge restriction on 
surface water body located in its 
proximity. 

14. The unit shall also explore 
treated effluent Re-cycle 
mechanism in furtherance 
to the application of treated 
effluent on land as a 
significant alternative mode of 
re-cycle. 
15. This step shall in turnreduce I 
loading of effluent discharge as 
well as shall eliminate 
extraneous treated effluent 
discharge possibility elsewhere. 

report of treated 
effluent submitted by 
the unit is annexed 
as annxure-2. 
Unit has installed 
Online continuous 
monitoring system 
connected with 
SPPCB/CPCB server. 
The treated effluent 
is being utilized 
in the irrigation 
purpose on its own 
field t h e 
approximate area is 
about 11Hect. Land. 
Ground water 
monitoring report 
submitted by unit is 
annexed as 
annexure-3. 

Adequacy 
assessment of ETP by 
Central Pulp and 
paper research 
institute, 
Saharanpur India, 
November 2022 has 
been submitted by 
unit is annexed as 
annexure-4. 

The treated effluent 
is being utilized 
in the 
irrigation purpose on 
its own field the 
approximate area is 
about 11Hect. Land. 
The treated effluent 
is being utilized 
in the 
irrigation purpose on 
its own field the 
approximate area is 
about 11Hect. Land. 
The treated effluent 
is being utilized 
in the 
irrigation purpose on 
its own field the 
approximate area is 
about 11Hect. Land. 

16. The unit shall obtain prior No change in 
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consents in the event of any 
addition or alteration of existing 
effluent treatment or discharge 
mode or any addition or 
alteration of new emission 
generation sources such as -
BoilerjFurnacejHeatersjD. G. Sets 
in accordance with section-
25/26 of water act 1974 & 
section- 21/22 of air Act 1981 (as 
amended respectively) 
17. The solid waste generated 
from the industry should be 
disposed in such a manner that 
it does not pollute ground water, · 
river or any other surface water 
body source. 

18. The E . T.P. installed in the 
factory should be maintained 
and operated in such a manner 
that treated effluent always 
conforms to the standard laid 
down by the Board. 
19- Industry should appoint 
skilled and qualified persons to 
operate the ETP. 

20- The industry should use 
entire treated effluent for the 
irrigation purpose in its own 
land. 

21 - The ground water samples 
of the hand pumps near the 
industry should be got tested on 
a quarterly basis and the report 
of the same should be submitted 
to the board. 
22- The industry should ensure 
that the data of the online 
OCEEMS should be 
Continuously/uninterruptedly 
provided to the CPCB and SPCB 
server. 
23· The industry will have to 
ensure permission from the 
CGWA before ground water 
extraction and it will be the 
responsibility of the industry to 
comply with the various 
conditions of the permission 
taken 
24- The industry should follow 
the Karnal Technology for the 

discharge mode by 
the unit. 

The solid waste 
generated is being 
utilized in rendering 
plant capacity 
96T/Day and blood 
mill plant capacity 
1ST/Day. 
Unit has installed 
Online continuous 
monitoring system 
connected with 
SPPCB/CPCB server. 

Unit has appointed 
skilled and qualified 
persons to operate 
the ETP. 
The unit is utilizing 
entire treated 
effluent in the 
irrigation purpose on 
its own field the 
approximate area is 
about llHect. Land. 
Latest 
report 
water 
unit 

analysis 
of ground 

submitted by 
is being 

annexed as 
annuxure-3. 
Unit has installed 
Online continuous 
monitoring system 
connected with 
SPPCB/CPCB server. 

Industry has applied 
for the permission 
from the SGWA for 
ground water 
abstraction. 
application form 
annexed as 
annuxure-5. 
The unit is utilizing 
entire treated 
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disposal of treated effluent. And 
under no circumstance the water 
waste of the industry should 
reach any surface water body. 

25- The industry should submit 
the EIA study report in triplicate 
after the compilation of the 
same. 

26- The industry should 
provide the linkage of the CCTV 
cameras installed at the entry 
points, lairage, and meat 
processing unit to the DM office 
and on the public portal. It will 
be the responsibility of the 
industry to comply with the 
various conditions of the 
permission taken from local 
administration or any other 
government department. 
27- The unit shall submit the 
audited balance sheet for the 
current year and the details of 
fees deposited during last three 
years within a month. 
28- If the CPCB or UPPCB issues 
the Closure order against the 
industry this consent order 
stands automatically suspended 
for that period. 

effluent in tlte 
irrigation purpose on 
its own field the 
approximate area is 
about 11Hect. Land. 
Adequacy 
assessment of ETP by 
Central Pulp and 
paper research 
institute, 
Saharanpur, India, 
November 2022 has 
been submitted by 
unit is annexed as 
annexure-4 
The linking of CCTV 
cameras installed at 
the entry points, 
lairage, and meat 
processing unit is 
being monitored by 
Govt. Veterinary 
department 

Application fee have 
been deposited by 
the unit at the time 
of application on 
OCMMS portal. 
No closure order has 
been issued against 
unit. 

29- Industry shall submit Industry has 
Environmental Statement in submitted 
prescribed form V as per rule Environmental 
no.14 of E.1) Rules 1986. Statement. 
~~~~~-L--~~~--~~~~4 
30- This consent is valid only No change in 
for products and quantity discharge mode by 
mentioned above. Industry shall the unit. 
obtain prior approval before 
making any modification in 
product/process/fuel/Plant 
machinery failing which consent 
would be deemed void. 
31- industry shall comply with 
various provisions of 
(Prevention and Control 
Pollution) Act 1981 as 

Air 
of 

amended, Water (Prevention and 
Control of Pollution) Act 1974 as 
amended and all other 
applicable rules notified under 

Unit has submitted 
Adequacy 
assessment of ETP 
by Central Pulp and 
paper research 
institute, 
Saharanpur, India 
November 2022 has 
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E.P. Act 1986 

32. Minimum 33% of the land on 
which unit is established will be 
covered by the plantation of 
talltrees of suitable species as 
per the guidelines set up by 

the Board vide its Office 
Orderno.H16405/220/ 2018/02 
dt. 16/02/2018. The copy of this 
guideline is available at 
URLhttp://www. uppcb.com/pdf/Gr 
een-Belt-Guidle 160218.pdf. 
33. The solid waste generated 
from the industry should be 
disposed in such a manner that 
it does not pollute ground water, 
river or any other surface water 
body source. 

been submitted by 
unit is annexed as 
annexure-4. 
Green belt has 
been developed by 
the unit in the 
premises. 

The solid waste 
generated is being 
utilized in 
rendering plant 
capacity 96T/Day 
and blood mill 
plant capacity 
1ST/Day. 
Unit has installed 
Online continuous 
monitoring system 
connected with 
SPPCB/CPCB server 

34. The E . T.P. installed in the 
factory should be maintained 
and operated in such a manner 
that treated effluent always 
conforms to the standard laid 
down under the E.P Act 1986 

~~~~~--~-r~~~--~--~~~~ 
35. The unit shall maintain Unit has installed 
strict supervision upon Online continuous 
fluctuations in operating monitoring system 
parameters with respect to each connected with 
treatment unit and shall ensure SPPCB/CPCB 
Deployment of qualified to step server. 
~ ~if 
monitoring mechanism on 24 x7 
Hours basis. 
36. The ground water samples of 
the hand pumps near the 
industry should be got tested on 
a 
quarterly basis and the report of 
the same should be submitted to 
the Board. 

Ground water 
analysis report 
submitted by unit 
is annexed as 
annexure-3, 

On Dated 28-10-2022 Under Ground water sample at 06 
places has been taken and analyzed. 
The analysis repor{ is being annexed as annexure-6." 

5. Repor t has been filed by the District Magistrate, Meerut vide email 

dated 17.02.2023. Th e relevant part of the report is reproduced below:-

458



3~ 
O.A. No.426/2022 M.W. Qureshi vs . State of U.P. & Ors. 

- 14-

"X X X X 

That in compliance of the earlier order dated 15/7/2022 pa sed 
by the Hon'ble National Green Tribunal, New Delhi in Original 
Application No 426 of 2022 M.W. Qureshi Versus State of Uttar 
Pradesh . a Joint Committee comprising of Sub District 
Magistrate, Sadar, Senior Geophysicist , U.P. 

Ground Water Department and Regional Officer. U.P. Pollution 
Control Board was constituted vide letter no 621/G/OA No 
426/2022 dated 21/0712022. which is annexed as annexure­
l.The joint committee inspected the questioned unit namely 
M/s Al Saquib Export Pvt Ltd, Alipur, Hapur Road, Meerut on 
dt.22/08/2022 . The report of committee has been submitted 
before Hon'ble NOT by Regional Officer, UPPCB vide its letter 
no 1060/G/OA-426/MW Qureshi/2022 dt. 07/10/2022 
through email. The same is annexed as an nexu re-2. 

That in compliance of the earlier order dated 10/10/2022 
passed by the Hon'ble NOT, ground water samples were 
collected by RO,UPPCB.Meerut . The ground water sampling 
report and the report of Ground Water Department regarding 
conformity with BIS standards are annexed herewith as 
annexure-3. 

That a latest inspection of the said unit was conducted by 
UP PCB on 21/1/2023 which is annexed as annexure - 4 .... " 

6. Reply has been filed by respondent no. 5-the Project Proponent 

vide email dated 21.02.2023. In its 1"eply the respondent no. 5-the Project 

Proponent has taken preliminary objections regarding non-maintaina bility of 

the application and credentials and bonafides of the applicant and has, 

while praying for dismissal of the present application, mentioned in detail 

action/measures taken for compliance with the environmental norms and 

the relevant part of the reply is reproduced as under:-

"X X X X 

7. That the Respondent No. 5 i.e. M/s Al-Saqib Exports Put Ltd is 
one of the India 's leading meat conglomerate which has left no 
stone untumed in conceptualizing the unconventional without 
compromising with the quality and needs of its customers. The 
respondent No. 5 has always complied with all the environmental 
rules and prescribed norms, whiph are laid down by the CPCB & 
UPPCB from time to time, in every manner whatsoever. The 
Respondent No. 5 firmly be lieves in the Principle of "Sustainable 
Development." 
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REPLY TO THE POINTS IN COMPLIANCE OF HONOURABLE 
NGT ORDER DATED 25.11 .2023: 

8. COMPLIANCE OF THE WATER CONSENT GRANTED BY UPPCB 

8.1. That the answering respondent has been granted the Water 
consent under section 25 & 26 of the Water (Prevention and control 
of Pollution) Act, 1974 vide consent order No. 3385969/ Water 
which is valid for the periodffrom 01/01 / 2019 to 31/12/ 2023. 
The True Copy of the Water consent is annexed herewith and 
marked as ANNEXURE A/1 . 

8.2. The answering respondent humbly submits that the unit is 
complying with each and every condition of the consent to its 
threshold. The unit is complying with the approved production I 
slaughtering capacity 480 buffaloes per/ day & 1140 goats 
per/ day and the maximum frozen meat processing capacity 
including Tallow and bone meal does not exceed 29535 MT per 
year. The answering respondent slaughters as per the prescribed 
limit and does not produces more than 29535 MT per year. 
The True Copy of t he Slaughtering details month wise duly 
verified by Government Veterinary Officer is annexed 
herewith and marked as ANNEXURE A/2. 

8.3. Moreover, the unit does not exceed to maximum daily effluent 
discharge of 280KLD. The answering respondent has installed 
septic tank for the domestic discharge and Effluent treatment plant 
for the Industrial discharge . The septic tank & ETP are installed as 
per the parameters of the pollution board and are maintained 
regularly. The ETP is equipped with electromagnetic flow meter to 
monitor the treated waste water discharged on regular basis: The 
unit also has the adequacy report of the ETP prepared by Central 
Pulp & Paper Research Institute, Saharanpur. 
The ETP Adequacy Assessment Report prepared by Central 
Pulp & Paper Research Insti t u t e, Saharanp ur of the 
respondent No. 5 is attached herewith and m a rk ed as 
ANNEXURE A/3. 

8.4. Furthermore, the unit has installed the online monitoring 
system which monitors the abattoir 24 *7. The data is transmitted 
to the Central Pollution Control Board & UP Pollution control Board 
24*7. Thus, the unit is under continuous vigilance of CPCB & 
UP PCB. 
The Photograph of OCEMS & true copy of the CPCB online 
data monitoring data is annexed herewith and mark ed as 
ANNEXURE A/4. 

8. 5. That the treated water of the unit is utilised inside the unit 
only for the purpose of washing, greenery and irrigation with the 
help of the Kamal technology (in 31.44 hectares}, in due 
accordance of the parameters. The unit has also adopted the Zero 
liquid discharge system. 
The True Copy of t he Record of treated effluent utilised for 
irrigat ion by t he u nit for last 6 months is a nnexed he rewith 
and marked as ANNEXURE A/5. 
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8 . 6. That the unit assures that not a single untreated water/ 
effluent drop is discharged out of the unit, thus never 
contaminating the ground water of that area. The water from 
nearby hand pumps has also been tested several times by the 
certified laboratories. The lates t water analysis test was done on 
02.11 .2022. 
The True Copy of the Water Sample analysis test report 
dated 02.11.2022 is annexed herewith and marked as 
ANNEXURE A/6. 

It is to further bring in the kind knowledge of the Honourable 
Tribunal that the water discharged from the unit does not contain 
any chemical compounds as it is wholly organic water. And the u nit 
does not discharge or bypass any untreated effluent outside its 
premises. The answering respondent has always and will always 
abide with each and every condition of the water consent. 

9. COMPLIANCE OF THE AIR CONSENT GRANTED BY UPPCB 

9.1. That the answering respondent has been granted the Air 
consent under section 21 & 22 of the Air (Prevention and Control of 
Pollution) Act, 1981 vide consent order No. 3385163 which is valid 
for the period from 01 / 01/2019 to 31/12/2023. 
The True Copy of the Air Consent is attached herewith and 
marked as ANNEXURE A/7. 

9.2. The answering respondent reiterates that the unit is complying 
with each and every condition of the consent to its thres hold. The 
unit is complying with the approved production I slaughtering 
capacity 480 buffaloes per/ day & 1140 goats p er/ day and the 
maximum frozen meat processing capacity including Tallow and 
bone meal does not exceed 29535 MT per year. The answering 
respondent slaughters as per the prescribed limit and does not 
produces more than 29535 MT per year. 

9.3. Furthermore, the air emission &flue gas e mission confirms the 
standards/norms as laid down in the consent. The unit uses Bio 
Brique tte PNG as fuel in the Boiler and does not uses pe t coke or 
furnace oil, which is restricted, vide several orders of the 
Honourable Supreme Court. The answering respondent further 
undertakes that the unit will not change the capacity or will add 
any other or ne w source of emission without the prior permission of 
the Board. 

9.4. That the unit has installed the dust collector as air pollution 
control system and 30 meters he ight chimney is also attached from 
the ground level. The DG sets installed in the unit are installed with 
proper acoustic enclosures. The height of the chimney is also as per 
the parameters as laid down by the CPCB & UPPCB. Along with 
this, the unit has also installed bio filter and scrubber in order to 
control the odour. The answering respondent has always and will 
always abide with each and every condition of the air consent. 

10. GUIDELINES STIPULATED BY CPCB & MOEF&CC INCLUDING 
DETAILED ACCOUNTS OF SOLID WASTE GENERATED AND ITS 
MANAGEMENT 
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1 0.1. That the solid waste of the unit in the form of left-over bones 
is disposed off in the rendering plant at the capacity of 96 ton/ day, 
in compliance of the parameters/ norms of the UPPCB consent 
conditions. The dung is used for compost making which is used as 
a bio-manure in gardens & agriculture. The solid waste or. the by 
products of the animal are converted to produce items for various 
commercial usages. The blood generated from the slaughtering of 
animals is treated in blood coagulation at the capacity of 15 
ton/ day. The entire solid waste is utilised and disposed off in the 
most hygienic manner as per the CPCB guidelines. 
The True Copy of the Log Book of the solid waste generation 
and its disposal in rendering plant by the unit for last 6 
months is annexed herewith and marked as ANNEXURE A/8. 

1 0.2. That with regard to the liquid waste generation, the average 
production of three months of fresh water consumption of the unit is 
52 metric ton per day, and the treated effluent used for irrigation is 
39 metric per day. The unit utilizes the treated effluent in irrigation 
purpose, greenery & washing purpose in answering respondent 
owns field and no effluent is discharge outside the unit or in any 
water body. The unit has moreover installed the online monitoring 
system which monitors the abattoir 24*7. The data is transmitted 
to the Central Pollution Control Board & UP Pollution control Board 
24 *7. Thus, the unit is under continuous vigilance of CPCB & 
UP PCB. 

11. WATER REQUIREMENTS AND ITS AVALILABILITY 

11. 1. The slaughtering of animals requires fresh water mainly in 
live animal washing and its carcass washing, floor cleaning, steam 
boiler. The unit has installed two borewells which are equipped 
with electromagnetic flow meter for extraction of ground water to 
meet the unit requirements. The unit has obtained the 
authorization/ NOC for both the borewells from the Ground water 
department, Ministry of Jal Shakti, Government of Uttar Pradesh. 

12. STATUS OF GREEN BELTS/ EXPENDITURE INCURRED 

12 .1. The unit has developed more than 33% of the green 
belt/ green cover in the unit by planting tall trees in compliance of 
the UPPCB consent conditions. The expenditure incurred in the 
development of green belt/ green cover is a part of CSR initiative by 
the answering respondent's unit. 
The Photographs of the Green Belt/Green cover/trees planted 
in and around the answering respondent's unit is annexed 
herewith and marked as ANNEXURE A/9. 

12.2. That the answering respondent has also signed a contract 
with a third party for maintaining the gardens, s ustaining the 
quality of the gardens/ greenery, for maintaining the health of trees 
and plants and for preserving green space on ] s t April, 2022 on a 
monthly consideration of Rs. 66,500/ -per month. 
The True Copy of the Contract dated 01.04.2022 is annexed 
herewith and marked as ANNEXURE A/1 0. 

12.3. That moreove r, as a Corporate Social Responsibility, the 
answering respondent on 05.12.2022 has also adopted a pond 
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having Khasra No. 84 7, Rakba 0. 1200 Hectare in village Peepli 
Kheda, Block kharkhoda for its maintenance and rain wate r 
harvesting. 
The True Copy of the Contract/Agreement dated 05.12.20 22 
is annexed herewith and marked as ANNEXURE A/11. 

13. GROUND WATER QUALITY WITHIN FACTORY PREMISES 

13.1. The ground water quality in and around the answering 
respondent's unit is satisfactory. There is no presence of any heavy 
metals and inorganic compounds. There is no contamination in the 
ground water. The answering respondent has got the ground water 
from hand pump which are installed in and around the unit tested 
and the reports show the parame ters within the norms. The 
answering respondent has been always fully complying with each 
and every parameter laid down by ground water department and 
Pollution Control Board from time to time. The True Copy of the 
Ground water analysis report and ground water (Hand pump) 
analysi..c; report is annexed herewith and marked as ANNEXURE 
A/ 12. " 

7. The Joint Committee inspected the s laughter house on 22 .02 .2022 

and did not find violation of any environmental norms in its operation . 

During inspection no reverse boring regarding d ischarge of polluta nt into 

the underground water was observed. Report regarding complia nce by 

the Project Proponent with consent conditions has been fi led by the 

UPPCB. Reply regarding compliance with consent conditions 

/environmental norms has also been fi led by th e Project Proponent. In 

view of the observations in the report of the Joint Committee and statu s 

r eport filed by the UPPCB and also reply fi led by respondent no . 5-the 

Proj ect Proponent regarding complia nce with consent conditions by the 

Proj ect Proponent , we are of the considered view tha t no intervent ion by 

this Tribunal in exercise of powers under the National Green Tribunal 

Act, 2010 is warranted. 

8. In view of the above the application is disposed of with the 

directions to UPPCB to periodically monitor the opera tion of the 

slaughter house by the Project Proponent for ensuring requisite 

compliance with the environmental norms. We a lso direct the Project 
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Proponent to launch plantation programme of aromatic plants on the 

boundary as well as inside the premises of the Project. 

9. However, the applicant shall be at liberty to move this Tribunal by 

appropriate proceedings in case of any violation of consent 

conditions/environmental norms by the Project Proponent. 

10. A copy of this order be sent to the applicant and respondents by 

email for information/requisite compliance. 

February 28, 2023 
AG 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 
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REPORT ON THE COMPLAINT CASE RECEIVED BY THE MINISTRY FROM THE 
JHARKHAND ADIVASI JAN MORCHA. JHARKHAND AGAINST THE PROJECT OF 
M/D NILACHAL ISPACT AND POWER LIMITED, LOCATED AT SARIIKELA 
KHARASWAN, JAHARKHAND. 

The Ministry, vide letter no. J-11011/3/2023.IA.II(I) dated 20,05,2024 has 
communicated to the Regional Office, Ranchi stating that a complaint case has been 
received by the Ministry from the Jharkhand Adivasi Jan Morcha against the 
industrial project, Steel Plant of M/ ss Nilachal Is pat and Power Private Limited, 
located at Ratanpur, Saraikela. It was requested to the Regional Office to submit a 
factual status report with respect to the issues raised in the complaint a the earliest. 

In this regard, Shri M. Rajeshwar Prasad, Scientist , C, from the Regional Office , 
Ranchi carried out inspection of the project at site on 16.06.2024 to verify the status 
of various issues raised in the petition submitted by the complainant. 

PRESENT STATUS: During the site visit to the industry, it was observed that 
the industrial unit was under running condition for the units which have b een 
accorded environmental clearance from the Ministry vide letter no 
J-11011/662/2008-IA.II(I) dated 24.12.2009. 

The industry had constructed units like 3x600 DRI Kiln, along with beneficiation 
plant fo::- iron ore (1x0.6 MTPA), Steel Melting Shop (SMS 2 x25 T +4x15 T Induction 
Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro Alloy Plant 
(4x16.5 MVA), Briquette Plant for Chrome ore (1x30 TPH), Oxygen Plant (1x100 TPD) 
and 63 MW (38 MW HWRB based + 25 MW AFBC) Capacity CPP as a part of 
expansion of the project without Environment clearance. These units were not in 
operation during the site inspection. 

Based on the observations made at site, documents/reports submitted by the project 
proponent, the status of point-wise issues raised in the complaint is prepared as 
factual report. The details are given below: 

I NINL has installed 2x600 TPD Sponge Iron Plant, 4x15 T SMS , CCM/Rolling 
Mill & Power Plant, without obtaining EC, Consent to Establish & CTO from 
MoEF&CC and JSPCB. 

REPLY: The Ministry had issued Environment Clearance to the project vide 

SN 
1 

2 

3 

4 

5 

6 

7 

8 

9 

letter No. J-11011/662/2008-IA.II(I) dated 24.12.2009. As per the 
Environment clearance letter granted by the Ministry, the project was to 
install the following components in the industry: 

Plant Existing Capacity Proposed Expansion Final Production 

Sponge iron pia nt 1x350TPD 1800 TPD 7,05,000.00 TPA 

Blast Furnace - 3,50,000.00 3,50,000.00 TPA 

Pelletization Plant - 6,00,000 TPA 6,00,000 TPA 
Coal Washery - 13,00,000 TPA 13,00,000 TPA 
Steel Making Shop with CCM - 7,00,000 TPA 7,00,000 TPA 
(2x50 T EAF) 

Captive Power Plant - 75MW 75MW 
Re-rolling mill (liquid steel) - 7,00,000 TPA 7,00,000 TPA 

Ferro alloy plant - 1,25,008 TPA 1,25,008 TPA 

Oxygen plant - lOOOTPD 1000TPD 
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1.~) 
Table: Information rela ting to details on the clearances j CTE/CTO obtained by the 

project. 

s Regulatory Clearance / Details o f t h e Letter no & date Valid upto 
1 Authority License project 
1 Minis t ry of Environment For th e J - 11011 / 668/2008 -

Environmen Clearan ce expansion IA.II(l) da ted 
t Forest & p roject 24 .1 2 .2009 
Clima te 
Ch an ge 
(M oE FCC) 

2 JSPCB CTE NOC for 17 . 12 .2008 
es ta blishmen t 
of Spon ge iron 
pla nt of 350 
TPD 

3 JSPCB CTE NOC to Letter n o . 1009 4 
esta blish da ted 23. 0 7 .2008 
2x100 TPD 
pla nt 

4 J SPCB CTE 12 MW WHRB 26.03.20 20 
5 JSPCB CTO 2x l00 TPD JSPCB/ HO / RNC / CT 3 0 .06.2024 

Pla nt 0 / 14798208 / 2023/ 
986 da t ed 
0 6 .06 .2023 

6 J SPCB CTO 1X350 TPD JSPCB/HO / RNC /CT 3 0 .0 6 .2024 
0 / 14798208 / 20 23/ 
986 da ted 
06 .06.20 23 

7 JSPCH CTO 12 MW WHRB JSPCB / HO / RNC / CT 30 .06 .2034 
0 / 168 163 15 / 2023/ 
2052 da ted 
0 6. 06 .20 23 

8 JSPCB Authorization Hazardou s JSPCB / HO / RNC / H 20 .12.20 28 
for Haza rdou s substances WM / 1708 6300/ 20 23 
Substances / 87 
s torage and 
Management 

a . The Project Proponent Mjs Nilacha l !spat and Power Private Limited had made 
online application to the Ministry vide proposal no. IA/JH/IND /111776/2019 
da te 06 .08 .2020 along with application in prescribed format (Forma t-!) along 
with pre-feasibility Report and proposed for TOR for undertaking detailed EIA 
study as per EIA Notifica tion 2006 for "Proposed Expansion of the existing 
s teel plant to Integrated Steel Plant throu gh installa tion of 1800 TPD (3x600) 
DRI Kilns a long with beneficia tion Pla nt for Iron Ore (1x0.6 MTPA) Pellet Pla nt 
(1 x 0 ,6MTPA) , Steel Melting Shop (2x25 T + 4x15 T Induction Fumaces) with 
matching LRF & CCM, Rolling Mill (0 .35 MTPA) , Ferro Alloy Plant (4x16 .5 
MTPA) Briquette Plant for Chrome Ore (1 x30 TPH) Oxygen Plant(100 TPD) and 
63 MW (38 MW WHRB ba sed+ 25 MW AFBC based boiler Capacity), Ca ptive 
Power Plant. 

b . The Ministry of Environment Forest and Climate Change, (MoEF&CC) issued 
Terms of Reference to the proposal vide letter No. J-11011/662 / 2008-IA.II(I) 
da ted 06 .09 .2020. 

c. Subsequently , the Project Proponent made a fresh application to the Ministry, 
online, bearing the proposa l for am enmdment of TOR issued by the Ministry 
bearing the No. IA/JH / IND/ 191315/2021 dated 04.01.2021 and the proposal 
b eing for the " Exipansion of existing steel plant to Integra t ed Steel Plant 
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through installation of 1800 TPD (3x600) , DRI Kilns alogn with Beneficiation 
Plant for Iron Ore (1x0.6 MTPA) Pellet Plant (1xo ,6 MTP~) Steel Melting Shop 
(2x25 T + 4x15 T) Induction Furnaces) with matching LRF & CCM, Rolling Mill 
(0 .35 MTPA) Ferro Alloy Plant (4xl6.5 MTPA) Briquette Plant for Chrome ore 
(1x30 TPH) Oxygen Plant (100 TPH) and 63 MW (38 MW WHRB based+ 25 
MW AFBC based) Capacity Captive Power Plant". 

d . Amended Terms of Reference (TOR) was issued by the Ministry vide letter no. 
J-11011/662/2008-IA.II(I) dated 12.02.2021. 

e . Based on the TOR issued by the Ministry, the Public Hearing of the proposed 
expansion project was conducted by the District Administration, Saraikela 
and the Jharkhand State Pollution Control Board on 27.09 .2021 and the 
proceedings of the Public Hearing was communicated to the Ministry by the 
Jharkhand State Pollution Control Board, vide letter No. PC/PH/JSR/ 54-
02/2021/B-1825 dated 25.10.2021. 

f. The proj ect proponent submitted proposal to the Ministry online, vide 
proposal bearing number IA/JH/IND1/429379/2023 dated 29/05/2023 
along with the application in the prescribed format- (Formm 3 (CAF, Form-1 , 
Part- A & B) and revised PFR for amendment in TOR accorded by the Ministry 
vide letter No. J - 11011/662/2008-IA.II(I) dated 12.02.2021. This is for 
appraisal of the proposal under violation category as per the provisions 
contained in the MoEF&CC's Standard Operating Procedure (SOP) issued on 
date 07.07.2021 due to the project proponent having commenced part of the 
project implantation of its expansion proposal under violation category for 
which the company had obtained TOR i.e the plant activities were started 
without having any prior Environment Clearance. The Project proponent has 
also downsized sized the capacity of expansion proposed. 

g. It is also mentioned in the TOR that , as per the provisions of the MoEF&CC 
Office Memorandum dated 07.07.2021 , the Jharkhand State Pollution Control 
Board had issued Direction to the project under Section 33(A) of the Water 
(Prevention and Control of Pollution) Act, 1974, and also under the Section 
31 (A) of the Air(Prevention and Control of Pollution) Act, 1981 , to the project 
proponent to pay penalty based on calculation made. 

h. Based on the calculation made by the Jharkhand State Pollution Control 
Board, the Project Proponent deposited Bank Demand draft amounting to 
Rs .5,36,32,000/= (Rupees five crores thirty six lakhs and thirty two 
thousands only) with the Jharkhand State Pollution Control Board on 
05.04.2023. 

i. The Expert Appraisal Committee (EAC) deliberated on the violation of the EIA 
Notification, 2006 by the project proponent and agreed that the project 
proponent had committed a violation by undertaking tproject implementation 
of its expansion proposal for which the company had obtained TOR from the 
Ministry. Under these circumstances, the EAC was of the view that the 
expansion proposal submitted by the project proponent should be appraised 
under the violation category as per the provisions contained in the Standard 
Operating Procedure (SOP) of the MoEF&CC Office Memorandum dated 
07.07.2021. 

j . The Expert Appraisal noted that there was a Complaint Case lodged against 
the company before the National Green Tribunal on 18.06.2021. The 
Complaint Case was related to commencement of construction of DRI Plant, 
SMS Plant, without any prior Environment Clearance (EC) / Consent to 
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Establish (CTE). The EAC deliberated the proposal, taking into account of the 
judgment of the NGT in the instant case , along with the directions issued by 
the JSPCB and as per the provisions laid down in the SOP issued by the 
MoEF&CC Office Memorandum dated 07.07.2021, dealing with the cases of 
violation of the EIA Notification, 2006. 

k. After deliberations, the Expert Appraisal Committee recommended the 
proposal for amendment in the TOR granted on dates 06.09.2020 and 
12 .08.2021 for appraisal of the proposal under violation category as per the 
provisions contained in the MoEF&CC, Standard Operating Procedure (SOP) 
Office Memorandum dated 07.07 .2021 subject to compliance to additional 
conditions stipulated. 

1. Accordingly, the proposal was subsequently placed for consideration during 
the 48th Meeting of the Expert Appraisal Committee (EAC), Industry-IA(I) held 
during the 8th and 9th of November, 20123. After consideration of all criteria, 
earlier TORs issued by the Ministry, Hon'ble National Green Tribunal Orders , 
Penalty imposed against the Project Proponent for violation of the 
Environment (Protection) Act, 1986 and Written submission s made by the 
project proponent to the Ministry, the EAC recommended th e Proposal for 
grant of Environment Clearance subject to "uploading the written 
submissions on portal, under the provisions of the Environment Impact A's 
Assessment Notification, 2006, subject to the stipulation of specific conditions 
and general conditions as per the Ministry's OM No, 22-34120 18-III dated 
09.08.2018 based on Projects Specific Requirements. 

The factual status of the process of the Environmental Clearance 
application submitted by the project proponent to the Ministry, as per 
the information available with the Regional Office is stated above. It may 
be mentioned that the process of granting Environment Clearance to 
projects with violations of the EIA Notification, 2006 as well as 
Environment (Protection) Act, 1986 have been kept in abeyance I hold 
by the Ministry of Environment Forest and Climate Change, till the final 
judgement of the Hon'ble Supreme Court in the court case /matter of 
Vanaskakti Vs. Union of India. 

II. In this case, an application has been filed in the NGT and inspection was 
carried by officials of the MoEFCC, Jharkhand State Pollution Control 
Board, CPCB, District Magistrate, Sariekela and it was found that the 
company has illegally installed the project. 

REPLY: 

As per the information available with the MoEF&CC, Regional Office 
Ranchi, a case has been filed in the Hon'ble National Green Tribunal, Principal 
Bench, New Delhi, bearing the number OA 426/2021, in the matter ofDasai Munda 
and others Vs. State of Jharkhand. The case is filed against the indu strial unit M/s 
Nilachal Ispat and Power Private Limited, located at Ratanpur, Saraikela steel plant 
which has violated the provisions of Environment (Protection) Act, 1986 by emitting 
toxic gases causing health hazard and damage to crops as well as environment and 
also construction of 600 TPD Sponge Iron kiln and 15 MTPA SMS and CCM without 
Environment Clearance and Consent to Establish. 
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b . The Hon'ble NGT, vide its order dated 25/01/2022, constituted a Joint 
Committee comprising of r epresentatives from CPCB, JSPCB, SEIAA, Jharkhand and 
District Magistrate, Saraikela to underta ke the following: 

i. Undertake site visit and look into grievances and take remedial action 
in accordance with law 

ii . Factual and Action Taken Report (ATR) to be submitted within 3 
months 

c. The Joint Committee constituted visited the site on 29.03.2022 and submitted 
the report to the Hon'ble NGT. During the h earing on 12.09.2022 , the Hon'ble NGT 
reviewed the report submitted the Joint Committee and impleaded the regulat ory 
authorities , including Ministry of Environment Forest and Climate Change 
(MoEF&CC) to file affidavit. 

d. The MoEF&CC filed affidavit on 29.12.2022 and s t ated violation by the 
indu strial plant, M/ s Nilachal !spat and Power Private Limited, by installation of 
3x600 TPD DRI kilns along with beneficiation plant for iron ore (1x0.6 MTPA) , Steel 
Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, 
Rolling Mill (o.35 MTPA) , Ferro Alloy Plant (4x16.5 MVA), Briquette Plant for Chrome 
ore (1x30 TPH), Oxygen Plant 100 TPD) and 63 MW (38 MW HWRB based + 25 MW 
AFBC) Capacity CPP. 

e. The case was transferred to National Green Tribunal, Ea stern Zone Bench, 
Kolkata Bench, and the case was registered as OA 165/2023/EZ (earlier it was 
OA/426/2022, Principal Bench, New Delhi) and the case was disposed of with a 
direction to the Project Proponent that they would not operate the expanded part of 
its Units without valid Environment Clearance. 

d. PENALTY PAID BY THE PROJECT PROPONENT 

It has also been informed by the project authorities that they have duly 
complied with the directions of Honble NGT QA 426/2021 dated 25 th , 
January, 2022 and the JSPCB by depositing the penalty amount as 
mentioned in the table below: 

Table - Compilation on Action Taken by Regulatory I Sta tutory I Judicial Authorities on 
t he violations of environmental laws by Ml s Nila chal Steel and Power Limited. 

Sn Regulatory I Statut ory Cause of Action Letter number Remarks 
Judicial Au thority and date 

1 J h arkhand State Directions under B-2349 Penalty for an amount of Rs 
Pollution Control Board Section 33 A, Wa ter Da ted 23,62,500/-. 
(JSPCB) Act , 19 74 and Air 16.1 1. 20 22 The Project proponent has 

Act , 1981 deposited the entire amount with 
the JSPCB on 17.11 .2022. 

2 J h arkhand State In com plia nce to th e B-29 5 Penalty of an amount of Rs 
Pollu tion Con tr ol Board direction s of the Dated 5,36,32,000/- for non-compliance 
(JSPCB) Hon 'ble NGT 09 .0 2. 2023 of obtaining Environment 

Prin cipa l Bench , Clearance. 
New Delhi , in the The Amount is deposited by the 
case No. OA project proponent with the JSPCB 
4 26/ 202 1 order vide letter dated NIPL/22-
da ted 0 5 .01 .2023 23/04/02 05.04.2023 and DD 
for viola t ions of bearing the number 507592 drawn 
En vironment Laws. on ICCI Bank dated 04.04.2023. 
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III. In the 48th m eeting of the EAC, Industry I Sector, MoEF&CC h eld on 
November 8 th and 9 th of November, 2023, the project got r ecommended for 
Environment Clearance as per the SOP dated 7th July, 202 1 of MoEF&CC . 

REPLY: 

a . The project proponent submitted proposal to the Ministry online , vide 
proposal bearing number IA/JH/IND1/429379/2023 dated 29/05/2023 
along with the application in the prescribed format- (Formm 3 (CAF, Form-1 , 
Part- A & B) and revised PFR for amendment in TOR accorded by the Ministry 
vide letter No. J-11011/662/2008-IA.II(I) dated 12.02.202 1. This is for 
appraisal of the proposal under violation category as per the provisions 
contained in the MoEF&CC's Standard Operating Procedure (SOP) issued on 
date 07 .07.2021 due to the project proponent h aving commenced part of the 
project implantation of its expansion proposal under violation category for 
which the company had obtained TOR i.e the plant activities were started 
without having any prior Environment Clearance. The Project proponent has 
also downsized sized the capacity of expansion proposed. 

b . It is also mentioned in the TOR that , as per the provisions of the MoEF&CC 
Office Memorandum dated 07.07.2021 , the Jharkhand State Pollution Control 
Board had issued Direction to the project under Section 33 (A) of the Water 
(Prevention and Control of Pollution) Act , 1974, and also u n der the Section 
3 1 (A) of the Air(Prevention and Control of Pollution) Act, 1981, to the project 
proponent to pay penalty based on calculation made. 

c . Based on the calculation made by the Jharkhand State Pollution Control 
Board, the Project Proponent deposited Bank Demand draft amounting to 
Rs.5,36 ,32,000/= (Rupees five crores thirty six lakhs a nd thirty two 
thousands only) with the Jharkhand State Pollution Con trol Board on 
05.04 .2023. 

d. The Expert Appraisal noted that there was a Complaint Case lodged against 
the company before the National Green Tribunal on 18.06.2021. The 
Complaint Case was related to commencement of construction of DRI Plant, 
SMS Plant, without any prior Environment Clearance (EC) I Consent to 
Establish (CTE) . The EAC deliberated the proposal, taking into a ccount of the 
judgment of the NGT in the instant case, along with the directions issued by 
the JSPCB and a s p er the provisions laid down in the SOP issued by the 
MoEF&CC Office Memorandum dated 07.07.2021 , dealing with the cases of 
violation of the EIA Notifica tion, 2006. 

e. After deliberations, the Expert Appraisal Committee recommended the 
proposal for amendment in the TOR granted on dates 06.09.2020 and 
12.08.2021 for appraisal of the proposa l under violation category as per the 
provisions conta ined in the MoEF&CC, Standard Operating Procedure (SOP) 
Office Memorandum dated 07 .07.2021 subject to compliance to additional 
conditions stipulated. 

f. Accordingly , the proposal was subsequently placed for consideration during 
the 48th Meeting of the Expert Appraisal Committee (EAC) , Industry-IA(I) held 
during the 8th and 9th of November, 20123. After consideration of all criteria, 
earlier TORs issued by the Ministry, Hon'ble National Green Tribunal Orders , 
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-:1 <t-b 
Penalty imposed against the Project Proponent for violation of the 
Environment (Protection) Act, 1986 and Written submissions made by the 
project proponent to the Ministry, the EAC recommended the Proposal for 
grant of Environment Clearance subject to "uploading the written 
submissions on portal, under the provisions of the Environment Impact A's 
Assessment Notification, 2006, subject to the stipulation of specific conditions 
and general conditions as per the Ministry's OM No, 22-34/2018-III dated 
09.08.2018 based on Projects Specific Requirements. 

IV. But recently Hon'ble Supreme Court of India, in WP © No. 1394/2023, 
titled Vanshakti Vs Union of India, has stayed the operation of both the 
Memorandum dated 7th July, 2021 and 28th January, 2022 issued by the 
Ministry of Environment Forest and Climate Change (MoEF&CC) and in 
this connection an Office Memorandum dated 08.01.2024 is issued by the 
MoEF&CC. 

REPLY: 

This is a matter of records and the case is sub-judice, pending in the 
Hon'ble Supreme Court of India for final judgement. The Regional Office has no 
comments to offer on this issue. 

V. Company has continued carrying the violation and has not stopped the 
operation of the unauthorizedly implemented project (2x600) Sponge Iron 
Plant, 4x15 TSMS and CCM/Rolling Mill and still is continuing the 
operation of the unauthorized implemented project without any pollution 
control equipments resulting in adverse impact on environment and 
nearby sensitive areas . 

REPLY: 

i. During the site visit undertaken by the undersigned to the industrial 
plant, it was observed that the industrial unit was in operation but the 
expanded units like the DRI Kiln, SMS Plant, Rolling mill were not in 
operation. 

11. The project proponents in their submissions to the Office, have reported 
that the expanded units were not in operation since the Directions for 
closure had been issued to the industrial plant from both the Han 'ble 
National Green Tribunal as well as the Jharkhand State Pollution 
Control Board. 

iii. It is also reported by the project proponents that the period of operation 
of the expanded units, without Environment Clerance and CTE/CTO, 
were treated as Violation of the E(P) Act , 1986 and penalty had been 
imposed by the JSPCB for this act of violation. The details on 
production made during the period of violation is tabulated below: 

Sl Industrial Unit PRODUCTION 
YEAR-WISE) 

Turnover 
(Rs. In crores) 
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iv. 

2021-22 2022-23 2021-22 2022-23 
1 Sponge Iron 1 x 600 TPD NIL 95, 846.29 

Plant 
2 Steel Melting 3 X 10 T 22 , 72 ,490.19 2 1.87 447.29 

Shop 547 .56 
3 Rolling Mill 2,30,000 1,091. 37 56,289.10 

(liquid) 

For the production of this quantity of products and operation of the 
plant without prior Environment Clearance and CTE/CTO, in violation 
of the provisions of the EIA Notification, 2006 and Environment 
(Protection) Act, 1986, the project proponent had operated upto the 
date 21.03.2023. Under the violation total turnover from the expanded 
project were reported to the Jharkhand State Pollution Control Board 
by the project proponent is a lso stated in th e Table mentioned above .. 

The project proponents have also 
industrial units so constructed, are 
commercial production but for 
maintenance. 

submitted that at times, 
started to operate, not for 
running the machinery 

the 
any 
for 

v. The dates of such running of the plant have not been submitted to the 
Regional Office. 

vi . From the information submitted by the project proponen ts with respect 
to production of sponge iron by the industrial unit, it is noted that the 
total production quantity is within the capacity to which environment 
clearance has been granted to the project by the MoEF&CC 
vide J-11011/662/2008-IA.II(I) dated 24.12.2009. 

CONCLUSION: 

The project has constructed certain industrial units and has carried out 
expansion of the project without prior environment clearance and in violation 
of the Environment Impact Assessment Notification, 2006 fo r which Hon'ble 
National Green Tribunal (NGT) and Jharkhand State Pollution Control Board 
(JSPCB) had imposed penalty against the project. 

The project proponents have applied to the Ministry for environment 
clearance to the units which have been constructed without prior environment 
clearance from the Ministry and their proposal is being considered u nder the 
violation category. Th e Ministry has issued Terms of Reference to the proposal 
and it is kept in abeyance/ on hold till the final judgement of the Hon'ble 
Supreme Court oflndia in the matter ofVanasha.kti Vs Unio oflndia. 

During the date of site inspection, which was carried out on 
16.06.2024, the industrial units which had been constructed as expansion of 
the existing steel plant but without EC were not in operation. It has been 
submitted by the project proponents that the expanded units have been shut 
down, under the directions of Jharkhand State Pollution Control Board, since 
21.03.2023. 

It has also been reported by the project proponents that the machinery 
installed for the expansion units are operated sometimes for maintenance and 
not for commercial purpose. 
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In this regard, it is viewed that the project proponents need to inform 
the Jharkhand State Pollution Control Board on the operation of these units, 
for the purpose of maintenance, and if need be, seek their permission in this 
regard. 

(M.Rajeshwar Prasad) 

Scientist 'C' 
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NGT mandated Inspection report 

M/s Nilachal iron and Power Ltd, Seraikela, Jharkhand 

Joint committee members constituted at the behest of Hon'ble 

NGT, New Delhi made site visit and inspected fv1/s f\.Jilachal Iron 

and Power Ltd., Kandra, Sareikela, Jharkhand on 29th March 

2022 for causing air pollution and construction of steel plant 

without obtaining Environmental clearance (EC). Committee 

members included Sri Arwa Rajkamal DC Seraikela 

Kharsawan, Shri Sandeep Roy- CPCB, Kolkata, Sri Jitendra 

Prasad Singh - RO, JSPCB Jamshedpur and Dr Raju Kumar -

SEIAA, Ranchi Jharkhand. Inspection was conducted as per the 

. terms of reference issued by Honourable NGT against O.A. No. 

426/2021 (Dasal Munda of Jharkhand Adivasi Jankalyan 

Morcha, Ratanpur, Seraikela kharsawan and ors Vs State of 

.Jharkhand) vide its order dated 25.01.2022. 

Background_ 

1. Hon•able NGT constituted a joint committee as above 

based on grievance in the application filed by Sri Dasal 
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Munda, Ratanpur, Seraikela kharsawn and others on 

"Inaction of authorities in taking steps to control air 

pollution caused by operation of the industry for many 

years violating environmental norms. Toxic emission 

from the industry is also causing serious health hazard 

and damage to crops as well as to environment. 

Complainant has also mentioned that construction work 

of 600 TPD sponge kiln, 15x3 MT Crucible steel melting 

shop and CCM has been started without obtaining EC. 

2. The company had obtained its 1st EC vide MOEF letter 

no. J-11011/662/2008-IA II (i) dated 24-12·-2009. CTE 

from Jharkhand State Pollution Control Board was also 

obtained vide JSPCB Memo No. 1839./Fax No. 

06512224135 dated 22-01-2010. Pursuant t o obtaining 

EC/CTE company erected 550 TPD DRI plant (2x100 TPD, 

1x350 TPD) and Cce! Washery during 2010-2011 and 

started production after obtaining CTO. The validity of EC 

expired in 2016. 
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3. Company has also erected 10 MW WHRB based captive 

power plant and has submitted application for CTO to 

JSPCB. 

4. Company's operation was suspended between 2012 to 

2015 due to adverse failing market matrix and other 

dependent variables. Operation was restarted in 2016. 

There was also change of hands and the management in 

2018. 

5. This was also time of corona pandemic when it saw its 

peak in year 2020. People of surrounding villagers were 

totally jobless and were crying for some opportunity and 

source of income such that they earn and meet at least 

their daily human needs. In order to facilitate them and 

earn a living company started the project work on special 

request by villagers pending EC and gave them 

employment on humanitarian ground as told by 

company. 

6 . Company again applied for fresh EC with MoEF, New 

Delhi vide its letter dated 10.07.2020 as it decides to 

expand the existing steel pia nt to integrated Steel Plant 

480



through installation of 1800 TPD (3x600 TPD) DRI kilns 

along with Beneficiation Plant for Iron ore (1X0.6 MTPA), 

Pellet Plant (1x0,6 MTPA), Steel Melting Shop (2x25 T + 

4x15 T Induction Furnaces) with matching LRF & CCM, 

Rolling Mill (0.35 MTPA), Ferro alloy Plant (4xl6.5 MVA), 

Briquette plant for Chrome Ore (lx30 TPH), Oxygen plant 

(100 TPD) and 75 MW (50 MW WHRB based + 25 MW 

AFBC based) Captive Power Plant within the existing 

plant premises and the land adjacent to the plant 

premises. Since company has obtained TOR, completed 

draft EIA EM P study report and based on this JSPCB, 

Ranchi successfully conducted Public hearing on 27th 

September 2021. Now application is pending with MOEF, 

New Delhi for grant of EC. 

Observations 

1. Ambient air pollution caused due to production activities, 

loading and unloading of raw materials and plying of 

heavy vehicles on both kuccha and pucca roads adds to 

air pollution in and around factory was visible. Though it 

was insignificant. This was made possible as company 
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3t7--

recently refurbished ESP at a cost of Rs. 2.0 crores that 

became obsolete in course of time as its operation was 

suspended for long. 600 pieces of new bags have 

replaced oid bags from 10 number of bag filter modules 

fitted to coal circuit, CD building, finished product house 

and blending unit. > 80 numbers of water sprinklers are 

placed along road side and other vulnerable areas of the 

Plant for dust suppression. Company h is further 

deployed 03 water tankers (SKL of each) for the purpose. 

Besides company has planted > 900 tree saplings during 

monsoon within premises. 

2. 5 Soil samples were collected from agricultural plots of 

village Ratanpur located around plant premises for 

knowing degree of soil pollution caused by industry. 

Samples have been analyzed by District Vigyan Kendra, 

Searikela Kharsawan for its physico-chemical 

characteristics vis a vis soil pollution caused for 

emissions from NIPL, Ratanpur. Soil test results do not 

show any significant impact on soils of nearby 

agricultural fields. This is evident from soil test report. 

See attached report. 
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3. Company has completed its construction and erection of 

induction furnace (IF), continuous casting machine (CCM) 

and rolling mill (RM) without obtaining Environmental 

clearance. It is presently under trial run. 

4. Committee tried to locate and reach Mr Dasai Munda and 

others of Jharkhand Adivasi Jan Kalyan Morcha, 

Jharkhand to understand and record his views in person 

vis a vis petition to honorable NGT, New Delhi. But failed 

to do so for lack of complete address of the complainant. 

Recommendations 

1. Installation of water sprinklers - Water tankers, fixed 

type sprinklers, potable water sprinklers besides fog 

based dust suppression are less in number and is not 

commensurate with scale of operation. This adds to air 

pollution. Company need to strengthen the ex isting dust 

control system in place. 

2. Haul roads- Haul roads within premises is made of mix of 

boulders and loose soil. It adds to fugitive em ission for 
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plying of heavy vehicles at high frequency. All roads to 

be made pucca. 

3. Keep multiple handling of input and output materials to 

minimum. This will reduce fugitive emission considerably 

and the resultant dust pollution. 

4. Dense green belt development- Negligible plantation is 

visible along boundary, haul roads and other areas within 

premises. Saplings to be planted at 2x2 M grid distance 

such that minimum 33°/o of project area is occupied by 

greenery. Reinforcing green belts with grass, herb and 

shrub coupled with sustained maintenance are very 

effective barrier against fugitive emission generated 

during process and handling of materials. This will 

contain dusts within premises and will protect nearby 

inhabitants as also crops and soil of area. 

5. Develop dense g·rass/vegetation on all pare lands. All 

available bare lands within premises to be thickly 

grassed/vegetated and properly maintained. This will 

reduce dust getting air borne and its resultant impact. 
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6. Installation and Interlocking of Online ambulant air 

system with operation of water sprinklers - Minimum 2 

no of online AAQM systems to be commissioned 

downstream of pre dominant wind direction/problem 

areas. 1st to be installed where dust concentration is 

maximum (within premises) and second where this is 

brought within CPCB norm (habitations). Operation of 

water sprinklers in the area to be interlocked with online 

system such that sprinklers start as dust concenu.ation 

exceeds norms and stops as it is brought within norms. 

Chemical dosed water spray should be done for dust 

suppression on kuccha roads. 

7. Dedicated team for controlling dust emission- A 

dedicated team led by an officer not less than Manager 

rank to be deployed at site for controll ing fugitive 

emission/other pollutions generated in the area. 

8. Awareness campaign- To be conduct at least once in 6 

months among employees and other stakeholders 

highlighting importance of clean environment. 
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9. Obtain EC- Company to expedite process of grant of EC 

following due process of the law as it has already filed EC 

application for its expansion project with MOEF, New 

Delhi and public hearing has been conducted 

successfully. 

Signature of members of committee 

Sd/- Sd/- Sd/- Sd/-

(Arwa (Sandeep (Jitendra (Dr. Ra 

Rajkamal) Roy) Prasad Singh) (illegible)) 

Dy Scientist D Regional SELAA, 

commissioner CPCB, Kolkata officer ........... 

Seraikela JSPCB, Jharkhand 

kharsawan Jamshedpur 
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ITEM N0.50 COURT N0.1 SECTION PIL-W 

S U P R E M E C 0 U R T 0 F I N D I A 
RECORD OF PROCEEDINGS 

Writ Petition(s)(Civil) No(s).1394/2023 

VANASHAKTI Petitioner(s) 

VERSUS 

UNION OF INDIA Respondent(s) 

IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 
IA No. 

WITH 

13953/2024 - APPLICATION FOR VACATION OF INTERIM ORDER 
78426/2025 - APPROPRIATE ORDERS/DIRECTIONS 
100111/2024 - APPROPRIATE ORDERS/DIRECTIONS 
41566/2025 - APPROPRIATE ORDERS/DIRECTIONS 
257416/2023 - APPROPRIATE ORDERS/DIRECTIONS 
80675/2025 - APPROPRIATE ORDERS/DIRECTIONS 
2964/2025 - CLARIFICATION/DIRECTION 
21878/2024 - CLARIFICATION/DIRECTION 
203965/2024 - CLARIFICATION/DIRECTION 
44903/2026 - CLARIFICATION/DIRECTION 
2960/2025 - EXEMPTION FROM FILING O.T. 
4570/2025 - EXEMPTION FROM FILING O.T. 
79540/2025 - INTERVENTION APPLICATION 
78423/2025 - INTERVENTION APPLICATION 
16527/2024 - INTERVENTION APPLICATION 
44332/2025 - INTERVENTION APPLICATION 
65447/2024 - INTERVENTION APPLICATION 
203664/2024 - INTERVENTION APPLICATION 
41559/2025 - INTERVENTION APPLICATION 
62080/2024 - INTERVENTION APPLICATION 
21422/2025 - INTERVENTION APPLICATION 
24981/2024 - INTERVENTION/IMPLEADMENT 
133828/2024 - INTERVENTION/IMPLEADMENT 
21877/2024 - INTERVENTION/IMPLEADMENT 
107354/2024 - INTERVENTION/IMPLEADMENT 
2959/2025 - INTERVENTION/IMPLEADMENT 
13975/2024 - INTERVENTION/IMPLEADMENT 
94024/2024 - INTERVENTION/IMPLEADMENT 
44904/2026 - INTERVENTION/IMPLEADMENT 
336839/2025 - INTERVENTION/IMPLEADMENT 
53222/2024 - INTERVENTION/IMPLEADMENT 
134881/2024 - INTERVENTION/IMPLEADMENT 
133854/2024 - MODIFICATION OF COURT ORDER 
134999/2024 - MODIFICATION OF COURT ORDER 
203666/2024 - PERMISSION TO FILE APPLICATION FOR DIRECTION 

.,"~. d~.~,,(C) No. 118/2019 (PIL-W) 
o,, .,,~Jby 
~;i~~'. (C) No. 115/2024 (PIL-W) 
r."'"FOR EXEMPTION FROM FILING O.T. ON IA 41957/2024 

1 
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C.A. No. 381-382/2625 (XII-B) 

SLP(C) No. 8187/2625 (IX-A) 
IA No. 96862/2625 PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES, IA No. 79779/2625 - PERMISSI ON TO FILE 
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES 

Diary No(s). 32452/2625 (PIL-W) 
IA No. 144825/2625 APPROPRIATE ORDERS/DIRECTIONS, IA 
No.192526/2625 CONDONATION OF DELAY IN REFILING/ CURING THE 
DEFECTS 

Diary No(s). 38374/2625 (PIL-W) 
IA No. 164651/2625 - APPLICATION FOR PERMISSION 
IA No. 164626/2625 - CLARIFICATION/DIRECTION 
IA No. 164653/2625 - EXEMPTION FROM FILING O.T. 
IA No. 167466/2625 - INTERVENTION APPLICATION 

MA No.1382/2625 in W.P.(C) No. 1394/2623 (PIL-W) 
IA No. 179143/2625 - CLARIFICATION/DIRECTION 
IA No. 191394/2625 - CONDONATION OF DELAY IN . REFILING/CURING THE 
DEFECTS 

Diary No(s). 41575/2625 (PIL-W) 
IA No. 265464/2625 - APPLICATION FOR PERMISSION 
IA No. 186551/2625 - CLARIFICATION/DIRECTION 

Diary No(s). 42533/2625 (PIL-W) 
IA No. 189287/2625 - APPLICATION FOR PERMISSION 
IA No. 188196/2625 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 182866/2625 - CLARIFICATION/DIRECTION 
IA No . 213199/2625 PERMISSION TO FILE 
DOCUMENTS/FACTS/ANNEXURES 

Diary No(s). 45781/2625 (PIL-W) 

Diary No(s). 46181/2625 (PIL-W) 
IA No. 261126/2625 - APPLICATION FOR PERMISSION 
IA No. 261116/2625 - CLARIFICATION/DIRECTION 

Diary No(s). 46353/2625 (PIL-W) 
IA No. 261342/2625 - APPLICATION FOR PERMISSION 
IA No. 261341/2625 - CLARIFICATION/DIRECTION 

Diary No(s). 46817/2625 (PIL-W) 

Diary No ( s). 46844/2625 (PIL-W) 

Diary No(s). 46855/2625 (PIL-W) 
IA No. 264153/2625 - CLARIFICATION/DIRECTION 
IA No. 264145/2625 - CLARIFICATION/DIRECTION 
IA No. 264155/2625 - CONDONATION OF DELAY IN FILING 

2 

ADDITIONAL 
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Diary No(s). 47615/2925 (PIL-W) 
IA No. 295194/2925 - APPLICATION FOR PERMISSION 
IA No. 294369/2925 - CLARIFICATION/DIRECTION 

Diary No(s). 47366/2925 (PIL-W) 
IA No. 296395/2925 - APPLICATION FOR PERMISSION 
IA No. 296396/2925 - CLARIFICATION/DIRECTION 

Diary No(s). 47388/2925 (PIL-W) 
IA No. 296355/2925 - APPLICATION FOR PERMISSION 
IA No. 296356/2925 - CLARIFICATION/DIRECTION 

Diary No(s). 47856/2925 (PIL-W) 
IA No . 298359/2925 - APPLICATION FOR PERMISSION 
IA No. 298369/2925 - CLARIFICATION/DIRECTION 

Diary No(s). 47865/2925 (PIL-W) 
IA No. 297717/2925 - APPLICATION FOR PERMISSION 
IA No. 297718/2925 - CLARIFICATION/DIRECTION 

Diary No(s). 48998/2925 (PIL-W) 
IA No. 211224/2925 - APPLICATION FOR PERMISSION 
IA No. 219149/2925 - CLARIFICATION/DIRECTION 
IA No. 219142/2925 - CONDONATION OF DELAY IN FILING 

Diary No(s). 48199/2925 (PIL-W) 

Diary No(s). 48359/2925 (PIL-W) 
IA No. 214492/2925 - APPLICATION FOR PERMISSION 
IA No. 217821/2925 - CLARIFICATION/DIRECTION 

Diary No(s). 48761/2925 (PIL-W) 
IA No. 211574/2925 - APPLICATION FOR PERMISSION 
IA No. 211592/2925 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 211554/2925 - CLARIFICATION/DIRECTION 
IA No. 211557/2925 - EXEMPTION FROM FILING O.T. 

Diary No(s). 48999/2925 (PIL-W) 
IA No. 213499/2925 - APPLICATION FOR PERMISSION 
IA No. 213488/2925 - CLARIFICATION/DIRECTION 
IA No. 213489/2925 - CONDONATION OF DELAY IN FILING 

Diary No(s). 49269/2925 (PIL-W) 
IA No. 214855/2925 - APPLICATION FOR PERMISSION 
IA No. 214856/2925 - CLARIFICATION/DIRECTION 
IA No. 214852/2925 - CLARIFICATION/DIRECTION 

Diary No(s). 49463/2925 (PIL-W) 
IA No. 228817/2925 - APPLICATION FOR PERMISSION 
IA No. 217917/2925 - CLARIFICATION/DIRECTION 

Diary No(s). 49776/2925 (PIL-W) 
IA No. 218439/2925 - APPLICATION FOR PERMISSION 
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IA No . 218468/2025 - CLARIFICATION/DIRECTION 

Diary No(s). 49811/2025 (PIL-W) 
IA No. 218480/2025 - APPLICATION FOR PERMISSION 
IA No. 218481/2025 - CLARIFICATION/DIRECTION 

Diary No(s). 49898/2025 (PIL-W) 
IA No. 218493/2025 - APPLICATION FOR PERMISSION 
IA No. 218494/2025 - CLARIFICATION/DIRECTION 

Diary No(s). 50416/2025 (PIL-W) 
IA No. 221165/2025 - APPLICATION FOR PERMISSION 
IA No. -221168/2025- APPROPRIATE ORDERS/DIRECTIONS 

Diary No(s). 52650/2025 (PIL-W) 
IA No. 233076/2025 - APPLICATION FOR PERMISSION 
IA No. 231902/ 2025 - MODIFICATION 

Diary No(s). 52763/2025 (PIL-W) 
IA No . 232761/2025 - APPLICATION FOR PERMISSION 
IA No . 232763/2025 - APPROPRIATE ORDERS/DIRECTIONS 

Diary No(s). 52787/2025 (PIL-W) 
IA No. 232871/2025 - APPLICATION FOR PERMISSION 
IA No . 232872/2025 - CLARIFICATION/DIRECTION 

Diary No(s). 52852/2025 (PIL-W) 
IA No. 233061/2025 - APPLICATION FOR PERMISSION 
IA No. 233064/2025 - APPROPRIATE ORDERS/DIRECTIONS 

Diary No(s). 54026/2025 (PIL-W) 
IA No. 238618/2025 - APPLICATION FOR PERMISSION 
IA No. 238614/2025 - CLARIFICATION/DIRECTION 

Diary No(s). 54031/2025 (PIL-W) 
IA No. 238624/2025 - APPLICATION FOR PERMISSION 
IA No. 238623/2025 - CLARIFICATION/DIRECTION 

Diary No(s). 54342/2025 (PIL-W) 
IA No. 240215/2025 - APPLICATION FOR PERMISSION 
IA No. 240209/2025 - CLARIFICATION/DIRECTION 

Diary No(s). 54344/2025 (PIL-W) 
IA No. 240504/2025 - APPLICATION FOR PERMISSION 
IA No. 240503/2025 - CLARIFICATION/DIRECTION 

Diary No(s). 54361/2025 (PIL-W) 
IA No. 245312/2025 - APPLICATION FOR PERMISSION 
IA No. 240436/2025 - CLARIFICATION/DIRECTION 

Diary No(s). 54363/2025 (PIL-W) 
IA No. 243580/2025 - APPLICATION FOR PERMISSION 
IA No. 240521/2025 - APPROPRIATE ORDERS/DIRECTIONS 
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Diary No(s). 54396/2625 (PIL-W) 
IA No. 242165/2625 - APPLICATION FOR PERMISSION 
IA No. 242164/2625 - CLARIFICATION/DIRECTION 

Diary No{s). 55328/2625 {PIL-W) 
IA No. 247434/2625 - APPLICATION FOR PERMISSION 
IA No. 245396/2625 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 245769/2625 - EXEMPTION FROM FILING O.T. 

Diary No(s). 57622/2625 (PIL-W) 

Diary No(s). 57372/2625 (PIL-W) 

Diary No{s). 61358/2625 {PIL-W) 

Date : 16-62-2626 These matters were called on for hearing today. 

CORAM : HON'BLE THE CHIEF JUSTICE 
HON'BLE MR. JUSTICE JOYMALYA BAGCHI 
HON'BLE MR. JUSTICE VIPUL M. PANCHOLI 

For Petitioner(s) :M/s. Trilegal Advocates On Record, AOR 

Mr. Ninad Laud, Adv. 
Mr. Saurabh Kaulkarni, Adv. 
Mr. Saurabh Kulkarni, Adv. 
Ms. Ishani Shekhar, Adv. 
Mr. Dcosta Ivo Manuel Simon, AOR 

Mr. Tushar Mehta, Solicitor General 
Mr. Brijender Chahar, A.S.G. 
Mr. Pawanshree Agrawal, AOR 
Ms. Aakriti Goel, Adv. 
Ms. Kriti Jain, Adv. 
Ms. Kamana Divya Sree, Adv. 

Mr. Naveen Kumar, AOR 

Mr. Sanjay Upadhyay, Sr. Adv. 
Ms. Eisha Krishn, Adv. 
Ms. Mansi Bachani, Adv. 
Mr. Shubham Upadhyay, AOR 
Mr. Anubhav Anand, Adv. 

Mr. Tarun Gupta, AOR 
Mr. Hirday Virdi, Adv. 

Mr. Dama Seshadri Naidu, Sr. Adv. 
Ms. Devina Sehgal, AOR 
Mr. Srikanth Varma Mudunuru, Adv. 
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Mr. Kunal Vajani, Adv. 
Mr. Kartikey Bhatt, AOR 
Mr. Mandeep Singh, Adv. 

Mr. Karan Khetani, Adv. 
Ms. Mallika Agarwal, Adv. 
Mr. Sahil Monga, AOR 

Mr. Narender Hooda, Sr. Adv. 
Mr. Amit Kumar Singh, Adv. 
Mr. Arijit Bardhan, Adv. 
Ms. Rashmi Singh, AOR 
Mr. Aman Pathak, Adv. 
Ms. Shivangi Pradhan, Adv. 

Mr. AR Takkar ,sr.adv, Sr. Adv. 
Mr. A. Venayagam Balan, AOR 
Mrs. Shriya Takkar, Adv. 
Mr. Manan Takkar, Adv. 
Mr. Aastha Tyagi, Adv. 
Mr. Yash Deewan, Adv. 
Mrs. Santhanalakshmi, Adv. 
Mr. Prince Sharrn, Adv. 

Ms. Madhvi Divan, Sr. Adv. 
Mr. Shreyash Bhardwaj, Adv. 
Mr. D. Bharat Kumar, Adv. 
Mr. Nimish Arjaria, Adv . 
Mr. Aman Shukla, Adv. 
Mr. Aman Shukla, Adv. 
Mr. P.D.V. Srikar, Adv. 
Ms. Shireesha Sharma, Adv. 
Ms. Aishani Narayan, Adv. 
Mr. Sawan Datta, Adv. 
Ms. Yatika Gupta, Adv. 
Mr. M. Chandrakanth Reddy, Adv. 
Mr. Gopal Jha, AOR 

Mr. Ninad Laud, Adv. 
Mr. Saket Mone, Adv. 
Mr. Kush Chaturvedi, AOR 
Ms. Prerna Priyadarshini, Adv. 
Ms. Anchita Nair, Adv. 
Mr. Syed Faraz Alam, Adv. 
Mr. Atharva Gaur, Adv. 
Ms. Ayesha Chaudhary, Adv. 
Mr. Pramothesh Mukherjee, Adv. 

Mr. Mukul Rohatgi, Sr. Adv. 
Mr. Shyam Divan, Sr. Adv. 
Mr. Mahesh Agarwal, Adv. 

6 

492



Mr. Ashok Parija, Sr. Adv. 
Mr. Shashwat Singh, Adv. 
Ms. Manavi Agarwal, Adv. 
Mr. Arshit Anand, Adv. 
Mr. Naman Agarwal, Adv. 
Ms. Vidisha Swarup, Adv. 
Mr. E. c. Agrawala, AOR 
Mr. Ritesh Pattnaik, Adv. 
Ms. Ameesha Malhotra, Adv. 
Ms. Dwevanshi, Adv. 

Mr. Nishanth Patil, AOR 

Mr. Sanjay Parikh, Sr. Adv. 
Ms. Srishti Agnihotri, AOR 
Ms. Kritika, Adv. 
Mr. D.p.singh, Adv. 
Ms. Tara Elizabeth Kurien, Adv. 
Ms. Anchal Kanthed, Adv. 

Ms. Purnima Krishna, AOR 
M/S. K Ashar & Co., AOR 

Mr. Tushar Mehta, Solicitor General 
Mr. Shovan Mishra, AOR 
Ms. Bipasa Tripathy, Adv. 
Mr. Shlok Luthra, Adv. 

Mr. Anand Varma, AOR 
Ms. Apoorva Pandey, Adv. 

Mr. T.V.S. Raghavendra Sreyas, Adv. 
Mr. Naveen Hegde, AOR 

Mr. Pralhad Paranjape, Adv. 
Mrs. Pragya Baghel, AOR 
Ms. Tirtha Pawar, Adv. 
Mr. Yuvraj Kashyap, Adv. 

Mr. Gopal Sankaranarayanan, Sr. Adv. 
Mr. Vanshdeep Dalmia, AOR 
Ms. Anisha Jain, Adv. 
Ms. Shambhavi Singh, Adv. 
Ms. Prerna Cheema, Adv. 

For Respondent(s) :Mr. R. Venkataramani, Attorney General for India 
Mr. K. Raghavacharyulu, Adv. 
Mr. Kailash Pandey, Adv. 
Mr. Ranjeet Singh, AOR 
Mr. Krishna Yadav, Adv. 
Mr. Bibhu Dutta Das, Adv. 
Mr. Sanjay Kumar, Adv. 
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Mr . Tushar Mehta, Solicitor General 
Ms . Aishwariya Bhati, A.S.G. 
Mr. Gurmeet Singh Makker, AOR 
Mr. Abhinav Aggaral, Adv. 
Ms. Sonali Jain, Adv. 
Mr. Ketan Paul, Adv. 
Ms. Ruchi Kohli, Adv. 
Mr. Rajat Nair, Adv. 
Mr. Kanu Agrawal, Adv. 
Mr. Rohan Gupta, Adv. 

Mr. Tushar Mehta, Solicitor General 
Mr. Devadatt Kamat, Sr. Adv. 
Mr. Rohit Sharma, Adv. 
Mr. Arijit Dey, Adv. 
Ms. Bhumi Agrawal, Adv. 
Mr. Abhishek Gupta, Adv. 
Mr. Awanish Gupta, Adv. 
Mr. Nishanth Patil, AOR 

Mr. Siddharth Dharmadhikari, Adv. 
Mr. Aaditya Aniruddha Pande, AOR 
Mr. Shrirang B. Varma, Adv. 
Mr. Bharat Bagla, Adv. 
Mr. Sourav Singh, Adv. 
Mr. Aditya Krishna, Adv. 
Mr. Adarsh Dubey, Adv. 
Ms. Chitransha Singh Sikarwar, Adv. 

Ms. Anagha S. Desai, AOR 
Mr. Sachin Singh, Adv. 
Mr. Pratik Kumar Singh, Adv. 
Mr . Parth Johri, Adv. 

Mr . Prabhat Ranjan Raj; AOR 

Mrs. Ashok Parija, Sr. Adv. 
Mr . Mahesh Agarwal, Adv. 
Mr. Arshit Anand, Adv. 
Mr. Shashwat Singh, Adv. 
Ms . Vidisha swarup, Adv. 
Mr. Ritesh Pattnaik, Adv. 
Ms . Ameesha Malhotra, Adv. 
Mr. E. c. Agrawala, AOR 

Mr. Pallav Mongia, AOR 

Mr. Sanjay Upadhyay, Sr. Adv. 
Ms. Eisha Krishn, Adv. ' .· 
Ms. Mansi Bachani, Adv. 
Mr. shubham Upadhyay, AOR 
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Mr. Anubhav Anand, Adv. 

Mrs. Ashok Par1Ja, Sr. Adv. 
Mr. Mahesh Agarwal, Adv. 
Mr. Arshit Anand, Adv. 
Mr . Shashwat Singh, Adv. 
Ms. Vidisha Swarup, Adv. 
Mr. Ritesh Pattnaik, Adv. 
Ms. Ameesha Malhotra, Adv. 
Mr. E. C. Agrawala, AOR 

Mr. Vipin Sanghi, Sr. Adv. 
Mr. Kiran Bhosale, Adv. 
Ms. Neha Bhosale, Adv. 
Ms. Anuja Divadkar, Adv. 
Ms . Laveena Tejwani, Adv. 
Mr. Yashwant Singh, Adv. 
Ms . Shivangi Bhatawdekar, Adv. 
Mr. Siddharth Chavan, Adv. 
Mr. Satya Kam Sharma, AOR 

Mr. Karthik S.d., AOR 

M/s. S-legal Associates, AOR 

Mr. Balbir Singh, Sr. Adv. 
Mr. Samit Dilip Shukla, Adv. 
Ms. Saakshi Saboo, Adv. 
Mr. Vaibhavi Bhalerao, Adv. 
M/s Trilegal Advocates On Record, AOR 

Mr. Anand Varma, AOR 
Mr. Anil Kumar Verma, AOR 
Mr. Kunal Mimani, AOR 

Mr . Sandeep Sudhakar Deshmukh, AOR 
Mr. Nishant Sharma, Adv. 
Mr. Ankur Savadikar, Adv. 
Mr. Ankur s. Savadikar, Adv. 
Mr. Kartik Sharma, Adv. 

Mr. T. V. S. Raghavendra Sreyas, AOR 
Mr. A. Karthik, AOR 
Mr . Vanshdeep Dalmia, AOR 
Ms . Manisha Ambwani, AOR 
Ms. Anshula Vijay Kumar Grover, AOR 
Ms. Mayuri Raghuvanshi, AOR 

Mr. Aditya Soni, AOR 
Mr. Aaditya Aniruddha Pande, AOR 

Ms. Charanya Lakshmikumaran, AOR 

9 
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Mr. Yogendra Aldak, Adv. 
Ms. Tamanna Sharma, Adv. 
Ms. Neha Chaudhary, Adv. 
Mr. Pranav Mundra, Adv. 
Ms. Nitum Jain, Adv. 
Ms. Medha Sinha, Adv. 
Mr. swastik Mishra, Adv. 

Mr. T.v.s. Raghavendra Sreyas, Adv. 
Mr. Naveen Hegde, AOR 

M/S. Karanjawala & co., AOR 
Ms. Nandini Gore, Adv. 
Ms. Sonia Nigam, Adv. 
Mr. Akhil Abraham Roy, Adv. 

Mr . Sanjay Parikh, Sr. Adv. 
Ms. Srishti Agnihotri, AOR 
Ms . Tara Elizabeth Kurien, Adv. 
Ms. Kritika, Adv. 
Mr. D.p. Singh, Adv. 
Ms . Anchal Kanthed, Adv. 

Mr. Tarun Gupta, AOR 

Mr. Tushar Mehta, Solicitor General 
Ms. Aishwariya Bhati, A.S.G. 
Mr. Gurmeet Singh Makker, AOR 
Mr. Ketan Paul, Adv. 
Ms. Ruchi Kohli, Adv. 
Mr. Rajat Nair, Adv. 
Mr. Kanu Agrawal, Adv. 
Mr. Rohan Gupta, Adv. 

Mr. Anuj Bhandari, AOR 
MIS. K Ashar & Co., AOR 

Mr. Vipul Ganda, Adv. 
Mr. Kunal Cheema, AOR 

Mr. Siddhant Kohli, Adv. 
Mr. Kaustabh Bhattacharjee, Adv. 
Ms. Garima Jain, AOR 

UPON hearing the counsel the Court made the following 
0 R D E R 

1. These matters are ordered to be listed on 25.e2.2e26 and shall 

be taken up for hearing immediately after the fresh matters. No 

10 
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request for adjournment on the date fixed shall be entertained. 

2. The petitioners shall be accorded two hours to complete their 

submissions. Thereafter, one and a half hours shall be granted to 

the learned Attorney General/Solicitor General/Advocate 

General/Additional Solicitor General, or any other senior State 

counsel, to conclude their submissions. The petitioners shall then 

be granted an additional half an hour for rejoinder arguments. 

3. The parties are permitted to submit their brief written 

submissions along with the compilation of the relied upon 

judgments, with specific reference to the paragraphs, etc. 

4. We direct that till the next date of hearing, no further 

Miscellaneous Applications/lAs shall be entertained by the 

Registry. 

5. All the Miscellaneous Applications/lAs, seeking recall of the 

two-Judge Bench judgment dated 16.05.2025, are disposed of as 

having become infructuous. We, however, clarify that if there is 

any additional or ancillary relief prayed for in those 

Miscellaneous Applications/lAs, the parties shall be permitted to 

raise such issues during the course of the oral submissions. 

(ARJUN BISHT) 
ASTT. REGISTRAR-cum-PS 

11 

(PREETHI T.C.) 
ASSISTANT REGISTRAR 
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IN THE SUPREME COURT OF INDIA 
ORIGINAL CIVIL JURISDICTION 

WRIT PETITION (CIVIL) NO. 1394 OF 2023 

IN THE MATTER OF: 

Vanshakti . . . Petitioner 
Versus 

Union of India & Ors. Respondents 

INDEX 

S.No Particulars Copies Court 
Fee 

1. Written Submissions on behalf of 1+3 NIL!-
ApplicantJOCL 
Limited. 

FILED ON: 24.02.2026 

Iron & Steels I 

I 

FILED BY: 

(ANAND VARMA) 
ADVOCATE ON RECORD 
CODE 2285 
A-229, GF, DEFENCE COLONY, 
NEW DELHI110024 
MOB: 9999659395, 8527032123 
EMAIL: anandcvarma@gmail.collJ. 
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IN THE SUPREME COURT OF INDIA 
CIVIL ORIGINAL JURISDICTION 

WRIT PETITION (CIVIL) NO. 1394 OF 2023 

IN THE MATTER OF: 

Vanshakti ... Petitioner 

Versus 

Union of India ... Respondent 

WRITTEN SUBMISSIONS ON BEHALF OF APPLICANT/ 
OCL IRON & STEELS LIMITED 

PAPER-BOOK 

(FOR INDEX KINDLY SEE INSIDE) 

ADVOCATE FOR APPLICANT: ANAND VARMA 
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S.NO PARTICULARS PAGE NOS. 

1. Written Submissions on behalf of Applicant/ 1 -13 
OCL Iron & Steels Limited. 
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IN THE SUPREME COURT OF INDIA 
CIVIL ORIGINAL JURISDICTION 

WRIT PETITION (CIVIL) NO. 1394 OF 2023 

IN THE MATTER OF: 

Vanashakti 

Versus 

Union of India 

... Petitioner 

... Respondent 

WRITTEN SUBMISSIONS ON BEHALF OF APPLICANT I 
OCL IRON & STEELS LIMITED 

1. The present Writ Petition challenges the validity of the OM dated 

07.07.2021 [WP, Ann. A-10, pg. 208] issued by the Respondent 

MOEFCC, which provides a SOP for identification and handling of 

violation cases under the Environment Impact Assessment Notification, 

2006 ('EIA Notification, 2006') [WP, Ann. A-1, pg. 45]. The present 

written submissions are being filed on behalf of OCL Iron & Steels 

Limited/OCL (earlier M/s. Nilachal Iron & Power Ltd .), which was the 

applicant in MA No. 214852/2025 and lA Nos. 214855/2025 and 

214856/2025, which have been disposed off by order dated 16.02.2026, 

in terms of the judgment dated 18.11.2025 passed by this Hon'ble Court. 

OCL/its predecessor was also the applicant in lA No. 21658/2025, which 

was disposed by this Hon'ble Court's judgment and order dated 

16.05.2025 [MA No. 214852/2025, Ann. A-1, pg. 23]. The said judgment 

has now been recalled vide the subsequent judgment dated 18.11.2025. 

2. The brief and relevant facts pertaining to OCL are as follows: the 

Applicant's predecessor established a sponge iron plant in the State of 
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Jharkhand in 2002 and was operating the plant by obtaining CTE [MA, 

Ann. A-2, pg. 64-69] and CTO [MA, Ann. A-3, pg. 70-71] from JSPCB. 

Vide Circular dated 15.01.2008 [MA, Ann. A-4, pg. 72-73], MOEF&CC 

clarified that projects which had been permitted to commence operations 

based on CTE and CTO would require an EC to operate. 

3. The Applicant sought and obtained an EC from the MOEF&CC on 

24.12.2009 [MA, Ann. A-5, pg. 7 4-80] for expanding its capacity from 

350 TPD sponge iron plant to a 0.7 MTPA integrated steel plant. The said 

expansion, although permitted by the MoEFCC vide the EC dated 

24.12.2009, could not be implemented due to financial constraints of the 

erstwhile management. Despite having a valid EC dated 24.12.2009, 

the Applicant could not expand its capacity as approved. 

4. Upon a change in management, the Applicant submitted an application 

seeking expansion on the same terms as approved earlier on 

24.12.2009, pursuant to which terms of reference ("TOR") were issued 

by the MoEF&CC on 06.09.2020 [MA, Ann. A-1 0, pg. 121-134]. The said 

application was later downsized in capacity and land area , wherein 

amended TOR were issued on 12.02.2021 [MA, Ann. A-11, pg. 135-

138]. The Applicant's proposal and application for EC was thus 

processed further basis the TOR dated 12.02.2021 , prior to even the 

issuance of the OM dated 07.07.2021. 

5. The downsizing in capacity in the Applicant's proposal , in comparison 

of its earlier EC dated 24.12.2009, is also tabulated hereinbelow, 
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S. No. Unit Capacity Capacity Status 
approved by applied for 

ECdt. under approved 
24.12.2009. TOR dt. 

' 12.02.2021 
1. Sponge Iron Plant 7,05,000 TPA 5,77,500 TPA Capacity 

Reduction 
2. Blast Furnace 3,50,000 TPA Dropped Dropped 
3. Pelletization Plant 6,00,000 TPA Dropped Dropped 
4. ·Coal Washery 13,00,000 Dropped Dropped 

TPA 
5. Steel Making Shop 7,00,000 TPA 2,97,000 TPA Capacity 

with CCM Reduction 
6. Captive Power 75 MW 61 MW Capacity 

Plant Reduction 
7. Re-rolling Mill 7,00,000 TPA 2,30,000 TPA Capacity 

(_orO. 7 MTPA) (or 0.23 MTPA) Reduction 
8. Ferro Alloy Plant 1,25,000 TPA Dropped Dropped 
9. Oxygen Plant 1,000 TPD Dropped Dropped 

6. In fact, since OCL significantly downsized the capacity of its plant and 

dropped several facilities, it also reduced the total land approved to be 

utilized for the project by 51%. 

7. Admittedly, in and around 2020-2021, while awaiting the grant of its EC, 

OCL was compelled to commence trial run and construction activities to 

cater to a huge demand for employment from the local populace who lost 

their jobs due to the COVID-19 pandemic. The said trial run and 

construction activities were stopped after JSPCB issued a letter dated 

12.05.2021 to OCL. Thereafter, upon a letter petition being filed against 

OCL, the Hon'ble NGT vide order dated 05.01.2023 directed OCL to 

submit details regarding submission of its EC application. Thereafter, 

OCL was advised to seek grant of additional TOR under the OM dated 

07.07.2021 , which was sought and obtained by OCL on 21.07.2023 [MA, 

Ann. A-18, pg. 157-163]. 
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8. This was in addition and supplemental to OCL's EC proposal under the 

principal EIA Notification, 2006, which was already under consideration 

since 06.09.2020, wherein the amended TOR had been issued on 

12.02.2021, the public hearing was conducted on 27.09.2021, draft EIA­

EMP report was submitted by OCL on 04.08.2023, the final EIA-EMP 

report submitted on 04.11.2023 [MA, Ann. A-40, pg. 328 @ 329]. 

9. The Expert Appraisal Committee ("EAC") , which is the expert body to 

appraise project proposals as per the EIA Notification, 2006, considered 

OCL's proposal and in its meetings held on 04.09.2023-05.09.2023 also 

directed OCL to take remediation steps, and restrict its activities to 

permissible limits, subject to payment of penalties, which OCL has 

duly complied with: 

(i) OCL paid environmental compensation of INR 23.62 lakhs, 

(ii) OCL paid environmental penalty of INR 5.36 crores, 

(iii) Within the premises, OCL planted more than 5,900 saplings over 

21.86 acres of land. All spare land has been covered with grass 

and shrubbery. At present, at least 20% of the area has been 

covered with plantation. 

(iv) OCL also deployed water tankers and sprinklers to curb any 

emissions that may cause damage to the environment. 

(v) Ambient air quality around OCL's project site is being monitored by 

a third-party consultant. OCL complied with the Environmental 

504



Monitoring Plan formulated and recommended by the third-party 

consultant. 

(vi) OCL also undertook CSR activities such as organizing medical 

camps, setting up cataract operation camps, provided ambulances 

and school buses for nearby villages. 

1 0. Thus, OCL has ensured compliance with the conditions as required by 

the EAC. Subsequently, its EC proposal was appraised and positively 

recommended by the EAC on 08-09 November, 2023 [MA, Ann. A-19, 

pg. 164@ pg. 214] under clause 7 of the EIA Notification, 2006 [WP, 

Ann. A-1, pg. 45 @ pg. 49] with only the formal issuance of EC 

remaining pending. However, before the EC could be formally granted , 

this Hon'ble Court vide order dated 02.01 .2024 [MA, Ann. A-36, pg. 312] 

stayed the operation of the OM dated 07.07.2021 and the formal EC was 

not issued by the MoEF&CC in favour of OCL for this reason. 

11. Subsequently, vide order dated 02.02.2024 [MA, Ann. A-37, pg. 313 @ 

315], this Hon'ble Court was pleased to clarify that, "We clarify that our 

orders dated 02nd January, 2024 would not come in the way of the 

competent authorities in considering the proposals for 

modifications/alterations in the Environmental Clearances if area of such 

projects had any valid environmental clearances prior to Olth July, 2021" 

12. It is most respectfully submitted that despite making good all the 

compliances and necessary formalities , as mandated under EIA 

Notification, 2006, OCL awaits the formal grant of its otherwise complete 
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EC. It is also pertinent to mention that upon the EAC positively 

recommending the EC in favour of OCL, and upon the expiry of the 45-

day period contemplated in para 8(i) of the EIA Notification, the 

environmental clearance is deemed to have been granted , in light of para 

8(iii) of the EIA Notification [WP, Ann. A-1, pg._.45@ 55]. 

13. Insofar as the OM dated 07.07.2021 is concerned, the Applicant OCL 

most humbly submits that the said OM (as also the previous OMs dated 

16.11.2010, 12.12.2012 [Union's Counter, Ann-1, pg. 34-35] and 

27.06.2013 [Union's Counter, Ann-11, pg. 36-37] and Notification dated 

14.03.2017) read with the EIA Notification, 2006, consider grant of prior 

EC for future and further operations, and in no manner seek to validate 

or regularize prior infractions. The SOP in Clause 9 [WP, Ann. A-10, pg. 

211]only identified past infractions & violations and Clause 10 [WP, Ann. 

A-1 0 @ pg. 212] contemplates relative assessment of extent of the 

violation/infraction. The process behind providing a remedial mechanism 

for violation category cases is also evident from the iv1oEF&CC 

Notification dated 14.03.2017 [WP, Ann. A-2 pg. 108], which states that 

in case the existing projects or activities requiring prior environmental 

clearance under the EIA Notification, 2006 are brought for EC after 

starting the construction work, or undertaking expansion work, 

modernization etc. , without obtaining prior EC, such projects would be 

treated as violation cases and will be appraised for grant of EC at the 

Central level by the EAC constituted under the EP Act, 1986 with a view 
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to assess that the project is consistent with the applicable laws and the 

expansion has been undertaken sustainably as per applicable norms. In 

case the finding of the EAC is negative, the projects will be recommended 

for closure . 

14. Thus, the OM mandates that the concerned EAC is to appraise the said 

project as if it was a new proposal. Most importantly, if the concerned 

EAC is of the view that project is permissible for operations, EC shall 

be granted. This submission is also affirmed by the judgement of this 

Hon'ble Court in Review Petition (C) Diary No. 41929 of 2025 

Confederation of Real Estate Developers of India v. Vanashakti Anr. 

dated 18.11.2025, 

"115. At the cost of repetition, I state that even in accordance with 
the 2017 Notification and 2021 OM, an EC can be granted only in 
respect of the projects which are otherwise permissible in law. 
116. As already discussed hereinabove, even these notifications 
do not permit an EC to be granted in respect of the projects which 
are not permissible under law. As such, if the project proponents 
apply for an EC in respect of projects which are permissible in law, 
they would be entitled to get the EC .. . " 

15. Furthermore, the OM itself provides for a prospective EC inasmuch it 

states that EC will be effective from the date of its issuance [WP, Ann. 

A-10, pg. 213, para-B (iv)]. 

16. It is also evident from the OM that any infractions or violations are to be 

dealt with proportionally and not all infractions or violations are 

considered to deal a fatal blow to the project proponents' operations. Any 

violation or infraction is considered on its own merits under Clause 11 

[WP, Ann. A-10 pg. @ 212] and an assessment is made regarding 
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allowance of future and further operations. The OM does not contemplate 

or provide for validation or regularization of past infractions. The past 

infractions or violations are in fact subjected to appropriate measures. It 

is, therefore, submitted that the use of the term 'ex post facto EC' by the 

Petitioner is a misnomer and not reflective of the correct position 

envisaged under the EIA Notification, 2006 and the OM dated 

07.07.2021. 

17. In fact, this Hon'ble Court has in the past, upon the concerned project 

proponents undertaking remediation or compensatory measures, 

allowed operations, after due compliance with statutory requirements: 

(i) Common Cause vs. Union of India (2017) 9 SCC 499, para 227: 
"The amounts determined as due from all the mining leaseholders 
should be deposited by them on or before 31-12-2017. Subject to 
and only after compliance with staturory requirements and full 
payment of compensation and other dues, the mining leaseholders 
can restart their mining operations. " 

(ii) Alembic Pharmaceuticals Ltd. vs. Rohit Prajapati (2020) 17 
SCC 157, paras 38, 41, 42: " .... this Court must take a balanced 
approach which holds the industries to account for having operated 
without environmental clearances in the past without ordering a 
closure of operations. The directions of NGT for the revocation of 
the ECs and for closure of the units do not accord with the principle 
of proportionality. " 

(iii) Electrosteel Steels Limited vs. Union of India 2021 SCC 
OnLine SC 1247, paras 82, 83, 84, 88 

(iv) Pahwa Plastic Pvt. Ltd. & Anr. vs. Dastak NGO & Ors (2023) 12 
sec 774, paras 49, 56, 57, 60, 62, 64, 67 

(v) Keystone Realtors vs. Ani/ V. Tharthare, (2020) 2 SCC 66, para 
21 

18. In light of the above, even if this Hon'ble Court strikes down the impugned 

SOP/OM dated 07.07.2021, grant of an already recommended EC in 

508



favour of OCL ought not to be put on hold, and must be considered 

independently of any past (inadvertent) violations, as has been held by 

various judgements of this Hon'ble Court. 

19. It is submitted that this Hon'ble Court in Akshay N. Patel v. Reserve 

Bank of India & Anr. (2022) 3 SCC 694 h9s held that a measure must 

not have disproportionate impact on the right holder, and any measure 

ought to be balanced and proportionate. 

20. In summation , it is most humbly submitted that: 

(i) The Applicant had a prior EC dated 24.12.2009 and is not a project 

proponent which operated without ever having an EC. 

(ii) Since the expansion of capacity as permitted under the EC dated 

24.12.2009 could not be implemented for financial reasons, upon 

undergoing a change in management, the Applicant again applied 

and sought EC for implementing its expansion, through TOR dated 

06.09.2020. Later, the Applicant downsized/reduced its expansion 

proposal and thus an amended TOR dated 12.02.2021 was 

issued. 

(iii) The Applicant's EC proposal/application was thereafter processed 

as per the principal EIA Notification dated 14.09.2006 and all 

required stages/steps were duly complied with: the publ ic hearing 

was conducted on 27.09.2021 , draft EIA-EMP report was 

submitted by OCL on 04.08.2023, the final EIA-EMP report 
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submitted on 04.11.2023 and the proposal was appraised at the 

Central level by the Expert Appraisal Committee (EAC). 

(iv) In addition to complying with all stages/steps under the principal 

EIA Notification dated 14.09.2006, the Applicant OCL also applied 

for TOR under the _OM dated 07.07.2021, was granted additional 

TOR on 21.07.2023, undertook remedial and compensatory 

measures as the per OM dated 07.07.2021, the additional TOR 

dated 21.07.2023 and further measures as directed by the EAC at 

its meeting on 04.09.2023-05.09.2023. 

(v) After due compliance with all steps and stages under both the 

principal EIA Notification dated 14.09.2006 and the OM dated 

07.07.2021, the EAC appraised the Applicant's EC proposal in 

terms of Clause 7 of the EIA Notification and positively 

recommended for grant of EC at the meeting on 08-09.11.2023. 

Upon the positive recommendation by the EAC on 08-09.11.2023, 

the consideration of the application stood concluded, and only the 

formal or ministerial act of issuing the order remained pending. 

(vi) Even otherwise, with the positive recommendation by the EAC on 

08-09.11.2023, the EC was deemed to have been granted upon 

the expiry of the 45-day period contemplated in para 8(i) of the EIA 

Notification, in light of para 8(iii) of the EIA Notification. 

(vii) It is further submitted that the additional measures contemplated 

under the OM dated 07.07.2021, which are remediation and 
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compensatory measures for the past violations, and distinct from 

the independent appraisal of the EC application under the principal 

EIA notification , are balanced and proportional measures, and do 

not warrant interference by this Hon'ble Court. 

(viii) Furthermore, in the Applicant 's case, apart from the Applicant's EC 

proposal having been independently processed, appraised and 

recommended as per the principal EIA Notification, the OM dated 

07.07.2021 stands implemented and acted upon qua the 

Applicant. As stated above, the Applicant has undertaken all 

remediation and compensatory measures as the per OM dated 

07.07.2021 , the additional TOR dated 21.07.2023 and further 

measures directed by the EAC. Hence, in these circumstances, 

denying the issuance of the formal EC to the Applicant may not be 

proportional , reasonable or equitable. 

21. Lastly, it is submitted that paras 35 and 36(c) of this Hon'ble Court's 

judgment dated 16.05.2025 in the present matter (which has 

subsequently been recalled), had correctly and rightly saved the ECs 

which had already been granted [MA, Ann. A-1, pg. 23@ 62] : 

"35. We are, however, conscious of the fact that ex post facto EC may 
have been granted in certain cases both under the 2017 notification · 
and the 2021 OM. ECs already granted under 2017 notification and 
the 2021 OM, at this stage, should not be disturbed. 
36. Hence, we pass the following order: 

c) We clarify that the ECs already granted till date under the 2017 
notification and the 2021 OM shall, however, remain 
unaffected. " 
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22. It is submitted that EC applications/proposals (such as the Applicant 

OCL), which have undergone the complete appraisal process, and which 

have been positively recommended by the EAC for grant of EC, stand at 

the same footing as the ECs already granted, by virtue of para 8(iii) of 

the EIA Notification. There is no qualitative or other distinction between 

the said 2 classes, inasmuch as both classes i.e. those which have been 

granted EC and those whose EC has been positively recommended by 

the EAC, have undergone the same stages/steps under the principal EIA 

Notification. Therefore, this Hon'ble Court may consider directing that in 

addition to ECs already granted under the 2017 notification and 2021 

OM, the EC proposals positively recommended by the EAC may also 

remain unaffected and be issued formal ECs in terms of the EAC 

recommendations. 

23. In light of the above, it is therefore prayed that this Hon'ble Court may 

direct Respondent Union of India through MOEFCC to formally grant the 

EC in OCL's favour. 

NEW DELHI 
24.022026 

FILED BY: 

~ 
(ANAND VARMA) 
Advocate foi OCL Iron & Steels Limited 
Code:2285 
M: 8527032123 
E: anandcvarrna@grnail.com 
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\1)1.5g 

Prior EC CTE* CTO* FRESH APPRAISAL (for present application for prior EC) 

TOR Draft EIA-EMP Public Final EIA- EAC 
Report Hearing EMP Report appraisal 

YES YES YES YES YES YES YES YES 

(i) Prior EC granted 17.12.2003 04.02.2005 06.09.2020 04.08.2023 27.09.2021 04.11.2023 (i) 06.06.202 
on 24.12.2009 for [MA, Ann. [MA, Ann. 
expansion of A-2, pg. A-3, pg. 70] [MA, Ann. [MA, (ii) 04.09.202 
capacity to 0.7 64-69] A-10, pg. Ann. A-18, 
million TPA 121-134] pg.157@ 159] (iii) 8-9 Nov, 
[MA, Ann. A-5, 22.01.2010 06.06.2023 2023 
pg. 74-80] [MA, Ann. [MA, Ann. 12.02.2021 [MA, Ann. J 

A-7, pg. A-8, pg. 92- [MA, Ann. 19, pg. 16 
(ii) EC dated 83-87] 98] A-11, pg. 222] 

25.01.2012 for 135-138] 
amendment to 26.03.2020 09.12.2023 
its EC, limited to [MA, Ann. [MA, Ann. 
enabling the A-7, pg. A-8, pg. 99- 21.07.2023 
Applicant to give 88-91] 106 [MA, Ann. 
the char from the A-18, pg. 
Direct Reduced 157-163] 
Iron Plant and 
coal rejects to an 
external power 
plant 
[MA, Ann. A-6, 
pg. 81 -82] 

* Consent to Establish and Consent to Operate issued under the provisions of the Water (Prevention and Control of Pollution) Act, 
1974 and the Air (Prevention and Control of Pollution) Act, 1981. 
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File No. IA3-3/7/2024-IA.III (Partl) [E 254652] 
Government of India 

Ministry of Environment, Forest and Climate Change 
(lA Division) 

OFFICE MEMORANDUM 

Indira Paryavaran Bhawan 
Jor Bagh Road, Aliganj, 

New Delhi -110003 

Date: 201h January, 2026 

Subject: Compliance of the Order of the Hon'ble Supreme Court 
dated 18/11/2025- regarding. 

The Ministry issued the Notification S.0 .804(E) dated 14/03/2017 providing a 
window period for the projects which were in violation to apply for the grant of EC 

2 . Subsequently, the Ministry issued a Standard Operating Procedure (SOP) dated 
07/07/2021 for identification and handling of violation cases under the EIA Notification 
2006, in compliance to the order of the Hon'ble National Green Tribunal in Appeal No. 
34/2020 0/VZ) titled Tanaji B. Gambhire Vs Chief Secretary, Government of 
Maharashtra. 

3 . The SOP was challenged in the Madurai Bench of the Hon'ble High Court of 
Madras in W.P. (MD) No. 11757 of 2021 titled Fatima vs. Union of India and the 
Hon'ble High Court vide order dated 15/07/2021 imposed an interim stay on the OM. 

4 . The Hon'ble Supreme Court vide order dated 09/12/2021 in Civil Appeal No. 7576-
7577 of 2021 titled Electrosteel Steels Limited vs. Union of India and Ors ., held that 
the applicability of the above mentioned stay is restricted to the territorial jurisdiction 
of Madras High Court. The same was communicated by the Ministry vide OM dated 

28/01/2022. 

5. However, the Hon'ble Supreme Court in W.P.(C) No. 1394/2023 titled Vanashakti 
vs . Union of India vide order dated 02/01/2024 had stayed the operation of the OM 
dated 07/07/2021 and OM dated 28/01/2022. 

6. Further, the Hon'ble High Court of Madras vide judgement dated 30/08/2024 in 
W .P. (MD) No. 11757 of 2021 titled Fatima vs. Union of India has quashed the OM 
dated 07/07/2021 . 

7 . Subsequently, the Hon'ble Supreme Court vide order dated 06/01/2025 (copy 
enclosed) while tagging the SLP(C) Diary No. - 49103/2024 titled Fatima vs. Union of 
India with W .P. (C) 1394 of 2023 titled Vanashakti v. Union of Ind ia, inter-alia, held 
that "if any applications are pending for grant of ex post facto clearances on the basis 
of OMs dated 19th February, 2021 and 7th July, 2021 , the same shall be processed. 
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However, final order granting approval shall not be passed till further orders." Further, 
the Hon'ble Supreme Court vide order dated 19/02/2025 (copy enclosed} in W .P.(C) 
No. 1394/2023 titled Vanashakti vs . Union of India reiterated the same. 

8. In this regard , in respectful compliance of the above mentioned orders of the 
Hon'ble Supreme Court dated 06/01/2025 and 19/02/2025, the Ministry issued OM 
dated 28/03/2025 directing that all projects that have applied under the provisions of 
the OM dated 07/07/2021 and which are pending as on 02/01/2024 may be processed 
pursuant to the orders of Hon'ble Supreme Court and for the State of Tamil Nadu only 
those projects which are pending as on 15/07/2021 may be processed in view of the 

stay imposed by the Hon'ble Madras High Court in W.P. (MD) No. 11757 of 202 1 t1tl r;rJ 

Fatima vs . Union of India. However, final order granting approval/clearance shall nv 
be passed till further orders of the Hon'ble Supreme Court. 

9. Thereafter, the Hon'ble Supreme Court, vide its judgment dated 16.05.2025, in 
W.P. 1394/2023 titled Vanashakti vs. Union of India and connected matters. i.e. WP 
(C) 118 of 2019 titled Ajay Jajodia vs . Union of India, WP(C) 115 of 2024 titled One 
Earth One Life vs Union of India and Civil Appeal 381-382 of 2025 titled Fatima vs. 
Union of India has struck down the above mentioned Notification S.O. 804(E) dated 
14/03/2017 and SoP dated 07/07/2021 . The same was circulated vide OM dated 
26/05/2025 for compliance. 

10. The Hon'ble Supreme Court vide judgement dated 18/11/2025 (copy enclosed} in 
Review Petition (C) no. of 2025 (diary no. 41929 of 2025) filed by CREDAI in Writ 
Petition (C) no.1394 of 2023 titled Vanashakti vs. Union of India has recalled the 
judgment dated 161h May 2025 with the following directions, 

"The writ petitions and the appeal are restored to file with the directions to the 
Registry to place the matter before the Chief Justice of India on the 
administrative side for obtaining the necessary orders." 

11. In this regard, based on the above judgement dated 18/11/2025 and to ensure 
compliance of the last effective interim order dated 19/02/2025 passed by the Hon'ble 
Supreme Court in W .P. 1394/2023 titled Vanashakti vs. Union of India and connected 
matters, the Ministry hereby directs that, 

a. All violation cases pending as per the provisions of the OM dated 07/07/2021 
as on 02/01/2024 (i .e. till the stay was imposed by the Hon'ble Supreme Court 
in W .P. 1394/2023 titled Vanashakti vs . Union of India) may be processed. 
For the State of Tamil Nadu, only those projects which are pending as per the 
provisions of the OM dated 07/07/2021 as on 15/07/2021(i.e. till the stay was 
imposed by the Hon'ble Madras High Court in W.P. (MD) No. 11757 of 2021 
titled Fatima vs. Union of India) shall be processed. However, in both the above 
mentioned scenarios, the final order granting approval shall not be 
issued till further orders of the Hon'ble Supreme Court. 
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b. All violation cases pending under S.0 .804 dated 14/03/2017 shall be 
processed but the final order granting approval shall not be issued till 
further orders of the Hon'ble Supreme Court. 

12. This is issued with the approval of the Competent Authority. 

Encl: As above. 

To 

1. Chairperson/ Member Secretary, CPCB 

~o/PI/J.oU 
(Dr. J. D. Marcus Knight) 

Scientist E 

2. Chairperson/ Member Secretaries of all Expert Appraisal Committees 

3. Chairperson/Member Secretaries of all SEIAAs/SEACs 

4. Chairperson/ Member Secretaries of all SPCBs. 

1. All Officers of lA Division 

Copy for information to 

5. PS to Hon'ble MEF&CC 

6. PS to Hon'ble MoS, EF&CC 

7. PPS to Secretary, EF&CC 

8. PPS to AS (AG)/JS (RA) 

9. Website , MoEF&CC /Guard file 
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IN THE MATTER OF: 

BEFORE THE HON'BLE NATIONA L GREEN TRIBUJ\"AL 
EASTERN ZONE BENCH, KOLKATA BENCH 

ORIGINAL APPLICATION NO. 210 OF 2025/EZ 

SHRI NARAYAN KUMAR PA TRA 
VERSUS 

JHARKHAND STATE POLLUTION CONTROL 

... APPLICANT 

BOARD & ORS. _' It . , ... RESPONDENTS 

Know all to whom these presents shall come that I, ~,6 (;.. h &.~.,L1 ~l; -"'"' ~G10 1)/o M l" • 
h~J.A f>oq~d C.~ot>b ,woW-~ the above-named Respondent No.2 o hereby ppoint. 

ASHIM SHRIDHAR, RADHIKA GUPTA, ARCHY GUPTA MAHEEN KHAN VATSALYA 
D/220112011 D/4464/2023 MAH/16119/2024 D/767/2022 D/3264/2023 

B-4/227, SAFDARJUNG ENCLAVE, 
NEW DELHI-110029 
MOB. 9971547353 

Email: chamberashimshridhai@gmail.com 
Advocate{s), to b e my I our true and lawful attorney {s), in the m atter noted above, to do all the 
following acts, deeds and things, or any of them, (jointly and severally) and also ratify anything 
already done on our beh alf that is to say: -
1. To sign, verify and present and send notices, replies rejoinders , pleadings, appeals, cross­

objections or petitions for execution, review, revision, other petitions or affidavit or other 
documents as shall be deem ed necessary or advisable for the prosecution of the case or in 
relation thereto in all its stages. 

2. To appear, a ct, and plead in the above-mentioned case in any court or tribunal etc, in which 
the same be h eard or t ried in the 1st instance or in appeal or review or revision or execution or 
in any other stage of its progress until its final decision. 

3 . To withdraw or compromise the said case or submit to arbitration any differences or disputes 
that may arise to or in any manner relating to the said case. 

4. To receive documents, papers, records, orders etc. and to do all oth er acts all things, which 
may be necessary or proper to be done for the progress and in all course of the prosecution of 
the said case. 

5. To employ any other legal practitioner, advocate or consultant authorizing him to exercise the 
power and authority h ereby conferred on the Advocate {s) whenever he/they may think fit to 
do so. 

6 . And I/We hereby agree that whatever the Advocate (s) or his / there substitute shall do in the 
premises shall be binding on m e in all intents and purposes just as if it would have been done 
by m e. And I/We h ereby agree not to hold the Advocate (s) or his/their substitute responsible 
for the said case in consequence of his absence from the court when the said case is called up 
for hearing. And I/We h ereby agree that in the event of the whole or any part of the free agreed 
by me/ us to be paid to the Advocate (s) remaining unpaid h e/ they shall be entitled to withdraw 
from the prosecution of the said case, or not to appear until the same is paid. 

In witness wh ereof IjWe h ereunto set my jour hand to th ese presents the contents of which have 
been explained to and understood by m e/us. 

Date: lfo { tJ ''\\ 1-ci l-/b 

Advocate (s) 

For OCL IRON & STEELS LIMITED 
M r. JJu..~)a__ Cf~ 

JQ!ittrorised Signatory 

~5 
N C T OF D CLHl COURT FCE 

OLCTU95201:il!D2602K 
09-APR-20 26 k 

I 

Ill II I I Ill I Ill IIIII\\ II Ill I IIIII Ill I IIIII 11111111111111111 \ 
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4120126, 6:20 PM Gmail - Advance Service - Reply on behalf of Respondent No. 2 in OA No. 21 0/2025/JZ titlled "Shri Nayan Kumar Patra v. Jharkhan ... 

Gmail Ashlm Shrldhar <chamberashlmshrldhar@gmall.com> 

Advance Service - Reply on behalf of Respondent No. 2 in OA No. 21 0/2025/3Z titlled 
.. Shri Nayan Kumar Patra v. Jharkhand State Pollution Control Board & Ors!' 
1 message 

Ashim Shridhar <chamberashimshridhar@gmail.com> Mon, Apr 20, 2026 at 6:19PM 
To: Ghanshyam Pandey <ghanshyamlegal@gmail.com>, RGMIT JBVN@gmail.com" <GMIT JBVN@gmail.com>, Rcs­
jharkhand@nic.in" <cs-jharkhand@nic.in>, sec-ind-jhr@nic.in, dc-sar@nic.in 

Dear All, 

Kindly find attached herewith the advance service of the Reply being filed by the Respondent No. 2 in the above captioned matter 
pending adjudication before the Hon'ble National Green Tribunal, Eastern Zone Bench. 

Iii Reply R2 in Nayan Kumar Patra v Jharkhand Poll ... 

Regards 
Ashim Shridhar 
Advocate 
Chamber of As him Shridhar 
B-4/227, Safdarjung Enclave, New Delhi- 110029 
M: +91-99715 473531 Email: ashim_shridhar@hotmail.com 

IMPORTANT NOTICE 

This e-mail, including any attachments, contains information which is confidential and/or privileged If you are not the intended recipient, please 

notify the sender immediately and destroy this e-mail without taking any copies or showing it to anyone. Unauthorised use of this e-mail is 
prohibited. The sender takes no responsibility for misdirection, corruption or unauthorised use of e-mail communications, or for any damage that 

may be caused as a result oftmnsmitting or receiving an e-mail communication. 

https://mail.google.comfmail/u/Onik=f6349fa7c5&view=pt&search=all&permthid=thread-a: r-3860133082553817120&simpl=msg-a:r-417245254794607.. . 1/1 
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